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RAJYA SABHA
Monday, the 24th June, 2019/3rd Ashadha, 1941 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

FELICITATIONS TO THE INDIAN WOMEN’S HOCKEY TEAM

MR. CHAIRMAN: Hon. Members, on behalf of the entire House and on my 
own behalf, I congratulate the Indian Women’s Hockey Team for winning the FIH 
Women’s Series Finals defeating Japan by 3-1 at Hiroshima on the 23rd of June, 2019.

This outstanding accomplishment of our Women’s Hockey Team is a matter of 
great pride for the entire nation. We wish all the players of the Indian Women’s 
Hockey Team the very best for their future endeavours and hope that they will 
continue to make the country proud by their achievements and we hope that men 
also would follow them.

PAPERS LAID ON THE TABLE

Report and Accounts (2017-18) of the NFDC, Mumbai and related papers

THE MINISTER oF ENvIRoNMENT, FoREST ANd ClIMATE CHANgE; 
ANd THE MINISTER oF INFoRMATIoN ANd BRoAdCASTINg (SHRI PRAKASH 
JAvAdEKAR): Sir, I lay on the Table:–

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:–

(a) Forty-third Annual Report and Accounts of the National Film development 
Corporation limited (NFdC), Mumbai, for the year 2017-18, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor general of India thereon.

(b) Review by government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) above. [Placed in library. See No. l.T. 48/17/19]
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I. Report and Accounts (2014-15) of the UPPCL, Lucknow and related papers

II. Report and Accounts (2017-18) of the NWDA, New Delhi and related papers

III. MoU between the Government of India and the WAPCOS Ltd. for the year 
2019-20.

जल शक्ति  मंत्रालय में रराजय मंत्री; तथरा सरामराक्जक नयराय और अक्िकराक्रतरा मंत्रालय में रराजय 
मंत्री (श्री रतन लराल कटराक्रयरा): महोदय, मैं निमिलिलित पत्र सभा पटि पर रिता हंू:–

I. (1) A copy each (in English and Hindi) of the following papers, under 
sub-section (1) (b) of Section 394 of the Companies Act, 2013:–

(a) Annual Report and Accounts of the U. P. Projects Corporation limited 
(UPPCl), lucknow, for the year 2014-15, together with the Auditor's 
Report on the Accounts and the comments of the comptroller and 
Auditor general of India thereon.

(b) Review by government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying 
the papers mentioned at (1) above.

[Placed in library. See No. l.T. 43/17/19]

II. A copy each (in English and Hindi) of the following papers:–

(i) (a) Annual Report and Accounts of the National Water development 
Agency, New delhi, for the year 2017-18, together with the Auditor's 
Report on the Accounts.

(b) Statement by government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned 
at (i) (a) above. [Placed in library. See No. l.T. 42/17/19]

III. Memorandum of Understanding between the government of India (Ministry 
of Jal Shakti, formerly Ministry of Water Resources, River development and 
ganga Rejuvenation) and the WAPCoS limited, for the year 2019-20.

[Placed in library. See No. l.T. 44/17/19]

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON FINANCE

SECRETARY-gENERAl: Sir, I lay on the Table, a copy (in English and Hindi) 
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of the Seventy-third Report* on the subject 'Status of Unaccounted Income/Wealth 
both Inside and outside the Country-A Critical Analysis (A Preliminary Report)' of 
the department-related Standing Committee on Finance.  

REPORT OF THE COMMITTEE ON WELFARE OF OTHER 
BACKWARD CLASSES

SECRETARY gENERAl: Sir, I lay on the Table, a copy (in English and Hindi) 
of the Twenty-first Report& of the Committee on Welfare of other Backward Classes 
on “Rationalisation of Creamy layer in Employment for oBCs in Services and Posts 
under the control of government of India including Union Territories, PSUs etc.” 
pertaining to the Ministry of Social Justice and Empowerment.

MATTERS RAISED WITH PERMISSION

Need to have access to drinking water to all

डरा. सतयनराररायण जक्टयरा (मधय प्रदेश): माननीय सभापलत महोदय, देश में पीने के पानी की 
कमी के सकंट से सभी नागलरक त्रसत हैं। यह समसया हमारे साथ नई नहीं है। मधय प्रदेश में 
बुदेंििण्ड का इिाका हमेशा से अभावग्रसत रहा है। राजसथान में बाड़मेर, बीकानेर और मरुसथि 
का जो इिाका है, वह हमेशा से समसयाग्रसत रहा है। महाराष्ट्र में लवदभ्भ का इिाका समसयाग्रसत 
रहा है। ऐसे ही कर्णाटक, महाराष्ट्र, मधय प्रदेश, उत्तर प्रदेश, झारिं्ड में ये समसयाएं बड़ी वयापक 
हैं। हमें इनका सथायी लनदान करना चालहए, कयोंलक पानी के लबना सब मुश्कि ही मुश्कि है। मैं 
सरकार को बधाई देना चाहता हँू लक पीने के पानी का प्रबधं करने के लिए जि शलति मंत्रािय 
गलित लकया है। अब जि शलति का वासतव में उपयोग करते हुए ऐसी योजनाएं बनानी चालहए, 
जो लक पानी की समसयाओं के बारे में, नलदयों के पानी के उपयोग के बारे में हों। उत्तर में, 
दलषिर् में, पूव्भ में और मधय षेित्र में ऐसे पा ंच बडे़ प्रोजेकट बनाए जाएं, जो नलदयों को जोड़ने के 
लिए हों और उनके माधयम से हम अपने अलधकतम पानी का उपयोग पीने के लिए और कृलि के 
लिए कर सकें । मैं आपसे आग्रह करना चाहंूगा लक इन सारी समसयाओं को गभंीरता से िेते हुए 
सरकार दीर्भकािीन वयवसथा बनाए।

डरा. अशोक बराजपेयरी (उत्तर प्रदेश): महोदय, मैं इस लविय से सवयं को सबंद्ध करता हंू।

श्री सभरापक्त: धनयवाद। ्डा. अशोक बाजपेयी। यह एक बहुत महतवपूर््भ मामिा है, इसलिए 
all the others, please associate yourselves in one line.

* The Report was presented to Hon'ble Speaker (Sixteenth lok Sabha) on 28th March, 2019 and to the Hon'ble 
Chairman, Rajya Sabha on 23rd March, 2019, before dissolution of the Sixteenth lok Sabha. The Speaker had 
ordered the printing, publication and circulation of the Report.

& The Report was presented to Hon'ble Speaker (Sixteenth lok Sabha) on 9th March, 2019 and to the 
Hon'ble Chairman, Rajya Sabha on 21st March, 2019, before dissolution of the Sixteenth lok Sabha. 
The Speaker had ordered the printing, publication and circulation of the Report.
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डरा. अशोक बराजपेयरी: माननीय सभापलत जी, यह लविय बहुत गभंीर है। लजसे आज हम िोगों 

ने सदन के सजं्ान में िाने का काम लकया है। आज पूरे देश में पेयजि का गभंीर सकंट है और 

यह सकंट आने वािे लदनों में बढ़ने वािा है। अभी अभी नीलत आयोग की लरपोट्भ में भी कहा गया 

है लक अगिे वि्भ देश में पानी का सकंट बढे़गा और निल्ली में भी पीने के पानी का बड़ा सकंट 

होगा। मानयवर, आज चेन्नई में पीने के पानी का गभंीर सकंट है। तािाब, पोिरे, कुएँ आलद हमारे 

लजतने पुराने भ-ूजि स्ोत थे, व े अब समाप्त हो गए हैं।

श्री सभरापक्त: टाइम हो गया है। बस, अब श्ीमती शा ंता षित्री।

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, I associate myself with the 
issue raised by the hon. Member.

श्री रेवतरी रमन ससह (उत्तर प्रदेश): मानयवर, आज पूरे देश में पानी का सकंट गभंीर हो 

गया है और भगूभ्भ वैज्ालनकों का कहना है लक आने वािे लदनों में कई शहरों में पानी का स्ोत, 

भ-ूजि सूि जाएगा, पानी रहेगा ही नहीं। अगर पानी नहीं रहेगा, तो जीवन कैसे रहेगा? मैं 

आपसे मा ंग करता हँू लक आप सरकार को लनददेश दें लक वह इस पर ततकाि कार्भवाई करे और 

पानी की समसया का समुलचत हि लनकािने का प्रयास करे, धनयवाद।

सुश्री सरोज पराणडेय (छत्तीसगढ़): माननीय महोदय, मैं इस लविय पर यह कहना चाहती 

हँू लक "लबन पानी सब सून।" अगर पानी नहीं है तो हम सब लकस प्रकार से जीलवत रहेंगे, इस 

लविय पर गभंीरता के साथ सदन को भी लवचार करना है। एक आव्यक बात यह है लक सरकार 

जो वयवसथा करेगी, वह वयवसथा सरकार अपने आप करती ही है और कर भी रही है। सरकार ने 

इस पर गभंीरता से लवचार करके इस लदशा में प्रयास लकया है, िेलकन जन-जागरर् के माधयम 

से हम सभी िोगों को इस लविय पर लवचार करना चालहए। सावन का महीना आने वािा है और 

इस समय हम बालरश के पानी को लकस तरह से सरंलषित कर सकते हैं, यह देिना जरूरी है। 

अगर हम बालरश के पानी को सरंलषित करेंगे, तो आने वािे समय में हम जि-ससंाधनों को बढ़ाने 

की लदशा में आगे बढ़ेंगे। जन-जागरर् के माधयम से हम सब जन-प्रलतलनलधयों के साथ-साथ, 

सकूिों के बच्चों को भी साथ िेकर हमें आगे बढ़ना चालहए, जो लक हमारे भलवष्य हैं, धनयवाद।

श्री सभरापक्त: धनयवाद। मेरा सभी सदसयों को एक सुझाव है लक हम िोग हफते में एक बार 

जो "कॉलिग अटेंशन" या "शॉट्भ ड्ूरेशन ल्डसकशन" िेते हैं, उनमें इस लविय को चचणा के 

लिए लिया जा सकता है। यह सबसे महतवपूर््भ लविय है और यह समसया हमारे देश के साथ-

साथ दुलनया भर में है। इसलिए आप सब िोग आपस में बात करके अगर एक नोलटस दें, तो 

मैं उसको ऐ्डलमट करने के पषि में हँू। आप िोग तय करके ल्डसाइ्ड कीलजए, प्राइयॉलरटी आप 

िोगों को तय करनी है।

SHRI PRASHANTA NANdA (odisha): Sir, I associate myself with the issue 
raised by the hon. Member.

श्रीमतरी शरा ंतरा क्षत्री: सर, मुझे एक िाइन कहनी है।
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MR. CHAIRMAN: You are deemed to have spoken. I will put it on record. 
शा ंता जी, मैं आपको मौका दंूगा, आप लचनता मत कीलजए। मैं आपके नाम से ही इसके नोलटस 
पर ल्डसकशन शुरू कराऊँगा। Shri K. K. Ragesh.

Need to withdraw the decision to privatise six airports

SHRI K. K. RAgESH (Kerala): Sir, I stand to oppose the decision of the Centre 
to privatise six airports in our country. Already, the government has decided to hand 
over five airports to Adani Group, that too, irrespective of opposition from various 
quarters. The Airports Authority of India was opposing, employees were opposing 
and also various State governments were opposing, and irrespective of all those 
oppositions, the government had decided to hand over these airports to the Adani 
group. Sir, immediately after the decision, the Kerala State government expressed its 
willingness to take over Trivandrum Airport and for that purpose formed a company 
called TIAl, but unfortunately, the Central government had advised the State to take 
part in the bid. Sir, it is quite unfortunate that the government is considering the 
State of Kerala and the Adani group on the same footing. Sir, the airport was built 
on the land contributed by the State and State has got a say on that airport because 
of that. But, unfortunately, without considering those things, the Central government 
is considering the Adani group and the State of Kerala on the same footing. Sir, 
the hon. Chief Minister met the hon. Prime Minister during the NITI Aayog meeting 
and expressed Kerala's willingness to take over that airport and develop that airport 
as a world class airport. I am requesting the Central government to immediately 
intervene in the matter because this is a very, very important issue. Six airports in 
our country are going to be privatised. This is national wealth and it should not 
be privatised. I don’t know why the government is so keen in giving our airports 
to the Adani group.

Sir, Thiruvananthapuram Airport is a profit-making airport. Why is this profit-
making airport being given to the Adani group? I am requesting the Central 
government to change its decision, because lot many agitations are going on on 
Thiruvananthapuram Airport. I request the government try to understand the situation 
and avoid wrath of the people. So, I request once again to understand the issue and 
reverse its decision of giving airport to Adani group. Thank you.

PRoF. MANoJ KUMAR JHA (Bihar): Sir, I associate myself with the Zero 
Hour submission made by Shri K.K. Ragesh. 

SoME HoN. MEMBERS: Sir, we all associate ourselves with the Zero Hour 
...(Interruptions)...
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MR. CHAIRMAN: Whoever wants to associate, please send your association by 
writing on a slip, because it is difficult to notice all Members and write down their 
names in a short time. Please send a slip, so that all those names will be included.

SHRI ASHoK SIddHARTH (Uttar Pradesh): Sir, I also associate myself with 
the Zero Hour mention made by Shri K.K. Ragesh.

SHRI d. RAJA (Tamil Nadu): Sir, I also associate myself with the Zero Hour 
mention made by Shri K.K. Ragesh.

SHRI TIRUCHI SIvA (Tamil Nadu): Sir, I also associate myself with the Zero 
Hour mention made by Shri K.K. Ragesh.

SHRI T.K. RANgARAJAN (Tamil Nadu): Sir, I also associate myself with the 
Zero Hour mention made by Shri K.K. Ragesh.

SHRI SANJAY SINgH (NCT of delhi): Sir, I also associate myself with the 
Zero Hour mention made by Shri K.K. Ragesh.

SHRI SUSHIl KUMAR gUPTA (NCT of delhi): Sir, I also associate myself 
with the Zero Hour mention made by Shri K.K. Ragesh. 

SHRI NARAIN dASS gUPTA (NCT of delhi): Sir, I also associate myself with 
the Zero Hour mention made by Shri K.K. Ragesh.

dR. AMEE YAJNIK (gujarat): Sir, I also associate myself with the Zero Hour 
mention made by Shri K.K. Ragesh.

dR. l. HANUMANTHAIAH (Karnataka): Sir, I also associate myself with the 
Zero Hour mention made by Shri K.K. Ragesh.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with 
the Zero Hour mention made by Shri K.K. Ragesh.

SHRI K. SoMAPRASAd (Kerala): Sir, I also associate myself with the Zero 
Hour mention made by Shri K.K. Ragesh.

SHRI Md. NAdIMUl HAQUE (West Bengal): Sir, I also associate myself with 
the Zero Hour mention made by Shri K.K. Ragesh.

SHRI ElAMARAM KAREEM (Kerala): Sir, I also associate myself with the 
Zero Hour mention made by Shri K.K. Ragesh.

SHRIMATI vANdANA CHAvAN (Maharashtra): Sir, I also associate myself 
with the Zero Hour mention made by Shri K.K. Ragesh.
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MS. dolA SEN (West Bengal): Sir, I also associate myself with the Zero Hour 
mention made by Shri K.K. Ragesh.

Need to take measures to control population 
in the country

dR. T. SUBBARAMI REddY (Andhra Pradesh): Sir, I am raising a very important 
and serious issue about the ticking time bomb. The title, "World Population Prospects 
2019: Highlights, published by the United Nations, says that India's population standing 
now at 137 crores will overtake China, whose population now is 143 crores, in the 
year 2027. Things are not going to stop there. The country's population is expected 
to rise to the peak level of 165 crores by 2059.

The annual population growth rate which was 2.2 per cent in 1981 has declined 
significantly to 1.2 per cent between 2010 and 2019 period. However, the figures 
are alarming because two-thirds of India's population is in the working age group 
of 15-64 years, whereas employment rate is declining.

MR. CHAIRMAN: Subbarami Reddyji, you should quote the Report and then 
read. otherwise, you speak yourself. You are capable of speaking.

dR. T. SUBBARAMI REddY: Sir, population increase is not just a question of 
numbers but of uneven increase and density. Some parts of India are recording much 
higher rates of population growth than others. These parts are also economically the 
least developed States, which would accelerate the migration rate.

Population should be treated as a serious matter of concern, as increasing 
population causes malnutrition, unemployment, low per capita income, environmental 
degradation and many more. Apart from that, massive rise in urban population 
would cause problems relating to urban traffic as well as waste management, besides 
bringing down the gdP.

I would, therefore, urge the government to address the issue with all serious 
concern, with a scheme of offering incentives and disincentives for the family 
planning. The new government, which claims that it is bringing a New India, should 
deal with the critical issue of population growth with foresight. Without population 
control, we cannot expect prosperity for the nation. Thank you.

MR. CHAIRMAN: This is also another very, very important issue. Such issues 
need to be discussed by the House of Elders. Now, Shri K. Somaprasad.
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Need to conduct market study before opening of new petroleum 
outlets in Kerala

SHRI K. SoMAPRASAd (Kerala): Sir, my Zero Hour is pertaining to opening 
up of new petrol retail outlets.

Sir, the oil companies have notified and invited applications for opening 1713 
new petroleum retail outlets in Kerala. It is a part of the move to open 55,649 new 
outlets all over the country. At present, 1731 retail outlets are functioning in Kerala. 
The decision to open such a large number of outlets, which is almost double, will 
badly affect the functioning of the existing outlets. A study reveals that increase in 
petroleum consumption is only 8 per cent and diesel consumption is only 4 per cent 
in Kerala. Then, what is the necessity of 100 per cent increase in outlets?

Sir, the establishment of a retail outlet is much expensive. It costs almost ` 2 
crores per unit. The Report of the Apoorva Chandra Committee, appointed by the 
Central government, says that for survival of an outlet a minimum sale of 170 Kl 
should be achieved per month. But, 60 per cent of outlets in Kerala are selling 
below 100 Kl per month!

A lot of dealers do not want to continue the business because their outlets have 
become unviable. The oil companies issue dealership on a lease of 50 years or more. 
later, a dealer cannot prematurely cancel the lease and surrender the dealership. So, 
they are compelled to run the outlet in loss. If a dealer discontinues the dealership, 
the oil company would take over the outlet and would run that directly or would 
entrust this responsibility to a third party.

MR. CHAIRMAN: What is your demand or suggestion?

SHRI K. SoMAPRASAd: Sir, through you, I would like to request the 
government that before starting a new outlet, a market study should be conducted 
and only then an outlet should be opened.

Demand for not transferring the existing Court Complex 
from Reva, Madhya Pradesh

श्री रराजमक्ण पटेल (मधय प्रदेश): माननीय सभापलत महोदय, मैं पेयजि के सबंधं में बोिना 
चाह रहा था। इसके लिए अिग से चचणा होनी चालहए, कयोंलक यह पूरे प्रदेश में एक बहुत गभंीर 
समसया है।

श्री सभरापक्त: आपने रीवा में कोट्भ कॉम्प ल्ैक्स को लशफट करने के बारे में नोलटस लदया है।

श्री रराजमक्ण पटेल: माननीय सभापलत महोदय, मैं आपको बताना चाहता हंू लक नयायािय 
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भवन को दूसरी जगह सथाना ंतलरत करने के लिए आदेश हुआ है। वत्भमान में जो नयायािय है, 
वहीं उसके पास किेकटर ऑलिस है और वहीं पर कलमश्नर का कायणािय भी है। गा ंव से जो िोग 
अपनी पेशी के लिए आते हैं, उनको एक ही जगह ससता नयाय लमि जाता है और उनको दूसरी 
जगह जाने की ज़रूरत भी नहीं पड़ती है। महोदय, मैं आपको बताना चाहता हंू लक नयायािय को 
बहुत दूर सथाना ंतलरत कर लदए जाने से जनता को अिग-अिग जगह जाने में कलिनाई होगी। 
जहा ं तक लवकलप का सवाि है, वत्भमान में जो नयायािय चि रहा है, वहा ं पर शासकीय ज़मीन 
है, उसके अंदर नया भवन बनाया जा सकता है। ...(वयविरान)...

श्री प्रभरात झरा (मधय प्रदेश): वहा ं पर इनहीं की सरकार है। ...(वयविरान)....

MR. CHAIRMAN: Please, please. ...(Interruptions)... He is just making a request. 
He is not levelling any allegation. आप आगे बलढ़ए।

श्री रराजमक्ण पटेल: यह आरोप का सवाि नहीं है। यह जनता के नयाय का सवाि है। जनता 
को कैसे ससता नयाय और सुलवधा लमिे? मैं आपसे लनवदेन कर रहा हंू लक वहा ं पर वत्भमान में 
लवकलप है, वहा ं पर सरकारी ज़मीन भी उपिबध है, तो वहा ं पर नयायािय भवन बनाया जा 
सकता है। वहा ं कनिशिर और किेकटर दोनों के कायणािय हैं, तालक जनता को सामालजक नयाय 
एक जगह लमि सके और यही सरकार की मंशा भी है।

महोदय, मैं आपसे लनवदेन करना चाहता हंू लक इस पर गभंीरता से लवचार लकया जाए और 
जहा ं पहिे से ही नयायािय भवन है, वहीं पर दूसरा नयायािय भवन बनाया जाए।

श्री सभरापक्त: धनयवाद। ्डा. लवकास महातमे।

Death of workers cleaning septic tanks

डरा. क्वकरास महरातमे (महाराष्ट्र): सभापलत महोदय, हाि ही में सेलटिक टैंक में सात िोगों की 
जान चिी जाने की िबर आई थी। सर, यह कािी सारी सटेटस में continuously होता रहता है 
और यह जानकर बहुत पीड़ा होती है लक आज 2019 में भी यह चीज़ हो रही है। इसमें एक-दो 
जालतया ं ही हैं, जो बहुत लपछड़ी हुई हैं, व े ही यह काम करती हैं, लजसे हम manual scavenging 
कहते हैं। यह कानूनन अपराध है लक आदमी िुद सेलटिक टैंक में उतरकर उसे साि करे या जो 
भी सीवजे िाइन है, उसको साि करे। उसके लिए कुछ कानूनी लनयम बने हुए हैं, व े follow 
नहीं होते हैं। सर, जान की सुरषिा बहुत महतवपूर््भ है और इसके लिए जो भी कानून बने हुए हैं, 
उनको कायणाशनवत करना बहुत ज़रुरी है, उसको इमम्प्िेंट करना बहुत ज़रुरी है। उसी प्रकार मैं 
यह भी चाहता हंू लक लजस तरह से यह काम उपकरर्ों द्ारा बाकी देशों में होता है, उसी तरह 
अपने देश में भी उसके लिए उपकरर् यजू़ लकए जाएं, तालक उन उपकरर्ों के इसतेमाि से जान 
का ितरा न हो। जो िोग यह सिाई का काम करते हैं, उनहें सामालजक तौर पर नीचा देिा 
जाता है और जो social stigma है, वह भी इससे नहीं रहेगा। 

महोदय, मेरा यह कहना है लक जब accidents होते हैं और पुलिस में इसकी एिआईआर 
होती है, तो व े िोग उसको accidental death लरपोट्भ करते हैं। उसकी जगह यलद सेलटिक टैंक में 
death हुई है, ऐसी लरपोट्भ आती है, तो उसे जयादा मुआवज़ा लमिता है, कयोंलक यह एक अिग 
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प्रकार का काम है, लजसे सरकारी कानून से जयादा मुआवज़ा लमिता है। इसके लिए एिआईआर 
में death in septic tanks' ऐसी लरपोट्भ होना ज़रूरी है और जो भी manual scavengers के 
कानून हैं, उसे कायणाशनवत या इमम्प्िेंट करना सरकार की तरि से बहुत ज़रूरी िगता है। 
मैं यह कहना चाहता हंू लक equipments से साि-सिाई का काम होना चालहए और manual 
scavenging बदं होनी चालहए।

श्री सभरापक्त: लजन िोगों ने समथ्भन में हाथ उिाएं हैं, व े कृपया शसिप भेज दें। All these 
names have to be included as associated.

SHRI RAMKUMAR vERMA (Rajasthan): Sir, I associate myself with the issue 
raised by the hon. Member.

SHRIMATI SAMPATIYA UIKEY (Madhya Pradesh): Sir, I also associate myself 
with the issue raised by the hon. Member.

SHRIMATI JHARNA dAS BAIdYA (Tripura): Sir, I also associate myself with 
the issue raised by the hon. Member.

SHRIMATI SARoJINI HEMBRAM (odisha): Sir, I also associate myself with 
the issue raised by the hon. Member.

SHRIMATI RooPA gANgUlY (Nominated): Sir, I also associate myself with 
the issue raised by the hon. Member.

SHRI Md. NAdIMUl HAQUE (West Bengal): Sir, I also associate myself with 
the issue raised by the hon. Member.

dR. AMEE YAJNIK (gujarat): Sir, I also associate myself with the issue raised 
by the hon. Member.

dR. l. HANUMANTHAIAH (Karnataka): Sir, I also associate myself with the 
issue raised by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with 
the issue raised by the hon. Member.

SHRI K.g. KENYE (Nagaland): Sir, I also associate myself with the issue raised 
by the hon. Member.

SHRI SANJAY SINgH (NCT of delhi): Sir, I also associate myself with the 
issue raised by the hon. Member.

SHRI SUSHIl KUMAR gUPTA (NCT of delhi): Sir, I also associate myself 
with the issue raised by the hon. Member.
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SHRI NARAIN dASS gUPTA (NCT of delhi): Sir, I also associate myself with 
the issue raised by the hon. Member.

SHRI ASHoK SIddHARTH (Uttar Pradesh): Sir, I also associate myself with 
the issue raised by the hon. Member.

PRoF. MANoJ KUMAR JHA (Bihar): Sir, I also associate myself with the 
issue raised by the hon. Member.

SHRI KAMAKHYA PRASAd TASA (Assam): Sir, I also associate myself with 
the issue raised by the hon. Member.

SHRI vINAY dINU TENdUlKAR (goa): Sir, I also associate myself with the 
issue raised by the hon. Member.

SHRI SHAMSHER SINgH MANHAS (Jammu and Kashmir): Sir, I also associate 
myself with the issue raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with 
the issue raised by the hon. Member.

SHRI JAvEd AlI KHAN (Uttar Pradesh): Sir, I also associate myself with the 
issue raised by the hon. Member.

SHRI RAvI PRAKASH vERMA (Uttar Pradesh): Sir, I also associate myself 
with the issue raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, I also associate myself with 
the issue raised by the hon. Member.

SHRI vISHAMBHAR PRASAd NISHAd (Uttar Pradesh): Sir, I also associate 
myself with the issue raised by the hon. Member.

MR. CHAIRMAN: Now, Shri Mahesh Poddar; not here. Next, Shri Prasanna 
Acharya.

Rebate on the sale of handloom products

SHRI PRASANNA ACHARYA (odisha): Sir, this is regarding the plight of the 
weavers of the country, particularly of odisha. Sir, as you know, next to agriculture, 
it is the handloom sector in the rural areas which provides maximum opportunities 
for employment. In the Western region of odisha, the tie-and-dye fabric which is 
handwoven is very famous. What is happening of late is that this design is being 
copied by the people against the gI Rules. It is printed in factories in large numbers 
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and is flushed into the weavers’ markets in Odisha, thereby seriously endangering 
the real product of the weavers. Their sale has also been hampered. Therefore, Sir, 
this is a clear-cut violation of the gI rule, the geographical Indication of goods 
Act of 1999. So, I would urge upon the Central government to kindly strictly 
enforce this Act, in particular, in that region of odisha, to save the interests of the 
handloom weavers.

Secondly, Sir, earlier, the Central government was providing a rebate of 10 per 
cent on the handloom products. But, of late, that has been discontinued, which is 
affecting the market of the handloom weavers in odisha, in particular. I would urge 
upon the Textiles Minister and the Union government to think over it again and 
reintroduce the 10 per cent rebate system for handloom products. This is my appeal 
and submission to the government of India. Thank you, Sir.

SHRIMATI SARoJINI HEMBRAM (odisha): Sir, I associate myself with the 
issue raised by the hon. Member.

Need to establish a branch of AIIMS in Begusarai District

श्री रराकेश क्सनहरा (नाम-लनददेलशत) : सभापलत  महोदय, सबसे पहिे मैं आपका धनयवाद 
करना चाहता हंू लक आपने मुझे इस लविय पर अपनी बात रिने का अवसर प्रदान लकया। अभी 
मुजफिरपुर की रटना रटी तो पूरे देश का धयान उसकी ओर आकृष्ट हुआ।

श्री सभरापक्त: नहीं, आप ्प्लीज़ एमस के लविय में बात कीलजए।

श्री रराकेश क्सनहरा: पूरे नॉथ्भ लबहार में जो आबादी है वह आबादी poverty line से सबसे अलधक 
नीचे है। यह कृलि आधालरत आबादी है। इन षेित्रों का औद्ोलगक लवकास हुआ था िेलकन लपछिे 
पचास सािों में औद्ोलगक लवकास को sabotage लकया गया, लजसके कारर् िोगों की लनभ्भरता 
कृलि पर बढ़ी है। उस षेित्र में िगातार बाढ़ और सूिे का प्रकोप होता है, लजसके कारर् वहा ं 
अनेक प्रकार की बीमालरया ं आती रहती हैं। आप देिेंगे लक नॉथ्भ लबहार में लनजी असपतािों और 
लनजी ्डॉकटस्भ के पास सुबह से रात तक एक िमबी कतार िगी रहती है। उस षेित्र में एक भी ऐसा 
असपताि नहीं है जो इतनी बड़ी आबादी को, इतने लजिों को सव्भ कर सके, इसलिए मेरी मा ंग 
है और यह मा ंग इसलिए है लक लपछिे पा ंच विषों में नरेनद्र मोदी जी की सरकार ने सवास्थय को 
प्राथलमकता दी है, सवास्थय के षेित्र में बहुत ही बुलनयादी काम लकए हैं, इस द ृलष्टकोर् से मैं मा ंग 
करता हंू लक उत्तर लबहार के बेगसूराय लजिे में एक All India Institute of Medical Sciences 
िोिा जाए। इसके दो उदे््य हैं। एक तो इससे सामानय िोगों को सुलवधा लमि पाएगी और दूसरा, 
एमस में लरसच्भ का काम हो पाएगा। जो नयी प्रकार की बीमालरया ं आती हैं, नए प्रकार के बुिार 
आते हैं, जो षेित्र specific बुिार हैं, उनके बारे में लरसच्भ तभी हो सकता है, जब वहा ं एक अचछा 
असपताि हो और उसे केनद्र सरकार का प्रश्य प्राप्त हो। इसलिए मेरी सवास्थय मंत्रािय से और 
भारत सरकार से मा ंग है लक बेगसूराय लजिे में एक All India Institute of Medical Sciences 
की सथापना की जाए। यह लजिा नॉथ्भ लबहार के सभी लजिों से well-connected है। यहा ं रोलगयों 
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का पहंुचना और िोगों को सपंक्भ  करना आसान होगा इसलिए मैं एक बार लिर आपके माधयम से 
सरकार से लवनम्र लनवदेन करता हंू लक बेगसूराय में AII India Institute of Medical Sciences 
की सथापना की जाए, धनयवाद।

Need to stop double taxation on Mentha harvest

श्री परी.एल. पुक्नयरा (उत्तर प्रदेश): सभापलत महोदय, मैं मेंथा की िसि पर दोहरी कर 
वसूिी को समाप्त करने के सबंधं में लविय उिा रहा हंू। प्राकृलतक लपपरमेंट के लनमणार् के लिए 
मेंथा की िसि उगायी जाती है और पूरी दुलनया में 80 िीसदी मेंथा का लनमणार् केवि भारत में 
होता है। भारत में भी सबसे जयादा यह उत्तर प्रदेश में और उत्तर प्रदेश में सबसे जयादा बाराबकंी 
लजिे में पैदा होती है, जहा ं पर िगभग दस अरब का कारोबार होता है लजससे िगभग तीन से 
पा ंच करोड़ रुपए राजसव प्राप्त होता है, िेलकन सरकार की नीलत इस तरह से है लक वहा ं पर 
लकसान परेशान हैं, कयोंलक उनसे दो बार टैकस वसूि लकया जाता है। एक बार उसको कृलि 
उतपाद मानकर मं्डी शुलक वसूि लकया जाता है और दूसरी बार उसको कृलि उतपाद न मानकर 
जीएसटी वसूि लकया जाता है। यह दुभणागय है लक लकसान के ऊपर दोहरी मार हो रही है। दोहरी 
मार के साथ-साथ सुरषिा की लवशेि वयवसथा नहीं है। Crude Technology, जो peppermint का 
processing का plant है, उसमें अनेक accident होते हैं। इसके ऊपर भी अभी तक सरकार का 
धयान नहीं गया है। इस िसि के लिए कोई एमएसपी लनधणालरत नहीं है, तो उसकी िागत का 
्ेडढ़ गुना दाम लनधणालरत करने की बात भी नहीं होती है। यह बडे़ दुभणागय की बात है। मेरा आपसे 
अनुरोध है लक केनद्र सरकार मेंथा की िसि पर शुलक की वयवसथा करे, आधुलनक processing 
unit उपिबध कराए तथा एमएसपी लनधणालरत कर िागत का ्ेडढ़ गुना दाम उपिबध कराए, लजससे 
बड़ी सखंया में छोटे और मझिे लकसानों को राहत प्रदान की जा सके।

श्री सभरापक्त: यह मेंथा लकतने महीने की िसि है?

श्री परी.एल. पुक्नयरा: सभापलत महोदय, यह िसि तीन महीने की है। यह िसि processing 
करके अभी ितम हो जाएगी, बीच में िसि िी जाती है।

श्री सभरापक्त: कया इसमें पानी की जरूरत होती है?

श्री परी.एल. पुक्नयरा: जी हा ं, इस िसि को पानी की जरूरत होती है। तीन-चार बार पानी 
चालहए होता है।

श्री सभरापक्त: इसको नोट लकया जाए।

MS. dolA SEN (West Bengal): Sir, I would like to associate myself with the 
Zero Hour Mention made by the hon. Member. 

श्री सभरापक्त: श्ी मोतीिाि वोरा जी, बोलिए। जो नौजवान सदसय चुनकर आए हैं, आप 
मोतीिाि जी को देि िीलजए। व े लकतनी श्द्धा से सदन में आते हैं, यहा ं पर कैसा वयवहार करते 
हैं और अपने issues कैसे उिाते हैं, यह बाकी िोगों के लिए सराहनीय है।
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Pending cases in High Courts and Supreme Court

श्री मोतरीलराल वोररा (छत्तीसगढ़): माननीय सभापलत महोदय, मेरा लविय उच्चतम नयायािय 
और उच्च नयायाियों में 43 िाि िलंबत मामिों के बारे में है। सरकार और नयायाियों का प्रयास 
है लक देश के नागलरकों को जलद से जलद नयाय लमिे। उच्चति नयायािय में वि्भ 2007 में 41 
हजार मामिे िलंबत थे, जो आज 58,669 हो चुके हैं। वत्भमान में उच्च नयायाियों में 43 िाि 
मामिे िलंबत हैं, वि्भ 1988 में उच्चति नयायािय में जजों की सखंया 18 से बढ़ाकर 26 की गई 
थी और वि्भ 2009 में इसे 31 लकया गया। लकतु िलंबत मामिों की बढ़ती सखंया को देिते हुए, 
उच्चति नयायािय के मुखय नयायाधीश का यह सुझाव है लक उच्चति नयायािय में जजों की 
सखंया में वृलद्ध की जाए, जो लक उलचत है। इसी प्रकार उनहोंने उच्च नयायाियों के नयायाधीशों 
की सेवालनवृलत्त की आयु 62 से बढ़ाकर 65 लकए जाने का अनुरोध लकया है, तालक िलंबत मामिों 
की सखंया में कमी हो सके और इस सबंधं में उनहोंने प्रधान मंत्री जी को भी पत्र द्ारा सुझाव 
लदए हैं। मेरा सरकार से अनुरोध है लक वह उच्चति नयायािय के मुखय नयायाधीश के सुझावों पर 
लवचार करे और शीघ्रता से लनर््भय िे। साथ ही लनचिी अदाितों में भी िलंबत मामिों के शीघ्र 
लनपटान की लदशा में कोई लनर््भय िे, धनयवाद।

Ill-effect of release of polluted water from Punjab to Rajasthan

डरा. क्करोडरी लराल मरीणरा (राजसथान): सभापलत महोदय, देश में राजसथान एक ऐसा राजय 
है, लजसमें पीने के पानी की सबसे बड़ी भीिर् समसया है। लकतु जो पानी इंलदरा गा ंधी नहर के 
जलरए राजसथान को लमिता है, जो करीबन 35 प्रलतशत राजसथान की आबादी को कवर करता 
है, उसमें जािनधर के पास से सीवरेज़ का गदंा पानी छोड़ा जाता है। पजंाब द्ारा बयास और 
सतिुज में जहरीिा पानी छोड़ने के कारर् राजसथान की नहरों से जो िोग पानी पीते हैं, उनको 
इसके कारर् कैं सर, पीलिया, ्डायलरया और दूसरी गभंीर प्रकार की बीमालरया ं बड़ी मात्रा में हो 
रही हैं। पजंाब और राजसथान से जो िोग बीकानेर के कैं सर सेंटर में इिाज करवाने के लिए 
जाते हैं, तो यह देिा गया है। लक बीते 10 साि में बीकानेर के कैं सर असपताि में नए रोलगयों की 
सखंया दोगुनी हो गई है। इसमें एनजीटी ने भी cognizance लिया है और राजय सरकार से और 
भारत सरकार से compliance मा ंगी है। एनजीटी ने दुबारा भी नोलटस लदया है। मैं मा ंग करंूगा 
लक केनद्र सरकार इसमें हसतषेिप करे, कयोंलक यह दो सटेटस का मामिा है, पजंाब रुक नहीं 
रहा है और राजसथान में भयंकर बीमालरया ं इस जहरीिे पानी के कारर् बढ़ रही हैं। राजसथान 
देश का एकमात्र प्रदेश ऐसा है, जहा ं पर सबसे जयादा गदंा और जहरीिा पानी लपया जाता है। 
सभापलत महोदय, मैं आपसे लनवदेन करंूगा लक आप सरकार को लनददेलशत करें लक केनद्र सरकार 
इसमें दिि दे और एनजीटी इस मामिे में cognizance िे चुका है, तालक िोगों में जो बीमारी 
महामारी के रूप में िैि रही है, उससे पीछा छुड़ाया जा सके और वहा ं के िोगों को, राजसथान 
की जनता को पीने का शुद्ध पानी लमि सके, धनयवाद।

SHRI NARESH gUJRAl (Punjab): Sir, I associate myself with the matter raised 
by the hon. Member.

SARdAR BAlWINdER SINgH BHUNdER (Punjab): Sir, I too associate myself 
with the matter raised by the hon. Member.
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श्री रराम नराररायण डूडरी (राजसथान): महोदय, मैं भी माननीय सदसय द्ारा उिाए गए लविय 
से सवयं को समबद्ध करता हंू।

श्री श व्ेत मक्लक (पजंाब): महोदय, मैं भी माननीय सदसय द्ारा उिाए गए लविय से सवयं 
को समबद्ध करता हंू।

श्री नराररायण लराल पंचराक्रयरा (राजसथान): महोदय, मैं भी माननीय सदसय द्ारा उिाए गए 
लविय से सवयं को समबद्ध करता हंू।

श्री हर्षवि्षन ससह डंूगरपुर (राजसथान): महोदय, मैं भी माननीय सदसय द्ारा उिाए गए 
लविय से सवयं को समबद्ध करता हंू।

Need to stop shutting down of MTNL and BSNL

SHRI RIPUN BoRA (Assam): Sir, it is a matter of great concern and shock 
for the entire country that two major public sector undertakings, which are related 
to the common people, MTNl and BSNl, are going to be shut down because of 
the wrong policies of this government. As of now, salaries of 45,000 employees of 
MTNl and 1,74,312 employees of BSNl have not been paid for months together 
or have been irregular. Now, why is this happening? It is because the 5g and 4g 
spectra have been given to private companies, but the public sector undertakings 
are forced to operate with 3g only. This is deliberate bleeding and crippling of 
government PSUs by not allowing to connect with private players in such a highly 
expanding market and with rapidly developing technology.

Therefore, my suggestion is that the government should come out with measures 
to bail out these two public sector undertakings with a recapitalisation package. Sir, 
already the BJP government has bailed out IlFS through lIC, the scam-ridden gSPC 
through oNgC and IdBI Bank through lIC. ...(Interruptions)...

MR. CHAIRMAN: Please confine to MTNL and BSNL. The moment you get 
into controversy, the issue is gone.

SHRI RIPUN BoRA: So, if government could bail out these organisations, why 
not MTNl and BSNl? Therefore, my suggestion to the government is that it should 
take immediate steps to reduce the losses of MTNl and BSNl and revive them.

SHRI K.K. RAgESH (Kerala): Sir, I associate myself with the matter raised 
by the hon. Member.

SHRI K. SoMAPRASAd (Kerala): Sir, I too associate myself with the matter 
raised by the hon. Member.
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SHRI ElAMARAM KAREEM (Kerala): Sir, I too associate myself with the 
matter raised by the hon. Member.

SHRIMATI vANdANA CHAvAN (Maharashtra): Sir, I too associate myself with 
the matter raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, I too associate myself with 
the matter raised by the hon. Member.

SHRI AHAMEd HASSAN (West Bengal): Sir, I too associate myself with the 
matter raised by the hon. Member.

PRoF. MANoJ KUMAR JHA (Bihar): Sir, I too associate myself with the matter 
raised by the hon. Member.

dR. AMEE YAJNIK (gujarat): Sir, I too associate myself with the matter raised 
by the hon. Member.

SHRI Md. NAdIMUl HAQUE (West Bengal): Sir, I too associate myself with 
the matter raised by the hon. Member.

SHRI K.g. KENYE (Nagaland): Sir, I too associate myself with the matter 
raised by the hon. Member.

श्री संजय ससह (राष्ट्रीय राजधानी षेित्र निल्ली): महोदय, मैं भी माननीय सदसय द्ारा उिाए 
गए लविय से सवयं को समबद्ध करता हंू।

श्री हुसैन दलवई (महाराष्ट्र): महोदय, मैं भी माननीय सदसय द्ारा उिाए गए लविय से 
सवयं को समबद्ध करता हंू।

श्री रक्व प्रकराश वममा (उत्तर प्रदेश): महोदय, मैं भी माननीय सदसय द्ारा उिाए गए लविय 
से सवयं को समबद्ध करता हंू।

श्रीमतरी छरायरा वममा (छत्तीसगढ़): महोदय, मैं भी माननीय सदसय द्ारा उिाए गए लविय से 
सवयं को समबद्ध करती हंू।

SoME HoN. MEMBERS: Sir, we too associate ourselves with the matter raised 
by the hon. Member.

MR. CHAIRMAN: Somebody has to bear the losses. Now, Shri Sanjay Singh.

Increasing crimes in Delhi

श्री संजय ससह (राष्ट्रीय राजधानी षेित्र निल्ली): सभापलत महोदय, निल्ली देश की राजधानी 
है और यह आज अपराधों के लिए जानी जा रही है। आये लदन आपरालधक रटनाएं निल्ली की 
सड़कों पर हो रही हैं। मानयवर, लपछिे एक महीने के अंदर 220 राउं्ड िायर लदल्ी की सड़कों 
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पर चिे हैं। मैं आपको बताना चाहंूगा लक 17 मई, 2019 को 17 राउं्ड िायर, 19 मई को 24 
राउं्ड िायर, 21 मई को 17 राउं्ड िायर, 26 मई को 12 राउं्ड िायर, एक जून को 10 राउं्ड 
िायर और 07 जून को 14 राउं्ड िायर, यह सब निल्ली की सड़कों पर हो रहा है, निल्ली के 
अंदर हो रहा है, देश की राजधानी में हो रहा है। मानयवर, 2,043 बिातकार की रटनाएं एक 
साि के अंदर निल्ली में दज्भ की गई हैं। मानयवर, हतयाओं की रटनाओं में िगातार वृलद्ध हो 
रही है। ...(वयविरान)...

श्री क्वजय गोयल: सभापलत महोदय, निल्ली में इनकी सरकार है। लसि्भ  चुनाव में हारने के 
बाद अपराध ...(वयविरान)... निल्ली में आपकी सरकार है। ...(वयविरान)...

श्री सभरापक्त: आप उनको बोिने दीलजए। ...(वयविरान)... आप उनको बोिने दीलजए। 
...(वयविरान)... लवजय गोयि जी, आप उनको बोिने दीलजए। ...(वयविरान)... कोई आपलत्तजनक 
बात बोिेंगे, तो मैं देि िूगंा, आप लचता मत कलरए। ...(वयविरान)...िीक है। ...(वयविरान)... जब 
आप िोगों की टन्भ आए, तब बोलिएगा। ...(वयविरान)...

श्री संजय ससह: सभापलत महोदय, मैं बहुत अचछी तरह से अपनी बात कह रहा हंू, व े सुनना 
नहीं चाहते हैं। ...(वयविरान)... निल्ली में 833 पुलिस अलधकालरयों को doubtful integrity में रिा 
गया है यानी उनकी काय्भपद्धलत को सदेंह के रेरे में रिा गया है। मानयवर, उनके लििाि कोई 
कार्भवाई नहीं हुई है। निल्ली के अंदर एक ऑटो वािे को, श्ी सरबजीत को जानवरों की तरह 
से रसीट कर पीटा गया, उसके बच्चचे को पीटा गया, लरवॉलवर लनकाि कर उसकी गद्भन पर 
िगाने का काम लकया गया।

श्री सभरापक्त: आपका सुझाव कया है? 

श्री संजय ससह: सभापलत जी, मैं आपके माधयम से सरकार से अपीि करना चाहंूगा, अनुरोध 
करना चाहंूगा लक निल्ली के मसिे पर, निल्ली में अपराध रोकने के लिए गहृ मंत्रािय के द्ारा 
एक महतवपूर््भ मीलटग बुिाई जाए, लजसमें निल्ली के पुलिस कनिशिर और सारे आिा अलधकालरयों 
को बुिाया जाए। सर, उसमें निल्ली के मुखय मंत्री को भी बुिाया जाए और हमारे सुझाव भी 
ग्रहर् लकये जाएं। यह देश की राजधानी है, यहा ं पर अपराध रुकने ही चालहए, वरना इससे पूरी 
दुलनया में हमारी छलव पर असर पड़ता है, हमारी छलव िराब होती है। महोदय, आपने मुझे बोिने 
का अवसर लदया है, इसके लिए आपका बहुत-बहुत धनयवाद।

श्रीमतरी शरा ंतरा क्षत्री (पलचिमी बगंाि): सभापलत जी, मैं माननीय सदसय द्ारा उिाए गए लविय 
के साथ सवयं को सबंद्ध करती हंू।

प्रो. मनोज कुमरार झरा (लबहार) : सभापलत जी, मैं भी माननीय सदसय द्ारा उिाए गए लविय 
के साथ सवयं को सबंद्ध करता हंू।

श्री सुशरील कुमरार गुपतता (राष्ट्रीय राजधानी षेित्र निल्ली) : सभापलत जी, मैं भी माननीय 
सदसय द्ारा उिाए गए लविय के साथ सवयं को सबंद्ध करता हंू।

श्री हुसैन दलवई (महाराष्ट्र): सभापलत जी, मैं भी माननीय सदसय द्ारा उिाए गए लविय 
के साथ सवयं को सबंद्ध करता हंू।
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MS. dolA SEN (West Bengal): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with 
the Zero Hour submission made by the hon. Member.

SHRI K.K. RAgESH (Kerala): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member.

dR. AMEE YAJNIK (gujarat): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member.

SHRI RIPUN BoRA (Assam): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member.

dR. l. HANUMANTHAIAH (Karnataka): Sir, I also associate myself with the 
Zero Hour submission made by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with 
the Zero Hour submission made by the hon. Member.

SHRI K.g. KENYE (Nagaland): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member.

Need to make strict laws against cheque bouncing

श्री श व्ेत मक्लक (पजंाब) सभापलत जी, मैं आभारी हंू लक आपने मुझे भ्रष्टाचार जैसे एक बहुत 
महतवपूर््भ लविय पर बोिने का अवसर लदया है। मैं एक ओर जहा ं सरकार को बधाई देता हंू लक 
मोदी सरकार ने भ्रष्टाचार के मुहँ पर एक करारी चोट की है, वहीं पर एक और महतवपूर््भ लविय, 
जो cheque bouncing का है, उसके बारे में भी बताना चाहता हंू।

सभापलत जी, cheque bouncing के जो अपराधी िोग हैं, व े िोग, जो लनददोि नागलरक हैं, 
लजनका इसमें कोई कसूर नहीं है, उनके जीवन की सारी जमा पूजंी ्डकार जाते हैं। कमजोर 
कानून होने के कारर्, उन पर िबें समय तक कोई एकशन भी नहीं होता है। ऐसी शसथलत में, 
जो पीलड़त है, उसके सामने कोई रासता नहीं बचता लक वह उनसे compromise करे और उनके 
सामने आधी रालश या 25 प्रलतशत रालश पर ही सरें्डर कर दे।

सर, इसमें कुछ वग्भ हैं। इसमें एक तो बुजुग्भ िोग हैं, जो सारी उम्र मेहनत करते हैं, िेलकन 
उनकी जो जमा पूजंी है, उसको व े बयाज के िािच में आकर ऐसे अपरालधयों के हाथों में िंसा 
देते हैं, दूसरे वग्भ में व े वयवसायी हैं, जो अपने वयवसाय को आगे िे जाने के लिए बैंकों से कज्भ 
िेते हैं। व े ऐसे िोगों, जो cheque bouncing करने वािे अपराधी हैं, उनके िड्ंत्र में िंस जाते 
हैं, अपनी पूजंी गवंा बिैते हैं और बैंकों के एनपीए हो जाते हैं। इसमें जो तीसरा मेन वग्भ है, उसमें 
कुछ िोग बयाज के अलधकतम िािच में आकर इनके सामने अपनी सारी पूजंी सरें्डर कर देते हैं। 
सर, कयोंलक कानूनी प्रलरिया बहुत िबंी है, आज भी अदाितों में 20 िाि cases िलंबत पडे़ हैं, 
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उनहें नयाय नहीं लमिता है, अत: इसमें आतमहतयाएं तक हो जाती हैं। लजसकी सारी पूजंी चिी। 
जाती है, जब उसको अदाितों के ्चककर िगाने पड़ते हैं, तब ultimately कई िोग आतमहतयाएं 
भी कर िेते हैं। मैं समझता हंू लक ऐसे जरनय अपरालधयों को सजा लमिनी चालहए।

सभापलत जी, मैं आपके माधयम से सरकार से यह लनवदेन करंूगा लक इनके ऊपर यलद 
लकसी लिलटगेशन में केस जाए, तो उनहें उस cheque की पूरी रालश अदाित में जमा करानी 
पडे़, तालक ऐसे अपरालधयों को यह पता हो लक अगर cheque bouncing का केस चि पड़ा, तो 
रालश उनके हाथ से लनकि जाएगी। वह रालश चाहे तो अदाित में भी जमा हो सकती है। अगर 
वह वयलति अपराधी लसद्ध हो जाए, तो वह रालश प्राथथी को लमि जाए, अगर अपराधी न हो तो 
रालश उसे वापस लमि जाए। जब आप ऐसी वयवसथा करेंगे, तभी ये िोग काब ू में आएंगे। सभापलत 
जी, इसलिए मैं यह लनवदेन करता हंू लक जो ऑनरेबि िायनेंस लमलनसटर हैं, आप उनसे मेरे 
माधयम से लनवदेन कर दीलजए लक इसके ऊपर एक सखत कानून िाएं, तालक ऐसे भ्रष्टाचालरयों 
को कड़ी से कड़ी सजा लमिे और इसके बाद कोई भी लनददोि िोगों का शोिर् करने की यह 
लहममत न कर पाए।

SHRI RAJEEv CHANdRASEKHAR (Karnataka): Sir, I associate myself with 
the Zero Hour submission made by the hon. Member.

SHRI SURESH goPI (Nominated): Sir, I also associate myself with the Zero 
Hour submission made by the hon. Member.

SHRI NARESH gUJRAl (Punjab): Sir, I also associate myself with the Zero 
Hour submission made by the hon. Member.

डरा. अशोक बराजपेयरी (उत्तर प्रदेश): सभापलत जी, मैं भी माननीय सदसय द्ारा उिाए गए 

लविय के साथ सवयं को सबंद्ध करता हंू।

MR. CHAIRMAN: Please take note of it. Shri Tiruchi Siva; not present. Now, 
we would take up Special Mentions. 

SPECIAL MENTIONS

Demand for early completion of the Sidhi-Singrauli Section of 
Rewa-Sidhi-Singrauli project in Madhya Pradesh

श्री अजय प्रतराप ससह (मधय प्रदेश) : सभापलत महोदय, केनद्र सरकार द्ारा DBFOT योजना 

के अनतग्भत मधय प्रदेश के रीवा-सीधी-लसगरौिी (एनएच 75 एकस.) के सीधी-लसगरौिी िण्ड के 

लनमणार् काय्भ के लिए 126 लक.मी. िबंाई के माग्भ की सवीकृलत अकटूबर, 2012 में प्रदान की गई 

थी। इस काय्भ की िागत 673 करोड़ रुपए थी। इसके लिए गेमन इंल्डया लिलमटे्ड को कायणादेश 

जारी लकया गया था तथा 36 माह में इस काय्भ को पूर््भ लकया जाना था। गेमन इंल्डया लिलमटे्ड 

ने इस काय्भ को पूर््भ करने हेतु टचेकिनो यलूनक को काय्भ सौंप लदया था, लकनतु दोनों कमपलनयों के 
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मधय िेन-देन का लववाद होने के कारर् यह काय्भ अधूरा रह गया। बाद में लवभाग द्ारा काय्भ की 

पुन: लनलवदा आयोलजत करते हुए यह काय्भ टचेकिनो यलूनक को वि्भ 2015 में आवलंटत कर लदया 

गया। अभी यह काय्भ अतयंत धीमी गलत से चि रहा है और आगामी 5 वि्भ में भी इसके पूर््भ होने 

की सभंावना नहीं है। समय सीमा में काय्भ पूर््भ न होने के कारर् इसकी िागत बढ़ रही है, िोगों 

का आवागमन प्रभालवत हो रहा है, सड़क के लकनारे बसे दुकानदारों का वयापार भी धूि के कारर् 

चौपट हो गया है एव ं सड़क के लकनारे ऐसे बसे लकसानों की उपज का भी नुकसान हो रहा है, 

लकनतु समय सीमा पूरी होने के बाद भी अभी तक काय्भ पूर््भ नहीं हो सका है। 

अत: माननीय सभापलत महोदय, मैं आपके माधयम से अनुरोध करता हँू लक माननीय मंत्री 

जी वयलतिगत रुलच िेकर रीवा-सीधी-लसगरौिी (एनएच 75 एकस.) के सीधी-लसगरौिी िण्ड के 

लनमणार् काय्भ के शीघ्र पूर््भ लकए जाने की पहि करें एव ं आश्वा्सि दें लक यह काय्भ कब तक 

पूर््भ कर लिया जाएगा।

MR. CHAIRMAN: Next, Shri Maitreyan, he is not there. Now, Shri Anil desai.

Demand to deport Rohingyas illegally 
migrated to India

SHRI ANIl dESAI (Maharasahtra): Sir, my subject is deportation of illegal 
Rohingya Muslims. Sir, it is quite surprising and irritating that thousands of persons 
illegally entered India from Myanmar and now settled in various parts of the country 
undetected and without any check from law enforcing agencies. Perhaps we have not 
learnt anything from our past mistakes when we allowed or wilfully ignored the illegal 
migration of lakhs of Bangladeshi Muslims into India. Several States like Assam, 
Manipur and also West Bengal are now suffering from their illegal stay. Situation 
becomes so serious that hon. Supreme Court had to direct government to prepare 
National Register of Citizens (NRC) to detect genuine citizens and to identify illegal 
ones. These Rohingya Muslims are security threat which is real and yet any serious 
exercise has not been undertaken to detect and deport them out of country. How 
they sneaked in and started living in other parts of the country? Jammy is far away 
from Indo-Myanmar border and yet thousands of them reached Jammu after crossing 
in-between several States including Uttar Pradesh, Uttarakhand, Himachal Pradesh 
and creating ethnic problems besides demographic and security threat in the area. 
local residents allege a well-funded and politically-backed conspiracy to settle them 
across Jammu and trigger Hindu migration. Whatsoever little action for deportation 
of these illegal Rohingya Muslims has been taken by government is halted by stay 
orders by our courts. Nobody bothers as to how these infiltrators obtained mobile 
phones, I-cards, Aadhar cards etc. We must look into it with all seriousness so as 
to avoid Hindu migration this time from Jammu.
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SHRIMATI RooPA gANgUlY (Nominated): Sir, I associate myself with the 
matter raised by the hon. Member.

MR. CHAIRMAN: Thank you. Now, Shri Maitreyan. ...(Interruptions)... You 
can give separate notice, please. ...(Interruptions)... This will not go on record. 
...(Interruptions)...

SHRI RIPUN BoRA (Assam): *

SHRI Md. NAdIMUl HAQUE (West Bengal): *

SHRI SWAPAN dASgUPTA (Nominated): *

MR. CHAIRMAN: If there is something wrong, you can send a note to me. 
...(Interruptions)... This is not going on record. ...(Interruptions)... Please, Mr. Ripun 
Bora, this is not the way. ...(Interruptions)... Please, sit down. ...(Interruptions)... 
Whether you are correct or he is correct, you can send a note. ...(Interruptions)... 
No debate is allowed. Now, dr. Maitreyan. ...(Interruptions)... Nothing will go on 
record other than the names called by the Chairman, both in electronic and printing. 
...(Interruptions)... If you find something wrong, please write to me, I will look into 
it; that is the correct thing. Now, dr. v. Maitreyan.

Demand for urgent release of funds due to Tamil Nadu 
under various heads

dR. v. MAITREYAN (Tamil Nadu): Sir, thank you very much. I wish to bring 
to the notice of the government, the urgent need to release funds due to Tamil 
Nadu. The Union government has to pay over ` 13,000 crore to Tamil Nadu under 
various heads such as mandatory devolution of funds to local bodies, Sarva Shiksha 
Abhiyan, Rashtriya Madhyamik Shiksha Abhiyan, IgST and gST compensation. 
Arrears amounting to ` 3,201.3 crore under two centrally sponsored schemes-Sarva 
Shiksha Abhiyan and Rashtriya Madhyamik Shiksha Abhiyan-aimed at strengthening 
primary and secondary school education has not been released so far. From this year, 
these two schemes, together with the Teacher Education Scheme, are integrated to 
form Samagra Shiksha Abhiyan and ` 2,791 crores are being spent by Tamil Nadu 
government. The Centre is yet to release ` 985 crores towards post-matric scholarship 
scheme. The guidelines for this scheme were revised last year, transferring a huge 
financial liability from the Centre to the States. Thus, liability has increased from  
` 353 crores to ` 1,526 crores this year. of the total IgST dues pending from the 
Centre, last financial year dues alone come to ` 5,909 crores. If all these dues are 
cleared by the Centre, the revenue deficit of Tamil Nadu will drastically come down.

* Not recorded.
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Tamil Nadu is in the forefront in implementing a number of social welfare 
schemes for middle-class and the weaker sections of the society. In the larger interest 
of the people of Tamil Nadu, I urge upon the government to release the funds due 
to the State without any further delay.

Demand to give the facility of OPD treatment in private hospitals to CGHS 
beneficiaries without referral from the age of 60 instead of 75

श्री रराम नराथ ठराकुर (लबहार): माननीय सभापलत जी, मैं इस लवशेि उल च्ेख के माधयम से 
सरकार का धयान भारत सरकार के सवास्थय मंत्रािय द्ारा हाि ही में लनग्भत एक पलरपत्र की 
ओर आकृष्ट करना चाहता हंू, लजसके तहत सी.जी.एच.एस. के का्ड्भ धारक, लजनकी उम्र 75 वि्भ 
या इससे अलधक हो गई हो, उनहें सी.जी.एच.एस. पैनि पर लिए गये लनजी असपतािों में लबना 
रेिर के ओपी्डी उपचार की सुलवधा प्रदान की गई है। यही सुलवधा सी.जी.एच.एस. िाभार्थयों 
के उन आलश्तों को भी दी गई है, लजनकी उम्र 75 वि्भ या उससे अलधक है। यह सरकार का 
एक प्रशंसनीय कदम है, लजसके पीछे मंशा यह है लक यलद लकसी िाभाथथी को या उसके आलश्त 
को लनजी असपताि में इिाज की आव्यकता हो, तो उसे नाहक ही औिधािय में आकर रेिर 
कराने की ज़हमत न उिानी पडे़।

सभापलत जी, सरकार ने िाभार्थयों की सुलवधा को धयान में रिकर यह कदम उिाया है, 
िेलकन यह सुलवधा एन्डीएमसी के काय्भरत तथा सेवालनवृत्त कम्भचालरयों को पहिे से ही उपिबध 
है। व े लबना लकसी उम्र बाधा के तथा लबना रेिर कराये लनजी असपतािों में ओपी्डी इिाज के 
लिए जा सकते हैं।

सभापलत जी, यलद उम्र के इस पड़ाव में कलिनाई को धयान में रिकर सरकार ने ऐसा आदेश 
पालरत लकया है, तो यह सवागत योगय कदम है, िेलकन सरकार को थोड़ी और उदारता लदिानी 
चालहए। आपात शसथलत में तो यह सुलवधा है ही।

मैं सरकार से यह आग्रह करता हंू लक बेहतर तो यह होगा लक इसमें उम्र की बाधा समाप्त 
कर दी जाए, िेलकन यलद लबना रेिर इिाज के लिए सुलवधा दी जा रही है, तो कृपया इसमें उम्र 
की सीमा को रटाकर 75 से 60 वि्भ लकया जाए, कयोंलक 60 की उम्र में वयलति बुजुग्भ हो जाता 
है और उसके लिए भाग-दौड़ करना कलिन होता है।

Demand to protect the river Ghaggar and its tributaries from the 
discharge of waste matters into it

SARdAR BAlWINdER SINgH BHUNdER (Punjab): Sir, I would like to draw 
the attention of the House, through you, towards the river ghaggar, which progresses 
through several districts of Punjab, Haryana, Rajasthan and UT of Chandigarh. The 
river is facing twin attack from the industrial waste and domestic waste water discharge 
from the towns of Himachal Pradesh and Punjab located along the ghaggar or its 
tributaries causing irreparable damage to animals, plants and humans alike.

To assess the pollution potential and water quality management of ghaggar, a 
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study had been conducted by the CPCB of ghaggar river basin and recommended 
several measures for the control and mitigation of pollution in a definite timeframe. 
Although NGT is actively considering the problem of discharge of effluents in the 
river, but still lot more needs to be done.

Sir, I demand, through this august House, that the authorities of Himachal Pradesh 
and Punjab should ensure setting up of effluent treatment plants in all industries 
and STPs for all towns along the river to contain the pollution effects and suitable 
directions be issued under Water (Prevention and Control of Pollution) Act, 1974, 
to the concerned authorities to ensure that no effluent will be discharged into the 
ghaggar and, if need be, directions for closure of defaulting industrial units be issued 
besides setting up of Special Task Force to restore the standards of the river water 
quality in every district or at State level.

MR. CHAIRMAN: Now, Shri Tiruchi Siva, there is a small correction in your notice.

MATTERS RAISED WITH PERMISSION — Contd.

Demand to get the assent of the President for the Bill passed by the 
Tamil Nadu State Assembly seeking exemption from NEET 

Examination for Medical courses

SHRI TIRUCHI SIvA (Tamil Nadu): Sir, the NEET Examination for the medical 
and dental education has not given the desired results. Sir, it has deprived the rural 
students and the students who are coming from a very poor economic background. 
In this current year, 13 lakh students have appeared for the NEET Examination and 
around 6 lakh students have passed. All those six lakh students who have passed the 
examination have gone to the coaching centres and they have passed with the help 
of these coaching centres. Every student is paying around ` 2 lakh. The amount 
of ` 12000 crores is being earned by these coaching centres for these classes. The 
students who were not able to go to the coaching centres, they did not pass the 
examination. In spite of scoring good marks in the 10+2 examinations, they were 
not able to pass the NEET Examination and because of that in Tamil Nadu, five 
students have committed suicide.

Sir, this NEET Examination does not ensure a quality standard because all the 
reputed doctors in the world have not passed their medical examinations through this 
NEET Examination. So, considering all these situations, the feelings, the sentiments 
and the background of these students, the Tamil Nadu legislative Assembly has 
passed two Bills unanimously to exempt Tamil Nadu from NEET Examination. 
Sir, it is reliably learnt that the Bills that have been passed by the Tamil Nadu 
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legislative Assembly have not reached the hon. President and it is with the Home 
Ministry or the Health Ministry. So, I urge upon the government to immediately 
take necessary steps to forward it for the assent of the President and give relief to 
the students of Tamil Nadu. Sir, this is a very bad situation. Sir, it is a federal set 
up. If the State legislative Assembly has passed a Resolution or a Bill or taken a 
decision, it has to be regarded. Sir, under-estimating or disregarding the decision of 
the State Assembly accounts for not giving importance to the federal structure. Sir, 
giving importance to the State legislative Assembly’s Bill and the sentiments and 
the feelings of the students of the Tamil Nadu, I urge upon the government again 
to immediately get the assent of the President and exempt Tamil Nadu from the 
NEET Examination. Thank you Sir.

SHRI d. RAJA (Tamil Nadu): Sir, I associate myself with the matter raised by 
the hon. Member.

SHRI JAIRAM RAMESH (Karnataka): Sir, I also associate myself with the 
matter raised by the hon. Member.

SHRI K.R. ARJUNAN (Tamil Nadu): Sir, I also associate myself with the matter 
raised by the hon. Member.

dR. v. MAITREYAN (Tamil Nadu): Sir, I also associate myself with the matter 
raised by the hon. Member.

dR. T. SUBBARAMI REddY (Andhra Pradesh): Sir, I also associate myself 
with the matter raised by the hon. Member.

श्री संजय ससह (राष्ट्रीय राजधानी षेित्र निल्ली): महोदय, मैं भी माननीय सदसय द्ारा उिाये 
गये लविय से सवयं को समबद्ध करता हंू।

श्री सुशरील कुमरार गुपतता (राष्ट्रीय राजधानी षेित्र निल्ली): महोदय, मैं भी माननीय सदसय 
द्ारा उिाये गये लविय से सवयं को समबद्ध करता हँू।

प्रो. मनोज कुमरार झरा (लबहार): महोदय, मैं भी माननीय सदसय द्ारा उिाये गये लविय से 
सवयं को समबद्ध करता हँू।

श्री हुसैन दलवई (महाराष्ट्र): महोदय, मैं भी माननीय सदसय द्ारा उिाये गये लविय से 
सवयं को समबद्ध करता हँू।

OBSERVATIONS BY THE CHAIR

MR. CHAIRMAN: Please include the names of Members who have raised their 
hands. बिै कर ऐसे ही बोिना अचछा नहीं है। यह शोभा नहीं देता है। हमारा सदन ‘‘House 
of Elders’’ है।
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I have one observation to make. The leader of the House, the Minister of 
Parliamentary Affairs, and I have been watching and also receiving feedbacks from 
the Members that the Members subsequently are not getting replies of Zero Hour 
Submissions and Special Mentions made in the House. This has been the practice of 
the House. You need not give instant replies on the same day. But, sometimes when 
the Minister is there and if the matter is so important and the Minister is familiar 
with the matter, I give the permission and the Minister responds to that. otherwise, 
the practice is that the Minister should respond in writing to the hon. Members. 
So, I have raised this issue. You have to inform them that this is the response. So, 
I suggest to the Minister of Parliamentary Affairs as well as to the leader of the 
House to discuss with the concerned Ministers and see to it that hereafter the replies 
reach Members within a period of thirty days. otherwise, it will be taken note of 
and then we have to think about the alternatives, etc. That is very important.

THE MINISTER oF STATE IN THE MINISTRY oF PARlIAMENTARY 
AFFAIRS (SHRI v. MURAlEEdHARAN): Sir, I will convey the directions of the 
Chair to the concerned Ministers and request them to reply to the hon. Members 
who have raised the issues.

SHRIMATI JAYA BACHCHAN: Please give replies of the last five years also.

MR. CHAIRMAN: Some earlier Ministers may not be Ministers now. They have 
become ex-Ministers and some Members have become ex-Members.

MATTERS RAISED WITH PERMISSION — Contd.

Resentment due to Masanjor Dam in Dumka district at 
Jharkhand-West Bengal Border

श्री महेश पोद्रार (झारिं्ड): सभापलत महोदय, झारिं्ड प्रदेश के दुमका लजिा मुखयािय 
से 31 लकिोमीटर की दूरी पर झारिं्ड और पलचिमी बगंाि की सीमा पर मसानजोर बा ंध शसथत 
है। यह बा ंध लवगत कुछ विषों से झारिं्ड और पलचिमी बगंाि के बीच लववाद का लविय बना हुआ 
है। बा ंध लनमणार् के पूव्भ और बाद में दोनों राजयों के बीच हुए समझौते का अनुपािन नहीं हो रहा 
है, जो झारिं्ड की प्रभालवत आबादी की नाराजगी का कारर् बन रहा है। उल च्ेखिलीय है लक 
प्रभालवत आबादी में अलधका ंश जनजातीय वग्भ के अतयंत गरीब िोग हैं। मैं इस मामिे में केनद्र 
सरकार के सलरिय हसतषेिप की अपेषिा करता हँू।

महोदय, मसानजोर ्ैडम बनते समय लबहार और पलचिमी बगंाि के बीच 12 माच्भ, 1949 को 
मयरूाषिी जि बटंवारा पर पहिा समझौता हुआ था। करार दस लबनदुओं पर हुआ था, लकनतु अिसोस 
की बात है लक पलचिमी बगंाि सरकार की तरि से करार की एक भी शत्भ पूरी नहीं की गई। 
करार में मसानजोर जिाशय से ततकािीन लबहार (अब झारिं्ड) में 81,000 हेकटेयर जमीन की 



िरीि िसि और 1,050 हेकटेयर पर रबी िसि की तथा पलचिमी बगंाि में 2,26,720 हेकटेयर 
िरीि और 20,240 हेकटेयर रबी िसिों की लसचाई होने का प्रावधान लकया गया था। समझौते 
के अनुसार लनमणार्, मरममत तथा लवसथापन का पूरा वयय पलचिमी बगंाि सरकार को वहन करना 
है। इतना ही नहीं, लवसथालपतों को लसलचत जमीन भी देनी है। महोदय, ये मुदे् बहुत महतवपूर््भ हैं। 
और दूसरा समझौता 19 जुिाई, 1978 को हुआ था, मसानजोर ्ैडम को िेकर पलचिमी बगंाि और 
लबहार सरकार के बीच एक करार हुआ था। करार दस लबनदुओं पर हुआ था, िेलकन लिर अिसोस 
की बात है लक पलचिमी बगंाि सरकार की तरि से करार की एक भी शत्भ पूरी नहीं की गयी।

सभापलत महोदय, मेरा आपके माधयम से केनद्र सरकार से अनुरोध है लक इस मामिे की 
जा ंच करवा कर उलचत कार्भवाई की जाए।

डरा. क्वकरास महरातमे (महाराष्ट्र): महोदय, मैं सवयं को इस लविय से सबंद्ध करता हँू।

OBSERVATIONS BY THE CHAIR — Contd.

MR. CHAIRMAN: Hon. Members, I have one observation to make with respect 
to the Zero Hour submissions or the Special Mentions. You have to confine to the 
particular issue which you are raising. Allegations, counter allegations will not serve 
the purpose. That is not the purpose of the Zero Hour. You are all aware of it. If 
you have any doubt, you can go through the precedents and rules also. It should 
be followed strictly. I am trying to be liberal with regard to admitting Zero Hour 
notices because most of the issues are current issues agitating some section or some 
region of the country and its people. That being the case, we are liberal. But if we 
convert it into controversies or political issues, the end result will be that nothing 
will be achieved and, unnecessarily, the issue will be ignored or forgotten. Please 
keep this thing in mind and follow the procedure and precedents.

Secondly, in the morning, Anand Sharma ji, some TMC Members and some 
others have given notices on the issue of drinking water. As I said, this issue of 
drinking water or water shortage across the country is a very important issue. It is 
your prerogative to give notice on any issue but I suggest that as we discussed the 
other day in the Business Advisory Committee, while giving priority to subjects, 
this issue of drinking water can be given priority. The reason is that alarmingly in 
different States — there is no question of South, North, East or West — the ground 
water is depleting, rains are not adequate and we are not preserving the rain water. 
As somebody said today, it is not that rain is not coming, the thing is that we are 
not preserving the rain water and we are not making traditional water ponds. That 
being the case, I hope that Members who give the notice and the party leaders will 
see to it that this issue is given priority.

26 Observations by [RAJYA SABHA] the Chair
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SHRI ANANd SHARMA (Himachal Pradesh): Sir, if you allow me to submit, 
this is a very serious matter and many Members have given notices. We want this 
to be discussed. If the hon. Chairman allows and the government agrees, we can 
have a special, dedicated discussion, a Short-duration discussion, on the acute water 
scarcity and the fears of the drought in the country.

MR. CHAIRMAN: I agree.

PRoF. MANoJ KUMAR JHA (Bihar): Sir, I request that this House must talk 
about Muzaffarpur, the entire corridor from gorakhpur to Muzaffarpur.

MR. CHAIRMAN: I have taken note of it. There is one suggestion, and, once 
again, I am repeating it. We are the House of Elders and the entire country looks 
to us for guidance. Please go by the procedure and the rules and regulations. Things 
like a Member suddenly raising an issue on his own without the permission of Chair, 
Chairman asking the Member to sit down, or, asking 'Nothing will go on record', 
do not send positive message about the House to the people. Please understand it. 
After all, each of us is elected hon. Member who represents a particular State. let 
us keep the dignity and decorum of this House and raise the standard of debate. 
Definitely, people will say that Rajya Sabha is doing a good job. That is my only 
appeal. Today, for a change, I would like the deputy Chairman to preside over the 
Question Hour. He should also get slowly adjusted to Question Hour. of course, I 
will be there. I am not going anywhere. But today I want the deputy Chairman to 
be here and follow the same time sense, because we have to take up the maximum 
number of questions. Yesterday, somebody was saying, ‘‘Sir, you are rushing through 
it.’’ I have no intention to rush through it. You decide ten questions, we will have 
ten questions. You decide eight questions, we will have eight questions. But having 
agreed to 15 questions or 12 questions, and taking up only three or four questions 
is not going to really help the matter. Please understand this that 'question' means 
'question'. There is no need to give a speech or a long preface. on replies, some 
Members were pointing out that some Ministers seem to be over-knowledgeable, and 
they want to give all the information in one go. That is not required. Respond only 
to what has been asked. That is my request. Now, Question Hour.

————
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ORAL ANSWERS TO QUESTIONS

Progress of Bharatmala 2.0 project

*16.  SHRI v. vIJAYASAI REddY: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state:

(a) whether it is a fact that government is going to start Bharatmala 2.0 to 
construct 3,000  kms. of Highways in the country;

(b) whether it is also a fact that Government has not identified even a single 
stretch in Andhra Pradesh under Bharatmala 2.0;

(c) if so, the reasons therefor;

(d) whether it is also a fact that Andhra Pradesh government has been 
requesting for taking up some important stretches under Bharatmala/National Highways 
development Project; and

(e) if so, the status thereof?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) to (e) A Statement is laid on the Table of the House.

(a) to (c) No such scheme as Bharatmala 2.0 has been approved by the 
government of India till date. 

(d) and (e) The government of India approved the implementation of Bharatmala 
Pariyojna Phase-I in october, 2017 with an estimated outlay of ` 5,35,000 Crore 
for development of 34,800 kms length of National Highways (including 10,000 km 
residual NHdP road works) in the entire country. Under this programme, 13 nos. 
of Road Projects with total length of about 506 kms and total cost ` 12,785 crores 
have been approved till March, 2019 for the State of Andhra Pradesh. out of these 
projects, 12 nos. of Road Projects with aggregate length of about 479 kms and 
total cost ` 12,187 crores have been awarded till March, 2019. Further, ring road 
at Vijaywada/Amravati in the State of Andhra Pradesh has also been identified for 
development. 

Under the grand Challenge Mechanism, which is a component of Bharatmala 
Pariyojana, there is a provision for taking up such road projects on the request of 
the States where the State governments share at least 50% of land acquisition cost.  
Meetings with officers of Government of Andhra Pradesh have been held regarding 
the development of an Access controlled green Field Expressway connecting the 
new capital city of Amaravati to Anantapuramu. The alignment of the aforesaid road 
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stretch has been finalized with a length of approximately 384 kms.  Government 
of Andhra Pradesh has agreed to bear 50% of the cost of the land to be acquired 
and to obtain requisite statutory clearances (i.e. environment, forest, wildlife etc.) 
expeditiously.  

(MR. dEPUTY CHAIRMAN in the Chair)

SHRI v. vIJAYASAI REddY: Sir, the Minister in his reply responded by saying 
that the ring road at vijaywada/Amravati in the State of Andhra Pradesh has been 
identified for the development. However, work on the ring road has yet to be started. 
Why is this delay and why the works have not been awarded so far?

SHRI NITIN JAIRAM gAdKARI: Sir, the problem is related to land acquisition. 
during the tenure of the previous government, there was a discussion with the then 
Chief Minister and he promised to give us 50 per cent cost of the land acquisition 
from the State Government. In the first meeting, it was decided that 100 per cent cost 
would be borne by the State government. After that, when I was in Amravati, he 
specially requested me and after that I recognized that problem and we sanctioned that 
we would give 50 per cent and they would add their 50 per cent in land acquisition. 
There is one suggestion to the State government. In road construction, 15-20 per 
cent cost is related to the gST on royalty of aggregates and other things, and tax 
on cement and steel. We already suggested this to the Chief Minister of Kerala and 
other Chief Ministers also because the cost of land acquisition has increased very 
much. It is very problematic, because the cost of project comes to ` 1,300 crore 
and land acquisition cost comes to ` 800 crore. It is not practically possible and 
it is not economically viable. So my suggestion to the State government is that if 
they are ready to give us all the taxes which they are getting from that project, it 
will be treated as equity given by the State government to the project and we can 
reduce the cost and the other land acquisition cost the Central government is ready 
to add to it. It will become easier for us to implement the project. This project 
has been principally accepted by us but it is up to the State government to give 
the exact MoU. We want to do it with the new government. This is the reason.

SHRI V. VIJAYASAI REDDY: Sir, there will be an Access Controlled Greenfield 
Express Highway between Amravati and Anantapur, the cost of which was estimated 
to be around ` 2,000 crore. In fact, the Centre has requested the State government 
to absorb and bear fifty per cent of the cost of the acquisition of land. The State 
Government is under serious financial crisis. Why can't the Central Government 
consider absorbing the entire 100 per cent land cost?
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MR. dEPUTY CHAIRMAN: It is your suggestion. Please put question. 

SHRI v. vIJAYASAI REddY: Sir, it is a question. The Minister in his reply 
has stated that it is subject to environmental clearance. I would like to know whether 
the process has been initiated to get the environmental clearance or not.

SHRI NITIN JAIRAM gAdKARI: Sir, frankly speaking, land acquisition cost 
is really a problem for my Ministry. In the last regime, we awarded works of more 
than Rs.11 lakh crore. We have three modes. one is PPP mode, another is Hybrid 
Annuity Mode and the third is EPC mode. The problem is, the land acquisition is 
so much that it is very difficult for the Government to bear the cost. Ultimately, 
we are not in a position, but I am telling you that in Uttar Pradesh, already the 
State government has taken up the responsibility to give 50 per cent of the land 
acquisition cost for the Ring Road. Many States are coming forward. Maharashtra 
is also coming forward. So, this is the time for the State governments to try and 
find a way out. This is a very serious problem in Kerala because land acquisition 
cost there is very high. It is beyond imagination. So, for that reason, we want to 
find out a solution. We are very positive. Ultimately, the State Government has to 
bear this cost and find out some way for that.

SHRI MANISH gUPTA: Sir, the Minister be kind to state that there is a delay 
in this whole project. Is it because of reluctance on the part of certain functionaries 
to proceed with dPRs? This is directly affecting West Bengal. We would like to 
know the stretches in West Bengal which are envisaged under this project.

SHRI NITIN JAIRAM gAdKARI: Sir, I don't have details about West Bengal. 
I will give you afterwards because it is available in the office.

श्री उपसभरापक्त: िीक है, आपका मंत्रािय सूलचत कर देगा।

SHRI NITIN JAIRAM gAdKARI: But, Sir, now, the projects are not delayed 
because of land acquisition. It is a great achievement of our government under the 
leadership of Prime Minister, Modiji. When I took charge as a Minister, there were 
a number of projects, about 403 projects, which were stalled projects and the amount 
involved was ` 3,85,000 crore. Sir, it is a great achievement of our government 
that we saved the Indian bankers from the NPA of ` 3 lakh crore and now, 90 
per cent of the projects are moving fast and transparently. And without 80 per cent 
land acquisition, we are not giving appointment date. We are implementing this very 
strictly and that is the reason why, it is moving ahead.

डरा. क्वनय परी. सहस्रबुदे्: उपसभापलत  महोदय, मैं आपके माधयम से मंत्री जी से पूछना चाहता 
हँूू तक ऐसा भी सुनने में आया है ल क रो्ड कंसट्रकशन में गलत  बढ़ाने की द ृलष्ट से और उसकी 
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गुर्वत्ता को बरकरार रिने की द ृलष्ट से सपेस टचेकिनो्ॉजली और ड्ोन टचेकिनो्ॉजली का उपयोग 
ल कया जा रहा है। अगर सदन को इसके बारे में मंत्री जी कुछ जानकारी दे दें, तो बलढ़ या रहेगा।

SHRI NITIN JAIRAM gAdKARI: Sir, there is a system named as Radar. We 
are using the space technology. From satellite, we take information and for preparation 
of dPRs, we use all the new innovative methods of technology by which our dPRs 
should be perfect. The maximum problem in construction is related with dPR. The 
quality of dPR was not good earlier but now we are making it mandatory to use 
all types of sophisticated new modern technology related with space science, satellite, 
drones and everything. That is the reason why we are getting good results and we 
are encouraging all new types of innovations and new types of research, particularly 
in making dPRs. Even in road construction, we are using new technology.

dR. T. SUBBARAMI REddY: Sir, I would like to ask the hon. Minister this. 
In his reply, he has stated that the government of India approved implementation 
of Bharatmala Pariyojana Phase-I in october, 2017 to the tune of ` 5,35,000 crore 
for development of 34,800 kilometres of national highways. Sir, I would like to 
ask the hon. Minister: What is the programme? How are you going to raise this 
amount of ` 5,35,000 crore and in how many years, are you going to spend this? 
And in how many years, do you plan to complete the length of 34,800 kilometres 
of national highways?

SHRI NITIN JAIRAM gAdKARI: Sir, actually, Bharatmala project totally involved 
65,000 kilometres of new roads. The Bharatmala project is under implementation. The 
first phase is of 34,800 kilometres of Bharatmala. It is under Bharatmala Phase-I. 
Another 10,000 kilometres are of NHdP which is old project. That is also added in 
it. It is a pleasure for me to inform that out of that, project for 8,000 kilometres is 
already awarded. Actually, Sir, the most important thing is this. The total project is 
costing quite high. Phase-2 is not calculated but it is going up to ` 10 lakh crore.

dR. T. SUBBARAMI REddY: My question was: How are you raising the money?

MR. dEPUTY CHAIRMAN: Please.

SHRI NITIN JAIRAM gAdKARI: Sir, we are raising money from the market. 
In the total cost for this Bharatmala, the Finance Ministry has not given a single 
rupee to us. We are getting money only from the capital market. We are making 
ToT models. We are capitalizing the project. We are raising the funds from market. 
...(Interruptions)…

श्री उपसभरापक्त: धनयवाद मंत्री जी, हम इस पर अिग से बहस कर सकते हैं। प्रशि सखंया. 
17, माननीय महेश पोद्ार।
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Under-utilisation of Defence budget

*17. SHRI MAHESH PoddAR: Will the Minister of dEFENCE be pleased 
to state:

(a) whether it is a fact that the defence Ministry has under-utilised the budget 
allocated every year for its development and expenses;

(b) if so, the details of the amount under-utilised by the defence Ministry in 
last three years; and

(c) the steps taken to ensure the complete utilisation of the allocated defence 
Budget? 

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) to (c) A Statement 
is laid on the Table of the House.

(a) The Ministry has fully utilised the allocated budget and there has been no 
underutilisation in the last 3 years as per table below:–

Satement

(` in crore)

Year Budget Allocation Expenditure

2016-17 3,40,921.98 3,51,650.10

2017-18 3,59,854.12 3,79,703.96

2018-19 4,04,364.71 4,04,652.96

(b) Question does not arise in view of (a) above

(c) during the period 2015-19 the government has taken steps to delegate 
substantial financial power to the Service Headquarters for both normal and emergent 
procurements. This has resulted in faster decision making and ensured full and optimal 
utilization of allocated budget.

श्री महेश पोद्रार: उपसभापलत महोदय, बजट से अलधक िच्भ करने की जानकारी देने के लिए 
सरकार को धनयवाद देते हुए मैं पूछना चाहंूगा लक कया यह सतय है लक एक िमबे समय तक 
पूजंीगत िच्भ ल्डिें स में कम हो रहे थे और revenue expenditure जयादा हो रहे थे? इसे कम 
करने के लिए कया सरकार ने कुछ कदम उिाए हैं या बिैेंस करने के लिए कुछ कदम उिाए हैं? 

श्री रराजनराथ ससह: उपसभापलत महोदय, मैं आपके माधयम से माननीय सदसय को इस बात 
की जानकारी देना चाहता हंू लक उनहोंने सरकार को इसके लिए बधाई दी है। लक absolute 
term में हमारा ल्डिें स बजट लवगत कई विषों से बढ़ा है। इसके अिावा वि्भ 2019-20 के लिए 
Ministry of Defence कें द्र सरकार के कुि capital expenditure का 32.19 परसेंट, िगभग 
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one-third िच्भ करती है और Defence Ministry का expenditure budget हमारे लजतने भी 
कें द्रीय मंत्रािय हैं, उनमें सबसे अलधक है। इतना ही नहीं मैं Defence budget के बारे में यह 
भी जानकारी देना चाहता हंू लक Defence budget कें द्र सरकार के कुि expenditure के 15.5 
परसेंट से िेकर 16.5 परसेंट की range में होता है। मैं इतना कहना चाहता हंू लक जो कुछ भी 
हम Defence budget पर िच्भ कर रहे हैं चाहे capital हो या revenue हो, हम इस बात की 
पूरी तरह से precaution िेते हैं लक हमारी defence preparedness पर लकसी भी प्रकार की 
कोई आंच न आने पाए, उसके कारर् उसमें कोई कमी न आने पाए। मैं यकीन लदिाना चाहता 
हंू लक केवि बजट की कमी के कारर् हम लकसी भी सूरत में भारत की ल्डिें स preparedness 
पर कोई compromise नहीं करेंगे।

श्री महेश पोद्रार: उपसभापलत महोदय, कया यह सतय है लक Cabinet Committee on 
Security has cleared setting up of an agency called defence Space Research Agency 
(dSRo) with a task of creating space warfare weapon. If yes, what is the budget 
outlay and  कया ये हमें नई generation of warfare में िे जाने में मदद करेगा? 

श्री रराजनराथ ससह: उपसभापलत महोदय, यह एक सपेलसलिक प्रशि है। इसके लिए जानकारी 
हालसि करके मैं सदन को अवगत करा सकता हंू।

SHRI ANANd SHARMA: Sir, my supplementary to the hon. Raksha Mantriji, 
through you, is this. He has given a reply about the utilization of the funds that 
were allocated to the three Services-the Army, the Air Force and the Navy. But, Sir, 
the fact is that the requirements for capital acquisition of the Indian Armed Forces 
have not been fully met and the budgetary allocations have been declining factoring 
in inflation. The actual increase of the Defence Budget, as per the Report, the recent 
Report, submitted to the Parliament by the Standing Committee on defence, was only 
0.75 per cent. Also, Sir, there is an alarming increase when it comes to not meeting 
the capital budget requirements in the Revised Estimates because…..(Interruptions)…

श्री उपसभरापक्त: माननीय आननद जी, थोड़ा brief में पूलछए।

SHRI ANANd SHARMA: Just one second, Sir. Previous year it was ` 46,000 
crores. It has gone upto ` 79,000 crores. Will the Raksha Mantri take note of that 
and assure the House that the requirements of the Indian Armed Forces for capital 
acquisition are fully met? 

श्री रराजनराथ ससह: उपसभापलत महोदय, मैंने पहिे ही कहा है लक जहा ं तक इस देश की 
defence preparedness का सवाि है। हम लकसी भी सूरत में िं्ड की कमी के कारर् उस पर 
कोई adverse impact नहीं होने देंगे, उसे प्रभालवत नहीं होने देंगे, defence preparedness के साथ 
हम लकसी भी सूरत में compromise नहीं करेंगे। मैंने पहिे ही इस सदन को आश्वसत लकया है।

SHRI T.K.S. ElANgovAN: Sir, I want to know from the hon. Minister that 
there are four defence production units in Tamil Nadu - the heavy vehicle factory, 
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the ordnance factory, the engine factory and the gun factory in Tiruchirappalli, 
Tamil Nadu. Has this government allocated funds for modernization of these plants? 
Are these plants fully utilized to manufacture modern equipment for the defence  
Forces? 

MR. dEPUTY CHAIRMAN: Yes, the question is very clear. 

श्री रराजनराथ क्सह: महोदय, अगर specific questions है, तो उनका reply तो मैं बाद में ही 
दे सकता हंू िेलकन जहा ं तक Defence modernization का प्रशि है, modernization के काम 
को Ministry of Defence प्रॉपरिी कर रही है और modernization तेज़ी से हो रहा है। मैं यह 
मानता हंू लक modernization की हमारी लजतनी requirements हैं, उस लिलमट तक पहंुचने के 
लिए और अलधक प्रयति करने की आव्यकता है।

श्री श व्ेत मक्लक: महोदय मैं सरकार को बधाई दंूगा लक सीमा सुरषिा के लिए हमारी सरकार ने 
बहुत बड़ा बजट लदया है। हम मानकर चिते हैं लक कोई भी राष्ट्र जब सुरलषित है तो ...(वयविरान)... 

श्री उपसभरापक्त: आप कृपया इस पर सवाि पूलछए।

श्री श व्ेत मक्लक: मेरा सवाि यह है लक इतना बड़ा बजट हम देते हैं िेलकन बीच में जो 
नीचे के िेवि पर bureaucracy है, उनके ल्डिे के कारर्...

श्री उपसभरापक्त: मलिक जी, आप सवाि पूलछए, otherwise हम अगिे सवाि पर जाएं।

श्री श व्ेत मक्लक: मैं सवाि पर ही आ रहा हंू। उनके ल्डिे के कारर् वह बजट िच्भ नहीं 
हो पाता है। मैं लसि्भ  यह कहना चाहता हंू लक यह जो under-utilization का प्रशि है, इसमें 
बहुत बड़ा रोि procedural delay का है। वह procedural delay होने के कारर् बजट utilize 
नहीं हो पाता है।

श्री उपसभरापक्त: आपका सवाि पूरा हो गया है।

श्री रराजनराथ ससह: सभापलत महोदय, मैं बतिाना चाहता हंू लक कहीं पर भी अब procedural 
delay नहीं रह गया है कयोंलक बहुत सारे ऐसे अलधकार forces को transfer कर लदए गए हैं। 
इस कारर् कहीं पर भी अगर हम कुछ purchase करना चाहते हैं तो उसमें अब delay की सारी 
सभंावनाएं समाप्त हो गयी हैं। जहा ं तक under-utilization of Budget का प्रश्न है, अब तो यह 
प्रशि िड़ा ही नहीं होता है। कयोंलक जो भी बजट हमारे लिए allocated है, हमने उसका more 
than 100 per Cent utilize लकया है।

श्री उपसभरापक्त: श्चेत मलिक जी, कृपया अपनी सीट पर िडे़ होकर सवाि पूछा कीलजए।

Import and production of coal

*18.  SHRI SUKHENdU SEKHAR RAY: Will the Minister of CoAl be pleased 
to state:

(a) the amount of coal reserves India has at present;
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(b) the amount of coal produced, in tons by Coal India limited during last 
three financial years;

(c) the amount of coal imported, in tons by India during the last three financial 
years;

(d) the amount of imported coal that was of non-coking and/or thermal coal 
variety; and

(e) details of specific measures adopted by Coal India Limited to increase coal 
production?

THE MINISTER oF CoAl (SHRI PRAlHAd JoSHI): (a) to (e) A Statement 
is laid on the table of the house.

Statement

(a) The total estimated coal resources in the country is 319.02 billion tonnes 
as per “The inventory of geological Resources of Indian Coal” (as on 01.04.2018), 
prepared by the geological Survey of India.

(b) Raw coal production in tonnes of Coal India limited (CIl) during last three 
financial years is given below:–

Year Production (Tonne)

2018-19 606890000

2017-18 567370000

2016-17 554140000

ToTal 1728400000

(c) The amount of coal imported in tonnes by India during the last three financial 
years is as follows:–

Year Supply of Imported Coal (Tonnes)

2016-17 190950000

2017-18 208270000

2018-19 235240000

ToTal 634460000

(d) The amount of coal imported in tonnes by India of non-coking and/or thermal 
coal variety during the last three financial years is as follows:–
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Year Non Coking and/or Thermal coal (Tonne)

2016-17 149310000

2017-18 161270000

2018-19 183400000

ToTal 493980000

(e) In order to enhance coal production, CIl has taken the following steps:–

 ● Focus on high capacity mega mines (Capacities more than 10 million 
tonne per annum) with high mechanization.

 ● Portal based monitoring of on-going projects to ensure timely completion 
of projects.

 ● Introduction of state of the art technology to improve its work efficiency 
with high capacity Heavy Earth Moving Machinary (HEMM) like 42 
cum Shovel and 240 T Rear dumpers in gevra Expansion, dipka and 
Kusmunda open cast mines.

 ● Introduction of Surface Miners in opencast mines to improve operational 
efficiency and to cater to environmental needs. During 2018-19 in CIL, 
around 50% of the opencast coal production was through Surface miners.

 ● Introduction of IT enabled operator Independent Truck dispatch System 
(oITdS) in 11 nos. of mines of CIl. 

 ● Introduction of Mass Production Technology in underground coal mines, 
2 Mines are worked with powered support longwall technology and 9 
mines are worked with Continuous Miner technology.

 ● For rapid coal evacuation, 19 nos. Coal Handling Plants with silos and 
rapid loading system having existing capacity of 152.5 million tonne 
are in operation.

SHRI SUKHENDU SEKHAR RAY: Sir, it appears from the figures given in 
the reply, domestic production of coal is declining whereas supply of imported coal 
is rising very fast every year despite series of steps claimed to have been taken by 
the government. Sir, my question, through you, to the hon. Minister is this. What 
are the reasons for this decline in domestic production of coal and sharp rise in 
import of non-coking or thermal coal variety?
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SHRI PRAlHAd JoSHI: Sir, thank you for giving me this opportunity. This 
is the first time I am replying to a question in the Parliament, considering both the 
Houses.

A detailed reply has been given. He is a very learned Member. According to 
the statistics with regard to total CAgR, Compound Annual growth Rate, the coal 
production has considerably increased. The question is that because of the total overall 
growth of the economy, the demand has also increased. Today, we are importing 
around 235 million metric tons of coal both coking and non-coking put together. If 
the production would not have increased, it would have been more than 350 million 
metric tons. The Compound Annual growth Rate, as far as the domestic production 
is concerned, if you consider the last ten years, from 2009 to 2014-15, it was 1.5...

MR. dEPUTY CHAIRMAN: Hon. Minister, please be brief. Please be brief, as 
you have given the details.

SHRI PRAlHAd JoSHI: Sir, my last point is this. If it is taken from 2013 
14 to 2019, it is 4.64.

SHRI SUKHENdU SEKHAR RAY: Sir, I would request the hon. Minister, through 
you, to do more homework because what I have referred is from his reply only 
which is printed in the reply. It appears that the domestic production is declining and 
the import is rising. So, these are not my figures. It is given by the hon. Minister. 
My second supplementary, through you, to the hon. Minister is this. I would like 
to know whether the government or for that matter the Coal India limited has 
initiated any concrete plan of action in consultation with the coal-producing States 
to stop illegal mining of coal.

SHRI PRAlHAd JoSHI: Sir, as far as illegal mining is concerned, the government 
is taking many actions. And it is basically ...(Interruptions)...

MR. dEPUTY CHAIRMAN: Just be brief as to what concrete steps have been 
taken.

SHRI PRAlHAd JoSHI: Basically, it is the State government which has to 
take action because law and order is a State problem, but wherever illegal mining 
is taking place, as far as safety is concerned, we take care of that and, along with 
that, the dgMS also takes care of that.

SHRI MAJEEd MEMoN: Please explain whether it is true that Coal India 
limited's allocation to power sector has registered a decline of six per cent as 
compared to the previous year; if so, the reasons therefor.
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SHRI PRAlHAd JoSHI: Sir, whatever agreement we are having, especially, 
with the State-owned PSUs, we are committed to that and we are continuing to do 
that. I would also like to state here that not even for a single hour, the thermal 
power plant will be closed for want of coal. This is an assurance that I am giving 
to this House through you, Sir.

श्री क्दग्वजय ससह: माननीय उपसभापलत महोदय, मैं कहना चाहता हंू लक माननीय मंत्री 

जी, ये जो आंकडे़ आपने लदए हैं, इसमें साि है लक लजस गलत से कोि इंल्डया का production 

बढ़ रहा है, उससे कहीं जयादा coal import हो रहा है, non Cooking coal और thermal 

coal import हो रहा है। साि है लक इसमें जो कमी है। वह बढ़ती जा रही है। बहुत बडे़ पैमाने 

पर आपने लनजी वयलतियों को कोि माइन auction की थी, उनमें से लकतनी कोि माइनस, जो 

greenfield projects थे, उनहोंने उतपादन प्रारंभ लकया है?

SHRI PRAlHAd JoSHI: Sir, after 2014 Supreme Court order, the new coal 
auctions are 23, allotment to the PSUs (State-owned Public Sector Undertakings) is 60.

SHRI dIgvIJAYA SINgH: Sir, my question to the Minister...

MR. dEPUTY CHAIRMAN: Please, please sit down. ...(Interruptions)... Please 
be brief and to the point to his question.

SHRI PRAlHAd JoSHI: Whatever mines we have allocated after 23 mines, they 
are in the various stages of forest clearance, environment clearance. The process is 
on and उसमें लकतना exactly production हो रहा है, मैं माननीय सदसय को अवगत करा दंूगा।

SHRI PRASANNA ACHARYA: Sir, it is seen from the reply of the hon. Minister 
that during the last three years, the production of raw coal has increased but very 
marginally. I think one of the reasons of this low production is illegal mining and 
theft of coal. Sir, I would like to specifically know from the hon. Minister as to 
what the total quantum of illegal mining of coal is, the quantity of coal stolen from 
different mines under Coal India every year, and what is its value in terms of money. 
And how many cases have been registered for illegal mining and for theft of coal, 
how many persons have been prosecuted and penalised and how many of them are 
employees of Coal India or its different subsidiaries?

श्री उपसभरापक्त: आचाय्भ साहब, आप एक question रिें, बहुत सारे questions न रिें।

SHRI PRAlHAd JoSHI: Sir, this, basically, is a question regarding the amount 
of coal reserves in India and import of coal. Whatever the hon. Member has asked, 
I will give the entire details to him.

MR. dEPUTY CHAIRMAN: Now, Question No. 19. ...(Interruptions)...
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SHRI MAdHUSUdAN MISTRY: Sir, the questions are asked ...(Interruptions)...
only in the House. What is the point of just ...(Interruptions)...

MR. dEPUTY CHAIRMAN: Mistryji, please. ...(Interruptions)...

सवचछ गंगरा अक्भयरान

*19. श्री रेवतरी रमण ससह: कया जल शक्ति मंत्री यह बताने की कृपा करेंगे लक: 

(क) कया यह सच है लक सरकार द्ारा गगंा को प्रदूिर् मुति करने का अलभयान सिि 

नहीं हुआ है; 

(ि) सवचछ गगंा अलभयान के लरियानवयन के लिए सरकार द्ारा लकतनी धनरालश आवलंटत 

की गई है; और;  

(ग)  सरकार ने लनधणालरत िक्य प्रा्पत करने के लिए कया कदम उिाए हैं?

जल शक्ति मंत्री (श्री गजेंद्र ससह शेखरावत): (क) से (ग) लववरर् सभा पटि पर रि लदया 

गया है।  

वििरण 

(क) जी, नहीं। नलदयों की सिाई एक लनरंतर चिने वािी प्रलरिया है और भारत सरकार 

राजय सरकारों को लवत्तीय और तकनीकी सहायता देकर गगंा नदी के प्रदूिर् की चुनौलतयों से 

लनपटने के लिए उनके द्ारा लकये जा रहे प्रयासों में सहयोग दे रही है। गगंा नदी में प्रदूिर् 

को प्रभावी ढंग से समाप्त करने और गगंा नदी का सरंषिर् सुलनलचित करने के लिए नमालम गगें 

काय्भरिम एक एकीकृत वयापक काय्भरिम है लजसमें वयापक आयोजना और प्रबधंन के लिए नदी 

बेलसन द ृलष्टकोर् अपनाया जाता है। 

(ि) इस एकीकृत लमशन के लिए लवत्त वि्भ 2014-15 से 31.12.2020 तक की अवलध के 

लिए कुि 20,000 करोड़ रु. का आवटंन लकया गया है। 

(ग) नमालम गगें काय्भरिम के अंतग्भत, गगंा नदी की सिाई और सरंषिर् के लिए कई तरह 

के काय्भ शुरू लकए गए हैं। इनमें सीवजे प्रबधंन, औद्ोलगक अपलशष्ट प्रबधंन, िोस अपलशष्ट प्रबधंन 

आलद समेत प्रदूिर् समाप्त करने सबंधंी काय्भ, नदी तट लवकास, अलवरि धारा, ग्रामीर् सवचछता, 

वृषिारोपर्, जैव-लवलवधता सरंषिर्, जन-सहभालगता आलद शालमि है। 

अब तक 298 पलरयोजनाएं मंजूर की गई है लजनकी अनुमालनत िागत 28451.22 करोड़ रु. 

है। इनमें से 98 पलरयोजनाएं पूरी हो गई हैं और उनहोंने काय्भ करना शुरू कर लदया है। शेि 

पलरयोजनाएं कायणानवयन के लवलभन्न चरर्ों में हैं। 

3729.92 एमएि्डी नई सीवजे पलरशोधन षिमता के सजृन, 1114.39 एमएि्डी सीवजे पलरशोधन 

षिमता की पुनब्भहािी और िगभग 4972.35 लक.मी. सीवर िाइन लबछाने के लिए 150 सीवर 

अवसरंचना पलरयोजनाएं शुरू की गई हैं लजनकी मंजूर िागत 23,130.95 करोड़ रु. है। मई, 
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2019 तक इनमें से 43 पलरयोजनाएं पूरी हो चुकी हैं लजनके ििसवरूप 575.84 एमएि्डी सीवजे 

पलरशोधन षिमता का सजृन हुआ है और 2645.6 लक.मी. सीवर िाइन लबछाई गई है। 

भारत सरकार ने नदी की शीघ्र और सथाई ढंग से सिाई सुलनलचित करने के लिए कई काय्भ 

शुरू लकए हैं, लजनमें से कुछ इस प्रकार हैं-

I. कें द्र षेित्र सकीम के अंतग्भत 100 प्रलतशत लवत्त पोिर् और लनधणालरत आवटंन से वयापक 
कायषों को शुरू करने के लिए पयणाप्त धनरालश की वयवसथा सुलनलचित हुई है। 

II. गगंा नदी के लकनारे बसे िगभग 2035 िोगों की आबादी के लिए सीवजे पलरशोधन षिमता 
के वैज्ालनक आकिन और 15 विषों की दीर्भ अवलध के लिए प्रचािन और रि-रिाव 
को पलरयोजना िागत का लहससा बनाया गया है तालक सथाई काय्भ लनष्पादन सुलनलचित 
हो सके। 

III. पहिे के कायषों से अनुभव प्राप्त करके नमालम गगें ने सीवर पलरयोजनाओं के लिए 
हाइलरि्ड एनयुटी मो्ड का साव्भजलनक-लनजी भागीदारी (पीपीपी) और काय्भ लनष्पादन 
आधालरत भगुतान का लवकलप चुना है, अवसरंचना का 15 वि्भ की दीर्भ अवलध के लिए 
प्रचािन और रि-रिाव, पलरयोजना िागत में शालमि लकया गया है और ‘एक शहर-
एक प्रचािक’ लवचारधारा के माधयम से बेहतर सचंािन इसमें शालमि है, लजसमें पुरानी 
सीवर अवसरंचनाओं की पुनब्भहािी और नई पलरशोधन षिमता का सजृन दोनों शालमि 
लकया गया है।

IV. गगंा नदी की मुखय सहायक नलदयों अथणात यमुना, रामगगंा, कािी, गोमती, सरय,ू 
गं्डक, राररा आलद के लवलभन्न प्रदूलित िं्डो में प्रदूिर् को समाप्त करने के लिए बेलसन 
द ृलष्टकोर् के तहत प्रभावी प्रयास लकए गए हैं। 

V. पलरशोलधत अपलशष्ट जि के पुनचरिर् तथा पुन: प्रयोग को बढ़ावा लदया जा रहा है। 

VI. गगंा के लकनारे पूरी तरह प्रदूिर्कारी उद्ोगों की सूची बनाने और उनका सवतंत्र ससंथा 
द्ारा 100 प्रलतशत वार्िक लनरीषिर् तथा मानकों का अनुपािन न करने वािे उद्ोगों पर 
कार्भवाई करने से अनुपािन में सुधार आया है। 

VII. कानपुर में जाजमऊ चमड़ा उद्ोग समूह के लिए 20 एमएि्डी साझा बलहस्णाव पलरशोधन 
सयंंत्र (सीईटीपी) पलरयोजना शुरू की गई है। 

VIII. सभी 4465 गगंा ग्रामों को िुिे में शौच से मुति लकया गया है। 

IX. ट्रैश शसकमरों द्ारा नदी सतह की सिाई तथा राटों की सिाई की पलरयोजनाएं शुरू 
की गई हैं। 

X. 103 राटों तथा 29 मोषिधामों का काय्भ पूरा हो गया है। 

XI. 09 अकटूबर, 2018 को पयणावरर्ीय प्रवाह अलधसूलचत लकया गया है लजसमें उत्तरािं्ड में 
तथा उत्तर प्रदेश में उन्नाव तक गगंा के लिए नयनूतम प्रवाह सतर को अलनवाय्भ बनाया 
गया है। 
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XII. पलरयोजनाओं का तीव्र कायणानवयन सुलनलचित करने तथा बुलनयादी सतर पर लनमणार् कायषों 

की प्रभावी लनगरानी तथा तािमेि के लिए राजय व लजिा गगंा सलमलत का गिन करके 

सा ंसथलनक सुद ृढ़ीकरर्।

Clean Ganga Drive

†*19. SHRI REWATI RAMAN SINgH: Will the Minister of JAl SHAKTI be 
pleased to state:

(a) whether it is a fact that government's drive to make ganga pollution free 
has not been successful; 

(b) the amount allocated by government to execute the drive to clean ganga; 
and 

(c) the steps taken by government to achieve the set target?

THE MINISTER oF JAl SHAKTI (SHRI gAJENdRA SINgH SHEKHAWAT): 
(a) to (c) A Statement is laid on the Table of the House.

Statement

(a)  No, Sir. Cleaning of river is a continuous process and the government 
of India is supplementing the efforts of the State governments in addressing the 
challenges of pollution of river Ganga by providing financial and technical assistance. 
Namami gange Programmme is an integrated umbrella programme to ensure effective 
abatement of pollution and conservation of river ganga by adopting a river basin 
approach for comprehensive planning and management. 

(b)  This integrated mission has been provided with an overall allocation of  
` 20,000 crore for the period from FY 2014-15 till 31.12.2020.

(c)  Under Namami gange Programme, diverse set of interventions for cleaning 
and rejuvenation of river ganga have been taken up. These include pollution 
abatement activities including sewage management, industrial effluent management, 
solid waste management etc., River Front Management, Aviral dhara, Rural Sanitation, 
Afforestation, Biodiversity Conservation, Public Participation etc. 

So far, a total of 298 projects have been sanctioned at an estimated cost of  
` 28,451.22 crore, out of which 98 projects have been completed and made operational; 
rest of the projects are at various stages of implementation.

† original notice of the question was received in Hindi.
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150 Sewerage infrastructure projects have been taken up with a sanctioned cost 
of ` 23,130.95 crore for creation of new sewage treatment capacity of 3729.92 
Mld, rehabilitation of 1114.39 Mld sewage treatment capacity and laying of around 
4972.35 KM sewerage network. As on May 2019, 43 of these projects have been 
completed resulting in creation of 575.84 Mld of Sewage Treatment capacity and 
laying of 2645.6 KM sewage network. 

The government of India has taken up various interventions to ensure cleaning 
of the river at the earliest in a sustainable manner. Some of these are given below:–

I. 100% funding under central sector scheme and dedicated allocation has 
ensured adequate finances to take up comprehensive interventions.

II. Scientific assessment of sewage treatment capacity along Ganga for projected 
population in 2035 and long term operation and maintenance for 15 years 
have been made part of the project cost for ensuring sustained performance.

III. learning from previous intervention, “Namami gange” has opted for Public-
private partnership (PPP) approach of Hybrid Annuity Mode (HAM) and 
Performance linked Payments for sewerage projects, 15 years long term 
infrastructure operation and Maintenance (o&M) included in the project 
cost, and improved governance through ‘one City one operator’ approach 
merging rehabilitation of old sewage infrastructure and creation of new 
treatment capacity.

Iv. Effective interventions, under the basin-approach, have been made for pollution 
abatement efforts for various polluted stretches of the key tributaries of river 
ganga such as Yamuna, Ramganga, Kali, gomti, Saryu, gandak, ghaghara, 
etc. 

v. Recycling and reuse of treated waste water is being promoted. 

vI. Inventorisation of grossly Polluting Industries (gPI) along ganga with 
100% annual inspection thereof by independent institution and action on 
non-complying industries have led to improvement in compliance.

vII. 20 Mld CETP project for Jajmau tannery cluster at Kanpur has been taken 
up.

vIII. All 4465 ganga villages have been made open defecation Free (odF).

IX. River Surface cleaning activities through trash skimmers and projects for 
cleaning of ghats have been taken up.
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X. 103 ghats and 29 crematoria have been completed.

XI. Environmental flows have been notified on October 9, 2018, mandating a 
minimum level of flow for Ganga in Uttarakhand and upto Unnao in Uttar 
Pradesh.

XII. Institutional strengthening for ensuring faster implementation of projects and 
formation of State and district ganga Committee for effective monitoring 
of works and synergy at the grass root levels.

श्री रेवतरी रमन ससह: माननीय उपसभापलत जी, मैं आपके माधयम से माननीय मंत्री जी से 

जानना चाहंूगा लक 2014-15 से िेकर 2020 तक 20 हजार करोड़ रुपया नमालम गगें के लिए 

आवलंटत लकया गया था। मानयवर, इससे पहिे भी माननीय राजीव गा ंधी जी ...(वयविरान)...

श्री उपसभरापक्त: माननीय रेवती रमन जी, आप अपना सवाि पूछे।

श्री रेवतरी रमन ससह: मानयवर, मैं यह जानना चाहंूगा लक कया आज गगंा सवचछ हो गई है? 

अगर गगंा सवचछ नहीं हुई है, तो मैं माननीय मंत्री जी से यह कहना चाहता हंू लक गगंा जब 

तक अलवरि नहीं होगी, तब तक सवचछ नहीं हो सकती।

श्री गजेनद्र ससह शेखरावत: नि्पटली चेयरमनै सर, मैं माननीय सदसय को आपके माधयम से 

बताना चाहता हंू लक जब 1985 में गगंा की शुद्धता को िेकर काय्भरिम शुरू हुआ था, तब से 

िेकर 2014 तक िगभग चार हजार करोड़ रुपये की रालश इस पर िच्भ की गई थी, िेलकन 

लजतनी पलरयोजनाएं उस समय िी गई थीं, उनका अपेलषित पलरर्ाम नहीं आ पाया था। वि्भ 2015 

में नेशनि लमशन िॉर टीम गगंा सथालपत करके, जैसा माननीय सदसय ने कहा है लक 20,000 

करोड़ रुपये का िं्ड इसके लिए एिोकेट लकया गया था। यह तय है लक गगंा की शुलद्ध बनाये 

रिना एक सतत प्रलरिया है। मैं इसका प्रतयषि प्रमार् आपके माधयम से इस हाउस को और देश 

भर को देना चाहता हंू लक जब कोई वयलति प्रतयषि रूप से जाकर देिता है, तभी उसे लदिाई 

देता है। अभी लपछिे लदनों जो कुमभ का मेिा हुआ था, उस कुमभ के मेिे में िगभग 20 से 25 

करोड़ िोगों ने प्रतयषि इस बात को महसूस लकया था लक गगंा नदी में सवचछता का सतर बढ़ा 

है, हािा ंलक हमने लजतनी पलरयोजनाएं शुरू की थीं ...(वयविरान)...

SHRIMATI JAYA BACHCHAN: Not at all.

श्री उपसभरापक्त: मंत्री जी, कृपया उत्तर सषेंिप में दीलजए।

श्री गजेनद्र ससह शेखरावत: हमने लजतनी पलरयोजनाएं िी हैं, ...(वयविरान)... उन 298 
पलरयोजनाओं में से 47 पलरयोजनाएं पूरी हो गई हैं और शेि पलरयोजनाओं पर तेज़ गलत से काम 
चि रहा है।

श्री रेवतरी रमन ससह: उपसभापलत महोदय, मैं माननीय मंत्री जी को एक सुझाव देना चाहंूगा 
लक वह कुमभ मेिा नहीं था, वह अध्भ कुमभ मेिा था।

श्री उपसभरापक्त: आप सुझाव के साथ ही सवाि पूलछए।
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श्री रेवतरी रमन ससह: उपसभापलत महोदय, माननीय मंत्री जी ने कुमभ मेिा बताया है, वह 
कुमभ मेिा नहीं था, वह अध्भ कुमभ मेिा था। दूसरा सवाि यह है लक जो बा ंध आप वहा ं पर 
बना रहे हैं ...(वयविरान)...

श्री उपसभरापक्त: कृपया शा ंलत बनाए रलिए। आप सवाि पूलछए।

श्री रेवतरी रमन ससह: उपसभापलत महोदय, उत्तरािं्ड में जो बा ंध बनते जा रहे हैं, उनसे 
गगंा की अलवरि धारा बालधत हो गई है। मैं माननीय मंत्री जी से पूछना चाहंूगा लक जो नये बा ंध 
बन रहे हैं, कया व े उनका लनमणार् रोकें गे और जो पुराने बा ंध बने हैं, उनसे 50 प्रलतशत जि गगंा 
में अलवरि धारा के लिए छोड़ेंगे?

श्री गजेनद्र ससह शेखरावत: उपसभापलत महोदय, गगंा का अलवरि फ्नो बना रहे, इसके लिए 
एनवॉयन्भमेंट फ्नो सुलनलचित करने की प्रलरिया तय की गई है। उस प्रलरिया के आधार पर लजतने 
बा ंध और पलरयोजनाएं अभी वत्भमान में चाि ू हैं, उनके अलतलरति लजतनी पलरयोजनाएं लनमणार्ाधीन 
हैं या भलवष्य में भी कभी कोई पलरयोजना बनती है, वह सब इस एनवॉयन्भमेंट फ्नो के अधीन 
होंगी। मैं सदन की जानकारी के लिए बताना चाहता हंू लक इस एनवॉयन्भमेंट फ्नो का जो लनयम 
तय लकया गया है, इसके बेलसस पर, प्रलत रंटा दर पर, इसकी मॉलनटलरग होती है। इसके लिए 
सेंट्रि वॉटर कमीशन को प्रालधकृत ससंथान रोलित लकया गया है। सारे प्रोजेकटस की...

श्री उपसभरापक्त: माननीय मंत्री जी, कृपया सषेंिप में बोलिए।

श्री गजेनद्र ससह शेखरावत: सारे प्रोजेकटस की सूचना देने की बाधयता इसमें दी गई है। यलद 
इसमें कहीं कोई िेि होता है, तो उसके ऊपर पेनलटी की क्ॉज़ िगाई गई है।

श्री रेवतरी रमन ससह: उपसभापलत जी, इस पर लवसतार से चचणा होनी चालहए।

श्री उपसभरापक्त: आपके दोनों ्स्प्लीिेंटरली क्चेश्चन्स हो गए हैं। अब आप बिै जाइए। श्ी 
जयराम रमेश।

श्री जयरराम रमेश: उपसभापलत महोदय, अभी-अभी माननीय मंत्री जी ने कहा है लक अलवरि 
गगंा के लिए जो बा ंध बनाये जा रहे हैं, उनकी समीषिा की जाएगी। मेरा माननीय मंत्री जी से यह 
सवाि है लक जब हम अलवरि गगंा की बात करते हैं, तो हम जयादातर लनम्भि गगंा की बात 
करते हैं, परनतु हम अलवरि गगंा पर जयादा धयान नहीं देते हैं। यह साि हो गया है लक लनम्भि 
गगंा तभी सभंव होगी, जब गगंा अलवरि हो। मेरा सवाि यह है लक उत्तरािं्ड, उत्तर प्रदेश, 
झारिं्ड, पलचिमी बगंाि सलहत जो पा ंच बेलसन सटेटस हैं, वहा ं गगंा को अलवरि रिने के लिए, 
न केवि गगंा बशलक जो सहयोगी नलदया ं हैं, जैसे मंदालकनी है, अिकनंदा है, भागीरथी है, इनको 
अलवरि बनाने के लिए सरकार की कया नीलत है?

श्री गजेनद्र ससह शेखरावत: उपसभापलत महोदय, लनलचित रूप से गगंा की अलवरिता उसकी 
सहायक नलदयों की अलवरिता पर लनभ्भर करती है। जैसा लक मैंने अपने पूव्भ प्रशि के उत्तर में 
बताया है...

श्री उपसभरापक्त: कृपया हाउस में शा ंलत बनाए रलिए।
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श्री गजेनद्र ससह शेखरावत: जैसा लक मैंने अपने पूव्भ प्रशि के उत्तर में कहा है लक अलवरिता 
को सुलनलचित करने के मानक तय लकए गए हैं। उन मानकों के आधार पर िगातार जि प्रवालहत 
हो, इसकी सतत लनगरानी की जाती है, िेलकन साथ ही साथ में, जैसा माननीय सदसय ने जानना 
चाहा है लक गगंा की अलवरिता बनाने के लिए इसके अलतलरति और कया प्रयास लकए जा रहे हैं? 
मैं आपको बताना चाहता हंू लक सारी tributaries पर फ्नो सुलनलचित हो, उसके लिए वहा ं पर वनों 
का जो आचछादन कम हुआ है, उसको बढाने के लिए वापस forestation की गलतलवलधयों को प्रारंभ 
लकया गया है। इसके साथ ही साथ ऐसी सारी सहायक नलदयों के बहाव के षेित्र में िगातार प्रवाह 
होता रहे और विणा का जि धीमी गलत से चिे, उसके लिए भी सतत प्रयास लकए जा रहे हैं।

SHRIMATI vIJIlA SATHYANANTH: Mr. deputy Chairman, Sir, actually, River 
Cauvery is the lifeline of Tamil Nadu and it is a sacred river of our State.

MR. dEPUTY CHAIRMAN: The question is on ganga, please.

SHRIMATI vIJIlA SATHYANANTH: Sir, on the lines of successful implementation 
of Namami gange Project, I would like to know from the Minister of Jal Shakti 
whether our State...

श्री रेवतरी रमन ससह: उपसभापलत जी, कावरेी नदी कहा ं से आ गई, प्रशि तो गगंा का है। 
...(वयविरान)...

MR. DEPUTY CHAIRMAN: Please be specific on Ganga.

SHRIMATI vIJIlA SATHYANANTH: I would like to know whether the 
government would take necessary steps to have an integrated, Centrally funded, 
multi-sectoral, multi-departmental approach for bio-diversity conservation, afforestation, 
river-surface cleaning, sewage treatment plants and river-front development projects 
in our River Cauvery.

MR. dEPUTY CHAIRMAN: The question is not related to ganga. ...(Interruptions)... 
No, please.

श्री गजेनद्र ससह शेखरावत: उपसभापलत जी, यह प्रशि मूि प्रशि से सबंलंधत नहीं है, िेलकन 
लिर भी मैं बताना चाहता हंू लक इसके अलतलरति अनय नलदयों पर भी इस तरह के काय्भरिम 
लवचाराधीन हैं।

श्री रेवतरी रमन ससह: उपसभापलत जी ...(वयविरान)... 

श्री उपसभरापक्त: आप ्प्लीज बिै जाइए। ...(वयविरान)...

श्री रेवतरी रमन ससह: माननीय उपसभापलत जी, आप इस पर चचणा करवा दीलजए।

श्री उपसभरापक्त: अाप अिग से नोलटस दे दीलजए। इसकी एक प्रलरिया है, माननीय चेयरमनै 

उस पर जरूर लवचार करेंगे।
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Compliance of waste management rules and regulations

*20. SHRI BHUBANESWAR KAlITA: Will the Minister of ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE be pleased to state:

(a) whether government is aware of the observations made by Chairman, National 
green Tribunal on the eve of World Environment day that no State in the country 
is complying with the rules and regulations of waste management;

(b) whether government is also aware of his observations that six lakhs people 
die every year in India due to pollution in the air causing diseases ranging from 
asthma to cancer;

(c) if so, the reaction of government thereto; and

(d) the details of action being proposed by government to improve the deadly 
situation?

THE MINISTER oF ENvIRoNMENT, FoREST ANd ClIMATE CHANgE 
(SHRI PRAKASH JAvAdEKAR): (a) to (d) A statement is laid on the Table of 
the House.

Statement

(a) and (b) Yes sir.

(c) The World Health organization (WHo), from time to time, has been publishing 
estimates of mortality/morbidity attributable to environmental pollution.These estimates 
are, however, based on models, simulations and extrapolations. Though air pollution 
is one of the triggering factors for respiratory ailments and associated diseases, there 
are no conclusive data available in the country to establish direct correlation of death/
disease exclusively due to air pollution.

(d) The Central government has taken a number of initiatives for prevention, 
control and abatement of air pollution. These includes:–

Plans and Directions

 ● National Clean Air Programme (NCAP) under the Central Sector “Control 
of Pollution” Scheme as a time bound national level strategy to tackle air 
pollution problem across the country in comprehensive manner has been 
launched.

 ● 102 non-attainment cities for formulation and implementation of city specific 
action plan under NCAP have been identified.
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 ● Comprehensive Action Plan (CAP) identifying timelines and implementing 
agency for actions identified for prevention, control and mitigation of air 
pollution in Delhi and NCR has been notified.

 ● graded Response Action Plan for different levels of air pollution in delhi 
and NCR has been notified.

 ● A comprehensive set of directions have been issued under Section 18 (1) (b) 
of Air (Prevention and Control of Pollution) Act, 1986 for implementation 
of 42/31 measures to mitigate air pollution in major cities including delhi 
and NCR cities comprising of control and mitigation measures related to 
vehicular emissions, re-suspension of road dust and other fugitive emissions, 
bio-mass/municipal solid waste burning, industrial pollution, construction and 
demolition activities, and other general steps.

Monitoring

 ● Setting up of monitoring network for assessment of ambient air quality.

 ● Notification of National Ambient Air Quality Standards.

 ● launch of National Air Quality Index.

 ● Implementation of Air Quality Early Warning System for delhi in october, 
2018 in association with Ministry of Earth Sciences (MoES).

Transport

 ● leapfrogging from BS-Iv to BS-vI fuel standards since 1st April, 2018 
in NCT of delhi and from by 1st April, 2020 in the rest of the country.

 ● Introduction of cleaner/alternate fuels like gaseous fuel (CNg, lPg etc.), 
ethanol blending.

 ● Promotion of public transport and improvements in roads and building of 
more bridges to ease congestion on roads.

 ● operationalisation of Eastern Peripheral Expressway and Western Peripheral 
Expressway to divert non-destined traffic from Delhi.

 ● Streamlining the issuance of Pollution Under Control Certificate.

Industry

 ● Badarpur thermal power plant has been closed from 15th october, 2018.



48 Oral Answers [RAJYA SABHA] to Questions

 ● All brick kilns have been shifted to zig-zag technology in delhi and NCR.

 ● Installation of on-line continuous (24x7) monitoring devices all red category 
industries in delhi and NCR.

 ● Revision of emission standards for industrial sectors from time-to-time.

Biomass and Solid Waste

 ● A new Central Sector Scheme on ‘Promotion of Agricultural Mechanization 
for in-situ management of Crop Residue in the States of Punjab, Haryana, 
Uttar Pradesh and NCT of delhi’ for the period from 2018-19 and 2019-20 
has been launched.

 ● Banning of burning of biomass.

 ● 3 Waste-to-Energy (W-t-E) plants are currently operational in delhi with a 
total capacity of 5100 Tonnes Per day (TPd).

 ● Notifications of 6 waste management rules covering solid waste, plastic waste, 
e-waste, bio-medical waste, C&d waste and hazardous wastes issued in 2016.

Dust

 ● Notifications regarding dust mitigation measures for construction and demolition 
activities.

 ● Number of mechanised road sweeping machines has been increased significantly 
and presently 60 machines are deployed for cleaning of roads in delhi.

Public Outreach

 ● Ministry of Environment, Forest and Climate Change and delhi government 
launched Clean Air for delhi Campaign from 10th – 23rd February, 2018 and 
to check air polluting activities pre and post diwali, a special campaign called 
“Clean Air Campaign” during November 01, 2018 to November 10, 2018.

 ● Ministry is promoting peoples participation and awareness building among 
citizens for environmental conservation through green goods deeds that 
focus on promotion of cycling, saving water and electricity, growing trees, 
proper maintenance of vehicles, following of lane discipline and reducing 
congestion on roads by car pooling etc.

 ● development of mechanism for redressal of public complaints regarding 
air pollution issues in delhi and NCR [(through ‘Sameer App’, ‘Emails’ 
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(aircomplaints.cpcb@gov.in) and ‘Social Media Networks’ (Facebook and 
Twitter)] etc.

SHRI BHUBANESWAR KAlITA: Sir, it is a well-known fact that pollution is 
a killer, generating diseases on our children year after year. My question is very 
straight. dangerous and hazardous plastic waste is being imported from abroad. What 
concrete steps has the government taken to implement strictly the Plastic Waste 
Maintenance Rules, 2016?

श्री प्रकराश जरावडेकर: उपसभापलत जी, यह बहुत सही प्रशि है, जो भवुनेश्वर कालिता जी 

ने पूछा है। यह ्प्वाम्टक वसेट का प्रशि है और ्प्वाम्टक वसेट िास कर इमपोट्भ होता है। अपने 

देश में पहिे ही रोज िगभग 20 हजार टन ्प्वाम्टक कचरा तैयार होता है। इसमें एक 13-14 

हजार टन किेकट होता है, 6-7 हजार टन तक ्प्वाम्टक वसेट वहीं पड़ा रहता है और सािों 

तक पड़ा रहता है, इसलिए जो ्प्वाम्टक वसेट मनेैजमेंट रूलस बनाए गए हैं, उसमें सब agencies 

की लजममेदारी लिकस की गई है। सर, उसमें दो प्रॉब्म्स हैं। उसमें एक है मलटी िेयर ्प्वाम्टक 

और एक है... जो अपने ्प्वाम्टक वसेट इमपोट्भ की बात कही है, उसके लिए बताना चाहता हंू 

लक हमने अगसत, 2019 से ्प्वाम्टक वसेट इमपोट्भ को पूरी तरह से बनै लकया है। आपको सूलचत 

करते हुए मुझे बहुत आनंद लमि रहा है लक यह अगिे महीने से बदं लकया गया है।

SHRI BHUBANESWAR KAlITA: Sir, that is okay. We know that it has been 
banned. Has it been implemented strictly? I now put my second supplementary 
question. Sir, the illegal burning of solid wastes and biomass is of serious concern 
and so is the depletion of our forest cover in the country. A report of the U.N. ...

MR. dEPUTY CHAIRMAN: Please put question. don't quote from the report.

SHRI BHUBANESWAR KAlITA: I need to make the background. A report of 
the United Nations says that per head trees are the lowest in India. This is what 
the U.N. Report says. You will clarify on this. To be precise, per head, there are 
only 28 trees in the country, unlike other countries. So, the forest cover is depleting, 
which is a serious concern. The environment is getting hotter by one per cent every 
five years. My question is of public outrage. Except observing World Environment 
day, what concrete steps are being taken to involve the citizens to create a mass 
tree plantation movement in the country?

श्री प्रकराश जरावडेकर: सर, यह भी एक बहुत महतवपूर््भ सवाि है। मैं एक ही सपष्टीकरर् 

करना चाहता हँू लक We have taken a decision to ban plastic waste import from August 
19th. So, implementation will start in August. This is one point. The second is, as 
far as public movement is concerned, I believe that 'Plant and grow tree' has to be 
a public movement and therefore, we are taking 2-3 steps. one is, school nursery. 
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Ultimately you need to teach school students to nurture trees and therefore, they will 
plant seedlings. They will ensure that it grows to this level by the year end and 
at the year end they will take from the school nursery to their home. If they have 
place in their home, they will grow that plant as their own plant. If they don't have 
space they will go somewhere nearby, where there is a space, and they will ask the 
person, 'Sir, I have planted this tree, will you plant in your compound?' I am very 
sure that everybody will participate. We have done successful pilot projects. Now 
we are doing this on a mass scale. This is one point. The second is urban forestry. 
In urban forestry, the concept is, that in many cities where we have surveyed, there 
are large tracks of forest lands which are not utilised and therefore encroached upon 
at many places. So, we have given a programme that we will give the first amount 
of instalment for fencing the area remaining and that area will be made forest, 
converted into a forest area with public participation. In my own city, Pune, we 
have started the first programme and now in many cities it has picked up. So, we 
want public to be part of it. like for example, one country has made a law that 
you have to grow, at least, this many trees till you graduate. We want to inculcate 
the same spirit in our people.

SHRI TIRUCHI SIvA: Sir, the reply of the Minister is very clear. He said 'yes' 
for (a) and (b) part of the question. To (b) parts of the question, while the (b) part of 
the reply states: ‘‘The Chairman of green Tribunal has asserted that six lakh people 
die of cancer in India due to pollution of air causing diseases ranging from asthma 
to cancer,’’ the reply further says, ‘‘Sir, that there is no conclusive data available 
in the country to establish direct co-relation of death or disease.’’ So, these two are 
very contradictory. So, I would like to know from the Minister whether the Ministry 
will verify with the NgT Chairman and enlighten the House with the exact details.

SHRI PRAKASH JAVADEKAR: The first Chairman of NGT has actually stated 
and emphasised the non-compliance of rules and regulations of Waste Management; 
we had created six new waste management rules. They are Solid Waste Management 
Rules, Plastic Waste Management Rules, Bio-Medical Waste Management Rules, 
e-waste (Management) Rules, Construction and demolition Waste Management Rules 
and Hazardous Wastes and other (Management and Transboundary Movement) Rules. 
So, all these six rules need to be implemented in perfect spirit in which they were 
made. We have taken into confidence all stakeholders. Now we are making more 
rigorous follow up because three years have lapsed and now is the time when we 
must see the effect of that, and we will ensure that. As far as your question is 
concerned, we will also seek the report from him, from where he has quoted this. 
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But there is one report from global Burden of disease but, as we have explained 
in Para 2, it is very clear that it is not the first data. Sometimes such reports are 
based on secondary data and there are other aspects also which need to be calibrated 
while coming to a final conclusion.

SHRI TIRUCHI SIvA: The Chairman of NgT is a very responsible person.

SHRI PRAKASH JAvAdEKAR: That is what I am saying.

SHRI MANAS RANJAN BHUNIA: Mr. deputy Chairman, Sir. Will the hon. 
Minister be pleased to state whether the government is aware that 40 per cent of 
deaths in 2017 in UP, West Bengal and Maharashtra were related to air pollution? 
Is the government aware that there are more disability-adjusted life years lost due 
to air polluted respiratory diseases rather than tobacco consumption? If so, what 
steps does the government take to counter deaths due to everyday rising levels of 
air pollution?

SHRI PRAKASH JAvAdEKAR: Sir, it is a very important question.

The issue is very real and everybody needs to contribute to solve this problem. 
The issue is air pollution. Air pollution is a global phenomenon. It is present in 
all kinds of cities, including cities of Europe, USA and also our country. There are 
some cities which have more acute problem and there are some cities where you 
have a better picture.

one of the problems of pollution is vehicles. The Modi government has taken 
a decision that we will implement BS-vI fuel in 2020 all over the country. We are 
already getting it in delhi. Shri Nitin gadkariji is here. He has constructed so many 
new bridges and peripheral express roads which were languishing for the last ten 
years they have been completed to a great extent. The remaining small portion will 
also be completed this year. सर, 60 हजार ट्रक, निल्ली में नहीं आना चाहते थे, िेलकन 
चूलंक कोई दूसरी सड़क नहीं थी, इसलिए आते थे। आज व े निल्ली में आने बदं हो गए हैं। हमने 
ऐसे बहुत सारे उपाय लकए हैं। िोगों ने भी lane discipline का पािन लकया है, नज़दीक के 
षेित्रों का काम साइलकि से लकया है। आज हम सभी को यही सब उपाय करने की जरूरत है, 
तभी यह सभंव होगा।

SHRIMATI JAYA BACHCHAN: Sir, actually, there is a big contradiction. Here 
we have the Minister talking about making roads and connecting the country. Cutting 
trees to make roads is, obviously, a normal thing that happens. I live in Mumbai. It 
is happening to us all the time. Every second day we are given a notice saying that 
we have to break your boundary wall. We planted a lot of trees. They are saying 
that they have to cut our trees to widen road. It was not there in the master-plan. 
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But, because of the new situation, it is happening. So, there are States which are 
really violating the norms. How are you going to tackle and punish those States? 
Would you please name the States and tell us how are you going to speak to those 
States and take them to task?

श्री प्रकराश जरावडेकर: हमेशा यह प्रशि आता है लक लवकास करना है, कयोंलक िोगों की ही 
यह मा ंग रहती है लक roads widen करो, ऐसा करो, वैसा करो। आपने जो सवाि पूछा है, वह 
इमपॉटटेंट है। अगर कोई वॉयिेशन कर रहा है, तो वह लबलकुि ...(वयविरान)... एक लमनट, मुझे 
उत्तर तो देने दीलजए। अगर कोई वॉयिेशन कर रहा है, तो वह सहन नहीं लकया जाएगा। जया 
जी, अगर इस सबंधं में आपको कोई जानकारी है, तो जरूर दीलजए। ...(वयविरान)...

श्री उपसभरापक्त: माननीय मंत्री जी, आप इधर देिकर बोलिए। जया जी, ्प्लीज़। ...(वयविरान)...
We will move to next question.

श्री प्रकराश जरावडेकर: आप एक पत्र लििकर भेज देंगी, तो मैं उस पर जरूर काय्भवाही 
करंूगा। मैं एक दूसरी बात भी बताना चाहता हंू लक निल्ली की मेट्रो इसका एक बड़ा उदाहरर् है। 
2002 में जब पहिा सटेशन बना था, तब मैं यहीं था। उस समय कुछ पेड़ काटने थे, तो िोगों ने 
बड़ा लवरोध लकया था, िेलकन आज 271 सटेशंस में ....environmental friendly है, यह हो रहा है।

श्री उपसभरापक्त: माननीय मंत्री जी, कृपया आप अपने उत्तर को सलंषिप्त करें।

श्रीमतरी जयरा बच्चन: उपसभापलत जी, माननीय मंत्री जी ने आपके सामने वादा लकया है।

श्री प्रकराश जरावडेकर: आप मुझे पत्र लििकर दे दें, मैं काय्भवाही करंूगा।

कोयलरा खदरानों में कराम कर रहे श्क्मकों को जरीवन बरीमरा और 
सवरास्थय कराड्ष उपलबि कररायरा जरानरा

*21. श्री रराकेश क्सनहरा: कया कोयलरा मंत्री यह बताने की कृपा करेंगे लक:

(क) कया कोयिा िदानों में अतयलधक जोलिमपूर््भ दशाओं में काय्भ करने वािे श्लमकों की 
सुरषिा हेतु सरकार/िदान सवालमयों द्ारा कोई उपाय लकए गए हैं;

(ि) कया सभी श्लमक पजंीकृत हैं और उनहें िदान सवालमयों/सरकार द्ारा जीवन बीमा 
और जोलिम से जुडे़ बीमाओं की अनय सुलवधाएं प्रदान की जाती हैं;

(ग) कया इन श्लमकों को भगुतान की जाने वािी मजदूरी के सबंधं में सरकार द्ारा कोई 
लनदेश जारी हुआ है, और

(र) कया उनहें कोई सवास्थय का्ड्भ उपिबध कराया गया है?

कोयलरा मंत्री (श्री प्रहलराद जोशरी): (क) से (र) लववरर् सभा पटि पर रि लदया गया है।

वििरण

(क) जी, हा ं। देश में कोयिा िानों की सुरषिा मानक में सुधार करने हेतु श्म एव ं रोजगार 
मंत्रािय के तहत िान सुरषिा महालनदेशािय (्डीजीएमएस) ने निमिलिलित कदम उिाएं है:–
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 (i) िानों का सैंपि लनरीषिर् तथा लनरीषिर्ों के दौरान की गई लटपपलर्यों के आधार 
पर बने कानून के अनुसार कार्भवाई की जाती है।

 (ii) दुर्भटनाओं, ितरनाक दुर्भटनाओं आलद की जा ंच तथा जा ंच के लनष्किषों के 
आधार पर तैयार कानून के अनुसार कार्भवाई की जाती है। 

 (iii) सुरषिा कानूनों में सशंोधन।

 (iv) अलभज्ात धयान केनद्रर् षेित्रों में सुरलषित प्रचािनों के लिए पलरपत्रों के माधयम 
से लदशा-लनददेश जारी करना और ्डीजीएमएस अलधकालरयों को उनके लदशा-
लनददेश के लिए तकनीकी लनददेश जारी करना।

 (v) जोलिम आकिन तकनीक िाना एव ं सुरषिा प्रबधंन योजना तैयार करना लजसका 
उदे््य जोलिम ्सिवा्पत करना एव ं कामगारों की सुरषिा सुलनलचित करना है।

 (vi) िानों में असुरलषित पद्धलत से बचने के लिए मानक प्रचािन प्रर्ािी िाग ू करना।

उपरोति के अिावा, कोयिा िानों की सुरषिा मानकों में सुधार करने हेतु कोयिा कंपलनयों 
द्ारा निमिलिलित उपाय भी लकए जा रहे हैं:–

1. जोलिम आकिन आधालरत सुरषिा प्रबधंन योजनाएं (एसएमपी) तैयार करना एव ंकायणाशनवत 
करना।

2. लट्रगर एकशन लरसपा ंस ्प्वाि (टीएआरपी) सलहत प्रमुि जोलिम प्रबंधन योजनाएं 
(पीएचएमपी) तैयार करना एव ं कायणाशनवत करना।

3. सथि लवलशष्ट जोलिम आकिन आधालरत मानक प्रचािन प्रलरियाओं (एसओपी) की तैयारी 
एव ं अनुपािन।

4. िानों की सुरषिा िेिा परीषिा कराना।

5. लवलभन्न सुरषिा मापदं्डों की लनगरानी हेतु ऑनिाईन लवकेनद्रीकृत सुरषिा लनगरानी प्रर्ािी 
‘सीआईएि सुरषिा सूचना पद्धलत (सीएसआईएस)’ लवकलसत की गई है।

(ि) प्रमुि सीपीएसय ू होने के नाते सीआईएि सभी कोयिा कंपलनयों द्ारा अपनाए जाने 
हेतु मानक सथालपत करता है। सीआईएि द्ारा दी गई सुलवधाएं निमिवानुसार है:–

सीआईएि तथा इसकी सहायक कंपलनयों के 
गैर-काय्भपािक सवंग्भ के कम्भचारी

सीआईएि तथा इसकी सहायक कंपलनयों में 
लनयुति सलंवदा कामगार

1 2

कोि इंल्डया लिलमटे्ड तथा इसकी सहायक कंपलनयों के श्लमको में गैर-काय्भपािक सवंग्भ के 
कम्भचारी तथा पजंीकृत सलंवदा कामगार शालमि हैं लजनके लिए निमिलिलित सुलवधाएं प्रदान की 
जाती है:–

(i) िाइि कवर सकीम: िाइि कवर सकीम के 
अंतग्भत सेवा में रहते हुए कम्भचारी की मृतयु 
हो जाने की शसथलत में कम्भचारी का आलश्त 
1,25,000/- रु. प्रा्पत करने का पात्र है।

(i) ्डीजीएमएस द्ारा यथा-प्रमालर्त रातक 
िान दुर्भटना में मृत कम्भचारी के आलश्त 
को 5 िाि रु. की अनुग्रह रालश।
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1 2

(ii) ड्ूटी के दौरान मृतयु/अपगंता की शसथलत 
में कम्भचारी मुआवजा अलधलनयम के अंतग्भत 
कम्भचारी नकद रालश के रुप में मुआवजा 
प्रा्पत करने का पात्र है।

(ii) एनआईटी के अनुसार नकद रालश मुआवजा। 
(एनआईटी में श्म कानून िाग ू होता है)

(iii) उपरोति के अिावा कंपनी अनुग्रह रालश 
के रुप में 90,000 रु. की अलतलरति रालश 
प्रदान करती है।

(iv) रातक िान दुर्भटना होने पर 5 िाि रु. 
का मुआवजा।

(ग)

सीआईएि तथा इसकी सहायक कंपलनयों के 
गैर-काय्भपािक सवंग्भ के कम्भचारी

सीआईएि तथा इसकी सहायक कंपलनयों में 
लनयुति सलंवदा कामगार

(i) ्डीपीई मजदूरी सशंोधन हेतु लदशा-लनददेश 
जारी करता है। सातवें दौर के मजदूरी 
लनधणारर् हेतु ्डीपीई के लदशा-लनददेश के 
अनुसार जेबीसीसीआई-X (1.07.2016 से 
30.06.2021) गलित की गई थी।

(i) िनन काय्भकिापों के लिए-िनन काय्भ-
किापों में शालमि सलंवदा कामगारों को 
इस प्रयोजन हेतु गलित उच्च अलधकार 
प्रा्पत  सलमलत/सयुंति सलमलत की लसिालरशों 
के अनुसार मजदूरी प्रदान की जाती है।

(ii) सीपीएसई के कामगारों के लिए मजदूरी 
लनधणारर् हेतु सगंत ्डीपीई लदशा-लनददेशों 
के अनुसार जेबीसीसीआई में मजदूरी का 
लनधणारर् लद्पषिीय िोरम में लकया जाता 
है लजसमें सीटीय ू एव ं सीआईएि/सहायक 
कंपलनयों तथा एससीसीएि प्रबधंन के 
प्रलतलनलध शालमि होते हैं। वत्भमान में राष्ट्रीय 
कोयिा मजदूरी करार-X (एनसी्डबलय ू
ए-X) िाग ू है। जो लक 01.07.2016 से 
30.06.2021 तक प्रभावी है।

(ii) गैर-िनन काय्भकिापों के लिए-अनय 
काय्भकिापों में शालमि सलंवदा कामगारों 
को सबंलंधत उपयुति सरकारों द्ारा लनधणालरत 
नयनूतम मजदूरी दी जाती है।

(र) सीआईएि के लनयलमत कम्भचालरयों को सवयं तथा उनके आलश्त पलरवार के सदसयों के 
लिए ‘‘सवास्थय का्ड्भ’’ जारी लकया गया है। सलंवदा कामगारों को जारी ‘‘पहचान पत्र’’ के आधार 
पर उनहें कंपनी के असपतािों में ओपी्डी की सुलवधा प्रदान की जाती है।
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Life Insurance and Health Cards for labourers in coal mines

†*21. SHRI RAKESH SINHA: Will the Minister of CoAl be pleased to state:

(a) whether any measures have been taken by government/mine owners for the 
safety of labourers working under great risk conditions in coal mines;

(b) whether all labourers are registered and are provided with life insurance and 
other facilities of risk-linked insurances by mine owners/ government;

(c) whether any directions have been given by government with regard to wages 
to be paid to these labourers; and

(d) whether any health card is provided to them?

THE MINISTER oF CoAl (SHRI PRAlHAd JoSHI): (a) to (d) A Statement 
is laid on the Table of the House.

Statement 

(a) Yes, Sir. directorate general of Mines Safety (dgMS) under Ministry of 
labour and Employment has taken following steps to improve safety standard 
of coal mine in the country:–

(i) Sample inspection of mines and action is taken as per law based on 
the observations during the inspections.

(ii) Enquiry into accidents, dangerous occurrences etc. and action is taken 
as per law based on the findings of the enquiry.

(iii) Amendment of safety laws.

(iv) Issue of guidelines for safer operations in identified thrust areas through 
circulars and issue of technical instructions to DGMS officers for their 
guidance.

(v) Introduction of risk assessment techniques and preparation of safety 
management plan aimed at elimination of risks and to ensure safety of 
workmen.

(vi) Introduction of standard operating procedures to avoid unsafe practices 
in mines.

In addition to above, the following steps to improve safety standard of coal 
mines are also being taken by coal companies:–

† original notice of the question was received in Hindi.
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1. Preparation and implementation of risk assessment based Safety Management 
Plans (SMPs).

2. Preparation and implementation of Principal Hazards Management Plans 
(PHMPs) along with Trigger Action Response Plan (TARP).

3. Formulation and compliance of Site-specific Risk Assessment based Standard 
operating Procedures (SoPs).

4. Conducting safety audit of mines.

5. online Centralized Safety Monitoring System “CIl Safety Information System 
(CSIS)” has been developed for monitoring different safety parameters.

(b) CIl, being the premier CPSU, sets the standard to be followed by all coal 
companies. The facilities provided by CIl are as follows:–

Non-Executive cadre employees of 
CIl and its subsidiaries

Contract workers employed in CIl and 
it subsidiaries

labourers in Coal India limited and its subsidiaries include its non-executive cadre 
employees and registered Contractors’ workers, for which following facilities are 
provided:–

(i) life Cover Scheme - In the event 
of death of an employee while 
in service, the dependents of the 
employee are entitled to receive an 
amount of ` 1,25,000 under the life 
cover scheme.

(i) Ex-gratia of `  5 lakhs o the 
dependent of the deceased in case 
of fatal mine accident, as certified 
by dgMS .

(ii) In the event of death/disablement 
while on duty, the employees 
are eligible to receive monitory 
compensation under the Employee 
Compensation Act.

(ii) Monetary compensation as per NIT 
(NITs follow applicable labour law)

(iii) Apart from that, the Company 
provides additional ` 90,000 as Ex-
gratia.

(iv) Compensation of ` 5 lakhs in case 
of fatal mine accident.
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(c)

Non-Executive cadre employees of 
CIl and its subsidiaries

Contract workers employed in CIl and 
it subsidiaries

(i) dPE issues guidelines for wage 
revision. JBCCI-X (period 1.07.2016 
to 30.06.2021) was formulated as 
per dPE guidelines for 7th round 
of wage negotiation.

(i) For mining activities: Contract
Workers  engaged in  mining 
activities are provided wages as 
per recommendations of High 
Power Committee/Joint Committee 
constituted for the purpose.

(ii) Wages are fixed in a bipartite forum 
consisting of representatives of 
CTUs and of Management of CIl/
subsidiaries and SCCl in JBCCI 
as per relevant dPE guidelines for 
wage negotiations, for workmen in 
CPSEs. Presently National Coal Wage 
Agreement-X (NCWA-X) is in force 
which is effective from 01.07.2016 
to 30.06.2021.

(ii) For non-mining activities: Contract 
workers engaged in other activities 
are paid wages as per minimum 
wages prescribed by respective 
appropriate governments.

(d) Regular employees of CIl have been issued ‘‘Health Card’’ for themselves 
as well as dependent family members. on the basis of ‘‘Identity Card’’ issued to 
the contractor workers, they are extended oPd facility in company hospitals.

श्री रराकेश क्सनहरा: महोदय, मेरा जो सवाि है, मुझे प्रसन्नता है लक आप भी उसी रीज़न में 
हैं और उस सवाि से सुपलरलचत हैं।

कोयिा मजदूरों के बारे में जो उत्तर लदया गया है, वह सैद्धा ंलतक उत्तर है। इससे एक सवाि 
तो उिता है। बडे़ पैमाने पर कोयिा मजदूरों को outsource लकया जाता है। Outsourcing की 
इतनी layers हो जाती हैं लक जो सरकार द्ारा रोलित सुलवधाएँ हैं, व े उनहें नहीं लमि पाती हैं।

श्री उपसभरापक्त: राकेश जी, आप सीधे सवाि पूलछए।

श्री रराकेश क्सनहरा: तो उन outsource लकये गये कोयिा मजदूरों के बारे में आप कया नीलत 
अपना रहे हैं, लजसमें bureaucrats, politicians और contractors का nexus बना हुआ है, उस 
nexus को तोड़ने के लिए सरकार कया कर रही है? वयावहालरक रूप से उन मजदूरों को मजदूरी 
लमिे, उनको सुलवधाएँ लमिें, इसके लिए सरकार ने कया कार्भवाई की है, लकतने िोगों को इसके 
लिए सजा दी है?

श्री प्रहलराद जोशरी: सर, Contract workers को िे रहे हैं, यह तो fact है, िेलकन contract 
workers का जो कुछ भी safety और उनके wages वगैरह की बात है, इसको dgMS भी देिते 
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हैं। ‘Safety’ is looked after by the dgMS and the ‘wages’ are governed in different 
ways – mining is a different category, whereas the non-mining category is governed 
by the Minimum Wages Act. If there are violations, these are looked into by various 
departments, including our own department and the labour department.

श्री रराकेश क्सनहरा: महोदय, मैं माननीय मंत्री जी को बताना चाहता हँू लक जहा ं माइंस हैं, 
कोयिा मजदूरों को वहीं पर कैमप करवाया जाता है।

श्री उपसभरापक्त: राकेश जी, आप सवाि पूलछए।

श्री रराकेश क्सनहरा: महोदय, मैं एक पलंति बोिने के बाद ही तो सवाि पूढँूगा।

उनको उसी जगह कैमप करवाया जाता है। उसके कारर् जो बीमालरया ं हो रही हैं, सबसे 
जयादा िगंस की बीमालरया ं कोयिा मजदूरों को हो रही हैं। तो सरकार उन मजदूरों की बीमालरयों 
के सदंभ्भ में, उनके सवास्थय के सदंभ्भ में, कया कोई सवदेषिर् करवा रही है और उसके लिए कया 
सुलवधाएँ प्रदान कर रही है?

श्री प्रहलराद जोशरी: सर, safety regulation के लिए और health के लिए, the operations 
in coal mines are regulated by the statutory guidelines, formulated as per the Mines 
Act 1952 and various other Acts. Work Inspectors and safety, etc. यह सब जो है, हम 
देिते रहते हैं, but when they are placed in a camp, their safety is looked after and 
various guidelines are issued to contractors from time to time. If these guidelines are 
not followed, a specific complaint may be given. It will be looked into. Then, Health 
Cards are provided to all the workers, including the contractor workers. And, they 
are provided free-of-cost treatment in all the hospitals related to the coal. Regular 
health checkups are also conducted from time-to-time. ...(Interruptions)...

श्री रराकेश क्सनहरा: सर ...(वयविरान)...

श्री उपसभरापक्त: ्प्लीज़, ्प्लीज़। ...(वयविरान)... नहीं, हो गया। ...(वयविरान)... अब हम आगे 
बढ़ेंगे। ...(वयविरान)... राकेश जी, आप बलैिए। ...(वयविरान)....

श्री रराकेश क्सनहरा: माइंस के पास ही जो कैमप करवाया जाता है ...(वयविरान)...

श्री उपसभरापक्त: राकेश जी, ्प्लीज़। आपका दूसरा ्स्प्लीिेंटरली हो चुका है। ...(वयविरान)... 
माननीय मंत्री जी। ...(वयविरान)...

श्री रराकेश क्सनहरा: माइंस के पास ही कैमप करवाया जाता है। ...(वयविरान)... धनबाद इसका 
एक उदाहरर् है। ...(वयविरान)...

श्री प्रहलराद जोशरी: उधर जो ...(वयविरान)... एक सेकं्ड ...(वयविरान)...

श्री उपसभरापक्त: माननीय मंत्री जी, व े उस सपेलसलिक रटना के बारे में आपको लिि कर 
देंगे और आप पता करके उनको सूलचत करें, बता दें।
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SHRI P. BHATTACHARYA: Sir, all over the world new arrangements are being 
made for the safety of the coalmine workers. But, I do not know whether the 
government of India is also contemplating to bring such new arrangements for the 
safety of the coalmine workers. The hon. Minister has stated these are all primitive 
arrangements. ...(Interruptions)...

MR. dEPUTY CHAIRMAN: Please put your question.

SHRI P. BHATTACHARYA: I would like to know whether the government 
would like to bring in modern arrangements in our country or not.

SHRI PRAlHAd JoSHI: Sir, there are benchmarks for the safety of the mining 
workers. We, from time to time, keep on getting information from various mines 
throughout the world. There is also a Committee headed by the Coal Minister. It 
meets twice a year. It looks into all such issues. Also, risk assessments, based on 
safety management plan, are prepared similar to the standard that of Australia.

श्री अमर शंकर सराबले: उपसभापलत महोदय, कोयिा िदानों में दुर्भटनाग्रसत, मृत कम्भचारी 
के आलश्त को दी जाने वािी अनुग्रह रालश में बढ़ोतरी करने की सरकार की कया कोई योजना है?

SHRI PRAlHAd JoSHI: Sir, there are various agreements as far as regular 
employees are concerned, and there are various norms as far as contractual employees 
are concerned. In the event of death of an employee while serving, the dependents of 
the employee are entitled to receive ` 1,25,000/- under the life cover scheme. In the 
event of death or disablement while on duty, the employees are eligible to receive 
monetary compensation under the Employees' Compensation Act. Apart from that, the 
company provides an additional amount of ` 90,000/- as ex-gratia and compensation 
of ` 5,00,000/- in case of a mine accident. giving of this compensation is handled 
by a Joint Committee and also as per the agreement with the trade unions.

श्रीमतरी कहकशरा ं परवरीन: उपसभापलत महोदय, मैं आपके माधयम से माननीय मंत्री जी से 
यह जानना चाहती हँू लक ितरनाक दुर्भटना वगैरह की जा ंच करा कर जो कार्भवाई की जाती 
है, मजदूरों/श्लमकों को िाभ देने का काम लकया जाता है, उनमें इन तीन सािों में ऐसे लकतने 
सगंलित और असगंलित षेित्र के मजदूरों को इसका िाभ लदया गया है?

منتری مانئّے  سے  ی  م  مادھ  کے  آپ  میں  مہودے،  پتی  سبھا  اپ  پروین:  کہکشاں  † محترمہ 

کاروائی جو  کر  کرا  جانچ  کی  وغیرہ  حادثوں  خطرناک  کہ  ہوں  چاہتی  جاننا  ی  ہ  سے  جی 

تین ان  میں  ان  ہے،  جاتا  ی  کا  کام  کا  یے  ن  د  لابھہ  کو  مزدوروں/شرمکوں  ہے،  جاتی  کی 

ی ا  د  لابھہ  کا  اس  کو  مزدوروں  کے  یر  ت  چھ  اسنگٹھت  اور  سنگٹھت  کتنے  ایسے  میں  سالوں 

ہے؟ ی  گا 

† Transliteration in Urdu script.
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SHRI PRAlHAd JoSHI: We took it up with the dgMS. I do not have the exact 
statistics as of now. But, I can say that the dgMS will conduct an inquiry. After the 
inquiry is conducted, punitive action will also be taken. Also, wherever compensation 
has to be given, for that, there will be an overseeing Committee. We will ensure 
that whoever is injured or if there is a fatal incident, the compensation, whether he 
is a contractual employee or a regular employee, is given by the department of Coal.

Construction of National Highways

*22. SHRI Y.S. CHoWdARY: Will the Minister of RoAd TRANSPoRT ANd 
HIgHWAYS be pleased to state:

(a) the details of National Highways constructed across the country during the 
last three years, State-wise;

(b) the details of National Highways under construction across the country, 
State-wise;

(c) the details of funds released for the construction of these National Highways 
during the last three years, State-wise; 

(d) the details of National Highways constructed/under construction in the State 
of Andhra Pradesh; and

(e) the time-frame fixed for the completion of these National Highways?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) to (e) The State-wise details of National Highways 
constructed during the last three years and projects which are under construction across 
the country including Andhra Pradesh are given at Annexure-I and II respectively 
(See below). The State-wise details of funds allocated for the construction of these 
National Highways during the last three years is placed at Annexure-III. The projects 
are generally given time of 2 to 3 years for completion.   

Annexure-I

The State-wise details of National Highways constructed across the country 
including Andhra Pradesh during the last three years

Sl. No. State/UT length Constructed (in km.)

2016-17 2017-18  2018-19

1 2 3 4 5

1. Andhra Pradesh 402 459 438
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1 2 3 4 5

2. Arunachal Pradesh 174 188 157

3. Assam 165 302 323

4. Bihar 400 370 333

5. Chhattisgarh 483 522 397

6. delhi 0 139 42

7. goa 4 20 11

8. gujarat 86 189 303

9. Haryana 369 290 226

10. Himachal Pradesh 72 134 157

11. Jammu and Kashmir 33 162 95

12. Jharkhand 211 236 287

13. Karnataka 656 768 779

14. Kerala 45 17 121

15. Madhya Pradesh 475 594 829

16. Maharashtra 750 1,345 2,293

17. Manipur 4 231 318

18. Meghalaya 6 48 13

19. Mizoram 88 43 59

20. Nagaland 4 0 34

21. odisha 490 535 534

22. Puducherry 8 17 12

23. Punjab 384 357 209

24. Rajasthan 1,125 1,075 728

25. Sikkim 0 45 83

26. Tamil Nadu 469 307 356

27. Telangana 113 161 370

28. Tripura 42 82 41

29. Uttar Pradesh 584 694 882

30. Uttarakhand 203 256 237

31. West Bengal 386 222 127

32. Andaman and Nicobar Islands 0 21 61

ToTal 8,231 9,829 10,855
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Annexure-II

The State-wise details of the projects which are under 
construction as on 31.03.2019

Sl. No. State/UT Total ongoing Works

Nos. length (km.) Cost 
(` in crore)

1 2 3 4 5

1. Andhra Pradesh 63 2199.65 29415.19

2. Andaman and Nicobar Islands 8 262.35 1813.74

3. Arunachal Pradesh 48 1227.28 11939.11

4. Assam 66 1505.99 12873.37

5. Bihar 66 2447.21 29040.18

6. Chhattisgarh 63 2761.94 16367.82

7. delhi 13 343.51 16251.87

8. goa 16 97.41 5450.15

9. gujarat 53 1827.4 30255.65

10. Haryana 39 1501.59 18785.22

11. Himachal Pradesh 44 818.4 10199.64

12. Jammu and Kashmir 24 538.44 22559.77

13. Jharkhand 43 1044.09 10645.31

14. Karnataka 84 3393.55 35661.13

15. Kerala 26 515.62 7660.5

16. Madhya Pradesh 67 3156.28 27663.84

17. Maharashtra 219 9450.54 105306.24

18. Manipur 25 594.39 1482.03

19. Meghalaya 10 216.05 1688.14

20. Mizoram 9 265.08 2278.47

21. Nagaland 23 418.88 6862.55

22. odisha 48 2763.12 25294.9

23. Puducherry 2 0 38.89

24. Punjab 60 919.53 14040.62

25. Rajasthan 59 4154.94 25772.8



Oral Answers [24 June, 2019]   to Questions 63

1 2 3 4 5

26. Sikkim 13 209.09 2247.19

27. Tamil Nadu 79 2500.93 33674.8

28. Telangana 38 1389.19 15651.65

29. Tripura 8 201.03 1374.93

30. Uttar Pradesh 67 3637.42 55388.84

31. Uttarakhand 61 1277.47 18144.91

32. West Bengal 51 1309.34 21811.81

ToTal 1495 52947.71 617641.26

Annexure-III

The State-wise details of funds allocated for the construction of the 
National Highways during the last three years

(` in crore)

Sl. No. States/UTs/Schemes/Agency 
(Sl. 1 to 33 contains allocation 

under NH(o), NHdP-Iv through 
State PWd, EAP, PBFF)

2016-17 2017-18  2018-19

1 2 3 4 5

1. Andhra Pradesh 2010.31 1781.18 2260.26

2. Arunachal Pradesh 100.00 62.05 90.00

3. Assam 177.44 308.05 414.00

4. Bihar 1362.64 1689.90 1598.31

5. Chhattisgarh 1553.30 1107.93 1831.32

6. goa 400.00 527.48 940.00

7. gujarat 251.87 166.08 391.55

8. Haryana 150.00 105.17 330.00

9. Himachal Pradesh 210.95 307.14 350.80

10. Jammu and Kashmir 40.06 35.44 45.00

11. Jharkhand 200.00 260.88 320.00

12. Karnataka 783.52 1240.99 1630.02

13. Kerala 259.89 171.74 280.45

14. Madhya Pradesh 1760.00 854.79 1665.00
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1 2 3 4 5

15. Maharashtra 1371.92 2966.03 7050.88

16. Manipur 25.25 75.85 260.21

17. Meghalaya 41.27 30.22 70.97

18. Mizoram 40.00 41.00 80.00

19. Nagaland 50.00 38.27 200.00

20. odisha 925.55 708.40 790.47

21. Punjab 2740.50 746.02 786.18

22. Rajasthan 964.83 888.27 1295.87

23. Sikkim 0.00 5.09 0.73

24. Tamil Nadu 575.00 664.48 870.00

25. Telangana 380.00 409.93 1220.00

26. Tripura 5.00 61.00 50.00

27. Uttar Pradesh 1849.02 1110.79 2040.05

28. Uttarakhand 332.62 980.67 1000.49

29. West Bengal 1333.62 1229.89 991.00

30. Andaman and Nicobar Islands 0.13 0.00 0.00

31. Chandigarh 2.00 5.30 1.50

32. delhi 1.00 36.00 42.00

33. Puducherry 20.00 13.63 30.00

34. other projects under NH(o)* 781.38 214.00 2.75

35. National Highways Authority of 
India (NHAI)- Cess*

2326.50 12429.45 11569.00

36. NHAI – (Toll + NHo + ToT) 12889.02 12362.14 19251.63

37. NHIdCl under NHo* 72.20 296.00 1000.12

38. Border Roads organization (BRo) * 0.00 0.00 135.00

39. SARdP-NE including Arunachal 
Package* 

4520.00 4865.00 5610.00

40. left Wing Extremism affected Area 
(lWE) including vRC

760.00 1050.00 905.00

41. Externally Aided Projects (EAP) 59.38 316.00 183.00
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1 2 3 4 5

42. Reserve/unallocated in above 0.44 12.59 500.00

43. IEBR/Borrowings by NHAI 59279.00 59279.00 62000.00

Grand ToTal 100605.60 109453.84 130083.56
* State/UTs-wise allocation are not made.

SHRI Y.S. CHoWdARY: Sir, I will put an integrated question. I have already 
given the various projects which are pending. I would like to know the status of 
each project, the timeline within which each project will be completed, the original 
cost and the revised cost and various disputes and arbitrations arising out of all these 
projects. I am asking this because most of the PPP projects are under dispute and 
through arbitration, a lot of money is being wasted. This is what the newspapers 
say. Sir, this supplementary question cannot be answered just like that. I request the 
hon. Minister to provide us the information.

श्री क्नक्तन जयरराम गडकररी: सर, माननीय सदसय का प्रशि बहुत बड़ा है। लवशेि रूप से रो्ड 
कंसट्रकशन में प्रॉब्म्स आ रहे हैं, कुछ प्रॉब्म्स बैंक के कारर् आ जाते हैं, कुछ environment 
and forest का clearance न होने के कारर् आते हैं। अभी यहा ं पर इससे सबंलंधत प्रशि भी 
पूछा गया। इधर ्ेडढ़ िाि िोग हर साि मरते हैं, पा ंच िाि एशकस्डेंटस होते हैं, we are the 
highest in the world. रोडज बड़ी करनी पडे़गी, कयोंलक हर साि ट्रैलिक 10-12 परसेंट की दर 
से बढ़ रहा है। ये पेड़ transplant करने की कोलशश करके replace करने पड़ेंगे, नए हाई-व े बना 
रहे हैं। सर, एक बात जरूर है लक there are some problems, िेलकन गवन्भमेंट ने िगातार 
कोलशश करके प्रोजेकट टू प्रोजेकट प्रॉब्म्स को resolve लकया है। महोदय, मैं आपके माधयम से 
आदरर्ीय सदसय से यह अनुरोध करंूगा लक अगर उनको लकसी specific project के सबंधं में 
िगता है, तो व े मुझे बताएं, तो मैं उनके साथ बिै कर resolve कर दंूगा।

श्री उपसभरापक्त: आप अपना दूसरा supplementary पूलछए।

SHRI Y.S. CHoWdARY: No, no. My supplementary is over.

प्रो. मनोज कुमरार झरा: उपसभापलत महोदय, मेरा आपके माधयम से माननीय मंत्री जी से 
एनएच-107 के सबंधं में प्रशि है। यह सड़क पूर्र्या से सहरसा तक जाती है, जो उत्तर लबहार 
की एक तरह से िाइििाइन है। उस िाइििाइन में तीन साि से bottleneck चि रहा है, 
आपने कोलशश की, िेलकन न जाने कया वजह है लक वहा ं असि में गड्ों में सड़क चि रही है 
और यातायात इतना ल्डलिकलट हो गया है लक िोगों को रूम करके 100 लकिोमीटर जयादा जाना 
पड़ता है। माननीय मंत्री जी बताएं लक व े इस सबंधं में कया कर रहे हैं?

श्री क्नक्तन जयरराम गडकररी: सर, मैंने इस प्रोजेकट का तीन बार लरवय ू लकया था। इसके 
contractor को terminate लकया गया है, जहा ं तक मेरी जानकारी है, चूलंक प्रशि से सबंलंधत 
प्रोजेकट अिग है और ये जो पूछ रहे हैं, वह प्रोजेकट अिग है, तो मैं एकदम sure नहीं हँू, पर 
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उसको terminate लकया गया और नए contractor को लदया गया है। सर, मेरी आपके माधयम 
से सभी सदसयों से एक प्राथ्भना है लक 80 परसेंट land acquisition लकए लबना हम प्रोजेकट शुरू 
नहीं करते हैं। इस कारर् लपछिे समय में ऐसे हजारों िािों करोड़ के प्रोजेकटस िंस गए थे। 
Land acquisition राजय सरकार के अलधकार में आता है। राजय सरकार का ल्डशसट्रकट किेकटर 
land acquisition करके देता है, हम िोग पैसे देने के लिए तैयार होते हैं। लवशेि रूप से, लबहार 
में ऐसे अनेक प्रोजेकटस हैं, जो लक प्रधान मंत्री पैकेज में भी हैं, लजनहें हम पूरा करना चाहते हैं, 
िेलकन उनमें 80 percent land acquire नहीं हुआ है। जब हम िोग contractor को देते हैं, तो 
वह आधा काम करता है। प्रोजेकट के लिए land लमिती नहीं है, encroachment हटती नहीं है। 
Contractor हमारे ऊपर िािों-करोड़ों रुपए के क च्ेि ्डािता है और लिर वह भाग जाता है। 
इस तरह से तीन-चार साि में cost बढ़ जाती है, लजसे हम दे नहीं पाते। इस vicious circle 
को दूर करने के लिए हमने लनयम बनाया है। अभी प्रोजेकट की प्रॉब्ि resolve हुई है और मुझे 
िगता है लक आने वािे लदनों में यह हो जाएगा।

श्री हुसैन दलवई: सर, मैं मंत्री महोदय से पूछना चाहता हँू लक एनएच-66 नौ साि से बन 
रहा है। मैं पहिे ही कहना चाहता हँू लक आपने इसमें बहुत सारा काम लकया है, िेलकन अभी 
तक वह रो्ड पूरी नहीं बनी है, लजससे आने-जाने में बहुत निककत है। अभी गरे्श-उतसव आ 
रहा है, लजसमें िोग बडे़ पैमाने पर मंुबई से कोंकर् जाते हैं। वहा ं बहुत निककत है। अभी उसमें 
्ेडढ़ महीना बाकी है, कया उतने समय में बाकी काम पूरा हो जाएगा?

श्री क्नक्तन जयरराम गडकररी: सर, यह 18 हजार करोड़ की रो्ड है, जो लक मंुबई से गोवा 
तक four-lane Cement Concrete की बन रही है। ये कोंकर्, गोवा के रहने वािे हैं। वहा ं एक 
एकड़ में पा ंच-पा ंच वालरसदार हैं और उनमें आपस में झगड़ा है। यह सब इनको मािमू है। सर, 
मैंने का ंगे्रस, एनसीपी, बीजेपी, लशवसेना के एक-एक एमएिए को बुिाकर पूछा है, एक कहता 
है करो, दूसरा कहता है, मत करो। मैंने इनके सभी प्रॉब्म्स resolve कर लदए हैं। अब रो्ड का 
काम दौड़ रहा है और वह एक साि में पूरा हो जाएगा। वह मंुबई से गोवा के बीच देश का 
सबसे अचछा हाईव े बनेगा, यह इनको मािमू है। ये देिते हैं लक वहा ं रात-लदन काम चि रहा 
है और इतना अचछा काम चि रहा है लक जलद ही काम पूरा हो जाएगा। वह काम एक साि 
में ही पूरा हो जाएगा।

श्री करामराखयरा प्रसराद तरासरा: महोदय, मैं मंत्री जी से जानना चाहता हँू लक आपने असम में 
बहुत पैसा लदया है, िेलकन वहा ं एनएच की हाित बहुत िराब है। South bank और north 
bank की हाित बहुत िराब है, इसके लिए कया वयवसथा की गई है? आपने four-lane की 
जो आधारलशिा रिी है, उसकी construction भी बहुत slow है। मैं मंत्री जी से यह भी जानना 
चाहता हँू लक यह कब तक होगा और NHIDCL और NHAI इसके लिए कया वयवसथा कर रहे हैं?

श्री क्नक्तन जयरराम गडकररी: सर, इसमें मुझे आपका सरंषिर् चालहए। इस समय पूरे देश 
में 11 िाि करोड़ के प्रोजेकटस चि रहे हैं। यह मुझे मािमू है, मैं आपको अभी बता देता हँू। 
उपसभापलत महोदय, हर जगह की प्रॉब्ि land acquisition और encroachment ही है। एक 
बोिता है लक पेड़ मत काटो और दूसरा बोिता है लक रो्ड बनाओ। मैं कहना चाहता हँू लक देश 
ऐसे कैसे चिेगा? हम tree transplant कर रहे हैं और इस बार सवा सौ करोड़ पेड़ िगा रहे 
हैं। मैं भी ecology और environment का प्रोटेकटर हँू। एक तरि ्ेडढ़ िाि िोग मर रहे हैं, तो 
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दूसरी तरि लवकास भी चालहए और पयणावरर् भी चालहए, इसलिए इसमें दोनों का समनवय करके 
चिना पडे़गा। मेरे पा ंच साि पूरे हो गए, मैंने 25 मीलटगस िीं, िेलकन मैं असम के काज़ीरंगा 
में रो्ड नहीं बना पाया, कयोंलक उसको clearance नहीं लमिी। अगर clearance लमिती है, तो 
इतने सारे जो NGOs हैं, व े सब objection करते हैं। कोई clear करता है, तो Green Tribunal 
objection करता है, वह clear करता है, तो Central Green Tribunal objection कर देता है, 
उनहोंने clear लकया, तो सुप्रीम कोट्भ objection कर देता है। इसमें जयादा समय कोट्भ केसेज़ में 
िग जाता है। इस देश में हर साि ्ेडढ़ िाि िोग रो्ड एशकस्डेंटस से मरते हैं। आप िोग यह 
तय करो लक पयणावरर् और लवकास में सतुंिन रिकर रो्ड कैसे बनेगी।

दूसरी बात, मुझे कहते हुए सकंोच हो रहा है लक सटेट गव्भनमेंट land acquisition नहीं करती 
है। Land acquisition हमारा अलधकार नहीं है, हम इसके लिए केवि पैसे देते हैं। अगर land 
acquisition तीन-चार साि नहीं होगा, तो कैसे काम होगा? पलचिम बगंाि में 11 साि से land 
acquisition नहीं हुआ है, इसलिए वहा ं रोडस incomplete हैं, हम उनहें पूरा नहीं कर पाएंगे। मैं 
कहना चाहता हँू लक land acquisition पर धयान लदया जाए। इसमें मदद करने से िासट काम होगा।

वरमा-जल करा संरक्षण

*23.  श्रीमतरी छरायरा वममा: कया जल शक्ति मंत्री यह बताने की कृपा करेंगे लक: 

(क)  वत्भमान में देश में सूिे के कारर् पीने के पानी की कमी का, राजय-वार एव ं शहर-
वार, बयौरा कया है;

(ि)  पीने के पानी हेतु लवलभन्न सतरों पर लकए जा रहे विणा जि-सचंयन का बयौरा कया है;

(ग)  लवगत तीन विषों के दौरान गा ंवों, कसबों और शहरों में विणा जि के सरंषिर् के लिए 
सरकार द्ारा कया-कया कदम उिाए गए हैं; और

(र)  पेय जि सकंट से लनपटने हेतु विणा जि को सलंचत करने में सरकार द्ारा लवगत 
तीन विषों के दौरान लकतनी धनरालश वयय की गई है?

जल शक्ति मंत्री (श्री गजेंद्र ससह शेखरावत): (क) से (र) लववरर् सभा पटि पर रि लदया 
गया है।

वििरण

(क)  भारतीय मौसम लवज्ान लवभाग से प्रा्पत सूचना के अनुसार, 01.06.2019 से 20.06.2019 
के दौरान सामानय विणा में 43% की कमी देिी गई है। देश में 91 जिाशयों की भ्ंडारर् शसथलत 
के अनुसार लवशेिकर दलषिर्ी और मधय भारत के राजयों में लपछिे वि्भ इसी अवलध की तुिना में 
कम भ्ंडारर् हुआ है लजससे इन षेित्रों में पहिे से ही कम भलूम जि पर लनभ्भरता बढ़ी है। इससे 
इन षेित्रों में पेयजि की उपिबधता पर प्रभाव पड़ सकता है।  

पेयजि आपूर्त, राजय का लविय है। आबादी को सवचछ पेयजि उपिबध कराने के लिए सकीमों 
की आयोजना, ल्डजाइन, अनुमोदन, लनष्पादन और प्रचािन तथा रिरिाव राजय सरकारें करती 
हैं। राजय-वार, शहर-वार पेयजि की कमी का केनद्रीकृत बयौरा उपिबध नहीं है। 
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(ि) से (र) जि, राजय का लविय है, विणा जि सचंय सलहत जि प्रबधंन एव ं सरंषिर् के 
लिए प्रयास करना प्राथलमक तौर पर राजयों की लजममेदारी है। केनद्र सरकार प्राथलमक तौर पर 
महातमा गा ंधी राष्ट्रीय ग्रामीर् रोजगार गारंटी सकीम (एमजीएनआरईजीएस) के माधयम से जि 
सचंय और सरंषिर् सबंधंी लनमणार् कायषों को सहायता देती है एव ं प्रधान मंत्री कृलि लसचाई योजना 
– वाटरशे्ड लवकास रटक (पीएमकेएसवाई-्डबलय्ूडीसी) और प्रधान मंत्री कृलि लसचाई योजना – 
बूदं-बूदं से अलधक िसि के माधयम से भी सहायता दी जाती है। इन सकीमों के अंतग्भत लपछिे 
तीन विषों में 17,56,027 जि सचंय और सरंषिर् लनमणार् काय्भ पूरे हुए हैं लजनके लिए 23,435.67 
करोड़ रूपए की रालश केनद्रीय लहससे के रूप में जारी की गई थी। 

केनद्र सरकार द्ारा जि की कमी पर लनयंत्रर् और विणा जि सचंय/सरंषिर् को बढ़ावा देने 
हेतु लकए गए अनय उपाय निमिलिलित यआूरएि पर उपिबध हैं:–

http://mowr.gov.in/sites/default/files/Steps_to_control_water_depletion_Jun2019.
pdf

Conservation of rainwater

†*23. SHRIMATI CHHAYA vERMA: Will the Minister of JAl SHAKTI be 
pleased to state:

(a) the details of shortage of drinking water due to droughts in the country at 
present, State-wise, city-wise; 

(b) the details of rainwater harvesting being done at various levels for potable 
water; 

(c) the details of steps taken by government towards rainwater conservation in 
villages, towns and cities during the last three years; and 

(d) the amount of money spent during the last three years by government in 
conserving rainwater to deal with the shortage of drinking water?

THE MINISTER oF JAl SHAKTI (SHRI gAJENdRA SINgH SHEKHAWAT): 
(a) to (d) A statement is laid on the Table of the House.

Statement

(a) As per information received from India Meteorological department, a 43% 
departure from normal rainfall has been witnessed during 1.6.2019 to 20.6.2019. As 
per storage status of 91 reservoirs in the country, States in Southern and Central 
parts particularly have lesser storage than last year of the corresponding period, 
increasing the dependence on the already stressed ground water in these areas. This 
might have impacted the drinking water availability in these areas.

† original notice of the question was received in Hindi.
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drinking water supply is a State subject. It is the State governments which 
plan, design, approve, execute and operate and maintain the schemes for providing 
safe drinking water to the population. Centralized details on State-wise, city-wise 
drinking water shortage are not available.

(b) to (d) Water being a State subject, initiatives on water management and 
conservation including rain water harvesting is primarily States’ responsibility. Central 
government supports construction of water harvesting and conservation works primarily 
through Mahatma gandhi National Rural Employment guarantee Scheme (MgNREgS) 
aided by Pradhan Mantri Krishi Sinchayee Yojana–Watershed development Component 
(PMKSY-WdC) and Pradhan Mantri Krishi Sinchayee Yojana–Per drop More Crop. 
Under these schemes, during the last three years, 17,56,027 water harvesting and 
conservations works have been completed for which ` 23,435.67 crore was released 
as Central share.

other measures taken by the Central government to control water depletion and 
promote rain water harvesting/conservation are at the following URl:–

http://mowr.gov.in/sites/default/files/Steps_to_control_water_depletion_Jun2019.pdf

श्री उपसभरापक्त: श्ीमती छाया वमणा जी, आप सवाि पूलछए। मंत्री जी आप बहुत brief जवाब 
दें। ...(वयविरान)... बहुत कम समय में जवाब दें। ...(वयविरान)...

श्रीमतरी छरायरा वममा: सर, मैं लबना लकसी भलूमका के सीधे अपने सवाि पर आती हँू। मैं आपके 
माधयम से मंत्री जी से जानना चाहती हँू लक गा ंव से िेकर शहर तक पूरे भारत में लकतने एकड़ 
तािाब पर अवैध कबजे हुए और उन पर इमारतें िड़ी हो गई हैं? आप केवि इसका जवाब दे 
दीलजए।

श्री गजेनद्र ससह शेखरावत: माननीय उपसभापलत महोदय, माननीय सदसया ने लजस लविय की 
जानकारी चाही है, वह मूि रूप से राजय का लविय है। चूलंक राजय िैं्ड लरसोसदेज़ के इस तरह 
के आँकडे़ हमारे साथ शेयर नहीं करता है, इसलिए अगर माननीय सदसय महोदया को इसकी 
आव्यकता है, तो राजयों से इस तरह के आँकडे़ इकटे् लकए जा सकते हैं, धनयवाद।

WRITTEN ANSWERS TO STARRED QUESTIONS

Internal survey on food quality in Army

*24. dR. SANJAY SINH: Will the Minister of dEFENCE be pleased to state:

(a) whether any internal survey regarding the quality of food supplied to soldiers 
in Army was done during the last three years;

(b) if so, the details thereof; 
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(c) details of steps taken during the last three years to improve the quality of 
food supplied to soldiers; 

(d) whether government has any grievance redressal mechanism in the Ministry 
regarding quality of food supplied to soldiers;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) and (b) The 
assessment and survey of food/rations in Indian Army is undertaken extensively. laid 
down procedure with reference to inspection/survey of food/rations is as under:–

(i) daily Checks by nominated Non-Commissioned officers and Junior 
Commissioned Officers, of rations received and quality of cooked food in 
the cook house.

(ii) Weekly Checks by nominated Duty Officer in each unit whose written report 
includes comments on the quality of food and rations.

(iii) Monthly Checks by the nominated Garrison Field officer on the quality of 
food/ration in each station.

(iv) Station Commander carries out an assessment of satisfaction of units on the 
quality of food through Station mess Meetings.

(v) Quarterly feedback to CoAS—Compiled feedback of satisfaction level 
regarding food/rations for each station is forwarded by Station Commander 
to their respective Corps/Area Commander. Consolidated feedback of each 
Corps/Area on satisfaction level with quality of rations is furnished by the 
Corps/Area Commander to Service Headquarter for perusal of the Chief of 
the Army Staff (CoAS). The feedback after perusal of CoAS is maintained 
at Supply and Transport directorate under Quarter Master general’s Branch 
for records.

The extensive and time tested feedback architecture in Indian Army has revealed 
complete satisfaction among troops with the quality of food/rations.

(c) dressed chicken/meat has been replaced with Chilled/Frozen Meat/Chicken 
as basic ration with effect from 01.04.2017. Trials are currently being undertaken 
to obtain feasibility of introducing frozen dried products as an improvement over 
tinned food commodities.
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(d) and (e) Any grievance with reference to ration is addressed within the unit 
or station without delay. Besides the extensive feedback mechanism in place, all 
ranks in Indian Army are permitted to raise any grievance to their Commanding 
Officer (CO) or next higher authority. Soldiers are also encouraged to raise any 
un-resolved grievance on the ARMAAN Mobile Application (an Application created 
for all ranks to communicate their grievance to the CoAS without following chain 
of command) and government Central Portal for grievance Redressal Monitoring 
System (CPgRAMS). Besides, defence Institute of Physiology and Allied Science 
(dIPAS) is mandated to conduct study to ascertain satisfaction level among troops 
in different environment conditions. The last such survey report was submitted by 
dIPAS in 2016, which reported complete satisfaction among troops with food/rations.

(f) Not applicable.

Supply of indigenous/foreign armaments 
for Armed Forces

†*25. dR. SATYANARAYAN JATIYA: Will the Minister of dEFENCE be 
pleased to state:

(a) the details of sustained and time bound supervision methods in place with 
regard to demand and supply of indigenous and foreign armaments and equipments 
for Indian Navy, Army and Air Force and the measures adopted to ensure availability 
of imported armaments and equipments to meet the demand; and 

(b) current status of indigenous research work towards modernisation of armaments 
and equipments and the action plan formulated to achieve the optimum target, in 
this regard?

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) government 
attaches the highest priority to ensure that the armed forces are sufficiently equipped 
to meet any operational requirement. This is achieved through induction of new 
equipment and technological upgradation of capabilities. The equipment requirements 
of the Armed Forces are planned and progressed through a detailed process which 
includes 15 year Long Term Integrated Perspective Plan (LTIPP), five year Service-wise 
Capability Acquisition Plan and a two year roll-on Annual Acquisition Plan (AAP). 
The implementation of these plans is reviewed by defence Acquisition Council (dAC) 
and defence Procurement Board (dPB) from time to time. These plans are updated/
amended based on threat perception, operational challenges and technology changes.

† original notice of the question was received in Hindi.
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Capital procurement of defence equipment is undertaken from various domestic 
as well as foreign vendors, based on operational requirements of the Armed Forces, 
the availability or the capacity to produce the equipment in India and abroad, to 
keep the Armed Forces in a state of readiness to meet the entire spectrum of security 
challenges. The defence Procurement Procedure provides for the mechanism of post-
contract management to ensure timely supply of contracted defence equipment to 
the Armed Forces.

(b) dRdo is primarily mandated for indigenous research work and modernisation 
of weapons/technologies for Armed Forces as per their specific requirements and 
is involved in design and development of strategic, complex and security sensitive 
systems in the fields of missiles, unmanned aerial vehicles, radars, electronic warfare 
systems, sonars, combat vehicles, combat aircraft etc. for the Armed Forces for 
enhancing the national security of the country. dRdo develops the prototypes and 
these equipments manufacture through collaborative efforts of dRdo, dPSUs, oFB 
and Indian Private Sector.

A new Make-II procedure has been introduced in the defence Procurement 
Procedure which allows Indian industry to conduct R&d, innovate and give suo 
moto proposals for supply of defence equipment. This provides a new avenue for 
participation of Indian industry including MSMEs and Startups. 

Policy to compensate brownfield projects

*26. dR. BANdA PRAKASH: Will the Minister of RoAd TRANSPoRT ANd 
HIgHWAYS be pleased to state: 

(a) whether National Highways Authority of India (NHAI) is working on a 
policy to compensate brownfield projects that have either reached traffic maturity or 
are likely to be impacted by the Rupees five trillion road projects to ensure smooth 
implementation of the ambitious Bharatmala project;

(b) whether under the proposed project, concessionaires are  given the option 
of selling the assets back to NHAI, undertaking revamp of the brownfield projects 
or terminating the toll contract; and

(c) if so, the details thereof along with the total projects awarded?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM GADKARI): (a) and (b) Any compensation for brownfield project that has 
either reached traffic maturity or is likely to be impacted due to development of 
new National Highway Corridors under Bharatmala Pariyojana, including the option 
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of selling the assets back to NHAI, undertaking revamp of the brownfield projects 
or terminating the toll contract, is to be dealt on case to case basis as per the 
provisions of the concession agreements as and when such situation arises. 

(c) No such case has been reported in any of the existing concessions of  
NHAI.

Creation of employment opportunities under MSMEs

*27. dR. l. HANUMANTHAIAH: Will the Minister of MICRo, SMAll ANd 
MEdIUM ENTERPRISES be pleased to state: 

(a) the details of action taken by government for creation of the employment 
opportunities under Micro, Small and Medium Enterprises (MSMEs) in the country; 

(b) whether any traditional industry has been supported by the Ministry; and

(c) if so, the details thereof?

THE MINISTER oF MICRo, SMAll ANd MEdIUM ENTERPRISES  
(SHRI NITIN JAIRAM gAdKARI): (a) Employment generation in MSME sector 
cuts across different Ministries of the government of India. various Ministries are 
implementing Schemes leading to job creation in their respective verticals. Ministry 
of MSME is implementing the following Schemes for enterprise creation and job 
generation:–

(i) Prime Minister’s Employment Generation Programme (PMEGP): This 
is a credit-linked subsidy programme aimed at generating self-employment 
opportunities through establishment of micro-enterprises in the non-farm 
sector by helping traditional artisans and unemployed youth. The Scheme 
was launched during 2008-09. A total of 5.45 lakh micro enterprises 
have been assisted with a margin money subsidy of ` 12074.04 crore, 
providing employment opportunities to an estimated 45.22 lakh persons 
since PMEgP’s inception till 31.03.2019. 

(ii) Scheme of Fund for Regeneration of Traditional Industries (SFURTI): 
It is a cluster-based scheme for development of khadi, village industries 
and coir clusters by providing them with improved equipments, common 
facilities centres, business development services, training, capacity 
building and design and marketing support, etc. SFURTI Scheme has 
been revamped in 2015. A total of 34,791 artisans have been benefited 
with an assistance of ` 143.15 crore during 2018-19.
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(iii) A Scheme for Promotion of Innovation, Rural Industry and 
Entrepreneurship (ASPIRE): It was launched on 18.3.2015 to set up 
a network of incubation centres to accelerate entrepreneurship and also 
to promote start-ups for innovation and entrepreneurship in agro-industry. 
Under ASPIRE, 74 livelihood Business Incubation (lBI) centres and 11 
Technology Business Incubators have been approved since inception of 
the scheme.

(iv) Coir Board: Ministry of MSMEs, through Coir Board, is also 
implementing various Schemes/programmes to assist entrepreneurs to 
set up new Micro, Small and Medium Enterprises (MSMEs) in all 
coconut producing States. Under Coir vikas Yojna, 36,30,653 employment 
opportunities have been created since 2014-15 till 2018-19 in the Coir 
Sector.

(v) Credit Guarantee Scheme for Micro and Small Enterprises (CGTMSE): 
The scheme facilitates credit to the MSE units by covering collateral-free 
credit facility (term loan and/or working capital) extended by eligible 
lending institutions to new and existing micro and small enterprises. The 
Scheme has extended guarantee cover to over 35 lakh enterprises leading 
to approx. 1.34 crore employment generation. during F.Y. 2018-19, a 
total of 4,35,520 proposals have been approved providing guarantee to 
a tune of ` 30,168 crore.

(vi) Credit Linked Capital Subsidy Scheme (CLCSS): ClCSS facilitates 
technology upgradation of small scale industries, including agro and rural 
industrial units by providing 15% upfront capital subsidy (limited to 
maximum of ` 15.00 lakhs). Since inception of the scheme in 2000-01 
till date, a total of 62,827 MSE units have been assisted utilizing subsidy 
of ` 3888.13 crore.

 during 2018-19 a total of 14,155 MSE units have been assisted utilizing 
subsidy of ` 980.44 crore.

(vii) Micro and Small Enterprises-Cluster Development Programme (MSE-
CDP): The Ministry of Micro, Small and Medium Enterprises (MSME), 
government of India (goI) has adopted the Cluster development approach 
as a key strategy for enhancing the productivity and competitiveness as 
well as capacity building of Micro and Small Enterprises (MSEs) and 
their collectives in the country. A cluster is a group of enterprises located 
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within an identifiable and as far as practicable, contiguous area and 
producing same/similar products/services. during 2018-19, 17 Common 
Facility Centres and 11 Infrastructure development projects have been 
established.

(viii) Technology Centre Systems Programme (TCSP): Under TCSP 
programme, the Ministry of MSME is in the process of establishing 15 
new technology centres (TCs) and upgrading/modernising the existing 18 
TCs at an estimated cost of ` 2,200 crore including World Bank funding 
of USd 200 million. These Technology Centres are being established 
to assist MSMEs in their skilling and technological needs especially 
in high-end technologies. The 18 existing TCs have skilled 2.08 lakh 
people, creating job opportunities for them.

(b) Yes, Sir.

(c) Traditional Industries like Khadi, Coir, Rural, agro based industries etc. are 
being supported by the Ministry through schemes like PMEgP, SFURTI on regular 
basis. Ministry of MSMEs also provides necessary handholding and guidance and 
encourages entrepreneurs to set up industries in the traditional sector.

Forest fires in the country

*28. dR. ANIl AgRAWAl: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) the number of cases of forest fire that took place during the last three years 
and the current year, in the country, State-wise and forest-wise;

(b) the details of total loss of forest property and including number of wild 
animals killed during the same period; and

(c) the steps taken by government in this regard?

THE MINISTER oF ENvIRoNMENT, FoREST ANd ClIMATE CHANgE 
(SHRI PRAKASH JAvAdEKAR): (a) Forest Fires do occur every year during 
summer due to various natural and anthropogenic reasons including accumulation of 
inflammable materials such as dry leaves, twigs, pine needles etc. Forest Survey of 
India, Dehradun, disseminates the satellite based forest fire alerts to the State Forest 
Departments and other registered mobile users whenever forest fires are detected for 
control of fire. The details of forest fire alerts issued to all State/Union Territory 
Forest departments during the last three years is given in Statement-I (See below).
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(b) Details of area affected due to forest fire, estimated loss, death of wildlife 
and loss of human life during last three years are being collected. The information 
received from few States/UT governments, is given in Statement-II (See below).

(c) The Ministry has prepared National Action Plan on Forest Fire-2018 and 
circulated it to all State governments and Union Territories to prepare State Action 
Plan on Forest Fire and take appropriate action for effective prevention and management 
of forest fire.

The Ministry is the nodal Ministry for disaster management caused by forest 
fire, water pollution and hazardous substances in the country. A crisis management 
Committee has been constituted in the Ministry under the Chairmanship of Secretary, 
MoEF&CC. For the supervision and review of forest fire management, a Central 
Monitoring Committee has been constituted under the Chairmanship of Secretary 
MoEF&CC and represented by Principal Chief Conservator of Forests of all States 
and Union Territories. Nodal Officer for forest fire prevention and control has been 
appointed in all States.

A centre of excellence is being set up in the Forest Survey of India for 
development of high tech solutions of forest fire prevention and control which includes 
near real time detection of forest fire, early warning system for forest fire, forest fire 
danger rating system and impact assessment of forest fire burnt area in the country 
for subsequent reclamation. Forest Survey of India has been made responsible to 
keep constant vigil on forest fire across the country and send forest fire alerts on 
registered mobile numbers in the States. Till date around 50000 users have been 
registered to receive the fire alerts from FSI.

Since the Forests are managed by State Forest department, the responsibility 
of forest fire prevention and management lies primarily with the respective State 
governments. The Ministry supports the efforts of State/Union Territory governments 
in prevention and control of forest fire by providing financial assistance for various 
forest fire prevention and management measures under the Centrally Sponsored Forest 
Fire Prevention and Management Scheme. State government prepares annual plan of 
operation for prevention and management of forest fire under this central sponsored 
scheme and funds are released as per central sponsored scheme guideline. ` 125 
Crore (rupees one hundred twenty five crore) have been released to States in last 
three years under this scheme. In addition Compensatory Afforestation Fund Rules 
2018 provides for utilization of net present value component of the fund for capacity 
building and providing appropriate firefighting equipment to forest fire fighting squads 
and activities for forest fire management in the State.
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Statement-I

Details of forest fire alerts issued to Forest Departments 
of States/Union Territoryies

Sl. 
No.

States/UTs 2017 2018 2019
(01.01.2019 to 16.06.2019)

1 2 3 4 5

1. Andaman and Nicobar 
Islands

8 3 6

2. Andhra Pradesh 1877 1785 1731

3. Arunachal Pradesh 733 491 848

4. Assam 1877 1660 1893

5. Bihar 272 223 200

6. Chandigarh 1 0 0

7. Chhattisgarh 4373 3331 1581

8. dadra and Nagar Haveli 0 0 0

9. daman and diu 0 0 0

10. delhi 5 4 2

11. goa 32 9 9

12. gujarat 574 572 206

13. Haryana 185 43 14

14. Himachal Pradesh 170 748 116

15. Jammu and Kashmir 113 742 35

16. Jharkhand 1133 666 354

17. Karnataka 1333 1068 1130

18. Kerala 456 128 191

19. lakshadweep 0 0 0

20. Madhya Pradesh 4781 4929 2622

21. Maharashtra 3487 3919 2302

22. Manipur 1094 1606 1729

23. Meghalaya 1454 1664 1511
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1 2 3 4 5

24. Mizoram 1587 2339 2793

25. Nagaland 930 935 1000

26. odisha 4416 3735 1915

27. Puducherry 9 4 0

28. Punjab 320 487 33

29. Rajasthan 260 292 370

30. Sikkim 8 1 9

31. Tamil Nadu 301 221 748

32. Telangana 1748 1918 1181

33. Tripura 431 861 1194

34. Uttar Pradesh 1170 1165 784

35. Uttarakhand 376 1385 1502

36. West Bengal 364 125 243

ToTal 35,888 37059 28252

Statement-II

Details related to Forest Fire in 2016-18

Sl. 
No.

States/UTs No. of 
Incidents 
Reported

Area 
Afected 
(in ha.)

Estimated 
loss 
(` In 
lakhs)

death 
of 

Wildlife 
(Nos.)

death of 
Human 

life 
(Nos.)

1    2 3 4 5 6 7

 2016

1. Andhra Pradesh 8885 11683.42 0.00 0 0

2. Arunachal Pradesh 5 0.00

3. Assam 0 0 0.00

4. Bihar 332 487.36

5. Chhattisgarh

6. goa

7. gujarat 752 3187.58 12.93
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1   2 3 4 5 6 7

8. Haryana 627 381.38 42.96

9. Himachal Pradesh 1832 19535.76 350.67

10. Jammu and Kashmir 214 341.43

11. Jharkhand 409 905.89

12. Karnataka 913 278.68 0.00

13. Kerala 623 2227.45 0.22

14. Madhya Pradesh 933 228.43

15. Maharashtra 4641 35838.94 29.98

16. Manipur 49 59.5

17. Meghalaya 142 520 7.20 0 0

18. Mizoram 298 398.36 1.75

19. Nagaland

20. odisha

21. Punjab 60 315.84 7.42

22. Rajasthan 83 1300.09 5.80

23. Sikkim

24. Tamil Nadu 916 1527.43

25. Telangana 1512 2418.45

26. Tripura 0.00

27. Uttar Pradesh 77 617.55 23.86

28. Uttarakhand 2074 4433.75 46.50 0 6

29. West Bengal 376 2804.78 129.97

 Union Territory

1. Andaman and Nicobar 
Islands

12 13.82 0.09

2. Chandigarh 1 80 0.00

3. dadra and Nagar Haveli

4. delhi 10 0 0.00 0 0

5. daman and diu
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1   2 3 4 5 6 7

6. lakshadweep

7. Puducherry

 2017

1. Andhra Pradesh 8274 7559.79 0.00 0 0

2. Arunachal Pradesh 18 0.00

3. Assam 0 0 0.00

4. Bihar 296 504.68

5. Chhattisgarh

6. goa

7. gujarat 1276 6141.4 23.06

8. Haryana 1522 590.03 15.30

9. Himachal Pradesh 1164 9408.09 196.41

10. Jammu and Kashmir 751 2556.27

11. Jharkhand

12. Karnataka 925 6976.85 0.00

13. Kerala 737 2994.18 2.49

14. Madhya Pradesh 13798 17522.39

15. Maharashtra 5580 31074.47 38.94

16. Manipur

17. Meghalaya 734 81.2 0.00 0 0

18. Mizoram 32 238.73

19. Nagaland

20. odisha

21. Punjab 147 1662 46.55

22. Rajasthan 128 3349.28 16.98

23. Sikkim

24. Tamil Nadu 467 1011.99

25. Telangana 3390 6225.52

26. Tripura 0.00
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1 2 3 4 5 6 7

27. Uttar Pradesh 20 40.25 0.00

28. Uttarakhand 790 1288.04 21.25

29. West Bengal 253 1190.94 60.44

 Union Territory

1. Andaman and Nicobar 
Islands

8 16.50 0.00

2. Chandigarh 0 0 0.00

3. dadra and Nagar Haveli

4. delhi 14 0 0.00 0 0

5. daman and diu

6. lakshadweep

7. Puducherry

 2018

1. Andhra Pradesh 16171 8449.47 0.00 0 0

2. Arunachal Pradesh 28 0.00 0 0

3. Assam 0 0 0.00 0 0

4. Bihar

5. Chhattisgarh

6. goa

7. gujarat 976 3605.77 16.21

8. Haryana

9. Himachal Pradesh 2544 25859.16 325.00

10. Jammu and Kashmir

11. Jharkhand

12. Karnataka 985 3160 0.00 0 0

13. Kerala

14. Madhya Pradesh 3490 11177.25 0.00 0 0

15. Maharashtra

16. Manipur

17. Meghalaya 1054 132.12 0.00 0 0

18. Mizoram
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1 2 3 4 5 6 7

19. Nagaland

20. odisha

21. Punjab

22. Rajasthan

23. Sikkim

24. Tamil Nadu

25. Telangana

26. Tripura 76 150.42 0.00 0 0

27. Uttar Pradesh

28. Uttarakhand 2148 4478.54 86.05 0 0

29. West Bengal

 Union Territory

1. Andaman and Nicobar 
Islands

2. Chandigarh

3. dadra and Nagar Haveli

4. delhi 13 0 0.00 0 0

5. daman and diu

6. lakshadweep

7. Puducherry

Development of single lane NH

*29. SHRI KANAKAMEdAlA RAvINdRA KUMAR: Will the Minister of 
RoAd TRANSPoRT ANd HIgHWAYS be pleased to state:

(a) whether government has any proposal to develop single lane NHs which 
are approximately 500 kms. in length into two to six lane standards in the State of 
Andhra Pradesh; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) and (b) Yes, Sir. 
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At present, 458 km. length of National Highways in Andhra Pradesh is having 
single lane width out of which widening in 47 km. length to two lane (with paved 
shoulders) has already been taken up. 

development of various National Highways including widening of balance single 
lane National Highways into two to six lanes is subject to traffic requirement, 
availability of funds and inter-se priority of works.

(c) does not arise.

National Centre for Sports Science and Research

*30. dR. vIKAS MAHATME: Will the Minister of YoUTH AFFAIRS ANd 
SPoRTS be pleased to state:

(a) whether government has established the National Centre for Sports Science 
and Research in the Netaji Subhash National Institute of Sports, Patiala and if so, 
the details thereof and whether there is any such centre in Maharashtra;

(b) the criteria used for selecting the six universities and four medical colleges, 
whose Sports science departments will be given grants under the scheme; and

(c) whether government has any plans to expand this scheme to other universities 
and colleges, and if so, the details thereof?

THE MINISTER oF STATE oF THE MINISTRY oF YoUTH AFFAIRS ANd 
SPoRTS (SHRI KIREN RIJIJU): (a) No, Sir.

(b) Selection criteria for proposals from eligible Universities/Medical colleges 
for sanction of grants under the National Centre of Sports Science and Research 
(NCSSR) scheme are:–

(i) University Accredited by relevant Accreditation Agency;

(ii) Permanent Faculty members in relevance of Sports Science/Sports 
Medicine;

(iii) Number of Publications in indexed journal, books written, patents obtained/
filed during last five years;

(iv) Funds requested [both Capital Expenditure (CAPEX) as well as  
operational Expenditure (oPEX)] from department of Sports for setting 
up the faculty of Sports Science as per stipulated requirements;

(v) Proposal and Presentation by the University/Medical Colleges;

(vi) National/International Cooperation in the field of Sports Science/Sports 
Medicine.
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As per the NCSSR scheme of funding, 6 Universities and 6 Medical Colleges, 
which were proposed to be identified for giving grants under the scheme, have 
been selected for setting up department of Sports Science and department of Sports 
Medicine therein respectively.

(c) No, Sir.

————

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Shortage of domestic supply of coal

134. SHRI dEREK o’BRIEN: Will the Minister of CoAl be pleased to state:

(a) whether it is a fact that domestic supply of coal is suffering from a shortfall, 
and if so, the details thereof;

(b) the details of the impact on the power sector of the country due to domestic 
coal supply being lesser than the demand;

(c) whether government intends to encourage imports to cover the shortfall in 
domestic supply of coal and if so, the details thereof; and

(d) the steps taken by government to increase domestic supply of coal?

THE MINISTER oF CoAl (SHRI PRAlHAd JoSHI): (a) and (b) The domestic 
coal supply has increased from 572.06 Million Tonnes (MT) in the year 2013-14 to 
734.23 MT (provisional) in 2018-19. The supplies of domestic coal from Coal India 
limited (CIl) has increased from 471.58 MT in 2013-14 to 608.14 MT (provisional) 
in 2018-19. In 2018-19, CIl supplied 491.25 MT (provisional) and SCCl supplied 
55.3 MT (provisional) coal to Power sector. The augmentation of coal dispatch to 
Power sector has led to growth in coal based power generation by about 4% over 
the last year and also increase in the coal stock at Power plants end to the level 
of 30.95 MT, equivalent to 18 days consumption as on 31.03.2019.

(c) The coal import by power plants has reduced from 80.56 MT in 2015-16 to 
61.55 MT in 2018-19. Coal and coke are under open general license as per import 
policy of the government and are imported by traders and consuming industries as 
per their requirement. As there is limited domestic availability of Coking coal and 
the power plants which are designed to consume imported coal continue to import 
coal for power generation, there is gap between overall demand and domestic supply 
of coal.

(d) The progress of production and offtake of CIl is reviewed on a regular  
basis. Coal supplies to Power sector is monitored regularly by an Inter-Ministerial Sub 
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group comprising representatives of Ministries of Power, Coal, Railways, Shipping, 
Central Electricity Authority, NITI Aayog, CIl etc.

Supply of coal to Tamil Nadu

135. dR. SASIKAlA PUSHPA RAMASWAMY: Will the Minister of CoAl 
be pleased to state:

(a) whether government has taken any stern measures to ensure timely supply 
of coal to all Thermal Power Plants (TPP) across the country particularly in the 
State of Tamil Nadu;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER oF CoAl (SHRI PRAlHAd JoSHI): (a) to (c) In the year 
2018-19, Coal India limited (CIl) had supplied 491.54 Million Tonnes (MT) coal 
to power plants which was 8.2% more than the coal supplied in 2017-18. Singareni 
Collieries Company limited (SCCl) supplied 55.3 MT coal to power plants in  
2018-19 which was a growth of 3.6% over the same period of previous year. This 
has led to creation of a coal stock of 30.95 MT at the power plants as on 31.03.2019 
which was sufficient for 18 days requirement. In 2018-19, the power plants of 
TANgEdCo have been supplied 23.26 MT coal from CIl with a growth of 3.5% 
over the supply of 22.49 MT in 2017-18. As on 16.06.2019, Tamil Nadu power plants 
have coal stock of 9.67 lakh tonne which is sufficient for 12 days requirement. At 
present, no power plant in Tamil Nadu is in critical/super critical category. Some of 
the numerous steps taken to augment coal supply to power plants are:–

(i) The power plants in close vicinity of coal fields have been advised to move 
coal through road mode.

(ii) For proper utilization of goods sheds, the power plants have been advised 
to move coal through road-cum-rail mode.

(iii) optimal utilization of the captive modes of transport like, MgR, Belts, Ropes 
to move coal to the concerned power plants.

(iv) Supply of coal to Power plants through rail mode is prioritized.

(v) Coal supplies to Power sector is monitored regularly by an Inter-Ministerial 
Sub-group comprising representative of Ministry of Power, Ministry of Coal, 
Ministry of Railways and Ministry of Shipping, Coal India limited etc.

As a result of these steps, coal stock at power plants as on 16.06.2019 has 
increased to 27.01 MT from 15.44 MT as on 16.06.2018.
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Coal supply rationalisation scheme

136. SHRI Md. NAdIMUl HAQUE: Will the Minister of CoAl be pleased 
to state:

(a) whether coal supply rationalisation scheme has been extended to private 
power producers;

(b) if so, the details thereof as well as the reasons therefor;

(c) the impact of the scheme on the consumers; and

(d) the total savings accrued because of the scheme so far?

THE MINISTER oF CoAl (SHRI PRAlHAd JoSHI): (a) and (b) Yes, Sir. 
Ministry of Coal has issued the Policy for linkage Rationalisation for Independent 
Power Producers (IPPs) on 15.05.2018. The policy envisages to undertake a 
comprehensive review of existing sources of coal and consider the feasibility for 
rationalisation of sources with a view to optimize the transportation cost and 
materializsation taking into account coal availability and logistics.

(c) and (d) As per request received from consumers, linkage rationalisation of 
eligible IPPs has been done at Coal India limited (CIl) for a total rationalised 
quantity of 2 Million Tonnes. The annual potential savings estimated by Central 
Electricity Authority for the above rationalisation would be about ` 118 crore.

Action plan for increase in production of coal

†137. MS. SARoJ PANdEY: Will the Minister of CoAl be pleased to state 
whether government would formulate any action plan to increase the production and 
consumption of coal in the country and if so, the details thereof?

THE MINISTER oF CoAl (SHRI PRAlHAd JoSHI): (a) There has been 
a consistent effort to increase domestic coal production. The all India raw coal 
production has increased from 565.77 MT in 2013-14 to 730.35 MT (Prov.) in 
2018-19. Absolute increase in all India coal production from 2013-14 to 2018-19 is 
164.58 MT as compared to an increase of coal production of 73.01 MT between 
2008-09 and 2013-14. 

Further, in the current year 2019-20 (April-May 2019), all India coal production 
was 113.24 MT with a growth rate of 2.4%. 

Coal is consumed by the sectors using coal as intermediary and the government 
has no role in increasing the consumption of coal.

† original notice of the question was received in Hindi.
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In order to augment supply, a total of 84 coal blocks has been allotted under 
CM (Special Provision Act, 2015) so far.

Further, the focus of the government is on increasing the domestic production of 
coal which includes pursuing with State government for assistance in land acquisition 
and coordinated efforts with Railways for movement of coal.

In addition Coal India ltd. (CIl) has taken the following steps to increase 
domestic coal production:–

 ● CIl and its subsidiaries are going for higher capacity mega mines (Capacities 
> 10 MTY) with high mechanization.

 ● CIl has already introduced State-of-the-art technology to improve its work 
efficiency. High capacity HEMMs like 42 cum Shovel with 240 T Rear 
dumper have been introduced for this purpose.

 ● Surface Miners have been introduced in opencast mines in a big way to 
improve operational efficiency and to cater environmental needs by Coal 
India ltd. (CIl). during 18-19, in CIl, around 50% of the opencast coal 
production was through Surface miners and is likely to further increase in 
subsequent years.

Demand and supply of coal

†138. dR. SATYANARAYAN JATIYA: Will the Minister of CoAl be pleased 
to state:

(a) the current quantitative status of the demand and supply of coal to fulfil 
the needs of power and industrial sector in the country; and

(b) details of domestic production and import of coal from abroad towards coal 
supply?

THE MINISTER oF CoAl (SHRI PRAlHAd JoSHI): (a) The all India sector- 
wise demand and supply of coal during 2017-18 and 2018-19 is given below:–

 (in Million Tonnes)

Sector 2017-18 2018-19

Estimated 
demand

Supply Estimated 
demand

Supply 
(Provisional)

1 2 3 4 5

Coking-Steel 63.17 59.73 58.37 63.00

Power (Utility) 622.96 513.98 655.66 545.00

† original notice of the question was received in Hindi.
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1 2 3 4 5

Power (Captive) 90.34 72.20 105.00 79.00

Cement 22.32 7.70 37.99 8.00

Steel dRI 24.61 8.65 41.33 9.00

others 85.00 235.91* 93.00 264.00*

ToTal 908.40 898.17 991.35 968.00
* Including import of coal

(b) domestic production and import of coal of the said period is as under:–

(in Million Tonnes)

Year Production Import

2017-18 675.40 208.27

2018-19 730.35# 235.24#
# Provisional

New coal mines in Chhattisgarh

†139. SHRI RAM vICHAR NETAM: Will the Minister of CoAl be pleased 
to state:

(a) number of coal mines started by government in the State of Chhattisgarh 
during the last three years;

(b) whether the household electrification programme has got a boost under 
government's major schemes through various initiatives;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER oF CoAl (SHRI PRAlHAd JoSHI): (a) Number of coal 
mines started by government in the State of Chhattisgarh during the last three years 
is 5 (five) which are as given below:–

Name of Coal Mine/Block Sector Name of Company

Saraipali oC Public SECl

Parsa East and Kanta Basan Public RRvUNl

Talaipalli Coal Mining Project Public NTPC

Bijari oC Public SECl

gare Palma Sector III Public CSPgCl

† original notice of the question was received in Hindi.
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(b) to (d) Information is being collected.

Allocation of coal blocks

140. SHRI SUKHENdU SEKHAR RAY: Will the Minister of CoAl be pleased 
to state:

(a) the details of number of coal blocks allocated by government in last three 
financial year, year-wise;

(b) the details of number of allottees who have started production of coal;

(c) action taken/under contemplation so far against defaulting allottees for failure 
in starting coal production, details thereof; and

(d) details of amount of coal in tons, produced by the allottees from coal blocks 
during last three financial years?

THE MINISTER oF CoAl (SHRI PRAlHAd JoSHI): (a) details of allocation of 
coal blocks in the last three financial years are given in the Statement-I (See below).

(b) to (d) details of coal mines allocated under coal Mines (Special Provisions) 
Act, 2015 that have started coal production along with the quantity of coal produced 
by such coal mines during the last three financial years are given in the Statement-II 
(See below). No coal block allocated under Mines and Minerals (development and 
Regulation) Act, 1957 is presently in production.

The Roadmap for achievement of various timelines with respect to operationalization 
of mines is governed by Efficiency Parameters laid down in Schedule ‘E’ of the Coal 
Mine development and Production Agreement (CMdPA)/Allotment Agreement entered 
into by the allocattees with the Nominated Authority. There have been deviations 
from the Roadmap prescribed in Efficiency Parameters in many cases because of 
various reasons for which Show Cause Notices have been issued to such allocatees. 
For scrutiny of the replies to the Show Cause Notices submitted by the successful 
Bidders, a Scrutiny Committee has been formed. So far, 134 Show Cause Notices 
have been issued for deviations from the scheduled timelines stipulated in CMdPA/
Allotment Agreements. The replies of successful allocattees to these notices are placed 
before the Scrutiny Committee for its deliberation and making recommendations on 
case to case basis. As of now, total of ` 832.53 crore has been appropriated from 
the Performance Security of the allocattees.
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Statement-I

Details of allocation of coal blocks in the last three years

Sl. No. State Name of Coal Mine Name of Allocattee End Use

Coal Mines allocated under Coal Mines (Special Provisions) Act, 2015

2016-17

1. Chhattisgarh Madanpur South Andhra Pradesh Mineral development Corporation ltd. Sale of Coal

2. Jharkand Patal East Jharkhand State Mineral development Corporation ltd. Sale of Coal

3. Jharkand Tubed damodar valley Corporation Power

4. Madhya Pradesh Suliyari Andhra Pradesh Mineral development Corporation ltd. Sale of Coal

5. odisha Baitarni West odisha Mining Corporation Sale of Coal

6. Telangana Penagaddppa The Singareni Collieries Company limited Sale of Coal

7. West Bengal Ardhagram oCl Iron and Steel ltd. Non Regulated Sector

8. West Bengal Kasta East West Bengal Power development Corporation limited Power

9. West Bengal gourangdhih ABC West Bengal Mineral development Corporation limited Sale of Coal

10. Madhya Pradesh Amelia THdC India ltd. Power

2017-18

11-12. Jharkand Kotre Basantpur and Pachmo Coal India ltd. Sale of Coal

13. Jharkand Amarkonda Murgadangal Coal India ltd. Sale of Coal

14. Jharkand Brahmini Coal India ltd. Sale of Coal

15. Jharkand Chichro Patsimal Coal India ltd. Sale of Coal
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16-17. odisha Rampia and dipside of Rampia Coal India ltd. Sale of Coal

2018-19

18. West Bengal East of damagoria Coal India ltd. Sale of Coal

19. odisha Utkal-A Coal India ltd. Sale of Coal

20. odisha Bijahan Coal India ltd. Sale of Coal

Coal Mines allocated under Mines and Minerals (Development and Regulation) Act, 1957

2016-17

1. odisha Brahmani orissa Minerals development Company Sale of Coal

2. Chhattisgarh Kerwa Kerwa Coal limited Sale of Coal

3. Jharkhand Pachwara South Neyveli Uttar Pradesh Power limited Power

2018-19

4. West Bengal deocha Pachami West Bengal Power development Corporation limited Power

Statement-II

Detail of Allocattee with producing mines and production figures

Sl. No. Coal Mine State Name of Allocattee Total Production (in Tonnes)

2016-17 2017-18 2018-19

1 2 3 4 5 6 7

1. Chotia Chhattisgarh Bharat Aluminium Company limited 179999.92 0 666666.99

2. gare Palma Iv/4 Hindalco Industries limited 1000000 938702 838332.72
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3. gare Palma Iv/5 Hindalco Industries limited 1000000 675100 537210.39

4-5. Parsa East and 
Kanta Basan

Rajasthan Rajya vidyut Utpadan Nigam 
limited

8266994.4 8328543.8 15000000

6. gare-Palma-Iv/8 Ambuja Cements limited 0 0 99999.96

7. Amelia North Madhya Pradesh Jaiprakash Power ventures limited 2799889.64 2799970.09 2799998.6

8. Sial ghogri Reliance Cement Company Private limited 24790 62707 103373

9. Belgaon Maharashtra Sunflag Iron And Steel Company Limited 153015 270000 270000

10. Marki Mangi-I Topworth Urja And Metals ltd. 0 174960 300244

11. Talabira-I odisha gMR Chhattisgarh Energy limited 150615 270000 -

12. dulanga NTPC ltd. 0 0 500948.49

13. Sarisatolli West Bengal CESC limited 1742326.5 1878476.76 1855973.8

14. Barjora West Bengal Power development 
Corporation limited

0 0 400169.75

15. Ardhagram oCl Iron and Steel limited 0 0 161091.5

16. Kathautia Jharkhand Hindalco Industries limited 0 800000 797717

17. Tadichelra-I Telangana Telangana State Power generation 
Corporation limited

0 0 758537

ToTal 15317630.46 16198459.65 25090263
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Ganga Cleanliness Drive under NGP

141. SHRI SANJAY SETH: Will the Minister of JAl SHAKTI be pleased to state: 

(a) the status of the ganga cleanliness drive under Namami ganga Project (NgP) 
and; 

(b) the details of the budget allocated and funds utilised in the implementation 
of the project till date?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) The Namami gange Programme was launched in 
May, 2015 as an umbrella programme integrating previous and ongoing initiatives 
as an integrated ganga Conservation Mission. diverse set of coordinated activities 
meant for cleaning of river ganga have been taken up. These include treatment of 
municipal sewage, treatment of industrial effluent, drain bio-remediation, river surface 
cleaning, rural sanitation, river front development, ghats and crematoria development, 
afforestation and biodiversity conservation, public outreach programme etc. So far, 
under Namami gange Programme, a total of 298 projects have been sanctioned at 
an estimated cost of ` 28,451.22 crore.

out of the 298 projects, 150 projects have been sanctioned at an estimated cost 
of ` 23,130.95 crore towards cleaning of river ganga and its tributaries through 
creation of sewerage infrastructure and sewage treatment capacity, out of which 43 
projects have been completed.

Against the estimated sewage generation of 2953 Million liters Per day (Mld) 
from the 97 towns along main stem of river ganga, the current sewage treatment 
capacity in the towns along river ganga has been increased to 1954 Mld. Projects 
for further addition of 1354 Mld treatment capacity have also been taken up. 

(b)  government of India has launched the Namami gange Programme to 
accomplish the twin objectives of effective abatement of pollution and rejuvenation 
of the National River ganga and its tributaries with a total budgetary outlay of ` 
20,000 crore for the period from FY 2014-15 till 31.12.2020. So far, ` 6,134.93 
crore has been disbursed against the allocation of ` 7,763.72 crore till 31.05.2019.

Allocation of Coal and reserve prices

142. SHRI MAJEEd MEMoN: Will the Minister of CoAl be pleased to state:

(a) whether it is a fact that Coal India limited (CIl)'s allocation to power 
sector has registered a decline of 6 per cent as compared to previous year, if so, 
the reasons therefor;
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(b) whether it is also a fact that privately owned thermal power companies 
have complained about increase in Coal reserve prices, well over 50 per cent of the 
notified prices in the Spot Forward e-Auction (SFeA) by CIL and its subsidiaries; 
and

(c) steps taken by government in this regard?

THE MINISTER oF CoAl (SHRI PRAlHAd JoSHI): (a) No, Sir. There has 
been an overall growth of over 8% in coal despatches to power sector (including 
despatches made under special forward e-auction to power) in the Financial Year 
(FY) 2018-19 over the despatches during FY 2017-18.

(b) and (c) The reserve price for SFeA was earlier decided by Coal India 
limited (CIl). As the demand of coal varies in different regions based on local 
demand characteristics, CIl enabled its subsidiaries towards the end of year 2017 to 
decide upon the reserve price based on such demand factors. After this, it has been 
observed that the reserve prices in SFeA has been varying from 0% to 30% above 
notified price across subsidiaries of CIL. In order to meet the requirement of power 
plants, CIl has been directed to earmark at least 50% of the total coal meant for 
e-Auction (including spot auction and SFeA) for power.

Indian soldiers martyred in terrorist attacks

143. SHRIMATI JHARNA dAS BAIdYA: Will the Minister of dEFENCE be 
pleased to state:

(a) the details of Indian soldiers martyred in the frequent terrorist attacks during 
the last two years; and

(b) the action taken by government in this regard? 

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) details of the 
last two years is as given below:–

2017 42

2018 45

(b)  The army carries out periodical review of the security arrangements of all 
its camps, garrisons and installations, based on threat assessment and analysis of 
past incidents. Based on these reviews, suitable drills and procedure are adopted to 
counter such threats.
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Army Recruitment Camps

144. SHRI d. KUPENdRA REddY: Will the Minister of dEFENCE be pleased 
to state:

(a) whether it is  a fact that a number of army recruitment camps are held/
being held every year in various States of the country;

(b) if so, the details thereof along with the number of such recruitment camps 
held during the last three years and proposed to be held during the current year, 
State/city-wise;

(c) whether the army recruitment camps were held  during the said period at 
Madurai also; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) and (b) Yes, 
Sir; Recruitment in Indian Army is done through Army Recruiting Offices (AROs) 
in all States. Recruitment from each district of the country is done at least once in 
the Recruiting Year (April to March). details of the State-wise recruitment camps 
held during the last three years and proposed during the current Recruitment Year 
2019-20 are given in the Statement (See below).

(c) and (d) Two army recruitment camps were held in Madurai on 11-20 
November, 2016 and 18-24 August, 2017.

Statement

Sate-wise details of number of recruitment camps conducted in the 
last three years and current recruiting year 2019-20

 State Recruiting years

2016-17 2017-18 2018-19 2019-20 (Current Year)

Conducted To be 
Conducted

    1 2 3 4 5 6

Andhra Pradesh and 
Telangana

03 03 03 01 03

Arunachal Pradesh 02 02 03 - 02

Assam 04 04 04 - 04

Andaman and Nicobar 
Islands

01 01 01 - 01
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1 2 3 4 5 6

Bihar 04 05 04 01 04

Chhattisgarh 02 02 02 01 -

delhi 02 02 01 - 01

goa 01 @ @ - $

gujarat 02 02 03 - 02

Haryana 05 04 04 - 05

Himachal Pradesh 04 04 04 01 03

Jammu and Kashmir 04 03 05 - 04

Jharkhand 01 01 01 01 -

Karnataka 03 04 03 01 02

Kerala 03 02 03 - 02

Madhya Pradesh 04 04 03 - 04

Maharashtra 05 05 05 - 05

Manipur 01 01 01 - 01

Meghalaya 01 02 01 01 -

Mizoram 01 01 01 - 01

Nagaland 01 01 01 01 -

odisha 03 03 04 - 03

Punjab 05 05 05 - 05

Rajasthan 09 09 09 02 07

Sikkim 01 01 02 - 01

Tamil Nadu 03 04 03 01 02

Tripura 01 01 01 - 01

lakshadweep # 01 # - 01

Uttar Pradesh 10 09 08 01 07

Uttarakhand 03 04 03 01 02

West Bengal 04 07 07 - 07

ToTal 93 97 95 13 80
@  goa State covered in Satara (Maharashtra) rally in 2017-18 and Kolhapur rally in 2018-19 conducted by 

ARo Kolhapur. 
$  goa State will be covered in Ratnagiri (Maharashtra) rally to be conducted in 2019-20 by ARo Kolhapur.
#  UT of lakshadweep covered in Kannur (Kerala State) rally in 2017-18 and Agaati rally in 2018-19 conducted 

by ARo, Calicut.



Written Answers to [24 June, 2019]   Unstarred Questions 97

Soldiers Martyred in AFSPA Regions

145. dR. vIKAS MAHATME: Will the Minister of dEFENCE be pleased to state:

(a) the number of soldiers martyred during the last three years in the regions 
where Armed Forces (Special Powers) Act is in force; and

(b) the number of soldiers martyred in the last three years in the border 
skirmishes? 

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) details of the 
last three years is as given below:–

2016 113

2017 125

2018 96

(b) details of soldiers martyred last three years in border skirmishes are given 
below:–

2016 14

2017 28

2018 27

Requirements of the Indian Navy

146. dR. SANTANU SEN: Will the Minister of dEFENCE be pleased to state:

(a) whether adequate measures have been taken by government to meet the 
requirements of warships, aircrafts and helicopters in the Indian Navy; and

(b) if so, the details thereof? 

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) and (b) The 
requirement of Warships, Aircrafts, Helicopters in the Indian Navy is met in accordance 
with the Maritime Capability Perspective Plan (MCPP) and long-Term Integrated 
Perspective Plan (lTIPP).

Guidelines for Awarding Ashoka Chakra

147. dR. SANTANU SEN: Will the Minister of dEFENCE be pleased to state:

(a) the details of the guideline laid down for awarding Ashoka Chakra to the 
citizens; and
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(b) the names of the persons to whom Ashoka Chakra has been awarded during 
the last three years? 

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) Following 
guidelines are laid down for awarding Ashoka Chakra:–

(1) The Ashoka Chakra shall be awarded for most conspicuous bravery; or 
some act of daring or pre-eminent valour or self-sacrifice otherwise than 
in the face of the enemy.

(2) The persons eligible for the Ashoka Chakra shall be:–

(i) Officers and men and women of all ranks of the Army, the Navy 
and the Air Force, of any of the Reserve Forces, of the Territorial 
Army, Militia and of any other lawfully constituted forces.

(ii) Members of the Nursing Services of the Armed Forces.

(iii) Civilian citizens of either sex in all walks of life and members of 
Police Forces including Central Para-Military Forces and Railway 
Protection Force.

(b) The names of the persons to whom Ashoka Chakra has been awarded during 
the last three years and current year are as under:–

Year* Names of Ashoka Chakra Awardees

2016 1. lance Naik Mohan Nath goswami, 9th Battalion The Parachute 
Regiment (Special Forces) (Posthumous)

2. Havildar Hangpan dada, The Assam Regiment/35th Battalion The 
Rashtriya Rifles (Posthumous)

2017 NIl

2018 Corporal Jyoti Prakash Nirala, Indian Air Force (Security) (Posthumous) 

2019 lance Naik Nazir Ahmad Wani, Bar to Sena Medal, The Jammu and 
Kashmir Light Infantry/34th Battalion The Rashtriya Rifles (Posthumous) 

* Year of announcement of award.

Steps to Promote ‘Make in India’ in Defence Sector

148.  SHRI MAHESH PoddAR: Will the Minister of dEFENCE be pleased 
to state:

(a) steps government has taken to promote ‘Make in India’ in defence sector 
during the last three years;
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(b) whether it is a fact that the several foreign countries are showing interest 
in buying Missiles made in India; and

(c) if so, the details thereof? 

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) In pursuance of 
‘Make in India’ initiative of the government, following measures have been taken 
in defence sector during the last three financial years:–

(i) defence Procurement Procedure (dPP) has been revised in 2016 wherein 
specific provisions have been introduced for stimulating growth of the 
domestic defence industry.

(ii) A new category of procurement ‘Buy {Indian-IddM (Indigenously 
designed, developed and Manufactured)}’ has been introduced in 
dPP-2016 to promote indigenous design and development of defence 
equipment. It has been accorded top most priority for procurement of 
capital equipment. Besides this, preference has been accorded to ‘Buy 
(Indian)’, ‘Buy and Make (Indian)’ and ‘Make’ categories of capital 
acquisition over ‘Buy (global)’ and ‘Buy and Make (global)’ categories.

(iii) Government has notified the ‘Strategic Partnership (SP)’ Model which 
envisages establishment of long-term strategic partnerships with Indian 
entities through a transparent and competitive process, wherein they 
would tie up with global original Equipment Manufacturers (oEMs) to 
seek technology transfers to set up domestic manufacturing infrastructure 
and supply chains.

(iv) The ‘Make’ Procedure has been simplified with provisions for funding 
of 90% of development cost by the government to Indian industry 
and reserving projects not exceeding development cost of ` 10 crore 
(government funded) and ` 3 crore (Industry funded) for MSMEs.

(v) Separate procedure for ‘Make-II’ sub-category has been notified wherein 
a number of industry friendly provisions such as relaxation of eligibility 
criterion, minimal documentation, provision for considering proposals 
suggested by industry/individual etc., have been introduced. Till date, 
36 proposals for development by industry have been given ‘In-principle’ 
approval under Make-II.

(vi) government has decided to establish two defence industrial corridors 
to serve as an engine of economic development and growth of defence 
industrial base in the country. These are spanning across Chennai, Hosur, 
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Coimbatore, Salem and Tiruchirappalli in Tamil Nadu and across Aligarh, 
Agra, Jhansi, Kanpur and lucknow in Uttar Pradesh (UP).

(vii) An innovation ecosystem for defence titled Innovations for defence 
Excellence (idEX) has been launched in April, 2018. idEX is aimed at 
creation of an ecosystem to foster innovation and technology development 
in defence and Aerospace by engaging Industries including MSMEs, 
Start-ups, Individual Innovators, R&d institutes and Academia and provide 
them grants/funding and other support to carry out R&d which has 
potential for future adoption for Indian defence and aerospace needs.

(viii) The Ministry has instituted a new framework titled ‘Mission Raksha gyan 
Shakti’ which aims to provide boost to the IPR culture in indigenous 
defence industry.

(ix) Government has notified a Policy for indigenisation of components and 
spares used in defence Platforms in March, 2019 with the objective to 
create an industry ecosystem which is able to indigenize the imported 
components (including alloys and special materials) and sub-assemblies 
for defence equipment and platform manufactured in India.

(x) defence Investor Cell has been created in the Ministry to provide all 
necessary information including addressing queries related to investment 
opportunities, procedures and regulatory requirements for investment in 
the sector.

(xi) FdI Policy has been revised and under the revised policy, FdI is allowed 
under automatic route upto 49% and beyond 49% through government 
route wherever it is likely to result in access to modern technology or 
for other reasons to be recorded.

(xii) The defence Products list for the purpose of issuing Industrial licenses 
(ILs) under IDR Act has been pruned and simplified. So far, Government 
has issued 439 licenses covering 264 companies till March, 2019. 
Industrial licenses are issued for manufacturing of tanks and other 
armoured fighting vehicles, defence aircraft, space craft and parts thereof, 
warship, arms and ammunition and allied items of defence equipment, 
parts and accessories thereof. In addition, for a large number of defence 
components, no license is required. There are more than 8000 MSMEs 
which are among the vendor base of oFB and defence PSUs supplying 
various items to them.
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(xiii) The process for export clearance has been streamlined and made 
transparent and online. Scheme for promotion of defence Exports has 
been notified. 

(xiv) government has set up the Technology development Fund (TdF) to 
encourage participation of public/private industries especially MSMEs, 
through provision of grants, so as to create an eco–system for enhancing 
cutting edge technology capability for defence applications.

(b) and (c) The desired information about this issue is sensitive in nature and 
its disclosure is not in the interest of National Security.

Nutritious Food to Army Personnel

149. SHRI ANIl dESAI: Will the Minister of dEFENCE be pleased to state:

(a) the scale of healthy food supply to our armed forces; 

(b) whether any special food is provided to them to keep them in good physical 
shape after the tough day-routine; and

(c) whether any permanent specialised food advisory mechanism is in place to 
monitor their healthy food needs to keep them fit to fight?  

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) and (b) A 
statement indicating scales of rations for jawans of the armed forces is given in 
the Statement (See below).

(c) The office of the Director General of Armed Forces Medical Services 
(dgAFMS) and defence Institute of Physiology and Allied Science (dIPAS) are 
responsible for ensuring that health requirements of soldiers in all terrain conditions 
are adequately met. 

Statement 

Authorised Scale of Rations in Indian Army at various Altitudes JCOs/OR

Sl. 
No.

Basic Items Scale (in gms)

SAI 7/S/74 
(Below 

9000 ft.)

SAI 2/S/72 
(Above 

9000 ft.)

goI, Mod letter No. 
66195 /Q /ST-6 /1069 /
d(QS) dated 19th May, 
2010 (Above 12000 ft.)

1 2 3 4 5

1. Atta/Rice or 620 570 450
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1 2 3 4 5

(a) Atta 140 150

(b) Rice 430 300

(c) Maida - 30

2. dal 90 85 90

3. Refined Oil 80 85 85

4. Baison - 30 20

5. Sugar 90 140 150

6. Butter - 15

7. Tea 9 14 14

8. Fresh Egg or 02 Nos. 02 Nos. 03 Nos.

veg Tinned/Retort pack - - on cost to cost basis 
(for vegetarian)

9. Meat Frozen or Chicken 
Frozen or

180 180 190

Fish Frozen or - - 150

Chicken Alive or 240 240 475

Meat Tinned or 110 110 100

Chicken Tinned/Retort 
pack or

140 140 100

Fish Tinned or 140 140 100

desi ghee or - - 30     
150 For vegetarian onlyMilk Tinned - -

10. vegetable Fresh 
vegetable Tinned/veg 
Retort
Pack/veg Curried

170

-

170

-

300

30

11. Potatoes fresh
Potatoes tinned

110
-

140
-

140
33

12. onion Fresh
onions dehydrated

60 60 160
3

13. Fruit Fresh
dates or
Fruit Tinned

230
-
-

230
-
-

150
50
80
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1 2 3 4 5

14. Salt (ground Iodized) 20 21 21

15. Milk Fresh 250 ml - -

16. Condiments 16 16 16

17. Milk tinned - 100 100

18. Milk powder (whole) - 28 30

19. Pickles (veg/Meat/Fish) - 15 10

20. Raisin Brown - 4 20

21. Milk Toffees - 40 Nos. 
weekly

-

22. Jam - 14 -

23. Butter Tinned - 14 -

24. Copra (dried Coconut) - 4 -

25. vit C Tablet - 100 mgm 02

26. Mv Tablet - - 01

27. Semiyan - - 20

28. deshi ghee or Cheese 
Tinned/Spread

- - 30

29. Isabgol - - 5

30. Beverages:–
Horlicks or Protinex 
or viva or Maltova or 
drinking Chocolate or 
Bournvita or Complan 
or Soup tinned/Soup 
Packets/Cube

- - 15

31. Coffee Instant or Coffee 
Nescafe

- - 3

32. Maggi Noodles or dosa/
Upma Mix or Cornflakes 
or 
Beaten rice or 
Sago

- - 10

100
25

33. Biscuits - - 30

34. Almond giri (California) - - 30
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1 2 3 4 5

35. ground Nut Salted - - 10

36. Cashew Nut - - 30

37. Milk Chocolate Bar 
(Amul/Cadbury etc.)

- - 20

38. Eclairs - - 10

39. Tetra Packet Juice (any 
flavour) or Tetra packed 
lassi

- - 300 ml

40. lPg 145 145 145

Upgradation of capabilities of armed forces

150.  dR. R. lAKSHMANAN: Will the Minister of dEFENCE be pleased to 
state:

(a) whether government has taken any steps to modernise and upgrade the 
capabilities/skills of Armed forces considering the relationship of our country with 
neighbours, particularly China and Pakistan;

(b) if so, the details thereof; and

(c) if not, the reasons thereof? 

THE MINISTER oF dEFENCE (SHRI RAJ NATH SINgH): (a) to (c) 
Modernization of the Armed Forces is a continuous process based on threat perception, 
operational challenges, and technological changes to keep the Armed Forces in a state 
of readiness to meet entire spectrum of security challenges.  government attaches the 
highest priority to ensure that the Armed Forces are sufficiently equipped to meet any 
operational requirement. This is achieved through induction of new equipment and 
technological upgradation of capabilities. The equipment requirement of the Armed 
Forces are planned and progressed through a detailed process which include 15 year 
Long-Term Integrated Perspective Plan (LTIPP), a five year Service-wise Capital 
Acquisition Plan, a two year roll-on Annual Acquisition Plan and deliberations by 
the defence Acquisition Council chaired by the Raksha Mantri.

During the last four financial years from 2015-16 to 2018-19, 210 contracts have 
been signed for capital procurement of defence equipment for Armed Forces such 
as Helicopters, Naval vessels, Radars, Ballistic Helmets, Artillery guns, Simulators, 
Missiles, Bullet Proof Jackets, Electronic Fuzes, and ammunition.



Written Answers to [24 June, 2019]   Unstarred Questions 105

Vacancy in the Army

†151. SHRI RAKESH SINHA: Will the Minister of dEFENCE be pleased to state:

(a) total number of vacant posts in the Army;

(b) number of vacant posts above the rank of Second lieutenant (Commissioned 
Officer) and since when;

(c) by when these posts are proposed to be filled; and

(d) the amount spent by government on the publicity for the recruitment in the 
Army during last three years? 

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) to (c) The total 
posts vacant in the Army as on 01.01.2019 are 45,634, including 7,399 posts which 
are above the rank of Second lieutenant. Recruitment in the Army is a continuous 
process and vacancies occur due to various reasons like accretions of posts from time 
to time, tough selection procedures, difficult service conditions coupled with perceived 
high degree of risk involved in the service career as also inherent limitation of 
number that could be trained without compromising the quality of training. vacancies 
are filled progressively through recruits who complete training.

(d) Publicity expenditure for recruitment in Army including recruitment 
notifications during the last three years is as follows:–

Sl. No. Financial Year Amount (` in lakhs)

1. 2016-17 378.87

2. 2017-18 199.47

3. 2018-19 216.19

Field firing ranges in the country

†152. SHRI AMAR SHANKAR SABlE: Will the Minister of dEFENCE be 
pleased to state:

(a) the number of existing field firing ranges in the country;

(b) the details of the criteria set by Government to open new field firing ranges;

(c) whether Government needs to open new field firing ranges, if so, the details 
of the places where the ranges are proposed to be opened; 

† original notice of the question was received in Hindi.
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(d) whether government has received any proposal from the Army to open a 
field firing range in any of districts of Maharashtra; and

(e) if so, by when and if not, the reasons therefor?

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) Presently, there 
are 52 existing Field Firing Ranges in the country.

(b) The criteria for opening of new Field Firing Ranges are:–

(i) Training and operational requirement of the Field Formations.  

(ii) dependency of troops on the Field Firing Range.   

(iii) Availability of land to satisfy the danger area requirements for the 
weapon system(s) to be fired.

(iv) Availability of good road and rail connectivity.

(c) Currently, there is no proposal to open any new Field Firing Range.

(d) No, Sir.

(e) does not arise.

Funds for Procurement of Arms, Equipments, 
Ammunition for the Army

153. dR. l. HANUMANTHAIAH: Will the Minister of dEFENCE be pleased 
to state:

(a) the amount of funds sanctioned to procure arms, equipments, ammunition, 
etc. for the Army during the last two years, the details thereof;

(b) the percentage of the amount out of that utilised by the Army;

(c) the percentage of amount out of that utilised for the fast-track procurement; 
and

(d) the reasons for not utilising the total sanctioned amount and the effect of 
that on the preparation for the defence of the country?

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) to (d) Capital 
acquisition of defence equipment is undertaken as a continuous activity to keep the 
Armed Forces in a state of preparedness to meet the entire spectrum of security 
challenges. All efforts are made to optimally use budgeted funds for meeting 
committed liabilities relating to already concluded capital acquisition contracts and 
for new schemes contracted during the last two years.
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The budget allocations for acquisition of defence equipment for the Army during 
the last two years are as under:–

Financial Year Budget Estimates (` in crore)

Capital Revenue

2017-18 20178.21 10528.29

2018-19 21338.21 11057.06

Functioning of Hindustan Aeronautics Limited

154. dR. T. SUBBARAMI REddY: Will the Minister of dEFENCE be pleased 
to state:

(a) the capacity of Hindustan Aeronautics limited (HAl) to implement projects 
that are pending;

(b) whether non-payment of huge amount by government has adversely affected 
the working capital of HAl;

(c) the amount paid so far in the last six months and proposed to be paid to 
HAl;

(d) the amount of arrears of payment of other contractors outstanding with  
HAl; and

(e) efforts made to improve the working efficiency and productivity of HAL?

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) The present 
capacity available in HAL is adequate to fulfil the existing orders/projects in hand.

Currently, HAL has firm orders to manufacture platforms like Su-30 MKI, LCA, 
do-228, AlH, Chetak and Cheetal helicopters. 

(b) As and when required, HAl borrows from banks to meet its working capital 
requirements.

(c) An amount of ` 8140 crore has been paid to HAl from January, 2019 to 
June, 2019 from defence services. dues of vendors including HAl are paid depending 
on the availability of funds, prioritization of schemes and advances/payments that 
fall due to the vendors including HAl. 

(d) The amount of arrears of payment to other contractors outstanding with HAl 
is ` 868.14 crore.
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(e) The Company has initiated various productivity improvement measures 
through:–

(i) developing robust supply chain eco-system by partnering with the 
emerging Indian defence Manufacturing Private Sector including Micro, 
Small and Medium Enterprises (MSMEs) to enable HAl to focus on 
its core activities.

(ii) Introduction of digital Technology, Software Tools in the areas of Product 
life-Cycle Management (PlM)  and Product data Management (PdM) 
to convert the design data to the Production data, design Simulator and 
Analysis to optimise development cost and time. Enhancing capability 
and improving the processes through introduction of new manufacturing 
technologies.

(iii) The company implemented an integrated software solution i.e., Enterprise 
Resource Planning (ERP) to encompass all areas of Production, Planning, 
Finance, Materials, Marketing and Human Resources development (HRd). 
This facilitates implementation of uniform procedures and practices as well 
as providing on-line information for decision making for Management. 

(iv) Strengthening the network connectivity to improve the communication 
and collaboration services across the Company.

(v) With an objective to enhance the productivity, quality and customer 
satisfaction, through Skill upgradation, Skill development Policy was 
notified in July, 2016. Skill Mapping of the employees has been conducted 
for necessary training based on Skill gap Analysis. The Company has 
also implemented globally acclaimed training methodology, “Training 
Within Industry (TWI)”, to improve efficiency and productivity.  It has 
resulted in upgrading the skills of the employees, reduction of rejection 
and rework, reduction of cycle time.

(vi) Promoting Quality Circles, Suggestion Scheme, implementation of 
Performance Based Incentives, etc. 

The Company has regularly monitored the Performance of Production and related 
activities to identify areas for improvement, corrective actions as necessary for 
implementation as a continuous measure for companywide efficiency and productivity 
improvement.
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Status of missing AN-32 aircraft of Indian Air Force

155. SHRI A. vIJAYAKUMAR: Will the Minister of dEFENCE be pleased to 
state:

(a) whether government has been searching for the AN-32 Army Aircraft which 
has been missing for a long time;

(b) if so, the details of action taken to find out the missing aircraft;

(c) if so, whether the credibility of sophisticated satellites, other gadgets are at 
stake, as it could not find out the missing aircraft; and

(d) if so, the action taken to improve the defence preparedness?

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) and (b) IAF 
along with Army and State government have made intensive efforts to locate the 
missing aircraft by carrying out sorties of aircraft and helicopters belonging to IAF, 
Army and ARC, leading to identifying location of the missing aircraft on 11.06.2019.

(c) Satellites and other modern technological aids played a pivotal role in 
searching for the wreckage of the missing aircraft by providing valuable inputs, 
despite the search getting impeded by the adverse weather conditions and limitations 
of mountainous terrain and dense forest in the region.

(d) The Indian defence forces are well prepared to carry out all operations for 
the defence of the nation. The defence preparedness of the country is reviewed by 
the government from time-to-time.

Reduction in supply of ration to Command Headquarters

156. dR. SANJAY SINH: Will the Minister of dEFENCE be pleased to state:

(a) whether any demand of pulses from Command Headquarters were reduced 
by director-general of Supplies and Transport (dgS&T) during the last three years;

(b) if so, the details thereof;

(c) details of the criteria adopted for reducing the demand of pulses from 
Command Headquarters during last three years by dgS&T;

(d) details of the difference of demand of ration from Command Headquarters 
made during the last three years; and

(e) reasons for reducing the supply of ration by dgS&T to Command 
Headquarters, if any?
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THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) to (e) demands 
received from Commands are moderated at the directorate post discussions and 
deliberations. 

The criteria adopted for vetting/ratification of the initial demand are:–

(i) Stock balance as on the first date of the commencement of the consumption 
period i.e. 01 April of the year.

(ii) Reserve/buffer to be maintained in the supply chain.

(iii) Average consumption pattern of last three years.

There has never been a shortfall in the supply chain of pulses.

Study undertaken for delay in induction of various aircrafts

157.  SHRI KANAKAMEdAlA RAvINdRA KUMAR: Will the Minister of 
dEFENCE be pleased to state:

(a) whether government has undertaken any study regarding inordinate delays 
that are occurring in induction of various aircrafts into the force including Tejas;

(b) if so, the details thereof;

(c) whether government has any scheme to speed up the induction of aircrafts 
into the force from conception stage to final operational clearance; and

(d) if so, the details thereof?

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) to (d) The 
Aeronautical development Agency (AdA) had undertaken a study to identify the 
reason for delay in development of Light Combat Aircraft (LCA). Specific reasons 
for delay were analysed and corrective actions undertaken to accelerate the lCA 
programme. lCA had attained Initial operation Clearance (IoC) in dec., 2013 and 
Final operation Clearance (FoC) on 20th Feb., 2019.

The process of induction has been accelerated through an enhanced rate of 
production at HAl from 8 aircrafts per year to 16 aircrafts per year. lCA was 
inducted on 1st July, 2016 in IAF and the aircraft is being operated by the IAF.

Data of Martyred Soldiers

158. SHRI M. P. vEERENdRA KUMAR: Will the Minister of dEFENCE be 
pleased to state:

(a) the details of Indian soldiers martyred on the India-Pakistan border due to 
frequent terrorist attacks during the last three years, year-wise; and
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(b) the action taken by government in this regard and the time by which the 
terrorists can be flushed out?

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a)

Year Fatal casualities suffered by Army during tactical actions

2016 06

2017 13

2018 12

(b) All the forward posts are adequately strengthened to withstand terrorist 
attacks. Continuous improvements, including the usage of modern technology, in the 
defences are made to make them more robust and resilient.  The Army also carries 
out indepth analysis of the terrorist incidents and security breaches that are identified 
with various incidents.

‘Make in India’ Initiative in Defence Sector

159.  SHRI HARSHvARdHAN SINgH dUNgARPUR: Will the Minister of 
dEFENCE be pleased to state:

(a) whether it is a fact that ‘Make in India’ programme is being used for defence 
procurement, if so, the details thereof;

(b) if so, the details of the private Indian Companies operating in this sector 
along with products they plan to produce;

(c) details in respect to the percentage of procurement being done by the Indian 
Companies; and

(d) the steps being taken for being self-sufficient in defence production?

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) Yes, Sir. ‘Make 
in India’ programme is being used by the government for defence procurements 
by categorising the capital acquisition proposals under ‘Buy (Indian-IddM)’, ‘Buy 
(Indian)’, ‘Buy and Make (Indian)’, ‘Make’ and ‘Strategic Partnership Model’ 
categories of defence Procurement Procedure (dPP)-2016. dPP -2016 focuses on 
institutionalising, streamlining and simplifying defence procurement procedure to give 
a boost to ‘Make in India’ initiative of the government of India. In the last four 
financial years i.e. from 2015-16 to 2018-19, out of the total 210 contracts, 135 
contracts have been signed with Indian vendors including defence Public Sector 
Undertakings/Public Sector Undertakings/ordnance Factory Board and private vendors 
for capital procurement of defence equipment for Armed Forces such as Helicopters, 
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Naval vessels, Radars, Ballistic Helmets, Artillery guns, Simulators, Missiles, Bullet 
Proof Jackets, Electronic Fuzes, and Ammunition.  

(b) So far, government has issued 439 licenses covering 264 companies till March 
2019. Industrial licenses are issued for manufacturing of tanks and other armoured 
fighting vehicles, defence aircraft, space craft and parts thereof, warship, arms and 
ammunition and allied items of defence equipment, parts and accessories thereof. In 
addition, for a large number of defence components, no license is required. There 
are more than 8000 MSMEs which are among the vendor base of oFB and defence 
PSUs supplying various items to them.

(c) The percentage of expenditure on purchase of defence equipment (both 
Capital and Revenue) by the three Services from Indian companies was 54% of 
total expenditure in the financial year 2018-19.

(d) In pursuance of ‘Make in India’ initiative of the government, following 
measures have been taken to achieve substantive self-reliance in defence production:–

(i) defence Procurement Procedure (dPP) has been revised in 2016 wherein 
specific provisions have been introduced for stimulating growth of the 
domestic defence industry.

(ii) A new category of procurement ‘Buy {Indian-IddM (Indigenously 
designed, developed and Manufactured)}’ has been introduced in 
dPP-2016 to promote indigenous design and development of defence 
equipment. It has been accorded top most priority for procurement of 
capital equipment. Besides this, preference has been accorded to ‘Buy 
(Indian)’,‘Buy and Make (Indian)’ and ‘Make’ categories of capital 
acquisition over ‘Buy (global)’ and ‘Buy and Make (global)’ categories.

(iii) Government has notified the ‘Strategic Partnership (SP)’ Model which 
envisages establishment of long-term strategic partnerships with Indian 
entities through a transparent and competitive process, wherein they 
would tie up with global original Equipment Manufacturers (oEMs) to 
seek technology transfers to set up domestic manufacturing infrastructure 
and supply chains.

(iv) The ‘Make’ Procedure has been simplified with provisions for funding 
of 90% of development cost by the government to Indian industry 
and reserving projects not exceeding development cost of ` 10 crore 
(government funded) and ` 3 crore (Industry funded) for MSMEs.
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(v) Separate procedure for ‘Make-II’ sub-category has been notified wherein 
a number of industry friendly provisions such as relaxation of eligibility 
criterion, minimal documentation, provision for considering proposals 
suggested by industry/individual etc., have been introduced. Till date, 
36 proposals for development by industry have been given ‘In-principle’ 
approval under Make-II.

(vi) government has decided to establish two defence industrial corridors 
to serve as an engine of economic development and growth of defence 
industrial base in the country. These are spanning across Chennai, Hosur, 
Coimbatore, Salem and Tiruchirappalli in Tamil Nadu and spanning across 
Aligarh, Agra, Jhansi, Kanpur and lucknow in Uttar Pradesh (UP).

(vii) An innovation ecosystem for defence titled Innovations for defence 
Excellence (idEX) has been launched in April 2018. idEX is aimed at 
creation of an ecosystem to foster innovation and technology development 
in defence and Aerospace by engaging Industries including MSMEs, 
Startups, Individual Innovators, R&d institutes and Academia and provide 
them grants/funding and other support to carry out R&d which has 
potential for future adoption for Indian defence and aerospace needs.

(viii) The Ministry has instituted a new framework titled ‘Mission Raksha gyan 
Shakti’ which aims to provide boost to the IPR culture in indigenous 
defence industry.

(ix) Government has notified a Policy for indigenisation of components and 
spares used in defence Platforms in March, 2019 with the objective to 
create an industry ecosystem which is able to indigenize the imported 
components (including alloys and special materials) and sub-assemblies 
for defence equipment and platform manufactured in India.

(x) defence Investor Cell has been created in the Ministry to provide all 
necessary information including addressing queries related to investment 
opportunities, procedures and regulatory requirements for investment in 
the sector.

(xi) FdI Policy has been revised and under the revised policy, FdI is allowed 
under automatic route upto 49% and beyond 49% through government 
route wherever it is likely to result in access to modern technology or 
for other reasons to be recorded.

(xii) The defence Products list for the purpose of issuing Industrial licenses 
(Ils) under IdR Act has been revised and most of the components, 
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parts, sub-systems, testing equipment and production equipment have 
been removed from the list, so as to reduce the entry barriers for the 
industry, particularly small and medium segment. The initial validity of 
the Industrial licence granted under the IdR Act has been increased 
from 03 years to 15 years with a provision to further extend it by 03 
years on a case-to-case basis.

(xiii) The process for export clearance has been streamlined and made 
transparent and online.

(xiv) Offset guidelines have been made flexible by allowing change of Indian 
offset Partners (IoPs) and offset components, even in signed contracts. 
Foreign original Equipment Manufacturers (oEMs) are now not required 
to indicate the details of IoPs and products at the time of signing of 
contracts. ‘Services’ as an avenue of offset have been re-instated.

(xv) government has set up the Technology development Fund (TdF) to 
encourage participation of public/private industries especially MSMEs, 
through provision of grants, so as to create an eco–system for enhancing 
cutting edge technology capability for defence applications.

Modernisation of Armed Forces

160. dR. vIKAS MAHATME: Will the Minister of dEFENCE be pleased to state:

(a) the details of the budget estimates, revised estimates and actual expenditure 
on the modernisation of Armed Forces during the last three years;

(b) whether there has been any underutilisation of funds during the said years;

(c) if so, the details thereof and reasons for underutilisation of funds;

(d) the details of the amount of defence equipments imported by government 
in the last three years;

(e) whether government has taken any steps to boost the production of advanced 
defence systems in India, and use of indigenous technologies for the same; and

(f) if so, the details thereof?

THE MINISTER oF dEFENCE (SHRI RAJNATH SINgH): (a) The details of 
Budget Estimates (BE), Revised Estimates (RE) and Actual Expenditure (Actuals) on 
the modernisation of Armed Forces under defence Services Estimates (dSE) for the 
last three years are as under:–
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(` in crore)

Year Budget Estimates (BE) Revised Estimates (RE) Expenditure (Actuals)

2016-17 69,898.51 62,619.36 69,280.16

2017-18 69,473.41 68,965.24 72,732.28

2018-19 74,115.99 73,882.95 75,900.54

(b) The Ministry has fully utilized the allocated budget and there has been no 
under utilization in the last three years.

(c) does not arise in view of (a) and (b) above.

(d) During the last three financial years (2016-17 to 2018-19), contracts worth 
about ` 138727.16 crore have been signed with foreign vendors for capital procurements 
of defence equipment for Armed Forces.

(e) and (f) government is taking measures for modernization of the Armed 
Forces, through procurement of new equipment and upgrading of existing equipment 
and systems. The modernization projects are being progressed as per the approved 
Capital Acquisition Plans and in terms of the extant defence Procurement Procedure.

Since the launch of ‘Make in India’ in September 2014, several measures have 
been taken by the government to promote indigenous design, development and 
manufacture of defence and aerospace equipment in the country under ‘Make in 
India’ by harnessing the capabilities of the public and private sector.

Defence Procurement Procedure (DPP) has been revised in 2016 wherein specific 
provisions have been introduced for stimulating growth of the domestic defence industry.

government has decided to establish two defence industrial corridors to serve 
as an engine of economic development and growth of defence industrial base in 
the country. These are spanning across Chennai, Hosur, Coimbatore, Salem and 
Tiruchirappalli in Tamil Nadu and spanning across Aligarh, Agra, Jhansi, Kanpur 
and lucknow in Uttar Pradesh (UP).

An innovation ecosystem for defence titled Innovations for defence Excellence 
(idEX) has been launched in April 2018 by the Hon’ble PM during defexpo India 
2018. idEX is aimed at creation of an ecosystem to foster innovation and technology 
development in defence and Aerospace by engaging Industries including MSMEs, 
Startups, Individual Innovators, R&d institutes and Academia and provide them grants/
funding and other support to carry out R&d which has potential for future adoption 
for Indian defence and aerospace needs.



116 Written Answers to [RAJYA SABHA] Unstarred Questions

The Ministry has instituted a new framework titled ‘Mission Rakshagyan Shakti’ 
which aims to provide boost to the IPR culture in indigenous defence industry.

Government has notified a Policy for indigenisation of components and spares used 
in defence Platforms. The objective of the policy is to create an industry ecosystem 
which is able to indigenize the imported components (including alloys and special 
materials) and sub-assemblies for defence equipment and platform manufactured in India.

defence Investor Cell has been created in the Ministry to provide all necessary 
information including addressing queries related to investment opportunities, procedures 
and regulatory requirements for investment in the sector.

FdI Policy has been revised and under the revised policy, FdI is allowed under 
automatic route upto 49% and beyond 49% through government route wherever it is 
likely to result in access to modern technology or for other reasons to be recorded.

The defence Products list for the purpose of issuing Industrial licenses (Ils) 
under IdR Act has been revised and most of the components, parts, sub-systems, 
testing equipment and production equipment have been removed from the list, so as 
to reduce the entry barriers for the industry, particularly small and medium segment. 
The initial validity of the Industrial licence granted under the IdR Act has been 
increased from 03 years to 15 years with a provision to further extend it by 03 
years on the case-to-case basis.

The process for export clearance has been streamlined and made transparent 
and online.

Offset guidelines have been made flexible by allowing change of Indian Offset 
Partners (IoPs) and offset components, even in signed contracts. Foreign original 
Equipment Manufacturers (oEMs) are now not required to indicate the details of 
IoPs and products at the time of signing of contracts. ‘Services’ as an avenue of 
offset have been re-instated.

government has set up the Technology development Fund (TdF) to encourage 
participation of public/private industries especially MSMEs, through provision of grants, 
so as to create an eco-system for enhancing cutting edge technology capability for 
defence application.

government has also promulgated the policy of Strategic Partnership in the 
defence Sector which encourages participation of the private sector in manufacture 
of major defence platforms and equipment in four selected segments viz. Submarines, 
Fighter Aircraft, helicopters and Armored Fighting vehicles/Tanks.
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Ecological impact of Char Dham national highways project

161. SHRI MAJEEd MEMoN: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that government by-passed Environmental Impact 
Assessment (EIA) for the 900 km. Char dham highway project through a loophole 
that the project is a collection of 53 individual segments, all less than 100 kilometres 
in length, and thus need not undergo an EIA;

(b) whether it is also a fact that 25,300 trees have been cut and 373 hectares 
of forestland diverted for Char dham Mahamarg; and

(c) steps taken by government to mitigate the loss of forestland, vegetation and 
compensation to title holders of the land?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) As per extant provisions of 
EIA Notification, 2006, the expansion of National Highway requires prior environmental 
clearance, if it involves greater than 100 km of length and additional right of way or 
land acquisition greater than 40m on existing alignments and 60 m on re-alignments 
or by-passes. The Char dham Highway expansion programme was envisaged as a 
series of distinct project packages between identified locations on the route. None 
of the projects attracted the above noted provisions of the EIA Notification, 2006.

(b) About 34,100 trees have been cut so far and 45.90 ha. forest land has been 
diverted by stipulating various mitigative measures and mandatory compensatory levies 
mentioned in the form of specific conditions in the approval. Process for further 
diversion of about 528.70 ha. of forest land is underway.

(c) An area of about 1035 ha. has been identified for Compensatory afforestation 
(CA) and funds to the tune of ` 33.07 crores have been deposited with Compensatory 
Afforestation Fund Management and Planning Authority (CAMPA) for compensatory 
afforestation. A Net Present value (NPv) amount of ` 36.87 crores has also been 
received. About 5,92,320 trees have already been planted and about 1,44,000 trees are 
further expected to be planted during this year. Advanced technology like hydroseeding 
is being used for vegetative growth on fragile slopes for their stability. Compensation 
to the tune of ` 929 crore has been awarded to the land title holders against the 
land acquired for the programme.
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High level of air pollution in metropolitan cities

†162. SHRIMATI CHHAYA vERMA:
 CH. SUKHRAM SINgH YAdAv:

Will the Minister of ENvIRoNMENT, FoREST ANd ClIMATE CHANgE be 
pleased to state:

(a) whether it is a fact that Particulate Matter (PM) 2.5 are increasing rapidly 
in the cities of the country including delhi which causes fatal diseases;

(b) whether the measures taken in the direction of decreasing high level of air 
pollution are yielding satisfactory results;

(c) whether it is also a fact that air pollution is causing deaths, if so, the details 
of such deaths during last three years and

(d) the level of air pollution in the metropolitan cities of the country over the 
general standards and its threat to the health?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) The ambient air quality 
data for metropolitan cities/million plus urban agglomerations during 2016-18 is 
given in Statement-I (See below). With respect to PM2.5, trends are available for 17 
cities and out of which, 08 cities showed an increasing trend, 04 cities showed a 
decreasing concentration, 05 cities showed a fluctuating trend.

(b) The Central government has taken a number of initiatives for prevention, 
control and abatement of air pollution in delhi and NCR. These include:–

Plans and Directions

 ● Comprehensive Action Plan (CAP) identifying timelines and implementing 
agency for actions identified for prevention, control and mitigation of air 
pollution in Delhi and NCR has been notified.

 ● National Clean Air Programme (NCAP) under the Central Sector “Control 
of Pollution” Scheme as a time bound national level strategy to tackle air 
pollution problem across the country in comprehensive manner has been 
launched.

 ● 102 non-attainment cities for formulation and implementation of city specific 
action plan under NCAP have been identified.

† original notice of the question was received in Hindi.
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 ● graded Response Action Plan for different levels of air pollution in delhi 
and NCR has been notified.

 ● A comprehensive set of directions have been issued under section 18 (1) (b) 
of Air (Prevention and Control of Pollution) Act, 1986 for implementation 
of 42/31 measures to mitigate air pollution in major cities including delhi 
and NCR cities comprising of control and mitigation measures related to 
vehicular emissions, re-suspension of road dust and other fugitive emissions, 
bio-mass/municipal solid waste burning, industrial pollution, construction and 
demolition activities, and other general steps.

Monitoring

 ● Setting up of monitoring network for assessment of ambient air quality.

 ● Notification of National Ambient Air Quality Standards.

 ● launch of National Air Quality Index.

 ● Implementation of Air Quality Early Warning System for delhi in october, 
2018 in association with Ministry of Earth Sciences (MoES).

Transport

 ● leapfrogging from BS-Iv to BS-vI fuel standards since 1st April, 2018 
in NCT of delhi and from by 1st April, 2020 in the rest of the country.

 ● Introduction of cleaner/alternate fuels like gaseous fuel (CNg, lPg etc.), 
ethanol blending.

 ● Promotion of public transport and improvements in roads and building of 
more bridges to ease congestion on roads.

 ● operationalisation of Eastern Peripheral Expressway and Western Peripheral 
Expressway to divert non-destined traffic from Delhi.

 ● Streamlining the issuance of Pollution Under Control Certificate.

Industry

 ● Badarpur thermal power plant has been closed from 15th october, 2018.

 ● All brick kilns have been shifted to zig-zag technology in delhi and NCR.

 ● Installation of on-line continuous (24x7) monitoring devices all red category 
industries in delhi and NCR.

 ● Revision of emission standards for industrial sectors from time to time.

Biomass and Solid Waste

 ● A new Central Sector Scheme on ‘Promotion of Agricultural Mechanization 
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for in-situ management of Crop Residue in the States of Punjab, Haryana, 
Uttar Pradesh and NCT of delhi’ for the period from 2018-19 and 2019-20 
has been launched.

 ● Banning of burning of biomass.

 ● 3 Waste-to-Energy (W-t-E) plants are currently operational in delhi with a 
total capacity of 5100 Tonnes Per day (TPd).

 ● Notifications of 6 waste management rules covering solid waste, plastic waste, 
e-waste, bio-medical waste, C&d waste and hazardous wastes issued in 2016.

Dust

 ● Notifications regarding dust mitigation measures for construction and demolition 
activities.

 ● Number of mechanised road sweeping machines has been increased significantly 
and presently 60 machines are deployed for cleaning of roads in delhi.

Public Outreach

 ● Ministry of Environment, Forest and Climate Change and delhi government 
launched Clean Air for delhi Campaign from 10th – 23rd Feb. 2018 and to 
check air polluting activities pre and post diwali, a special campaign called 
“Clean Air Campaign” during November 01, 2018 to November 10, 2018.

 ● Ministry is promoting people’s participation and awareness building among 
citizens for environmental conservation through green goods deeds that 
focus on promotion of cycling, saving water and electricity, growing trees, 
proper maintenance of vehicles, following of lane discipline and reducing 
congestion on roads by car pooling etc.

 ● development of mechanism for redressal of public complaints regarding 
air pollution issues in delhi and NCR (through ‘Sameer App’, ‘Emails’ 
(aircomplaints.cpcb@gov.in) and ‘Social Media Networks’ (Facebook and 
Twitter) etc.

Ambient air quality data of delhi monitored under Continuous Ambient Air 
Quality Monitoring Stations (CAAQMS (real time)) during 2016-18 is given in the 
Statement-II (See below). Analysis of data revealed that, there is 14.8% reduction in 
PM2.5 levels and 16.5% reduction in PM10 levels in 2018 over 2016.

(c) Though air pollution is one of the triggering factors for respiratory ailments 
and associated diseases, there are no conclusive data available in the country to 
establish direct correlation of death/disease exclusively due to air pollution.
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(d) The ambient air quality data for metropolitan cities/million plus urban 
agglomerations during 2016-18 is given in Statement-I (See below). Analysis of data 
revealed that So2 levels were within the National Ambient Air Quality Standard 
(NAAQS) in all 50 cities during 2016-18. With respect to No2, 17 cities showed 
an increasing trend, 16 cities showed a decreasing concentration, 16 cities showed 
a fluctuating trend and 1 city revealed steady concentration. With respect to PM10, 
14 cities showed an increasing trend, 14 cities showed a decreasing concentration, 
22 cities showed a fluctuating trend. Details of harmful effect of air pollution on 
human health are given in the Statement-III.

Statement-I

Air quality status of million plus/urban agglomerations cities 
for 2016, 2017 and 2018 under NAMP (Manual)

(Annual average in µg/m3)

Sl. No. State City So2 No2 PM10 PM2.5

2016

1. Andhra Pradesh vijaywada 6 44 102 -

vishakhapatnam 8 18 77 -

2. Bihar Patna 4 32 212 -

3. Chandigarh Chandigarh 2 21 105 123

4. Chhattisgarh durg-Bhillainagar 9 23 108 -

Raipur 12 31 148

5. delhi delhi 7 66 278 118

6. gujarat Ahmedabad 14 27 108 34

Rajkot 13 21 92 32

Surat 13 22 92 31

vadodara 14 23 92 30

7. Haryana Faridabad - - - -

8. Jammu and Kashmir Srinagar - - - -

9. Jharkhand dhanbad 15 37 226 -

Jamshedpur 36 45 136 -

Ranchi 20 37 196 -

10. Karnataka Bangalore 3 31 103 51
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Sl. No. State City So2 No2 PM10 PM2.5

11. Kerala Kochi 2 20 48 -

Kollam 4 8 46 -

Kozhikode 2 18 51 -

Malapuram 2 17 37 -

Thiruvananthapuram 10 25 53 -

Thissur 2 5 54 -

12. Madhya Pradesh Bhopal 3 15 89 27

gwalior 10 14 96 52

Indore 11 20 95 54

Jabalpur 10 23 71 32

13. Maharashtra Aurangabad 14 39 92 -

Mumbai 6 30 119 -

Nagpur 16 26 118 -

Nashik 13 27 85 -

Pune 28 78 107 -

Thane 18 60 122 -

vasaivirar NA NA NA NA

14. Punjab Amritsar 12 29 194 -

ludhiana 11 25 139 -

15. Rajasthan Jaipur 8 33 199 -

Jodhpur 6 23 168 -

Kota 7 30 109 -

16. Tamil Nadu Chennai 10 18 65 25

Coimbatore 6 24 59 35

Madurai 15 24 76 38

Trichy 12 20 95 27

17. Telangana Hyderabad 5 27 101 49

18. Uttar Pradesh Agra 5 22 198 -

Allahabad 4 37 196 -

ghaziabad 15 28 235 -
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Sl. No. State City So2 No2 PM10 PM2.5

Kanpur 7 39 217 -

lucknow  8 27 214 -

Meerut 7 55 157 -

varanasi 11 32 256 -

19. West Bengal Asansol 13 42 211 88

Kolkata 4 49 113 70

2017

1. Andhra Pradesh vijaywada 6 29 99 -

vishakhapatnam 9 17 73 -

2. Bihar Patna 5 39 156 -

3. Chandigarh Chandigarh 2 16 109 64

4. Chhattisgarh durg-Bhillainagar 8 21 97 -

Raipur 10 27 103

5. delhi delhi 7 68 241 106

6. gujarat Ahmedabad 14 29 120 38

Rajkot 16 22 106 37

Surat 16 26 106 36

vadodara 16 23 108 36

7. Haryana Faridabad - - - -

8. Jammu and Kashmir Srinagar - - - -

9. Jharkhand dhanbad 15 37 238 -

Jamshedpur 36 45 131 -

Ranchi 19 37 142 -

10. Karnataka Bangalore 2 31 92 46

11. Kerala Kochi 2 19 51 -

Kollam 3 6 43 -

Kozhikode 2 18 47 -

Malapuram 2 21 32 -

Thiruvananthapuram 10 26 49 -

Thissur 2 5 56 -
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Sl. No. State City So2 No2 PM10 PM2.5

12. Madhya Pradesh Bhopal 4 15 93 41

gwalior 10 17 110 47

Indore 11 21 80 43

Jabalpur 10 21 74 23

13. Maharashtra Aurangabad 10 33 83 -

Mumbai 3 18 151 40

Nagpur 9 27 102 -

Nashik 12 22 81 -

Pune 21 65 102 -

Thane 18 47 125 -

vasaivirar NA NA NA NA

14. Punjab Amritsar 11 27 168 -

ludhiana 10 28 162 -

15. Rajasthan Jaipur 8 30 177 -

Jodhpur 6 21 180 -

Kota 8 28 130 -

16. Tamil Nadu Chennai 9 17 62 32

Coimbatore 5 26 49 34

Madurai 14 23 67 30

Trichy 12 20 86 -

17. Telangana Hyderabad 6 28 108 54

18. Uttar Pradesh Agra 4 19 185 124

Allahabad 4 40 140 -

ghaziabad 22 34 280 -

Kanpur 7 45 224 -

lucknow 8 26 246 102

Meerut 7 52 153 -

varanasi 10 38 244 -

19. West Bengal Asansol 12 37 163 67

Kolkata 6 41 120 71
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Sl. No. State City So2 No2 PM10 PM2.5

2018

1. Andhra Pradesh vijaywada 5 21 77 29

vishakhapatnam 10 20 77 49

2. Bihar Patna 5 51 207

3. Chandigarh Chandigarh 2 17 102 50

4. Chhattisgarh durg-Bhillainagar 8 19 84 -

Raipur 14 20 65

5. delhi delhi 6 73 223 121

6. gujarat Ahmedabad 16 29 236 73

Rajkot 19 23 203 64

Surat 22 29 176 57

vadodara 20 25 188 60

7. Haryana Faridabad - - - -

8. Jammu and Kashmir Srinagar - - 153 -

9. Jharkhand dhanbad 14 37 264 -

Jamshedpur 37 46 128 -

Ranchi 18 36 122 -

10. Karnataka Bangalore 2 30 90 47

11. Kerala Kochi 3 16 57 -

Kollam 3 5 47 -

Kozhikode 2 10 54 6

Malapuram 2 26 31 -

Thiruvananthapuram 9 24 49 -

Thissur 3 9 41 -

12. Madhya Pradesh Bhopal 7 14 135 59

gwalior 13 21 134 62

Indore 10 19 88 41

Jabalpur 7 17 119 43

13. Maharashtra Aurangabad 13 35 70 -

Mumbai 2 21 166 46
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Sl. No. State City So2 No2 PM10 PM2.5

Nagpur 10 28 103 44

Nashik 12 21 85 -

Pune 37 75 106 -

Thane 17 44 108 -

vasaivirar NA NA NA NA

14. Punjab Amritsar 13 34 177 -

ludhiana 9 32 162 -

15. Rajasthan Jaipur 8 32 165 -

Jodhpur 7 24 223 -

Kota 7 28 152 -

16. Tamil Nadu Chennai 9 16 78 34

Coimbatore 6 23 54 32

Madurai 12 20 84 34

Trichy 17 23 110 53

17. Telangana Hyderabad 5 30 105 55

18. Uttar Pradesh Agra 4 22 209 106

Allahabad 4 45 231 -

ghaziabad 21 43 245 103

Kanpur 7 47 218 -

lucknow 7 30 217 108

Meerut 7 58 177 -

varanasi 9 34 189 -

19. West Bengal Asansol 13 35 146 58

Kolkata 6 44 148 86
NB. NA- no monitoring station in the city,  ‘-‘ data not available, National Ambient Air Quality Standard 

(NAAQS) for Residential, Industrial, Rural and others Areas (Annual average) for So2  = 50 µg/m3, No2 = 
40 µg/m3, PM10 = 60 µg/m3 & PM2.5 = 40 µg/m3 and So2 = 20 µg/m3, No2 = 30 µg/m3, PM10 = 60 µg/m3 and 
PM2.5 = 40 µg/m3 for Ecologically sensitive area. The data furnished in the table for year 2018 is as available 
on date.
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Statement-II

Annual Average Values of CAAQMS Stations in Delhi

Year PM2.5 in µg/m3 PM10 in µg/m3

2016 135 291

2017 124 266

2018 115 243

Percentage Reduction in 2018 compare to 2016 14.8 16.5

Percentage Reduction in 2018 compare to 2017 7.3 8.6

Percentage Reduction in 2017 compare to 2016 8.1 8.6

Statement-III

Pollutant Effects

Human/flora/fauna Environment and Property

Sulphur dioxide 
(So2)

 ● respiratory illness
 ● visibility impairment
 ● aggravate existing heart and 
lung diseases

 ● acid rain
 ● aesthetic damage

oxides of Nitrogen 
(Nox)

 ● irritates the nose and throat
 ● increase susceptibility to 
respiratory infections

 ● Precursor of  ozone 
formed in the troposphere

 ● Form atmospheric fine 
particulate matter burden 
as a result of oxidation 
to form nitrate aerosol

Particulate Matter 
(PM10)

 ● cardio-pulmonary problems
 ● asthma, bronchitis, and 
pneumonia in older people

visibility reduction

Particulate Matter 
(PM2.5)

 ● oxidative stress
 ● respiratory symptoms such 
as irritation of the airways, 
coughing, or difficulty 
breathing

 ● decreased lung function
 ● aggravated asthma
 ● chronic bronchitis
 ● irregular heartbeat cardio-
pulmonary disorder

 ● premature death in people with 
heart or lung disease

 ● aesthetic damage
 ● visibility reduction
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Death of tigers due to poaching

†163. CH. SUKHRAM SINgH YAdAv:
 SHRIMATI CHHAYA vERMA:
 SHRI vISHAMBHAR PRASAd NISHAd:

Will the Minister of ENvIRoNMENT, FoREST ANd ClIMATE CHANgE be 
pleased to state:

(a) State-wise details of death of tigers which occurred during the last three 
years and current year due to poaching of protected wildlife as per the figures issued 
by the National Tiger Conservation Authority;

(b) whether it is a fact that smuggling of rare wildlife animals is the primary 
cause of poaching;

(c) details of number of the persons apprehended for poaching and smuggling 
of wildlife and the number of people got punished out of these in the last three 
years; and

(d) despite the steps being taken to prevent poaching, the reasons for the failure 
in completely preventing the poaching of wildlife?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) Confirmed cases of 
poaching and seizures during the last three years and the current year are given in 
the Statement (See below).

(b) Along with smuggling, poaching is also attributed to secondary killing of 
rare and endangered species of wildlife.

(c) As per the available records of the Wildlife Crime Control Bureau based on 
the information received from the State Forest and Police Authorities, 2351 number 
of people have been arrested in wildlife poaching cases in India during the last three 
years.

(d) due to initiatives taken by the government of India, anti-poaching measures 
have been successfully implemented to control poaching.

† original notice of the question was received in Hindi.
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Statement

Confirmed cases of poaching and seizures during the 
last three years and the current year

Sl. No. State 2016 2017 2018 2019 Total

(A) Poaching cases 2016 to 2019 (as on 19.6.2019)

1. Andhra Pradesh 0 0 1 0 1

2. Assam 4 2 0 0 6

3. Bihar 2 0 0 0 2

4. Karnataka 4 5 3 0 12

5. Madhya Pradesh 8 9 3 2 22

6. Maharashtra 1 7 1 2 11

7. Nagaland 1 0 0 0 1

8. odisha 0 0 2 0 2

9. Tamil Nadu 0 2 0 0 2

10. Telangana 1 0 0 0 1

11. Uttar Pradesh 0 1 2 0 3

12. Uttarakhand 0 1 0 0 1

13. West Bengal 0 0 1 0 1

ToTal 21 27 13 4 65

(B) Seizure cases from 2016 to 2019 (as on 19.6.2019)

1. Assam 2 5 1 2 10

2. Bihar 2 0 0 0 2

3. Chhattisgarh 2 2 1 0 5

4. delhi 2 0 0 0 2

5. Karnataka 1 1 2 0 4

6. Kerala 1 0 0 0 1

7. Madhya Pradesh 1 1 2 4 8

8. Maharashtra 1 0 0 1 2

9. Nagaland 0 0 1 0 1

10. Tamil Nadu 1 0 0 0 1

11. Telangana 1 0 0 1 2
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Sl. No. State 2016 2017 2018 2019 Total

12. Uttar Pradesh 1 1 1 0 3

13. Uttarakhand 6 1 0 0 7

14. West Bengal 1 0 0 0 1

ToTal 22 11 8 8 49

Mechanism to compensate crop-loss of farmers affected by stray cattles

†164. SHRI vISHAMBHAR PRASAd NISHAd:
 CH. SUKHRAM SINgH YAdAv:
 SHRIMATI CHHAYA vERMA:

Will the Minister of ENvIRoNMENT, FoREST ANd ClIMATE CHANgE be 
pleased to state:

(a) the mechanism in the country for compensating farmers whose crops have 
been damaged by the stray, wild animals/ cattles;

(b) the extent of crops of the farmers damaged by wild animals and cattles 
every year and the arrangement government is making to avoid the damages;

(c) whether it is a fact that the farmers themselves have to bear the loss of the 
damaged crops by stray animals due to which they are incurring huge loss; and

(d) whether government will adopt a mechanism to compensate the crops of 
farmers damaged by the stray animals?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) and (b) The mechanism 
for compensating the loss of farmer’s crop damaged by wild animals varies from 
State to State. The extent of crops of the farmers damaged by wild animals and 
cattle every year are not collated in the Ministry. However, the Ministry provides 
financial assistance to State/Union Territory Governments under the Centrally Sponsored 
Schemes of 'Integrated development of Wildlife Habitats', 'Project Tiger' and ’Project 
Elephant' for management of wildlife and its habitats in the country. It includes 
compensation for depredation by wild animals including cattle lifting, crop damage, 
loss of life and property. The activities supported under the Schemes inter alia include 
construction/erection of physical barriers, such as barbed wire fence, solar powered 
electric fence, bio-fencing using cactus, boundary walls etc. to prevent the entry of 

† original notice of the question was received in Hindi.
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wild animals into crop fields; improvement of wildlife habitat of wild animals by 
augmenting the availability of food and water in forest areas to reduce the entry 
of animals from forests to habitations and setting up of anti-depredation squads to 
drive away problematic animals. State governments also provide relief from their 
own funds for damage to crops by wild animals. 

The Ministry has recently, increased the ex-gratia payment in connection with 
wildlife depredation as follows:–

Sl. No. Nature of damage caused 
by wild animals

Amount of ex-gratia relief

(a) death or permanent incapacitation ` 5,00,000/-

(b) grievous injury ` 2,00,000/-

(c) Minor injury Cost of treatment up to ` 25000/- 
per person

(d) loss of property/crops State/UT government may adhere to 
the cost norms prescribed them.

Government has modified operational guidelines for Pradhan Mantri Fasal Bima 
Yojna (PMFBY) which is being implemented from 1st of october, 2018 which 
includes provision of Add on coverage for crop loss due to attack of wild animals 
on pilot basis with the additional financial liabilities of this provision to be borne by 
concerned state govt. Ministry of Agriculture and Ministry of Environment, Forest and 
Climate change are making collaborative efforts in operationalization of this process.

(c) Ex-gratia payments are made by State governments for damage to crops 
by wild animals, but the rates vary from State to State.

(d) The responsibility for development of mechanism for making up the loss of 
farmer’s crops damaged by the wild animals lies with the concerned State governments.

Over use of potable water on cricket fields

165. SHRI C. M. RAMESH: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether National green Tribunal has recently expressed concern over use 
of potable water on cricket fields, if so, the details thereof; and

(b) whether an expert Committee has been constituted to submit a report on the 
steps taken to save water and if any time limit has been given to the Committee, 
the details thereof?
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THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) and (b) Yes Sir. Hon’ble 
National green Tribunal has expressed concern over use of potable water on cricket 
ground. An Expert Committee was constituted by Hon’ble Tribunal comprising 
representatives of the Ministry of Environment, Forest and Climate Change, Central 
Pollution Control Board, Bureau of Indian Standard, Indian Institute of Technology, 
delhi and National Environmental Engineering Research Institute, delhi for examining 
issues regarding unnecessary wastage of potable water on account of use of Reverse 
Osmosis (RO) systems, re-filtration technology and option for secondary use and 
remedial measures.

Draft India Cooling Action Plan

166. SHRI MAHESH PoddAR: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether the draft India Colling Action Plan (ICAP) provide for an approach 
which enables cooling in houses for the Economically Weaker Section (EWS) and 
low Income groups (lIg); if so, the details of measures envisaged;

(b) whether the ICAP provides for retrofitting guidelines for existing buildings, 
infrastructure and services; if so, guidelines developed therefor; and

(c) whether the ICAP will be integrated with green Rating for Integrated Habitat 
Assessment and the Pradhan Mantri Awas Yojana?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) to (c) The overarching 
goal of India Cooling Action Plan (ICAP), is to provide sustainable cooling and 
thermal comfort for all, including Economically Weaker Section (EWS) and low 
Income Groups (LIGs), while securing environmental and socio-economic benefits 
for the society. One of the priority areas identified by the ICAP, is support for 
targeted programmes to enable cooling for the economically weaker segment. ICAP 
is a strategy for providing cooling and thermal comfort.

Steps to tackle deteriorating air quality

167. dR. vIKAS MAHATME: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) details of regulatory norms being taken to ensure the improvement in the 
air quality index in the NCR and whether similar measures being taken in other 
several Indian cities which have fared poorly on the air quality index; and
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(b) whether there are any awareness programme being conducted amongst general 
populace regarding air pollution?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) Action Plans 
for Improvement of Air Quality in delhi NCR:–

(i) Graded Response Action Plan (GRAP) was notified on January 12, 
2017, for prevention, control and abatement of air pollution in delhi 
and NCR. It identifies graded measures and implementing agencies for 
response to four AQI categories, namely, Moderate to Poor, very Poor, 
Severe and Severe + or Emergency.

(ii) The Central Government has notified a Comprehensive Action Plan 
(CAP) in 2018 identifying timelines and implementing agencies for 
actions identified for prevention, control and mitigation of air pollution 
in delhi and NCR. 

Action Plan for Improvement of Air Quality of Other Cities:

(i) Ministry of Environment, Forest and Climate Change has launched 
National Clean Air Programme (NCAP) in January, 2019 to tackle the 
problem of air pollution in a comprehensive manner with targets to achieve 
20 to 30 % reduction in PM10 and PM2.5 concentrations by 2024. This is 
keeping 2017 as the base year for the comparison of concentration. The 
overall objective is to augment and evolve effective ambient air quality 
monitoring network across the country besides ensuring comprehensive 
management plan for prevention, control and abatement of air pollution 
and enhancing public awareness and capacity building measures.

(ii) 102 non-attainment cities have been identified based on ambient air quality 
data for the period 2011-15 and WHo report 2014/2018. A total of 86 
city specific action plans have been approved for ground implementation.

 The Central government has taken several measures for prevention, control 
and abatement of air pollution across the country. These include:–

Monitoring

 ● Setting up of monitoring network for assessment of ambient air quality.

 ● Notification of National Ambient Air Quality Standards.

 ● launch of National Air Quality Index.

 ● Implementation of Air Quality Early Warning System for delhi in 
october, 2018 in association with Ministry of Earth Sciences (MoES). 
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Transport

 ● leapfrogging from BS-Iv to BS-vI fuel standards since 1st April, 2018 
in NCT of delhi and from by 1st April, 2020 in the rest of the country.

 ● Introduction of cleaner/alternate fuels like gaseous fuel (CNg, lPg etc.), 
ethanol blending.

 ● Promotion of public transport and improvements in roads and building 
of more bridges to ease congestion on roads.

 ● operationalisation of Eastern Peripheral Expressway and Western 
Peripheral Expressway to divert non-destined traffic from Delhi.

 ● Streamlining the issuance of Pollution Under Control Certificate.

 ● Environment Protection Charges (EPC) have been imposed on diesel 
vehicles with engine capacity of 2000cc and above in delhi NCR.

Industry

 ● Badarpur thermal power plant has been closed from 15th october, 2018.

 ● All brick kilns have been shifted to zig-zag technology in delhi and NCR.

 ● Installation of on-line continuous (24x7) monitoring devices all red 
category industries in delhi and NCR.

 ● Revision of emission standards for industrial sectors from time to time.

 ● Ban on pet coke and furnace oil - monitoring of use of pet coke in 
lime Kilns/Cement Kilns and Calcium Carbide Industry in delhi and 
NCR States.

Biomass and Solid Waste

 ● A new Central Sector Scheme on ‘Promotion of Agricultural Mechanization 
for in-situ management of Crop Residue in the States of Punjab, Haryana, 
Uttar Pradesh and NCT of delhi’ for the period from 2018-19 and 
2019-20 has been launched.

 ● Banning of burning of biomass.

 ● 3 Waste-to-Energy (W-t-E) plants are currently operational in delhi with 
a total capacity of 5100 Tonnes Per day (TPd).

 ● Notifications of 6 waste management rules covering solid waste, plastic 
waste, e-waste, bio-medical waste, C&d waste and hazardous wastes 
issued in 2016.
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Dust

 ● Notifications regarding dust mitigation measures for construction and 
demolition activities.

 ● Number of mechanised road sweeping machines has been increased 
significantly and presently 60 machines are deployed for cleaning of 
roads in delhi.

(b) Following measures have been taken for promoting awareness amongst general 
population regarding air pollution:–

1. Ministry of Environment, Forest and Climate Change and delhi 
government launched Clean Air for delhi Campaign from 10th – 23rd 
Feb 2018. The campaign aimed at sensitizing ground-level functionaries 
and general public about their roles in making the air quality better in 
delhi along with enforcement of various measures for improving air 
quality.

2. To check air polluting activities pre and post diwali, a special campaign 
called “Clean Air Campaign” was organized during November 01, 2018 
to November 10, 2018. For the purpose, 52 teams had been constituted 
that included members from Ministry of Environment, Forest and Climate 
Change, Central Pollution Control Board and government of delhi and 
NCR towns (Noida, gurugram, greater Noida, Faridabad and ghaziabad) 
to take on-spot ground actions to control air polluting activities and 
sensitizing public to ensure their effective participation. 2619 complaints 
lodged during Clean Air Campaign held in November 2018 and 454 
challans were issued.

3. SAMEER app has been launched wherein air quality information is 
available to public along with provision for registering complaints against 
air polluting activities.

4. A dedicated media corner, twitter and Facebook accounts have been 
created for access to air quality related information and to provide a 
platform for lodging complaints by general population.

5. Crowd sourcing of innovative ideas/ suggestions/proposals from public 
is done through CPCB website to strengthen efforts for improving air 
quality in delhi-NCR.

6. The Ministry of Environment, Forest and Climate Change is implementing 
Environment Education, Awareness and Training Scheme with the 
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objective to promote environmental awareness among all sections of 
the society and to mobilize people’s participation for conservation of 
environment. Under the National green Corps (NgC) programme of 
the Ministry, about one lakh schools have been identified as Eco-clubs, 
wherein, nearly thirty lakh students are actively participating in various 
environment protection and conservation activities, including the issues 
related to the air pollution.

7. Ministry is promoting people’s participation and awareness building among 
citizens for environmental conservation through green goods deeds that 
focus on promotion of cycling, saving water and electricity, growing 
trees, proper maintenance of vehicles, following of lane discipline and 
reducing congestion on roads by car pooling etc.

Deteriorating air quality in the cities

168. SHRI dEREK o’BRIEN: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that gaya, Patna, Muzzaffarpur and Srinagar have not 
been included in the list of non-attainment cities for the Air Quality Management 
Plan under the National Clean Air Programme despite being classified in the top 15 
air polluted cities in the world by World Health organisation (WHo);

(b) if so, the reasons therefor; and

(c) whether government is taking any other special measures to tackle air 
pollution in these cities?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) to (c) gaya, Patna, 
Muzzaffarpur and Srinagar have been included in the list of non-attainment cities 
for the Air Quality Management Plan under the National Clean Air Programme 
(NCAP). The NCAP is a pan India time bound national level strategy to tackle the 
increasing air pollution problem across the country in comprehensive manner. The 
main component of NCAP is preparation and implementation of city specific air 
pollution abatement action plan for 102 non-attainment cities of the country.

Action against non-compliant industries

169. dR. SASIKAlA PUSHPA RAMASWAMY: Will the Minister of 
ENvIRoNMENT, FoREST ANd ClIMATE CHANgE be pleased to state:

(a) whether government has taken any action against industries with respect to 
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effluent discharge standards and for non-compliance under the Water (Prevention and 
Control of Pollution) Act, 1974 and the Environment (Protection) Act, 1986 during 
the last three years;

(b) if so, the details thereof, State-wise; and

(c) if not, the reasons therefor?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) and (b) The Central 
Pollution Control Board (CPCB) is monitoring and inspecting industrial units based 
on alerts generated from Online Continuous Effluent/Emission Monitoring System 
(oCEMS) and taking appropriate action against non-complying industries as per the 
provisions of the Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention 
and Control of Pollution) Act, 1981 and the Environment (Protection) Act, 1986.

during 2016-17, CPCB started a scheme of inspection of 17 categories of highly 
polluting industries based on the computer generated alerts. Industries for inspection 
are selected on the basis of Short Message Service (SMS) alerts generated from the 
online monitoring systems. A total of 592 industries have been inspected between 
2016-17 (till 14.06.2019) and 347 directions issued under Section 5 of Environment 
(Protection) Act, 1986 to non-complying industries and 1 direction issued under 
Section 18(1)(b) of the Air and Water Acts to State Pollution Control Board. State-
wise details are given in the Statement (See below).

(c) does not arise in view of the above.

Statement

State-wise number of industries inspected under SMS alert and 
action taken since 2016-17 (till 14.06.2019)

Sl. 
No.

State Number of 
Industries 
Inspected

directions Issued 
under Section 5 
of Environment 

(Protection) 
Act, 1986

directions 
Issued under 
Section 18(1)

(b) of Air and 
Water Acts

1 2 3 4 5

1. Andhra Pradesh 37 18 0

2. Assam 28 17 0

3. Bihar 5 1 0

4. Chhattisgarh 26 12 0
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1 2 3 4 5

5. delhi 1 0 0

6. gujarat 64 41 0

7. goa 3 0 0

8. Haryana 26 12 0

9. Himachal Pradesh 7 4 0

10. Jammu and Kashmir 8 5 0

11. Jharkhand 30 20 0

12. Karnataka 27 16 0

13. Kerala 7 9 0

14. Madhya Pradesh 30 17 0

15. Maharashtra 52 33 1

16. Meghalaya 12 6 0

17. odisha 34 26 0

18. Puducherry 1 0 0

19. Punjab 22 8 0

20. Rajasthan 33 10 0

21. Sikkim 1 2 0

22. Tamil Nadu 37 21 0

23. Telangana 21 15 0

24. Tripura 1 0 0

25. Uttar Pradesh 39 27 0

26. Uttarakhand 6 5 0

27. West Bengal 34 22 0

ToTal 592 347 1

Lion conservation

170. SHRI Md. NAdIMUl HAQUE: Will the Minister of ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE be pleased to state:

(a) the details of funds allocated for the conservation of lions during the last 
three years;
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(b) the steps taken by government for the conservation of lions in the wake 
of their deaths due to viral diseases; and

(c) the reasons behind government not relocating lions from gujarat to other 
States despite the Supreme Court order?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) Ministry through its 
Centrally Sponsored Scheme (CSS)-development of Wildlife Habitats (dWH) provides 
funds to the States/UTs including the State of gujarat for carrying various activities 
for conservation of lions and their habitat.

The details of funds released from the CSS-dWH for the conservation of lions 
during the last three years are as follows:–

Sl. No. Year Funds released (amount in ` lakh)

1. 2016-17 100.09

2. 2017-18 233.69

3. 2018-19 280.78

With a view to strengthen the conservation initiatives to protect Asiatic lion, 
Ministry has also approved a three year (FY:2018-19, FY:2019-20 and FY: 2020-
21) dedicated project titled “Asiatic lion Conservation Project” with a total budget 
of ` 97.85 crore The project envisages a scientific management prescription with 
involvement of communities along with coordination with multi-sectoral agencies. 
An amount of ` 17.03 crore is being released by the Ministry for implementation 
of activities during first year of the project.

(b) As per the information received from the State Forest department of gujarat, 
the following steps have been undertaken for the conservation of lions in the wake 
of their deaths due to viral diseases:–

1. veterinary hospitals are equipped with fully automatic biochemistry 
analyzer, Haematology Analyzer, Sonography machines, digital C-Ray 
machines, laminar.

2. lions habitating in affected area have been vaccinated.

3. Ambulances duly equipped with modern medical equipment is put under 
operation.

4. Rescue Centres are equipped with vehicles, tranquilizer guns and with 
other rescue kits.
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5. veterinary doctors are engaged on contractual basis.

 Better management of lion habitat, disease control and veterinary care 
for overall conservation of lion is also included in the dedicated three 
year project titled ‘Asiatic lion Conservation project’.

(c) The Hon’ble Supreme Court of India in I.A. No. 100 in Writ Petition (Civil) 
No. 337/1995 in Centre for Environment law, WWF-I vs Union of India and others 
had vide their order dated 15th April 2013 directed the Ministry of Environment, 
Forest and Climate Change to take urgent steps for re-introduction of Asiatic lion 
from gir forests to Kuno in accordance with the guidelines issued by IUCN. Hon’ble 
Court vide the said order had also directed the Ministry to constitute an Expert 
Committee for this purpose.

In compliance of the directions of Hon’ble Supreme Court of India, the Ministry 
of Environment, Forest and Climate Change has constituted an Expert Committee. The 
committee is examining the process of translocation. The State Specific Empowered 
Committees have also been constituted in the State of Madhya Pradesh and gujarat 
under the chairmanship of their respective Chief Wild life Wardens for overlooking 
the translocation process. The translocation will be done only after mutual consultations 
between State specific empowered committees of the two States covering all aspects 
of translocation including evaluation of the habitat proposed for the translocation, 
procedures and guidelines required to be followed for translocation and also the 
safety and security aspects of the translocation.

Schemes and steps to promote environmental awareness

171. SHRI P. BHATTACHARYA: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) the details of the schemes and the steps taken by government for 
environmental education, awareness and training during the last two years;

(b) whether World Bank assistance has been taken to promote Environment 
Management Capacity Building Project in various States of the country; and

(c) if so, the details thereof and the amount spent thereon during the said period, 
Statewise?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) This Ministry has an 
ongoing Environment Education, Awareness and Training scheme with the objective to 
promote environmental awareness among all sections of the society and to mobilize 
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people’s participation for conservation of environment. Notable initiatives under the 
scheme include:–

(i) A network of about one lakh ‘Ecoclubs’ have been established in 
schools and colleges across the country under the National green Corps 
programme.

(ii) The green good deeds (ggds)-A social movement to bring about mass 
environment awareness in the society at all levels.

(iii) Under the National Nature Camping Programme, nature camps are 
organized for school students in protected areas (Wildlife Sanctuaries, 
National Parks, etc.).

(iv) Trainings are provided to teachers and students on various environmental 
issues, viz. biodiversity conservation, pollution, waste management, etc. 
through capacity building programmes.

(b) No Sir.

(c) does not arise.

Encroachment on forest land

172. dR. ANIl AgRAWAl: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether the instances of gradual increase in the encroachment on forest land 
have been reported in the country;

(b) if so, the details thereof along with the total forest area under encroachment 
and area evicted from encroachment in the country, at present, State-wise during the 
last three years; and

(c) the steps taken by government to stop encroachments on forest land in 
future?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) to (c) No reports 
regarding gradual increase in encroachment on forest land in the country have been 
received. However, there are sporadic reports of encroachment on forest land in the 
country. States/UTs take action for eviction of encroachment on forest land. Action 
is also taken as per law against encroachers of forest land. Funds are provided 
under Compensatory Afforestation Fund Act, 2016 and Compensatory Afforestation 
Fund Rules, 2018 to State/UTs for forest protection measures such as survey and 
demarcation of forest boundaries, fixing of boundary pillars etc.
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The primary responsibility of protection of forests from various threats including 
encroachment lies with the respective State/UT governments. The Ministry has 
written to State/UT governments to remove encroachment and ensure that no further 
encroachment takes place as per the existing acts/rules. The State/Union Territory- 
wise details on forest area under encroachment are given in the Statement.

Statement

State/UT-wise details on forest area under encroachment

Sl. 
No.

Name of States/UTs Area under 
Encroachment (in ha.)

As on date

1 2 3 4

1. Andhra Pradesh 1690.72 31.03.2016

2. Bihar 132.21 31.03.2015

3. Chhattisgarh 19330.64 31.01.2016

4. gujarat 34791.00 19.03.2011

5. goa Nil 25.02.2013

6. Haryana 17.53 31.03.2018

7. Himachal Pradesh 2339.02 31.03.2016

8. Jharkhand 26496.00 07.08.2017

9. Jammu and Kashmir 10279.28 31.03.2017

10. Karnataka 28001.23 30.06.2018

11. Kerala 7801.10 31.03.2017

12. Madhya Pradesh 534717.28 31.03.2016

13. Maharashtra 60504.13 31.03.2019

14. odisha 78505.08 22.07.2011

15. Punjab 8175.31 31.03.2017

16. Rajasthan 10839.76 31.03.2017

17. Tamil Nadu 15041.57 31.03.2017

18. Telangana 3056.00 31.03.2017

19. Uttar Pradesh 26125.35 31.10.2018

20. Uttarakhand 10649.11 30.06.2018

21. West Bengal 10214.80 31.03.2016

22. Arunachal Pradesh 58636.13 31.03.2016
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1 2 3 4

23. Assam 317215.39 17.03.2015

24. Manipur 6726.51 31.03.2017

25. Meghalaya 13.97 30.06.2018

26. Mizoram 8 31.03.2018

27. Nagaland 2479.96 31.03.2017

28. Sikkim 2817.21 31.03.2016

29. Tripura 6.77 08.08.2014

30. Andaman and Nicobar Islands 4068.69 31.03.2016

31. Chandigarh 0 30.06.2018

32. dadra and Nagar Haveli 0.08 22.11.2018

33. daman and diu 87.83 28.09.2010

34. lakshadweep 0 31.03.2018

35. delhi 629.51 11.04.2012

36. Puducherry Nil 21.10.2010

ToTal 1281397.17

Deterioration of forest between Mumbai and Goa

†173. SHRI NARAYAN RANE: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that the beauty of forest and their conservation is getting 
badly affected upto 500 kilometre around seabed between Mumbai and goa due to 
deteriorating biodiversity;

(b) if so, the details thereof; and

(c) efforts made by government to avert these dangers?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) to (c) The 
Ministry of Environment, Forest and Climate Change (MoEF&CC) has taken action 
on the recommendations of High level Working group (HlWg) report headed by 
dr. Kasturirangan. This Ministry in principle accepted the HlWg report, which 
recommended prohibition or regulation of identified projects and activities in the 

† original notice of the question was received in Hindi.
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Eco-Sensitive Ares (ESA), which have interventionist and destructive impacts on 
natural ecosystems. Based on the recommendation of the HlWg, the MoEF&CC 
issued directions under Section 5 of Environment (Protection) Act, 1986 vide order 
dated 13.11.2013 to respective State governments of the Western ghats regions 
to prohibit five categories of new and/or expansion projects/activities in the ESA 
of the Western ghats, namely (i) Mining, quarrying and sand mining (ii) Thermal 
Power Plants (iii) Building and construction projects of 20,000 square metre area 
and above (iv) Township and area development projects with an area of 50 hectare 
and above and/or with built up area of 1,50,000 square metre and above (v) Red 
category of industries.

In order to follow a coherent and consistent approach in notifying the ESA of 
the Western ghats, Ministry had interactions with all the States of Western ghats 
region at various levels from the year 2015-16 till date. Draft notification of Western 
ghats has been re-published on 3.10.2018.

Further, no such report available in the Ministry of Environment, Forest and 
Climate Change, that the beauty of forest and their conservation is getting badly 
affected up to 500 kilometre around seabed between Mumbai and goa due to 
deteriorating biodiversity.

Status of Coastal Regulation Zone Notification

174. SHRI RIPUN BoRA: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that government has recently scrapped the Coastal 
Regulation Zone Notification, 2011 and come up with a new Regulation 2018;

(b) if so, the reasons therefor;

(c) whether the new Regulations, 2018 have been laid on the Table of Rajya 
Sabha;

(d) if so, the details thereof and if not, the reasons therefor; and

(e) whether it is a fact that the new regulations allow development of infrastructure 
which will destroy the ecology of coastal areas and increase the vulnerability of 
coastal people to natural disaster thereof?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) and (b) Yes Sir. In 
supersession of the Coastal Regulation Zone Notification, 2011, the Ministry of 
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Environment, Forest and Climate Change have notified new Coastal Regulations issued 
vide notification G.S.R 37(E), dated 18th January, 2019. The new coastal regulations 
have been framed based on representations received from various coastal States and 
Union Territories and other stake holders and with the objective of streamlining the 
process of management of coastal areas of the country.

(c) and (d) The new Coastal Regulation issued vide notification G.S.R. 37(E), 
dated 18th January, 2019 is under process for laying on the Table of both Houses 
of the Parliament.

(e) The new Coastal Regulations has been framed scientifically and has laid 
emphasis on conservation and protection of eco-sensitive areas which was not available 
in the CRZ Notification, 2011.

Study on petcoke ban

175. dR. BANdA PRAKASH: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether Ministry is undertaking a study on the ban on petroleum coke 
(petcoke), an industrial fuel and an alternative to coal, which causes several times 
more air pollution than coal and proposing to ban its import on environmental 
grounds;

(b) whether Environmental Pollution (Prevention and Control) Authority in its 
report of April, 2017 had recommended that distribution, sale and use of furnace oil 
and petcoke be strictly banned in National Capital Region;

(c) whether Ministry is considering a nationwide ban on use of petcoke by 
various industries;

(d) if so, details thereof; and

(e) if not, reasons therefor?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) Ministry of Environment, 
Forest and Climate Change (MoEF&CC) has constituted a Technical Expert Committee 
(TEC) to evaluate pollution load of Pet-coke vs. possible alternatives. Accordingly, 
Technical Expert Committee (TEC) has taken up a study to assess Sox, Nox and 
secondary particulate emissions from Petcoke versus possible alternative fuels. Based 
on the report of the TEC and directions of the Hon’ble Supreme Court in the matter, 
regulation restricting the use of petcoke have been issued.
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(b) Environmental Pollution (Prevention and Control) Authority (EPCA) in its 
Report 72 in April, 2017 recommended that the distribution, sale and use of furnace 
oil and petcoke should be strictly banned in National Capital Region (NCR).

(c) to (e) The Ministry is in the process of consultation with State governments 
and other stakeholders regarding nationwide restrictions on the use of petcoke by 
industries.

Deterioration of environment in Khalari, Jharkhand

†176. SHRI SAMIR oRAoN: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that the local environment has become severely polluted 
in Khalari area of Jharkhand due to coal overloading and transporting of uncovered 
coal, causing flying dust under Reverse Charge Mechanism (RCM) siding;

(b) whether it is a fact that dust pollution has caused severe harm to public 
health and fertility of agricultural land and hundreds of people have died of fatal 
diseases caused due to this pollution; and

(c) whether the concerned Ministries have conducted a comprehensive study on 
the detrimental effect of pollution, if not, the reasons therefor?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) To control the dust 
generated in the process of loading at the railway sidings, the following steps have 
been taken:–

(i) 114 no. of stationary sprinklers have been installed. Also, 16 no. of 28 
kl including mist type sprinklers are operative in the mines of Khalari 
Region. overloading for transportation of coal is prohibited in all mines.

(ii) Further, wind breaking arrangements and green belt are also being 
implemented at railway sidings.

(iii) Regular Environment Monitoring is done by National Accreditation Board 
for Testing and Calibration laboratories (NABl) accredited lab for air 
on fortnightly basis and the parameters are generally within prescribed 
standard limits.

(iv) At some monitoring points, the concentration of particulate matter is 
higher than prescribed limit. Coal mines have been directed to take all 

† original notice of the question was received in Hindi.
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necessary preventive measures for contaminant of dust particles while 
transportation of coal through covered vehicles, regular water sprinkling 
in mining area and on haul roads.

(b) and (c) Though air pollution is one of the triggering factors for respiratory 
ailments and associated diseases, there are no conclusive data available in the country 
to establish direct correlation of death/disease exclusively due to air pollution.

Massive plantation has been done in mining area to contain migration and 
generation of dust. Central Coalfields Limited (CCL) has a network of colliery 
hospital/dispensary, regional hospitals and Central Hospitals for providing medical care. 
Periodic medical examination (PME) for occupational diseases is done for every worker 
deployed in mines. No case of fatality has been reported due to occupational diseases 
arising out of dust pollution. Regular Health Check-Up camps are also organised for 
the people in and around the neighboring villages of the projects of CCl.

Alleged irregularity in public hearing for 
environmental clearance

†177. SHRI SAMIR oRAoN: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that the public hearing for environment clearance of 
a private company proposed Amtipani Bauxite mine in Bishanpur block of gumla 
district in Jharkhand State had taken place 25 kms. away from the area in Banari 
in the absence of affected people;

(b) whether the affected populace could not know about it as the said programme 
was not adequately publicised;

(c) whether it is a fact that there is anger among the affected populace because 
of this; and

(d) details of government guidelines and the persons who are ultimately 
responsible to ensure its compliance?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) to (c) Ministry of 
Environment, Forest and Climate Change (MoEF&CC) has received application for grant 
of prior environmental clearance for Amtipani Chirodih Bauxite Mine located at villages: 
Amtipani, Chirodih and Bahagara, Taluka: Bishunpur, district: gumla (Jharkhand).

† original notice of the question was received in Hindi.
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As per the record, the public hearing was conducted at village- Banari, Bishunpur 
Block, district gumla on 22.07.2018. Affected people from 10 km. radius of the project 
site had attended the public hearing. The notice of public hearing was published in 
National (Hindustan Times dated 21.06.2018) and local Newspapers (Prabhat Khabar 
dated 21.06.2018) as in the provisions EIA Notification, 2006.

(d) The public hearing has been conducted as per the guidelines laid down in 
Environmental Impact Assessment (EIA) Notification, 2006 notified under Environment 
Protection Act, 1986, which prescribes requirement of public consultation as one of 
the stages for prior environmental clearance process for new project. The details on 
responsibility and compliance to the procedure for conducting public hearing has been 
provided at para 7 (III)-Stage (3)-Public Consultation and Appendix Iv, respectively. 
The details of the EIA Notification, 2006 is available at http://environmentclearance.
nic.in/writereaddata/EIA_notifications/2006_09_14_EIA.pdf

Cutting of trees

178. SHRI g.C. CHANdRASHEKHAR: Will the Minister of ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE be pleased to state:

(a) whether despite having strict provisions for cutting of trees, the number of 
trees are decreasing rapidly in country;

(b) if so, the details thereof along with the reasons therefor;

(c) whether any study has been conducted to ascertain the reasons for failure 
in this regard in spite of increase in plantation of trees, if so, the details and the 
outcome thereof;

(d) whether data about cutting down of trees and violation of norms in this 
regard is available with government, if so, the details thereof; and

(e) other steps being taken by government in this regard during last three years?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) to (c) No, Sir. Forest survey 
of India, dehradun an organization under this Ministry, carries out the assessment of 
forest cover of the country biennially and the findings are published in India State 
of Forest Report. As per India State of Forest Report 2017, there is an increase 
of 8,021 sq km in the total forest and tree cover of the country, compared to the 
previous assessment in 2015. The total forest and tree cover is 24.39 per cent of 
the geographical area of the country.
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The reasons for increase in forests and tree cover can be attributed to better 
conservation strategies, afforestation and reforestation activities. Besides many 
afforestation schemes, the compensatory afforestation has been carried out over 3528.06 
sq km between 2006-2018 which has also led to increase in forest and tree cover.

(d) The data regarding cutting of trees is maintained by the State government. 
India ranks 8th among top 10 countries reporting greatest annual forest area gain 
as reported in global Forest Resource Assessment 2015 published by Food and 
Agriculture organisation.

(e) Protection and management of trees is primarily the responsibility of State/ 
Union Territory governments. There are strong legal frameworks for protection and 
management of tree resources of the country which include the National Forest 
Policy,1988, Indian Forest Act, 1927, Forest (Conservation) Act, 1980, Wildlife 
(Protection) Act, 1972 and State Forest Acts/State Specific Tree Preservation Acts 
and Rules, etc. The State/UT governments take appropriate actions in accordance 
with the provisions made under these acts/rules for regulating felling of trees.

Earmarking of funds for Corporate Environment Responsibility

179. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE be pleased to state:

(a) whether government has introduced a provision under the guidelines to set 
aside funds up to two per cent towards Corporate Environment Responsibility for 
every corporate seeking environment clearance;

(b) if so, the details thereof; and

(c) whether the provision has come into force with immediate effect or is likely 
to be introduced some time later?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) and (b) Yes Sir. The 
Ministry vide oM dated 01.05.2018 has introduced guidelines to set aside funds 
towards Corporate Environment Responsibility for every development project seeking 
environment clearance.

The salient features of the Corporate Environment Responsibility (CER) Scheme 
inter alia include:–

(i) The cost of CER is to be in addition to the cost envisaged for the 
implementation of the Environmental Impact Assessment (EIA)/Environmental 
Management Plan (EMP);
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(ii) The fund allocation for the CER shall be deliberated in the Expert Appraisal 
Committee or State Expert Appraisal Committee or district Expert Appraisal 
Committee, as the case may be, with a due diligence subject to maximum 
percentage as prescribed in the Office Memorandum of the Ministry dated 
1st May, 2018;

(iii) The activities proposed under CER shall be worked out based on the issues 
raised during the public hearing, social need assessment, Rehabilitation and 
Resettlement plan, EMP, etc. and the proposed activities shall be restricted 
to the affected area around the project; and

(iv) The entire activities proposed under the CER shall be treated as project and 
shall be monitored.

(c) The CER provisions were already in existence under the name of Enterprise 
Social Commitment. Through the guidelines issued dated 1st May, 2018, it has been 
further rationalised and structured.

Impact of drought on environment

180. SHRI K. SoMAPRASAd: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether government has noticed the severity and the after effect of drought 
in India;

(b) if so, the steps taken by government to face the challenges;

(c) whether any studies have been conducted on the impact of drought situation 
on environment by government or by any agencies; if so, the details thereof; and

(d) whether any drought prediction system is introduced by government, if so, 
the details thereof?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) to (c) As per the 
information provided by Ministry of Agriculture and Farmers Welfare (MoA&FW),South 
West Monsoon (June to September) contributes to more than 73% of annual rainfall 
in the country. Timely onset and spatial distribution of rainfall during South West 
monsoon is crucial for cultivation of Kharif Crops. Deficient South West Monsoon 
leads into drought like situation. during current year i.e. 2019-20, no State has 
submitted any memorandum seeking financial assistance from National Disaster Relief 
Fund in the wake of drought till date. No studies have been conducted by MoA&FW 
on the impact of drought situation on environment. However, the government of 
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India has conducted study titled “Climate Change and India: A 4X4 assessment- a 
Sectoral and Regional Analysis for 2030s” which provides assessment of impacts of 
climate change in 2030 on four key sectors of Indian Economy, namely, agriculture, 
water, forests and human health in four climate sensitive regions of India, viz, the 
Himalayan region, the Western ghats, the Coastal region and North Eastern Region.

(d) As per the information provided by Indian Meteorological department (IMd), 
no drought prediction system is in place. However, rainfall monitoring is being done 
by IMd.

Notification to ban red clay brick kilns

181. SHRI ElAMARAM KAREEM: Will the Minister of ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that Government has issued notification proposing 
complete ban on red clay brick kilns within three hundred kilometre radius of Coal 
and lignite based power plants across the country;

(b) if so, the total number of job losses out of about one crore workers engaged 
in the red clay brick kiln industry at present;

(c) whether any plan has been envisaged by government to re-deploy those 
most economically and socially marginalised section of workers, who will be losing 
jobs in red clay brick kilns when the above proposals are implemented; and

(d) whether any compensation is proposed for such workers?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) to (c) Central government 
has issued draft amendment to fly ash notification vide notification dated 25.02.2019 
with the objectives to restrict the excavation of top fertile soil for manufacture of 
bricks and promoting the utilization of fly ash in the manufacturing of building 
materials and in construction activity within 300 kilometres from coal or lignite 
based thermal power plants (TPPs). The draft notification has been issued for inviting 
comments/suggestions from all the stakeholders.The draft notification prescribe that no 
new red clay brick kiln shall be installed and operated within 300 km from TPPs. 
The existing red clay brick kilns located within 300 km shall be converted into fly 
ash based bricks or blocks or tiles manufacturing unit within one year. The above 
notification will be finalised after considering the views that are received.

(d) In order to encourage the conversion of the existing red clay brick kiln 
to fly ash based bricks or blocks or tiles manufacturing unit, the draft amendment 
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proposes that the Thermal Power Plants (TPPs) should provide fly ash at a nominal 
rate of ` 1 per ton and bear the full transportation cost upto 300 km to such fly 
ash based brick manufacturing units

Death of lions on railway tracks

182. SHRI PARIMAl NATHWANI: Will the Minister of ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE be pleased to state:

(a) whether government is aware of death of lions/lion cubs on railway tracks 
passing through the prestigious gir forest in gujarat, the only habitat of Asiatic lions 
in the world;

(b) if so, the details of incidents of deaths of lions/lion cubs on the railway 
line passing through the gir forest during the last three years; and

(c) the details of progress of the project to cover the railway line with fencing?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) to (c) As per 
the information received from the State government of gujarat, no deaths of lions/ 
lion cubs on the railway line passing through the gir Forest has occurred in the last 
three years. There is no specific project for fencing the railway lines for curbing in 
incidences of lion deaths due to train hits. However, in a three year dedicated project 
titled ‘Asiatic lion Conservation Project’ approved by the Ministry with a total budget 
of ` 97.85 crore, the provision has been made for fencing at the strategic locations 
in the Gir landscape for minimising the possibility of Human-Wildlife Conflict.

Also, the Ministry of Environment, Forest and Climate Change has issued the 
advisory to the State governments that in case any linear infrastructure including 
railway lines is passing through wildlife areas, designs of the these linear infrastructures 
should be modified by including eco-friendly animal crossing structures (viz. 
underpasses, over bridges, fencing etc.), as suggested in the Wildlife Institute of 
India’s guidelines. Standing Committee of National Board for Wildlife (NBWl) will 
not consider any proposal of user agency/State government if such proposal is not 
accompanied with animal passage plan prepared on the basis of Wildlife Institute of 
India’s guidelines and after consultation with State Chief Wildlife Warden.

Conservation of tigers

183. SHRI PARIMAl NATHWANI: Will the Minister of ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE be pleased to state:

(a) the steps being taken by government for conservation of the tigers;
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(b) amount of budget allocated and released by the Central government for 
conservation of the tigers under ‘Project Tiger’ during the last three years, State-wise; 
and

(c) whether government is mulling over opening up the modern and world class 
diagnostic facilities for the tigers?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) Under the ongoing 
Centrally Sponsored Scheme of Integrated development of Wildlife Habitats of which 
Project Tiger is a part, the following activities are undertaken through the States for 
conservation of tigers:–

1. Stepping up protection: (antipoaching squad/Tiger Protection Force 
deployment).

2. deciding in violate spaces for wildlife and relocation of villagers from 
core or critical tiger habitats in Tiger Reserves within a timeframe and 
settlement of rights.

3. Strengthening of infrastructure within Tiger Reserves.

4. Habitat improvement and water development.

5. Addressing man-animal conflict (ensuring uniform, timely compensation for 
human deaths due to wild animals, livestock depredation by carnivores, 
crop depredation by wild ungulates).

6. Co-existence agenda in buffer or fringe areas.

7. Rehabilitation of traditional hunting tribes living around tiger reserves.

8. Provision of research and field equipments for annual monitoring of 
tigers in tiger source areas through Phase Iv protocol.

9. Staff development and capacity building.

10. Mainstreaming wildlife concerns in tiger bearing forests and fostering 
corridor conservation through restorative strategy involving locals to 
arrest fragmentation of habitats.

11. Safeguards and Retrofitting measures in the interest of wildlife 
conservation.

12. Providing basic infrastructure.

13. Independent monitoring and evaluation of tiger reserves.

14. Establishment and development of new tiger reserves.
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15. Provision of Project and Ration Allowance to staff of Project Tiger.

16. Staff welfare activities.

17. Fostering Tourism or Ecotourism in tiger reserves.

18. Conducting security audit of tiger reserves.

19. Issue of Standard operating Procedure in thematic areas.

20. Issue of Technical guidance document in thematic areas like tiger 
conservation planning, tiger re-introduction etc.

21. Co-ordination with neighbouring tiger range countries for strengthening 
tiger conservation.

(b) The budget allocated and released by the Central government for conservation 
of the tigers under Project Tiger during the last three years, State-wise, is given in 
the Statement-I (See below).

(c) Modern, world class diagnostic facilities for tigers are established subject 
to their site-specific approval in the legally mandated Tiger Conservation Plan, on 
receipt of a proposal from the States.

Statement

Budget allocated and released by the Central Government for conservation of the 
tigers under Project Tiger during the last three years, State-wise

(` in lakhs)

State Tiger Reserve 2016-17 2017-18 2018-19

Andhra Pradesh Nagarjunasagar 
Srisailam

173.49 232.49 217.99

Arunachal Pradesh Namdapha 225.57 209.46 334.46

Kamlang 0.00 147.10 152.35

Pakke 371.72 285.38 442.95

Assam Nameri 136.63 143.36 119.98

Kaziranga 622.94 1462.25 1030.25

orang 238.77 264.21 267.00

Manas 512.59 439.79 502.39

Bihar valmiki 487.84 552.27 570.90

Chhattisgarh Achanakmar 257.28 1041.05 268.67

Indravati 162.18 143.87 133.17
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State Tiger Reserve 2016-17 2017-18 2018-19

Udanti Sitanadi 207.11 130.16 134.30

Jharkhand Palamau 323.76 338.62 367.00

Karnataka Bandipur 717.80 639.82 634.53

Bhadra 482.06 444.76 387.70

Nagarahole 435.35 379.50 415.03

dandeli Anshi 1290.07 446.00 508.80

BRT 278.34 353.77 321.37

Kerala Parambikulam 350.58 270.31 287.28

Periyar 429.65 366.10 365.75

Madhya Pradesh Kanha 668.51 585.26 717.46

Pench 513.30 407.47 514.16

Panna 358.63 389.00 389.12

Bandhavgarh 1821.99 395.21 337.22

Satpura 972.65 2524.31 2450.58

Sanjay dubri 8550.52 6970.38 935.35

Maharashtra Bor 1958.62 106.02 381.89

Sahyadri 257.19 286.91 386.06

Melghat 3561.78 3550.09 8049.75

Pench 1397.87 432.44 726.84

Nawegaon Nagzira 551.05 643.65 681.33

Tadoba Andhari 503.21 1400.06 823.72

Mizoram dampa 301.55 215.32 318.84

odisha Similipal 527.60 663.24 650.88

Satkosia 389.57 941.19 371.44

Rajasthan Mukandra Hills 97.12 144.23 150.70

Sariska 250.00 267.68 364.44

Ranthambhore 34.18 361.19 276.69

Tamil Nadu Anamalai 260.72 338.53 333.81

Mudumalai 263.15 1756.13 1405.57

Sathyamangalam 242.58 249.14 337.13
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State Tiger Reserve 2016-17 2017-18 2018-19

Kalakad Mundunthurai 183.42 207.26 290.31

Telangana Kawal 133.81 223.65 979.38

Amrabad 105.45 70.39 136.27

Uttar Pradesh dudhwa 737.23 521.68 447.05

Pilibhit 319.82 298.39 238.29

Uttarakhand Rajaji 254.28 474.09 481.57

Corbett 769.13 692.35 935.69

West Bengal Sundarban 329.26 397.09 456.22

Buxa 206.88 200.49 262.79

AITE-2018 All Tiger Range States 
including Nagaland, 
Manipur and 
goa

0.00 496.90 24.86

ToTal 34224.749 34500.004 32317.281

Pollution in the cities

184. SHRI M.P. vEERENdRA KUMAR: Will the Minister of ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that pollution is increasing in cities due to the callous 
approach of the authorities concerned who are responsible for implementation of 
pollution related rules in cities;

(b) if so, the details thereof and the reaction of government in this regard; and

(c) the number of officers identified for being careless in implementing rules 
related to pollution recently along with the action taken against the said officers?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) data of 43 million plus 
cities has been analysed for various pollutants during 2015-17. Analysis of data 
revealed that So2 levels were within the National Ambient Air Quality Standard 
(NAAQS). With respect to No2, 14 cities showed an increasing trend, 14 cities 
showed a decreasing concentration, 14 cities showed a fluctuating trend and 1 city 
revealed steady concentration. With respect to PM10, 14 cities showed an increasing 
trend, 8 cities showed a decreasing concentration, 21 cities showed a fluctuating 
trend. With respect to PM2.5, trends are available for 15 cities and out of 15 cities, 
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5 cities showed an increasing trend, 4 cities showed a decreasing concentration, 6 
cities showed a fluctuating trend.

(b) The Central government has taken a number of initiatives for prevention, 
control and abatement of air pollution in delhi and NCR. These include:–

Plans and Directions

 ● Comprehensive Action Plan (CAP) identifying timelines and implementing 
agency for actions identified for prevention, control and mitigation of air 
pollution in Delhi and NCR has been notified.

 ● National Clean Air Programme (NCAP) under the Central Sector “Control 
of Pollution” Scheme as a time bound national level strategy to tackle air 
pollution problem across the country in comprehensive manner has been 
launched.

 ● 102 non-attainment cities for formulation and implementation of city specific 
action plan under NCAP have been identified.

 ● graded Response Action Plan for different levels of air pollution in delhi 
and NCR has been notified.

 ● A comprehensive set of directions have been issued under section 18 (1) (b) 
of Air (Prevention and Control of Pollution) Act, 1986 for implementation 
of 42/31 measures to mitigate air pollution in major cities including delhi 
and NCR cities comprising of control and mitigation measures related to 
vehicular emissions, resuspension of road dust and other fugitive emissions, 
bio-mass/municipal solid waste burning, industrial pollution, construction and 
demolition activities, and other general steps.

Monitoring

 ● Setting up of monitoring network for assessment of ambient air quality.

 ● Notification of National Ambient Air Quality Standards.

 ● launch of National Air Quality Index.

 ● Implementation of Air Quality Early Warning System for delhi in october, 
2018 in association with Ministry of Earth Sciences (MoES).

Transport

 ● leapfrogging from BS-Iv to BS-vI fuel standards since 1st April, 2018 in 
NCT of delhi and from 1st April, 2020 in the rest of the country.
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 ● Introduction of cleaner/alternate fuels like gaseous fuel (CNg, lPg etc.), 
ethanol blending.

 ● Promotion of public transport and improvements in roads and building of 
more bridges to ease congestion on roads.

 ● operationalisation of Eastern Peripheral Expressway and Western Peripheral 
Expressway to divert non-destined traffic from Delhi.

 ● Streamlining the issuance of Pollution Under Control Certificate.

Industry

 ● Badarpur thermal power plant has been closed from 15th october, 2018.

 ● All brick kilns have been shifted to zig-zag technology in delhi and NCR.

 ● Installation of on-line continuous (24x7) monitoring devices all red category 
industries in delhi and NCR.

 ● Revision of emission standards for industrial sectors from time to time.

Biomass and Solid Waste

 ● A new Central Sector Scheme on ‘Promotion of Agricultural Mechanization 
for in situ management of Crop Residue in the States of Punjab, Haryana, 
Uttar Pradesh and NCT of delhi’ for the period from 2018-19 and 2019-20 
has been launched.

 ● Banning of burning of biomass.

 ● 3 Waste-to-Energy (W-t-E) plants are currently operational in delhi with a 
total capacity of 5100 Tonnes Per day (TPd).

 ● Notifications of 6 waste management rules covering solid waste, plastic waste, 
ewaste, bio-medical waste, C&d waste and hazardous wastes issued in 2016.

Dust

 ● Notifications regarding dust mitigation measures for construction and demolition 
activities.

 ● Number of mechanised road sweeping machines has been increased significantly 
and presently 60 machines are deployed for cleaning of roads in delhi.

Public Outreach

 ● Ministry of Environment, Forest and Climate Change and delhi government 
launched Clean Air for delhi Campaign from 10th – 23rd Feb. 2018 and to 
check air polluting activities pre and post diwali, a special campaign called 
“Clean Air Campaign” during November 01, 2018 to November 10, 2018.
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 ● Ministry is promoting peoples participation and awareness building among 
citizens for environmental conservation through green goods deeds that 
focus on promotion of cycling, saving water and electricity, growing trees, 
proper maintenance of vehicles, following of lane discipline and reducing 
congestion on roads by car pooling etc.

 ● development of mechanism for redressal of public complaints regarding 
air pollution issues in delhi and NCR (through ‘Sameer App’, ‘Emails’ 
(aircomplaints.cpcb@gov.in) and ‘Social Media Networks’ (Facebook and 
Twitter) etc.

(c) In addition to the above, various actions for enforcement against defaulting 
entities have been taken.

 ● CPCB issued direction under Section 5 of E (P) Act, 1986 dated 
29.10.2018 to Uttar Pradesh and Haryana SPCBs and delhi PCC to initiate 
criminal prosecution against agencies who fail to take corrective actions.

 ● Show-cause notice under section 5 of the Environment (Protection) Act, 
1986 was issued for prosecution for effective management of construction 
and demolition (C&d) waste to North delhi Municipal Corporation 
(NdMC) and South delhi Municipal Corporation (SdMC) on 12.12.2018 
and 10.12.2018 respectively. Subsequently, Environmental compensation 
of ` 1.00 crore was imposed on NMCd on 24.01.2019.

 ● Show-cause notices have been issued by CPCB for prosecution to Northern 
Railway and delhi State Industrial and Infrastructure development 
Corporation ltd. (dSIIdC) on 12.11.2018 and to Irrigation and Flood 
Control department, government of National Capital Territory, delhi 
on 03.12.2018.

 ● Environmental compensation of ` 1 crore have been imposed vide 
directions dated 12.12.2018 under section 5 of the Environment 
(Protection) Act, 1986 on oil companies- IoCl, HPCl and BPCl for 
non-compliance of directions regarding installation of stage I and Stage 
II vapour recovery system

 ● Environmental compensation of ` 1 crore have been imposed on Municipal 
bodies (New delhi, South, East, North and Cantonment Board) of the city 
over open dumping/burning of garbage and C&d waste vide directions 
dated January 16, 2019 under section 31 A of the Air (Prevention and 
Control of Pollution) Act, 1981.
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Plan for conservation of Great Indian Bustard

185. SHRI HARSHvARdHANSINgH dUNgARPUR: Will the Minister of 
ENvIRoNMENT, FoREST ANd ClIMATE CHANgE be pleased to state:

(a) whether government intends to approve State Action Plan and release of  
` 59.86 crores for great Indian Bustard conservation;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) to (c) The Ministry has 
not received any such proposal of State Action Plan of ` 59.86 crores for great 
Indian Bustard conservation under the Centrally Sponsored Scheme- development 
of Wildlife Habitat for the current Financial Year 2019-20. However, Ministry has 
taken up an initiative on conservation breeding of the great Indian Bustard (gIB) 
in collaboration with Rajasthan, gujarat and Maharashtra Forest departments and 
technical support from Wildlife Institute of India (WII), dehradun. The Ministry 
with financial support from CAMPA has sanctioned an outlay of ` 33.85 crores 
for the duration of five years for the programme titled ‘Habitat Improvement and 
Conservation Breeding of great Indian Bustard-an integrated approach’.

Proposal for Tiger Safari in Rajasthan

186. SHRI HARSHvARdHAN SINgH dUNgARPUR: Will the Minister of 
ENvIRoNMENT, FoREST ANd ClIMATE CHANgE be pleased to state:

(a) whether government has received project proposals for sanctions from 
Rajasthan government regarding establishment of Tiger Safari with globally acceptable 
infrastructure and tourist facilities;

(b) if so, the action taken thereon;

(c) if not, the reasons therefor; and

(d) whether government intends to approve proposal of establishment of Tiger 
Safari-cum-Rescue Centre at Amli in Ranthambhore Tiger Reserve on priority and 
release the funds for the same?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) Yes, a preliminary 
Project Report in this regard was received by the Central Zoo Authority from the 
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Chief Wildlife Warden, Rajasthan in September, 2015. However, formal application 
in Form–I for prior approval of the Central Zoo Authority (CZA) under Section 
38-H(1-A) of the Wild life (Protection) Act, 1972, for establishment of the Tiger 
Safari has not been received yet.

(b) The Central Zoo Authority has informed the government of Rajasthan 
vide letter dated 19.10.2015 and 23.02.2018 that the proposed establishment of the 
Tiger Safari cum Rescue Centre in the Amli Forest Block in the buffer zone of 
the Ranthambhore Tiger Reserve requires approval under provisions of the Forest 
Conservation Act, 1980, and other prerequisites as per provisions laid under the Wild 
life (Protection) Act, 1972. Compliance is awaited from the government of Rajasthan.

(c) Question does not arise.

(d) once the complete proposal along with compliance of prerequisites is received, 
the Central Zoo Authority shall take decision on it as per provisions of the Wild 
life (Protection) Act, 1972.

With respect to provision of funds, establishment and operation of a new Zoo/
Safari is responsibility of the respective Zoo operator and the Central Zoo Authority 
does not provide any funds for the same.

Steps for curbing air pollution in Delhi

187. dR. SANJAY SINH: Will the Minister of ENvIRoNMENT, FoREST ANd 
ClIMATE CHANgE be pleased to state:

(a) steps being taken for curbing the air pollution in the country;

(b) whether government has any roadmap for improvement of air quality in 
delhi; and

(c) if so, the details thereof?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) to (c) The Central 
government has taken a number of regulatory measures for prevention, control and 
abatement of air pollution in the country.

Action Plans for Improvement of Air Quality across the country:–

(i) Ministry of Environment, Forest and Climate Change has launched National 
Clean Air Programme (NCAP) in January, 2019 to tackle the problem of 
air pollution in a comprehensive manner with targets to achieve 20 to 30% 
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reduction in PM10 and PM2.5 concentrations by 2024. This is keeping 2017 
as the base year for the comparison of concentration. The overall objective 
is to augment and evolve effective ambient air quality monitoring network 
across the country besides ensuring comprehensive management plan for 
prevention, control and abatement of air pollution and enhancing public 
awareness and capacity building measures.

(ii) 102 non-attainment cities have been identified based on ambient air quality 
data for the period 2011-15 and WHo report 2014/2018. A total of 86 city 
specific action plans have been approved for ground implementation.

Action Plans for Improvement of Air Quality in Delhi NCR:–

(i) Graded Response Action Plan (GRAP) was notified on January 12, 2017, 
for prevention, control and abatement of air pollution in delhi and NCR. It 
identifies graded measures and implementing agencies for response to four 
AQI categories, namely, Moderate to Poor, very Poor, Severe and Severe + 
or Emergency.

(ii) The Central Government has notified a Comprehensive Action Plan (CAP) in 
2018 identifying timelines and implementing agencies for actions identified 
for prevention, control and mitigation of air pollution in delhi and NCR. 

 The Central government has taken several measures for prevention, control 
and abatement of air pollution in delhi. These include:

Monitoring

 ● Setting up of monitoring network for assessment of ambient air quality.

 ● Notification of National Ambient Air Quality Standards.

 ● launch of National Air Quality Index.

 ● Implementation of Air Quality Early Warning System for delhi in october, 
2018 in association with Ministry of Earth Sciences (MoES).

Transport

 ● leapfrogging from BS-Iv to BS-vI fuel standards since 1st April, 2018 in 
NCT of delhi and from 1st April, 2020 in the rest of the country.

 ● Introduction of cleaner/alternate fuels like gaseous fuel (CNg, lPg etc.), 
ethanol blending.

 ● Promotion of public transport and improvements in roads and building of 
more bridges to ease congestion on roads.

 ● operationalisation of Eastern Peripheral Expressway and Western Peripheral 
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Expressway to divert non-destined traffic from Delhi.

 ● Streamlining the issuance of Pollution Under Control Certificate.

 ● Environment Protection Charges (EPC) have been imposed on diesel vehicles 
with engine capacity of 2000 cc and above in delhi NCR.

Industry

 ● Badarpur thermal power plant has been closed from 15th october, 2018.

 ● All brick kilns have been shifted to zig-zag technology in delhi and NCR.

 ● Installation of on-line continuous (24x7) monitoring devices all red category 
industries in delhi and NCR.

 ● Revision of emission standards for industrial sectors from time to time.

 ● Ban on pet coke and furnace oil - monitoring of use of pet coke in lime 
Kilns/Cement Kilns and Calcium Carbide Industry in delhi and NCR States.

Biomass and Solid Waste

 ● A new Central Sector Scheme on ‘Promotion of Agricultural Mechanization 
for in-situ management of Crop Residue in the States of Punjab, Haryana, 
Uttar Pradesh and NCT of delhi’ for the period from 2018-19 and 2019-20 
has been launched.

 ● Banning of burning of biomass.

 ● 3 Waste-to-Energy (W-t-E) plants are currently operational in delhi with a 
total capacity of 5100 Tonnes Per day (TPd).

 ● Notifications of 6 waste management rules covering solid waste, plastic waste, 
e-waste, biomedical waste, C&d waste and hazardous wastes issued in 2016.

Dust

 ● Notifications regarding dust mitigation measures for construction and demolition 
activities.

 ● Number of mechanised road sweeping machines has been increased significantly 
and presently 60 machines are deployed for cleaning of roads in delhi.

Public Outreach

 ● Ministry of Environment, Forest and Climate Change and delhi government 
launched Clean Air for delhi Campaign from 10th – 23rd Feb., 2018 and to 
check air polluting activities pre and post diwali, a special campaign called 
“Clean Air Campaign” during November 01, 2018 to November 10, 2018.
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 ● Ministry is promoting peoples participation and awareness building among 
citizens for environmental conservation through green goods deeds that 
focus on promotion of cycling, saving water and electricity, growing trees, 
proper maintenance of vehicles, following of lane discipline and reducing 
congestion on roads by car pooling etc.

 ● development of mechanism for redressal of public complaints regarding 
air pollution issues in delhi and NCR [through ‘Sameer App’, ‘Emails’ 
(aircomplaints.cpcb@gov.in) and ‘Social Media Networks’ (Facebook and 
Twitter)] etc.

Environmental crisis in the country

†188. SHRI PRABHAT JHA: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that India is facing a severe environmental crisis at present 
and languishing among the bottom five countries in the list of World Environmental 
Performance Index issued in 2018;

(b) if so, the details thereof;

(c) whether the adequate public awareness campaigns are being run by the 
Central government to combat the environmental crisis and whether the success of 
the campaign so far in on expected lines; and

(d) if so, the details thereof?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) and (b) The Yale Center 
for Environmental law and Policy (YCElP), Yale University and Columbia University 
have published such report. Many such reports are based on secondary data and 
extrapolation.

The category of the parameters used to assess environment performance in the 
report does not seem to be backed by scientific arguments, and seem to be arbitrary. 
The report relies on data gathered by NASA Satellite in place of actual monitored 
data. Report has not been peer reviewed. Countries can be ranked on the basis of 
different criteria pollutants with different results.

(c) and (d) A number of public awareness campaigns/measures have been 
undertaken by the Central government for promoting peoples participation awareness 

† original notice of the question was received in Hindi.
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building amongst general population for environmental protection and conservation. 
These include:–

 ● Ministry of Environment, Forest and Climate Change and government of 
Uttar Pradesh, Punjab, Haryana, Rajasthan and delhi launched Clean Air 
for delhi Campaign from 10th-23rd Feb., 2018. The campaign aimed at 
sensitizing ground-level functionaries and general public about their roles in 
making the air quality better in delhi along with enforcement of various 
measures for improving air quality.

 ● To check air polluting activities pre and post diwali, a special campaign 
called “Clean Air Campaign” was organised during November 01, 2018 to 
November, 10, 2018. For the purpose, 52 teams had been constituted that 
included members from Ministry of Environment, Forest and Climate Change, 
Central Pollution Control Board and government of delhi and NCR towns 
(Noida, gurugram, greater Noida, Faridabad and ghaziabad) to take on-
spot ground actions to control air polluting activities and sensitizing public 
to ensure their effective participation. 2619 complaints were lodged during 
Clean Air Campaign held in November, 2018 and 454 challans were issued.

 ● SAMEER app has been launched wherein air quality information is available 
to public along with provision for registering complaints against air polluting 
activities.

 ● A dedicated media corner, Twitter and Facebook accounts have been created 
for access to air quality related information and to provide a platform for 
lodging complaints by general population.

 ● Crowd sourcing of innovative ideas/suggestions/proposals from public is 
done through CPCB website to strengthen efforts for improving air quality 
in delhi-NCR.

 ● The Ministry of Environment, Forest and Climate Change is implementing 
Environment Education, Awareness and Training Scheme with the objective 
to promote environmental awareness among all sections of the society and 
to mobilize people’s participation for conservation of environment. Under the 
National green Corps (NgC) programme of the Ministry, about one lakh 
schools have been identified as Eco-clubs, wherein, nearly thirty lakh students 
are actively participating in various environment protection and conservation 
activities, including the issues related to the air pollution.

 ● Ministry is promoting peoples’ participation and awareness building among 
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citizens for environmental conservation through green goods deeds that 
focus on promotion of cycling, saving water and electricity, growing trees, 
proper maintenance of vehicles, following of lane discipline and reducing 
congestion on roads by car pooling etc. 

Continuous Ambient Air Quality Monitoring Stations (CAAQMS) data indicated 
general improvement in Air Quality Index (AQI) of delhi in 2018. Number of ‘good’ 
to ‘Moderate’ days has increased to 159 in 2018, as compared to 152 in 2017 and 
106 in 2016, and number of ‘Poor’ to ‘Severe’ days has reduced to 206, compared 
to 213 in 2017 and 246 in 2016. In delhi, there is 7.3% and 14.8% reduction in 
PM2.5 levels and 8.6% and 16.5% reduction in PM10 levels in 2018 over 2017 and 
2016 respectively. [Refer to the Statement-II appended to answer to USQ No. 162 
(Part b)].

Polluted river stretches in Andhra Pradesh

189. SHRI KANAKAMEdAlA RAvINdRA KUMAR: Will the Minister of 
ENvIRoNMENT, FoREST ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that number of polluted river stretches in the State of 
Andhra Pradesh has increased over the years; 

(b) if so, the details thereof; 

(c) whether government will come forward to set up more Sewage Treatment 
Plants in these polluted stretches by allocating special funds; 

(d) if so, the details thereof; and

(e) if not, reasons therefor?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) and (b) Central Pollution 
Control Board (CPCB) in association with the State Pollution Control Boards (SPCBs) 
is monitoring the water quality of rivers on a regular basis. As per report of CPCB 
published in September, 2018, five river stretches of river Godavari (Rayanpeta 
to Rajahmundry), river Krishna (Amravathi to Hamsala deevi), river Tungabhadra 
(Manthralayam to Bavapuram), river Nagavali (Along Thotapalli), and river Kundu 
(Nandyal to Madduru) in Andhra Pradesh have been identified as polluted based on 
Bio-chemical oxygen demand (Bod) level in rivers (a key indicator of organic 
pollution).
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(c) to (e) The Ministry supplements the efforts of the State governments 
by providing financial assistance for taking up works relating to interception and 
diversion of raw sewage, laying of sewer lines, setting up of sewage treatment 
plants, low cost sanitation facilities, improved wood crematoria, river front/bathing 
ghat development, etc. Project proposals are received from the State governments 
from time to time for taking up pollution abatement works in towns along various 
rivers, and are considered for financial assistance under the NRCP subject to their 
conformity with the scheme guidelines, pollution status, prioritisation, appraisal by 
independent institutions and availability of Plan funds. 

For pollution abatement of river godavari at Rajahmundry in Andhra Pradesh, 
schemes pertaining to interception and diversion of sewage, sewage treatment plant, 
low cost sanitation, river front development and crematoria have been implemented at 
a sanctioned cost of ` 21.79 crore and sewage treatment capacity of 30 mld (million 
litres per day) has been created in the town under the NRCP. 

A budget allocation of ` 196.00 crore has been made in the current financial 
year 2019-20 for taking up river pollution abatement works in various States under 
NRCP. However, during the last three years, no proposal has been received from 
Government of Andhra Pradesh for financial assistance for pollution abatement works 
in identified polluted river stretches under the NRCP scheme.

Loss of green cover

190. SHRI MAJEEd MEMoN: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that in gurgaon 9,100 trees were cut in 2016-17 while 
Bhopal lost 26 per cent of its forest cover between 2009 and 2019 and Chennai is 
losing its green cover at the rate of 2 per cent every year;

(b) if so, hectares of forest land diverted for various land projects from 2014 
till date; and

(c) whether it is also a fact that according to Comptroller and Auditor general 
report compensatory afforestation has not happened in many areas?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) Sir, as per the information 
provided by the Haryana government, permission for cutting of 7336 trees in gurgaon 
district were granted by the Forest department and 6337 trees were cut by Haryana 
Forest development Corporation during 2016-17. As per latest India State of Forest 
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Report (ISFR)-2017 published by Forest Survey of India, dehradun, the total forest 
cover in Bhopal is 354 square kilometre and as per ISFR-2009, the total forest cover 
in Bhopal was 366 square kilometre which shows a decrease of 12 square kilometre 
indicating a 3.28% decrease in forest cover. As per ISFR-2017, the total forest cover 
in Chennai is 14 square kilometre and as per ISFR-2009, the total forest cover in 
Chennai was 9 square kilometre which shows an increase of 5 square kilometre. As 
such, Chennai has increased its green cover.

Forest Survey of India, dehradun an organisation under this Ministry, carries 
out the assessment of forest cover of the country biennially and the findings are 
published in India State of Forest Report. As per India State of Forest Report 
2017, there is an increase of 8, 021 sq. km. in the total forest and tree cover of 
the country, compared to the previous assessment in 2015. The total forest and tree 
cover is 24.39 per cent of the geographical area of the country.

(b) Under Forest Conservation (FC) Act, 1980, a total of 111457.10 hectare 
of forest land has been diverted for various developmental activities in the country 
from 01.01.2014 to 19.06.2019. details of State-wise area diverted are given in the 
Statement-I (See below).

To compensate the loss of forest for development works, compensatory afforestation 
is undertaken on non-forest land and degraded forest land from the funds collected 
from the user agencies and deposited in the Compensatory Afforestation Fund. In 
addition net present value of the forest land diverted is also deposited in Compensatory 
Afforestation Fund and utilized for additional afforestation and allied forestry activities 
for eco-restoration of the loss due to forest diversion. The Compensatory afforestation 
has been done over 3528.06 sq. km. during 2006-2018 from Compensatory Afforestation 
Fund contributing to increase in forest cover in the country as per the details given 
Statement-II (See below).

(c) The Comptroller and Auditor general in its Report No. 21 of 2013 on 
Compensatory Afforestation in India reported that compensatory afforestation over 
57014.6 hectare of non-forest land and degraded forest land and 49 kilometre on strip 
forest land has been achieved during 2006-2012. However, as per record available 
compensatory afforestation has been done over 352805.8 hectares of non-forest land 
and degraded forest land and 888 kilometres on strip forest land in various States 
during 2006-2018.
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Statement-I

Details showing total area diverted (State-wise) for forest 
land under FC Act, 1980

Category: All Categories during the Period : 01.01.2014 to 19.06.2019

Sl. 
No.

  State/UT Approved

No. of Cases Total land diverted (in hectare)

1 2 3 4

1. Andaman and Nicobar Islands 8 24.19

2. Andhra Pradesh 46 4369.26

3. Arunachal Pradesh 28 1086.34

4. Assam 1 1.00

5. Bihar 159 1656.14

6. Chandigarh 3 40.25

7. Chhattisgarh 48 7492.48

8. dadra and Nagar Haveli 10 5.41

9. daman and diu 0 0.00

10. delhi 4 15.15

11. goa 9 43.68

12. gujarat 177 2393.71

13. Haryana 1221 1871.86

14. Himachal Pradesh 155 1507.78

15. Jammu and Kashmir 0 0.00

16. Jharkhand 44 4156.21

17. Karnataka 74 1223.15

18. Kerala 10 29.66

19. lakshadweep 0 0.00

20. Madhya Pradesh 382 41514.82

21. Maharashtra 48 6784.69

22. Manipur 10 776.90

23. Meghalaya 2 142.93

24. Mizoram 2 74.73
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1 2 3 4

25. Nagaland 0 0.00

26. odisha 102 13609.26

27. Puducherry 0 0.00

26. Punjab 893 1850.14

27. Rajasthan 106 5329.36

28. Sikkim 17 84.33

29. Tamil Nadu 20 575.80

30. Telangana 38 10375.61

31. Tripura 14 118.31

32. Uttar Pradesh 11 734.38

33. Uttarakhand 311 3155.14

34. West Bengal 15 414.42

ToTal 3968 111457.10

Statement-II

Status of Compensatory Afforestation undertaken

State Compensatory Afforestation

Hectare Kilometre

1 2 3

Andhra Pradesh 6574

Andaman and Nicobar Islands 47

Arunachal Pradesh 12678

Assam 4130

Bihar 3109 603.83

Chandigarh 65

Chhattisgarh 33473

delhi 129

goa 498 7

gujarat 16450

Haryana 4707

Himachal Pradesh 12607
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1 2 3

Jammu and Kashmir 20659

Jharkhand 27048 277.747

Karnataka 11075

Kerala 324

Madhya Pradesh 21897

Maharashtra 25294

Manipur 5299

Meghalaya 2912

Mizoram 2905

odisha 58620

Punjab 9209

Rajasthan 22491

Sikkim 3930

Tamil Nadu 1185

Telangana 9197

Tripura 2743

Uttar Pradesh 14129

Uttarakhand 18577

West Bengal 845

ToTal 352806 888.577

Environmental pollution due to coal mining

191. SHRI dHIRAJ PRASAd SAHU: Will the Minister of ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE be pleased to state:

(a) whether government is aware that the production of coal may lead to rise 
of dust particles in air and water pollution specially in Chandwa road in Jharkhand;

(b) if so, the action taken by government for minimizing of dust produced by 
coal mining and for recycling of water; and

(c) whether government is considering any special package to control air pollution 
caused by coal mining in Jharkhand and if so, the details thereof?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
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ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) and (b) different coal 
mining operations namely, drilling, blasting and material handling contribute to dust 
generation and water pollution. Transportation of coal by uncovered trucks, also adds 
to dust generation along roads.

As mandated under the Environment Impact Assessment (EIA) Notification, 2006, 
under the Environment (Protection) Act, 1986, coal mining projects are required 
to undertake EIA studies and prepare Environment Management Plan for obtaining 
environmental clearances from the concerned regulatory authorities. different measures 
to control dust/emissions and water pollution, as proposed by the project proponentare 
examined by the sectoral Expert Appraisal Committee (EAC) for their efficacy and 
adequacy and suitable conditions are imposed accordingly while granting environment 
clearances to coal mining projects.

(c) The environmental clearance conditions prescribed for coal mines in Jharkhand 
address the issue of air pollution. Further, to control air pollution in identified cities 
in the country, including dhanbad in Jharkhand, the Central government has launched 
National Clean Air Programme (NCAP) with the mandate to meet the prescribed 
annual average ambient air quality standards at all locations in the country within 
the stipulated time-frame. Under the NCAP, an amount of ` 10 crore has been 
earmarked for dhanbad in Jharkhand.

Air quality and effectiveness of pollution control programmes

192. dR. ASHoK BAJPAI: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that no significant improvement is found in air quality 
even after pollution control programmes being implemented so far;

(b) if so, whether government is planning to have a fresh look at the problem; 
and

(c) if not, the reasons therefor?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) Continuous Ambient 
Air Quality Monitoring Stations (CAAQMS) data indicated general improvement in 
Air Quality Index (AQI) of delhi in 2018, despite usual seasonal pattern wherein 
minimum pollutant levels are observed during monsoon, moderate levels during 
summers and high concentration of pollutants in winters. overall improvement in 
air quality of delhi was noted in 2018 (January-december, 2018) as compared to 
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2017 (Jan.-dec., 2017). Number of ‘good’ to ‘Moderate’ days has increased to 159 
in 2018, as compared to 152 in 2017, and number of ‘Poor’ to ‘Severe’ days has 
reduced to 206, compared to 213 in 2017. In delhi, there is 14.8% reduction in 
PM2.5 levels and 16.5% reduction in PM10 levels in 2018 over 2016 [Refer to the 
Statement-II appended to answer to USQ No. 162 (Part b)].

On the basis of last five year ambient air quality data (2014-2018), the parameter- 
wise trends are as follows:–

 ● SO2: The analysis of five-year data reveals that 39 cities showed a decreasing 
trend, 42 cities showed steady trend, 38 cities showed increasing trend and 
137 cities showed fluctuating trend. However, all the cities were within the 
National Standard.

 ● NO2: Ambient Air Quality data with respect to No2 reveals that 29 cities 
showed a decreasing trend, 7 cities showed steady trend, 46 cities showed 
increasing trend and 174 cities showed fluctuating trend. However, most of 
the cities were within the National Standard.

 ● PM10: With respect to PM10, ambient air quality data of last five year reveals 
that 18 cities showed a decreasing trend, 28 cities showed increasing trend 
and 216 cities showed fluctuating trend.

 ● PM2.5: Ambient Air Quality data with respect to PM2.5 reveals that 12 
cities showed a decreasing trend, 12 cities showed an increasing trend and  
56 cities showed fluctuating trend.

(b) and (c) The Central government has taken a number of regulatory measures 
for prevention, control and abatement of air pollution in the country.

Action Plans for Improvement of Air Quality in Delhi NCR:

(i) Graded Response Action Plan (GRAP) was notified on January 12, 2017, 
for prevention, control and abatement of air pollution in delhi and NCR. It 
identifies graded measures and implementing agencies for response to four 
AQI categories, namely, Moderate to Poor, very Poor, Severe and Severe + 
or Emergency.

(ii) The Central Government has notified a Comprehensive Action Plan (CAP) in 
2018 identifying timelines and implementing agencies for actions identified 
for prevention, control and mitigation of air pollution in delhi and NCR.

Action Plans for Improvement of Air Quality of Other Cities:

(i) Ministry of Environment, Forest and Climate Change has launched National 
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Clean Air Programme (NCAP) in January, 2019 to tackle the problem of 
air pollution in a comprehensive manner with targets to achieve 20 to 30% 
reduction in PM10 and PM2.5 concentrations by 2024. This is keeping 2017 
as the base year for the comparison of concentration. The overall objective 
is to augment and evolve effective ambient air quality monitoring network 
across the country besides ensuring comprehensive management plan for 
prevention, control and abatement of air pollution and enhancing public 
awareness and capacity building measures.

(ii) 102 non-attainment cities have been identified based on ambient air quality 
data for the period 2011-15 and WHo report 2014/2018. A total of 86 city 
specific action plans have been approved for ground implementation. 

 The Central government has taken several measures for prevention, control 
and abatement of air pollution in delhi. These include:–

Monitoring

 ● Setting up of monitoring network for assessment of ambient air quality.

 ● Notification of National Ambient Air Quality Standards.

 ● launch of National Air Quality Index.

 ● Implementation of Air Quality Early Warning System for delhi in october, 
2018 in association with Ministry of Earth Sciences (MoES).

Transport

 ● leapfrogging from BS-Iv to BS-vI fuel standards since 1st April, 2018 in 
NCT of delhi and from 1st April, 2020 in the rest of the country.

 ● Introduction of cleaner/alternate fuels like gaseous fuel (CNg, lPg etc.), 
ethanol blending.

 ● Promotion of public transport and improvements in roads and building of 
more bridges to ease congestion on roads.

 ● operationalisation of Eastern Peripheral Expressway and Western Peripheral 
Expressway to divert non-destined traffic from Delhi.

 ● Streamlining the issuance of Pollution Under Control Certificate.

 ● Environment Protection Charges (EPC) have been imposed on diesel vehicles 
with engine capacity of 2000 cc and above in delhi NCR.

Industry

 ● Badarpur thermal power plant has been closed from 15th october, 2018.

 ● All brick kilns have been shifted to zig-zag technology in delhi and NCR.
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 ● Installation of on-line continuous (24x7) monitoring devices all red category 
industries in delhi and NCR.

 ● Revision of emission standards for industrial sectors from time to time.

 ● Ban on petcoke and furnace oil - monitoring of use of petcoke in lime 
Kilns/Cement Kilns and Calcium Carbide Industry in delhi and NCR States.

Biomass and Solid Waste

 ● A new Central Sector Scheme on ‘Promotion of Agricultural Mechanization 
for in-situ management of Crop Residue in the States of Punjab, Haryana, 
Uttar Pradesh and NCT of delhi’ for the period from 2018-19 and 2019-20 
has been launched.

 ● Banning of burning of biomass.

 ● 3 Waste-to-Energy (W-t-E) plants are currently operational in delhi with a 
total capacity of 5100 Tonnes Per day (TPd).

 ● Notifications of 6 waste management rules covering solid waste, plastic waste, 
e-waste, biomedical waste, C&d waste and hazardous wastes issued in 2016.

Dust

 ● Notifications regarding dust mitigation measures for construction and demolition 
activities.

 ● Number of mechanised road sweeping machines has been increased significantly 
and presently 60 machines are deployed for cleaning of roads in delhi.

Public Outreach

 ● Ministry of Environment, Forest and Climate Change and delhi government 
launched Clean Air for delhi Campaign from 10th – 23rd Feb., 2018 and to 
check air polluting activities pre and post diwali, a special campaign called 
“Clean Air Campaign” during November 01, 2018 to November 10, 2018.

 ● Ministry is promoting peoples’ participation and awareness building among 
citizens for environmental conservation through green goods deeds that 
focus on promotion of cycling, saving water and electricity, growing trees, 
proper maintenance of vehicles, following of lane discipline and reducing 
congestion on roads by car pooling etc.

 ● development of mechanism for redressal of public complaints regarding 
air pollution issues in delhi and NCR [through ‘Sameer App’, ‘Emails’ 
(aircomplaints.cpcb@gov.in) and ‘Social Media Networks’ (Facebook and 
Twitter)] etc.
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Steps taken to improve the air quality index in Uttar Pradesh

193. SHRI SANJAY SETH: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that the cities of varanasi and lucknow have recorded 
worse air quality levels than delhi-NCR in the last six months with varanasi recording 
zero good quality air days;

(b) whether Government has installed any air purifiers in the public areas in 
such cities;

(c) whether Government plans to check the biomass burning and traffic congestion 
in varanasi to control the hazardous emission; and

(d) details of other steps being taken to improve the air quality index in Uttar 
Pradesh?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) Month-wise comparative 
Air Quality Index status of delhi-NCR, lucknow and varanasi is given in the 
Statement (See below).

(b) 54 units Air Purification Units (WAYU) has been installed at 5 Traffic 
Junction in delhi as pilot project to assess mitigation measures of air pollution.

(c) and (d) The National Clean Air Programme (NCAP), a Central Sector 
Scheme, a time bound national level strategy to tackle air pollution problem across 
the country in a comprehensive manner has been launched. 102 non-attainment 
cities for formulation and implementation of city specific action plans under NCAP 
have been identified. The non-attainment cities in Uttar Pradesh—Agra, Allahabad, 
Anpara, Bareily, Firozabad, gajraula, ghaziabad, Jhansi, Kanpur, Khurja, lucknow, 
Moradabad, Noida, Raebareli and varanasi, are part of NCAP. The city action plan 
of varanasi submitted by Uttar Pradesh State government has been approved by 
Central Pollution Control Board and our Ministry has sanctioned ` 10 crores in the 
current year for following components:–

(i) Public awareness and capacity building activities,

(ii) Source apportionment study,

(iii) Mechanical street sweepers,

(iv) Water sprinklers,
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(v) Mobile Enforcement Units,

(vi) Preparation for plan for creation of green buffers using wind rose data 
for various pollution sources by UPPCB,

(vii) Tree plantation, greening activities and development of City Forest in 
open areas, premises, parks and road side lands along with establishment 
of nurseries and plant raising, and

(viii) Construction and demolition Waste Management Facility.

Further, the cities of Agra, Kanpur, lucknow, and Allahabad with million plus 
population and PM10>90μg/m³ were identified for priority action and funding of  
` 10 crores each in the current year. For the remaining non-attainment cities in Uttar 
Pradesh, funding of ` 10 lakhs per city for cities with population less than 5 lakhs 
and ` 20 lakhs per city with a population of 5 to10 lakhs have been sanctioned.
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Month-wise comparative Air Quality Index status of Delhi-NCR, Lucknow and Varanasi month-wise

AQI Categories Range delhi Faridabad ghaziabad gurgaon Noida lucknow varanasi

December, 2018

good (0–50) * * * * * * *

Satisfactory (51–100) * * * * * * *

Moderate (101–200) 1 * 1 9 1 * *

Poor (201–300) 4 6 2 10 3 5 *

very Poor (301–400) 18 19 8 6 18 26 28

Severe (>401) 8 6 19 2 9 * 1

January, 2019

good (0–50) * * * * * * *

Satisfactory (51–100) * 1 * 1 1 * *

Moderate (101–200) 2 1 2 5 2 4 3

Poor (201–300) 9 7 10 12 9 9 7

very Poor (301–400) 12 11 7 9 8 16 18

Severe (>401) 7 7 11 2 10 2 3

February, 2019

good (0–50) * * * * * * *
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Satisfactory (51–100) 1 4 1 5 2 1 *

Moderate (101–200) 9 11 7 8 7 9 3

Poor (201–300) 10 4 8 12 10 13 12

very Poor (301–400) 8 2 9 2 7 5 12

Severe (>401) * * 1 * 1 * *

March, 2019

good (0–50) * * * * * * *

Satisfactory (51–100) * 1 * 7 * 1 *

Moderate (101–200) 20 21 15 19 19 13 6

Poor (201–300) 11 5 16 4 12 17 23

very Poor (301–400) * * * * * * 1

Severe (>401) * * * * * * *

April, 2019

good (0–50) * * * 1 * * *

Satisfactory (51–100) 1 * * 1 2 2 *

Moderate (101–200) 11 15 5 11 12 13 6

Poor (201–300) 17 10 19 14 16 13 18

very Poor (301–400) 1 2 6 * * 2 6

Severe (>401) * * * * * * *
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AQI Categories Range delhi Faridabad ghaziabad gurgaon Noida lucknow varanasi

May, 2019

good (0–50) * * * * * * *

Satisfactory (51–100) * * * 2 1 * *

Moderate (101–200) 15 17 7 13 16 24 6

Poor (201–300) 12 10 12 10 6 6 21

very Poor (301–400) 4 2 10 5 8 1 3

Severe (>401) * * 2 * * * *
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Forest Land Acquisition without consent

194. SHRI SANJAY SETH: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to State:

(a) whether it is a fact that the forest land in being diverted for mining or other 
industrial purposes in Chhattisgarh, odisha, Uttar Pradesh, etc. without the consent 
of tribals and forest dwellers; and

(b) if so, the manner in which the forest clearance application is being approved 
without consulting the stakeholders?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) and (b) No. Sir. No forest 
land proposed for diversion for mining or other industrial purposes is considered or 
approved for diversion without certificate of compliance under “The Scheduled Tribes 
and other Traditional Forest dwellers (Recognition of Forest Rights) Act, 2006” by 
the competent authority in the State.

Pollution in the rivers of Tamil Nadu

195. dR. R. lAKSHMANAN: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) the details of polluted stretches of rivers in the State of Tamil Nadu, as per 
the report of the Central Pollution Control Board (CPCB), 2018; and

(b) the details of Sewage Treatment Plants (STPs) that have been set up in the 
polluted stretches of rivers in the State of Tamil Nadu, subsequent to publication of 
CPCB report in 2018?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) Central Pollution Control 
Board (CPCB) in association with the State Pollution Control Board (SPCBs) is 
monitoring the water quality of rivers on a regular basis. As per a report published by 
CPCB in September, 2018, the stretches of river Cauvery (Mettur to Mayiladuthurai), 
Sarabanga river (Thathayampatti to T. Konagapadi), Thirumanimuthar river (Salem to 
Papparapatti), vasista river (Manivilundhan to Thiyaganur), Bhavani river (Sirumugai 
to Kalingarayan) and Tambirapani river (Pappankulam to Toarumuganeri) in Tamil 
Nadu have been identified as polluted based on Bio-chemical Oxygen Demand (BOD) 
level in rivers, a key indicator of organic pollution.

(b) Pollution abatement of rivers and water bodies is a continuous and ongoing 



182 Written Answers to [RAJYA SABHA] Unstarred Questions

process. It is the responsibility of the State governments/concerned local bodies to 
set up facilities for collection, transportation and treatment of sewage being generated 
and ensure that untreated sewage does not fall into the rivers and water bodies, 
thereby polluting them. This Ministry has been supplementing the efforts of the 
State Governments in abatement of pollution in identified stretches of various rivers 
under the scheme of National River Conservation Plan (NRCP) and conservation and 
management of lakes and wetlands under a separate scheme of National Plan for 
Conservation of Aquatic Eco-system (NPCA), on a cost sharing basis between the 
Central and State governments.

Financial assistance has been provided to the State of Tamil Nadu in 13 towns, 
at a sanction cost of ` 905.78 crores till date. Sewage Treatment Capacity of 477.66 
mld and 15 STPs has been created so far.

India's record in environmental protection

196. SHRI PRABHAT JHA: Will the Minister of ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE be pleased to state:

(a) whether it is a fact that India's current performance with regard to 
environmental protection is not desirable with reference to global standards; and

(b) if so, the details thereof and the special policy based steps proposed to be 
taken by government in coming times?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) and (b) The Central 
government has taken a number of regulatory measures for prevention, control and 
abatement of air pollution in the country.

Action Plans for Improvement of Air Quality in Delhi NCR:–

(i) Graded Response Action Plan (GRAP) was notified on January 12, 2017, 
for prevention, control and abatement of air pollution in delhi and NCR. It 
identifies graded measures and implementing agencies for response to four 
AQI categories, namely, Moderate to Poor, very Poor, Severe and Severe + 
or Emergency.

(ii) The Central Government has notified a Comprehensive Action Plan (CAP) in 
2018 identifying timelines and implementing agencies for actions identified 
for prevention, control and mitigation of air pollution in delhi and NCR.

† original notice of the question was received in Hindi.
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Action Plans for Improvement of Air Quality of Other Cities:

(i) Ministry of Environment, Forest and Climate Change has launched National 
Clean Air Programme (NCAP) in January, 2019 to tackle the problem of 
air pollution in a comprehensive manner with targets to achieve 20 to 30% 
reduction in PM10 and PM2.5 concentrations by 2024. This is keeping 2017 
as the base year for the comparison of concentration. The overall objective 
is to augment and evolve effective ambient air quality monitoring network 
across the country besides ensuring comprehensive management plan for 
prevention, control and abatement of air pollution and enhancing public 
awareness and capacity building measures.

(ii) 102 non-attainment cities have been identified based on ambient air quality 
data for the period 2011-15 and WHo report 2014/2018. A total of 86 city 
specific action plans have been approved for ground implementation. 

Monitoring

 ● Setting up of monitoring network for assessment of ambient air quality. 
Presently, ambient air quality is being monitored at 779 locations covering 
339 cities in 29 States and 6 Union Territories across the country under 
National Air Quality Monitoring Programme (NAMP). Further 170 CAAQMS 
stations for online real time monitoring have been established.

 ● Notification of National Ambient Air Quality Standards.

 ● launch of National Air Quality Index.

 ● Implementation of Air Quality Early Warning System for delhi in october, 
2018 in association with Ministry of Earth Sciences (MoES).

Transport

 ● leapfrogging from BS-Iv to BS-vI fuel standards since 1st April, 2018 
in NCT of delhi and from by 1st April, 2020 in the rest of the country.

 ● Introduction of cleaner/alternate fuels like gaseous fuel (CNg, lPg etc.), 
ethanol blending.

 ● Promotion of public transport and improvements in roads and building of 
more bridges to ease congestion on roads.

 ● operationalisation of Eastern Peripheral Expressway and Western Peripheral 
Expressway to divert non-destined traffic from Delhi.

 ● Streamlining the issuance of Pollution Under Control Certificate.

 ● Environment Protection Charges (EPC) have been imposed on diesel vehicles 
with engine capacity of 2000cc and above in delhi NCR.
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Industry

 ● Badarpur thermal power plant has been closed from 15th october, 2018.

 ● All brick kilns have been shifted to zig-zag technology in delhi and NCR.

 ● Installation of on-line continuous (24x7) monitoring devices all red category 
industries in delhi and NCR.

 ● Revision of emission standards for industrial sectors from time-to-time.

 ● Ban on pet coke and furnace oil - monitoring of use of pet coke in lime 
Kilns/Cement Kilns and Calcium Carbide Industry in delhi and NCR States.

Biomass and Solid Waste

 ● A new Central Sector Scheme on ‘Promotion of Agricultural Mechanization 
for in-situ management of Crop Residue in the States of Punjab, Haryana, 
Uttar Pradesh and NCT of delhi’ for the period from 2018-19 and 2019-20 
has been launched.

 ● Banning of burning of biomass.

 ● 3 Waste-to-Energy (W-t-E) plants are currently operational in delhi with a 
total capacity of 5100 Tonnes Per day (TPd).

 ● Notifications of 6 waste management rules covering solid waste, plastic waste, 
e-waste, biomedical waste, C&d waste and hazardous wastes issued in 2016.

Dust

 ● Notifications regarding dust mitigation measures for construction and demolition 
activities.

 ● Number of mechanised road sweeping machines has been increased significantly 
and presently 60 machines are deployed for cleaning of roads in delhi.

Public Outreach

 ● Ministry of Environment, Forest and Climate Change and delhi government 
launched Clean Air for delhi Campaign from 10th – 23rd Feb., 2018 and to 
check air polluting activities pre and post diwali, a special campaign called 
“Clean Air Campaign” during November 01, 2018 to November 10, 2018.

 ● Ministry is promoting peoples participation and awareness building among 
citizens for environmental conservation through green goods deeds that 
focus on promotion of cycling, saving water and electricity, growing trees, 
proper maintenance of vehicles, following of lane discipline and reducing 
congestion on roads by car pooling etc.
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 ● development of mechanism for redressal of public complaints regarding 
air pollution issues in delhi and NCR [(through ‘Sameer App’, ‘Emails’ 
(aircomplaints.cpcb@gov.in) and ‘Social Media Networks’ (Facebook and 
Twitter)] etc.

With regards to prevention and control of water pollution, several measures have 
been taken:–

 ● directions have been issued under Section 5 of the Environment (Protection) 
Act, 1986 regarding ‘Treatment and Utilization of Sewage for Restoration 
of Water Quality of River’ to Municipal Corporations of 46 Metropolitan 
cities and 20 State Capitals.

 ● directions have been issued under Section18 (1) (b) of the Water (Prevention 
and Control of Pollution) Act, 1974 to SPCBs/PCCs regarding treatment and 
utilization of sewage.

 ● The continuous water quality monitoring systems have been established on 
industrial units in the country for getting real time information on the effluent 
quality and non-complying unit were identify and action taken.

 ● 40% increase (2500 to 3500) in manual and 360% (10-46) increase in Real 
Time Water Quality Monitoring stations during the last five years.

 ● Stipulation of general discharge standards and industry specific effluent 
discharge standards under Environment (Protection) Rules, 1986 so as to 
prevent pollution of the water bodies.

 ● Indicative guidelines for restoration of water bodies issued as a guidance to 
the stakeholders for ensuring restoration/rejuvenation of water bodies.

Protection and conservation of Western Ghats

197. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of ENvIRoNMENT, 
FoREST ANd ClIMATE CHANgE be pleased to state:

(a) whether Western ghats declared as World Heritage Natural Site is under 
severe threat due to construction activities, infrastructure development, tree felling, 
expansion of cities and towns, increased agricultural activities etc;

(b) action government has taken on the recommendations of dr. Kasturirangan 
led Committee on Western ghats constituted by government;

(c) amount of funds allocated by government for protection and conservation 
of this World Heritage Natural Site; and
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(d) whether any action to stop illegal mining, protection of areas from where 
the rivers originate and preservation of ecosystem has been taken?

THE MINISTER oF STATE IN THE MINISTRY oF ENvIRoNMENT, FoREST 
ANd ClIMATE CHANgE (SHRI BABUl SUPRIYo): (a) and (b) The Western 
ghats covers area falling in Eco-Sensitive Areas (ESAs) in the States of Kerala, Tamil 
Nadu, Karnataka, goa, Maharashtra and gujarat. Keeping in view of the importance 
of area, Western ghats have been designated as National Parks/Wildlife Sanctuaries/ 
Reserved Forests, wherein construction activities, infrastructure development, tree felling, 
expansion of cities and towns, increased agricultural activities etc. are not permitted.

The Ministry of Environment, Forest and Climate Change (MoEF&CC) has 
taken action on the recommendations of High level Working group (HlWg) report 
headed by dr. Kasturirangan. This Ministry in principle accepted the HlWg report, 
which recommended prohibition or regulation of identified projects and activities in 
the Eco-Sensitive Areas (ESA), which have interventionist and destructive impacts on 
natural ecosystems. Based on the recommendation of the HlWg, the MoEF& CC 
issued directions under Section 5 of Environment (Protection) Act, 1986 vide order 
dated 13.11.2013 to respective State governments of the Western ghats regions to 
prohibit five categories of new and/or expansion projects/activities in the ESA of 
the Western ghats, namely (i) Mining, quarrying and sand mining, (ii) Thermal 
Power Plants, (iii) Building and construction projects of 20,000 square meter area 
and above, (iv) Township and area development projects with an area of 50 hectare 
and above and/or with built up area of 1,50,000 square meter and above, and  
(v) Red category of industries.

In order to follow a coherent and consistent approach in notifying the ESA of 
the Western ghats, Ministry had interactions with all the States of Western ghats 
region at various levels from the year 2015-16 till date. Draft notification of Western 
ghats has been re-published on 3.10.2018.

(c) Funds released by the MoEF&CC are given in the Statement (See below).

(d) The concerned department of State government is empowered to take 
appropriate action against illegal mining as per the provision under section 23 (c) of 
Mines and Minerals (development and Regulation) Act, 1957. However, any operating 
mines which has not taken/granted prior environmental clearance from regulatory 
authority within the provision of Environmental Impact Assessment notification, 2006 
is considered as unlawful activity/illegal mining.
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Statement

(A) Funds released in last three years for Biosphere Reserve (BR) falling 
in the Western Ghats

(` in lakh)

Biosphere Reserve/Fund Released 2016-17 2017-18 2018-19

Nilgiri BR 56.62 142.534 95.864

Agasthiarmalai BR 137.656 192.6293 142.953

ToTal 194.276 335.1633 238.817

(B) Funds released in last three years for National Parks (NP)/Wildlife 
Sanctuaries (WLS) falling in Western Ghats

(` in lakh)

Name of Wildlife Sanctuaries/ 
National Parks

2016-17 2017-18 2018-19

Shendurney WlS 36.68 41.34 44.844

Neyyar WlS 30.96 37.452 40.0032

Peppara WlS 28.28 32.606 34.488

Eravikulam National Park 34.89 41.448 55.866

Chinnar WlS 28.95 33.222 34.842

Silent valley NP 63.78 65.964 77.37

Mukurti NP 0.00 13.83 18.975

Pushpagiri WlS 13.45 16.69 23.4636

Brahmagiri WlS 16.82 23.36 35.10

Talacuvery WlS 9.07 11.59 16.6689

Alaram WlS 35.37 41.586 49.104

Kudremukh WlS 27.58 28.16 36.0621

Someshwara WlS 13.28 16.98 23.7594

Radhanagari WlS 30.53 79.236 84.972

ToTal 369.64 483.464 575.5182
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(C) Funds released in last three years for Tiger Reserves falling 
in Western Ghats

(` in lakh)

Tiger Reserve 2016-17 2017-18 2018-19

Kalakad-Mundanthurai Tiger Reserve 183.42 207.26 290.31

Periyar Tiger Reserve 429.65 366.10 365.75

Parambikulam Tiger Reserve 350.58 270.31 287.28

Sahyadri Tiger Reserve 257.19 286.91 386.06

ToTal 1220.84 1130.58 1329.4

Sale of stakes of State owned companies

198. SHRI JoSE K. MANI: Will the Minister of HEAvY INdUSTRIES ANd 
PUBlIC ENTERPRISES be pleased to state:

(a) whether government has planned to swiftly proceed with the strategic stake 
sale in at least ten State owned companies for rebooting the economy;

(b) whether this exercise is likely to mop up ` 90,000 crores from disinvestment 
proceeds in the current financial year; and

(c) whether government has already the necessary approval for selling stakes 
in about 24 companies including the national flag carrier Air India?

THE MINISTER oF HEAvY INdUSTRIES ANd PUBlIC ENTERPRISES 
(SHRI ARvINd gANPAT SAWANT): (a) and (b) department of Investment and 
Public Asset Management (dIPAM) has informed that the government has given 
‘in-principle’ approval for strategic disinvestment of 28 CPSEs including Subsidiaries, 
Units and Joint ventures with sale of majority stake of government of India and 
transfer of management control. The proceeds from strategic sale will depend on 
various factors, including market conditions, at the time of actual sale.

(c) Yes, Sir.

Revival of closed PSUs

199. SHRI RIPUN BoRA: Will the Minister of HEAvY INdUSTRIES ANd 
PUBlIC ENTERPRISES be pleased to state:

(a) whether government is aware that two Public Sector Undertakings (PSUs) 
namely Panchgram Paper Mill and Jagiroad Paper Mill of Assam have been closed 
down;
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(b) if so, the steps taken by government or proposed to be taken to revive 
above mentioned two PSUs;

(c) details of plans of government for compensating a large number of employees 
of the above two PSUs who are struggling for the last four years without getting 
their salaries; and

(d) details of the proposal of government on the other PSUs of country which 
are under Board for Industrial and Financial Reconstruction and proposed to be 
closed down?

THE MINISTER oF HEAvY INdUSTRIES ANd PUBlIC ENTERPRISES 
(SHRI ARvINd gANPAT SAWANT): (a) to (c) Cachar Paper Mill, Panchgram 
and Nagaon Paper Mill, Jagiroad are mills of Hindustan Paper Corporation limited 
(HPC) in Assam, these are presently non-operational. The National Company law 
Tribunal (NClT) through an order dated 13.06.2018 directed initiation of Corporate 
Insolvency Resolution Process (CIRP) under the Insolvency and Bankruptcy Code 
(IBC), 2016 against HPC.

Thereafter, as per the provisions of IBC, the Board of directors of HPC stands 
suspended and a Resolution Professional (RP) and a Committee of Creditors have 
been appointed for HPC.

The Chairman and Managing Director, HPC had filed an appeal in the National 
Company law Appellate Tribunal (NClAT) against the aforementioned order dated 
13.06.2018 of NClT, however, the said appeal was dismissed by Appellate Tribunal 
vide order dated 08.01.2019.

The NClT, during the hearing of the case on 02.05.2019, has ordered for the 
liquidation of HPC.

(d) The Board for Industrial and Financial Reconstruction (BIFR) has been 
dissolved, all pending cases before BIFR stand abated.

Privatisation of Public Enterprises

200. dR. l. HANUMANTHAIAH: Will the Minister of HEAvY INdUSTRIES 
ANd PUBlIC ENTERPRISES be pleased to state:

(a) the details of number of Public Enterprises in the country;

(b) the number of loss-making enterprises;

(c) the number of Navratna Companies and whether there is any move to 
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privatize these companies; and

(d) whether the Navratna Companies have been privatized, if so, the reasons 
therefor?

THE MINISTER oF HEAvY INdUSTRIES ANd PUBlIC ENTERPRISES 
(SHRI ARvINd gANPAT SAWANT): (a) and (b) As per Public Enterprises Survey 
2017-18 that was laid in the Parliament on 27.12.2018, there were 339 Central 
Public Sector Enterprises (CPSEs) as on 31.03.2018, out of which 257 were in 
operation and 82 were under construction. of the 257 operating CPSEs, 71 CPSEs 
had incurred losses during 2017-18. 

(c) and (d) There were 16 Navratna CPSE as on 31.3.2018. out of these, the 
strategic disinvestment has been completed in two CPSEs namely, Hindustan Petroleum 
Corporation Ltd. and Rural Electrification Corporation Limited. At present there is 
no proposal for strategic disinvestment of other Navratna CPSEs.

CPSEs in Karnataka

201. SHRI g.C. CHANdRASHEKHAR: Will the Minister of HEAvY 
INdUSTRIES ANd PUBlIC ENTERPRISES be pleased to state:

(a) the details of Central Public Sector Enterprises (CPSEs) established in 
Karnataka till date;

(b) whether Government has identified land for disposal regarding those CPSEs 
that have been earmarked for closure;

(c) if so, the details thereof including the guidelines issued for disposal of land 
and the current status of the same;

(d) the details regarding proceeds realized from disposal of assets of such CPSEs; 
and

(e) other new initiatives taken by government for CPSEs during the last three 
years?

THE MINISTER oF HEAvY INdUSTRIES ANd PUBlIC ENTERPRISES 
(SHRI ARvINd gANPAT SAWANT): (a) As per information available in the 
Public Enterprises Survey 2017-18 that was laid on the Table of both the Houses of 
Parliament on 27.12.2018, there are 19 operating Central Public Sector Enterprises 
(CPSEs) which have registered office in the State of Karnataka as on 31.3.2018. 
details of such CPSEs are given in Statement-I (See below).
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(b) to (d) As per the information available with dPE, out of these 19 CPSEs,  
3 CPSEs namely HMT Watches ltd., STCl ltd. and Tungabhadra Steel Products ltd. 
having registered office in the State of Karnataka have been approved for closure 
by the government. The detail of status of disposal of land of these three CPSEs 
is given in Statement-II (See below).

dPE, being a nodal Ministry for all CPSEs, has issued guidelines on 14.6.2018 
to all the administrative Ministries/departments of CPSEs on time bound closure of 
sick/loss making CPSEs and disposal of their movable and immovable assets. As 
per these guidelines, the administrative Ministry/department/CPSE in consultation 
with Land Management Agency (LMA) identifies/undertakes sale/transfer of land of 
CPSE under closure. dPE does not Centrally maintain data on disposal of land and 
other assets of CPSEs and amount realized thereof.

(e) DPE coordinated a year-long broad based consultative exercise for redefining 
the role and functioning of CPSEs in the context of broad vision of New India 
2022 which culminated in the first ever CPSE Conclave held on 9th April, 2018 in 
New delhi. The conclave came up with key challenges for the CPSEs to focus on, 
namely, (i) maximising geo-strategic reach of CPSEs, (ii) minimizing import bill of 
the country, (iii) Integration of Innovation and Research amongst CPSEs, etc. The 
CPSEs have prepared their action plans accordingly.

Further, in order to bring in systematic improvement in the functioning of CPSEs, 
an advisory has been issued by dPE on 16.1.2019 on professionalization of below 
Board level management in CPSEs.

Statement-I

List of CPSEs having registered office in the State of Karnataka

Sl. No. Name of the Ministry/department/CPSEs

Department of Space

1. Antrix Corporation ltd.

Department of Pharmaceuticals

2. Karnataka Antibiotics and Pharmaceuticals ltd.

Department of Commerce

3. Karnataka Trade Promotion organisation

4. STCl ltd.

Department of Telecommunications

5. ITI ltd.
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Sl. No. Name of the Ministry/department/CPSEs

Department of Defence Production

6. BEl-Thales Systems ltd.

7. BEMl ltd.

8. Bharat Electronics ltd.

9. Hindustan Aeronautics ltd.

10. Naini Aerospace ltd.

11. vignyan Industries ltd.

Department of Heavy Industries

12. HMT (International) ltd.

13. HMT ltd.

14. HMT Machine Tools ltd.

15. HMT Watches ltd.

16. Tungabhadra Steel Products ltd.

Ministry of Petroleum and Natural Gas

17. Mangalore Refinery and Petrochemicals Ltd.

18. oNgC Mangalore Petrochemicals ltd.

Ministry of Steel

19. KIoCl ltd.

Statement-II

Details of land assets of 3 CPSEs having (registered office in the 
State of Karnataka) approved for closure by the Government

Sl. No. CPSE Total extent of land Status of disposal

Department of Heavy Industry

1. HMT Watches 
limited

The Company has 
301.69 acres of land 
of which 209.39 acres 
is in Bangalore and 
Tumkur and 92.30 
acres in Ranibagh. The 
entire 209.39 acres of 
land at Bangalore and 
Tumkur is freehold. At

Transfer of 109 acres of 
land at Tumkur to ISRo 
has been completed and 
possession handed over. 
Sale proceeds have been 
transferred to goI.

For disposal of land at 
Bangalore, NoC from 
government of Karnataka
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Sl. No. CPSE Total extent of land Status of disposal

Ranibagh, 45.62 acres 
is freehold and the 
remaining 46.68 acres 
land is leasehold.

is being pursued. An issue 
regarding forest classification 
of land has to be resolved 
by State government.

As regards,  the land 
at Ranibagh, the State 
government of Uttarakhand 
was requested to take back 
the leasehold land. For 
sale of freehold land at 
Ranibagh, NBCC, the lMA, 
has floated tender for sale.

2. Tunghbhadra Steel
Products limited

83.68 acres
(83.68 acres-freehold)

The company has handed 
over Malaprabha Mini Hydel 
Project to government of 
Karnataka.

The sale of entire 83.68 
acres of land to Karnataka 
Housing Board has been 
completed.

Department of Commerce

3. STCl limited 15.7 acres 
(15.7 acres-freehold)

The property belonging to 
STCl has been attached by 
consortium of Banks headed 
by SBI under SARFAESI 
Act, 2002.

Status of heavy industries in Kerala

202. SHRI K. SoMAPRASAd: Will the Minister of HEAvY INdUSTRIES 
ANd PUBlIC ENTERPRISES be pleased to state:

(a) the number of new heavy industrial units started between 2014 and 2019 
year-wise and total employment generated in each units;

(b) whether any proposal for heavy industrial units have been received from 
Kerala government; and

(c) if so, the details of the project and present status?

THE MINISTER oF HEAvY INdUSTRIES ANd PUBlIC ENTERPRISES  
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(SHRI ARvINd gANPAT SAWANT): (a) to (c) department of Heavy Industry has 
already looking after 31 CPSE’s which are Heavy Industries set up by government 
over the years. However, setting up of industry is a State subject and role of this 
Department/ Ministry is confined to administration of the CPSEs under its administrative 
charge. The department does not maintain any centralized data pertaining to number 
of heavy industrial units and total employment generated in each unit.

Slump in car manufacturing industry

203. SHRI A. vIJAYAKUMAR: Will the Minister of HEAvY INdUSTRIES 
ANd PUBlIC ENTERPRISES be pleased to state:

(a) whether government is aware that there is a slump in car manufacturing 
industry and its sales in recent months;

(b) if so, the details thereof; and

(c) the initiatives taken to improve the condition of car manufacturing industries 
in the country?

THE MINISTER oF HEAvY INdUSTRIES ANd PUBlIC ENTERPRISES 
(SHRI ARvINd gANPAT SAWANT): (a) to (c) Yes, Sir. The government is aware 
that the auto sector which has been growing at approximately 7-8 % per annum has 
witnessed a slump in car manufacturing since July, 2018.

While, during the period from 01.06.2017 to 31.05.2018 2,216,100 cars were 
sold, during the period from 01.06.2018 to 31.05.2019 2,126,722 cars were sold, 
resulting net % growth of -4.03%.

The government, as a policymaker, always attempts to kickstart the sluggish 
economy through a package of measure for comprehensive and continued development 
of the auto sector as and when required.

Electric Vehicles in India

204. SHRI T.K. RANgARAJAN: Will the Minister of HEAvY INdUSTRIES 
ANd PUBlIC ENTERPRISES be pleased to state:

(a) details of total number of Electric vehicles (Evs) in the country, category-
wise;

(b) the amount of incentive given under Faster Adoption and Manufacturing of 
Hybrid and Electric vehicles (FAME) so far, category-wise; and

(c) the number of Ev manufacturers in our country and the details thereof?
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THE MINISTER oF HEAvY INdUSTRIES ANd PUBlIC ENTERPRISES 
(SHRI ARvINd gANPAT SAWANT): (a) to (c) Since Automobile is a liberalized 
sector and 100% Foreign direct Investment (FdI) by automatic route is permitted 
in this sector, the department of Heavy Industry is not mandated to maintain the 
data related to manufacturing of vehicles, including Evs. However, the department 
of Heavy Industry is administrating Faster Adoption and Manufacturing of (Hybrid 
and) Electric vehicles in India (FAME India) Scheme for promotion of electric/hybrid 
vehicles (xEvs) in India since 01st April, 2015. Through this scheme, the purchaser 
of xEvs is given an upfront reduction in purchase price by the dealer at the time 
of purchase of xEvs.

Under Phase-I of FAME India Scheme, which was available up to 31st March 
2019, the government had supported about 2,78,838 xEvs through incentive amounting 
to about ` 343 crores. Total 35 electric and hybrid manufacturers registered under 
FAME India scheme.

Subsequent to completion of Phase-I of FAME India Scheme, the Phase-II of 
the scheme has recently been notified on 08th March, 2019, which is for a period 
of three years commencing from 01st April, 2019. So far, 7 oEMs have registered 
themselves in the Phase-II of FAME India Scheme.

Government subsidy on electric vehicles

205. SHRI K.C. RAMAMURTHY: Will the Minister of HEAvY INdUSTRIES 
ANd PUBlIC ENTERPRISES be pleased to state:

(a) whether Government has made any findings on the countries that are giving 
subsidy for electric vehicles, including those owned by private people;

(b) if so, the details of countries that are giving subsidy to people owning 
electric vehicles;

(c) whether government is now proposing to withdraw subsidy to private electric 
four wheelers;

(d) whether it is a setback for auto industry; and

(e) whether government has considered its impact on eco-system and save oil 
campaign?

THE MINISTER oF HEAvY INdUSTRIES ANd PUBlIC ENTERPRISES 
(SHRI ARvINd gANPAT SAWANT): (a) No, Sir.

(b) does not arise in view of reply to (a) above.
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(c) to (e) Based on outcome and experience gained during the Phase-I of Faster 
Adoption and Manufacturing of (Hybrid and) Electric vehicles in India (FAME India) 
Scheme and after having consultations with all stakeholders including Industry and 
Industry Associations, Department of Heavy Industry finalized and accordingly notified 
the Phase-II of FAME India Scheme on 08th March 2019, which is for a period of 
three years commencing from 1st April, 2019. Keeping impact of Electric vehicles on 
reduction of fossil fuel and environmental pollution, this phase of scheme is mainly 
focused for public and shared transportation, except e2 wheelers, where privately 
owned 2Ws are also being supported through incentives.

New industries in rural areas

206. SHRI vIJAY PAl SINgH ToMAR:
 SHRI HARNATH SINgH YAdAv: 

Will the Minister of HEAvY INdUSTRIES ANd PUBlIC ENTERPRISES be 
pleased to state:

(a) whether government is planning to start and operate new industries in rural 
areas including State of Uttar Pradesh in order to generate employment;

(b) if so, the names of the States where the new industries are likely to be 
operated on pilot project basis; and

(c) if not, the reasons therefor?

THE MINISTER oF HEAvY INdUSTRIES ANd PUBlIC ENTERPRISES 
(SHRI ARvINd gANPAT SAWANT): (a) to (c) Setting up of industry is a State 
subject and role of this Department/Ministry is confined to administering the CPSEs 
under its administrative control.

NTPC-BHEL project at Mannavaram, Chittoor

207. SHRI KANAKAMEdAlA RAvINdRA KUMAR: Will the Minister of 
HEAvY INdUSTRIES ANd PUBlIC ENTERPRISES be pleased to state:

(a) whether NTPC-BHEl Power Project limited (NBPPl) at Mannavaram in 
Chittoor district of Andhra Pradesh has decided not to enter into the business of 
manufacturing facilities for Boiler, Turbine and generator (BTg), which was its 
original business plan in 2010;

(b) if so, the details thereof; and

(c) if not, the details of its business plan and operational status regarding BTg?



Written Answers to [24 June, 2019]   Unstarred Questions 197

THE MINISTER oF HEAvY INdUSTRIES ANd PUBlIC ENTERPRISES  
(SHRI ARvINd gANPAT SAWANT): (a) and (b) Yes, Sir. NTPC-BHEl Power 
Projects Private limited (NBPPl), a Joint venture Company (JvC) promoted by Bharat 
Heavy Electricals ltd. (BHEl) and NTPC ltd. with 50:50 equity participation having 
its manufacturing facilities at Mannavaram in Chittoor district of Andhra Pradesh, 
had prepared a business plan in April, 2010 comprising of two phases as follows:–

 ● Phase-I: EPC (Engineering, Procurement and Construction) and manufacturing 
facilities for Coal Handling Plant (CHP) and Ash Handling Plant (AHP).

 ● Phase-II: Manufacturing facilities for Boiler, Turbine and generator (BTg).

Subsequently, the NBPPl Board in March, 2011 reviewed the business scenario 
and noted that in the interim many other players through formation of separate Joint 
Venture Companies (JVCs) in India had already entered in the field of manufacture 
of BTg equipment, and hence decided to focus on Phase-I only.

(c) Not Applicable in view of (a) and (b) above.

Guidelines for broadcasting sector

208. SHRI Md. NAdIMUl HAQUE: Will the Minister of INFoRMATIoN 
ANd BRoAdCASTINg be pleased to state:

(a) whether government has devised any new guidelines for the broadcasting 
sector;

(b) if so, the details thereof and reasons therefor; and

(c) whether the new guidelines for consumers are better than the previous 
guidelines?

THE MINISTER oF INFoRMATIoN ANd BRoAdCASTINg (SHRI PRAKASH 
JAvAdEKAR): (a) No Sir.

(b) and (c) do not arise.

Curbing of surrogate advertisements

209. SHRI SYEd NASIR HUSSAIN: Will the Minister of INFoRMATIoN ANd 
BRoAdCASTINg be pleased to state:

(a) whether government is going to curb the practice of surrogate advertising 
in the country;

(b) if so, the details thereof; and
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(c) whether Government has identified the companies which have been accused 
of promoting banned brands through advertisements?

THE MINISTER oF INFoRMATIoN ANd BRoAdCASTINg (SHRI PRAKASH 
JAvAdEKAR): (a) to (c) Advertisements telecast on private satellite Tv channels are 
regulated in accordance with the Advertising Code prescribed in the Cable Television 
Networks (Regulation) Act, 1995 and the Rules framed thereunder.

Rule 7(2)(viii)(A) of the Advertising Code provides that no advertisement shall 
be permitted which promotes directly or indirectly production, sale or consumption 
of cigarettes, tobacco products, wine, alcohol, liquor or other intoxicants. However, 
a product that uses a brand name or logo, which is also used for cigarettes, tobacco 
products, wine, alcohol, liquor or other intoxicants, may be advertised on cable service 
subject to certain conditions, including certificate of the advertisement by the Central 
Board of Film Certification (CBFC).

Complaints with regard to advertisements are handled by Advertising Standards 
Council of India (ASCI), a self-regulatory organization and action is taken against 
the violators.

Permanent and temporary employees in Doordarshan

†210. SHRI RAKESH SINHA: Will the MINISTER oF INFoRMATIoN ANd 
BRoAdCASTINg be pleased to state:

(a) the number of permanent and temporary journalists/employees working in 
doordarshan;

(b) the details of efforts being made to place doordarshan at par with other 
channels in view of the stiff competition as regards TRP ratings; and

(c) the details of plans for its modernization?

THE MINISTER oF INFoRMATIoN ANd BRoAdCASTINg (SHRI PRAKASH 
JAvAdEKAR): (a) Prasar Bharati has informed that at present, 12030 permanent 
employees and 639 persons on contract basis are working in doordarshan.

(b) As the Public Service Broadcaster, doordarshan’s programming is focused on 
issues of public interest viz. health, education, empowerment, social justice etc. and 
may not be compared with other private channels as both have different objectives 
and programming formats. It is the constant endeavour of doordarshan to improve 

† original notice of the question was received in Hindi.
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the quality of programmes. dd has introduced a number of programmes in various 
genres and formats like travelogue, documentaries, Short Films, health shows, live-
phone-in programmes etc., which has resulted in increase in viewership of many 
channels of doordarshan as per Broadcast Audience Research Council (BARC) ratings.

(c) Modernization of doordarshan is a continuous process and schemes in this 
regard are formulated and implemented from time to time. Modernization plan 
covers a broad spectrum, which, inter alia, includes digitalization; adoption of new 
technologies at par with international standards; replacement of old/ outlived equipment 
and upgradation etc.

Paid News During Election

†211. SHRI P. l. PUNIA: Will the Minister of INFoRMATIoN ANd 
BRoAdCASTINg be pleased to state:

(a) whether it is a fact that repeatedly publishing an advertisement during the 
election which praises a candidate for his/her achievements, comes under the category 
of paid news;

(b) whether government intends to amend Section 123 of the Representation of 
the People Act, 1951 and Section 15 of Press Council Act, 1978 in order to curb 
paid news if so, the details thereof; and

(c) whether government is considering to appoint lokpal for media organisations, 
the details thereof?

THE MINISTER oF INFoRMATIoN ANd BRoAdCASTINg (SHRI PRAKASH 
JAvAdEKAR): (a) Election Commission of India has informed that publishing an 
advertisement during election in favour of any candidate does not come within the 
definition of paid news. During election, expenditure incurred on such advertisement 
published by candidate/political party/their agent is added into their election expenditure 
account.

(b) The Press Council of India has recommended amendment to the Representation 
of the People Act, 1951 in order to make incidence of paid news a punishable 
electoral malpractice. The Election Commission of India has also recommended for 
including “Paid News” in the category of corrupt practices or electoral offences.

(c) There is no such proposal.

† original notice of the question was received in Hindi.
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Installation of STBs in Delhi

212. SHRI A. vIJAYAKUMAR: Will the Minister of INFoRMATIoN ANd 
BRoAdCASTINg be pleased to state:

(a) whether the deadline for installation of Set Top Boxes (STBs) has been 
extended for digital Telecast in the country;

(b) if so, the details thereof;

(c) whether Tier I and Tier III cities are still exempted in STBs; and

(d) if so, the details thereof?

THE MINISTER oF INFoRMATIoN ANd BRoAdCASTINg (SHRI PRAKASH 
JAvAdEKAR): (a) to (d) No, Sir. In November 2011, the Union Cabinet had approved 
the Ministry's proposal for digitization of cable Tv network on all India-basis in four 
(4) phases, leading to complete switch-off the analogue Tv signals.

In order to implement the Cable Tv digitization across the country, the Cable 
Tv digitization has been mandated throughout the country from 01.04.2017 by the 
Central government. The Ministry vide Circular dated 30.03.2017, as given in the 
Statement (See below), directed all the stakeholders to ensure that no analogue signals 
are transmitted over the cable Tv networks after 31.03.2017, failing which action 
would be taken against the defaulters as per the provisions of the Cable Television 
Networks (Regulation) Act, 1995 and Rules framed thereunder.

Statement

ि.स./No.File No. 12/47/2016-dAS (Pt-I)

 भारत सरकार
govERNMENT oF INdIA

सूचना एव ं प्रसारर् मंत्रािय
Ministry of Information and Broadcasting
‘ए’ लवग, शासत्री भवन, नई निल्ली-110001

‘A’ Wing Shastri Bhawan, New delhi-110001

dated: 30/03/2017

CIRCULAR

Subject: Switch-off of analog signals in Phase-Iv areas from 01.04.2017- regarding.

The Cable Television Networks (Regulation) Amendment Act, 2011 has made it 
mandatory for switch-over of the existing analogue Cable Tv networks to digital 
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Addressable System (dAS) in four phases. digital Switch-over has already taken 
place in Phase-I, Phase-II and Phase-III.

2. Ministry of Information and Broadcasting vide Gazette Notification dated 
23.12.2016 has extended the cut-off date for Phase Iv of Cable Tv digitisation to 
31st March, 2017.

3. All the Broadcasters, Multi System operators and local Cable operators are 
hereby instructed to ensure that no analogue signals are transmitted over the cable 
networks in Phase-Iv areas after 31.03.2017, failing which action would be taken 
against the defaulters as per the provisions in the Cable Tv Act/Rules.

   Sd/-  
(Manoj Kumar Pingua) 

Jt. Secy. to the government of India
Tel: 23382597

To

1. All MSos/AIdCF
2. IBF/NBA/ARTBI

Copy to:

(i) Authorised Officers of States/UTS.
(ii) Assistant Project directors of all Regional Units.

Listing of NaMo TV by Ministry

213. SHRI SYEd NASIR HUSSAIN: Will the Minister of INFoRMATIoN ANd 
BRoAdCASTINg be pleased to state:

(a) whether the channels namely NaMo Tv is listed in the list of channels of 
Information and Broadcasting Ministry;

(b) if so, the details thereof; and

(c) if not, the reasons as to how it was on air during general election 2019?

THE MINISTER oF INFoRMATIoN ANd BRoAdCASTINg (SHRI PRAKASH 
JAvAdEKAR): (a) to (c) The “NaMo Tv” is not listed in the list of channels of 
Ministry of Information and Broadcasting as it was a “Platform Service” offered by 
dTH operators to its subscribers.
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Audit of Swachh Bharat Mission

214. SHRI dEREK o’BRIEN: Will the Minister of JAl SHAKTI be pleased 
to state:

(a) whether any audit of the Swachh Bharat Mission has been conducted since 
its inception; and;

(b) if so, the details and findings thereof and if not, the reasons therefor?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI RATTAN 
lAl KATARIA): (a) to (b) Annual audit of Swachh Bharat Mission (gramin) has 
been undertaken by the Office of Director General of Audit (Central Expenditure) 
till the financial year 2017-18. All the observations/queries raised by the Audit Party 
during the audit were replied/clarified.

Reuse of faecal sludge

215. SHRI MAHESH PoddAR: Will the Minister of JAl SHAKTI be pleased 
to state:

(a) whether it is a fact that as more and more villages are getting open 
defecation Free in the country, it is creating a problem for solid waste management;

(b) if so, whether government has come up with any policy for the reuse of 
faecal sludge;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) to (d) Under Swachh Bharat Mission (gramin), for 
disposal of human excreta, use of safe and eco-friendly onsite sanitation technologies 
such as twin leach pit toilets are encouraged. Under this technology, human faeces 
automatically becomes manure in 1-2 years.

Decrease in groundwater level in the country

†216. SHRI AMAR SHANKAR SABlE: Will the Minister of JAl SHAKTI 
be pleased to state:

(a) whether government is aware of the fact that groundwater level is continuously 
decreasing in a very large terrain in the country; 

† original notice of the question was received in Hindi.
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(b) if so, the reasons therefor and the details thereof; 

(c) the details of efforts being made by government to deal with the problems 
arising out of decrease in groundwater level; 

(d) whether efforts are being made to find alternative means of utilisation of 
groundwater level; and 

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI RATTAN 
lAl KATARIA): (a) and (b) groundwater levels in various parts of the country 
are declining because of continuous withdrawal due to reasons such as increased 
demand of fresh water for various uses, vagaries of rainfall, increased population, 
industrialisation and urbanization etc. Central ground Water Board (CgWB) carries 
out groundwater monitoring four times a year in different States.  In order to assess 
the declining/rising trend in water level on a long-term basis, pre-monsoon water 
level data 2018 has been compared with the decadal average (2008-2017) water 
level.  Analysis of data indicates decline in groundwater level in about 52% of the 
wells being monitored. State-wise details are given in the Statement (See below).

(c) to (e) Water being a State subject, efforts to conserve and manage groundwater 
is primarily States responsibility. However, Steps taken by the Central government 
to control water depletion and promote rain water harvesting/conservation are at the 
following URl: http://mowr.gov.in/sites/default/files/Steps_to_control_water_depletion_
Jun2019.pdf.

Statement

State-wise details of ground water level in the wells being monitored

Sl. 
No.

Name of State No. of 
wells 

Analysed

Rise Fall Wells 
showing no 

change

No % No % No %

1 2 3 4 5 6 7 8 9

1. Andhra Pradesh 714 290 41 423 59 1 0.1

2. Arunachal Pradesh 8 5 63 3 38 0 0.0

3. Assam 154 98 64 56 36 0 0.0

4. Bihar 619 268 43 350 57 1 0.2

5. Chandigarh 9 2 22 7 78 0 0.0

6. Chhattisgarh 458 181 40 271 59 6 1.3
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1 2 3 4 5 6 7 8 9

7. dadra and Nagar Haveli 17 8 47 9 53 0 0.0

8. daman and diu 10 5 50 5 50 0 0.0

9. delhi 82 20 24 62 76 0 0.0

10. goa 70 50 71 20 29 0 0.0

11. gujarat 756 345 46 401 53 10 1.3

12. Haryana 273 68 25 205 75 0 0.0

13. Himachal Pradesh 86 21 24 65 76 0 0.0

14. Jammu and Kashmir 244 47 19 197 81 0 0.0

15. Jharkhand 255 168 66 87 34 0 0.0

16. Karnataka 1343 792 59 542 40 9 0.7

17. Kerala 1431 773 54 654 46 4 0.3

18. Madhya Pradesh 1330 546 41 782 59 2 0.2

19. Maharashtra 1632 774 47 857 53 1 0.1

20. Meghalaya 22 9 41 13 59 0 0.0

21. odisha 1254 766 61 485 39 3 0.2

22. Puducherry 5 3 60 2 40 0 0.0

23. Punjab 216 35 16 181 84 0 0.0

24. Rajasthan 929 474 51 454 49 1 0.1

25. Tamil Nadu 528 209 40 318 60 1 0.2

26. Telangana 568 295 52 268 47 5 0.9

27. Tripura 25 21 84 4 16 0 0.0

28. Uttar Pradesh 563 97 17 466 83 0 0.0

29. Uttarakhand 28 8 29 20 71 0 0.0

30. West Bengal 614 408 66 205 33 1 0.2

 ToTal 14243 6786 48 7412 52 45 0.3

Optimum utilisation of water for irrigation

217. SHRI JoSE K. MANI: Will the Minister of JAl SHAKTI be pleased to state: 

(a) with the consolidation of all water management Ministries into an omnibus 
new Jal Shakti Ministry, whether government would consider kick-starting the work on 
the new National Water Commission as recommended by the Mihir Shah Committee; 
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(b) whether in India 80 per cent of the demand of water usage is for agriculture 
and studies suggest that water usage for major crops in India is three-four times the 
global average; and 

(c) whether there are plans to provide greater diffusion of sprinkler systems as 
pioneered by Israel for optimum utilisation of scarce water for irrigation?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI RATTAN 
lAl KATARIA): (a) Mihir Shah Committee, in its report, inter alia, recommended setting 
up of a National Water Commission. Matter is under consideration of the government.

(b) Yes, Sir. Approximately 80% of water is used for irrigation. The water use 
efficiency in agriculture is quite low and is estimated to be between 30% to 40%.

(c) department of Agriculture Cooperation and Farmers’ Welfare is implementing 
Per drop More Crop (PdMC) component of Pradhan Mantri Krishi Sinchayee Yojana 
(PMKSY) which is operational in country from 2015-16. The PMKSY-PdMC mainly 
focuses on water use efficiency at farm level through precision/Micro Irrigation 
technologies viz. drip and Sprinkler Irrigation. The year-wise achievements under 
PMKSY-PdMC are as under:–

Sl. 
No.

Year Central Assistance 
released to States  

(` in crore)

Area covered under Micro 
Irrigation (lakh ha.)

Total (drip 
and Sprinkler)

Exclusively under 
Sprinkler

1. 2015-16 1556.73 5.72 2.17

2. 2016-17 1991.24 8.39 3.52

3. 2017-18 2819.49 10.48 5.07

4. 2018-19 2918.38 11.58 5.83

An amount of ` 3500 crore has been allocated (BE) under the scheme for 2019-20.

Availability of pure potable water

†218. SHRIMATI CHHAYA vERMA:
 SHRI vISHAMBHAR PRASAd NISHAd:
 CH. SUKHRAM SINgH YAdAv:

Will the Minister of JAl SHAKTI be pleased to state:

(a) the details of presence of Arsenic and other chemical substances in water 
as per the data of Central ground Water Board, State-wise; 

† original notice of the question was received in Hindi.
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(b) amount spent during the last three years by the Ministry to ensure availability 
of pure potable water to the people, head-wise; and 

(c) the details of steps taken by the Ministry during this period to enhance the 
availability of potable water for the Bastar and its adjacent districts of Chhattisgarh?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) State-wise details of areas affected by Arsenic and 
other contaminants viz. Salinity, Fluoride, Nitrate,  lead, Cadmium and Chromium 
in groundwater, as per data available with CgWB are given in the Statement (See 
below).

(b) and (c) The rural drinking water supply is a State subject. It is the State 
governments which plan, design, approve, execute and operate and maintain the 
schemes for providing safe drinking water to rural population. However,  department 
of Drinking Water and Sanitation provides technical and financial assistance to 
States under National Rural drinking Water Programme (NRdWP) for improving 
the coverage of safe drinking water in rural areas. The details of funds released to 
various States/UTs under National Rural drinking Water Programme during the last 
three years is as below:–

Financial Year Fund Released (` in crores)

2016-17 5875.16

2017-18 6968.15

2018-19 5466.24

The department of drinking Water and Sanitation had launched the National 
Water Quality Sub-mission (NWQSM) on 22nd March, 2017 under NRdWP to 
provide safe drinking water to 27544 arsenic and fluoride affected rural habitations 
in span of 4 years subject to availability of funds. 75 fluoride affected habitations 
of Chhattisgarh State have been considered under NWQSM.

To deal with arsenic and fluoride contamination, with the recommendation of 
National Institute of Transforming India (NITI) Aayog, government of India had 
released ` 1,000 crore in March, 2016 to affected States for commissioning of 
Community Water Purification Plants (CWPPs) and last mile connectivity of piped  
water supply schemes.
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Statement

States-wise number of partly affected districts with different contaminants in ground water of India

Sl. 
No.

State/UT Salinity (EC 
above 3000 
micro mhos/ 

cm) (EC: 
Electrical 

Conductivity)

Fluoride 
(above 

1.5 mg/l)

Nitrate 
(above 

45 mg/l)

Arsenic 
(above 

0.01 mg/l)

Iron 
(above 
1mg/l)

lead 
(above 
0.01 
mg/l)

Cadmium 
(above 
0.003 
mg/l)

Chromium 
(above 
0.05  
mg/l)

1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 12 12 13 3 7

2. Telangana 8 10 10 1 8 2 1 1

3. Assam 9 19 18

4. Arunachal Pradesh 4

5. Bihar 13 10 22 19

6. Chhattisgarh 1 19 12 1 17 1 1 1

7. delhi 7 7 8 2 3 1 4

8. goa 2

9. gujarat 21 22 24 12 10

10. Haryana 18 21 21 15 17 17 7 1

11. Himachal Pradesh 6 1

12. Jammu and Kashmir 2 6 3 9 3 1
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13. Jharkhand 12 11 2 6 1

14. Karnataka 29 30 29 2 22

15. Kerala 4 5 11 14 2 1

16. Madhya Pradesh 18 43 51 8 41 16

17. Maharashtra 25 17 30 20 19

18. Manipur 1 2 4

19. Meghalaya 1 6

20. Nagaland 1 1

21. odisha 17 26 28 1 30 1

22. Punjab 10 19 21 10 9 6 8 10

23. Rajasthan 30 33 33 1 33 3

24. Tamil Nadu 28 25 29 9 2 3 1 5

25. Tripura 4

26. Uttar Pradesh 13 34 59 28 15 10 2 3

27. Uttarakhand 4 5

28. West Bengal 6 8 5 9 16 6 2 2

29. Andaman and Nicobar Islands 1 2
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30. daman and diu 1 1 1

31. Puducherry 1

ToTal Parts of 249 
districts in 18 

States 
and UTs

Parts 
of 370 

districts in 
23 States 
and UTs

Parts 
of 423 

districts in 
23 States 
and UTs

Parts 
of 152 

districts in 
21 States 
and UTs

Parts 
of 341 
districts 
in 27 
States 

and UTs

Pb in 
parts 
of 92 

districts 
in 14 
States

Cd in 
parts 
of 24 

districts in 
9 States

Cr in 
parts 
of 29 

districts in 
10 States
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Access to safe water

219. SHRIMATI WANSUK SYIEM: Will the Minister of JAl SHAKTI be 
pleased to state:

(a) whether according to a NITI Ayog Report of 2018, 600 million Indians face 
high to extreme water stress and two lakh people die every year due to inadequate 
access to safe water;

(b) whether government has created an omnibus authority with the consolidation 
of various Ministries related to water management, namely Jal Shakti, to ensure better 
co-ordination of efforts in water management; and

 (c) whether seventy per cent of the country's water acquifiers are polluted due 
to the Central groundwater Boards' aggressive efforts to tap groundwater?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) As per the report titled “Composite Water Management 
Index” published by National Institution for Transforming India (NITI) Aayog in 
2018, 60 crore population of India face high to extreme water stress. Further, the 
report referred to estimates of the global Health observatory data Repository of 
WorldHealth organization which states that nearly 2 lakh people die every year due 
toinadequate/unsafe water in India.

(b) Yes Sir, Ministry of Jal Shakti has been created for better water management 

(c) Central ground Water Board (CgWB) is the National Apex Agency who 
has been vested with the responsibility of generating scientific data on the ground 
water regime and advising stakeholders on its scientific management to ensure its 
long terms sustainability. To fulfill this mandate, it is taking up various scientific 
investigations for ascertaining the occurrence, availability and quality of groundwater 
in aquifers in different geological settings. CgWB does not implement projects to 
tap the groundwater.

Purity of Ganga Water

†220. SHRI MoTIlAl voRA: Will the Minister of JAl SHAKTI be pleased 
to state:

(a) whether government is aware of statement of Central Pollution Control 
Board that water of ganga river from Uttar Pradesh to West Bengal is not suitable 
for drinking and only at places such as Rudraprayag, devprayag, Raiwala, Rishikesh 

† original notice of the question was received in Hindi.
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of Uttarakhand where Bhagirathi flows, and places such as Bijnor in Uttar Pradesh 
and Diamond Harbour in West Bengal water is potable after purification; 

(b) if so, the steps taken for purification of river Ganga water; and 

(c) number of waste water drains that flows into Ganga river and numbers of 
such drains that have been stopped from discharging wastes?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) The primary objective of the pollution abatement 
interventions towards river ganga rejuvenation is to meet the primary bathing water 
quality criteria notified by the Ministry of Environment, Forest and Climate Change 
(MoEF&CC).The river water can be used for drinking purpose only after appropriate 
treatment including disinfection and other advanced treatment. Under the Namami 
gange Programme, Central Pollution Control Board (CPCB) is carrying out the 
water quality monitoring of river ganga. The observed water quality indicates that 
dissolved oxygen which is an indicator of river health has been found to be within 
acceptable limits of notified primary bathing water quality criteria and satisfactory to 
support the ecosystem of river across all seasons and also for almost entire stretch 
of river ganga. 

due to various pollution abatement initiatives taken by the government under the 
Namami gange Programme, the water quality assessment of river ganga in 2018 has 
shown improved water quality trend as compared to 2017. The dissolved oxygen 
levels have improved at 36 locations, Biological oxygen demand (Bod) levels and 
Faecal coliforms have decreased at 42 and 46 locations, respectively.

(b) Cleaning of river is a continuous process and the government of India is 
supplementing the efforts of the State governments in addressing the challenges of 
pollution of river Ganga including its Tributaries by providing financial and technical 
assistance. 

Under Namami gange Programme, variety of coordinated activities meant for 
cleaning of river ganga have been taken up. So far, a total of 298 projects have 
been sanctioned in sectors like Sewerage infrastructures, Industrial pollution abatement, 
ghats and crematoria, river front development, afforestation, biodiversity, bioremediation, 
rural sanitation, research and development, communication and public outreach etc. at 
an estimated cost of ` 28,451.22 crore. out of these sanctioned projects, 98 projects 
have been completed and rest of the projects are at various stages of implementation.

out of the 298 projects, 150 projects have been sanctioned at ` 23,130.95 crore for 
cleaning of river ganga and its tributaries through creation of sewerage infrastructure 



212 Written Answers to [RAJYA SABHA] Unstarred Questions

and sewage treatment capacity. The current sewage treatment capacity in the towns 
along river ganga has increased to 1954 Mld. Further, projects for creation of 1354 
Mld Sewage Treatment Plant (STP) capacity have also been taken up. 

(c)  Based on CPCB Pre and post monsoon data, 2018, there are 151 identified 
priority drains (15 drains are dry/require only monitoring) having discharge equal 
to or more than 1 MLD, flowing to main stem of River Ganga from Gangotri 
(Uttarakhand) to diamond Harbor (West Bengal). These drains carry storm water 
runoff and also get untreated wastewater from urban settlements in their catchment 
area besides treated industrial discharges. With an objective to have these drains clean 
of urban untreated sewage, various projects have been taken up under Namami gange 
Programme to tap 121 priority drains. out of these 121 priority drains, 31 drains 
have been tapped (either through sewerage network or Interception and diversion 
works), work is under progress to tap 39 drains and work to tap 51 drains is under 
tendering stage.

Besides, as per information submitted by Uttarakhand State government to NgT, 
135 drains having flow equal to or more than 1 MLD as well as drains having 
flow less than 1 MLD have also been accounted for out of which 98 drains have 
been tapped.

Water Storage in Reservoirs

221. SHRI C.M. RAMESH: Will the Minister of JAl SHAKTI be pleased to state: 

(a) whether water storage in reservoirs in most of the States in West and Southern 
parts of the country have dipped to less than average during the last three years, if 
so, the details thereof; and 

(b) the details of action Government proposes in case there is deficient monsoon 
showers this year and likely step to be taken by government to ease the situation 
before the water crisis worsens?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) Central Water Commission (CWC) monitors live 
storage status of 91 reservoirs of the country on weekly basis and issues weekly 
bulletin on every Thursday. out of 91 reservoirs monitored by CWC, reservoirs in 
Southern and Western regions are 31 and 27 respectively. As per reservoir storage 
bulletin issued on 15.06.2017, 14.06.2018 and 13.06.2019, live storage available in 
the reservoirs of Southern Region was 3.88 Billion Cubic Meter (BCM), 8.35 BCM 
and 5.48 BCM respectively. Average live storage of last ten years in these reservoirs 
is 7.76 BCM. 
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live storage available in the reservoirs of Western Region on 15.06.2017, 
14.06.2018 and 13.06.2019 was 5.95 BCM, 4.07 BCM and 3.11 BCM respectively. 
Average live storage of last ten years in the reservoirs of Western Region is 5.19 
BCM. The details of live storage during last three years and average live storage 
of last ten years in the reservoirs of Western and Southern regions is given in the 
Statement (See below). 

(b) The reservoirs are maintained and operated by the dam authorities, which are 
generally State governments, Central and State power generating PSUs, Municipalities 
and private companies etc. The requisite water levels in the reservoirs are maintained 
by the dam authorities through a determination of rainfall, flood levels and water 
demands. The main reasons for the decline in storage are low rainfall in catchment 
area and various uses during the period. To overcome the situation, CWC has issued 
advisories to the concerned State governments/UT's for judicious use of available 
water to avoid any distress to people.
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Details of live storage during last three years and average live storage of last ten years in the reservoirs of 
Western and Southern regions

Sl.  
No.

Name of  Reservoir State live cap. 
at FRl 
(BCM)

13.06.2019 14.06.2018 15.06.2017

live 
storage 
(BCM)

Avg. 
storage 
of last 

10 years 
(BCM)

live 
storage 
(BCM)

Avg. 
storage 
of last 

10 years 
(BCM)

live 
storage 
(BCM)

Avg. 
storage 
of last 

10 years 
(BCM)

1 2 3 4 5 6 7 8 9 10

Southern Region

1. Srisailam AP/Tg 8.288 0.823 0.771 0.723 0.858 0.458 0.992

2. Nagarjuna Sagar AP/Tg 6.841 0 0.892 0.072 1.213 0 1.406

3. Somasila A.P 1.994 0.087 0.504 0.339 0.577 0.213 0.557

4. Sriramsagar Tg 2.3 0.162 0.271 0.263 0.246 0.252 0.221

5. lower Manair Tg 0.621 0.107 0.135 0.101 0.142 0.212 0.141

6. Krishnaraja Sagra KAR 1.163 0.185 0.105 0.272 0.116 0.052 0.112

7. Tungabhadra KAR 3.276 0.064 0.386 0.219 0.423 0.026 0.438

8. ghataprabha KAR 1.391 0.013 0.058 0.125 0.047 0.04 0.044

9. Bhadra KAR 1.785 0.265 0.338 0.343 0.382 0.031 0.405
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10. linganamakki KAR 4.294 0.464 0.577 0.849 0.552 0.437 0.579

11. Narayanpur KAR 0.863 0.225 0.274 0.38 0.27 0.119 0.301

12. Malaprabha (Renuka) KAR 0.972 0.03 0.048 0.06 0.051 0.016 0.05

13. Kabini (Sancherla Tank) KAR 0.444 0.059 0.056 0.266 0.029 0.001 0.03

14. Hemavathy KAR 0.927 0.097 0.101 0.337 0.082 0.043 0.082

15. Harangi KAR 0.22 0.031 0.038 0.064 0.038 0 0.038

16. Supa KAR 4.12 1.224 0.922 1.387 0.796 1.112 0.808

17. vanivilas Sagar KAR 0.802 0.011 0.091 0.008 0.096 0.016 0.098

18. Almatti KAR 3.105 0.278 0.205 0.266 0.203 0 0.238

19. gerusoppa KAR 0.13 0.107 0.103 0.103 0.102 0.096 0.104

20. Kallada (Parappar) KRl 0.507 0.183 0.141 0.334 0.119 0.077 0.12

21. Idamalayar KRl 1.018 0.082 0.153 0.206 0.148 0.169 0.153

22. Idukki KRl 1.46 0.234 0.291 0.508 0.257 0.159 0.258

23. Kakki KRl 0.447 0.044 0.096 0.173 0.093 0.06 0.089

24. Periyar KRl 0.173 0.022 0.044 0.109 0.05 0.007 0.052

25. Malampuzha KRl 0.224 0.024 0.050 0.074 0.048 0.02 0.053

26. lower Bhawani TN 0.792 0.159 0.164 0.267 0.205 0.068 0.234

27. Mettur (Stanley) TN 2.647 0.427 0.783 0.341 0.944 0.145 1.024

28. vaigai TN 0.172 0.015 0.021 0.022 0.033 0.005 0.032
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29. Parambikulam TN 0.38 0.056 0.090 0.053 0.101 0.023 0.102

30. Aliyar TN 0.095 0.004 0.033 0.002 0.039 0.016 0.04

31. Sholayar TN 0.143 0 0.023 0.08 0.016 0.004 0.019

Western Region

32. Ukai gUJ 6.615 0.233 1.310 0.626 1.371 1.858 1.272

33. Sabarmati (dharoi) gUJ 0.735 0.062 0.104 0.096 0.114 0.145 0.127

34. Kadana gUJ 1.472 0.481 0.628 0.574 0.665 0.765 0.666

35. Shetrunji gUJ 0.3 0.02 0.025 0.038 0.024 0.039 0.02

36. Bhadar gUJ 0.188 0.003 0.014 0.023 0.016 0 0.017

37. damanaganga gUJ 0.502 0.023 0.052 0.085 0.049 0.052 0.054

38. dantiwada gUJ 0.399 0.019 0.011 0.064 0.006 0.002 0.006

39. Panam gUJ 0.697 0.239 0.245 0.239 0.26 0.212 0.265

40. Sardar Sarovar gUJ 5.76 1.211 0.585 0 0.618 1.089 0.595

41. Karjan gUJ 0.523 0.155 0.154 0.179 0.153 0.127 0.178

42. Jayakwadi (Paithon) MAH 2.171 0 0.184 0.502 0.196 0.415 0.231

43. Koyana MAH 2.652 0.214 0.540 0.623 0.566 0.192 0.614

44. Bhima (Ujjani) MAH 1.517 0 0.039 0 0.042 0 0.055

45. Isapur MAH 0.965 0 0.153 0 0.182 0.03 0.221
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46. Mula MAH 0.609 0.017 0.026 0.009 0.03 0.01 0.035

47. Yeldari MAH 0.809 0 0.068 0 0.068 0.021 0.084

48. girna MAH 0.524 0.043 0.044 0.051 0.042 0.138 0.039

49. Khadakvasla MAH 0.056 0.018 0.016 0.013 0.014 0.019 0.013

50. Upper vaitarna MAH 0.331 0.037 0.088 0.087 0.088 0.078 0.089

51. Upper Tapi MAH 0.255 0 0.029 0 0.027 0.014 0.027

52. Pench (Totaladoh) MAH 1.091 0 0.184 0.067 0.192 0.044 0.199

53. Upper Wardha MAH 0.564 0.075 0.167 0.195 0.162 0.197 0.16

54. Bhatsa MAH 0.942 0.245 0.290 0.304 0.271 0.327 0.266

55. dhom MAH 0.331 0.002 0.061 0.053 0.064 0.035 0.063

56. dudhganga MAH 0.664 0.009 0.125 0.143 0.135 0.097 0.126

57. Manikdoh (Kukadi) MAH 0.288 0.002 0.009 0.015 0.008 0.008 0.009

58. Bhandardara MAH 0.304 0.003 0.034 0.084 0.027 0.04 0.025
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Soil erosion by heavy floods and rains

222. SHRI B.K. HARIPRASAd: Will the Minister of JAl SHAKTI be pleased 
to state: 

(a) whether government is aware that several villages in the country have been 
washed away due to the soil erosion caused by heavy floods and rains during the 
last three years and the current year; and 

(b) whether government is also aware of the fact that erosion along coastline, 
Indian beaches and their shoreline in the country including States of Andhra Pradesh 
and Kerala is very rampant and rapid and if so, the details thereof and the reasons 
therefor?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) government is aware of soil erosion caused by 
heavy floods and consequent damages. Soil erosion by river is a dynamic and natural 
process resulting in changes in river course and causing loss of land, the intensity 
of which varies with time and space. The extent of maximum area affected in a 
year by floods as per XII Plan Working Group Report on “Flood Management and 
Region Specific Issues” is 49.815 million hectare. The details of damages caused 
by floods across the country State-wise as per the data available with Central Water 
Commission is given in the Statement-I (See below).

(b)  Coastal erosion depends upon many factors like severe storm waves, nature of 
beach material, tidal changes, movement and quantity of the littoral drift material etc. 
besides man-made causes. In order to assess the extent of coastal erosion at national 
level, a “Shoreline Change Atlas of  the Indian Coast”, has been prepared by Space 
Application Centre, Ahmedabad in association with Central Water Commission, funded 
by then Ministry of Water Resources, River development and ganga Rejuvenation. 

This Atlas comprises of shoreline change maps of the entire Indian Coast 
on 1:25000 scale prepared using satellite data of two different time-frames in gIS 
environment. The shoreline changes along the Indian Coast are given in the Statement-II 
(See below) which indicates the eroding, stable and accreting lengths in the States/
UTs including the State of Kerala and Andhra Pradesh. 
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Statement-I

Details showing State-wise Flood Damage, During 2015-17

Sl. 
No.

Name of State/UT Area 
Affected 
(Mha)

Population 
Affected 
(Million)

damages to Crops damage to Houses Cattle 
lost 
Nos.

Human 
lives lost             

Nos.

damage 
to Public 
Utilities        
(` crore)

Total 
damages 

Crops, 
Houses 

and Public 
Utilities       
(` crore)

Area          
(Mha)

value                
(` crore)

Nos. value         
(` crore)

1 2 3 4 5 6 7 8 9 10 11 12

2017

1. Andhra Pradesh 0.000 0.000 0.000 0.000 25 0.000 0 1 0.000 0.000

2. Arunachal Pradesh 0.106 0.199 0.041 97.540 1463 5.550 1177 60 1471.590 1574.680

3. Assam 0.280 5.602 0.280 178.690 111070 90.940 2763 160 3895.180 4164.810

4. Bihar 0.810 17.164 0.810 0.000 118410 0.000 373 514 0.000 0.000

5. Chhattisgarh 0.000 0.000 0.000 0.000 929 0.000 0 52 0.000 0.000

6. goa Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

7. gujarat 0.891 0.520 0.891 8.600 38796 15.740 9445 284 3531.530 3555.870

8. Haryana  0.001 0.000 0.001 17.960 8 0.047 0 0 0.000 18.007

9. Himachal Pradesh 0.006 6.865 0.003 34.607 2195 13.300 199 75 3.460 51.367

10. Jammu and Kashmir 0.000 0.000 0.000 0.000 92 0.000 0 7 0.000 0.000
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11. Jharkhand 0.000 0.178 0.000 0.000 183 0.667 5 2 0.000 0.667

12. Karnataka 0.000 0.000 0.000 0.000 1910 0.000 0 84 0.000 0.000

13. Kerala 0.000 0.037 0.001 0.000 5288 0.000 76 80 0.000 0.000

14. Madhya Pradesh 0.000 0.000 0.000 0.000 0 0.000 0 0 0.000 0.000

15. Maharashtra 0.000 0.000 0.000 0.000 0 0.000 0 148 0.000 0.000

16. Manipur 0.089 0.000 0.089 0.000 18989 0.000 0 21 0.000 0.000

17. Meghalaya 0.000 0.000 0.000 0.000 148 0.140 0 1 0.000 0.140

18. Mizoram 0.046 0.130 0.046 11.890 5437 19.950 9 11 72.180 104.020

19. Nagaland 0.568 0.667 0.568 9.300 4200 18.200 2515 29 524.090 551.590

20. odisha 0.658 0.697 0.021 0.000 5610 0.000 1316 3 334.315 334.315

21. Punjab 0.006 0.000 0.006 18.230 130 0.410 6 5 0.000 18.640

22. Rajasthan 1.087 3.586 0.739 1333.221 57290 30.450 5536 101 513.186 1876.858

23. Sikkim 0.002 0.033 0.001 5.000 810 9.270 110 10 231.170 245.440

24. Tamil Nadu 0.000 0.000 0.000 0.000 9 0.000 0 1 0.000 0.000

25. Tripura 0.057 0.020 0.047 14.387 24682 20.549 193 17 97.888 132.824

26. Uttar Pradesh 0.437 2.923 0.396 308.053 26834 0.000 93 121 0.000 308.053

27. Uttarakhand 0.000 0.000 0.000 0.000 1410 0.000 0 59 0.000 0.000

28. West Bengal 1.033 8.723 1.033 6914.500 826982 9158.280 2857 217 1655.160 17727.940

29. Andaman and Nicobar 
Islands 

Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil



W
ritten Answ

ers to 
[24 June, 2019] 

  U
nstarred Q

uestions 
221

30. Chandigarh Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

31. dadra and Nagar Haveli 0.000 0.000 0.000 0.000 0 0.000 0 0 0.100 0.100

32. daman and diu 0.000 0.000 0.000 0.000 14 0.525 0 0 0.000 0.525

33. delhi 0.000 0.000 0.000 0.000 0 0.000 0 0 0.000 0.000

34. lakshadweep Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

35. Puducherry 0.000 0.000 0.000 0.000 0 0.000 0 0 0.000 0.000

 ToTal 6.076 47.343 4.972 8951.978 1252914 9384.018 26673 2063 12329.849 30665.846

2016

1. Andhra Pradesh 0.003 0.386 0.003    4 3  0.000

2. Arunachal Pradesh     354  15671 42  0.000

3. Assam  0.003 0.000     36 17.890 17.890

4. Bihar 0.410 8.823 0.410 443.530 16717 44.262 246 254 40.970 528.762

5. Chhattisgarh          0.000

6. goa 0 0 0 0 0 0.000 0 0 0 0.000

7. gujarat  0.012   128  322 99  0.000

8. Haryana  0.004 0.000 0.004 518.235 49 4.212 1 2 0.000 522.447

9. Himachal Pradesh 0.035 6.865 0.035 26.830 2283 15.270 136 40 3.020 45.120

10. Jammu and Kashmir        3  0.000

11. Jharkhand          0.000

12. Karnataka 3.780 2.180 3.780 1771.260 21224 5.370 521 63 236.180 2012.810
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13. Kerala 0.002 0.006 0.002 42.680 5809  56 66  42.680

14. Madhya Pradesh 1.304 1.560 1.304  168267  2623 327 207.860 207.860

15. Maharashtra 0.015 0.077 0.015  8164  1036 145  0.000

16. Manipur          0.000 

17. Meghalaya 0.003 0.124 0.003 17.730 1412 15.477 0 4 29.322 62.529

18. Mizoram         1.790 1.790

19. Nagaland           

20. odisha 0.009 0.015   9 0.050  3 31.245 31.295 

21. Punjab 0.001 0.000 0.001 1.140 20 0.025 0 13 0.495 1.660

22. Rajasthan 0.884 4.381 0.796 1014.221 14494 20.378 635 129 164.514 1199.113 

23. Sikkim     6     0.000

24. Tamil Nadu          0.000

25. Tripura 0.037 0.091 0.019 89.122 455 0.235  3  89.357

26. Uttar Pradesh 0.569 2.032 0.277 123.776 35525  293 74  123.776

27. Uttarakhand 0.010  0.010 4.200 3324 9.397 823 114 774.640 788.237

28. West Bengal          0.000

29. Andaman and Nicobar 
Islands

Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

30. Chandigarh Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

31. dadra and Nagar Haveli 0.000 0.000 0.000 0.000 0 0.000 0 0 0.000 0.000
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32. daman and diu 0.000 0.000 0.000 0.000 0 0.000 0 0 0.000 0.000

33. delhi 0.000 0.000 0.000 0.000 0 0.000 0 0 0.000 0.000

34. lakshadweep Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

35. Puducherry 0.000 0.000 0.000 0.000 0 0.000 0 0 0.000 0.000

 ToTal 7.065 26.555 6.658 4052.72 278240 114.676 22367 1420 1507.926 5675.325

2015

1. Andhra Pradesh   0.000  103  420 28  0.000

2. Arunachal Pradesh 0.014 0.177 0.014 15.294 1702 16.946 848 29 1730.570 1762.810

3. Assam 0.002 0.018 0.002  16    3.318 3.318

4. Bihar  0.279 0.000  518 0.694 1 27 62.000 62.694

5. Chhattisgarh          0.000

6. goa 0 0 0 0 0 0.000 0 0 0 0.000

7. gujarat  4.000      98  0.000

8. Haryana  0.097 0.160 0.094 437.200 24 0.025 1 0 0.000 437.225

9. Himachal Pradesh 0.006 6.865  121.380 3264 6.690 686 133 2.550 130.620

10. Jammu and Kashmir        3  0.000

11. Jharkhand          0.000

12. Karnataka 0.174  0.174 776.480 10427 12.020 430 128 75.490 863.990

13. Kerala 0.006 0.017 0.006  6705  4 74 6.507 6.507

14. Madhya Pradesh 0.000 1.000   3442  54 19 69.010 69.010



224 
W

ritten Answ
ers to 

[R
A

JYA
 SA

B
H

A
] 

U
nstarred Q

uestions
1 2 3 4 5 6 7 8 9 10 11 12

15. Maharashtra 0.000 0.000 0.000 0.000 0 0.000 0 0 0.000 0.000

16. Manipur 0.045 0.427 0.045 35.050 11607 43.000 29 16 396.640 474.690 

17. Meghalaya  0.000   50   1  0.000

18. Mizoram 0.189 0.000 0.189 0.386 4 0.200 0 0 0.050 0.636

19. Nagaland           

20. odisha 0.046 0.012 0.046  573   3  0.000 

21. Punjab 0.037 0.032 0.037 63.860 462 2.680 23 11 98.000 164.540

22. Rajasthan 1.559 6.257 0.464 1122.246 70290 48.339 3607 54 234.445 1405.030

23. Sikkim 0.600  0.600    303   0.000

24. Tamil Nadu 0.383 3.042 0.383 2782.788 3015270  16215 421 23129.722 25912.510

25. Tripura 0.001 0.014 0.001 247.908 3255 20.735 21 1 42.120 310.763

26. Uttar Pradesh  0.010   6     0.000

27. Uttarakhand     411  181 33  0.000

28. West Bengal 1.300 10.840 1.300 11433.680 830245 7895.630 22774 338 6023.960 25353.270

29. Andaman and Nicobar 
Island 

 0.002  0.477 149 0.010  0 0.000 0.487

30. Chandigarh Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

31. dadra and Nagar Haveli 0.000 0.000 0.000 0.000 0 0.000 0 0 0.000 0.000

32. daman and diu 0.000 0.000 0.000 0.000 0 0.000 0 0 0.000 0.000

33. delhi 0.000 0.000 0.000 0.000 0 0.000 0 0 0.000 0.000
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34. lakshadweep Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

35. Puducherry 0.020 0.050 0.020 7.200 668   3 325.800 333.000

 Total 4.478 33.203 3.374 17043.9 3959191 8046.969 45597 1420 32200.182 57291.098

Statement-II

Shoreline changes along the Indian Coast

State Erosion length (km) Accretion length (km) Stable length (km) Total length* (km)

gujarat, daman and diu 486.43 297.99 697.71 1482.13

Maharashtra 449.5 244.47 48.29 742.26

goa 27.03 46.98 81.38 155.39

Karnataka 106.12 118.65 73.31 298.08

Kerala 218 294 73.6 585.6

Tamil Nadu and Puducherry 281.56 514.11 29.25 824.92

Andhra Pradesh 443.88 186.94 340.45 971.27

odisha 199 205 32.1 436.1

West Bengal 115.06 19.46 147.68 282.2

lakshadweep Islands 72.03 63.24 1.01 136.28

Andaman Islands 740.37 944.84 36.83 1722.04

Nicobar Islands 690.1 68.3 19.23 777.63

ToTal 3829.1 3004 1580.8 8413.9
* It does not include the length of mouth of estuary, rivers, creeks and their inner parts.
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Interlinking of Cauvery river across Tamil Nadu and Karnataka

223. SHRI TIRUCHI SIvA: Will the Minister of JAl SHAKTI be pleased to state: 

(a) whether government plans to undertake any initiative to interlink and 
nationalize rivers in the country; 

(b) if so, the details thereof; and 

(c) whether government plans to interlink the Cauvery river across the States 
of Tamil Nadu and Karnataka and if so, the details thereof'?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI RATTAN 
lAl KATARIA): (a) and (b) The National Perspective Plan (NPP) was prepared 
by the then Ministry of Irrigation (now Ministry of Jal Shakti) in August, 1980 for 
water resources development through inter basin transfer of water, for transferring 
water from water surplus basins to water-deficit basins. Under the NPP, the National 
Water Development Agency (NWDA) has identified 30 links (16 under Peninsular 
Component and 14 under Himalayan Component) for preparation of Feasibility Reports 
(FRs). The details of above river linking projects viz., rivers, States concerned is 
given in the Statement (See below).

No proposal is under consideration of the Central government for nationalization 
of the rivers. 

(c) Under the Peninsular Component of NPP, Mahanadi-godavari-Krishna-Pennar-
Cauvery-Vaigai-Gundar linking scheme has been identified as the Nine link system. 
Mahanadi-godavari is the mother link of this system. Cauvery (Kattalai)-vaigai-gundar 
link project is the last leg of the Nine link system in which the States concerned 
are Karnataka, Tamil Nadu, Kerala and Puducherry (UT). NWdA has prepared the 
FR of this link project during 2004 and circulated to concerned States. The quantum 
of water meant for diversion through the link canal mainly depends on the deliveries 
of surplus flows of Mahanadi and Godavari basins from the preceding upper links 
through the Mahanadi-godavari-Krishna-Pennar-Cauvery link schemes.
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Statement

Names of Inter Basin Water Transfer Links, the States involved, name of rivers and status of 
Feasibility Reports/Detailed Project Report

Sl. 
No.

Name Rivers States concerned Status of PFR/FR/
dPR

1 2 3 4 5

Peninsular Component

1. Mahanadi (Manibhadra)-godavari 
(dowlaiswaram) link 

Mahanadi and godavari odisha, Maharashtra, Andhra Pradesh, 
Karnataka and Chhattisgarh

FR Completed

2. godavari (Inchampalli)-Krishna 
(Pulichintala) link

godavari and Krishna -do- FR Completed

3. godavari (Inchampalli)-Krishna 
(Nagarjunasagar) link

godavari and Krishna odisha, Maharashtra, Madhya Pradesh, Andhra 
Pradesh, Karnataka and Chhattisgarh

FR Completed

4. godavari (Polavaram)-Krishna 
(vijayawada) link 

godavari and Krishna odisha, Maharashtra, Andhra Pradesh, 
Karnataka, and Chhattisgarh

FR Completed 

5. Krishna (Almatti)-Pennar link Krishna and Pennar -do- FR Completed

6. Krishna (Srisailam)-Pennar link Krishna and Pennar -do- FR Completed

7. Krishna (Nagarjunasagar)-Pennar 
(Somasila) link

Krishna and Pennar Maharashtra, Andhra Pradesh and Karnataka, FR Completed

8. Pennar (Somasila)-Cauvery 
(grand Anicut) link 

Pennar and Cauvery Andhra Pradesh, Karnataka, Tamil Nadu, 
Kerala and Puducherry

FR Completed 
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9. Cauvery (Kattalai)-vaigai-gundar 
link

Cauvery, vaigai and 
gundar

Karnataka, Tamil Nadu, Kerala and Puducherry FR Completed

10. Ken-Betwa link Ken and Betwa Uttar Pradesh and Madhya Pradesh FR and dPR (Ph-I 
and II) Completed 

11. Parbati-Kalisindh-Chambal link Parbati, Kalisindh and 
Chambal

Madhya Pradesh, Rajasthan and Uttar 
Pradesh (UP requested to be consulted during 
consensus building)

FR Completed

12. Par-Tapi-Narmada link Par, Tapi and Narmada Maharashtra and gujarat FR and dPR 
Completed 

13. damanganga-Pinjal link damanganga and Pinjal Maharashtra and gujarat FR and dPR Completed

14. Bedti-varda link Bedti and varda Maharashtra, Andhra Pradesh and Karnataka PFR Completed

15. Netravati-Hemavati link Netravati and Hemavati Karnataka, Tamil Nadu and Kerala PFR Completed

16. Pamba-Achankovil-vaippar link Pamba, Achankovil and 
vaippar

Kerala and Tamil Nadu, FR Completed

Himalayan Component

1. Manas-Sankosh-Tista-ganga 
(M-S-T-g) link

Manas-Sankosh-Tista-
ganga

Assam, West Bengal, Bihar and Bhutan PFR completed

2. Kosi-ghaghra link Kosi and ghaghra Bihar, Uttar Pradesh and Nepal PFR completed

3. gandak-ganga link gandak and ganga -do- draft FR completed  
(Indian portion)
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4. ghaghra-Yamuna link ghaghra and Yamuna -do- FR completed (Indian 
portion)

5. Sarda-Yamuna link Sarda and Yamuna Bihar, Uttar Pradesh, Haryana, Rajasthan, 
Uttarakhand and Nepal

FR completed (Indian 
portion)

6. Yamuna-Rajasthan link Yamuna and Sukri Uttar Pradesh, gujarat, Haryana and Rajasthan draft FR completed

7. Rajasthan-Sabarmati link Sabarmati -do- draft FR completed

8. Chunar-Sone Barrage link ganga and Sone Bihar and Uttar Pradesh draft FR completed

9. Sone dam-Southern Tributaries 
of ganga link

Sone and Badua Bihar and Jharkhand PFR completed

10. ganga (Farakka)-damodar-
Subernarekha link

ganga, damodar and 
Subernarekha

West Bengal, odisha and Jharkhand draft FR completed

11. Subernarekha-Mahanadi link Subernarekha and 
Mahanadi

West Bengal and odisha draft FR Completed

12. Kosi-Mechi link Kosi and Mechi Bihar, West Bengal and Nepal PFR completed Entirely 
lies in Nepal

13. ganga (Farakka)-Sunderbans link ganga and Ichhamati West Bengal draft FR completed

14. Jogighopa-Tista-Farakka link 
(Alternative to M-S-T-g)

Manas, Tista and ganga -do- (Alternative to M-S-
T-g link) dropped 

• PFR –  Pre  Feasibility Report
• FR   – Feasibility Report
• DPR – Detailed Project Report
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Expenditure under Polavaram Project

224.  SHRI MoHd. AlI KHAN: Will the Minister of JAl SHAKTI be pleased 
to state:

(a) whether the revised cost estimates of Polavaram Project have been approved; 

(b) if so, the details of component-wise estimates of project and expenditure 
incurred so far; and 

(c) by when the project will be completed?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) to (c) Second Revised Cost Estimate (RCE) of the 
Polavaram Irrigation Project amounting to ` 55548.87 crore at 2017-18 Price level 
(Pl) has been accepted by the Advisory Committee on Irrigation, Flood Control and 
Multipurpose Projects of the department of Water Resources, River development and 
ganga Rejuvenation, Ministry of Jal Shakti (formerly Ministry of Water Resources, 
River development and ganga Rejuvenation) in its 141st meeting held on 11.02.2019. 
Further, Central Water Commission (CWC) has intimated vide letter dated 07.05.2019 
that the RCE of this project at Pl 2013-14 is ` 54,466.1 crore.

The component-wise details in this regard are as under:–

Component Cost Estimate (` in crore)

2013-14 Pl 2017-18 Pl

Power 4,560.91 4,560.91

Irrigation and Water Supply 49,905.19 50,987.96

ToTal 54,466.10 55,548.87

As reported by the goAP, the overall expenditure incurred on Polavaram Project 
since inception till 07.06.2019 is ` 16876.93 crore and the project is targeted for 
completion by 06/2021.

Restoring capacity of reservoirs

225. SHRI MoHd. AlI KHAN: Will the Minister of JAl SHAKTI be pleased 
to state:

(a) whether government is aware that storing capacity in all the reservoirs 
over the major rivers in the country has been decreasing due to silt and sediments 
deposits; 
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(b) if so, the details thereof; and 

(c) whether Government has any plan to fix this problem and restore the capacity 
of reservoirs?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) and (b) Central Water Commission (CWC) has 
conducted sedimentation assessment studies on 243 Reservoirs through Hydrographic 
survey and live storage capacity assessment studies of 124 Reservoirs through Remote 
Sensing Technique. 

As per the study the Reservoirs have experienced annual rate of siltation in live 
storage zone in the range of 0-1% normally. Six reservoirs viz. Sanandro, gujarat 
(57.33% in 30 years), Baira, HP (84.27% in 30 years), Mhaswad, Maharashtra (52.04% 
in 102 years), Kundah, Tamil Nadu (63.07% in 22 years), Nizamsagar, Telangana 
(60.47% in 62 years), Chandan, Bihar (52.24% in 37 years) have experienced a loss 
more than 50% of gross storage capacity.

(c) While designing a storage project, provision for the dead Storage is kept 
to accommodate the silt coming from upstream catchment. The dead Storage is so 
kept as to accommodate the silt for 100 years of project life assuming a certain 
design rate of siltation which is based on certain factors. Any deposition of silt in 
the dead storage zone does not affect the performance of the reservoir. 

de-siltation of dams to increase its storage capacity is primarily the responsibility 
of dam owners who are generally State governments or Central/State PSUs.

Usually de-silting of large dams is not techno-economically feasible. However, 
de-siltation work has been taken up at limited scale by some of the dam owners. 
Under World Bank assisted dam Rehabilitation and Improvement Project (dRIP), 
provision has been kept for need-based de-siltation of dams.

Revised estimates of Polavaram Project

226. dR. K.v.P. RAMACHANdRA RAo: Will the Minister of JAl SHAKTI 
be pleased to state:

(a) whether it is a fact that the Central Water Commission and Advisory 
Committee of Ministry of Water Resources has approved the Revised Cost Estimates 
of Polavaram Project at 2013-14 and 2017-18 price levels; 

(b) if so, the details thereof including difference of these two price levels on 
each component of the project; and 
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(c) the reasons which prompted government to prepare revised cost estimates 
at two price levels and the Central Government's financial commitment over the 
project?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) and (b) Second Revised Cost Estimate (RCE) of the 
Polavaram Irrigation Project amounting to ` 55548.87 crore at 2017-18 Price level 
(Pl) has been accepted by the Advisory Committee of department of Water Resources, 
River development and ganga Rejuvenation, Ministry of Jal Shakti (formerly Ministry 
of Water Resources, River development and ganga Rejuvenation) on Irrigation, Flood 
Control and Multipurpose Projects in its 141st meeting held on 11.02.2019. Further, 
Central Water Commission (CWC) has intimated vide letter dated 07.05.2019 that 
the RCE of this project at Pl 2013-14 is ` 54,466.1 crore.

The component-wise details in this regard are as under:–

Component Cost Estimate (` in crore)

2013-14 Pl 2017-18 Pl

Power 4,560.91 4,560.91

Irrigation and Water Supply 49,905.19 50,987.96

ToTal 54,466.10 55,548.87

(c) As per Ministry of Finance letter No: 1(2)/PF-I/2014(Pt) dated: 30.09.2016, 
Central government is to provide 100% of the remaining cost of irrigation component 
only of the project for the period starting from 01.04.2014 to the extent of the cost 
of the irrigation component on that date. Accordingly, the RCE at 2013-14 price 
level in addition to RCE at 2017-18 PL has been finalized.

Reimbursement of funds to A.P. State for Polavaram Project

227. dR. K.v.P. RAMACHANdRA RAo: Will the Minister of JAl SHAKTI 
be pleased to state:

(a) whether it is a fact that government is going to release dues of approximately 
` 5000 crores spent by State government for execution of Polavaram Project; 

(b) if so, the details thereof; and 

(c) the details of amounts claimed by Andhra Pradesh government under various 
components of Polavaram Project since 01.4.2014 to till date, year-wise and amounts 
reimbursed and pending for release by the Central government?
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THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) to (c) Till now, Central Assistance (CA) of ` 6764.16 
crore has been released from time to time as per eligible proposals recommended by 
Polavaram Project Authority and Central Water Commission since 01.04.2014. For 
further release of funds, Ministry of Finance vide its letter No. 14(10)/PF-II/2016 
dated 26.07.2018 and later vide letter No. F.No. 10 (14)/PF-II/2016 dated 06.05.2019 
has requested for submission of - (i) Audited Statement of Expenditure incurred by 
the State on the project till 31.03.2014 and (ii) Revised Cost Estimates (RCE) of 
the project at 2013-14 Price level (Pl).

Central Water Commission vide letter dated 7.5.2019 has intimated RCE of 
the project at Pl 2013-14 is ` 54,466.1 crore. Further, as reported by the State 
Government of Andhra Pradesh, Principal Accountant General (PAG) office, Hyderabad 
has completed the audit of ` 3777.44 crore out of total expenditure of ` 5175.25 
crore incurred up to 31.3.2014. Ministry vide its letter dated 18.06.2019 has again 
requested the State to submit audited statement of expenditure for the full amount. 
Further release of fund is dependent upon the compliance by the State government.

Year-wise release/reimbursement of funds for execution of Polavaram Irrigation 
Project are as below:–

Sl. No. Year Central Funds Released ` in crore

1. 2014-15 250.00

2. 2015-16 600.00

3. 2016-17 2514.16

4. 2017-18 2000.00

5. 2018-19 1400.00

ToTal 6764.16

Irrigation difficulties in hilly areas

†228 SHRI NARAYAN RANE: Will the Minister of JAl SHAKTI be pleased 
to state:

(a) whether Government is aware that the farmers are facing a lot of difficulties 
in irrigating fields situated in hilly areas and many farmers are not able to irrigate 
their fields; 

(b) if so, the details thereof; and 

† original notice of the question was received in Hindi.
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(c) techniques adopted by Government to irrigate the fields situated in hilly 
areas of Konkan area?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) and (b) In general, farmers in hilly areas face more 
difficulties in irrigating their fields. Mostly, land holdings are small and there are 
difficulties in distribution of water. Further, the construction of canal and distribution 
system by gravity flow becomes difficult and costly due to undulating topography. 
Also, the canals get silted/damaged frequently due to rock falls/land slides.

(c) Water being a State subject, water resources projects are planned, funded, 
executed and maintained by the State governments themselves as per their own 
resources and priority. The government of Maharashtra has informed that following 
techniques are being adopted to irrigate fields in Konkan/hilly areas.

(i) Private/individual lift permissions are issued to farmers from reservoir 
and main canal.

(ii) drip irrigation schemes are promoted with subsidy from government 
for economic use of water.

(iii) Close pipeline policy for irrigation distribution system has been adopted.

Study on ill-effects of river linking project

†229. SHRI P.l. PUNIA: Will the Minister of JAl SHAKTI be pleased to state:

(a) details of the problems being faced in river linking project along with the 
total cost of the project; 

(b) the details of the number of people who would be displaced by the said 
project and the agricultural and forest land in hectares which will be lost due to 
this project; and 

(c) whether government has undertaken any study in Indian scenario in the light 
of ill-effects of river linking project on the river Snowy in Australia and if so, the 
details thereof?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) The National Perspective Plan (NPP) was prepared 
by the then Ministry of Irrigation (now Ministry of Jal Shakti) in August, 1980 for 
water resources development through inter basin transfer of water, for transferring 
water from water surplus basins to water-deficit basins. Under the NPP, the National 
Water Development Agency (NWDA) has identified 30 links (16 under Peninsular 
Component and 14 under Himalayan Component) for preparation of Feasibility Reports.

† original notice of the question was received in Hindi.
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The main problems in river linking project relate to lack of consensus/agreements 
amongst the States concerned for water sharing and implementation mechanism. 

The total cost of the interlinking projects as estimated in preliminary studies at 
Pre-Feasibility/Feasibility stage is ` 5.60 lakh crore at 2002 price level. Subsequently, 
the group on Financial Aspects for Inter liking of River (IlR) projects under Task 
Force for IlR has estimated the total cost of IlR projects under NPP as ` 8.44 lakh 
crore at 2015-16 price level. However, the total expenditure likely to be incurred on 
IlR projects can only be known after completion of all individual detailed Project 
Reports (dPRs). The dPRs in respect of Ken-Betwa link project, damanganga-Pinjal 
link project and Par-Tapi-Narmada link project have been prepared and as per the 
dPRs, the estimated cost of Ken-Betwa link project is about ` 35111 crore (2017-18 
price level), the estimated cost of damanganga-Pinjal link project is about ` 3008 
crore (2015-16 price level) and the estimated cost of Par-Tapi-Narmada link project 
is about ` 10211 crore (2015-16 price level).

(b) The details of number of people/families who would be affected and the 
agricultural and forest land which would be affected due to this project can be 
estimated after completion of dPR of the individual link projects. The details of 
persons/families and details of forest land and agricultural land likely to be affected 
under the link projects for which dPRs have been completed by NWdA are given 
in the Statement (See below).

(c) No such study has been taken up.

Statement

Details of Persons/Families and details of forest land and agricultural land 
likely to be affected under the link projects according to their DPRs 

completed by NWDA

Sl. 
No.

Name of the 
project

Ken-Betwa link project daman-
ganga-

Pinjal link 
project

Par-Tapi-
Narmada 

link 
project

daudhan 
dam

lower 
orr dam

Kotha 
barrage

Bina 
complex

1. No. of persons/ 
families affected

8339 2945 0 1404 
families

2302 
families

2509 
families

Land affected

2. Forest land (ha) 5803 968.24 0 972.14 966 4439

3. Agricultural 
land* (ha)

3015 857 1359 7304 1422 5152

* includes private, revenue, culturable, irrigable lands.
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Cleaning of Ganga river

†230. SHRI P.l. PUNIA: Will the Minister of JAl SHAKTI be pleased to  
state:

(a) the details of steps taken by government to clean ganga river and the 
percentage-wise area of the river cleaned; 

(b) whether it is a fact that the water of Ganga river is unfit for drinking, 
without its treatment, on account of increasing count of Coliform bacteria and if so, 
the current status and details thereof; and 

(c) the details of the measures to arrest the increasing level of Coliform bacteria 
in the ganga river?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) The Namami gange Programme was launched in 
May, 2015 as an umbrella programme integrating previous and ongoing initiatives 
as an integrated ganga Conservation Mission. diverse set of coordinated activities 
meant for cleaning of river ganga have been taken up. These include treatment of 
municipal sewage, treatment of industrial effluent, drain bio-remediation, river surface 
cleaning, rural sanitation, river front development, ghats and crematoria development, 
afforestation and biodiversity conservation, public outreach programme etc. So far, 
under Namami gange Programme, a total of 298 projects have been sanctioned at 
an estimated cost of ` 28,451.22 crore.

For cleaning of ganga and its tributaries, 150 sewerage projects at an estimated 
cost of ` 23,130.95 crore have been sanctioned, out of which 43 projects have been 
completed creating 575.84 Mld new/rehabilitated sewage treatment capacity. Rest of 
the projects are at different stages of completion. 

(b) The primary objective of the pollution abatement interventions towards river 
Ganga rejuvenation is to meet the primary bathing water quality criteria notified by 
the Ministry of Environment, Forest and Climate Change (MoEF&CC). The river 
water can be used for drinking purpose only after appropriate treatment including 
disinfection and other advanced treatment.

(c) Sewage is the primary source of faecal coliforms. Following measures have 
been taken by the government for sewage management.

 ● Establishment/Upgradation of Sewage Treatment Plants (STPs) for the 
towns located on ganga main stem and its tributaries.

† original notice of the question was received in Hindi.
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 ● National Mission for Clean ganga has also undertaken study to identify 
the cause of non-optimal functioning of the installed STPs and based 
on the findings, refurbishment, upgradation and/or substituting with new 
STPs based on the techno-economic viability are taken up.

 ● directions dated 09.10.2015 have been issued to Municipal Commissioners 
of ganga front towns regarding treatment and utilization of sewage for 
restoration of water quality of sewage.

 ● directions issued under section 5 of EP Act, 1986 to different government 
and private agencies for failing to comply with laid down standards for 
operation and Maintenance (o&M) of STPs.

Supply of water to districts in Rajasthan

†231. dR. KIRodI lAl MEENA: Will the Minister of JAl SHAKTI be pleased 
to state:

(a) whether the Central government has received any proposal from Rajasthan 
government regarding supply of water from Yamuna canal for the purchase of 
drinking and irrigation in some districts of the State; 

(b) if so, the details thereof; and 

(c) the action taken by the Central government in this regard?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) and (b) Yes, Sir. The detailed Project Report (dPR) on 
“Transfer of Rajasthan share in Yamuna Water at Tajewala Headworks to Churu and 
Jhunjhunu districts of Rajasthan by underground conveyance system” for an estimated 
cost of ` 23965.845 crore has been received in Central Water Commission (CWC) 
in February, 2019. The project envisages provision of drinking water to Jhunjhunu 
and Sikar Districts and irrigation benefits to 35000 Ha. area in Churu and 70000 
Ha. area in Jhunjhunu district.

(c) The dPR of this project was submitted by project authority online on 
22nd February, 2019. A meeting was held on 23rd May, 2019 in CWC under the 
Chairmanship of Member (WP&P), Central Water Commission with a view to expedite 
the appraisal of the project proposal wherein Project Authorities made a detailed 
presentation on the dPR.

† original notice of the question was received in Hindi.
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Proposals pending for drinking water in Rajasthan

†232. SHRI RAM NARAIN dUdI: Will the Minister of JAl SHAKTI be 
pleased to state:

(a) whether government is contemplating any plan to curb drinking water crisis 
in Rajasthan, especially in western Rajasthan; 

(b) whether the Central government has any proposal as regards pending drinking 
water projects in connection with drinking water problem viz. Indira gandhi Canal 
Project and Narmada Canal Project; and 

(c) if so, by when the action is proposed thereon?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) Rural drinking water supply is a State subject. 
However, department of drinking Water and Sanitation assists the States for improving 
the coverage of rural drinking water supply, by providing them with technical and 
financial assistance through the centrally sponsored National Rural Drinking water 
Programme (NRdWP). Under this programme, States can also take up water supply 
schemes to provide safe water to quality affected habitations.

(b) and (c) As per information furnished by department of Water Resources, 
River development and ganga Rejuvenation, no such proposal with regard to drinking 
water projects in connection with drinking water problem viz. Indira gandhi Canal 
Project and Narmada Canal Project etc. is available with the department.

Access to drinking water to people

233. SHRI RAM KUMAR KASHYAP: Will the Minister of JAl SHAKTI be 
pleased to state:

(a) whether it is a fact that more than 500 million people will not have access 
to drinking water by 2030; 

(b) if so, the details of measures taken/proposed to be taken to provide safe 
drinking water; 

(c) whether India gets more water than it needs in a given year through rainfalls 
but India captures and uses only a fraction of its rainfall, allowing most of it to 
run off into the ocean; and 

(d) if so, the details of measures taken/proposed to be taken to preserve rainfall 
water?

† original notice of the question was received in Hindi.
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THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) and (b) As reported by States on Integrated Management 
Information System (IMIS) of the Ministry, out of 91.82 crore rural population, 3.71 
crore rural population is getting less than 40 litres per capita per day (lpcd) safe 
drinking water. Rural drinking water supply is a State subject. However, department 
of drinking Water and Sanitation assists the States for improving the coverage of 
rural drinking water supply, by providing them with technical and financial assistance 
through the Centrally sponsored National Rural drinking Water Programme (NRdWP). 
Further, under NRdWP, States can also take up water supply schemes to provide 
safe water to quality affected habitations:–

(c) and (d) As per information furnished by Central ground Water Board (CgWB), 
various steps taken by the government to conserve the water is as under:–

 ● Artificial Recharge and Rain Water Harvesting are being implemented 
under various schemes of government of India i.e. Pradhan Mantri 
Krishi Sinchayee Yojana (PMKSY), Mahatma gandhi National Rural 
Employment guarantee Scheme (MgNREgS), Integrated Watershed 
Management Programme (IWMP) and Command Area development and 
Water Management (CAd&WM) Programme etc.

 ● Hon’ble Prime Minister has written a letter to all sarpanchs regarding 
the importance of water conservation and harvesting and exhorted them 
to adopt all appropriate measures to make water conservation a mass 
movement.

 ● The National Water Policy, (2012) formulated by department of Water 
Resources advocates conservation, promotion and protection of water and 
highlights the need for augmenting the availability of water through rain 
water harvesting, direct use of rainfall and other management measures. 
The Policy has been forwarded to all States/UTs concerned Ministries/
departments of Central government for adoption.

 ● In compliance to the decision taken by the Committee of Secretaries, 
an ‘Inter-Ministerial Committee’ under the Chairmanship of Secretary 
(WR, Rd&gR) has been constituted to take forward the subject of 
‘Push on Water Conservation Related Activities for optimum Utilisation 
of Monsoon Rainfall’.

 ● The Ministry has circulated a Model Bill to all the States/UTs to enable 
them to enact suitable groundwater legislation for regulation of its 
development, which includes provision of rainwater harvesting. So far, 
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15 States/UTs have adopted and implemented the groundwater legislation 
on the lines of Model Bill.

 ● Central ground Water Board (CgWB) has prepared a conceptual 
document titled “Master Plan for Artificial Recharge to Ground Water – 
2013” which provides information about area-specific artificial recharge 
techniques to augment groundwater resources based on the availability 
of source water and capability of subsurface formations to accommodate 
it. The Master Plan envisages construction of about 1.11 crore artificial 
recharge/Rainwater harvesting structures in urban and rural areas. The 
Master Plan is available in public domain and has also been circulated 
to the State governments for implementation.

 ● Best practices of water conservation by various entities including private 
persons, Ngos, PSUs etc. have been compiled and put on the website 
of the Ministry for the benefit of general public. An interactive link on 
best practices has also been created for receiving inputs from public, 
which, after necessary evaluation/validation, shall be put on the website.

 ● Model Building Bye laws, 2016 circulated by Ministry of Urban 
development include provisions for Rainwater Harvesting and it has 
been shared with all the States. So far 32 States/UTs have adopted the 
provisions of rainwater harvesting of MBBl-2016.

Water crisis in Tier-1 cities

234. SHRI RITABRATA BANERJEE: Will the Minister of JAl SHAKTI be 
pleased to state:

(a) whether government is aware that many Tier-1 cities in India are heading 
towards a severe water crisis and if so, the details thereof; and 

(b) steps taken by government to conserve water and make sure its availability 
at every household?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) and (b) National Institute for Transforming India 
(NITI) Aayog has published "Composite Water Management Index (CWMI)" in June, 
2018 to enable effective water management in Indian States. The report indicated that 
"by 2020, 21 major cities, including delhi, Bangalore, and Hyderabad, are expected 
to reach zero groundwater levels, affecting access for 100 million people. As per 
information furnished by Ministry of Housing and Urban Affairs, the Ministry is 
implementing Atal Mission for Rejuvenation and Urban Transformation (AMRUT) 
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in 500 cities with Mission components such as water supply, storm water drainage 
etc. Water supply component also includes Rejuvenation of water bodies specifically 
for drinking water supply and recharging of groundwater. Moreover, Central Public 
Works department has also brought out a Manual on "Rain Water Harvesting and 
Conservation" in June, 2012 which will help in conserving water and ensuring its 
availability to every household.

Depletion of Groundwater

235. SHRI RITABRATA BANERJEE: Will the Minister of JAl SHAKTI be 
pleased to state: 

(a) the list of all States in the country which are facing severe water scarcity; 
and

(b) the role of large agriculture subsidies in depletion of groundwater, especially 
in States like Punjab, Haryana and steps taken to control the depletion?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) dynamic groundwater resources of the country 
are being periodically assessed jointly by Central ground Water Board and State 
governments. As per latest assessment (2013), the Annual Replenishable ground 
Water Resource of the country is 447 Billion Cubic Meter (BCM) and the Net 
Annual ground Water Availability is 411 BCM. The Annual ground Water draft 
(utilisation) for various uses is 253 BCM. out of the total 6584 assessment units 
(Block/Taluks/Mandals/Watersheds/Firkas) in the country, 1034 units in 17 States/
UTs have been categorised as ‘over-exploited’ where groundwater extraction is more 
than net ground water availability and there is significant long-term decline in water 
levels. 253 units have been categorised as ‘Critical’, 681 units as ‘Semi-Critical’ and 
4520 units as ‘Safe’, Categorisation of Blocks/Mandals/Talukas in India (2013) are 
given in the Statement (See below).

(b) Agriculture is the primary user of groundwater accounting for around 90% of 
the total groundwater extraction. To reduce exploitation of groundwater for agricultural 
purposes, States have taken several initiatives including passing of Acts by Haryana 
and Punjab which ban early sowing of paddy and transplantation of saplings. Haryana 
is also implementing ‘Jal hi Jeewan Hai’ scheme in seven districts which aims at 
crop diversification. In addition, steps taken by the Central Government to control 
groundwater depletion in the country are at the following URl: http://mowr.gov.in/
sites/default/files/Steps_to_control_water_depletion_Jun2019.pdf
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Categorisation of Blocks/Mandals/Talukas in India (2013)

Sl. 
No.

States/Union Territories Total 
No. of 

Assessed 
Units

Safe Semi-critical Critical over-exploited Saline

Nos. % Nos. % Nos. % Nos. % Nos. %

1 2 3 4 5 6 7 8 9 10 11 12 13

States            

1. Andhra Pradesh 670 497 74 54 8 17 3 61 9 41 6

2. Arunachal Pradesh 11 11 100 0 0 0 0 0 0 0 0

3. Assam 27 27 100 0 0 0 0 0 0 0 0

4. Bihar 534 520 97 14 3 0 0 0 0 0 0

5. Chhattisgarh 146 125 86 18 12 2 1 1 1 0 0

6. delhi 27 5 19 7 26 0 0 15 56 0 0

7. goa 12 12 100 0 0 0 0 0 0 0 0

8. gujarat 223 175 78 9 4 6 3 23 10 10 4

9. Haryana 119 30 25 11 9 14 12 64 54 0 0

10. Himachal Pradesh 8 6 75 0 0 1 13 1 13 0 0

11. Jammu and Kashmir 22 22 100 0 0 0 0 0 0 0 0

12. Jharkhand 260 244 94 10 4 2 1 4 2 0 0
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13. Karnataka 176 98 56 21 12 14 8 43 24 0 0

14. Kerala 152 131 86 18 12 2 1 1 1 0 0

15. Madhya Pradesh 313 228 73 58 19 2 1 25 8 0 0

16. Maharashtra 353 324 92 19 5 1 0 9 3 0 0

17. Manipur 9 9 100 0 0 0 0 0 0 0 0

18. Meghalaya 11 11 100 0 0 0 0 0 0 0 0

19. Mizoram 22 22 100 0 0 0 0 0 0 0 0

20. Nagaland 11 11 100 0 0 0 0 0 0 0 0

21. odisha 314 308 98 0 0 0 0 0 0 6 2

22. Punjab 138 26 19 3 2 4 3 105 76 0 0

23. Rajasthan 248 44 18 28 11 9 4 164 66 3 1

24. Sikkim  -  -  -  -  -  -  -  -  -  -  -

25. Tamil Nadu 1139 429 38 212 19 105 9 358 31 35 3

26. Telangana 443 311 70 74 17 12 3 46 10 0 0

27. Tripura 39 39 100 0 0 0 0 0 0 0 0

28. Uttar Pradesh 820 603 74 45 5 59 7 113 14 0 0

29. Uttarakhand 18 16 89 1 6 1 6 0 0 0 0

30. West Bengal 268 191 71 76 28 1 0 0 0 0 0

 ToTal (STaTeS) 6533 4475 68 678 10 252 4 1033 16 95 1
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 Union Territories            

1. Andaman and Nicobar Islands 34 34 100 0 0 0 0 0 0 0 0

2. Chandigarh 1 1 100 0 0 0 0 0 0 0 0

3. dadra and Nagar Haveli 1 1 100 0 0 0 0 0 0 0 0

4. daman and diu 2 1 50 0 0 1 50 0 0 0 0

5. lakshadweep 9 6 67 3 33 0 0 0 0 0 0

6. Puducherry 4 2 50 0 0 0 0 1 25 1 25

 ToTal (UTS) 51 45 88 3 6 1 2 1 2 1 2

 Grand ToTal 6584 4520 69 681 10 253 4 1034 16 96 1
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Solar power based dual pump water supply scheme 
in Andhra Pradesh

236. SHRI v. vIJAYASAI REddY: Will the Minister of JAl SHAKTI be 
pleased to state:

(a) whether it is a fact that solar power based dual pump water supply scheme 
is being implemented in visakhapatnam district of Andhra Pradesh; 

(b) the details of habitations in the above district which are expected to get 
water supply; 

(c) the details of habitations covered since implementation of the scheme; and

(d) by when all the identified habitations in the above district would be covered 
under the above scheme?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) Yes, Sir. As reported by State government of Andhra 
Pradesh, solar power based dual pump water supply scheme is being implemented 
in visakhapatnam district of Andhra Pradesh.

(b) to (d) After completion of work, 755 habitations are expected to get water 
supply. 181 habitations are covered since implementation of the scheme so far through 
NCEF, MNRE and NRDWP funds. All the identified/sanctioned 755 habitations will 
be covered by december, 2019.

Resolution of water related problems

†237. SHRI RAMKUMAR vERMA: Will the Minister of JAl SHAKTI be 
pleased to state:

(a) whether it is a fact that a Ministry has been formed to resolve the water 
related problems and if so, the steps proposed to be taken by the Ministry to resolve 
these problems; and 

(b) whether any time-bound scheme has been formulated to resolve the water 
problems in a dry State like Rajasthan?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) and (b) Yes, Sir. A new ministry, Ministry of Jal 
Shakti, has been formed for unifying the water management functions spread across 
various departments to handle the issue of water management holistically and ensure 
better coordination of efforts. 

† original notice of the question was received in Hindi.
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Water being a State subject, steps for augmentation, conservation and efficient 
management to ensure sustainability of water resources are undertaken by the respective 
State governments. In order to supplement the efforts of State governments, Ministry 
of Jal Shakti provides technical and financial assistance to State Governments to 
encourage sustainable development and efficient management of water resources 
through various schemes. The details of the schemes to resolve the water problems 
are given as under. 

Central government has launched Pradhan Mantri Krishi Sinchayee Yojana 
(PMKSY) in 2015-16 which aims to enhance physical access of water on farm and 
expand cultivable area under assured irrigation, improve on-farm water use efficiency, 
introduce sustainable water conservation practices, etc. during 2016-17, 99 on-going 
Major/Medium irrigation projects under PMKSY-Accelerated Irrigation Benefits 
Programme (AIBP) have been prioritized in consultation with States, for completion 
in phases upto december, 2019 along with their Command Area development and 
Water Management (CAdWM) works. out of these 99 prioritized projects, 2 projects 
namely Narmada canal and modernisation of ganga canal having ultimate potential 
of 3.16 lakh Ha. are in Rajasthan.

A new Memorandum of Understanding has been signed in october, 2018 among 
Ministry of Water Resources, River development and ganga Rejuvenation (now 
Ministry of Jal Shakti), Rajasthan government and Punjab government in order to 
provide Central assistance for implementation of relining of Rajasthan feeder canal 
of Punjab and Sirhind feeder canal over five years (2018-19 to 2022-23).

Central ground Water Board is implementing a nationwide programme of “National 
Aquifer Mapping and Management (NAQUIM)” for mapping of aquifers, their 
characterisation and development of aquifer management plans to facilitate sustainable 
development of groundwater resources. Under NAQUIM, an area of 1.84 lakh sq. 
km. has been mapped and management plans prepared in the State of Rajasthan. 

A National Perspective Plan for water resources development has been formulated 
by Ministry of Jal Shakti for transfer of water from surplus basins to water deficient 
basins. Under the National Perspective Plan, the National Water development Agency 
(NWDA) has identified 30 river links including three links benefitting Rajasthan State.

department of drinking Water and Sanitation assists the State government for 
improving coverage of rural drinking water supply by providing technical and financial 
assistance through Centrally sponsored National Rural drinking Water Programme 
(NRdWP). Under this programme, States can also take up water supply schemes to 
provide safe water to quality affected habitations.
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Some initiatives/measures taken by the Central government for water conservation 
and rain water harvesting are available at the URl: http://mowr.gov.in/sites/default/
files/MeasuresForGW-Depletion_1.pdf

Dams on the Himalayas

238. SHRI REWATI RAMAN SINgH: Will the Minister of JAl SHAKTI be 
pleased to state: 

(a) whether it is a fact that fasting is being done by sages on account of dams 
on the Himalayas and to ensure uninterrupted flow of the Ganga stream; 

(b) whether it is also a fact that many sages who were sitting on fast went 
missing; and 

(c) if so, the details thereof?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) No, Sir. At present, there is no report of fasting by 
sages related to dams in Himalayas and for ensuring uninterrupted flow of Ganga.

(b) and (c) As informed by State authorities, there is no such instance of sage 
going missing, who was sitting on fast.

Provision of drinking water to households

†239. SHRI RAM NATH THAKUR: Will the Minister of JAl SHAKTI be 
pleased to state:

(a) whether government has any plan to ensure drinking water to every household 
through taps; and 

(b) if so, whether priority will be given to these places where there is presence 
of Arsenic in groundwater?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) and (b) The matter is under consideration of the 
government. 

Price adjustment charges for Polavaram Project

240. dR. K.v. P. RAMACHANdRA RAo: Will the Minister of JAl SHAKTI 
be pleased to state: 

(a) whether it is a fact that government has not been reimbursing the expenditure 

† original notice of the question was received in Hindi.



248 Written Answers to [RAJYA SABHA] Unstarred Questions

incurred by the State towards payment of price adjustment of labour, machinery and 
other materials in Polavaram Project under government order 22 and government 
order 67 issued by State; 

(b) if so, the details thereof and if not, the amount reimbursed so far; and 

(c) the expenditure incurred by the State under this head in Polavaram Project 
till date?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) and (b) Second Revised Cost Estimate of the Polavaram 
Irrigation Project accepted by the Advisory Committee on Irrigation, Flood Control and 
Multipurpose Projects of the department of Water Resources, River development and 
ganga Rejuvenation, Ministry of Jal Shakti (formerly Ministry of Water Resources, 
River development and ganga Rejuvenation) for ` 55,548.87 crore at 2017-18 price 
level on 11.02.2019 includes the increase in cost due to price escalation. Further, 
Central Water Commission (CWC) has intimated vide letter dated 07.05.2019 that the 
RCE of this project at Pl 2013-14 is ` 54,466.1 crore. An amount of ` 6764.16 
crore has been reimbursed from time to time since 01.04.2014 towards work done 
including price adjustment for the Project.

(c) As reported by the government of Andhra Pradesh, the overall expenditure 
incurred on Polavaram project since inception till 07.06.2019 is ` 16876.93 crore.

Cleaning of Ganga River

241. SHRI ANIl dESAI: Will the Minister of JAl SHAKTI be pleased to state: 

(a) the present pollution level of river ganga; 

(b) the amount of money spent to clean ganga water during the last three years; 
and 

(c) whether any time-frame has been fixed to make river Ganga clean?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) Water quality of river ganga is monitored at 94 
locations in 5 main stem States through the respective SPCBs namely Uttarakhand, 
Uttar Pradesh, Bihar, Jharkhand and West Bengal. With respect to present pollution 
of river ganga, water quality data received for March, 2019 from 87 locations in 5 
States is given in the Statement (See below). The water quality data reflects faecal 
contamination in river ganga in Uttar Pradesh, Bihar and West Bengal.

due to various pollution abatement initiatives taken by the government under the 
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Namami gange Programme, the water quality assessment of river ganga in 2018 has 
shown improved water quality trend as compared to 2017. The dissolved oxygen 
levels have improved at 36 locations, Biological oxygen demand (Bod) levels and 
Faecal coliforms have decreased at 42 and 46 locations, respectively. 

(b) For cleaning of river ganga during last three years (from 2016-17 to  
2019-20 (upto 31st May, 2019), an amount of ` 5,805.72 crore has been released 
by government of India to National Mission for Clean ganga (NMCg) and NMCg 
has disbursed ` 5,361.34 crore to State governments/State Programme Management 
groups/Central Public Sector Undertakings (CPSUs)/other Executing Agencies during 
the same period. 

(c)  Cleaning of river is a continuous process and the government of India 
is supplementing the efforts of the State governments in addressing the challenges 
of pollution of river Ganga including its tributaries by providing financial and 
technical assistance. The Namami gange Programme was launched in May, 2015 as 
an umbrella programme integrating previous and ongoing initiatives as an integrated 
ganga Conservation Mission. diverse set of coordinated activities meant for cleaning 
of river ganga have been taken up. These include treatment of municipal sewage, 
treatment of industrial effluent, drain bio-remediation, river surface cleaning, rural 
sanitation, river front development, ghats and crematoria development, afforestation 
and biodiversity conservation, public outreach programme etc.

So far, a total of 298 projects have been sanctioned at an estimated cost of  
` 28,451.22 crore, out of which 98 projects have been completed and made operational. 
Rest of the projects are at various stages of implementation.

The pace of these projects have gathered momentum and all efforts are being 
made to complete these projects well within the respective timelines.
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Water quality data for river Ganga for March, 2019

Station 
Code

Name of Monitoring location State Name dissolved 
oxygen 
(mg/l)

pH Conductivity 
(µmhos/cm)

Bod 
(mg/l)

Fecal 
Coliform 
(MPN/100 

ml)

Total 
Coliform 
(MPN/100 

ml)

1 2 3 4 5 6 7 8 9

1491 Bhagirathi at gangotri Uttarakhand 9.8 7.2 111 1.1 - -

1484 Alaknanda B/C Mandakini at Rudra Prayag Uttarakhand 9.6 7.8 - 1 - -

1485 Mandakini B/C Alaknanda at Rudraprayag Uttarakhand 9.4 7.9 - 1 - -

1486 Alaknanda A/C Mandakini at Rudraprayag Uttarakhand 9.8 7.8 - 1 - -

1487 Alaknanda B/C to Bhagirathi at devprayag Uttarakhand 9.2 7.9 - 1 - -

1488 Bhagirathi B/C With Alaknanda at devprayag Uttarakhand 9.4 8 - 1 - -

1489 Alaknanda A/C With Bhagirathi at devprayag Uttarakhand 9.6 8 - 1 - -

1060 ganga at Rishikesh U/S Uttarakhand 9.8 7.4 - 1 17 40

10147 River ganga d/S Rishikesh Uttarakhand 9 7.6 - 1 34 70

2725 d/S Raiwala Uttarakhand 9.4 7.5 - 1 90 170

10148 River ganga at Har-Ki-Pauri ghat Uttarakhand 9.6 7.5 - 1 30 70

1061 ganga at Haridwar d/S, Ajeetpur Uttarakhand 9 7.7 - 1 140 280

2727 ganga d/S Roorkee, Haridwar Uttarakhand 9.2 7.6 - 1 60 110
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10150 River ganga at Madhya ganga Barrage, Bijnor Uttar Pradesh 8.7 7.6 71 1.6 - -

1062 ganga at garhmukteshwar Uttar Pradesh 8.7 7.4 212 1.2 350 540

10149 River ganga at gharmukteshwar Uttar Pradesh 8.5 7.2 211 1.1 170 240

2488 ganga U/S, Anoopshahar Uttar Pradesh 9.9 7.3 230 1.2 250 540

2489 ganga d/S, Anoopshahar Uttar Pradesh 9.8 7.2 232 1.4 230 430

1145 ganga at Narora (Bulandsahar) Uttar Pradesh 9.6 7.5 226 1.5 550 920

2490 ganga at Kachhla ghat, Aligarh Uttar Pradesh 9.9 7.4 240 1.1 170 350

10151 River ganga at Farrukabad Uttar Pradesh 9.7 8.3 233 2 1400 2100

1063 ganga at Kannauj U/S (Rajghat) Uttar Pradesh 9.9 8.5 345 2.6 2700 4000

1066 ganga at Kannauj d/S Uttar Pradesh 9.2 8.4 366 3.2 3300 4700

1146 ganga at Bithoor (Kanpur) Uttar Pradesh 10.4 8.6 330 2.5 2200 3400

1067 ganga at Kanpur U/S (Ranighat) Uttar Pradesh 10 8.5 346 2.9 3100 4300

10154 River ganga at Bathing ghat (Bharaoghat) Uttar Pradesh 10.1 8.6 338 2.7 2200 3800

10155 River ganga at d/S (Shuklaganj) Uttar Pradesh 9.7 8.5 358 3.1 3400 5400

10157 River ganga at Bathing ghat (Jajmau Bridge) Uttar Pradesh 9.6 8.5 366 3.2 4300 8400

1068 ganga at Kanpur d/S (Jajmau Pumping Station) Uttar Pradesh 9.4 8.4 372 3.4 22000 31000

1147 ganga at dalmau (Rai Bareilly) Uttar Pradesh 10.6 8.1 389 3.3 2700 3200

2498 ganga at Kala Kankar, Raebareli Uttar Pradesh 10.9 8 386 3.2 2700 3100

1046 ganga at Allahabad (Rasoolabad) Uttar Pradesh 8.7 8.3 188 3 9200 16000
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2487 ganga at Kadaghat, Allahabad Uttar Pradesh 8.3 8.2 174 3.2 13000 26000

1049 ganga at Allahabad d/S (Sangam) Uttar Pradesh 8.3 8.2 263 3.3 11000 20000

10158 River ganga A/C Tamsa River,Sirsa,Son Barsa Uttar Pradesh 8.4 8.2 273 2.8 7800 17000

2485 ganga U/S, vindhyachal, Mirzapur Uttar Pradesh 8.8 8.3 412 2.4 800 1700

2486 ganga d/S, Mirzapur Uttar Pradesh 7.7 8.2 456 3.4 11000 14000

10153 River ganga at Chunar Uttar Pradesh 8.6 8.2 442 2.9 7000 11000

1070 ganga at varanasi U/S (Assighat) Uttar Pradesh 8.9 8.3 425 2.4 700 1400

1071 ganga at varanasi d/S (Malviya Bridge) Uttar Pradesh 7.2 8.2 456 3.6 23000 31000

10152 River ganga A/C gomti River, Bhusaula Uttar Pradesh 8.5 8.3 432 3 8000 14000

10156 River ganga at Bathing ghat (gola ghat) Uttar Pradesh 9.8 8.5 356 3 3000 4800

1073 ganga at Trighat (ghazipur) Uttar Pradesh 7.5 8.2 470 3.6 13000 22000

10113 River ganga at U/S Jail ghat, Buxar Bihar 8.1 8.2 492 1.9 4000 11000

1074 ganga at Buxar Bihar 8.2 8.2 467 1.7 12000 14000

2551 ganga at Buxar, Ramrekhaghat Bihar 7.6 8.1 516 2.8 4000 11000

3113 ganga at d/S Buxar Near Road Bridge Bihar 7.8 7.9 629 2.4 6800 9300

10131 River ganga at U/S Barahpur Bindtoli Bihar 8 7.5 411 2 7000 11000

3114 ganga Near danapur (Near Pipa Pul), Patna Bihar 8.2 7.4 563 1.3 3600 5500

1077 ganga at Kurji, Patna U/S Bihar 8.2 7.4 563 1.5 4500 6800
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2552 ganga at gandhighat, NIT at Patna Bihar 8.6 7.8 467 2.1 13000 23000

10115 ganga at gulabi ghat, Patna Bihar 8.3 7.5 465 2.4 4500 6800

1079 ganga at Patna d/S (ganga Bridge), gaighat Bihar 8.8 7.7 479 2.3 17000 21000

3122 ganga at Malsalami, Patna Bihar 9.5 7.6 458 1.5 3600 5500

10122 River ganga at Triveni ghat, Patna Bihar 7.9 7.7 454 2.5 12000 14000

2553 ganga at Kewala ghat, Fatuha, Patna Bihar 7.5 7.7 467 2.7 4500 6800

3115 ganga River at Barh Bihar 8.2 7.7 462 1.8 7900 13000

1817 ganga at Mokama (U/S), Mahadeo Asthan, Patna Bihar 8.3 7.6 442 1.9 6800 9300

10130 River ganga at d/S Nawadaghat, Barh, Patna Bihar 8 7.6 475 2.1 3600 5500

1815 ganga at Mokama (d/S) Bihar 8 7.6 422 2.6 13000 23000

3123 ganga River at Barahiya, Nepalitola, Maranchi, la Bihar 8.5 7.8 452 1.4 7000 11000

3116 ganga at U/S Munger (Near Intake Well on 
ganga)

Bihar 8.5 7.8 440 2 7000 11000

1818 ganga at Munger Bihar 8.4 7.8 436 2.5 12000 14000

3117 ganga at U/S Sultanganj, Bhagalpur Bihar 8.2 7.7 427 2.3 6800 9300

2554 ganga at Sultanganj, Bhagalpur Bihar 8.1 7.9 408 2.5 7900 13000

3118 ganga at U/S Bhagalpur Near Bararighat Bihar 7.4 7.7 422 2.7 7000 11000

10138 River ganga at Champanagar, Bhagalpur Bihar 8.4 7.8 405 2 6800 9300

1819 ganga at Bhagalpur Bihar 8.2 7.7 410 1.4 4500 6800

1816 ganga at Kahalgaon Bihar 8.6 7.8 429 1.8 7000 11000
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10143 River ganga d/S Near Cremation ghat Bihar 8.4 7.7 426 2.1 12000 14000

10144 River ganga U/S Near lCT ghat Jharkhand 8.5 8 306 2.6 - -

10145 River ganga d/S Near Janta ghat Jharkhand 8.2 8.3 318 2.2 - -

10146 River ganga at Sangi dalan Jharkhand 8.4 8.2 316 2.6 - -

1059 ganga at Rajmahal, Bihar Jharkhand 8.4 8.2 318 2.6 - -

10159 Khagra West Bengal 7.7 8.5 326 1.8 30000 50000

1080 ganga at Baharampore West Bengal 7.9 8.5 330 3.5 30000 50000

10160 gorabazar West Bengal 7.7 8.5 329 2.9 30000 50000

2511 Nabadip on ganga, ghoshpara Near Monipurghat West Bengal 8.1 8.4 335 2.1 50000 70000

10161 Palta Shitalatala West Bengal 7.5 7.9 360 6.8 50000 80000

2506 Tribeni on ganga, Near Burning ghat West Bengal 8.2 8.2 367 3.9 50000 80000

1054 ganga at Palta West Bengal 7.8 7.8 373 6.8 30000 50000

1472 ganga at Serampore West Bengal 6.8 8.4 352 4.6 50000 80000

1053 ganga at dakshineshwar West Bengal 5.9 7.7 433 5.2 900000 1600000

1471 ganga at Howrah-Shivpur West Bengal 6 7.6 414 4.2 80000 130000

1470 ganga at garden Reach West Bengal 6.2 7.6 431 4.9 900000 1600000

1052 ganga at Uluberia West Bengal 6.8 7.9 442 5.4 2100 30000

1469 ganga at diamond Harbour West Bengal 6.5 7.9 3010 3.8 800 13000
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Mitigation of water crisis

242. SHRI PARIMAl NATHWANI: Will the Minister of JAl SHAKTI be 
pleased to state:

(a) the details of significant steps that have taken place with regard to mitigating 
the crisis of water in the country during the last three years; 

(b) whether there is severe scarcity of water in the country and there is a need 
to take immediate steps in this regard and if so, the details thereof; 

(c) whether there is an urgent need to carry out reforms in the management of 
water resources; and 

(d) if so, the details thereof and the steps taken by government in this regard 
and to review Water Resources Management?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) to (d) The average annual water availability of any 
region or country is largely dependent upon hydro-meteorological and geological 
factors and is generally constant. However, water availability per person is dependent 
on population of the country and for India, per capita water availability in the 
country is reducing progressively due to increase in population. The average annual 
per capita water availability in the years 2001 and 2011 was assessed as 1816 cubic 
meters and 1545 cubic meters respectively which may reduce further to 1340 and 
1140 in the years 2025 and 2050 respectively. Annual per-capita water availability 
of less than 1700 cubic meters is considered as water stressed condition, whereas 
annual per-capita water availability below 1000 cubic meters is considered as a water 
scarcity condition. due to high temporal and spatial variation of precipitation, the 
water availability of many region of the country is much below the national average 
and may result in water stress/scarce conditions.

Realizing the need to improve availability of water in the country and carry out 
reforms in the management of water resources, the following steps have been taken.

The National Water Policy (2012) has been formulated and circulated to States/
UTs, which recommends that water needs to be managed as a common pool 
community resource held by the State, under public trust doctrine to achieve food 
security, support livelihood, and ensure equitable and sustainable development for all.

Central government has launched the National Water Mission with the objective of 
conservation of water, minimising wastage and ensuring its more equitable distribution 
both across and within States through integrated water resources development and 
management. 
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Central government has formulated a National Perspective Plan (NPP) for Water 
Resources development which envisages transfer of water from water surplus basins to 
water deficit basins to improve availability of water. Central Government has launched 
Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) for completion of 99 on-going Major/
Medium irrigation projects having ultimate irrigation potential of 76.03 lakh hectares.

Steps taken by the Central government to control groundwater depletion in the 
country are:–

 ● Central ground Water Board is implementing a nationwide programme of 
“National Aquifer Mapping and Management (NAQUIM)” for mapping of 
aquifers (water bearing formations), their characterization and development 
of aquifer management plans to facilitate sustainable development of ground 
water resources. Aquifer maps and management plans have been shared with 
the respective State government agencies.

 ● Central ground Water Authority (CgWA) has been constituted under Section 3 
(3) of the “Environment (Protection) Act, 1986” for the purpose of regulation 
and control of groundwater development and management in the country. 
CgWA has issued directives to the Chief Secretaries of all States as well 
as Administrators of all UTs to take measures to promote/adopt artificial 
recharge to groundwater/rain water harvesting. It also grants No objection 
Certificates (NOCs) for groundwater abstraction to Industries, Infrastructure 
units and Mining projects in feasible areas with mandatory conditions for 
conservation, augmentation and efficient use of groundwater.

 ● Central ground Water Board is implementing innovative schemes for Aquifer 
Rejuvenation under ‘ground Water Management and Regulation’ scheme in 
select overexploited blocks of the aspirational districts on pilot basis. 

 ● Artificial Recharge and Rain Water Harvesting are being implemented under 
various schemes of government of India i.e. Pradhan Mantri Krishi Sinchayee 
Yojana (PMKSY), Mahatma gandhi National Rural Employment guarantee 
Scheme (MgNREgS), Integrated Watershed Management Programme (IWMP) 
and Command Area development and Water Management (CAd&WM) 
Programme, etc.

Extraction of Groundwater

243. dR. T. SUBBARAMI REddY: Will the Minister of JAl SHAKTI be 
pleased to state: 

(a) whether it is a fact that India accounts for maximum groundwater extraction 
globally, more than that of China and USA combined; 
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(b) if so, the efforts to making the source of groundwater sustainable for poor 
and marginalized communities; and 

(c) the details of measures taken for augmentation of water for irrigation and 
drinking purposes?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) Reports of the World Bank and Water Aid, an 
international not - for profit organisation, State that India is the largest user of 
groundwater in the world and accounts for almost one-fourth of the total groundwater 
extracted globally, more than that of China and US combined.

(b) and (c) Water being a State subject, initiatives on water management including 
conservation of groundwater is primarily States’ responsibility. However, steps taken 
by the Central government to control water depletion and promote rain water 
harvesting/conservation are at the following URl: http://mowr.gov.in/sites/default/files/
Steps_to_control_water_depletion_Jun2019.pdf.

Revised estimates for Polavaram Project

244. SHRI v. vIJAYASAI REddY: Will the Minister of JAl SHAKTI be 
pleased to state: 

(a) whether Andhra Pradesh government has submitted revised estimates for 
Polavaram Project to the tune of ` 58,319 crores; 

(b) whether Project development Authority has approved revised estimates; 

(c) the details of break-up of estimates, viz. main canal, left and right canal, 
power project, rehabilitation and resettlement, land acquisition, etc.; 

(d) action plan prepared to release funds so as to complete Polavaram in a 
timebound manner since the Ministry approved the revised estimates; 

(e) impact of gST on Polavaram and whether the Ministry will consider exempting 
gST on Polavaram; and 

(f) if not, the reasons therefor?

THE MINISTER oF STATE IN THE MINISTRY oF JAl SHAKTI (SHRI 
RATTAN lAl KATARIA): (a) to (c) The government of Andhra Pradesh submitted 
revised cost estimates for ` 57,941 crore at 2013-14 price level and ` 57297.42 
crore at 2017-18 price level to Central Water Commission in January, 2018. Advisory 
Committee on Irrigation, Flood Control and Multipurpose Projects of the department of 
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Water Resources, River development and ganga Rejuvenation, Ministry of Jal Shakti 
(formerly Ministry of Water Resources, River development and ganga Rejuvenation) 
in its 141st meeting held on 11.02.2019 accepted Revised Cost Estimate (RCE) of 
the Polavaram Irrigation Project for ` 55548.87 crore at 2017-18 Price level (Pl).

The component-wise details are as below:–

Component Cost Estimate at 2017-18 Pl (` in crore)

Right Main Canal 4318.97

left Main Canal 4202.69

Head Works 9734.34

Power House 4124.64

lA&RR 33168.23

ToTal 55548.87

(d) Till now, Central Assistance (CA) of ` 6764.16 crore has been released from 
time to time as per eligible proposals recommended by PPA & CWC since 01.04.2014. 
For further release of funds, Ministry of Finance vide its letter No. 14(10)/PF-II/2016 
dated 26.07.2018 and later vide letter No. F.No.10(14)/PF-II/2016 dated 06.05.2019 
has requested for submission of – (i) Audited Statement of Expenditure incurred by 
the State on the project till 31.03.2014, and (ii) Revised Cost Estimates (RCE) of 
the project at 2013-14 Price level (Pl).

Central Water Commission vide letter dated 7.5.2019 has intimated that RCE 
of the project at Pl 2013-14 is ` 54,466.1 crore. Further, as reported by the State 
Government of Andhra Pradesh, Principal Accountant General (PAG) office, Hyderabad 
has completed the audit of ` 3777.44 crore out of total expenditure of ` 5175.25 
crore incurred up to 31.3.2014. Ministry vide its letter dated 18.06.2019 has again 
requested the State to submit audited statement of expenditure for the full amount. 
Further release of fund is dependent upon the compliance by the State government.

(e) and (f) As reported by the State, the gST is applicable for Polavaram 
Irrigation Project works and cost of the project will vary to the extent difference 
of gST and subsumed taxes in the estimate rates. The State government has not 
made any proposal for exemption of gST in this regard.
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GST’s negative impact on MSMEs

245. SHRI BINoY vISWAM: Will the Minister of MICRo, SMAll ANd 
MEdIUM ENTERPRISES be pleased to state:

(a) whether government has any data on the total number of Micro, Small and 
Medium Enterprises (MSMEs) commenced during the last three years;

(b) if so, the details thereof;

(c) the employment generated in this sector between 2014 to 2019;

(d) whether demonetisation and gST had any negative impact on MSMEs; and

(e) if so, the details thereof?

THE MINISTER oF MICRo, SMAll ANd MEdIUM ENTERPRISES (SHRI 
NITIN JAIRAM gAdKARI): (a) and (b) As on 19.06.2019, the total number of 
Micro, Small and Medium Enterprises (MSMEs), which were registered on Udyog 
Aadhaar Portal during the years 2016-17, 2017-18 and 2018-19 are 23.73 lakhs, 
15.18 lakhs and 21.24 lakhs, respectively.

(c) The information on generation of employment in MSME sector is not 
maintained centrally. However, as per the 73rd Round of National Sample Survey 
(NSS), conducted by National Sample Survey Office, Ministry of Statistics and 
Programme Implementation during the period 2015-16, the estimated number of 
workers in unincorporated non-agriculture MSMEs in the country engaged in different 
economic activities excluding the MSMEs registered under (a) Sections 2m(i) and 
2m(ii) of the Factories Act, 1948, (b) Companies Act, 1956 and (c) Construction 
activities falling under Section F of National Industrial Classification (NIC), 2008, 
are 11.10 crore. 

As per details provided by the MSMEs registered on Udyog Aadhaar Portal 
during the year 2018-19, the number of persons employed in these MSMEs was 
118.21 lakhs. 

Under the Prime Minister’s Employment generation Programme (PMEgP,) the 
estimated employment generated (number of persons) in micro enterprises during the 
years 2014-15, 2015-16, 2016-17, 2017-18 and 2018-19 are 3.58 lakhs, 3.23 lakhs, 
4.08 lakhs, 3.87 lakhs and 5.87 lakhs, respectively.

(d) No such study regarding the impact of gST on MSME sector has been 
conducted.

(e) does not arise in view of (d).
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Employment provided by MSMEs

†246. SHRI PRABHAT JHA: Will the Minister of MICRo, SMAll ANd 
MEdIUM ENTERPRISES be pleased to state:

(a) whether Micro, Small And Medium Enterprises (MSMEs) sector is the 
principal employment providing sector in the country’s economy;

(b) if so, the details thereof;

(c) whether this sector has failed to provide required employment during  the 
last few years; and

(d) if so, whether government is making special policy based efforts to ensure 
creation of sufficient and required employment in the said sector and if so, the 
details thereof?

THE MINISTER oF MICRo, SMAll ANd MEdIUM ENTERPRISES (SHRI 
NITIN JAIRAM gAdKARI): (a) and (b) Micro, Small and Medium Enterprises 
are the largest provider of employment after agriculture. As per the 73rd Round 
of National Sample Survey (NSS), conducted by National Sample Survey Office, 
Ministry of Statistics and Programme Implementation during the period 2015-16, 
the estimated number of workers in unincorporated non-agriculture MSMEs in the 
country engaged in different economic activities excluding the MSMEs registered 
under (a) Sections 2m(ii) of the Factories Act, 1948, (b) Companies Act, 1956 and 
(c) Construction activities falling under Section F of National Industrial Classification 
(NIC), 2008, are 11.10 crore.

Under the Prime Minister’s Employment generation Programme (PMEgP,) the 
estimated employment generated (number of persons) in micro enterprises during the 
years 2014-15, 2015-16, 2016-17, 2017-18 and 2018-19 are 3.58 lakhs, 3.23 lakhs, 
4.08 lakhs, 3.87 lakhs and 5.87 lakhs, respectively.

(c) and (d) The Credit guarantee Fund Trust for Micro and Small Enterprises 
(CgTMSE) was launched by the government of India to make available collateral-
free credit to the Micro and Small Enterprise sector. Under the PMEgP scheme, the 
estimated employment generation has increased from 3.58 lakh to 5.87 lakh during the 
year 2014-15 to 2018-19. The Ministry has established 18 Tool Room  for integrated 
development of the industries by way of providing quality tools, trained personnel 
and consultancy in tooling and related areas and upgradation of technology. during 
the year 2017-18 and 2018-19, these 18 Tool Rooms provided training to 1.47 lakh 

† original notice of the question was received in Hindi.
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and 2.08 lakh persons respectively, which has also helped them in self employment. 
The government has taken various steps for generating employment in the country 
like encouraging private sector of economy, fast tracking various projects involving 
substantial investment and increasing public expenditure on schemes like Prime 
Minister’s Employment generation Programme (PMEgP), Mahatma gandhi National 
Rural Employment guarantee Scheme (MgNREgA), Pt. deen dayal Upadhyaya 
grameen Kaushalya Yojana (ddU-gKY) and deendayal Antyodaya Yojana- National 
Urban livelihood Mission (dAY-NUlM). The Make in India, Skill India, digital India 
schemes are being implemented by the government and these are likely to enhance 
the employment base. MUdRA and START-UP schemes have been initiated by the 
government for facilitating self employment. In order to improve the employability 
of youth, Ministries/departments run skill development schemes across various 
sectors. government has also implemented the National Career Service (NCS) Project. 
Pradhan Mantri Rojgar Protshahan Yojana has been initiated in the year 2016-17 for 
incentivizing industry for promoting employment generation.

Contribution of MSMEs in Indian economy

247. SHRI B. K. HARIPRASAd: Will the Minister of MICRo, SMAll ANd 
MEdIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that MSMEs which contribute to a large part towards 
the Indian economy with the sectors contribution to the gross value Added being 
about 32 per cent as per the Economic Survey stated that still faces a lack of credit 
from the banking sector; and

(b) if so, the details thereof?

THE MINISTER oF MICRo, SMAll ANd MEdIUM ENTERPRISES (SHRI 
NITIN JAIRAM gAdKARI): (a) and (b) As per the data received from the Reserve 
Bank of India (RBI), the outstanding credit to Micro, Small and Medium Enterprise 
(MSME) sector by all Scheduled Commercial Banks during the last three years has 
increased. The credit flow to MSME sector by all Scheduled Commercial Banks 
during the last 3 years is given below:–

Year ended Amount outstanding (` in crore)

March, 2017 1070129.48

March, 2018 1149353.83

March, 2019 1497687.10

The Credit guarantee Fund Trust for Micro and Small Enterprises (CgTMSE) 
was launched by the government of India to make available collateral-free credit 
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to the Micro and Small Enterprise sector. The number and amount of guarantees 
approved under the CgTMSE during the last 2 years is given below:–

Year No. of Credit Facilities Approved 
(in lakhs)

Amount of guarantees Approved 
(` in crore)

2017-18 2.63 19065.91

2018-19 4.36 30168.57

This has also helped in better credit flow to the micro and small enterprises.

Plan to Increase MSMEs

†248. MS. SARoJ PANdEY: Will the Minister of MICRo, SMAll ANd 
MEdIUM ENTERPRISES be pleased to state whether government would formulate 
any Action Plan to increase the number of micro and small industries and by which 
they will be profited and if so, by when?

THE MINISTER oF MICRo, SMAll ANd MEdIUM ENTERPRISES (SHRI 
NITIN JAIRAM gAdKARI): Ministry of MSME is striving to increase the number of 
micro and small industries in the country on a sustainable basis through implementation 
of various schemes and programmes. The Ministry provides better credit facility, 
technology upgradation and skilling to boost the entire MSME eco-system.

Followings are the major schemes being implemented by Ministry of MSME:

(i) Prime Minister’s Employment Generation Programme (PMEGP): This 
is a credit-linked subsidy programme aimed at generating self-employment 
opportunities through establishment of micro-enterprises in the non-farm 
sector by helping traditional artisans and unemployed youth. The Scheme 
was launched during 2008-09. A total of 5.45 lakh micro enterprises have 
been assisted with a margin money subsidy of ` 12074.04 crore, providing 
employment opportunities to an estimated 45.22 lakh persons since PMEgP’s 
inception till 31.03.2019.

 An amount of ` 2247.10 crore has been allocated under PMEGP for financial 
year 2019-20 which is substantially higher with respect to allocation in 
earlier financial year which would further lead to increased number of units  
assisted and employment generation.

(ii) Scheme of Fund for Regeneration of Traditional Industries (SFURTI): It 
is a cluster-based scheme for development of khadi, village industries and 

† original notice of the question was received in Hindi.
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coir clusters by providing them with improved equipments, common facilities 
centres, business development services, training, capacity building and design 
and marketing support, etc. SFURTI Scheme has been revamped in 2015. 
A total of 34,791 artisans have  benefitted with an assistance of ` 143.15 
crore during 2018-19.

(iii) A Scheme for Promotion of Innovation, Rural Industry and Entrepreneurship 
(ASPIRE): was launched on 18.3.2015 to set up a network of technology 
centres and to set up incubation centres to accelerate entrepreneurship and 
also to promote startups for innovation and entrepreneurship in agro-industry. 
Under ASPIRE, 74 livelihood Business Incubation (lBI) centres and 11 
Technology Business Incubators have been approved since inception of the 
scheme. 

(iv) Coir Board: Ministry of MSME, through Coir Board, is also implementing 
various Schemes/programmes to assist entrepreneurs to set up new Micro, 
Small and Medium Enterprises (MSMEs) in all coconut producing States. 
Under Coir vikas Yojna, 36,30,653 employment opportunities have been 
created since 2014-15 till 2018-19 in the Coir Sector.

(v) Credit Guarantee Scheme for Micro and Small Enterprises (CGTMSE): 
The scheme facilitates credit to the MSE units by covering collateral-free 
credit facility (term loan and/or working capital) extended by eligible lending 
institutions to new and existing micro and small enterprises. The Scheme 
has extended guarantee cover to over 35 lakh enterprises leading to approx. 
1 crore employment generation. during F.Y. 2018-19, a total of 4,35,520 
proposals have been approved providing guarantee to a tune of ` 30,168 
crore.

(vi) Credit Linked Capital Subsidy Scheme (CLCSS): ClCSS facilitates 
technology upgradation of small scale industries, including agro and rural 
industrial units by providing 15% upfront capital subsidy (limited to maximum 
of ` 15.00 lakhs). Since inception of the scheme in 2000-01 till date, a 
total of 62,827 MSE units have been assisted utilizing subsidy of ` 3888.13 
crore.

 during 2018-19, a total of 14,155 MSE units have been assisted utilizing 
subsidy of ` 980.44 crore.

(vii) Micro and Small Enterprises-Cluster Development Programme (MSE-
CDP): The Ministry of Micro, Small and Medium Enterprises (MSME), 
government of India (goI) has adopted the Cluster development approach 
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as a key strategy for enhancing the productivity and competitiveness as 
well as capacity building of Micro and Small Enterprises (MSEs) and their 
collectives in the country. A cluster is a group of enterprises located within 
an identifiable and as far as practicable, contiguous area and producing same/ 
similar products/services. during 2018-19, 17 Common Facility Centres and 
11 Infrastructure development projects have been established. 

Overcharging of royalty

†249. SHRI vISHAMBHAR PRASAd NISHAd:
 CH. SUKHRAM SINgH YAdAv:

Will the Minister of MINES be pleased to state:

(a) whether it is a fact that an excess amount against the prescribed royalty 
rates is being charged from stone industry in the country;

(b) the details of prescribed royalty rates, State-wise;

(c) whether it is a fact that complaints are being received through various 
channels regarding manifold overcharging of royalty as compared to prescribed rates 
of royalty from stone mining lessees due to demand of breakstone found particularly 
at Kabrai hills of Bundelkhand region in Uttar Pradesh;

(d) if so, the details thereof; and

(e) whether government would consider to provide prescribed royalty rates to 
save the crusher industry in the country?

THE MINISTER oF MINES (SHRI PRAlHAd JoSHI): (a) and (b) Building 
stone comes under minor mineral, as defined under section 3(e) of the Mines and 
Minerals (development and Regulation) Act (MMdR) 1957. As per section 9(3) of 
the MMdR Act 1957, the Central government is empowered to prescribe the rates 
of royalty and dead rent in respect of major minerals only. Further as per section 
15(1A)(g) of the MMdR Act, 1957, State governments prescribes the rates of royalty 
and dead rent in respect of minor minerals.

Royalty on minerals including minor minerals are collected and appropriated by 
the State governments, and data in this regard is not maintained centrally.

(c) to (e) The Ministry of Mines has not received any complaints for overcharging 
of royalty from stone mining lessees at Kabrai hills of Bundelkhand region in Uttar 
Pradesh.

† original notice of the question was received in Hindi.
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DMF in Ramanujganj

†250. SHRI RAM vICHAR NETAM: Will the Minister of MINES be pleased 
to state:

(a) whether district Minerals Foundation (dMF) has been established in 
Ramanujganj in district Balrampur, Chhattisgarh;

(b) if so, the details thereof;

(c) the details of the work done so far under Pradhan Mantri Khanij Kshetra 
Kalyan Yojana (PMKKKY) for the development of the mining affected areas and 
welfare of people in Ramanujganj in Balrampur district in Chhattisgarh;

(d) whether government has received any complaints regarding any type of 
irregularities in the works done by district Mineral Foundation (dMF) in Chhattisgarh; 
and

(e) if so, the details thereof and the action taken by government in this regard?

THE MINISTER oF MINES (SHRI PRAlHAd JoSHI): (a) and (b) Section 9B 
of Mines and Minerals (development and Regulation) (MMdR) Act, 1957 provides 
for establishment of district Mineral Foundation (dMF) in each district affected by 
mining related operation. The dMFs are being funded through statutory contributions 
received from holders of mining lease. Pradhan Mantri Khanij Kshetra Kalyan Yojana 
(PMKKKY) is being implemented through fund collected under dMFs for welfare 
and development of mining affected areas and people.

As per information provided by the government of Chhattisgarh, district Mineral 
Foundation (dMF) has been established in Balrampur district of Chhattisgarh and 
amount of ` 70 crore has been collected under dMF upto May, 2019.

(c) The details of works done so far under the PMKKKY for the development of 
the mining affected areas and welfare of people in Balrampur district in Chhattisgarh 
are as under:–

Sector No. of 
Projects 

Sanctioned

No. of 
Projects 

Completed

No. of 
ongoing 
Projects

Amount 
Sanctioned 

(in ` crore)

Amount 
Spent  

(in ` crore)

HighPriority 228 113 115 38.16 30.41

other Priority 95 43 52 18.07 13.37

ToTal 323 156 167 56.23 43.78

† original notice of the question was received in Hindi.
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(d) Ministry of Mines has not received any complaint regarding any type of 
irregularity in the works done by district Mineral Foundation (dMF) in the State 
of Chhattisgarh.

(e) does not arise in view of the reply given at (d) above.

Auction of mines

251. dR. vINAY P. SAHASRABUddHE: Will the Minister of MINES be 
pleased to state:

(a) the number of mine blocks auctioned in the last three years and the 
geographical details of the blocks;

(b) the estimated value of resources in the blocks auctioned in the last three 
years; and

(c) the total revenue generated for government of India from these auctioned 
blocks?

THE MINISTER oF MINES (SHRI PRAlHAd JoSHI): (a) A total of 64 
mineral blocks have been auctioned so far. The geographical details of these blocks 
are given the Statement (See below).

(b) and (c) The estimated value of resources in the blocks auctioned so far is  
` 2,32,329 crore. The estimated total revenue over the lease period of these auctioned 
blocks is ` 1,85,093 crore, out of which National Mineral Exploration Trust (NMET) 
contribution of ` 729 crore shall accrue to the Central government and the rest 
is for the State government which includes auction premium, royalty and district 
Mineral Foundation (dMF) contribution.
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Statement

Geographical details of mineral blocks auctioned

Sl. 
No.

Name of the Block State district details of block

date of 
auction

Mineral Ml/Pl- 
cum- 
Ml

Area 
(in 

Hectares)

Reserves 
(in Million 

Tonnes)

1 2 3 4 5 6 7 8 9

F.Y. 2015-2016

1. Karhi Chandi Chhattisgarh Balodabazar-Bhatapara 18.02.2016 limestone Ml 242.127 155

2. Kesla, Raipur Chhattisgarh Raipur 19.02.2016 limestone Ml 108 67

3. Baghmara Chhattisgarh Balodabazar-Bhatapara 26.02.2016 gold Cl 474.3 2.7

4. Hariharpur-lem-Bicha 
Block-I

Jharkhand Ramgarh 12.02.2016 limestone Cl 180 0.424

5. Hariharpur-lem-Bicha 
Block-II

Jharkhand Ramgarh 12.02.2016 limestone Cl 379 0.671

6. ghoraburhani-Sagasahi odisha Sundargarh 02.03.2016 Iron ore Ml 139.2 99.59

F.Y. 2016-2017

7. gudipadu block Andhra Pradesh Ananthapuramu 08.06.2016 limestone Ml 40.82 26.66

8. Pahardia Jharkhand West Singhbhum 26.10.2016 gold Cl 279.09 1.162
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9. Ml No. 2621 Karnataka Bellary 01.10.2016 Iron ore Ml 33.8 31.53

10. Ml No. 2487 Karnataka Bellary 03.10.2016 Iron ore Ml 86.12 14.709

11. Ml No. 2366 Karnataka Bellary 04.10.2016 Iron ore Ml 33.21 6.939

12. Ml No. 2365 Karnataka Bellary 04.10.2016 Iron ore Ml 130.53 33.89

13. Ml No. 2313 Karnataka Bellary 05.10.2016 Iron ore Ml 21.61 10.026

14. Ml No. 2559 Karnataka Bellary 05.10.2016 Iron ore Ml 26.71 28.47

15. Ml No. 2290 Karnataka Bellary 06.10.2016 Iron ore Ml 100.54 28.618

16. Hatupur Madhya Pradesh Panna 05.10.2016 diamond Cl 133.5 0.604

17. lasarda-Pacheri odisha Kendujhar 27.12.2016 Manganese Cl 256.304 11.16

18. Kottameta odisha Malkangiri 27.12.2016 limestone Ml 801.171 98.69

19. Nagaur 3B1-(b) deh Rajasthan Nagaur 22.09.2016 limestone Ml 247.871 168.84

20. Sindwari, Ramakhera, 
Satkhanda Block-B

Rajasthan Chittaurgarh 05.01.2017 limestone Ml 474.5 174.45

21. Nagaur 3B1- (a) deh Rajasthan Nagaur 06.01.2017 limestone Ml 267.628 126.95

F.Y. 2017-2018

22. Erragudi-Hussainapuram-
Yanakandla

Andhra Pradesh Kurnool 26.09.2017 limestone Ml 131.568 9.03

23. Nandavaram-venkatapuram Andhra Pradesh Kurnool 26.09.2017 limestone Ml 24.739 1.66

24. Kesla-II Chhattisgarh Raipur 01.05.2017 limestone Ml 357.067 215
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25. guma Chhattisgarh Balodabazar-Bhatapara 12.03.2018 limestone Ml 249.03 124

26. Mudhvay Sub-block B gujarat Kachchh 25.05.2017 limestone Ml 233.5 301.5

27. Mudhvay Sub-block C gujarat Kachchh 26.05.2017 limestone Ml 251.9 325

28. Mudhvay Sub-block d gujarat Kachchh 30.05.2017 limestone Ml 107.1 125

29. Parasi Jharkhand Ranchi 01.11.2017 gold Ml 69.24 9.894

30. Chitale-Watangi Maharashtra Kolhapur 20.06.2017 Bauxite Ml 75 2.86

31. Nandgaon Ekodi Maharashtra Chandrapur 20.06.2017 limestone Ml 369.52 42.1

32. Kalamang West odisha Sundargarh 18.05.2017 Iron ore Ml 92.875 92.85

33. Netrabandha odisha Sundargarh 19.05.2017 Iron ore Ml 139.223 81.973

34. 3d1, n/v Harima-Pithsar Rajasthan Nagaur 26.09.2017 limestone Ml 357.0937 199.154

35. 3B2, n/v Sarasani Rajasthan Nagaur 05.02.2018 limestone Ml 470 205.537

F.Y. 2018-2019

36. Chigargunta-Bisanatham Andhra Pradesh Chittoor 27.07.2018 gold Ml 262.01 2.22

37. Chintalayapalle-
Abdullapuram-
Korumanipalli

Andhra Pradesh Kurnool 28.11.2018 limestone Ml 417.51 92.24

38. Bhangaon Jharkhand West Singhbhum 28.06.2018 Iron ore Ml 118 38.25

39. lesliganj Jharkhand Palamu 01.08.2018 graphite Ml 94.521 0.6689

40. dulsulma Jharkhand Palamu 01.03.2019 graphite Ml 36.29 1.48

41. Ml No. 2148 Karnataka Bellary 06.09.2018 Iron ore Ml 60.66 63.33
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42. Ml No. 2563 Karnataka Bellary 05.09.2018 Iron ore Ml 30.09 9.26

43. Ml No. 995 Karnataka Bellary 04.09.2018 Iron ore Ml 32.89 9.708

44. Ml No. 2433 Karnataka Bellary 03.09.2018 Iron ore Ml 29.49 10.024

45. Ml No. 2245 Karnataka Bellary 03.09.2018 Iron ore Ml 24.47 7.577

46. Ml No. 2566 Karnataka Chitradurga 05.12.2018 Iron ore Ml 7.57 3.179

47. Ml No. 2185 A Karnataka Bellary 05.12.2018 Iron ore Ml 44.42 9.224

48. deora-Sitapuri-Udiyapura Madhya Pradesh dhar 15.05.2018 limestone Ml 344.783 61.96

49. Hinauti-1 Madhya Pradesh Satna 15.05.2018 limestone Ml 20.23 2.81

50. Hinauti-2 Madhya Pradesh Satna 16.05.2018 limestone Ml 12.14 1.67

51. gauthana-Tikari Madhya Pradesh Betul 17.05.2018 graphite Ml 33.016 6.24

52. Pratappura Madhya Pradesh Jabalpur 18.05.2018 Iron ore Ml 9.02 2.43

53. guguldoh Maharashtra Nagpur 12.04.2018 Manganese Ml 105 0.440

54. Rata-Mandha-1A Rajasthan Jaisalmer 25.06.2018 limestone Ml 420 209.265

F.Y. 2019-2020

55. Parli Maharashtra Kolhapur 08.05.2019 Bauxite Ml 7.12 0.640

56. Humdara-ghodepaiwadi Maharashtra Ratnagiri 08.05.2019 Bauxite Ml 120.48 2.365

57. Parseoni Maharashtra Nagpur 08.05.2019 Manganese Ml 44 0.159
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58. Thanewasana Maharashtra Chandrapur 08.05.2019 Copper Cl 768.62 8.02

59. lohardongri Maharashtra Chandrapur 09.05.2019 Iron ore Ml 35.73 1.480

60. ghungur-I Maharashtra Kolhapur 09.05.2019 Bauxite Ml 14.24 0.800

61. dubarpeth Maharashtra Chandrapur 09.05.2019 Copper Cl 816.29 1.343

62. Nanar Maharashtra Ratnagiri 10.05.2019 Bauxite Ml 144.95 7.940

63. ghungur-II Maharashtra Kolhapur 10.05.2019 Bauxite Ml 10.65 0.320

64. gojoli-Somanpalli-
dongargaon

Maharashtra Chandrapur 10.05.2019 limestone Ml 646.55 43.400
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Reservation in allotment of mines

†252. SHRI RAMKUMAR vERMA: Will the Minister of MINES be pleased 
to state:

(a) whether it is a fact that people belonging to Scheduled Castes/Scheduled 
Tribes and Other Backward Classes are being provided benefit of reservation in the 
matter of allotment of mines by government; and

(b) if so, the details of concessions provided to these allottees?

THE MINISTER oF MINES (SHRI PRAlHAd JoSHI): (a) Sir, there is no 
provision in the Mines and Minerals (development and Regulation) Act,1957 and/or 
the rules framed thereunder to reserve an area for allotment of mines to Scheduled 
Castes/Scheduled Tribes and other Backward Classes.

(b) does not arise in view of reply given above.

Implementation of Multi-sectoral Development Programme (MsDP)

253. SHRI B. K. HARIPRASAd: Will the Minister of MINoRITY AFFAIRS 
be pleased to state: 

(a) whether it is a fact that the budget allocation for Ministry of Minority Affairs 
was increased by 12 per cent but the fund utilisation has declined from 97.8 per 
cent in 2015-16 to 74 per cent;

(b) whether this has affected the implementation of MsdP and scholarship 
programmes;

(c) whether there has been a low achievement in physical outcomes across 
components under MsdP; and

(d) whether the water supply, housing and income-generating infrastructure have 
a poor completion rate against the units sanctioned under the MsdP project and 
many activities under it have not even begun?

THE MINISTER oF MINoRITY AFFAIRS (SHRI MUKHTAR ABBAS NAQvI): 
(a) Budget Allocation, Actual Expenditure and percentage of Expenditure of Ministry 
of Minority Affairs from 2014-15 to 2015-16 is as under:–

Year BE % increase Actual Expenditure % of Exp. W.r.t. BE

2014-15 3734.01 -- 3090.51 82.77

2015-16 3738.11 0.11 3654.85 97.77
† original notice of the question was received in Hindi.
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(b) No, Sir.

(c) and (d) The projects sanctioned under PMJvK/MsdP are implemented by the 
State govts/UT Administrations. This being a infrastructure development programme, 
projects like school buildings, college buildings, ITIs, polytechnics, skill development 
centres, hostels, health centres, Sadhbav Mandaps etc. have gestation periods which 
normally range from 1 to 3 years. To ensure optimum utilization of resources, this 
Ministry regularly reviews and monitors the implementation of projects sanctioned 
under PMJvK.

Welfare of minority communities

254. SHRI ANIl dESAI: Will the Minister of MINoRITY AFFAIRS be pleased 
to state: 

(a) the definition of minority and the number of persons covered under minority 
category;

(b) the special facilities provided to minority communities in the country; and

(c) the percentage of minorities living in the State of Maharashtra?

THE MINISTER oF MINoRITY AFFAIRS (SHRI MUKHTAR ABBAS NAQvI): 
(a) Minority has been defined under Section 2(c) of National Commission for Minorities 
(NCM) Act, 1992, and it means a community notified as such by the Central Government. 
There are six communities namely Muslims, Sikhs, Christians, Buddhists, Parsis and 
Jains, which have been notified as Minority Community by the Central Government. 
As per 2011 Census, the total population of minority communities is 23,38,49,851.

(b) Ministry of Minority Affairs has been implementing various schemes for the 
welfare of minority communities. The details of the schemes are available at www.
minorityaffairs.gov.in

(c) As per Census 2011, the total population of centrally notified minorities in 
the state of Maharashtra is 2,22,50,875 which comes to 9.52 % in respect of total 
minority population in the country.

Schemes for welfare of minorities

†255. SHRI RAKESH SINHA: Will the Minister of MINoRITY AFFAIRS be 
pleased to state:

(a) total number of schemes implemented and the funds allocated for the welfare 
of minority communities during the years 2016-17, 2017-18 and 2018-19; and

† original notice of the question was received in Hindi.
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(b) ratio of the benefit obtained by minority communities viz. Muslims, Christians, 
Sikhs, Buddhists, Jains and Parsis?

THE MINISTER oF MINoRITY AFFAIRS (SHRI MUKHTAR ABBAS NAQvI): 
(a) Ministry of Minority Affairs is implementing various schemes for the welfare 
of six notified minorities. Scheme-wise Budget Estimates and Actual Expenditure is 
given in the Statement-I (See below).

(b) The schemes for minorities cover all the six notified minorities viz; Muslims, 
Christian, Sikhs, Buddhists, Jains and Parsis. There is generally no laid down ratio 
for distribution of the benefits amongst the different minorities and this may depend 
on the nature of the scheme, regional demographic factors etc. However, in the 
scholarship Scheme of MoMA, the ratio of the benefit obtained by Six notified 
minority communities in the last five years is given in the Statement-II.

Statement-I

Scheme-wise BE 2016-17, 2017-18 and 2018-19 (` in crore)

Sl. No. Scheme BE 2016-17 BE 2017-18 BE 2018-19

A.1 Educational Empowerment

1. Pre-Matric Scholarship 931.00 950.00 980.00

2. Post-Matric Scholarship 550.00 550.00 692.00

3. Merit-cum-Means 335.00 393.54 522.00

4. Maulana Azad National 
Fellowship

80.00 100.00 153.00

5. Interest subsidy on educational 
loans on overseas studies

4.00 8.00 24.00

6. Free Coaching and Allied 
schemes

45.00 48.00 74.00

7. Support for students clearing 
Prelims-UPSC

4.00 4.00 8.00

SUb-ToTal 1949.00 2053.54 2453.00

A.2 Economic Empowerment

8. Skill development Initiave 210.00 250.00 250.00

9. USTTAd (Hunar Haat) 20.00 22.00 30.00

10. Nai Manzil
(skill to 8th to 10th)

155.00 175.95 140.00
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Sl. No. Scheme BE 2016-17 BE 2017-18 BE 2018-19

11. Equity of NMdFC 140.00 170.00 165.02

SUb-ToTal 525.00 617.95 585.02

A.3 Special Initiatives for Empowerment

12. leadership development of 
Minority Women

15.00 15.00 15.00

13. Scheme for Containing 
Population decline of Small 
Minority community

2.00 2.00 4.00

14. Hamari dharohar- 11.00 12.00 6.00

15. Research/Studies, Monitoring, 
Evaluation and Publicity-

45.00 50.00 55.00

SUb-ToTal 73.00 79.00 80.00

B. Area Development Programmes

16. Pradhan Mantri Jan vikas 
Karyakaram

1125.00 1200.00 1320.00

C. Support to Institutions

17. Maulana Azad Education 
Foundation-

113.00 113.00 125.01

18. grants to SCAs of NMdFC- 2.00 2.00 2.00

19. Quami Waqf Board Tariquatti 
scheme

13.00 13.00 16.94

20. Sahari Waqf Sampati vikas 
Yojana

3.18 3.18 3.16

21. Secretariat- 13.59 17.66 19.14

22. National Commision for 
Minorities

7.67 8.41 8.62

23. Commr linguistic Minorities- 2.82 2.74 2.32

24. Haj CgI Jeddah - 0.00 78.00 76.79

Haj Secretariat - 0.00 7.00 8.00

SUb-ToTal 155.26 244.99 261.98

Grand ToTal 3827.26 4195.48 4700.00
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Statement-II

Details of ratio of benefits by minority communities (scholarships data)

Total 
Population 

of 
Minorities

Pre Matric Post 
Matric

Merit cum 
Means

Total 
Beneficiaries

Proportionate 
beneficiaries out 

of Minorities 
population

Ben (No.) Ben (No.) Ben (No.)

Muslim 172245158 20974526 2645897 451864 24072287 13.98

Christian 27819588 3193073 396388 95175 3684636 13.24

Sikh 20833116 2130441 344440 42286 2517167 12.08

Buddhist 8442972 759126 20464 2549 782139 9.26

Jain 4451753 282410 76243 20791 379444 8.52

Parsi 57264 3283 457 53 3793 6.62

ToTal 233849851 27342859 3483889 612718 31439466

Demand for granting minority status

†256. SHRI AMAR SHANKAR SABlE: Will the Minister of MINoRITY 
AFFAIRS be pleased to state: 

(a) the details of communities that have received minority status by government 
till date;

(b) whether government has received demand from any community for being 
provided minority status, if so, when and how many demands were received;

(c) the details of the provisions made by government to give minority status;

(d) whether there is any provision to scrap the minority status given to minority 
communities or is there any plan to do so; and

(e) whether any review has been done regarding increasing population of 
minorities, if so, the time when it was done?

THE MINISTER oF MINoRITY AFFAIRS (SHRI MUKHTAR ABBAS NAQvI): 
(a) There are six communities namely: Muslims, Sikhs, Christians, Buddhists, Parsis and 
Jains, which have been notified as Minority Communities by the Central Government 
under Section 2(c) of National Commission for Minorities (NCM) Act, 1992.

(b) Yes, Sir. demands from Brahmo Samaj, Hualngo tribes, Seng Khasi and 
Niamtre, Sanamahi Aggarwal, Tingkao Ragwang Chapriak, lingayat and Hindu (States 

† original notice of the question was received in Hindi.
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were Hindus are in minority) Communities for grant of minority status have been 
received in the Ministry and National Commission for Minority during last two years.

(c) The Central Government notifies minority community under Section 2(c) of 
NCM Act, 1992.

(d) and (e) No, Sir.

Haj houses

257.  SHRI SYEd NASIR HUSSAIN: Will the Minister of MINoRITY AFFAIRS 
be pleased to state: 

(a) whether government has planned to construct Haj houses in all the States 
in the country;

(b) if so, the details thereof; and

(c) the funds spent so far in present plan periods, plan-wise?

THE MINISTER oF MINoRITY AFFAIRS (SHRI MUKHTAR ABBAS NAQvI): 
(a) to (c) No, Sir. The Central government has no plan scheme to construct Haj 
Houses in the States/ Union Territories. The State governments construct Haj Houses 
in the respective States through their State Haj Committees. However, Haj Committee 
of India provides some financial assistance to State Haj Committees for this purpose.

Assurances given on the Floor of the House

258.  SHRI TIRUCHI SIvA: Will the Minister of PARlIAMENTARY AFFAIRS 
be pleased to state:

(a) the number of assurances given by each Ministry on the Floor of the House 
over the last three years;

(b) details of the number of assurances that have not yet been fulfilled and are 
pending;

(c) reasons for such pendency; and

(d) steps being taken to follow-up with respective Ministries for fulfillment of 
pending assurances?

THE MINISTER oF STATE IN THE MINISTRY oF PARlIAMENTARY 
AFFAIRS (SHRI v. MURAlEEdHARAN): (a) and (b) The information is given in 
the Statement (See below).
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(c) Information has to be collected from various sources like other Ministries/
departments of government of India, State governments and other agencies. Non 
furnishing of such information timely results in pendency.

(d) Ministries are reminded from time to time to collect information expeditiously 
and fulfill the assurances.

Statement

Details of assurances given by each Ministry on the Floor of the 
House over the last three years (2016-18)

Ministry Culled 
out

dropped Full 
Implemented

Pending

1 2 3 4 5

Agriculture and Farmers Welfare 54 2 46 6

Atomic Energy 6 - 4 2

Ayurveda, Yoga and Naturopathy, 
Unani, Siddha and Homoeopathy

8 1 6 1

Chemicals and Fertilizers 27 - 17 10

Civil Aviation 32 2 22 8

Coal 37 - 25 12

Commerce and Industry 29 1 20 8

Communication 43 - 12 31

Communications and Information 
Technology

37 - 37 -

Consumer Affairs, Food and Public 
distribution

11 - 9 2

Corporate Affairs 2 - - 2

Culture 26 - 18 8

defence 52 3 28 21

drinking Water and Sanitation 11 - 6 5

Earth Sciences 4 - 1 3

Electronics and Information Technology 13 - 8 5

Environment, Forests and Climate 
Change

38 1 16 21

External Affairs 11 2 8 1
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1 2 3 4 5

Finance 99 4 62 33

Health and Family Welfare 51 - 41 10

Heavy Industries and Public Enterprises 4 - 1 3

Home Affairs 111 6 68 37

Housing And Urban Affairs 17 - 9 8

Human Resource development 92 - 66 26

Information and Broadcasting 21 - 15 6

labour and Employment 31 - 17 14

law and Justice 69 1 21 47

Micro, Small and Medium Enterprises 2 1 1 -

Mines 3 - 1 2

Minority Affairs 5 - 1 4

New and Renewable Energy 8 - 3 5

Panchayati Raj 2 - 1 1

Personnel, Public grievances and 
Pensions

19 - 4 15

Petroleum and Natural gas 10 - 5 5

Planning 11 - 8 3

Power 9 - 3 6

Railways 81 2 42 37

Road Transport and Highways 50 2 25 23

Rural development 25 3 17 5

Science and Technology 11 - 8 3

Shipping 14 - 10 4

Skill development, Entrepreneurship 13 - 5 8

Social Justice and Empowerment 37 - 20 17

Space 2 - 1 1

Statistics and Programme Implementation 2 - 1 1

Steel 6 1 5 -

Textiles 14 - 5 9

Tourism 11 2 5 4
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1 2 3 4 5

Tribal Affairs 5 1 3 1

Urban development 18 - 17 1

Water Resources, River development 
and ganga Rejuvenation

22 2 13 7

Women and Child development 24 - 8 16

Youth Affairs and Sports 15 - 5 10

ToTal 1355 37 800 518

Central assistance to States for Ring Road

259.  SHRI d. KUPENdRA REddY: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state:

(a) whether various States have sought Central assistance for Ring Roads in 
their States;

(b) if so, the details thereof;

(c) whether government has considered and approved for sanctioning the requisite 
assistance to the State governments in this regard; and

(d) if so, the details thereof?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) to (d) Under the Bharatmala Pariyojana Phase-I, 28. Ring 
Roads have been identified for development inthe entire country. In addition to the 
provisions of Ring Roads, a total of 191 nos. of choke points/congestion points have 
been identified for development through bypasses, flyovers, lane expansion etc. under 
Bharatmala Pariyojana Phase-I. In case certain projects are proposed by the States 
including Ring Roads or Bypasses, which are not part of Bharatmala Pariyojana 
Phase-I, there is provision to take up such new projects if the State government is 
ready to bear at least 50% cost of land acquisition under grand Challenge Mechanism.

Asset Monetisation Plan

260.  SHRI JoSE K. MANI: Will the Minister of RoAd TRANSPoRT ANd 
HIgHWAYS be pleased to state: 

(a) whether government is determined to put the asset monetisation plan on 
fast track seeking bids for the roads under the Toll-operate-Transfer (ToT) plan in 
Tamil Nadu, UP, Bihar and Jharkhand estimated to fetch about ` 5,000 crores;
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(b) whether government has tried this ToT model in 2016 to monetise publicly 
funded highways; and 

(c) whether the first round of TOT auctions for 680 kms. of highways ended 
in February, 2018, fetching the government a sum of ` 9000 crores?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI) (a) Bid for ToT Bundle-3 has been invited on 13.06.2019 
with  due date of 11.09.2019 and Initial Estimated Concession value (IECv) of  
` 4995.48 crore. The stretches under ToT Bundle-3 are lying in the State of Tamil 
Nadu, UP, Bihar and Jharkhand.

(b) Cabinet Committee on Economic Affairs (CCEA) in its meeting held on 
03.08.2016 authorized NHAI to monetize public funded completed NH projects which 
are operational and are collecting toll for at least 2 years through the Toll operate 
Transfer (ToT) model subject to, approval of the Competent Authority in MoRTH/
NHAI on case to case basis.

(c) NHAI has invited first Bundle of TOT with a length of 680 km. and received 
bids on 22.02.2018 with quoted bid concession fee of ` 9681.5 crore. Concessionaire 
has deposited ` 9681.5 crore to NHAI on 28.08.2018. 

Single Lane NHs in Tamil Nadu

261. dR. R. lAKSHMANAN: Will the Minister of RoAd TRANSPoRT ANd 
HIgHWAYS be pleased to state:

(a) details of the single lane National Highways in the State of Tamil Nadu; 
and 

(b) details of the proposals pending with government to convert these single 
lane NHs, if any, into two to six lane National Highways (NHs)?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI) (a) At present, there is no single lane National Highway in 
Tamil Nadu. 

(b) does not arise

Four laning of National Highways

†262. dR. KIRodI lAl MEENA: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state:

(a) the total length of National Highways across various States, in kilometers 
and the details of number of lanes built on them; 

† original notice of the question was received in Hindi.
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(b) whether government is considering to develop all National Highways into 
four lanes; and 

(c) if so, the details thereof and by when process is likely to be completed?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI) (a) The total length of National Highways (NHs) across various 
States and Union Territories (UTs) is about 1,32,500 km at present. The lane-wise 
distribution of NHs as on 31.03.2019 is as under:–

Sl. No. Lane configuration of NHs Approx. length (km.)

1. less than 2-lane NH standards 36,310

2. 2-lane NH standards 65,123

3. 4-lane or more NH standards 31,067

(b) and (c) The development and maintenance of NHs is a continuous process. 
The works on NHs are accordingly taken up from time to time as per inter-se priority, 
traffic density and availability of funds to keep the NHs in traffic worthy conditions. 

The Ministry took up development of NHs/ roads under various phases of National 
Highways development Project (NHdP), Special Accelerated Road development 
Programme for the North East Region (SARdP-NE) including Arunachal Pradesh 
Package of Roads, Special Programme for development of Roads in the left Wing 
Extremism (lWE) affected areas, Externally Aided Projects (EAP), National Highways 
(original) [NH (o)] scheme,etc. various phases of NHdP envisaged development 
of NHs to 4/6 lane and 2 lane NH standards, development of expressways, etc. 
development of most of the roads/NHs under other schemes envisages their upgradation 
to 2 lane NH standards.

The Ministry had taken up detailed review of NHs network with a view to 
develop the road connectivity to Border areas, development of Coastal roads including 
road connectivity for Non-Major ports, improvement in the efficiency of National 
Corridors, development of Economic Corridors, Inter Corridors and Feeder Routes 
along with integration with Sagarmala, etc., under “Bharatmala Pariyojana”. Under 
this proposal, the Ministry identified stretches for development of about 26,200 km. 
length of Economic Corridors, 8,000 km. of Inter Corridors, 7,500 km. of Feeder 
Routes, 5,300 km. Border and International connectivity roads, 4,100 km. Coastal 
and Port connectivity roads, 1,900 km. Expressways, National Corridor Efficiency 
improvement by development of ring roads around 28 cities, decongestion of about 
125 choke points and 66 congestion points, development of 35 nos. of Multimodal 
logistics Parks. 
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The Cabinet Committee on Economic Affairs (CCEA) approved the proposal for 
investment approval for Phase-I of “Bharatmala Pariyojana” during its meeting held 
on 24.10.2017. “Bharatmala Pariyojana” Phase–I includes development of about 9,000 
km length of Economic corridors, about 6,000 km. length of Inter-corridor and feeder 
roads, about 5,000 km. length of National Corridors Efficiency improvements, about 
2,000 km. length of Border and International connectivity roads, about 2,000 km. 
length of Coastal and port connectivity roads, about 800 km. length of Expressways 
and balance length of about 10,000 km. of roads under NHdP. 

The general principle for upgradation of roads under Phase-I of Bharatmala 
Pariyojana includes development of Economic corridors primarily to 4/6 lane NH 
standards, Inter-corridor and feeder roads primarily to 4 lane NH standards and 
Border, International connectivity roads, Coastal and port connectivity roads primarily 
to 2 lane NH standards.

The programme is targeted for completion in 2021-22.

Deaths due to potholes

263.  dR. BANdA PRAKASH: Will the Minister of RoAd TRANSPoRT ANd 
HIgHWAYS be pleased to state: 

(a) whether potholes took a deadly toll in 2017, claiming almost 10 lives daily 
with annual fatalities in the country adding up to 3,597 which is more than 50 per 
cent rise over the toll for 2016; 

(b) whether the number of people killed near or on roads under construction 
also increased from 3,878 in 2016 to 4,250 last year; 

(c) whether Government is planning a provision of imposing fine against officials 
for faulty design of roads, poor maintenance and negligence in fixing problems; and 

(d) if so, the details thereof?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) and (b) As per information received from police department 
of all States/UTs total number of persons killed under the category of potholes (in 
table ‘A’) and under the category of construction of the roads (in table ‘B’) in the 
country during the last two calendar years i.e. 2016 to 2017 are given at below:– 
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Table –‘A’

Years Persons killed under the 
category potholes

% change over Total Number of 
persons killed per day 

2016 2324 — 6.37 

2017 3597 54.8  9.85

Table –‘B’

Years Persons killed under construction of the roads % change over

2016 3878 —

2017 4250 9.59 

(c) and (d) National Highways are designed and constructed as per Codes, 
Standards, Specifications, Guidelines etc. as published by Indain Road Congress (IRC), 
Ministry of Road Transport and Highways (MoRTH) and Bureau of Indian Standards 
(BIS) for road and Bridge works. In cases where any failure/default occurs on the 
part of contractors/concessionaires/consultant accountability is fixed and penalty is 
levied as per the provisions of contract agreement.

NGOs for promotion of road safety

264.  SHRI NARAYAN lAl PANCHARIYA: Will the Minister of RoAd 
TRANSPoRT ANd HIgHWAYS be pleased to state: 

(a) whether government has roped in any Ngo to promote road safety; 

(b) if so, details thereof and if not, reasons therefor; 

(c) whether government has granted any funds to such Ngos for promotion of 
road safety; 

(d) if so, details thereof and if not, reasons therefor; and 

(e) details regarding steps taken to ensure proper utilization of funds granted to 
such Ngos?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) and (b) Ministry has launched a scheme for grant of 
financial assistance to NGOs for administering “Road Safety Advocacy” in the last 
F.Y. 2017-18.Under this Scheme, proposals for road safety advocacy programmes 
through 203 different Non-governmental organisations(Ngos)/Trusts/Cooperative 
Societies have been sanctioned in F.Y. 2017-18.
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(c) and (d) As per the scheme provisions, financial assistance for a road safety 
programme is ` 5.00 lakh. The scheme does not provide for any advance payment 
and financial assistance is reimbursement only after the successful completion of 
the programme. 

(e) There are adequate safeguard in the scheme to ensure proper utilization of 
funds such as:–

(i) No advance payment is released to any agency.

(ii) Registration of the Ngo on darpan Portal.

(iii) The scheme is administered through a Project Management Unit (PMU) 
for scrutiny of proposals and further physical verification of the road 
safety programme conducted by agencies is also made by PMU. Then 
genuineness of the claim is certified by the PMU.

(iv) Utilization Certificate in GFR-12A and audited statement of accounts 
duly certified by Chartered Accounted and other documentary evidence 
including photographs, video clips etc. 

Universal Smart Card Driving License

265.  SHRI NARAYAN lAl PANCHARIYA: Will the Minister of RoAd 
TRANSPoRT ANd HIgHWAYS be pleased to state: 

(a) whether government has decided to modify format of driving licenses to 
Universal Smart Card type driving licenses;

(b) if so, details thereof;

(c) whether government proposes to have a common countrywide database of 
all driving license holders;

(d) if so, details thereof and if not, reasons therefor;

(e) whether government is taking any steps to ensure that delinquent drivers 
do not get driving license by changing State; and

(f) if so, details thereof?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) to (f) Yes, Sir. The Ministry of Road Transport and 
Highways vide, gSR 174 (E) dated 1st March, 2019 has decided to modify the 
format of driving licenses to laminated card without chip or smart card type driving 
licences. The Ministry has prescribed a common standard format and design of the 
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driving licence for whole of the country which includes the placement of information, 
standardization of fonts etc. This Ministry through its flagship application called 
SARATHI (for driving license) developed by NIC (National Informatics Centre) 
have a common countrywide database of all driving license holders. Almost 15 crore 
driving license records are available in its central repository (National Registry). The 
SARATHI application has the feature to identify duplicate records in real time online 
basis and access information about the challans if any, which facilitates the licencing 
authority that delinquent drivers do not get a duplicate driving licence.

National Highway Projects in Jodhpur

†266. SHRI RAM NARAIN dUdI: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state:

(a) whether government has any plans/proposals to declare Merta City to Ajmer 
Road as National Highway, starting from Jodhpur via Pipar Road and Khariya 
Khangar; and 

(b) the number of National Highway projects underway in Jodhpur district and 
by when the same would be completed?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) No, Sir. 

(b) details of National Highway projects underway in Jodhpur district are given 
in the Statement.

† original notice of the question was received in Hindi.
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Statement

Details of ‘National Highway Projects underway in Jodhpur’ district.

Sl. 
No.

Name of the project length 
(in km.)

Cost  
(` in crore)

date of 
start

Physical 
progress  

(in%)

Scheduled 
date of 

completion

Revised 
date of 

completion

1. 4-laning of Bar-Bilara-Jodhpur Section of NH-112 109.655 1248.59 27.03.2017 38% 23.09.2019 -

2. 4-laning of dangiyawas (km. 96.595 of NH-112) 
to Jajiwal (km. 283.500 of NH-65 Nagaur Road) 
Section – Package-I (Jodhpur Ring Road)

74.619 1308.73 14.12.2018 5% 12.12.2020 -

3. Netra village to Mandore section of NH-65 (km. 
267+500 to 296+070) (4l) under EPC(889-vI)

28.57 379.61 21.01.2015 99.5% 14.07.2016 15.09.2019
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Sagarmala Programme in Andhra Pradesh

267. SHRI T. g. vENKATESH: Will the Minister of RoAd TRANSPoRT ANd 
HIgHWAYS be pleased to state: 

(a) whether government has embarked on execution of Sagarmala Programme 
in the State of Andhra Pradesh, if so, the details thereof; 

(b) the details of the projects that have been taken up for development under 
Sagarmala Programme; 

(c) the number of  NH Roads, NH Flyovers,  Road under Bridges (RuBs) and 
Road over Bridges (RoBs) that are included under this project for development; 

(d) whether any funds have been sanctioned and released so far, project-wise; 

(e) the details of work in progress and the present status of the projects; and 

(f) the steps being taken by government for their early completion?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) and (b) Sagarmala Programme is being implemented by the 
Ministry of Shipping (MoS). The details of projects under this programme furnished 
by MoS is given in the Statement-I (See below).

(c) to (f) This Ministry is primarily responsible for development and maintenance 
of National Highways (NHs) in the country. For NH connectivity to the Ports, two 
projects with aggregate length of 31.7 km. have been taken up through NHAI at a 
cost of ` 824.32 crore in Andhra Pradesh, as per details given in Statement-II (See 
below).  Construction of roads, flyovers, Road under Bridges (RuBs) and Road over 
Bridges (RuBs) is subject to outcome of detailed Project Report (dPR), inter-se 
priority and availability of funds.

Statement-I

Details of projects under the Sagarmala Programme in Andhra Pradesh

Sl. 
No.

Project Name Project Cost 
(` in crore)

Implementing 
Agency

Status

1 2 3 4 5

1. Extension of existing container 
terminal at vPT on dBFoT basis

633 vPT Under 
implementation

2. Conversion of existing berths EQ-
2-EQ-3-EQ-4 and part of EQ-5 into 
two numbers of berths-vizag

182 vPT Under 
Implementation
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1 2 3 4 5

3. Upgradation of oB 1 and 2 for Iron 
ore Handling-Phase 1

395 vPT Completed

4. development of WQ N-WQ-7 and 
WQ-8-vizag

243 vPT Completed

5. development of New Berth EQ 
1A-vizag

313 vPT Under 
Implementation

6. RFId system-vizag Port 7 vPT Completed

7. Container scanners-vizag Port 30 vPT Completed

8. Supply-Erection-Testing and com-
missioning of 2 HMCs of capacity 
greater than 100MT at east quay 
berth-vizag Port

39 vPT Completed

9. Construction of coastal Berth at vPT 43 vPT Completed

10. Additional oil Jetty-oR3 alongwith 
oR1 and oR2 at vizag

168 vPT Under 
Implementation

11. 4 laning of Kakinada Anchorage Port 
Uppada beach road connecting NH-16 
in East godavari district

980 NHAI

12. Upgrading B.T. Road from Burmah 
Shell area to security gate near Sakthi 
gas Plant at Kakinada Anchorage port

15 department of 
Ports, goAP

Completed

13. Greenfield road connecting north and 
south industrial cluster of Khandaleru 
Creek near Krishnapatnam port

580 NHAI

14. 4 laning of road from Nellore city to 
Krishnapatnam port to NH-5

300 NHAI

15. 2 to 4 laning of road connecting 
Achampeta Junction to joining NH- 
16 at Kathipudi in East godavri 
district in A.P. 

300 MoRTH

16. Construction of passenger jetty at 
Bhavani island-Krishna district

22 APTdC Under 
Implementation

17. Construction of Passenger Jetty at 
Baruva in Srikakulam

59 APTdC dPR under 
preparation

18. Construction of Tourism Passenger 
Jetty at Manginapudi-Krishna 

74 APTdC dPR Prepared

19. Construction of Tourism Passenger 
Jetty at Kothapatnam-Prakasam

62 APTdC dPR under 
preparation
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1 2 3 4 5

20. Construction of Tourism Passenger 
Jetty at Maypadu-SPS Nellore 

58 APTdC dPR under 
preparation

21. development of Passenger Jetty-
Sea Plane Jetty and upgradation of 
existing Jetty at Kakinada

58 APTdC dPR Prepared

22. Construction of a passenger Jetty at 
Bheemunipatnam

79 APTdC dPR under 
preparation

23. Construction of a passenger Jetty at 
Kalingapatnam

48 APTdC dPR under 
preparation

24. development of  passenger jetties at 
Kakinada Port for tourism

100 department of 
Ports, goAP

Under 
Tendering

25. 2 to 4 laning of road connecting  
Kakinada Port to NH-16 at 
Rajanagaram in godavri district

1,074 APRdC dPR to be 
Prepared

26. Upgrading of NH-216 from 2 lane to 
4 lane digamarru to ongole

3,731 MoRTH

27. Upgradation of the proposed NH-
67 From Bellary-Karnataka to 
Krishnapatnam-Andhra Pradesh

2,440 MoRTH

28. Road Connectivity of vPT to NH-
16-Phase-II

77 NHAI

29. Upgrading of NH-65 from vijayawada 
to the Machilipatnam Port

1,462 NHAI

30. Upgradation of the hinterland road 
From Naidupeta-in Nellore district 
of A.P. to Krishnagiri in T.N.

3,000 NHAI

31. Construction of grade separator from 
H-7 area to Port connectivity Road by 
passing Convent Junction-vizag Port

60 NHAI

32. Road connecting vizag Port from 
Sheela Nagar junction to Anakapalli-
Sabbavaram-Pendurti-Anandapuram 
road i.e. NH-16-Former NH-5

2,352 NHAI

33. Formation of new road from l-Arm 
road Junction to dummulapeta 
Beach Road at NCS storage system 
including construction of bridge on 
dummulapeta Creek at Kakinada 
Anchorage Port

50 NHAI
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1 2 3 4 5

34. 4 to 6 laning of road connecting 
Krishnapatnam Port to NH-5 in SPSR 
Nellore district of Andhra Pradesh

315 NHAI

35. Flyover-RoB over AdB road-
Kakinada deep water port from  
Kumbhabhishek Temple to fishing 
Harbour at Kakinada 

350 NHAI

36. 4 laning of Manginapudi Beach Road 
connecting Machilipatnam

60 NHAI

37. Four lane green field road from 
Machilipatnam South Port to NH-9 
in the State of Andhra Pradesh

458 NHAI

38. Four lane green field road from 
Machilipatnam North Port to NH-
SH-46 in the State of Andhra Pradesh

232 NHAI

39. Expressway from Sanathnagar 
industrial cluster-Hyderabad to 
vodarevu

10,000 NHAI

40. Upgrading of existing RandB road 
from Chilakaru cross-NH-16 to Power 
Plants

300 NHAI

41. Greenfield bypass road connecting 
gangavaram port in visakhapatnam 
District-Lanes to be specified

80 NHAI

42. Four lane Beach Road connecting 
gangavaram Port to the SEZ proposed 
at Achuthapuram in visakhapatnam 
district

138 NHAI

43. 4 to 6 laning of road connecting to 
NH-16 at gajuwaka to gangavaram 
Port

50 NHAI

44. 4 lane road to Krishnapatnam Port 
from Naidupeta in A.P.

670 NHAI

45. development of 7.2 Km. green 
field road connecting NH-65 to 
Machilipatnam Port in the State of 
Andhra Pradesh

175 NHAI

46. Electrification of east yard revamped 
lines. 23.489 TKM

20 vPT Completed
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1 2 3 4 5

47. Road Connectivity From outer 
Harbour to Port Connectivity 
Junction-B at vizag port-4 lane road 
from existing East Break Waters upto 
Convent Junction

500 NHAI

48. Flyover bridge from  Sea-horses 
junction area to dock area at vizag 
Port

277 NHAI

49. Rail Connectivity to South Port of 
Krishnapatnam Port from guduru

300 Indian 
Railways

Completed

50. Krishnapatnam-venkatachalam-
Doubling with electrification

87 Indian 
Railways

Completed

51. Rail obulavaripalle-venkatachalam-95 
Km.

1,825 Indian 
Railways

Under 
Implementation

52. Bhadrachalam-Kovvuru New Bg 
line-151 Km.

2,154 Indian 
Railways

Under 
Implementation

53. Providing a direct connection between 
oEC and Western Sector jointing at  
NAd Curve from E.Co. Rly.

22 vPT Completed

54. Connection of dead end line at North 
of Randd yard to Eastern grid-Third 
line from E.Co. Rlys

24 vPT Completed

55. Extension of line No. 11 to 15 to 
full length at R and d yard

18 vPT Completed

56. Electrification of VPT railway lines 
45.143 TKM

20 vPT dPR Prepared

57. 2 to 4 laning of port road connectivity 
to NH-5, Phase-II

77 NHAI

58. develop NW4-from vijayawada to 
galagali on Krishna river Kakinada-
vijayawada-Muktyala-vijayawada to 
Thada

7,002 IWAI Under 
Implementation

59. Petrochemical cluster in  Kakinada 4,520 MoC&F dPR to be 
Prepared

60. Port-based Mega Food Processing 
Park in Kakinada-godavari Mega 
Aqua Food park

373 MoFPI Completed

61. development of an export based 
apparel cluster in central A.P.

3,321 APIIC dPR to be 
Prepared
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62. Cement cluster in A.P. 24,500 APIIC dPR to be 
Prepared

63. development of CEZ in Andhra 
Pradesh-vCIC Central

3,000 APIIC dPR to be 
Prepared

64. Coastal districts Skill development 
Programme Phase-I Andhra Pradesh

0.28 MoRd 
(ddU-gKY)

Completed

65. Centre of Excellence in Maritime 
and Shipbuilding-CEMS-18 out of 
24 labs in A.P.

574 IRS Completed

66. development of Coastal Tourism 
Circuit in Sri Potti Sri Ramulu-SPSR 
Nellore under Swadesh darshan 
Scheme

60 APTdC Under 
Implementation

67. Phase-II of Multi Model logistics 
Hub-vizag Port

262 vPT Completed

68. development of dedicated 
Machilipatnam Port Rail 
Connectivity from Pedana Station

40 Navyuga dPR to be 
Prepared

69. vishnupuram-Mellacheruvu New Bg 
line

378 Indian 
Railways

Completed

70. doubling of line vijaywada-gudivada-
Bhimavaram-Narasapur-gudivada-
Machilipatnam and Bhimavaram-
Nidadavolu-221 Km.

1,504 Indian 
Railways

Under 
Implementation

71. Kotipalli-Narsapur New Bg line-
57.21 Km

2,120 Indian 
Railways

Under 
Implementation

72. development of rail siding with 
number of holding lines in 
Machilipatnam 

250 Navyuga dPR to be 
Prepared

73. Modernisation of Infrastructure at 
Kakinada Anchorage Port

90 department of 
Ports, goAP

dPR to be 
Prepared

74. development of Fishing Harbour 
in Juvvaladinne in SPSR Nellore  
district in the State of Andhra Pradesh

242 Fisheries 
department, 
goAP

dPR Prepared

75. development of Kakinada Hope 
Island Konaseema as World Class 
Coastal and Eco-Tourism Circuit in 
Andhra Pradesh

70 AP Forest 
department

Completed
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76. Setting up logistics and Maritime 
University at Kakinada

300 department of 
Ports, goAP

dPR to be 
Prepared

77. Bhavanapadu Port rail link TBA Adani Ports dPR to be 
Prepared

78. various Signalling works at vPT 24 vPT dPR Prepared

79. direct connectivity to Mindi Yard 
from E.Co. Railways-SC Railways

45 vPT dPR Prepared

80. development of CEZ in Andhra 
Pradesh-vCIC North

3,000 APIIC dPR to be 
Prepared

81. Phase 2 development of existing 
fishing harbour at Machilipatnam in 
Krishna district

252 Fisheries 
department, 
goAP

dPR Prepared

82. Phase 2 development of existing 
fishing harbour at Nizampatnam in 
guntur district

341 Fisheries 
department, 
goAP

dPR Prepared

83. Development of fishing harbour at 
vodarevu in Prakasam district

409 Fisheries 
department, 
goAP

dPR Prepared

84. Development of fishing harbour at 
Uppada-v. U. Kotapalli-M in East 
godavari district

289 Fisheries 
department, 
goAP

dPR Prepared

85. 4 to 6 laning of road connecting 
vPT East breakwater to Sheela Nagar 
Junction

TBA NHAI

86. Construction of flyover bridge-FOB 
at Nathayyapalem-Mindi on NH-16

TBA NHAI

87. Four lane coastal road from 
gangavaram Port to vizag Port

TBA NHAI

88. Construction of flyover-under-pass at 
Vizag airport junction to ensure flow 
of container trailers to-from MMlP 
setup at NH-16

TBA NHAI

89. development of outer ring road from 
East Breakwater to Sheelanagar

TBA NHAI

90. APIIC Mega Food Park 375 MoFPI Under 
Implementation

91. development of New EQ-10 berth-
vizag

55.38 vPT Completed
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92. Greenfield Electronics manufacturing 
Cluster in Renigunta and Yerpdeu 
Mandal-Chittor district-Tirupati-A.P.

9706.75 MeitY Under 
Implementation

93. Greenfield Electronics manufacturing 
Cluster in vikruthamala village-
Yerpadu Mandal-Chittor district-
Tirupati-A.P.

5719.8 MeitY Under 
Implementation

94. Greenfield Electronics manufacturing 
Cluster in Cherivi village-Satyavedu 
Mandal-Chittor district-Tirupati-A.P.

1604.41 MeitY Under 
Implementation

95. Power Cluster in A.P.-Krishnapatnam 37428 Ministry of 
Power

Under 
Implementation

96. 4 laning of varagali Road from 
Chillakur Cross to Chintawaram 
Package II Km. 0.000 to Km. 16.450 
in A.P.

332.87 NHAI

97. New Port at Machhilipatnam-Phase-I 11924 department of 
Ports, goAP

Under 
Implementation

98. New Port-Kakinada SEZ-KSEZ 2123 gMR Under 
Tendering

99. New Port-Bhavanapadu 4000 department of 
Ports, goAP

Under 
Implementation

100. Coastal districts Skill development 
Programme Phase-II Andhra Pradesh

6 MoRd 
(ddU-gKY)

Under 
Implementation

101. Strengthening of existing  EQ-7 berth 
to handle vessels of 14.5 m draft

16.5 vPT Completed

102. Setting up of FSRU in the outer 
Harbour for lNg

200 vPT dPR Prepared

103. Cruise-cum-coastal cargo terminal 77 vPT dPR Prepared

104. Port connectivity road (four lane) 
from East Break Water to Convent 
Junction

NHAI

105. visakhapatnam Port Road  NHAI

106. Port road to Krishnapatnam Port 
(Pkg. I)

 NHAI

107. Kirandul-Jagdalpur 1161 Indian 
Railways

Under 
Implementation
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108. Jagdalpur-Koraput doubling 1547 Indian 
Railways

Under 
Implementation

109. vizianagaram-Titlagarh (Sambalpur) 2336 Indian 
Railways

Under 
Implementation

110. Kottavalasa-Jagdalpur (Koraput) 2500 Indian 
Railways

Under 
Implementation

111. Koraput-Singapur Road 2362 Indian 
Railways

Under 
Implementation

112. Kakinada-Pithapuram 220 Indian 
Railways

Under 
Implementation

113. gudur-durgarajapatnam 761.37 Indian 
Railways

Under 
Implementation

Statement-II

Details of projects taken up for NH connectivity to the ports in Andhra Pradesh

Sl. 
No.

Name of Project length 
(km.)

Total 
Approved 

Cost 
(` in crore)

Remarks

1. 6-laning of dedicated port 
road to Krishnapatnam 
Port (Pkg.-I) Km. 0 to 
Km. 18 on EPC mode

18.975 348.72 letter of Acceptance (loA) 
issued on 26.03.2018.  
Agreement signed on 
10.04.2018. Appointed date: 
20.12.2018

2. Four lane connectivity to 
vishakhapatnam Port under 
Port Connectivity under 
Bharatmala Pariyojana on 
HAM

12.70 475.60 loA issued on 20.03.2018 
Agreement signed on 
03.05.2018

ToTal 31.675 824.32

Multi-Laning of Highways

†268. SHRI lAl SINH vAdodIA: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state:

(a) whether it is a fact that government is seriously considering to make multi-
lane highways in various regions of the country; 

† original notice of the question was received in Hindi.
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(b) if so, whether government has taken any steps in this direction till date; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) to (c) The total length of National Highways (NHs) is 
about 1,32,500 km. at present. The lane-wise distribution of NHs as on 31.03.2019 
is as under:–

Sl. No. Lane configuration of NHs Approx. length (km)

1. less than 2-lane NH standards 36,310

2. 2-lane NH standards 65,123

3. 4-lane or more NH standards 31,067

The development and maintenance of National Highways (NHs) is a continuous 
process. The works on NHs are accordingly taken up from time to time as per 
inter-se priority, traffic density and availability of funds to keep the NHs in traffic 
worthy conditions. 

The Ministry took up development of NHs/roads under various phases of National 
Highways development Project (NHdP), Special Accelerated Road development 
Programme for the North East Region (SARdP-NE) including Arunachal Pradesh 
Package of Roads, Special Programme for development of Roads in the left Wing 
Extremism (lWE) affected areas, Externally Aided Projects (EAP), National Highways 
(original) [NH (o)] scheme, etc. various phases of NHdP envisaged development 
of NHs to 4/6 lane and 2 lane NH standards, development of expressways, etc. 
development of most of the roads/NHs under other schemes envisages their upgradation 
to 2 lane NH standards.

The Ministry had taken up detailed review of NHs network with a view to 
develop the road connectivity to Border areas, development of Coastal roads including 
road connectivity for Non-Major ports, improvement in the efficiency of National 
Corridors, development of Economic Corridors, Inter-Corridors and Feeder Routes 
along with integration with Sagarmala, etc., under “Bharatmala Pariyojana”. 

The Cabinet Committee on Economic Affairs (CCEA) has approved the proposal 
for investment approval for Phase-I of “Bharatmala Pariyojana” during its meeting 
held on 24.10.2017. “Bharatmala Pariyojana” Phase–I includes development of about 
9,000 km. length of Economic corridors, about 6,000 km. length of Inter-corridor and 
feeder roads, about 5,000 km. length of National Corridors Efficiency improvements, 
about 2,000 km. length of Border and International connectivity roads, about 2,000 km. 
length of Coastal and port connectivity roads, about 800 km. length of Expressways 
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and balance length of about 10,000 km. of roads under NHdP. 

The general principle for upgradation of roads under Phase-I of Bharatmala 
Pariyojana includes development of Economic corridors primarily to 4/6 lane NH 
standards, Inter-corridor and feeder roads primarily to 4 lane NH standards and 
Border, International connectivity roads, Coastal and port connectivity roads primarily 
to 2 lane NH standards.

Doubling the length of NHs

†269. SHRI lAl SINH vAdodIA: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state:

(a) whether it is a fact that government is seriously considering to double the 
length of National Highways in the country;

(b) if so, whether government has taken any steps in this regard till date, details 
thereof; and 

(c) if not, the reason therefor?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) to (c) The Ministry keeps on receiving proposals from 
various State governments for declaration of State roads as new National Highways 
(NHs) from time to time. The Ministry considers declaring some State roads as new 
NHs from time to time based on the requirement of connectivity, inter-se priority 
and availability of funds. 

The total length of NHs has been enhanced from about 91,287 km. as on 
31.03.2014 to about 1,32,500 km. at present.

Bharatmala Project

270.  dR. T. SUBBARAMI REddY: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state:

(a) whether government is executing Bharatmala project to construct roads 
along India's borders and other important places, particularly in Andhra Pradesh and 
Telangana;

(b) if so, the details thereof;

(c) the status of progress of each project, State-wise and the schedule of 
completion;

† original notice of the question was received in Hindi.
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(d) amount of funds allocated for each project during the last two years and in 
the current financial year; and

(e) steps taken to complete these projects as per schedule?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) to (e) The Bharatmala Pariyojna Phase-I was approved at 
an estimated outlay of ` 5,35,000 crore. A total of 24,800 kms. length of National 
Highways have been considered in Phase-I as well as 10,000 km. residual road works 
under NHDP. Under this program, the Ministry has identified stretches for development 
of about 9,000 km. length of Economic corridors, about 6,000 km. length of Inter-
corridor and feeder roads, about 5,000 km. length of National Corridors Efficiency 
improvements, about 2,000 km. length of Border and International connectivity roads, 
about 2,000 km. length of Coastal and port connectivity roads, about 800 km. length 
of Expressways. No road project in the States of Andhra Pradesh and Telangana has 
been envisaged under Border and International Connectivity roads component of this 
programme. Total 17 nos. of road projects having an aggregate length of about 701.4 
km. have been approved under Bharatmala Pariyojana Phase-I till March, 2019 in 
the States of Andhra Pradesh and Telangana. out of 17 nos. projects, 15 nos. of 
road projects having an aggregate length of about 631.7 km. have been awarded till 
March, 2019 in the States of Andhra Pradesh and Telangana.

However, under Border Roads and International Connectivity Roads component 
of Bharatmala Pariyojana Phase-I, 07 nos. of road projects with an aggregate length 
of about 1,042 kms. and total cost as ` 4,916 crores (approx.) have been awarded 
till March, 2019 in entire country. Under Coastal Roads and Port Connectivity roads 
component of this programme, 05 nos. of road projects with total length of about 
163 kms. and total cost as ` 2,469 crores (approx.) have been awarded till March, 
2019 in entire country. Progress of all the projects is monitored electronically for 
ensuring completion of projects as per schedule.

Damaged Roads and incomplete construction on 
Delhi-Jaipur Highway

†271. SHRI RAMKUMAR vERMA: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state:

(a) whether it is a fact that due to damaged road and incompletely constructed 
bridges on the Jaipur-delhi stretch of National Highway No. 8, large number of 
accidents are taking place and if so, the details thereof; and

† original notice of the question was received in Hindi.
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(b) the details of the steps taken by government to check these incidents and 
to repair damaged roads and complete the construction work of incomplete flyovers?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) and (b) At present, the work of structures such as 
flyovers, vehicular underpass, pedestrian underpass etc. at 56 locations have already 
been completed and opened to traffic. The work of flyover near Shahpura has been 
completed on one side. Necessary repair work on the highway has also been started 
at the risk and cost of concessionaire. The accidents on delhi-Jaipur road stretch 
have decreased considerably over past three years.

Online Services of the Ministry

272.  dR. vINAY P. SAHASRABUddHE: Will the Minister of RoAd 
TRANSPoRT ANd HIgHWAYS be pleased to state:

(a) the number of online services provided by the Ministry;

(b) the number of citizens who have availed these online services during the 
last three years; and

(c) the average time taken to respond to the online services?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) to (c) There are eight online services being provided by 
the Ministry. The details are provided as under:–

Sl. 
No.

The Names of 
online services 

description Users during 
the last three 

years (approx.)

Average time 
to respond

1 2 3 4 5

1. Inampro open Platform for Buyers 
and Sellers of Infrastructure 
Industry.

1,415 24 to 48 hrs.

2. Infracon
(Key Personal)

It enables all the consultancy 
firm and key personnel 
to register themselves for 
procurement of highway 
consultancy contracts for 
preparation for detailed 
Project Report (dPR) and 
Authority’s Engineer under

19,596 24 to 48 hrs.

3. Infracon 
(Consultancy 
Services)

580 24 to 48 hrs.

4. Infracon 
Consultant

11,050 24 to 48 hrs
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National Highways Authority 
of India (NHAI), National 
Highways and Infrastructure 
development Corporation 
limited (NHIdCl) and 
other government entities 
under the Ministry.

5. odC/oWC A web portal to grant online 
approvals for transportation 
of over dimensional and 
over Weight Cargo in 
order to promote seamless 
movement of heavy transport 
across the country.

25,685 24 hrs. to 
30 days

6. Registration 
Portal for 
Road Safety 
Advocacy

online Portal for grant 
of financial assistance for 
administering Road Safety 
Advocacy

1,217 24 to 48 hrs.

7. online Access 
Permission for 
Fuel Stations

online Access Permission 
for Fuel Stations on National 
Highways.

6,700 24 to 48 hrs.

8. vAHAN and 
SARATHI

These applications are 
implemented across 1100+ 
Regional Transport Offices 
(RTos) of the country. 
vAHAN provides schemes 
for registration of vehicles. 
SARATHI provides schemes 
for driving license. The 
driving license data is 
consolidated at State and 
National level.

27,50,35,237 24 hrs to 30 
days

ToTal 27,51,01,595
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Reconstruction of Roads damaged in floods

273. SHRI M. P. vEERENdRA KUMAR: Will the Minister of RoAd 
TRANSPoRT ANd HIgHWAYS be pleased to state:

(a) whether government proposes to set up a separate fund for the reconstruction 
and repair of roads damaged by floods in the country; and

(b) if so, the details thereof?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) and (b) This Ministry is primarily responsible for 
development and maintenance of National Highways (NHs). The works on NHs are 
accordingly taken up from time to time as per traffic density, inter-se priority and 
availability of funds to keep the NHs in traffic worthy conditions.

various types of Maintenance and Repair (M&R) works taken up on NHs include 
ordinary Repairs (oRs), Periodical Renewals (PRs), Special Repairs (SRs) and Flood 
damage Repairs (FdRs). 

The M&R of stretches of NHs, where either development works have 
commenced or operation, Maintenance and Transfer (oMT) Concessions/operation 
and Maintenance (o&M) Contracts have been awarded, are the responsibility of the  
concerned Concessioners/Contractors till the defect liability Period (dlP)/the 
Concession Period.

M&R of balance stretches of NHs, including Restoration of damages due to 
floods, rainfalls, etc., on such stretches, are carried out annually as per available 
budgetary outlay, inter-se priority and traffic density to keep such NHs in traffic 
worthy conditions.

The Ministry has no proposal to set up a separate fund to carry out reconstruction 
and repair of NHs damaged due to floods. 

Road Accidents Due to Pressure Horn

†274. SHRI REWATI RAMAN SINgH: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state: 

(a) whether it is a fact that in comparison to the year 2017-18, there has been 
an increase in road traffic accidents in the year 2018-19; 

(b) whether it is also a fact that one of the major reasons of road traffic 
accidents is pressure horn and lack of awareness of traffic rules; 

† original notice of the question was received in Hindi.
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(c) whether the steps are being taken by Government to prevent road traffic 
accidents in the country in future; and 

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) The Ministry collects data/information on road accidents 
from the Police department of all States/UTs in the prescribed format on calendar 
year-wise. The latest data of road accidents published by the Ministry are for the 
calendar year 2017. The data for calendar year 2017 reveals that the number of 
road accidents was down by 3.3% and the number of injuries by 4.8% in 2017 as 
compared to 2016.

(b) Road accidents occur due to multiple causes such as use of Mobile phone, 
drunken driving/consumption of alcohol/drug, overloaded vehicle, poor light condition, 
jumping Red light, over speeding, overtaking, neglect of civic bodies, weather 
condition, fault of driver, driving on wrong side, defect in road condition, defect in 
condition of motor vehicle, fault of cyclist, fault of pedestrian etc. 

(c) and (d) The Ministry of Road Transport and Highways has taken various 
measures for reduction in road accidents. The major initiatives are as under:–

(i) government has launched a mobile app for highway users i.e. “Sukhad 
Yatra 1033” which enables highways users to report potholes and other 
safety hazards on National Highways including accidents.

(ii) Rectification of identified Black spots.

(iii) Road Safety Week is observed every calendar year for spreading 
awareness about safer behavior of road users on National Highways.

(iv) The government has approved a National Road Safety Policy. This 
Policy outlines various policy measures such as promoting awareness, 
establishing road safety information data base, encouraging safer road 
infrastructure including application of intelligent transport, enforcement 
of safety laws.

(v) The Ministry has formulated a multi-pronged strategy to address the 
issue of road safety based on 4 ‘E’s viz. Education, Engineering (both 
of roads and vehicles), Enforcement and Emergency Care. 

(vii) Road safety has been made an integral part of road design at planning 
stage. 

(viii) The threshold for four laning of national highway has been reduced 
from 15,000 Passenger Car Units (PCUs) to 10,000 PCUs. About 
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52,000 Km. of stretches of State Highways has been identified for 
conversion to national highways.

(ix) Setting up of model driving training institutes in States.

(x) Advocacy/Publicity campaign on road safety through the electronic 
and print media. 

(xi) Tightening of safety standards for vehicles like Seat Belts, anti-lock 
braking system etc.

(xii) High priority has been accorded to identification and rectification of 
black spots (accident prone spots) on national highways.

(xiii) As a measure of supplementing the efforts of States/UTs for minimizing 
the accident potential at the identified locations/stretches through 
engineering improvement on State roads, Ministry of Road Transport 
and Highways had taken a decision to sanction road safety works on 
State roads with an earmarked allocation of 10% of funds allocated 
to the State roads under Central Road Fund. 

(xiv) Ministry has delegated powers to Regional Officers of MoRTH for 
technical approval to the detailed estimates for rectification of identified 
Road Accident black spots for expediting the rectification process to 
ensure safety of road users.

(xv) guidelines for pedestrian facilities on National Highways for persons 
with disabilities have also been issued to all States/UTs. 

(xvi) A Certification Course for Road Safety Auditors has been commenced 
in Indian Academy of Highway Engineers (IAHE) and 42 Auditors 
are certified. 

(xvii) Ministry of Road Transport and Highways has constituted a district 
Road Safety Committee in each district of the country to promote 
awareness amongst road users under the chairmanship of Hon’ble 
Member of Parliament (lok Sabha) from the district.

(xviii) Free Eye Check-up Camp and distribution of eye glasses is conducted 
for truck/bus drivers operating on NH.

(xix) Capacity building through training of NHAI field staff/Concessionaires/
Contractors/Consultants engaged in NHAI project works throughout 
India.

(xx) Removal of liquor Shops as per directions of Hon’ble Supreme Court 
vide circular of F. No. RW/NH-33044/309/2016/S&R dated 06-04-2017 
and 01-06-2017.
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Delays in Construction of NH-104 and NH-105

†275. SHRI RAM NATH THAKUR: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state: 

(a) whether it is a fact that construction work on NH-104 and NH-105 has 
been going on for the past many years and has not been completed even beyond 
the time-limit fixed by Government; 

(b) whether any action has been taken by government against the contractor 
for the said time overrun; and 

(c) if so, details of the action taken and the latest status of the construction on 
NH-104 and NH-105? 

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) to (c) Status of NH-104: The construction work of NH-
104 could not be completed by the stipulated date as per contract agreement. The 
construction is divided into four sections:–

(i) Section I [km 0.000 to km 40.000] – 36 km. has been completed. 
Construction work on balance 4 km. stretch could not be taken up due 
to unavailability of requisite land.

(ii) Section II [km 40.000 to km 79.400] – 3.76 km. stretch has been 
completed. Contractor is under the purview of National Company law 
Tribunal (NCLT) and facing financial constraints which resulted in slow 
progress of the work. Ministry has issued a cure period notice to the 
contractor on 15.05.2019 as per contract agreement and directed to cure 
the defaults within 60 days.

(iii) Section III [km. 79.400 to km. 156.500] – 17.88 km. stretch has been 
completed. Contractor is under the purview of National Company law 
Tribunal (NCLT) and facing financial constraints which resulted in slow 
progress of the work. Ministry has issued a cure period notice to the 
contractor on 16.05.2019 as per contract agreement and directed to cure 
the defaults within 60 days.

(iv) Section Iv [km. 156.500 to 219.945] – 37.75 km. stretch has been 
completed. The progress is hampered due to non-availability of requisite 
land. Considering unavailability of requisite land and for early completion 
of the project, Ministry has de-scoped two bypasses viz. Jainagar and 
Narahia from the scope of work.

† original notice of the question was received in Hindi.
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Status of NH-105: The work on entire NH-105 i.e. from km 0.000 to km. 
53.760 has been completed within the stipulated time as per the contract agreement.

Delay in NH of Bijapur-Gulbarga-Humnabad Section

276.  SHRI K. C. RAMAMURTHY: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state:

(a) whether it is a fact that work on two lane of Bijapur-gulbarga-Humnabad 
Section of new NH-50 in Karnataka commenced in March, 2015 and was to be 
completed by September, 2017;

(b) if so, the reasons that even after lapse of more than one year of deadline, 
this stretch of 218 kms. has not been completed; and  

(c) the cost overrun due to delay in the project and by when it is going to be 
completed?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) Yes, Sir. 

(b) The main reasons for delay in completion includes delay in land acquisition, 
encroachments in service road, delay in shifting of utilities services, delay in forest 
clearance and tree cutting permission etc.

(c) Cost overrun is paid in terms of escalation, which is as per contract provisions. 
The project is substantially completed. 

Slow progress of work on NH-15

277. SHRI RIPUN BoRA: Will the Minister of RoAd TRANSPoRT ANd 
HIgHWAYS be pleased to state:

(a) whether government is aware of slow progress of work of four laning of 
NH-15 between Biswanath to Itanagar via gohpur of Assam;

(b) if so, details of work awarded and time specification for completion of the 
project therein;

(c) action taken by government on the public complaints received on low quality 
construction work of the above mentioned four lane NH.

(d) whether government is also aware that Biswanath to gohpur which is 
approximately 60 kms. is lying half done/stopped at a number of places which is 
causing untold sufferings to the public; and
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(e) the steps taken to complete this stretch within time-frame?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) and (b) NHIdCl is implementing the project of 4 lanning 
from Biswanath to Holongi via gohpur in the State of Assam, and these projects 
have seen slow progress. The project of 4 laning of Holongi-Itanagar section has 
been completed by the Ministry.

Biswanath to Itanagar via gohpur is around 88 Km. out of this, Holongi to 
Itanagar is 20.30 Km. in Arunachal Pradesh which is already 4 lanned. Biswanath to 
Holongi is divided in two projects and under implementation. The status is as below.

Sl. 
No.

Name of the 
Project 

length 
(in KM)

date of 
Commencement 

Schedule 
Completion 

date

Current Progress

1. Biawanath-gohpur 57.5 15.01.2016 14.01.2019 Physical : 40% 
Financial : 35%

2. gohpur to Holongi 10.08 11.12.2015 31.12.2019 Physical : 38% 
Financial : 34%

(c) No complaints have been received. However, the quality of all the construction 
activities is being checked timely as per specification of MoRTH by the Authority 
Engineer and quality ensured at site. 

(d) and (e) The contractor is executing work in different stretches along with 
maintenance of existing stretch as per contract agreement to maintain road in traffic 
worthy condition. The progress of project is slow, therefore “Notice for intention to 
terminate the contract” has been issued to the contractor of Biswanath-gohpur project.

National Highways in Karnataka

278.  SHRI g. C. CHANdRASHEKHAR: Will the Minister of RoAd 
TRANSPoRT ANd HIgHWAYS be pleased to state:

(a) whether government is planning to provide public amenities such as clean 
toilets, rest place etc. under Swachh Bharat on National and State Highways, if so, 
the details thereof and if not, the reasons therefor;

(b)  whether government is aware that road work on National Highway from 
Chitradurga to Hospet (130 kms.) is pending since 8 years and if so, government's 
reaction thereto; and

(c)  whether government has planned smart toll deduction system on pilot basis 
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on Hebbal-devanahalli stretch in Bengaluru and if so, the details thereof and if not, 
the reasons therefor?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) Under Swachh Bharat Mission, approximately 1219 nos. 
of toilet facility have been constructed on National Highways, about 2944 nos. of 
litterbins have been installed en-route National Highways and 1180 nos. of paintings/
hoardings/banner were installed for public awareness till March, 2019 for a total cost 
of about ` 70 crores. 

(b) The work of four laning of Hospet-Chitradurga section with approximate 
project  length as 120 kms. was started in February, 2016. The scheduled construction 
period for this project was 30 months. out of 120 kms. the construction of 105 
km. highway has been completed. There was slow down in progress due to land 
Acquisition issues and various demands from local public, but matters have been 
resolved and the work has again been started.

(c) Hebbal-devanahalli stretch in Bengaluru is entrusted to National Highways 
Authority of India (NHAI) and no such pilot project has been initiated on this stretch 
by  NHAI.

Reduction in Road Accidents

†279. SHRI lAl SINH vAdodIA: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state: 

(a) whether it is a fact that the number of road accidents in the country is 
continuously increasing; 

(b) if so, whether government is contemplating on taking any steps for reduction 
in road accidents; and 

(c) if so, the details thereof and by when and if not, the reasons therefor?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI) (a) No, Sir. data/information on road accidents received from 
the Police department of all States/UTs for the calendar year 2017 reveals that the 
number of road accidents was down by 3.3% and the number of injuries by 4.8% 
in 2017 as compared to 2016. 

(b) and (c) The Ministry of Road Transport and Highways has taken various 
measures for reduction in road accidents. The major initiatives are as under:–

† original notice of the question was received in Hindi.
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(i) government has launched a mobile app for highway users i.e. “SukhadYatra 
1033” which enables highways, users to report potholes and other safety 
hazards on National Highways including accidents.

(ii) Rectification of identified Black spots.

(iii) Road Safety Week is observed every calendar year for spreading awareness 
about safer behavior of road users on National Highways.

(iv) The government has approved a National Road Safety Policy. This Policy 
outlines various policy measures such as promoting awareness, establishing 
road safety information data base, encouraging safer road infrastructure 
including application of intelligent transport, enforcement of safety laws.

(v) The Ministry has formulated a multi-pronged strategy to address the 
issue of road safety based on 4‘E’s viz. Education, Engineering (both of 
roads and vehicles), Enforcement and Emergency Care. 

(vi) Road safety has been made an integral part of road design at planning 
stage. 

(vii) The threshold for four laning of national highway has been reduced from 
15,000 Passenger Car Units (PCUs) to 10,000 PCUs. About 52,000 Km. of 
stretches of State Highways has been identified for conversion to national 
highways.

(viii) Setting up of model driving training institutes in States.

(ix) Advocacy/Publicity campaign on road safety through the electronic and 
print media. 

(x) Tightening of safety standards for vehicles like Seat Belts, anti-lock braking 
system etc.

(xi) High priority has been accorded to identification and rectification of black 
spots (accident prone spots) on national highways.

(xii) As a measure of supplementing the efforts of States/UTs for minimizing 
the accident potential at the identified locations/stretches through engineering 
improvement on State roads, Ministry of Road Transport and Highways 
had taken a decision to sanction road safety works on State roads with an 
earmarked allocation of 10% of funds allocated to the State roads under 
Central Road Fund. 

(xiii) Ministry has delegated powers to Regional Officers of MoRTH for technical 
approval to the detailed estimates for rectification of identified Road Accident 
black spots for expediting the rectification process to ensure safety of road 
users.
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(xiv) guidelines for pedestrian facilities on National Highways for persons with 
disabilities have also been issued to all States/UTs. 

(xv) A Certification Course for Road Safety Auditors has been commenced 
in Indian Academy of Highway Engineers (IAHE) and 42 Auditors are 
certified. 

(xvi) Ministry of Road Transport and Highways has constituted a district Road 
Safety Committee in each district of the country to promote awareness 
amongst road users under the chairmanship of Hon’ble Member of 
Parliament (lok Sabha) from the district.

(xvii) Free Eye Check-up Camp and distribution of eye glasses is conducted for 
truck/bus drivers operating on NH.

(xviii) Capacity building through training of NHAI field staff/Concessionaires/
Contractors/Consultants engaged in NHAI project works throughout India.

(xix) Removal of liquor Shops as per directions of Hon’ble Supreme Court 
vide circular of F. No. RW/NH-33044/309/2016/S&R dated 06-04-2017 
and 01-06-2017.

RRR Express Highways

280. SHRI T. g. vENKATESH: Will the Minister of RoAd TRANSPoRT ANd 
HIgHWAYS be pleased to state:

(a) whether government of India has approved the proposal of construction of 
Regional Ring Road (RRR) Express Highways in the country;

(b) if so, the details thereof;

(c) whether government has any plan of constructing such Express Highways 
in the State of Andhra Pradesh; and

(d) if so, the details of the RRR identified to be developed in the State of 
Andhra Pradesh and if not, reasons therefor?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI) (a) to (d) Under the Bharatmala Pariyojana Phase-I, 28, Ring 
Roads have been identified for development in the entire country including Ring Road 
at vijayawada/Amravati in the State of Andhra Pradesh. The work of detailed Project 
Report/Feasibility Study for Amravati/vijayawada-guntur-Tenali Urban Agglomeration 
in the State of Andhra Pradesh has been initiated for an approximate length of about 
190 kms. In addition to the provisions of Ring Roads, a total of 191 nos. of choke 
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points/congestion points have been identified for development through bypasses, 
flyovers, lane expansion etc. under Bharatmala Pariyojana Phase-I. 

Progress of Bharatmala 2.0

281. SHRI K. C. RAMAMURTHY: Will the Minister of RoAd TRANSPoRT 
ANd HIgHWAYS be pleased to state:

(a) whether it is a fact that Ministry is now focusing on Bharatmala 2.0;

(b) if so, details of projects under taken under Bharatmala 1.0 and status of 
each of the projects, project-wise, with particular reference of Karnataka;

(c) whether it is a fact that poor detailed Project Reports (dPRs) is one of the 
main reasons for poor implementation of Bharatmala 1.0;

(d) if so, how government is going to overcome this in Bharatmala 2.0;

(e) whether it is a fact that there is 745 kms. of Pune-Bangalore road project 
under Bharatmala 2.0; and

(f) if so, the details thereof?

THE MINISTER oF RoAd TRANSPoRT ANd HIgHWAYS (SHRI NITIN 
JAIRAM gAdKARI): (a) No such scheme as Bharatmala 2.0 has been approved 
by the government of India till date. 

(b) Total 225 nos. of road projects having an aggregate length of about 9,613 
km. have been approved under Bharatmala Pariyojana Phase-I till March, 2019. out 
of 225 nos. projects, 178 nos. of road projects having an aggregate length of about 
7,998 km. have been awarded till March, 2019. In the State of Karnataka, 12 nos. 
of road projects having total length approximately as 634 km. have been awarded 
till March, 2019 under Bharatmala Pariyojana Phase-I.

(c) No Sir, does not arise.

(d) to (f) No such scheme as Bharatmala 2.0 has been approved by the 
government of India till date. 

International Cruise Terminal at Visakhapatnam

282. SIIRI v. vIJAYA SAI REddY: Will the Minister of SHIPPINg be pleased 
to state: 

(a) whether it is a fact that visakhapatnam Port Trust (vPT) has decided to 
construct an International Cruise Terminal at visakhapatnam to promote cruise tourism 
in the country;
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(b) whether it is also a fact that the Central Water and Power Research Station, 
Pune, has submitted a favourable report on shoreline and navigational studies at 
visakhapatnam;

(c) if so, the details thereof; and

(d) the expected tourist potential and employment opportunities which could be 
generated with this project?

THE MINISTER oF STATE oF THE MINISTRY oF SHIPPINg (SHRI 
MANSUKH l. MANdAvIYA): (a) Yes, Sir.

(b) No, Sir.

(c) does not arise.

(d) As part of a study to assess the potential of cruise tourism in India, it emerged 
that Visakhapatnam will have significant opportunity to serve as home port for open 
jaw sailing initially. The International footfall in visakhapatnam has increased from 
0.54 lakhs in 2014 to 1.04 lakhs in 2017 at a CAgR of approx 25%. An average 
employment on a cruise ship is 1 job for every 3-4 passengers. This could translate 
into major employment on-board a ship that may call visakhapatnam Port as home 
port, implying generation of 1000 direct jobs on a cruise vessel with a capacity of 
3000 passengers.

Khelo India

†283. dR. SATYANARAYAN JATIYA: Will the Minister of YoUTH AFFAIRS 
ANd SPoRTS be pleased to state:

(a) the measures taken by government to streamline the selection of players for 
tournaments and training through 'Khelo India'; and

(b) measures taken and details of action plan formulated to ensure participation 
and results for India in the forthcoming international events?

THE MINISTER oF STATE oF THE MINISTRY oF YoUTH AFFAIRS ANd 
SPoRTS (SHRI KIREN RIJIJU): (a) The government has put in place a detailed 
and transparent procedure entailing selection of players through a two-tier structure 
consisting of talent Scouting Committee and Talent Identification and Development 
Committee for training. The identified players are finally selected to the scheme 
with the approval of a High Power Committee chaired by director general, Sports 

† original notice of the question was received in Hindi.
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Authority of India. For participation in Khelo India games, the players are selected 
by the State governments based on criteria such as participation in School games 
Federation of India Nationals, nomination by National Sports Federations/Central 
Board of Secondary Education, wild card entries.

(b) Preparation and training of Indian sportspersons and teams for forthcoming 
International Events is a continuous process which is being undertaken in accordance 
with the Annual Calendar of Training and Competitions (ACTCs) prepared in 
consultation with the Sports Authority of India and the concerned National Sports 
Federations. Accordingly, financial assistance to National Sports Federations (NSFs) 
under the scheme for assistance to NSF of this Ministry is provided for coaching 
camps, competitive exposure in international sports events, diet, food supplements, 
services of Indian and foreign coaches/supporting staff, scientific and medical support 
etc., Further, through Target olympic Podium Scheme (ToPS) under the ambit of 
the National Sports development Fund, customized training is being provided to 
identified sportspersons with medal potential at International level.

Action plan for 2020 Olympics

†284. MS. SARoJ PANdEY: Will the Minister of YoUTH AFFAIRS ANd 
SPoRTS be pleased to state: 

(a) whether government will chalk out any action plan for strengthening 
representation of Indian players and their preparation in Japan olympics 2020 so 
that India gets more medals in olympics; and

(b) if so, the outline thereof?

THE MINISTER oF STATE oF THE MINISTRY oF YoUTH AFFAIRS ANd 
SPoRTS (SHRI KIREN RIJIJU): (a) and (b) Sir, the government is supporting 
sportspersons through National Sports Federations for their training, foreign exposures 
and competitions to enable them to obtain maximum quota for participation in the 
Tokyo olympics, 2020. Under the Target olympic Podium Scheme (ToPS) customized 
training and allied facilities are also being made available to medal prospects and 
high achievers. Besides, ‘out of pocket allowance’ @ ` 50,000/- per month is given 
to the sportspersons included in ToPS for meeting their contingent and miscellaneous 
expenses.

† original notice of the question was received in Hindi.



314 Written Answers to [RAJYA SABHA] Unstarred Questions

Sports Complex in Tuticorin

285.  dR. SASIKAlA PUSHPA RAMASWAMY: Will the Minister of YoUTH 
AFFAIRS ANd SPoRTS be pleased to state:

(a) whether government intends to set up a highly equipped Sports Complex 
providing training in all types of sports/athletics in Tuticorin district in the State of 
Tamil Nadu, considering its road, rail and air connectivity;

(b) if so, the details thereof; and

(c) if not, reasons therefor?

THE MINISTER oF STATE oF THE MINISTRY oF YoUTH AFFAIRS ANd 
SPoRTS (SHRI KIREN RIJIJU): (a) No, Sir.

(b) does not arise.

(c) ‘Sports’ being a State subject, the responsibility for providing sports 
infrastructure and training rests with the State government. The Central government 
supplements the efforts of the State government.

Sports Authority of India (SAI) Regional Centre at Thiruvananthapuram and 
Training Centres at Chennai, Salem and Mayiladuthurai are catering to the State of 
Tamil Nadu.

Sports talent in rural areas

286.  SHRIMATI JHARNA dAS BAIdYA: Will the Minister of YoUTH AFFAIRS 
ANd SPoRTS be pleased to state:

(a) whether government has formulated any action plan for identifying and 
nurturing the sporting talent from rural areas of various States particularly North 
East States; and

(b) if so, the details thereof?

THE MINISTER oF STATE oF THE MINISTRY oF YoUTH AFFAIRS 
ANd SPoRTS (SHRI KIREN RIJIJU): (a) and (b) ‘Sports’ being a State subject, 
promotion of sports, including identifying and nurturing sporting talent, is primarily 
the responsibility of State/UT governments. Central government supplements the 
efforts of State/UT governments by providing assistance to National Sports Federations 
(NSFs) and running expert training facilities through Sports Authority of India (SAI) 
schemes. Identification of sports talent is done through sports competitions at various 
levels and to further enhance their skills. Training facilities and financial support are 
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provided to sportspersons under various schemes such as Khelo India, Assistance to 
National Sports Federations (NSFs) and SAI schemes. Apart from this, National Sports 
University is being set up in Manipur and Khelo India games 2020 are proposed 
to be held in guwahati. Besides National games, 2022 are proposed to be held in 
the State of Meghalaya.

Participation of tribal people from NE in sports 

287.  SHRIMATI JHARNA dAS BAIdYA: Will the Minister of YoUTH AFFAIRS 
ANd SPoRTS be pleased to state:

(a) whether the tribal people of North East have participated in various sports 
compeition within and outside the country;

(b) if so, the details thereof; and

(c) the steps taken/being taken by government for uplifting them?

THE MINISTER oF STATE oF THE MINISTRY oF YoUTH AFFAIRS ANd 
SPoRTS (SHRI KIREN RIJIJU): (a) Yes, Sir. People from North East, including tribal 
people, have participated in various sports competitions within and outside the country.

(b) Information of tribal participants from North East in national/international 
competitions is not collected/maintained. Information related to medals won in national 
and intenational competitions by sportspersons trained in Sports Authority of India's 
(SAI) Regional Centres located in the North East is as below:

SAI Centre National Competitions/Events International Competitions/Events

gold Silver Bronze gold Silver Bronze Participation

Regional Centre, 
guwahati

78 42 58 07 07 06 28

Regional Centre, 
Imphal

81 52 46 20 07 24 20

ToTal 159 94 104 27 14 30 48

(c) government of India has been assisting North Eastern States for promotion 
of sports by supplementing the efforts of the State governments under various 
schemes such as Khelo India. SAI Training Centres, financial support to States to 
bridge infrastructural gap, support to high performance medal prospects under Target 
olympic Podium Scheme and Assistance to National Sports Federations (NSFs). Apart 
from this, National Sprots University is being set up in Manipur and Khelo India 
games 2020 are proposed to be held in guwahati.
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Setting up of Sports Authority of India Training Centre in Andhra Pradesh

288.  SHRI T. g. vENKATESH: Will the Minister of YoUTH AFFAIRS ANd 
SPoRTS be pleased to state: 

(a) whether it is a fact that government is planning to open a Sports Authority 
of India (SAI) Training Centre in the State of Andhra Pradesh and if so, the details 
thereof; 

(b) the details of the area where this SAI Centre is being established;

(c) the quantum of funds being allocated to this centre and the amount released 
so far; and

(d) the details thereof?

THE MINISTER oF STATE oF THE MINISTRY oF YoUTH AFFAIRS ANd 
SPoRTS (SHRI KIREN RIJIJU): (a) Information relating to the SAI Training Centres 
(STC) established in the State of Andhra Pradesh is given in the Statement (See 
below). No new centre is proposed to be established. 

(b) to (d) do not arise.

Statement

Details of Sports Authority of India (SAI) Training Centres 
established in Andhra Pradesh

SAI Training Centre 
(STC), Andhra Pradesh

discipline Residential Non-Residential

B g T B g T

1    2     3 4 5 6 7 8 9

1. Eluru Athletics 16 0 16 0 0 0

volleyball 12 0 12 0 0 0

ToTal 28 0 28 0 0 0

2. Kurnool Football 22 0 22 0 0 0

Handball 42 0 42 0 0 0

Taekwondo 31 0 31 0 0 0

ToTal 95 0 95 0 0 0

3. visakhapatnam Boxing 16 19 35 17 10 27

Kabaddi 0 14 14 0 0 0

volleyball 10 17 27 0 0 0

ToTal 26 50 76 17 10 27
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1    2     3 4 5 6 7 8 9

Extension Centre of STC/Special Area games (SAg) Centres

4. Regional Centre Bangalore

Andhra loyola College, 
vijayawada

Athletics 0 0 0 0 5 5

vollyeball 0 0 0 1 5 6

ToTal 0 0 0 1 10 11

Promotion of sports activities in Rajasthan

†289. SHRI RAM NARAIN dUdI: Will the Minister of YoUTH AFFAIRS 
ANd SPoRTS be pleased to state: 

(a) the number of national sports academy in Rajasthan; and

(b) whether government is considering any proposal regarding promotion of sports 
activities or incorporation of sports activities in education in the State of Rajasthan?

THE MINISTER oF STATE oF THE MINISTRY oF YoUTH AFFAIRS ANd 
SPoRTS (SHRI KIREN RIJIJU): (a) Sir, There is no National Sports Academy set 
up by the Central government in Rajasthan.

(b) ‘Sports’ being a State subject responsibility for promotion of sports activities 
and incorporation of sports activities in education lay primarily with State governments. 
Central government supplements efforts of the State governments. Information relating 
to sports training facilities supported by Central government in the State of Rajasthan 
is given in the Statement.

 Statement

Sai Training Centers (STC) Scheme

discipline Residential Non-Residential

B g T B g T

1 2 3 4 5 6 7

Rajasthan

1. Jodhpur Athletics 09 0 09 0 0 0

Basketball 16 0 16 0 0 0

volleyball 18 0 18 0 0 0

gymnastic 10 0 10 12 8 20

ToTal 53 0 53 12 8 20

† original notice of the question was received in Hindi.
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1 2 3 4 5 6 7

2. Alwar Athletics 15 0 15 6 13 19

Boxing 0 0 0 19 7 26

Hockey 30 0 30 11 19 30

Shooting 11 0 11 12 02 14

Kabaddi 0 0 0 08 02 10

ToTal 56 0 56 56 43 99

3. Jaipur Athletics 16 0 16 0 3 03

Basketball 5 0 05 2 2 04

Handball 24 0 24 4 0 04

volleyball 04 0 04 2 0 02

Weightlifting 08 0 08 4 4 08

ToTal 57 0 57 12 09 21

Grand ToTal 166 0 166 80 60 140

Extension Centre of STC/SAG Centres

Rajasthan

1. govt. College, Ajmer Hockey 0 0 0 20 0 20

2. Saraswati girl School, 
Hanumangarh

Basketball 0 0 0 0 20 20

3. Srigurunanak girls Sr. Sec. 
School, Sriganganagar

volleyball 0 0 0 0 13 13

4. Sophia College, Ajmer Basketball 0 0 0 0 19 19

5. govt. Hr. Sec. School, Baori, 
Sikar

Hockey 0 0 0 0 20 20

6. Adarsh govt. Sr. Sec. School, 
loha

Hanadball 0 0 0 0 14 14

7. govt. Sr. Sec. School, gajuwas, 
Taranagar, Churu Hockey

0 0 0 0 20 20

ToTal 0 0 0 20 106 126

8. University of Rajasthan, 
Jaipur

Badminton 0 0 0 14 05 19

Hockey 0 0 0 11 03 14

Table Tennis 0 0 0 12 08 20

Wrestling 0 0 0 08 04 12

ToTal 0 0 0 45 20 65
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1 2 3 4 5 6 7 8 9

9. district Sports Council, Churu Table Tennis 0 0 0 12 08 20

10. Sri gurunanak girls Pg 
College, Sri ganganagar

Kabaddi 0 0 0 0 12 12

11. govt. Sec. School, Sadulpur, 
district Churu

Athletics 0 0 0 09 11 20

12. Nosegay Public School, 
ganganagar

Handball 0 0 0 0 20 20

Table Tennis 0 0 0 08 12 20

13. Mayo College, Ajmer Football 0 0 0 06 07 13

Hockey 0 0 0 14 03 17

14. lBS govt. degree College, 
Kotputli

Athletics 0 0 0 0 0 0

Basketball 0 0 0 0 0 0

Football 0 0 0 0 0 0

15. Sri Kalyan Singh Rajkiya 
Sr. Sec. School, Jaipur

Football 0 0 0 0 0 0

Kabaddi 0 0 0 0 0 0

16. Jawahar Navodaya vidyalaya, 
Paota Jaipur

Athletics 0 0 0 0 0 0

Basketball 0 0 0 0 0 0

Hockey 0 0 0 0 0 0

ToTal 0 0 0 49 73 122

Grand ToTal 0 0 0 114 199 313

Adopted Akharas

Rajasthan

1. luv Kush Akhara, Bhilwara Wrestling 0 0 0 13 0 13

2. Rajkiya Sardar Hr. Sec. 
School Kotputli (Jaipur)

Wrestling 0 0 0 0 0 0

ToTal 0 0 0 13 0 13

National Sports Talent Contest (NSTC) Scheme

Rajasthan

1 Bhupal’s Nobles HS School, 
Udaipur

Athletics 0 0 0 1 02 03

Football 0 0 0 09 0 09

gymnastics 0 0 0 08 04 12

Swimming 0 0 0 08 07 15

Wrestling 0 0 0 08 03 11

ToTal 0 0 0 34 16 50
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2. Shri guru Nanak Khalsa 
School Shriganganagar

Athletics 0 0 0 04 12 16

Basketball 0 0 0 02 0 02

Hockey 0 0 0 18 0 18

gymnastics 0 0 0 15 0 15

ToTal 0 0 0 39 12 51

Grand ToTal 0 0 0 73 28 101

Character and personality development of youth

290.  SHRI NARAYAN lAl PANCHARIYA: Will the Minister of YoUTH 
AFFAIRS ANd SPoRTS be pleased to state:

(a) whether government has launched any scheme with the objective to develop 
character and personality of students/ youth in schools and colleges;

(b) whether Government has made any financial allocation for this purpose in 
the recent budget;

(c) whether any programmes for this purpose are being conducted in Rajasthan; 
and

(d) if so, details thereof?

THE MINISTER oF STATE oF THE MINISTRY oF YoUTH AFFAIRS ANd 
SPoRTS (SHRI KIREN RIJIJU): (a) government has launched the National Service 
Scheme (NSS) in the year 1969 with the overall objective of personality development 
of the students through community service. It is a Central Sector Scheme under 
government of India, Ministry of Youth Affairs and Sports. It provides opportunity 
to the students/youth of 11th and 12th Class of schools at +2 Board level and 
student youth of Technical Institutions, graduate and Post graduate at colleges and 
University level of India to take part in various government led community service 
activities and programmes.

(b) The Budget Allocation for National Service Scheme (NSS) during financial 
year 2019-20 is ` 160 crore.

(c) and (d) Yes, Sir. In Rajasthan, NSS covers 23 Universities, one +2 School 
Council, 607 Colleges/Technical Institutions, 773 +2 Schools. It has 2,08,000 NSS 
volunteers and 2084 NSS units in the State as on 31.03.2019. during the year 
2018-19, NSS Units adopted 1748 villages/slums; organized 1748 Special Camps of 
7-days duration in which 87,400 volunteers participated; 69,968 saplings were planted; 
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10572 units of blood were donated; 16,700 volunteers were involved in Pulse Polio 
Campaign; 49 Health/Eye/Immunization Camps and 23,838 Awareness Programmes 
were organized. 500 female NSS volunteers were also given training on Self-defence. 
In addition to the above, NSS volunteers undertake regular activities (Community 
work) i.e. 120 hours per volunteer per year (totaling to 240 hours in two years), 
wherein volunteers undertake activities like building social harmony, literacy, gender 
justice, life-skill education, disaster management, health, public sanitation, personal 
hygiene, environmental conservation of natural resources, preservation of cultural and 
historical heritage, etc.

National Sports University

291. SHRI RITABRATA BANERJEE: Will the Minister of YoUTH AFFAIRS 
ANd SPoRTS be pleased to state:

(a) the status of implementation of the National Sports University Bill, for the 
construction of a university in Manipur and details thereof;

(b) expected time of completion of the project; and

(c) other initiatives for promotion of sports in other States, especially West 
Bengal?

THE MINISTER oF STATE oF THE MINISTRY oF YoUTH AFFAIRS ANd 
SPoRTS (SHRI KIREN RIJIJU): (a) The National Sports University Bill has been 
enacted into the National Sports University Act, 2018 on 17.08.2018 during Monsoon 
Session, 2018 of the Parliament. M/s Hindustan Steel Construction Works ltd. has 
been engaged as Project Management Consult ant and it has been decided to engage 
TATA Institute of Social Sciences (TISS) for academic and professional consultancy. 
Construction has started. one Post graduate and two Under graduate programmes 
have been started in the University.

(b) Expected time for completion is estimated to be five years.

(c) Sports being a State Subject, the responsibility of promotion of sports 
rests with State governments. government of India supplements the efforts of State 
governments under its various schemes such as Khelo India, Assistance to National 
Sports Federations and providing training facilities in Sports Authority of India (SAI) 
Centres . In the State of West Bengal, SAI has its Regional Centre at Kolkata, four 
SAI Training Centres (Kolkata, lebong, Burdwan and Jalpaiguri), one Special Area 
game Training Centre (Bolpur), one Centre of Excellence (Kolkata) and two SAI 
Extension Centres in darjeeling.
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Pandit Deendayal Upadhyay National Welfare Fund for Sportspersons

292.  dR. BANdA PRAKASH: Will the Minister of Youth Affairs and Sports 
be pleased to state the details of funds released/utilized/disbursed/sanctioned under 
the scheme ‘Pandit deendayal Upadhyay National Welfare Fund for Sportspersons’ 
to provide for lump sum financial assistance for medical treatment to outstanding 
sportspersons now living in indigent circumstances, State/UT-wise?

THE MINISTER oF STATE oF THE MINISTRY oF YoUTH AFFAIRS ANd 
SPoRTS (SHRI KIREN RIJIJU): The details of the funds sanctioned under the scheme 
‘Pandit deendayal Upadhyay National Welfare Fund for Sportspersons’ for medical 
treatment of sportspersons during 2017-18, 2018-19 and 2019-20 (as on 20.6.2019), 
State/UT-wise are given in the Statement.

Statement

State-wise details of funds sanctioned under the scheme ‘Pandit Deendayal 
Upadhyay National Welfare Fund for Sportspersons’ for medical 

treatment of sportspersons

Sl. 
No.

Financial 
Year

Name of the Sportsperson 
and discipline

State/UT Sanctioned 
amount

1. 2017-18 Shri Mohammad Habib, Football Andhra Pradesh ` 5,00,000/-

2. Ms. gohela Boro, Archery Assam ` 3,37,500/-

3. 2018-19 Shri N. Brij Kishore, gymnastics Telangana ` 6,00,000/-

4. Shri Sumit Rabha, Football Assam ` 5,00,000/-

5. Ms. Khaidem Kalambia Chanu, 
Fencing

Assam ` 5,00,000/-

6. Shri lakshmi Kanta das, 
Weightlifting

West Bengal ` 2,00,000/-

7. Shri limba Ram, Archery Rajasthan ` 5,00,000/-

8. Ms. gohela Boro, Archery Assam ` 5,00,000/-

9. Ms. garima Joshi, Athletics Uttarakhand ` 5,00,000/-

10. Shri Prem lal, Wrestling delhi ` 5,00,000/-

11. Shri Hakam Singh, Athletics Punjab ` 10,00,000/-

12. 2019-20 
(as on 

20.6.2019)

Shri limba Ram, Archery Rajasthan ` 5,00,000/-

13. Ms. Chandro Tomar, Shooting Uttar Pradesh ` 5,00,000/-
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Lack of basic infrastructure for swimmers

293.  SHRI SANJAY SETH: Will the Minister of YoUTH AFFAIRS ANd 
SPoRTS be pleased to state: 

(a) whether government is aware that due to the lack of government-funded 
and private swimming pools in Noida, athletes preparing for professional competitions 
are forced to travel to delhi; and

(b) if so, by when government plans to open adequate and free of cost swimming 
pools in the city as are available in delhi?

THE MINISTER oF STATE oF THE MINISTRY oF YoUTH AFFAIRS ANd 
SPoRTS (SHRI KIREN RIJIJU): (a) Swimming pool and other sports facilities in 
the stadia of the Sports Authority of India in New delhi are open to sportspersons 
belonging to delhi and surrounding areas of delhi. 

(b) There is no proposal to open free of cost swimming pools in Noida.

MR. dEPUTY CHAIRMAN: Question Hour is over. The House stands adjourned 
till 2.00 p.m.

The House then adjourned for lunch at one of the clock.

————

The House reassembled after lunch at two of the clock,
MR. CHAIRMAN in the Chair

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS

MR. CHAIRMAN: Now we shall take up Motion of Thanks on the President's 
Address. Shri Jagat Prakash Nadda to move that an Address be presented to the 
President in the following terms:

 ‘‘That the Members of the Rajya Sabha assembled in this Session are deeply 
grateful to the President for the Address which he has been pleased to deliver 
to both Houses of Parliament assembled together on June 20, 2019.’’

Shri Jagat Prakash Nadda is the Mover and Shrimati Sampatiya Uikey will 
second the Motion, and then the turn will come to the other side and afterwards all 
political parties will get an opportunity by way of rotation according to time allotted 
to those respected parties. Party leaders are aware of time; they have to guide their 
hon. Members to see that the time is properly adjusted among themselves. 
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SHRI JAgAT PRAKASH NAddA (Himachal Pradesh): Mr. Chairman, Sir, I 
move that an Address be presented to the President in the following terms:

 ‘‘That the Members of the Rajya Sabha assembled in this Session are deeply 
grateful to the President for the Address which he has been pleased to deliver 
to both Houses of Parliament assembled together on June 20, 2019.’’

सभापलत जी, राष्ट्रपलत जी ने 20 जून, 2019 को ससंद की दोनों सभाओं की सशममलित बिैक 
में जो अलभभािर् लदया है, उसके लिए राजय सभा के वत्भमान सत्र में उपशसथत सदसय राष्ट्रपलत 
जी के प्रलत अपनी कृतज्ता ज्ालपत करते हैं।

सभापलत जी, माननीय महामलहम राष्ट्रपलत जी ने 20 जून को सेंट्रि हॉि में िोक सभा के 
नवलनवणालचत सदसय और राजय सभा के सदसयों के सामने राष्ट्रपलत अलभभािर् के माधयम से देश 
और दुलनया को यह सदेंश लदया लक लकस तरीके का अपार जनसमथ्भन एन्डीए की सरकार को 
वि्भ 2014 के बाद वि्भ 2019 में दुगुनी ताकत के साथ लमिा, इस बात का लजरि लकया गया। साथ 
ही साथ इस बात का भी लजरि लकया गया लक मलहिाओं का इस जनसमथ्भन में लवशेि योगदान 
रहा है और मलहिाओं ने बढ़चढ़ कर लहससा लिया है। ससंद में भी मलहिाओं की सखंया में वृलद्ध 
हुई और इससे लदिता है लक भारत के भलवष्य को, बढ़ते हुए भारत की तसवीर में हम सब िोग 
एक पॉलज़लटव नोट में देिते हैं। जो नए सा ंसद आए हैं, व े लवलभन्न walks of life से आए हैं it 
represents the legal profession, it represents the people from the social sector and 
it represents the people from the medical profession. अथ्भ जगत से भी जुडे़ हुए िोग हैं 
और वैसे ही समाज के अनय वगषों से जुडे़ हुए िोग देश को द ृलष्ट और लदशा देने के लिए इस 
नई िोक सभा में आए हैं।

सभापलत महोदय, राष्ट्रपलत जी ने बहुत से लवियों के बारे में चचणा की है। उनहोंने अपने भािर् 
में देश के िाम्भस्भ को कैसे एमपावर लकया गया, इसकी चचणा की है। लकस तरह से छोटी-छोटी 
बातों की लचता कर के उनको मुखय धारा में िाने का प्रयास हुआ है और उनकी समसयाओं को 
एक मानवीय पषि से देिकर, उसको समर्थत करते हुए, उसको ताकत देते हुए, एमपावर करते 
हुए बढ़ने की बात माननीय राष्ट्रपलत जी ने की है। वैसे ही हैलथ केयर के बारे में बुलनयादी ढा ंचे में 
पलरवत्भन लकस तरीके से लपछिे पा ंच साि में हुआ है और हमारा आगे का िक्य कया है, उसके बारे 
में भी उनहोंने इंलगत लकया है। Working towards the financial inclusion आर्थक जगत में लपछिे 
पा ंच साि में एक रिा ंलत सी आयी और economic inclusion समाज के सभी वगषों को साथ िेकर 
चिने का और economic empowerment करने का लविय भी उनहोंने इसमें दशणाया है। क्वाइिचेट 
प्रोटेकशन में लकए गए कायषों की भी चचणा की गई है। Ensuring the Women-led development, 
लवकास मलहिाओं के बगैर अधूरा है और इसलिए उनको मुखय धारा में कैसे शालमि लकया जा 
सकता है और कैसे लपछिे पा ंच सािों में लकया गया है, इसकी भी चचणा उनहोंने अलभभािर् में की 
है। नया इंल्डया, New India, इस वि्भ हम महातमा गा ंधी जी का 150 वा ं साि मना रहे हैं और 
वि्भ 2022 में देश की आज़ादी को 75 साि हो जाएंगे। नय ू इंल्डया का कया aspiration है, उसके 
बारे में भी उनहोंने चचणा की है। एक चचणा अभी सव्भदिीय बिैक में की गई और प्रधान मंत्री जी 
ने बहुत ््पषट शबदों में कहा और सभी पार्टयों ने उस पर समथ्भन भी लकया और वह है– One 
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Nation One Election. इस द ृलष्ट से भी कोई पलरवत्भन लकया जा सके, इसकी भी चचणा माननीय 
राष्ट्रपलत जी ने अपने अलभभािर् में की है। Middle class के interest को protect करना, उसके 
लिए कया-कया कदम उिाए गए हैं, उसके बारे में भी चचणा हुई है। नेशनि लसकयोलरटी और 
नेशनि लसकयोलरटी के साथ-साथ internal Security और बाह्य लसकयोलरटी दोनों के बारे में जो 
कदम उिाए गए हैं, उसकी भी चचणा अलभभािर् में हुई है। नेशनि लसकयोलरटी के interest में जो 
काय्भ लकए गए, उसके कारर् भी जो समथ्भन लमिा है, उसकी भी चचणा हुई है। देश का, दुलनया 
का, देिने का तरीका बदिा है। पड़ोसी देशों को देिने का तरीका बदिा है और एक जो हम 
लनराशा की शसथलत में वि्भ 2014 में िडे़ थे, उससे अिग हटकर आज एक नई छिा ंग िगाता 
हुआ भारत लदि रहा है और दुलनया भी इसको कबिू कर रही है। दुलनया ने भी इस पर अपनी 
हामी भरी है और थापी दी है, इस बात का भी लजरि लकया गया है। इन सारी बातों के लज़रि 
के बावजूद भी मुझे 20 मई, 2014 को सेंट्रि हॉि में आदरर्ीय प्रधान मंत्री जी द्ारा लदया गया 
भािर् याद आता है। आदरर्ीय प्रधान मंत्री जी ने 20 मई, 2014 को सेंट्रि हॉि में एन्डीए की 
प्रथम पार्ियामेंटरी पाटथी की बिैक में कहा था। उनहोंने कहा था लक हम जो यहा ं बिेै हैं, वह 
125 करोड़ देशवालसयों के न्श्वा्स को समेट कर बिेै हुए हैं। उनके न्श्वा्स को िेकर हमें आगे 
चिना है। उसके बाद लिर उनहोंने एक प्रशि िड़ा लकया था लक आलिर यह सरकार होगी, तो 
लकसके लिए होगी? उसी लदन उनहोंने बडे़ सपष्ट शबदों में कहा था लक हमारी सरकार वह हो, जो 
गरीब की सुने। सरकार वह हो, जो गरीब को समझे, सरकार वह हो, जो गरीब के लिए सोचे- 
और हमारी सरकार गरीब को समर्पत रहेगी, गरीबों के लिए काम करेगी, कोलट-कोलट युवाओं 
के लिए काम करेगी। उनहोंने एक वाकय कहा था लक मान-सममान के लिए तरसती हुई माताओं, 
बहनों को इजज़त देते हुए और उनको मुखय धारा में िडे़ करने के लिए हम समर्पत होकर काम 
करेंगे, यह बात उनहोंने अपने भािर् में कही थी। हमारी सरकार गा ंव, गरीब, दलित, शोलित, 
पीलड़त के लिए समर्पत रहेगी और उनके लिए हम काम करेंगे। उनकी आका ंषिाओं पर हम पूरा 
िरा उतरने का प्रयास करेंगे। यह एक सेंट्रि िोकस था, लजसको िेकर काम करना था। मैंने 
इससे पहिे कई लविय बताए थे, जो राष्ट्रपलत जी के अलभभािर् में हैं, िेलकन जो सेंट्रि पवाइंट 
था, वह यह था लक गरीब के लवकास के लिए और भारत को मजबतूी प्रदान करने के लिए सारी 
पॉलिसीज़ गरीब को कें लद्रत करके बनेंगी और उसको हम धयान में रिकर चिेंगे, इस बात को 
उनहोंने कहा था। इसी बात के लिए कुछ मंत्र भी तय लकए थे – सबका साथ, सबका लवकास। 
सबको साथ िेकर चिना और सबका लवकास करना – इस मंत्र को िेकर हम िोग आगे बढे़ 
– सशति, सुरलषित और समृद्ध भारत – हम ताकतवर भी बने, हम सुरलषित भी रहे और हम 
समृद्ध भी बने। सबको साथ िेकर चिने के लिए समाज में सव्भसपशथी काय्भ करते हुए आगे बढ़ने 
की बात कही थी और इसी के साथ-साथ यह भी कहा था ease of living, जीने में िोगों को 
लजन तकिीिों से गुजरना पड़ता है, उनकी तकिीिों को समझते हुए जीवनशैिी, जीवनिीिा, 
जीवन जीने – लकस तरीके से उनको हम सुलवधा प्रदान कर सकते हैं... उनकी living को हम 
आसान कर सकते हैं – 'ease of living' – इस पर भी उनहोंने जोर लदया। जैसा लक मैंने कहा 
लक गरीब, शोलित, वलंचत, पीलड़त, दलित – इन सबके लिए यह सरकार समर्पत है और उनके 
लिए काम में जुटी है। जब मैं सकीमस की बात करंूगा तो लकसानों की बात करंूगा।

सभापलत जी, यह ्सच्चवाई है लक इस देश में िमबे समय तक लकसानों की चचणा हम िोगों 
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ने की है। लकसानों के लिए आंसू बहाए गए, लकसानों के नाम पर राजनीलत की गयी, लकसानों के 
नाम पर रोलटया ं सेंकी गयीं और लकसान नेता के रूप में अपने आपको सथालपत करने के लिए कई 
िोगों ने कई प्रयास लकए। नेता बनने के लिए तो प्रयास हुए, िेलकन लकसान की हाित सुधरे, 
इसके लिए कोई प्रयास नहीं हुए, यह भी हमारे सामने है। लकनतु लपछिे पा ंच सािों में लकसान 
को मुखय धारा में िेते हुए यह सकंलप लिया गया लक सन् 2022 में लकसान की आमदनी को 
हम दोगुना करेंगे और उसके लिए हम जुटे।। आज हम कह सकते हैं लक "प्रधान मंत्री लकसान 
सममान लनलध" में 7.5 िाि करोड़ की रालश लकसानों को ट्रा ंसिर हुई और प्रलत वि्भ 14 करोड़ 
लकसानों को 6,000 रुपए सममान रालश के रूप में देते हुए उनहें मुखय धारा में शालमि करने का 
प्रयास हुआ। यह छोटी रटना नहीं है। इस रटना को हम इस तरीके से नहीं िे सकते लक कई 
सकीमें चिती हैं, इसलिए यह भी एक सकीम है। यह नीलत से जुड़ी हुई बात है, लजसे हमें समझना 
चालहए। लकसान के दद्भ को समझा गया और उसके दद्भ को समझते हुए केवि lip service नहीं 
की गयी, बशलक उसको ऐकशन में िाया गया और ऐकशन में िाकर साढे़ 14 करोड़ लकसानों को 
6,000 रुपए प्रलत वि्भ देकर और करोड़ों रुपए, यानी 7.5 िाि करोड़ रुपए ट्रा ंसिर करके भारत 
की सरकार ने, आदरर्ीय मोदी जी ने यह बता लदया लक हम लकसानों के लिए lip service नहीं 
करते, उनकी सेवा करते हैं, उनहें मुखय धारा में शालमि करना चाहते हैं।

समथ्भन मूलय – िमबे समय तक इसकी चचणा होती रही लक हमें समथ्भन मूलय लमिना चालहए 
और समथ्भन मूलय में बढ़ोतरी होनी चालहए। सवामीनाथन कमीशन की लरपोट्भ भी थी। सवामीनाथन 
कमीशन की लरपोट्भ हमारे समय की नहीं थी, आप िोगों ने उसको रिा था, वह धूि िा ंक 
रही थी, उस पर अगर ऐकशन लकसी ने लकया तो प्रधान मंत्री श्ी नरेनद्र मोदी जी ने लकया और 
उनहोंने नयनूतम िागत का ्ेडढ़ गुर्ा देने का लनर््भय लकया और उस बात को आगे बढ़ाने का 
प्रयास लकया। Again, I will say that this is not a lip service; this is an action which has 
been taken for the farmers, लजसको हमें समझने की जरूरत है। लकसानों को सुलवधा देनी थी, 
उनहें सही दाम लमिे, इसकी कोलशश करनी थी, 'digital India' को साकार करना था, इसलिए 
eNAM के माधयम से जो Electronic National Agriculture Market है, इसको हमने बढ़ाने का 
प्रयास लकया और 585 लवलनयलमत बाज़ारों को इससे जोड़ा गया और 1.41 करोड़ लकसान इसमें 
पजंीकृत लकए गए, उनहें इससे जोड़ा गया, तालक उनहें सही दाम लमिे, सही समय पर दाम 
लमिे। यह कहना आसान है िेलकन 585 लवलनयलमत बाज़ारों को जोड़ना, 1.4 करोड़ लकसानों को 
उसके साथ रलजसटर कराना, तालक अपने रर में बिैकर व े देि सकें  लक लकस मं्डी में लकस 
अनाज का कया दाम है, कब उनहें देना है, कब उनहें बेचना है, यह सहूलियत देना कोई छोटी 
रटना नहीं है, यह लकसानों के लिए तसवीर बदिने वािी है, उनहें देश में आगे बढ़ाने वािी है। 
प्रधान मंत्री िसि बीमा योजना – प्रधान मंत्री जी ने इस बात का प्रयास लकया और इसका और 
सरिीकरर् लकया, इसके प्रावधानों का सरिीकरर् लकया गया। इसी प्रकार 'Soil Health Card' 
है। लमट्ी की सेहत जानना और उस पर लकस चीज़ की उपज करनी है, लकस चीज़ की उपज 
नहीं करनी, यह कहना तो आसान है, िेलकन इसके लिए साकार प्रयास कब हुआ? इसके लिए 
साकार प्रयास हुआ तो 2014 से 2019 के बीच में हुआ और उसे हम िोगों ने पूरा लकया। हम 
िोगों ने साढे़ 20 करोड़ 'Soil Health Cards distribute लकए। आप समझ सकते हैं लक लकसानों 
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को कौन सी िसि िगानी चालहए, कौन सा पेड़ िगाना चालहए, कौन सा पौधा िगाना चालहए। 
अपनी आमदनी को बढ़ाने के लिए कया-कया लकया जाना चालहए, इस बात का भी लजरि लकया 
और उसको आगे बढ़ाने की कोलशश की। जब हम गरीब की बात करते हैं, तो प्रधान मंत्री आवास 
योजना को हम भिू नहीं सकते हैं। सभापलत जी, आप भी उस समय इस लवभाग का नेतृतव कर 
रहे थे। यह कोई छोटी रटना नहीं थी, हर गरीब को ्पककचे  मकान की छत लमिेगी और वह 
सममान के साथ जी सकेगा। इस बात का अगर सकंलप लिया है, तो आदरर्ीय नरेनद्र मोदी जी 
ने लिया है, इसको आपको समझना चालहए। प्रधान मंत्री आवास योजना के तहत 2014 से पहिे 
लसि्भ  26 िाि मकान बने थे, यह िमबे समय से चि रहा था। गरीब भी बढ़ रहे थे, काम भी 
चि रहा था और सकीम भी चि रही थी, िेलकन इसको लनर्णायक मोड़ तक प्रधान मंत्री जी ने 
पहंुचाया और लपछिे पा ंच सािों में 1 करोड़ 53 िाि रर बना लदए गए और 135 करोड़ रूरि 
इंल्डया में बने, इसको हमको धयान में रिना चालहए। इसके साथ-साथ 26,405 करोड़ रुपये 
इसके लिए allot करके इसको आगे बढ़ाया। केवि यही नहीं, 2022 तक का सपना है लक कोई 
भी वयलति, no person will remain without a pakka makaan, उसको ्पककली छत लमिेगी, 
यह नरेनद्र मोदी जी की सरकार का commitment है और नय ू इंल्डया की तसवीर है, लजसको 
आपको समझना चालहए।

Economy के बारे में बहुत सी बातें हुई। Black money से िेकर, GST से िेकर बहुत से 
measures लिए गए। बहुत से measures जो थे, लजनहोंने इकोनॉमी का सरिीकरर् लकया और 
सुदृढ़ीकरर् लकया, िेलकन सबसे बड़ी बात है financial inclusion लकया। मुझे याद है, early 
seventies में, मैं सकूि का लवद्ाथथी था, जब bank nationalize हुए थे। उस समय कहा गया 
था लक गरीबों के दरवाजे तक पहंुचने के लिए ये बैंक िगाए गए हैं। Lead bank का concept 
आया था और इस बात का प्रयास हुआ लक यह गरीबों तक पहंुचेगा। इसका प्रयास हुआ लक 
इसमें हम गरीबों को जोड़ेंगे और आगे िे जाएंगे। िेलकन ्सच्चवाई कया है? ्सच्चवाई यह है लक हम 
70 के दशक से िेकर 2014 तक Saving Accounts में केवि 24 करोड़ तक पहंुच सके और 
गरीब आदलमयों की सखंया बहुत सीलमत थी। प्रधान मंत्री जी ने जनधन योजना के बारे में िाि 
लकिे की प्राचीर से कहा और इसे शुरू लकया। आज हम यह दाव े के साथ कह सकते हैं लक 
formal economy से जुड़ा हुआ भारत 50 प्रलतशत था, आज चार साि बाद 90 प्रलतशत formal 
economy के साथ जुड़ गया है, इसको हमको समझना चालहए। 2014 में 24.3 करोड़ accounts 
थे और 2019 में ये 57 करोड़ 4 िाि saving accounts हो गए।

जब प्रधान मंत्री जनधन योजना की बात हुई और कहा गया लक zero balance के साथ 
आप accounts िोि सकते हो, तो िोगों ने इसकी नखल्ली उड़ाई थी। यह कहा था लक इसका 
कया अथ्भ बनेगा, What difference is it going to bring? इससे होगा कया? आपको जानकर 
िुशी होगी लक 35 करोड़ िोगों ने जनधन account में लपछिे चार साि में अपने accounts 
िोिे। इसी तरीके से formal economy 50 प्रलतशत से 90 प्रलतशत तक पहंुची और लजनको 
कहा था लक तुम zero balance अपना account िोिो, nation will be happy to note लक 
लजन गरीब िोगों से हमने कहा था लक तुम लबना पैसे के भी अपना account िोिो, उनहोंने 
formal economy में, जनधन योजना के तहत 91 हजार करोड़ ल्डपॉलज़ट कराये और भारत की 
इकोनॉमी को सुदृढ़ बनाया। 
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आप सारे अमेरीका का election उिा कर देि िीलजए, सारे Europe का election उिाकर 
देि िीलजए, सारे western world का election उिाकर देि िीलजए, सारा election Social 
Security पर होता है, सामालजक सुरषिा पर होता है, हेलथ कवरेज पर होता है। प्रधान मंत्री जी 
ने प्रधान मंत्री सुरषिा बीमा योजना में, 12 रुपये प्रलत वि्भ, 1 रुपये महीने का देकर, 2 िाि का 
जीवन कवरेज लदया है। आपको जानकर िुशी होगी लक 15.64 करोड़ िोगों ने अपने आपको इसके 
साथ जोड़ा। "प्रधान मंत्री जीवन जयोलत बीमा योजना के तहत 330 रुपये प्रलत साि का प्रीलमयम 
रिा गया, यानी एक रुपये से भी कम के लहसाब से प्रीलमयम रिा गया। गरीबों को समर्पत 
करने का नज़लरया देलिए लक कया था और यह कहा गया लक आपको दो िाि रुपये का कवरेज 
लमिेगा। आपको जानकर िुशी होगी लक देश के िोगों ने इसमें बढ़-चढ़कर लहससा लिया और 
5.67 करोड़, रीलचग लसकस करोड़, इतने िोगों ने अपने आपको इसके लिए रलजसटर करवाया।

"अटि पेंशन योजना" को 40 साि की उम्र से शुरू करके 60 साि की उम्र तक अपने 
ल्डपॉलज़टस करने के माधयम से इस सकीम को आगे बढ़ाया गया। इसमें 1.4 करोड़ िोगों ने अपने 
आपको शालमि लकया। यह यथाथ्भ है। This is 'financial inclusion'; this is 'social security'; this 
is 'coming into the mainstream'. अगर हम इन सारी चीजों को कहें, तो जो total number 
of beneficiaries हैं, वह पालकसतान की जनसखंया से, रिाजीि की जनसखंया से, इं्डोनेलशया 
की जनसखंया से जयादा हैं। यह financial inclusion है, यह सखंया है, ये आंकडे़ हैं और इन 
आंकड़ों के माधयम से हम यह कहना चाहते हैं लक जो देश, जो दुलनया financial inclusion के 
साथ-साथ Social security की बात करती थी, उन देशों की लजतनी जनसखंया है, उससे जयादा 
आज financial inclusion से हमारे भारत के िोग जुडे़ हैं और हमारे गरीब िोग इसका पूरा-
पूरा िाभ उिा रहे हैं और हम इसको आगे बढ़ाने का प्रयास कर रहे हैं। एक समय भारत के 
पूव्भ प्रधान मंत्री सवगथीय राजीव गा ंधी जी ने कहा था लक हम यहा ं से एक रुपया भेजते हैं और 
उनको 15 पैसे लमिते हैं, बाकी सब रासते में ितम हो जाते हैं, व े रासते में बटं जाते हैं। हमारी 
सरकार ने Direct Benefit Transfer (DBT) के माधयम से 439 सकीमस को accumulating to 
7.3 lakh crore को गरीबों के रर तक पहंुचाया है और इसमें 1.4 lakh crore is the estimated 
savings, gains. यह है economic inclusion, यह है strengthening the Common man. यह है 
्डायरेकट उसको पहंुचाना, बीच से लबचौलियों को हटाना, सभी को मुखय धारा में शालमि करना। 
जो पैसा भारत सरकार से गया है, उसकी पाई-पाई गरीब तक पहंुची है, यह लविय है, लजसको 
हमें समझना चालहए। इसके लिए पूरे पा ंच साि मेहनत की गई, यह बात हमको समझनी चालहए।

सभापलत महोदय, जब हम "प्रधान मंत्री मुद्रा योजना" पर बात कर रहे थे, तो कहा जा रहा 
था लक कौन इसका बेलनलिट उिाएगा, लकतना बेलनलिट उिाएगा, कैसे होगा? मैं बताना चाहता 
हंू लक जो loans sanction लकए गए हैं, व े 18.9 करोड़ यानी 19 करोड़ िोगों को sanction 
लकए गए और इसमें से 9 िाि करोड़ रुपया disburse हुआ है। यह मुद्रा योजना नौजवानों को 
समर्पत है, लजसके बारे में हमने कहा था और यह कोलट-कोलट नौजवानों को समर्पत है और 
इसको हमने आगे बढ़ाने का प्रयास लकया है।

सभापलत महोदय, Start-Up India के तहत ढाई िाि registration हुए हैं। उसमें से लजनहोंने 
Start-Up शुरू लकया, व े 1,862 िोग थे। इसको हमने आगे बढ़ाया है। और इसके रिम को और 
भी आगे बढ़ाने का प्रयास कर रहे हैं।
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सभापलत महोदय, Stand-Up India के तहत 10 िाि से िेकर एक करोड़ रुपये का िोन 
लदया गया। इसमें एस.सी., हमारे जो दलित भाई हैं, उनकी सखंया 57.50 िाि थी, लजनहोंने 
इसका बेलनलिट उिाया। करीब सवा पनद्रह िाि हमारे एस.टी. भाइयों ने इसका बेलनलिट उिाया 
और Women Empowerment की द ृलष्ट से देिा जाए, तो 2.50 करोड़ लवमेन को इससे िायदा 
लमिा है। यह सब Stand-Up India से हुआ है, इसे भी हमें धयान में रिना चालहए। इसलिए 
आर्थक जगत में जो काम हुए, व े लसि्भ  कहने के लिए नहीं हुए। करीब 2.50 करोड़ मलहिाओं 
ने इसका िाभ उिाया और 10 िाि से िेकर एक करोड़ रुपये का िोन लिया। यह कोई छोटी 
रटना नहीं है। यह देश की तसवीर और मलहिा सशतिीकरर् के लिए एक िमबी छिा ंग है, 
इसको हमें समझना चालहए।

सभापलत महोदय, मुझे याद है लक जब यहा ं पर सशबस्डी के बारे में चचणा होती थी लक साि 
में गैस के छह सिें्डर पर सशबस्डी देंगे, 9 सिें्डर पर सशबस्डी देंगे, 12 सिें्डर पर सशबस्डी 
देंगे। हमारे प्रधान मंत्री जी ने कहा लक कोई भी गरीब लबना गैस चूलहे के और लबना गैस सिें्डर 
के नहीं रहेगा। आज "उजजविा योजना" के माधयम से 7.2 करोड़ एि.पी.जी. गैस कनेकशनस 
गरीबों तक पहंुचा लदए हैं। मैं इसको हैलथ से भी जोड़ता हंू। मैं इसको हेलथ से भी जोड़ता हंू। 
मैं इसको हेलथ से इस तरीके से जोड़ता हंू कयोंलक यह कोई छोटी रटना नहीं है। इसको पूरी 
दुलनया ने सराहा है, हेलथ के लवशेिज्ों ने सराहा है। यह "उजजविा योजना" लसि्भ  गैस का 
कनेकशन देना नहीं थी। जब िकड़ी के ईंधन से, वह भी गीिी िकड़ी के ईंधन से चूलहा जिाया 
जाता था, उससे जो धुआँ पैदा होता था और उस धुएँ को जो मलहिाएं अपने अंदर िेती थीं, 
उन maximum मलहिाओ को िेिड़ों की बीमारी, lungs की बीमारी हो जाती थी, लजसके कारर् 
उनकी जीवन िीिा में कमी आती थी। हर लदन धुआँ, हर लदन धुआँ िेना पड़ता था उनहें एक 
session के अंदर िगभग 50 से 200 लसगरेट के धुएँ के बराबर वह धुआँ होता है, व े मलहिाएं 
उस तरीके का धुआँ िेती थीं। यह जो passive धुआँ होता है, this is more harmful than the 
active one. हमें इस बात को समझना चालहए लक जो समोक करता है, वह जो समॉग िेता है 
और वह जो धुआँ छोड़ता है, उसको जो िेता है, वह जयादा हालनकारक है, इसलिए यह हेलथ 
से जुड़ा हुआ लविय है। आज मैं श्ीमती न््प्् िाकुर जी को नहीं देि रहा हंू, िेलकन हम 
लहमाचि प्रदेश के रहने वािे िोग हैं, हम जानते हैं लक हर गा ँव में कोई न कोई मलहिा ईंधन 
के लिए जंगि में जाकर िकड़ी काटती थी और हर गा ँव में कोई न कोई पेड़ से नीचे अपनी 
सपाइन तुड़वाकर लगरा हुआ लमिता था। ऐसे इंलस्डेंटस आपको हर गा ँव में लमि जाएंगे। हमारे 
यहा ँ लहमाचि में हमने ऐसा देिा है, मैं इसीलिए श्ीमती न््प्् िाकुर की तरि इशारा कर 
रहा हंू। ऐसा बहुत िोगों ने पहाड़ी राजयों में देिा होगा। उनकी सपाइन टूट गई है, िेलकन व े
बेचारी जी रही हैं। उनहें अपालहज होकर जीना पड़ता है। आज व े मलहिाएं सममान के साथ रर 
में बिैकर, एिपीजी कनेकशन में अपने पलरवार को रोटी बनाकर देती हैं और इनकी सखंया 7 से 
िेकर सवा 7 करोड़ तक है। हमें यह समझना चालहए लक this is the difference. यह है गरीब 
को समर्पत उनके आँसुओं को पोंछने का तरीका। लजस तरि धयान नहीं लदया गया, हमने उस 
तरि धयान देने की कोलशश की।

"उजािा योजना के तहत 5 करोड़ एिई्डी बलब ल्डशसट्रबयटू हुए। इसने power के consumption 
को कम लकया। इसने पावर की consumption को ही कम नहीं लकया है, बशलक इसको कहते हैं, 
ease of living, यानी लक कमजोर वयलति को लबि का िचणा भी कम देना पड़ा, कयोंलक electricity 
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bill में लगरावट आई। हमें इस बात को भी धयान में रिना चालहए। हमें यह समझना चालहए लक 
reduction था, वह 3 करोड़ 69 िाि रुपये का हुआ है। 

इसी तरीके हमें यह बात भी धयान में रिनी चालहए लक जो savings हुई हैं, व े पर ईयर 
18,230 करोड़ रुपये की हुई हैं।

"प्रधान मंत्री सहज लबजिी हर रर योजना (सौभागय योजना)", आप और हम सभी जनता 
के बीच से आए हैं। आपको याद होगा लक जब हम रर के लिए कनेकशन मा ंगने जाते हैं, तो 
वहा ँ कया बोिते हैं, जे.ई. कया बोिता है? वह बोिता है लक पहिे तो िॉम्भ भरो, लिर कहता 
है लक देिेंगे, लिर कहता है गा ँव के िोग िेकर आओ और िंभा िे जाओ, लिर बोिता है तार 
के पैसे दो, तार िगाएंगे, तब तुमहारे रर में लबजिी पहंुचेगी। यह था या नहीं था? यह शसथलत 
थी या नहीं थी? मैं उत्तर प्रदेश में ििनऊ के पास के गा ँव में गया, एक वयलति ने बताया, हुजूर 
सौभागय योजना का इतना िक्भ  पड़ा है लक जेई मेरे रर पर िॉम्भ भरवाने आया। उसने दोहपर में 
िॉम्भ भरवाया और शाम को कनेकशन दे लदया, लबजिी दे दी। यह शसथलत है। मैं आपको आँिों 
देिी बोि रहा हंू, जो जमीन पर, धरती पर हुआ है, वह बोि रहा हंू। इससे गा ँव को जोड़ा गया, 
लबजिी का कनेकशन लदया गया। मैं आपको बताना चाहता हंू लक यह लकतना लदया गया? 2.6 
करोड़ होउसहोलडस को electrify लकया गया। 11 अतूिबर से जो यह काय्भरिम शुरू हुआ, उसमें 
2 करोड़ से जयादा िोग जुडे़ हैं। िोगों की अपने आपको लबजिी के साथ जोड़ने की aspirations 
और लबजिी लकसी के भी रर में आए, उससे िक्भ  नहीं पड़ता, िेलकन यह सशलतिकरर् का एक 
बहुत बड़ा माधयम है, लजसके माधयम से उसके जीवन, ease of living में लकतना िक्भ  पड़ता है, 
हमें इस बात को समझना है। 

इस बात को भी समझने की जरूरत है लजस वयलति का जीवन शाम का सूरज ढिने के साथ 
समाप्त हो जाता हो, लबजिी आने के बाद उसके जीवन में लकतना िक्भ  पड़ता है। उसी तरीके 
से "सवचछ भारत लमशन" है। "सवचछ भारत लमशन" का अभी बहुत मजाक उड़ाया गया, बहुत 
कहा गया लक यह कया है? प्रधान मंत्री जी िाि लकिे की प्राचीर से toilets की बात कर रहे हैं। 
िोगों को धयान नहीं आया, उनकी नजर में यह नहीं आया लक इस "सवचछ भारत लमशन" की 
द ृलष्ट कहा ँ है और इसकी लदशा कया है? माननीय िोलहया जी ने ही पार्ियामेंट में कहा था लक 
मुझे दुि होता है लक मलहिाएं अपने दैलनक जीवन का काय्भ करने के लिए सुबह और शाम का 
इंतजार करती हैं। उनको शाम का इंतजार करना पड़ता है और सुबह िोगों के उिने से पहिे 
जाना पड़ता है। मुझे दुि होता है, यह माननीय िोलहया जी ने पार्ियामेंट में कहा था। आज 
हम िुशी के साथ कह सकते हैं लक जहा ँ तक "सवचछ भारत लमशन" का सवाि है, जहा ँ पहिे 
38 प्रलतशत toilets थे, आज वहा ँ 99.2 परसेंट toilets बन गए हैं। लपछिे 5 सािों में 96 करोड़ 
टॉयिेटस बने हैं। कया सशतिीकरर् हुआ है मलहिाओं का! 20 मई को प्रधान मंत्री जी ने जो 
कहा था लक हम मान-सममान के लिए तरसती मलहिाओं का सशतिीकरर् करेंगे, उनको इजजत 
देंगे, यह है देने का तरीका, जो 99 प्रलतशत ररों को टॉयिेटस बना कर लदए गए। हमें इसको 
धयान में रि कर समझना चालहए। 

उसी तरीके से 'सवचछ भारत लमशन' कोई सरकारी काय्भरिम नहीं हो गया है। It is a 
people's movement. आप िोग जरूर थोड़ा मुसकराएँगे, िेलकन अगर आज कोई पान या गुटिा 

[Shri Jagat Prakash Nadda]
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भी िें कता है, तो छोटा बच्चवा बोिता है लक दादा, आप कया कर रहे हो, इसको बदं करो। यह 
है 'सवचछ भारत लमशन' की जागलृत। मेरे साथ एक वयलति travel कर रहे थे, व े पान की पीक 
िेकर बिेै थे। व े कहने िगे लक अब कया कहें, हम गेट िोि कर इसे िें क भी नहीं सकते, हम 
सवचछ भारत लमशन से जुडे़ हैं, कहीं गाड़ी रुकवाओ, तो मैं कोई जगह देिें और इसे उपयुति 
जगह पर िेकें । मैंने कहा लक मैं गाड़ी जरूर रुकवाऊँगा, िेलकन आपमें यह जो सोच पैदा हुई 
है, इसके लिए मैं आपको बधाई देता हँू। आज देश में इस तरीके का अनतर है। 

लिर मैं इसको हेलथ से जो्ंूडगा। Who is the final beneficiary? It is the Common man. 
आम आदमी। पहिे जब कंुभ का मेिा िगता था, उस समय आप लकसी से पूछते, तो अगि-
बगि के गा ँव के िोग बोिते थे लक कंुभ का मेिा तो िोगों के लिए है, हमारे लिए तो इस मेिे 
के बाद नक्भ  है, हमें महीनों गदंगी में गुजारना पडे़गा, हम यह सड़ा ँध सूँरते रहेंगे और हमारे 
सवास्थय का कया होगा, यह शसथलत थी। इस बार जब कंुभ का मेिा िगा, तो आस-पास के सारे 
गा ँव वािों ने इसमें बढ़-चढ़ कर लहससा लिया लक पलरवत्भन आ गया है, इस 'सवचछ भारत लमशन' 
का एक आंदोिन िड़ा हुआ है। इसे प्रधान मंत्री जी ने िड़ा लकया है, यह हमें समझना चालहए। 
इतना ही नहीं, उनके सममान के लिए प्रधान मंत्री जी िुद गए, उनके चरर् धोए और देश तथा 
दुलनया को सदेंश लदया लक सवचछ रहने के लिए हर तरीके की political will की जरूरत होती 
है, लजसको पूरा करने का प्रयास लकया गया।

मलहिा सशतिीकरर् की द ृलष्ट से 'बेटी बचाओ, बेटी पढ़ाओ' काय्भरिम शुरू लकया गया। ऐसे 
104 लजिे थे, जहा ँ पर ratio में बहुत अचछा सुधार आया है। उसी तरीके से बमच्चयों के लिए, 
girls के लिए सकूि में जो टॉयिेटस बने, व े 1.9 िाि टॉयिेटस बने। यह भी हम आपके सामने 
कहना चाहते हैं।

जहा ँ तक सवास्थय का सवाि है, मैं इसे अपना सौभागय मानता हँू लक मुझे बतौर मंत्री इस 
मंत्रािय को चिाने का मौका लमिा और 5 साि में सवास्थय में बुलनयादी पलरवत्भन लकया गया, 
इसको हमें समझने की जरूरत है। बुलनयादी पलरवत्भन, common man के लिए। यह 'आयुष्मान 
भारत', लजसमें 5 िाि रुपए की health coverage, 50 करोड़ िोगों को, 10 करोड़ 74 िाि 
पलरवारों को दी गई। 50 करोड़ का मतिब यह बनता है लक सारा अमेलरका, सारा कना्डा और 
सारा मेशकसको, इन सब को जोड़ िें, तो हमारे भारत का 'आयुष्मान भारत' बनता है। यह हमें 
समझने की जरूरत है। It is the ommon World's largest health coverage programme. गरीबों 
को समर्पत! कौन िोग हैं। इसमें? इसमें rickshaw pullers, rag pickers, maid servants, रर में 
काम करने वािे िोग, रेहड़ी वािा, िेरी वािा, िेिा िगाने वािा, auto-rickshaw drivers, ऐसे 
िोग, जो कभी सोच भी नहीं सकते थे। मैं उन िोगों से लमिने हॉशसपटि गया। जब व े 'आयुष्मान 
भारत' की लचट्ी लदिा रहे थे, तो उनके हाथ का ँप रहे थे, आँिों से आंसू लगर रहे थे और व े कह 
रहे थे लक बाब ू जी, हमने कभी नहीं सोचा था, 9 साि से हम लदि की तकिीि िेकर चि रहे 
थे और बाईपास नहीं करा सकते थे, यह 'आयुष्मान भारत' लमिा है, हमारा ऑपरेशन एक हफते 
के अनदर हो गया और यह मुफत हुआ है, इसके लिए हम मोदी जी को धनयवाद देते हैं। गुिाम 
नबी आज़ाद जी पूव्भ में सवास्थय मंत्री रहे हैं। हम सब िोगों को World Health Assembly में 
जाना पड़ता है। मेरी छाती चौड़ी हो गई, जब Director-General of World Health Organisation,  
Dr. Tedros, said, ‘‘Mr. Nadda, come forward. Tell the world about Ayushman Bharat. 
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Tell how Modiji has brought about a change, how India has brought about a change. It 
should be replicated elsewhere. World should know how Ayushman Bharat is working.’’ 
यह है अंतर। उसी तरीके से गरीब िोगों के लिए हमने Health and Wellness Centres बनाए। 
2022 तक, भारत में 30 साि की उम्र के हर वयलति का हेलथ चेकअप होगा, उसकी सरिीलनग 
होगी, for hypertension, for diabetes, for tuberculosis, for leprosy, for oral cancer, 
for breast cancer and for cervix cancer for ladies. इन सारी चीज़ों के लिए Health and 
Wellness Centres के माधयम से 30 साि की उम्र के हर वयलति की screening की जाएगी। 
कुि लमिाकर सारे PHCs और sub-centres ्ेडढ़ िाि हैं, they all would be converted into 
Health and Wellness Centres, हम िोगों ने इस तरीके का इंतज़ाम लकया है। इनमें से 20,000 
सेंटस्भ बदिे जा चुके हैं, यानी 20,000 Health and Wellness Centres are operational now. 
अब आप पूछेंगे लक इससे कया िक्भ  पडे़गा? इससे िक्भ  यह पडे़गा, जब 30 साि में हर वयलति 
की सरिीलनग होगी और पता चिेगा लक he is hypertensive, तो आगे चिकर हम 50 साि की 
उम्र में उसको heart की तकिीि, bypass surgery और stent िगने से रोक सकें गे, इसका 
यह नतीजा होगा। अगर हमको पहिे से पता चि जाएगा लक he is diabetic, तो हम उसकी 
आंिों की रोशनी जाने से रोक सकें गे, लक्डनी िराब होने से रोक सकें गे। इससे disease को 
िेकर Health Centres पर जोburden है, वह reduce होगा। यह है भारत के आम वयलति के 
लिए काम करने का तरीका। यह हमने 'आयुष्मान भारत योजना' के तहत लकया है।

'लमशन इनद्रधनुि', लजन जानिेवा बीमालरयों से बचा जा सकता है, immunization करके 
उनसे बचने के लिए हम िोगों ने इसे mission mode में लिया है। अभी तक 65 प्रलतशत 
immunization था, आज हमने उसको 80 प्रलतशत तक पहंुचा लदया है। 2020 तक 90 प्रलतशत 
regular immunization होगा। हमारे यहा ं इस तरीके से काम हो रहा है।

इस देश में हर साि 13 िाि बच्चचे ्डायलरया से पीलड़त होते थे, लजनमें से 1.5 िाि बच्चचे 
मर जाते थे, लनमोलनया से िगभग 12 िाि बच्चचे पीलड़त होते थे, लजनमें से 1 िाि से 1.25 िाि 
बच्चचे मर जाते थे। हम िोगों ने दोनों के लिए immunization शुरू लकया है, Pneumococcal 
देना शुरू लकया और साथ में Rotavirus देना शुरू लकया है। इस तरह से हमने सभी बच्चों को 
immunization से जोड़ने का प्रयास लकया है, उनका सशलतिकरर् करने का प्रयास लकया है।

'Pradhan Mantri National Dialysis Programme', यह योजना सुनने में बहुत कॉमन 
िगती है। अभी तक ्डायलिलसस करवाने के लिए िोग अपना लजिा छोड़ करके बाहर जाते थे 
और वहा ं जाकर हफते में दो-दो बार, तीन-तीन बार अपना dialysis करवाते थे। एक dialysis 
के लिए दो-दो हज़ार रुपये देने पड़ते थे, transportation अिग। आपको यह जान कर िुशी 
होगी लक िगभग 5,000 dialysis units on 597 dialysis centres, भारत सरकार ने 'Pradhan 
Mantri National Dialysis Programme' के तहत िोिे। साथ-साथ यह काम भी लकया गया लक 
जो BPL वािे हैं, इन सेंटस्भ में उन िोगों का मुफत ्डायलिलसस होगा और जो APL वािे हैं, 
उनके लिए Controlled rate पर dialysis का प्रावधान लकया गया है। अभी तक 2.5 िाि िोगों 
ने इसका िायदा उिाया है और िगभग 25 िाि dialysis sessions पूरे कर लिए गए हैं। इस 
तरीके से हमने काम लकया है।

[Shri Jagat Prakash Nadda]
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'प्रधान मंत्री जन-औिलध योजना' – pharmaceuticals के ऊपर जो pressures है, वह 
हमको मािमू है, साथ ही यह भी मािमू है लक लकस तरीके से pharmaceutical में MRP rate 
कया बनता है और उसका price कया लिया जाता है। ये बातें सबको मािमू हैं। हम िोगों ने 
'प्रधान मंत्री जन-औिलध योजना' के माधयम से 4,635 generic stores िोिे, लजनके माधयम से 
पेशेंटस को 15,000 करोड़ रुपये की बचत हुई है। यह सरकार गरीब को समर्पत सरकार है, 
इसे हमें समझना होगा। 

AMRIT (Affordable Medicine and Reliable Implant Treatment), इसके तहत हम िोगों 
ने 153 outlets िोिे हैं। आज तक 1.23 पेशेंटस को इनके माधयम से दवाइया ं दी जा चुकी हैं, 
लजनका MRP 191.55 करोड़ था और sale price 554 करोड़ रुपये रहा। इसके माधयम से पेशेंटस 
को 627 करोड़ की बचत हुई है, कयोंलक इन outlets में MRP rate से 70 प्रलतशत से 90 प्रलतशत 
कम पर दवाई लमि सके, इस तरीके की वयवसथा की गई है।

'प्रधान मंत्री सुरलषित मातृतव अलभयान' – हर महीने 9 तारीि को, gynecologists will 
come to the Government centres and they will see the ante-natal patients. माताओं के 
चेकअप के साथ-साथ उनको दवाई भी दी जाएगी। आपको जानकर िुशी होगी लक 9 तारीि 
को Government facility में private gynecologists ने 7 करोड़ ante-natal checkups लकए 
और इनमें से 8 िाि high risk patients को उनहोंने specially entertain लकया। यह है मलहिा 
सशलतिकरर् और मलहिा सशलतिकरर् के लिए बातचीत करने की बात है।

अगर मैं हेलथ की द ृलष्ट से देिंू, तो All India Institute of Medical Sciences tertiary 
healthcare में एक रिा ंलत आई है। पहिे एक All India Institute of Medical Sciences होता 
था। अटि जी के जमाने में 6 All India Institute of Medical Sciences िुिे। UPA के जमाने 
में एक All India Institute of Medical Sciences िुिा। मोदी जी की द ृलष्ट से और मोदी जी 
के नेतृतव में आज 15 All India Institute of Medical Sciences बन रहे हैं। तो टोटि 22 से 
23 All India Institute of Medical Sciences पर काम हो रहा है। Each All India Institute of 
Medical Sciences is costing from Rs. 1200 crores to Rs. 1500 crores and Rs. 2000 
crores is the annual expenditure on all these. So, that is the recurring expenditure 
which is going to come. हेलथ सेकटर को मुखय धारा में िाने के लिए आदरर्ीय प्रधान मंत्री 
मोदी जी ने जो काम लकया है, इसके लिए मैं तहेलदि से उनको धनयवाद देता हँू। Social sector 
cannot work without the political will of the leader. Social sector cannot work without 
the political sanction and that sanction was given by Pradhan Mantri Shri Narendra 
Modi, लजसके कारर् हम सवास्थय सेवाओं में पलरवत्भन िा सके।

अगर हम सड़कों की बात करें, प्रधान मंत्री ग्रामीर् सड़क योजना में, 2014 में 69 kilometres 
per day सड़क बनती थी, आज 134 kilometres बन रही है। 2013-14 में 1 करोड़ 97 िाि 
लकिोमीटर की सड़कें  थीं, आज वह 56 परसेंट बढ़ कर 91 प्रलतशत लविेजेज़ को हम िोगों ने 
कनेशकटलवटी से जोड़ लदया है। 2014 में नेशनि हाइवजे़ 12 लकिोमीटर प्रलत लदन बनते थे और 
आज यह 33 लकिोमीटर प्रलतलदन बन रहे हैं। यह है ्ेडविपमेंट की सपी्ड, लजसे हमें समझना 
चालहए। यह 2014 में 92,000 लकिोमीटर थी, तो आज 2017-18 में 1 करोड़ 20 िाि लकिोमीटर 
बनी है। इसे हमें समझना चालहए। 
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समाट्भ लसटीज़, आपके माधयम से उसको आगे बढ़ाया गया, जब आप नेतृतव कर रहे थे। इसमें 
2 िाि करोड़ रुपये spend लकये गये। इसका जो positive effect है, वह 10 करोड़ िोगों को 
लमिने वािा है। यह हम कह सकते हैं।

ल्डलजटि इंल्डया में हम िोगों ने एक िमबी छिा ंग िगायी है। मैं 'आयुष्मान भारत' की बात 
कर रहा था। उसमें भी not even a single penny is given through cash. सारे का सारा 
digital है। यानी 50 करोड़ िोगों को अपने thumb के impression से 'आयुष्मान भारत' के गोल्डन 
का्ड्भ तक पहँुचने का रासता इस ल्डलजटि इंल्डया ने बनाया है। यह हमें धयान में रिना चालहए।

जहा ँ तक broad connectivity की बात है, 2.5 िाि ग्राम पचंायतों को जोड़ा गया, 2 िाि 
लकिोमीटर का optical fiber लबछाया गया और उसी तरीके से 2014 में जो 83 हजार Common 
Service Centers (CSCs) थे, आज 3.18 िाि CSCs operational हैं और इसमें 350 digital 
Services available हैं, लजसे हमें धयान में रिना चालहए। इस तरीके से काम हुआ है।

मैं ये सारी बातें आपको इसलिए बता रहा हँू लक यह गरीब को समर्पत है, ease of living 
के लिए लपछिे 5 सािों में जो काम हुआ। रेि की कनेशकटलवटी की बात करें, तो नॉथ्भ ईसट को 
जोड़ा गया, मुखय धारा में िाया गया, वहा ं लवशेि कर के धयान लदया गया। North East was 
always ignored. आज आप जाकर नॉथ्भ ईसट में पूलछए, तो नॉथ्भ ईसट के सारे िोग बोिते हैं 
लक Prime Minister Modi has brought us into the mainstream. This is the difference 
which we have to understand. 

इसलिए लमत्रों, जब यह सब मैं कहता हंू, तो यह लसि्भ  कहने के लिए नहीं कहता हँू। आदरर्ीय 
प्रधान मंत्री जी को climate change के लिए, environmental change के लिए, ्प्वाम्टक को 
रोकने के लिए, उसके यजू़ को रोकने के लिए जो सव्भश्ेष्ठ सममान लदया गया, उसको भी हमको 
धयान में रिना चालहए। United Nations ने प्रधान मंत्री जी को highest environmental honour 
लदया। उनको "Champions of the Earth" Award, UN's highest environmental award लदया 
गया। इतना ही नहीं, सउदी अरब ने प्रधान मंत्री जी को "अबदुि अजीज़ अि सऊद" ्स्वोच्च 
सममान से नवाज़ा, अिगालनसतान ने "आमीर अिवािुल्वाह िान अवा्ड्भ" लदया, पैिेसटाइन ने 
"The Grand Collar of the State of Palestine" का अवा्ड्भ लदया, लसओि ने "Peace Prize" 
लदया, यएूई ने "जायद मे्डि" लदया, रलशया ने "Order of the Holy Apostle Andrew the 
First" का अवा्ड्भ लदया और मािदीव ने "लनशान इजजजूद्लीि" का अवा्ड्भ लदया। ये अवाडस्भ प्रधान 
मंत्री जी को नहीं लमिे हैं, ये अवाडस्भ भारत देश को लमिे हैं। यह है दुलनया में भारत के प्रलत 
बदिता नज़लरया, लजसको हमें समझना चालहए। ...(वयविरान)...

श्री सभरापक्त: ्प्लीज़, बीच में ऐसे मत कीलजए। ...(वयविरान)... जब आपका टन्भ आएगा, तब 
आप बोि सकते हैं। ...(वयविरान)...

श्री जगत प्रकराश नड्रा: प्रधान मंत्री जी के अथक प्रयास ने देश में पलरवत्भन िाने के लिए.... 
और यएून के सेरेिटरी जनरि...., प्रधान मंत्री जी अवा्ड्भ िेने के लिए नययूाक्भ  नहीं गए, बशलक 
यएून के सेरेिटरी जनरि नई निल्ली आए और 'Champions of Earth' का अवा्ड्भ प्रधान मंत्री 
जी को देकर गए। यह हमको धयान में रिना चालहए। This shows the difference how India 
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is being looked now in the world. This shows the difference how India is growing. 
This shows how India is coming as a powerful nation. We were not players, we were 
spectators. Now, you can say that India is a player in the international Scene. इसको 
हमको समझना चालहए। इस तरीके से हम काम कर रहे हैं। यह िक्भ  आया है।

आगे 2022 में नई ऊँचाइयों को छूने के लिए राष्ट्रपलत जी अपने अलभभािर् में इस बात का 
उल च्ेख करते हैं लक हमने सबका साथ लिया, सबका लवकास लकया, अब सबका साथ, सबका 
लवकास और सबका न्श्वा्स भी िे करके आगे बढ़ेंगे। इसको हम िोगों ने लकया है। 'एक भारत, 
श्ेष्ठ भारत', इसको पूरा करने के लिए cooperative federalism को बढ़ाने के लिए national 
ambition and regional aspirations, दोनों को जोड़ने की बात की है। इस मंत्र के साथ इसको 
आगे बढ़ाने का प्रयास लकया। 

2022 तक लकसानों की आय दोगुनी होगी, हर गरीब को ्पककली छत लमिेगी, हर गरीब के 
पास लबजिी का कनेकशन होगा, हर गरीब को अब िुिे में शौच नहीं जाना होगा, सबके लिए 
टॉयिेट का प्रावधान लकया जाएगा, हर लकसी को drinkable pure water Connection लदया 
जाएगा, गगंा की धारा को अलवरि रिा जाएगा, इन सकंलपों के साथ आगे बढ़ने का निश्चय 
राष्ट्रपलत जी के अलभभािर् में लकया गया है।

महोदय, मैं बहुत-से लविय बोि सकता था, जैसा लक मैंने कहा लक मैंने कुछ लवियों को 
केशनद्रत करके गरीब, मलहिा, युवा लकस तरीके से भारत की तसवीर बदिी है, उसकी चचणा हमने 
आपके सामने की है। मैंने कुछ कागजात भी मंगवाए थे, इसमें कोई दो राय नहीं है लक भारतीय 
जनता पाटथी का 2014 में वोट शेयर 31.3 परसेंट था और आज यह वोट शेयर 39 परसेंट हो 
गया। 2014 में बीजेपी की सीटस 282 थीं और एन्डीए की सीटस 356 थीं। आज 2019 में बीजेपी 
का शेयर 37.4 परसेंट, एन्डीए का शेयर 45 परसेंट, बीजेपी की सीटस 303 और एन्डीए की 
सीटस 355 हैं। यह जनादेश हम िोगों को लमिा है और उसको पूरा करने का हम िोगों ने प्रयास 
करने की कोलशश की है। मैं हाउस से लनवदेन करंूगा लक हमें आपका साथ चालहए, 'सबका साथ, 
सबका लवकास, सबका न्श्वा्स', उसको िे करके हम चिना चाहते हैं।

महोदय, इस हाउस में लपछिे 5 साि में बहुत disruptions हुए हैं। हम मान सकते हैं, 
we agree, in democracy, we agree to disagree. But we should not disagree just to 
disagree. Opposition for the sake of opposition नहीं होना चालहए। अगर हम देिें, तो कुि 
लमिा करके लकतने सत्र बालधत हुए हैं, यह हमारे सामने है, और मैं यह सब कुछ इसलिए कहना 
चाहता हँू कयोंलक आपकी बाधाओं के बावजूद भी यह जनादेश, हमारी बताई हुई, मोदी जी की 
बताई हुई नीलतयों के कारर् हमको लमिा है, इसको हमें समझना चालहए। इसलिए मुझे आपसे 
एक ही लनवदेन है लक We should rethink whether we are going on the right path or 
not. That we are going on the right path is clear because the mandate is very clear 
और सपष्ट mandate है, यह बताता है, िेलकन कया आप सही रासते पर चि रहे हैं? मैं तो िबें 
समय तक लवपषि में रहा हँू, हाउस चिे तो सबसे बड़ा िायदा लवपषि का होता है और अगर 
हाउस न चिे तो इससे सबसे जयादा िॉस अपोलज़शन का होता है। हमने तो Best Legislator 
Award भी लवपषि में रह कर लिया। It is the prime strength of the Opposition. Disruption 
is not the strength.
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मैं लसि्भ  इतना ही कहना चाहता हँू लक आप भी इस पर लवचार करें। We agree to disagree, 
मानता हंू we should do it. But disagree for the sake of disagreeing, it should not be 
there. इन सबके बावजूद भी अगर भारत की जनता हमारी नीलतयों का समथ्भन करती है, तो 
आपको लिर से सोचना चालहए और आपको इस पर पुन: लवचार करके आगे बढ़ना चालहए। ऐसा 
मेरा आपको लनवदेन है, मैं यही कह सकता हँू। कभी-कभी लववके पर arrogance पदणा ्डाि देता 
है। मैं बहुत राजनीलतक चचणा नहीं करता, िेलकन अभी भी मैं देिता हँू, रससी जि गई, पर बि 
नहीं गया। मेरा लनवदेन है लक इस पर पुन: सोचा जाए। माननीय सभापलत जी, इनहीं शबदों के साथ 
मैं महामलहम राष्ट्रपलत जी के अलभभािर् पर धनयवाद प्रसताव को आपके सामने प्रसतालवत करता हँू।

श्री सभरापक्त: भाजपा को 3 रणटे 39 लमनट लदए गए हैं। उसमें से िगभग 50 लमनट समाप्त हो 
गए हैं। उनके पास seconder के साथ 14 सपीकस्भ और हैं। इसको धयान में रिकर टाइम आपस 
में बा ंटना चालहए। का ंगे्रस के लिए 2 रंटे 20 लमनट हैं, उनके पास 7 सपीकस्भ हैं। इसलिए हर 
पाटथी यह धयान रिे लक उसका अपना टाइम लकतना है। शुरू में जो िी्डस्भ बोिते हैं, normally 
उनहें धयान होता है, िी्डस्भ भी बाकी िोगों को धयान में रिकर टाइम ए्डजसट करें, तो अचछा 
होगा। Shrimati Sampatiya Uikey to make her speech to second the Motion.

श्रीमतरी समपक्तयरा उइके (मधय प्रदेश): सभापलत महोदय जी, मैं अपने भाव प्रकट करना 
चाह रही हँू,

  ‘अिग िड़ी दीवार बनी, सवदेश पे्रम की दीवानी,
  तूिानों से हार न मानी, मर कर हुई अमर रानी’

आज गों्डवाना साम्राजय की रानी दुगणावती का 456वा ं बलिदान लदवस है। आज पूरे सदन के 
माधयम से मैं रानी दुगणावती के श्ीचरर्ों में श्द्धा-सुमन अर्पत करना चाहंूगी।

(श्री उपसभरापक्त पीठासीन हुए)

माननीय उपसभापलत महोदय, इस सदन के माधयम से मैं देश के यशसवी माननीय प्रधान मंत्री 
जी को बहुत-बहुत बधाई देना चाहती हँू और उनकी पूरी टीम को, हमारे मुलिया को, आदरर्ीय 
अलमत शाह जी को बहुत-बहुत बधाई देती हँू लक उनके कुशि नेतृतव में दोबारा भारतीय जनता 
पाटथी की सरकार बनी। ...(वयविरान)... आदरर्ीय नरेनद्र मोदी जी के नेतृतव में मलहिाओं को 
सशति लकया गया। आदरर्ीय काय्भकालरर्ी अधयषि, नड्ा जी ने अभी प्रसताव को पूरे लवसतार में 
रिा, मैं उसका समथ्भन करती हँू। आज देश के प्रधान मंत्री, माननीय नरेनद्र मोदी जी ने लजस 
तरह से गरीबों की भावनाओं को धयान में रिते हुए ऐलतहालसक योजनाओं का लरियानवयन लकया, 
उसके चिते ग्रामीर् षेित्रों की हमारी बहनों और शहरी षेित्र के गरीब पलरवारों को सीधा िाभ लमि 
रहा है। सशलतिकरर् पर जोर देकर माननीय प्रधान मंत्री जी के नेतृतव में पूरे देश में तीन करोड़ 
self-help groups बनाए गए। उन तीन करोड़ self-help groups में लसि्भ  self-help groups ही 
नहीं, उन बहनों को भी जोड़ा गया, जो गरीब पलरवारों से आती थीं, आलदवासी अंचि से आती 
थीं। उन बहनों को जोड़कर माननीय प्रधान मंत्री जी के नेतृतव में उनको दो िाि करोड़ रुपए 
कज्भ लदए गए। मुझे यह कहते हुए बहुत हि्भ हो रहा है लक माननीय प्रधान मंत्री जी के नेतृतव 

[Shri Jagat Prakash Nadda]
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में व े बहनें, जो अपने रर से लनकिकर कोई काम नहीं करती थीं, आज उनको अचछा अवसर 
लमिा और व े अपने षेित्र में छोटे-छोटे वयवसाय के रूप में अपनी आर्थक शसथलत को मजबतू कर 
रही हैं। मैं इस देश के सभी मतदाता बधुंओं को भी धनयवाद देना चाहंूगी। माननीय प्रधान मंत्री 
के कुशि नेतृतव में ऐलतहालसक योजनाएं बनीं। ...(वयविरान)... िोगों को उनका िाभ लमिा, तो 
उन योजनाओं को समझते हुए माननीय प्रधान मंत्री जी को लिर से अवसर लदया। मैं उनको नमन 
करती हँू। साथ ही माननीय प्रधान मंत्री जी के नेतृतव में 17वीं िोक सभा में देश से 78 मलहिाएं 
चुनकर आईं। मुझे प्रसन्नता हो रही है लक सदन में हमारी बहनों का भी योगदान लमि रहा है। 
एक नए भारत के लनमणार् होने में और अचछे राष्ट्र का लनमणार् करने में उनको प्राथलमकता लमि 
रही है। माननीय प्रधान मंत्री जी का न्श्वा्स, माननीय राष्ट्रपलत जी के भािर् में सपष्ट रूप से 
पलरिलषित होता है। माननीय प्रधान मंत्री ने इस देश की मलहिाओं के ऊपर लवशेि जोर लदया 
है। चाहे उनकी लशषिा की बात हो, उनके सवास्थय की बात हो, उनके रोज़गार की बात हो या 
उनकी सुरषिा की बात हो, इन पर उनहोंने बहुत अचछा काम लकया है। मुझे प्रसन्नता हो रही है 
लक माननीय प्रधान मंत्री जी ने वि्भ 2014 में "प्रधान मंत्री आवास योजना" का शुभारमभ लकया। 
मैं उस ग्रामीर् षेित्र से आती हँू, जहा ँ पहिे पचंायतों में लसि्भ  एक या दो आवास ही लमिते थे। 
यह बात यहा ँ बिेै मेरे बहुत-से सहयोगी बधुंगर् जानते हैं। माननीय प्रधान मंत्री के नेतृतव में यह 
योजना वि्भ 2014 में बनी और आज मुझे यह कहते हुए हि्भ हो रहा है लक 1 करोड़ 53 िाि 
से जयादा आवास उन गरीबों को लमिा है, जो लवशेि रूप से ग्रामीर् आलदवासी अंचि में रहते 
थे। उन आलदवासी भाई-बहनों के पास अपना लसर छुपाने के लिए छत नहीं थी और व े यहा ँ-वहा ँ 
रहकर अपना जीवन-बसर करते थे। आज मुझे यह कहते हुए गव्भ हो रहा है लक माननीय प्रधान 
मंत्री जी के नेतृतव में उनको बड़ी तादाद में, 1 करोड़ 53 िाि आवास लमिे हैं।

आदरर्ीय उपसभापलत महोदय, मैं बताना चाहंूगी लक अभी आदरर्ीय नड्ा जी "उजजविा 
योजना" के बारे में अपनी भावनाएँ वयति कर रहे थे। इस सदन में बिेै हमारे बहुत से सदसयगर् 
ग्रामीर् षेित्र से आते हैं। ...(वयविरान)... पहिे ग्रामीर् षेित्रों की शसथलत यह थी लक वहा ँ मलहिाएँ 
कई मीि दूर जाती थीं, वहा ँ से िकड़ी िेकर आती थीं और लिर चूलहे में उस िकड़ी को 
जिाकर अपने पलरवार के जीवन-पािन के लिए िाना बनाती थीं। माननीय प्रधान मंत्री जी ने 
हमारी बहनों की भावनाओं को समझा और "उजजविा योजना" के तहत साढे़ सात करोड़ गैस 
लसिें्डर रर-रर देने का काम हमारे दि के नेताओं ने लकया।

मुझे यह कहते हुए हि्भ हो रहा है लक शौचािय बनाने के काम से सबसे जयादा िायदा यलद 
लकसी को हुआ है, तो वह हमारी मातृशलति बहनों को हुआ है। अभी प्रसताव रिते समय आदरर्ीय 
नड्ा जी कह रहे थे लक "सवचछता अलभयान" के माधयम से हमारे देश के 99 प्रलतशत शौचािय 
बने हैं, लजनका लरियानवयन हमारी बहनें बहुत अचछे से कर रही हैं। मैं इस सदन के माधयम से 
आदरर्ीय प्रधान मंत्री जी और उनकी पूरी टीम को बहुत-बहुत बधाई देती हँू लक उनहोंने गरीबों 
के लहत के लिए बहुत अचछी योजनाएँ बनाईं। लजस तरह से "प्रधान मंत्री जन-धन योजना", 
"प्रधान मंत्री आयुष्मान योजना के तहत वि्भ 2022 तक 50 करोड़ पलरवारों को सवास्थय सुलवधा 
देने का काम माननीय प्रधान मंत्री ने लकया है, उसका सीधा लरियानवयन, उसका सीधा िायदा 
गरीब पलरवारों के भाई-बहनों को लमि रहा है। इसके लिए मैं इस सदन के माधयम से आदरर्ीय 
प्रधान मंत्री जी को बहुत-बहुत बधाई देती हँू।
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आदरर्ीय उपसभापलत जी, ऐसी बहुत-सी सरकारें रहीं, जो बार-बार केवि बोिती थीं लक 
हम गरीबी हटाएँगे, गरीबी हटाएँगे, लकनतु माननीय प्रधान मंत्री जी ने गरीबों की लचनता करके 
एक-एक योजना बनाई। मैं आलदवासी षेित्र से आती हँू और आलदवासी षेित्रों में ऐसे 18,000 गा ँव 
थे, जहा ँ पर पहिे लबजिी नहीं पहंुच पाई थी, िेलकन आज उन 18,000 गा ँवों में यलद लकसी 
ने लबजिी पहँुचाने का काम लकया है, तो वह हमारे आदरर्ीय प्रधान मंत्री नरेनद्र मोदी जी के 
नेतृतव में हमारी भारतीय जनता पाटथी की सरकार ने लकया है। अभी आदरर्ीय नड्ा जी रर-रर 
में लबजिी कनेकशन लदए जाने के बारे में कह रहे थे। हमारी भारतीय जनता पाटथी की सरकार 
ने आज रर रर में िाइट पहँुचाने का काम लकया है। आज हर वयलति यह चाहता है लक उसको 
सवचछ पेयजि लमिे। उस सवचछ पेयजि के लिए, जहा ँ-जहा ँ पानी का सकंट है, जहा ँ पर पीने 
का सवचछ पानी नहीं है, वहा ँ पर वि्भ 2024 तक सवचछ पेयजि पहँुचाने हेतु योजनाएँ बनाने के 
लिए इस देश के आदरर्ीय प्रधान मंत्री जी और हमारे दि के मुलिया, आदरर्ीय अलमत शाह 
जी ने एक अिग मंत्रािय का गिन लकया है। लजसमें जि शलति मंत्रािय का गिन हुआ है। हमारे 
मंत्री जी बता रहे थे लक िोगों को सवचछ पेयजि लमिेगा। मेरे कहने का आशय यह है लक लजस 
तरह से आज़ादी के बाद आलदवासी षेित्रों के लिए, उनके बच्चों के जीवनयापन के लिए, उनके 
बच्चों को बढ़ाने के लिए कोई ऐसी योजना नहीं थी लकतु माननीय प्रधान मंत्री जी और अनुसूलचत 
जनजालत मंत्रािय के आदरर्ीय मंत्री जी ने लमिकर और उनकी पूरी टीम ने एकिवय आवासीय 
छात्रावास की सवीकृलत प्रदान की, लजसके चिते पूरे ट्राइबि षेित्रों में छात्रावास का शुभारमभ हुआ, 
लनलचित ही ऐसे िािों िाि पलरवारों को उसका सीधा िायदा लमिेगा।

हमारे प्रधान मंत्री जी ने लजस तरह से "सबका साथ, सबका लवकास" इस मंत्र को िेकर 
सव्भसपशथी, सव्भवयापी के रूप में हर षेित्र के िोगों की लचता करते हुए, लकसी प्रकार का भेदभाव 
न करते हुए बहुत ही ऐलतहालसक योजनाएं बनायी हैं। मैं उनकी भरूी-भरूी प्रशंसा करती हंू।

उपसभापलत महोदय, हमारी सरकार ने िगातार, चाहे छात्रवृलत्त की बात हो या छात्रावास 
की वयवसथा की बात हो या लकसानों की आय दुगुनी करने की बात हो, अभी हमारे आदरर्ीय 
नड्ा जी ने पूरे लवसतार से आप सब िोगों की बीच में आंकड़ों सलहत बताया है। आज मैं गव्भ के 
साथ कह सकती हंू लक एक लतनके को हवा की आव्यकता होती है, उसी तरह से इस देश 
को चिाने के लिए आदरर्ीय नरेनद्र मोदी जी की आव्यकता है और इस देश को यलद अचछे 
और सुचारू रूप से चिाने की ताकत लकसी में है तो आदरर्ीय नरेनद्र मोदी जी में है। आप सब 
िोग िगातार देि रहे हैं लक आदरर्ीय नरेनद्र मोदी जी के जनादेश के माधयम से लजस तरह 
से पूरे देश में एक चचणा का लविय बना हुआ है...

महोदय, मैं उन युवाओं को भी बहुत-बहुत धनयवाद देना चाहंूगी लजनहें पहिी बार मतदान 
करने का अवसर लमिा और उन युवाओं ने हमारे देश के यशसवी प्रधान मंत्री के ऊपर न्श्वा्स 
करके जनादेश के माधयम से आदरर्ीय प्रधान मंत्री जी को दोबारा चुनने के लिए कदम उिाए। 
मैं हमारे देश में प्रधान मंत्री आदरर्ीय नरेनद्र मोदी जी को बहुत-बहुत धनयवाद देती हंू लक 
उनहोंने युवाओं के लिए बहुत सी ऐसी योजनाएं सचंालित की हैं, लजनहें आज हम सब देि रहे हैं। 
मुझे बहुत ही प्रसन्नता हो रही है लक जहा ं-जहा ं आलदवालसयों की बात आयी वहा ं हमारे देश के  

[श्ीमती समपलतया उइके]
3.00 p.m.
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प्रधान मंत्री हमेशा आलदवालसयों के साथ िडे़ रहे। आज मुझे बहुत प्रसन्नता हो रही है लक रानी 
दुगणावती भी एक आलदवासी गौर् सम्राट की रानी थीं और उनहोंने िगातार इस राष्ट्र के लहत में 
और इस राष्ट्र के कलयार् के लिए काम लकया और आज मुझे एक साधारर् पलरवार से िाकर इस 
सदन में बोिने का अवसर लदया। मैं उनहें कोलट-कोलट नमन करती हंू और पूरे आलदवासी समाज 
के भाइयों और बहनों से कहना चाहंूगी लक ऐसी योजनाएं कभी नहीं बनीं और यलद ये योजनाएं 
बन रही हैं तो लसि्भ  आदरर्ीय प्रधान मंत्री जी की देन है लक आज हमारे गा ँव के एक-एक युवा, 
एक-एक भाई-बहन पढ़ पा रहे हैं। पैसे के अभाव के कारर् हमारे आलदवासी समाज के िोग मुधय 
धारा से नहीं जुडे़ हुए होते थे, लकतु आज की तारीि में ...(वयविरान)...

श्री उपसभरापक्त: मेरा लनवदेन है लक सदन में बिैकर आपस में बातचीत न करें।

श्रीमतरी समपक्तयरा उइके: हमारे आलदवासी भाई-बहन आज िगातार लशषिा के षेित्र में आगे 
बढ़ रहे हैं और अपने पलरवार को पाि रहे हैं।

श्री उपसभरापक्त: माननीय सदसय, आप बाहर लनकि कर बात कर सकते हैं, कृपया अनुशासन 
रिें।

श्रीमतरी समपक्तयरा उइके: लजस तरह से िगातार आज मलहिाओं की बात कर रहे हैं तो 
वाकई में एक आलदवासी पलरवार की एक बहन होने के नाते, बेटी होने के नाते मैंने देिा है, उन 
गरीबों को देिा है और उन गरीबों के आंसुओं को देिा है और मैंने भी उसी गरीब पलरवार की 
बेटी होने को महसूस लकया है, तो मैं पूरे देश की आलदवासी बहनों की ओर से हमारी सरकार 
को बहुत-बहुत धनयवाद देना चाहती हंू लक हमारी बहनों को आज मुखय धारा में जोड़ने का काम 
यलद लकसी ने लकया है तो भारतीय जनता पाटथी की सरकार, आदरर्ीय नरेनद्र मोदी जी की टीम 
ने लकया है। मुझे कहते हुए िुशी हो रही है लक जब मैं पहिी बार लजिा पचंायत की अधयषि बनी 
तो उस समय हमने आह्ान लकया था लक हमारे देश की मलहिाओं को हम एकजुट कैसे करें 
और एकजुट करने का एक मंत्र लमिा, लजसमें हमने सैलि हैलप गु्रप के माधयम से हमारी बहनों 
की आर्थक शसथलत को मज़बतू लकया। मैं उन सभी बहनों की ओर से हमारे माननीय प्रधान मंत्री 
जी को बहुत-बहुत बधाई और धनयवाद देती हंू लक उनहोंने मलहिाओं की आन, बान और शान 
की रषिा करते हुए आज हमारी मलहिाओं के लिए ऐसी योजनाएं बनाईं हैं और लसि्भ  योजनाएं 
बनाईं ही नहीं, उनका कायणानवयन कराने के लिए भी पूरी इकाई के माधयम से आज हमारी बहनों 
को इतना अचछा अवसर लमिा। मैं पूरे सदन के माधयम से और आप सभी िोगों के माधयम से, 
हमारे दि के माननीय मुलिया जी को भी बहुत-बहुत धनयवाद देना चाहती हंू। में एक सेवक के 
नाते लनवदेन करना चाहती हंू लक इतनी अचछी-अचछी योजनाएं हैं, उन योजनाओं को समझ कर 
अपने-अपने षेित्र में िाग ू करें। यह कोई ज़रूरी नहीं है लक लसि्भ  हमारे मधय प्रदेश में ही गरीबी 
हो, कोई ज़रूरी नहीं है लक छत्तीसगढ़ के िोग ही गरीब हों, आप िोग लजममेदार िोग हो, हर 
षेित्र में जो योजनाएं हैं, उन योजनाओं को उन गरीबों तक, उन आलदवासी भाई-बहनों तक पहंुचाने 
का काम भी, यलद हमें अवसर लमिा है, तो हम सब िोग लमिकर माननीय प्रधान मंत्री जी की 
योजनाओं का नीचे सतर तक लरियानवयन करें, ऐसा मैं आप सबसे गुजालरश कर रही हंू। लजस 
तरह से हमारे आदरर्ीय नड्ा जी पूरे लवसतार में बात रि रहे थे, उनके प्रसताव का मैं समथ्भन 
करते हुए अपनी बात को यहीं लवराम देते हुए धनयवाद देती हंू।
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MR. dEPUTY CHAIRMAN: Thank you Uikeyji. Now, the Motion has been 
moved and seconded. There are 362 amendments to the Motion which may be moved 
at this stage. Now, Amendments (Nos. 1 to 99) by Shri vishambhar Prasad Nishad; 
absent. Ch. Sukhram Singh Yadav; absent. Shrimati Chhaya verma.

श्रीमतरी छरायरा वममा (छत्तीसगढ़): महोदय, मैं प्रसताव करती हंू:–

1. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 ‘‘लकनतु िेद है लक अलभभािर् में पढे़-लििे बेरोजगारों को जीवन-यापन हेतु रोजगार 
भत्ता देने का उल च्ेख नहीं है।’’

2. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 ‘‘लकनतु िेद है लक अलभभािर् में देश में सरकारी नौकरी पाने की अलधकतम आय से 
ऊपर लनकि चुके बेरोजगार पढे लििे लशलषित नागलरकों को रोजगार के अवसरों के 
सबंधं में उिाए जाने वािे कदमों की जानकारी नहीं है।’’

3. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में मशीनों का सीलमत उपयोग, लजससे बेरोजगारी कम 
हो, की लदशा में लकसी काय्भ योजना की जानकारी नहीं है।" 

4. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में अलधकतम आयु से ऊपर लनकि चुके बेरोजगार िोगों 
की जानकारी हेतु लकसी तंत्र का उल च्ेख नहीं है।"

5. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में कृलि षेित्र में रटते रोजगार के अवसरों की जानकारी 
नहीं है।"

6. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में लवलभन्न चयन आयोगों द्ारा भर्तयों में अतयलधक 
लविबं को दूर करके भर्तया ं समय से सपंन्न कराए, इसके लिए उिाए जाने वािे 
कदमों का उल च्ेख नहीं है।"

7. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश के लवलभन्न लवभागों में बडे़ पैमाने पर लरति पदों पर 
समय से लनयुलतिया ं करने हेतु उिाए जाने वािे कदमों की जानकारी नहीं है।"

8. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में यूजीसी के नेट परीषिार्थयों द्ारा सही उत्तर पर 
जा ंचकतणाओं द्ारा गित उत्तर बताकर अभयर्थयों को कम नंबर देकर िेि करने और 
अभयर्थयों द्ारा उसकी जानकारी लनयमानुसार प्राप्त करने के बाद भी, उसे सही उत्तर 
पर नंबर में सुधार न करने की पद्धलत में सुधार िाने की लदशा में उिाए जाने वािे 
कदमों की जानकारी नहीं है।"
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9. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में अिाभकारी होती कृलि के कारर् िगातार 
लकसानों द्ारा की जा रही आतमहतयाओं को समाप्त करने हेतु उिाए जाने वािे िोस 
कदमों की जानकारी नहीं है।"

10. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में लकसानों के सभी िसिों को िागत मूलय से 
दोगुने मूलय लदिाए जाने वािे िोस कदमों की जानकारी नहीं है।" 

11. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में अतयलधक िेती िागत को कम करने हेतु उिाए जाने 
वािे िोस कदमों का उल च्ेख नहीं है।"

12. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में िेती में प्रयोग होने वािे नई प्रौद्ोलगकी, कीटनाशकों, 
बीजों और अनय ससंाधनों को लनयंलत्रत मूलय पर लकसानों तक मुहैया कराने वािे कदमों 
की जानकारी नहीं है।"

13. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में लकसानों के आि ू उतपाद सलहत सभी िसिों पर नयनूतम 
समथ्भन मूलय की वयवसथा हेतु उल च्ेख नही है।"

14. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में लकसानों के आि ू भण्डारर् हेतु समान दर पर आि ू
की भण्डारर् नीलत का उल च्ेख नहीं है।"

15. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में अिाभकारी होती कृलि के कारर् गा ंवों से पिायन 
रोकने की लदशा में उिाए जाने वािे कदमों की जानकारी नहीं है।'' 

16. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश के गन्ना लकसानों की लदनों लदन बढ़ती बकाया 
रालश के भगुतान और उस पर बयाज देने की लकसी नीलत का उल च्ेख नहीं है।"

17. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में लकसानों को कृलि उपकरर्ों पर 100 िीसदी के बजाय 
पूव्भ की भा ंलत 50 िीसदी रकम जमा करने पर उपकरर् देने की वयवसथा का उल च्ेख 
नहीं है।"

18. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में िेती योगय भलूम का िगातार रटते रकबे को शसथर 
बनाने या रकबा बढ़ाने का उल च्ेख नहीं है।"
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19. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में पेट्रोि व ्डीजि की कीमतों में आए लदन बढ़ोतरी से 
लकसानों को लसचाई हेतु ्डीजि को बढ़ोतरी के प्रभाव से मुति कर लनयंलत्रत दर पर 
लकसानों को उपिबध कराने हेतु उिाए जाने वािे कदमों की जानकारी नहीं है।"

20. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में िेती भलूम की लसचाई प्रर्ािी को और दुरुसत करने 
हेतु उिाए जाने वािे कदमों की जानकारी नहीं है।"

21. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में राष्ट्रीय राजमागषों पर सथालपत टोि ्प्वाजवा को समाप्त 
करने की जानकारी नहीं है लजससे सड़कों पर जाम में सुधार आ सके।"

22. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात:–

 "लकतु िेद है लक अलभभािर् में वाहनों का पजंीकरर् के समय ही टोि टैकस िेकर 
सड़कों पर वाहनों को अबाधय चिाए जाने हेतु नीलत का उल च्ेख नहीं है।"

23. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में पा ंचवीं पीढ़ी के िड़ाकू लवमानों को सवदेश में बनाने 
की योजना का उल च्ेख नहीं है।"

24. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में गमथी के मौसम में गमथी/ि ू से हर वि्भ मरने वािे गरीबों 
की मौतों की रोकथाम हेतु उिाए जाने वािे कदमों की जानकारी नहीं है।"

25. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में बढ़ती आर्थक असमानता दूर करने, लजससे 
गरीबी दूर हो सके, का उल च्ेख नहीं है।"

26. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में सलंवधान के अनुचछेद 16 के तहत सथायी कम्भचालरयों 
के समान सलंवदा समान अलधकार, समान वतेन देने हेतु उिाए जाने वािे कदमों का 
उल च्ेख नहीं है।''

27. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:

 "लकतु िेद है लक अलभभािर् में सरकारी नौकरी और प्राइवटे नौकरी में वतेन असमानता 
को दूर करने की नीलत का उल च्ेख नहीं है।"

28. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में सरकारी असपतािों में बार-बार ्डाकटरों की 
हड़तािों को रोकने की लदशा में उिाए जाने वािे कदमों की जानकारी नहीं है लजससे 
मरीजों का इिाज बालधत न हो।"
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29. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में गायों द्ारा लकसानों की िसिों को नष्ट करने/
बबणाद करने की रोकथाम हेतु उिाए जाने वािे कदमों की जानकारी नहीं है।"

30. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में निल्ली सलहत देश के महानगरों में बढ़ते वायु एव ं जि 
प्रदूिर् को मानक के अनुरूप िाने की लदशा में उिाए जाने वािे िोस कदमों की 
जानकारी नहीं है।"

31. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में िाद् पदाथषों में लमिावट पर पूरी तरह रोकथाम हेतु 
उिाए जाने वािे कदमों की जानकारी नहीं है।"

32. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में वि्भ 2011 के जनगर्ना में बेरर िोगों को आधार 
नंबर उपिबध हो सके और उनहें सामालजक सुरषिा योजनाओं का िाभ लमि सके, के 
सबंधं में उिाए जाने वािे िोस कदमों की जानकारी नहीं है।"

33. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में जनगर्ना 2011 में जातीय जनगर्ना को साव्भजलनक 
करने का उल च्ेख नहीं है।"

34. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में अलपसखंयक समुदाय को सामालजक सुरषिा 
योजनाओं के तहत और अलधक सुलवधाएं प्रदान करने हेतु उिाए जाने वािे िोस कदमों 
की जानकारी नहीं है।

35. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में गाय को पािने के लिए िरीद कर िे जाते 
समय तथाकलथत गौ-रषिकों द्ारा गौ-तसकर के नाम पर लहसा की रटनाओं की रोकथाम 
हेतु उिाए जाने वािे िोस कदमों की जानकारी नहीं है।"

36. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में पूरे देश, िासकर गा ंवों में चौबीसों रंटे लबजिी की 
आपूर्त हेतु उिाए जाने वािे कदमों की जानकारी नहीं है।"

37. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में असगंलित षेित्र के श्लमकों को पूरे वि्भ काम लमिे, इस 
लदशा में उिाए गए कदमों की जानकारी नहीं है।"

38. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में मनरेगा 100 लदन के बजाए 365 लदन मजदूरों को काय्भ 
लमिे लजससे शहरों की ओर गा ंव से पिायन रुक सके, का उल च्ेख नहीं है।"
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39. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में केनद्र सरकार द्ारा वारार्सी सलहत देश की लवलभन्न 
नलदयों में रूिज चिाए जाने से पारंपलरक नौकावहन करने वािे सथायी नालवकों की 
रोजी-रोटी पर आए सकंट को दूर करने की लदशा में उिाए जाने वािे कदमों का 
उल च्ेख नहीं है।"

40. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में मनरेगा की रालश केनद्र द्ारा समय से और पयणाप्त लनलध 
जारी करने और तदुपरा ंत मनरेगा मजदूरों को समय से मजदूरी रालश जारी हो सके 
का उल च्ेख नहीं है।"

41. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में मनरेगा में लनधणालरत दर सीमेंट ईंट व मजदूरी का 
बाजार दर से कम होने के कारर् मनरेगा के काय्भ की प्रगलत में आ रही बाधाओं को 
दूर करने की लदशा में उिाए जाने वािे कदमों का उल च्ेख नहीं है।"

42. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश के समसत नागलरकों को केनद्रीय सरकार सवास्थय 
योजना (सीजीएचएस) की तय सरकारी दरों के समान आम नागलरकों के इिाज हेतु 
असपतािों एव ं जा ंच केनद्र को चाज्भ िेने की बाधयता, लजससे आम नागलरक भी कम 
दर पर अपना इिाज करा सके के सबंधं में जानकारी नहीं है।"

43. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में सरकारी गोदामों में िाद्ान्नों के रि-रिाव को और 
सुदृढ़ करने तथा नये गोदामों के लनमणार् हेतु उिाए जाने वािे कदमों की जानकारी 
नहीं है।"

44. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में सरकारी सकूिों में लशषिा के सतर को बढ़ा कर लनजी 
सकूिों के समान िाने की लदशा में उिाए जाने वािे कदमों की जानकारी नहीं है।"

45. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में लवद्ाियों से बच्चों का बीच में सकूि छोड़ने की रोकथाम 
हेतु उिाए जाने वािे कदमों की जानकारी नहीं है।"

46. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में छोटे शहरों, कसबों तक औद्ोलगक प्रगलत और औद्ोलगक 
उतपादन को बढ़ाने की लदशा में उल च्ेख नहीं है।"

47. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में पेट्रोि और ्डीजि को जीएसटी के तहत िाने की 
लदशा में उिाए जाने वािे कदमों की जानकारी नहीं है।"
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48. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में बैंकों में अपनी जमा रालश पर बचत बैंक िातों से लवलभन्न 

मदों में बैंकों द्ारा कभी कम बिैेंस तो कभी अनय मद में रालश चाज्भ करने की नीलत 

को हटाकर उपभोतिाओं को राहत देने हेतु भारतीय लरजव्भ बैंक द्ारा साि और बैंकों 

के लिए बाधयकारी बनने की लदशा में उिाए जाने वािे कदमों की जानकारी नहीं है।" 

49. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में चि रहे पोंजी योजनाओं, लजनसे नागलरकों को 

गुमराह कर उनकी मेहनत की धनरालश हड़प करने वािी पॉजी योजनाओं की रोकथाम 

और उनहें कानून के दायरे में िाने हेतु कदमों की जानकारी नहीं है।"

50. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में भारतीय रेि की दुर्भटनाओं पर लवराम िगाने हेतु उिाए 

जाने वािे साथ्भक कदमों की जानकारी नहीं है।"

51. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में अतयलधक लविबं से सचंालित ट्रेनों को समय पर चिाए 

जाने का उल च्ेख नहीं है।"

52. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में ट्रेनों में बढ़ते िटू-पाट एव ं अपराधों पर िगाम िगा 

कर यालत्रयों की सुरलषित यात्रा हेतु उिाए जाने वािे िोस कदमों का उल च्ेख नहीं 

है।" 

53. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में बैंकों के िगातार बढ़ रहे एनपीए को कम करने हेतु 

उिाए जाने वािे कदमों की जानकारी नहीं है।"

54. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में लकसानों को कृलि काय्भ हेतु बैंकों द्ारा कज्भ को बढ़ावा 

देने हेतु उिाए जाने वािे कदमों की जानकारी नहीं है।"

55. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश के लशषिा षेित्र में बडे़ पैमाने पर लरति पडे़ लवलभन्न 

लशषिकों के पदों का सथायी रूप से भरने हेतु उिाए जाने वािे कदमों की जानकारी 

नहीं है।"

56. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में बडे़ पैमाने पर लरति पदों पर लनयुलतियों को 

समय पर भरने में लविबं को दूर करने हेतु उिाए जाने वािे कदमों की जानकारी 

नहीं है।" 
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57. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में 12वीं पचंविथीय योजनाओं में प्राप्त िक्यों की जानकारी 
तथा अगिे पचंविथीय योजना की रोिर्ा न करने से लवकास हेतु लवलभन्न मदों में धनरालश 
की उपिबधता और काय्भनीलत हेतु उिाए जाने वािे कदमों की जानकारी नहीं है।" 

58. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में वि्भ 2011 में समपन्न हुए जनगर्ना में प्राप्त आंकड़ों 
के आधार पर गरीबी रेिा से नीचे जीवन यापन का मापदं्ड महंगाई दर का समावशे 
कर पुन: लनधणालरत कर योजनाओं के तहत और अलधक रालश गरीबों तक पहंुचाने हेतु 
उिाए जाने वािे कदमों की जानकारी नहीं है।"

59. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में वि्भ 2011 के जनगर्ना से प्राप्त आंकड़ों के 
अनुसार अनय लपछडे़ वग्भ, अनुसूलचत जालत एव ं अनुसूलचत जनजालत के आरषिर् नीलत 
जनसखंया के अनुरूप आरषिर् वयवसथा को बढ़ाए-रटाए जाने का उल च्ेख नहीं है।"

60. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में भारतीय समुद्र षेित्र में मछिी पकड़ते या भिूवश जि 
सीमा के पार गए भारतीय मछुआरों को पड़ौसी देशों श्ीिकंा और पालकसतान द्ारा 
पकड़ने की रटनाओं के शीघ्र समाधान हेतु उिाए जाने वािे कदमों की जानकारी 
नहीं है।''

61. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश की नयाय वयवसथा में बडे़ पैमाने पर लरति पदों पर 
लनयुलति हेतु उिाए जाने वािे कदमों लजससे मुकदमों को शीघ्र लनपटा कर समय पर 
नागलरकों को नयाय लमि सके की जानकारी नहीं है।"

62. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में जािी नोटों की रोकथाम हेतु उिाए जाने वािे कदमों 
की जानकारी नहीं है।"

63. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में नोटबदंी से कािेधन की प्रालप्त का सतंोिजनक जवाब न 
देने से उतपन्न भ्रम की शसथलत को दूर करने हेतु उिाए जाने वािे कदमों की जानकारी 
नहीं है।"

64. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में लदल्ी षेित्र में िगातार यमुना नदी के लसकुड़ते आकार 
और यमुना नदी के पानी में बढ़ते जहरीिे ततवों से लनपटने हेतु उिाए जाने वािे 
कदमों की जानकारी नहीं है।"
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65. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में चीन द्ारा हड़पी गई भारतीय षेित्र को पुन: भारतीय 

पलरलध में िाए जाने हेतु उिाए जाने वािे कदमों की जानकारी नहीं है।"

66. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश के सभी बच्चों को समान लशषिा लमिे, इस लदशा 

में उिाए जाने वािे कदमों की जानकारी नहीं है।"

67. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में कुशि कामगारों, वैज्ालनकों और ्डाकटरों के देश से 

पिायन को रोकने हेतु जानकारी नहीं है।"

68. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में िगातार बढ़ रहे अमीरों एव ं गरीबों की िाई 

कम करने की लदशा में लकसी काय्भ योजना की जानकारी नहीं है।"

69. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में मानव तसकरी को पूरी तरह से रोकने की लदशा में 

लकसी काय्भ योजना की जानकारी नहीं है।"

70. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में मलहिाओं एव ं बच्चों पर बढ़ रहे अतयाचारों-दुराचारों 

को समाप्त करने की लदशा में उिाए कदमों की जानकारी नहीं है।"

71. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में ई-वसेट के उलचत लनपटारे हेतु लकसी काय्भ योजना की 

जानकारी नहीं है।"

72. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में लविुप्त हो रहे वनय सपंदा के सरंषिर् हेतु लकसी काय्भ 

योजना की जानकारी नहीं है।" 

73. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में भ्रष्ट अिसरों को दंल्डत करने हेतु उिाए जाने वािे 

कदमों की जानकारी नहीं है।"

74. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में प्रधानमंत्री आवास योजना की धनरालश बढ़ाकर 5 िाि 

करने जैसे प्रसताव का उल च्ेख नही है।"
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75. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश के सभी तािाबों, जिाशयों में मौजूद लसलट की 
सिाई कराकर षेित्र में पानी की आव्यकता को विणा जि द्ारा तािाबों एव ं जिाशयों 
में अलधक जि एकलत्रत करने की लकसी काय्भ योजना की जानकारी नहीं है।"

76. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश के लकसानों के उतपाद, िासकर दुगध उतपादों को 
जीएसटी से बाहर रिे जाने का उल च्ेख नहीं है।"

77. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश के निल्ली सलहत महानगरों एव ंराजयों की राजधालनयों 
में अतयलधक बढ़ते वाहनों से लबगड़ती ट्रैलिक वयवसथा के समाधान हेतु लकसी काय्भनीलत 
का उल च्ेख नहीं है।"

78. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "ल कंतु िेद है लक अलभभािर् में माननीय कोट्भ की दिि के बाद 10 एव ं 15 वि्भ के 
पुराने ्डीजि एव ं पट्रोि वाहनों, लजनका पजंीकरर् रद् कर लदया गया है, के लनपटारे 
हेतु सरकार की लकसी योजना का उल च्ेख नहीं है।"

79. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में बैंक िाता धारकों के िातों से साइबर अपरालधयों द्ारा 

धोिाधड़ी के जलरए रालश हड़पने की रोकथाम के लिए कोई उल च्ेख नहीं है।"

80. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में इंटरनेट के माधयम से अश्ीि साइटों की पहंुच पर 

रोक िगाने को लदशा में उल च्ेख नहीं है।"

81. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में आम आदमी को मात्र 12 हजार रुपए शौचािय लनमणार् 

रालश को बढ़ाकर प्रयागराज में हुए अध्भकंुभ की तज्भ पर 35 हजार रुपए प्रलत शौचािय 

जारी करने का उल च्ेख नहीं है।"

82. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में अमेलरकी ्डॉिर की तुिना में भारतीय रुपए की कीमत 

में लगरावट को रोकने के सबंधं में लकसी नीलत का कोई उल च्ेख नहीं है।"

83. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश की बढ़ती जनसंखया पर लनयंत्रर् हेतु लकसी 

काय्भयोजना का उल च्ेख नहीं है।"
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84. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश के दूलित हो रहे भजूि को रोकने की लदशा में 

काय्भयोजना की जानकारी नहीं है।"

85. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में अिाभकारी कृलि को देिते हुए सभी लकसानों और 

वृद्धों को कम से कम वि्भ में 72 हजार रुपये पेंशन देने का उल च्ेख नहीं है।"

86. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में मण्डि आयोग की लसिालरशों के प्रावधानों के अनुरूप 

हर 10 वि्भ बाद आरषिर् नीलत के अधययन/मूलया ंकन के बाद उसके अनुरूप आरषिर् 

नीलत में सशंोधन कर वलंचतों को आरषिर् का िाभ देने हेतु लकसी काय्भयोजना का 

उल च्ेख नहीं है।"

87. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में चुनावों में इसतेमाि होने वािी ईवीएम मशीनों पर उिने 

वािी आशंकाओं को दूर करने की लदशा में उिाए जाने वािे िोस कदमों का उल च्ेख 

नहीं है।"

88. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में चुनावों में इसतेमाि होने वािी ईवीएम मशीनें, वोलटग के 
समय िराब न हो सके, ऐसी मशीनों के इसतेमाि हेतु उिाए जाने वािे िोस कदमों 
का उल च्ेख नहीं है।"

89. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में भारत सचंार लनगम लिलमटे्ड के मोबाइि न्सगि्, कॉि 
ड्ॉप पर लवराम िगाने का उल च्ेख नहीं है।"

90. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में रोलित नए िोिे जाने वािे केनद्रीय लवद्ाियों 
में हो रहे लविबं को दूर करने के सबंधं में उल च्ेख नहीं है।"

91. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात:–

 "लकतु िेद है लक अलभभािर् में केनद्र और राजय सरकारों के सभी लवभागों में अनुसूलचत 
जालत, अनुसूलचत जनजालत एव ं अनय लपछडे़ वग्भ का आरषिर् पूरा करने की योजना 
का कोई उल च्ेख नहीं है।"

92. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में कािाधन देश में िाने का वादा तथा 15 िाि हर 
लहनदुसतानी के िाते में देने का उल च्ेख नहीं है।"
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93. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश के लकसानों को सूिे से बचाने के लिए उलचत 
विणा जि प्रबधंन तथा अनुकूि समय की भलवष्यवार्ी करने के लिए िसि लनगरानी 
की उपयोगी सूचना प्रदान करने का उल च्ेख नहीं है।"

94. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में सभी बेरोजगारों को रोजगार देने की गारंटी के 
बारे में उल च्ेख नहीं है।"

95. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में पुरानी पेंशन योजना को पुन: बहाि करने के सबंधं में 
कोई उल च्ेख नहीं है।"

96. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में गा ंवों से पिायन रोकने के लिए देश में िरु एव ं कुटीर 
उद्ोगों की सथापना की जानकारी नहीं है।"

97. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में देश में लकसानों को उव्भरकों में लवशेि छूट देने व 45 
लकिोग्राम उव्भरक की तौि को पूव्भ की भा ंलत 50 लकिोग्राम करने के प्रावधान का 
उल च्ेख नहीं है।"

98. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में चुनावों में ईवीएम मशीनों को समाप्त कर बिेैट पेपर 
से चुनाव कराए जाने के सबंधं में उल च्ेख नहीं है।"

99. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकतु िेद है लक अलभभािर् में सलंवदा श्लमक और असगंलित षेित्र के श्लमकों को सातवें 
वतेन आयोग की लसिालरश के अनुसार सभी षेित्र के श्लमकों की नयनूतम मजदूरी 18 
हजार रुपए लकए जाने का उल च्ेख नहीं है।"

MR. dEPUTY CHAIRMAN: Now, Amendments (Nos. 100 to 116) by Shri 
vishambhar Prasad Nishad; absent. Shri Ch. Sukhram Singh Yadav; absent. Amendments 
(Nos. 117 to 132) by Shri vishambhar Prasad Nishad. He is absent. Amendments 
(Nos. 133 to 135) by Shrimati Chhaya verma.

श्रीमतरी छरायरा वममा: महोदय, मैं प्रसताव करती हंू:–

133. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में चुनावों में मतदाता सूची बनाकर उसे आधार का्ड्भ 
से जोड़ने की वयवसथा के बारे में कोई उल च्ेख नहीं है।"
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134. लक प्रसताव के अंत में, निमिलिलित जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में मुजफिरपुर, लबहार में वत्भमान में चमकी (लदमागी 
बुिार) से मर रहे बच्चों के इिाज में हुई रोर िापरवाही का कोई उल च्ेख नहीं 
है।"

135. लक प्रसताव के अंत में, निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में जनम के आधार पर गटर में ्ुडबकी िगाकर 
गदंगी साि करने वािों के उतथान के सबंधं में तथा मानव के सथान पर मशीनों से 
गटर साि कराए जाने का कोई उल च्ेख नहीं है।"

MR. dEPUTY CHAIRMAN: Now, Amendments (Nos. 136 to 160) by Shri d. 
Raja and Shri Binoy viswam.

SHRI d. RAJA (Tamil Nadu): Sir, I move:–

136. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not express its serious concern over the 
increasing incidents of atrocities on people of dalit communities in the 
country."

137. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the need to repeal 
the archaic sedition law which is not needed in the democratic India."

138. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not take note of the attempts to take 
away the land rights of tribals given under the Forest Rights Act to 
facilitate coal mining in certain tribal villages."

139. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the need to enact a 
central legislation for the welfare and security of the agricultural workers 
in the country."

140. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not take note of the prevailing crisis 
in the agriculture sector and increasing incidents of farmers committing 
suicide in the country."

141. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not express its serious concern over the 
delay in passing the legislation on reservation for women in the Parliament 
and State Assemblies."
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142. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not take note of the deteriorating quality 
of education, particularly at the higher level in the country."

143. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not express its serious concern over the 
increasing commercialization of education sector making it impossible for 
the common people to get quality education."

144. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not take note of the deteriorating condition 
of the public health facilities in the country compelling the poor patients 
to avail medical treatment from costly private medical institutions."

145. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not express its concern over the increasing 
incidents of crime against women and children in the country."

146. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the failure of the 
government to solve the problem of unemployment, particularly of the 
educated youth in the country."

147. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the need to recognize 
the "scheme workers' numbering a crore in the country mostly women 
working under various schemes of the government of India, as workers, 
as per the recommendations of the 45th Indian labour Conference making 
them eligible for PF, ESI and other social security benefits."

148. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not take note of the fact that certain 
forces in the country are trying to destroy the secular, democratic fabric 
of the country by attacking the Universities, all educational and cultural 
institutions, freedom of speech, right to dissent, minorities, dalits, tribals 
and progressive activists."

149. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not express its concern over the diversion 
of allocations made for subplans for Tribals and SC/ST."
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150. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does mention about the increasing number of 
derailments in Railways due to deterioration of safety standards of the 
Indian Railways and ignoring the recommendations of various reports on 
accidents in the Railways."

151. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the continued protest 
actions of the Ex-service men demanding full implementation of the one 
Rank, one Pension (oRoP)."

152. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not take note of the fact that the slogan 
one nation simultaneous one elections is not practicable in a country 
like India with many diversities and that the need of the hour is total 
electoral reforms on the basis of the recommendations of the Indrajit 
gupta Committee on electoral reforms, accepting proportional representation 
system and state funding of elections."

153. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not take note of the massive protest 
actions in the Northeastern States against the Citizenship Amendment 
Bill passed by the lok Sabha during the last Winter Session of the 
Parliament."

154. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not express its concern over the fact 
that the gap between rich and poor is increasing alarmingly with 72 per 
cent of wealth being in the hands of 10 per cent people and 1 per cent 
have 50 per cent of the wealth in their hands."

155. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the need for building 
new India which is secular, democratic and ensuring participatory democracy 
with Right to Freedom of Speech, Civil and human rights."

156. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not express its serious concern over the 
statements and actions of a section of the people insulting the memory 
of the Mahatma gandhi and glorifying his killer and the need to give 
severe punishment to such people."
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157. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not express its concern over the reported 
falling sex ratio at birth in most of the States."

158. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not take note of the severe drought 
condition prevailing in the country and acute water scarcity even of 
drinking water."

159. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not take note of the wide-spread doubts 
about functioning of the Electronic voting Machines (EvMs) and the 
responsibility of the Election Commission to clear the doubts and attend 
to the issues raise by many political parties and technocrats."

160. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not take note of the slowing down in 
the economy, lower investment rates, dwindling exports, decreasing job 
opportunities, etc."

MR. dEPUTY CHAIRMAN: Now, Amendments (Nos. 161 to 231) by dr. T. 
Subbarami Reddy.

dR. T. SUBBARAMI REddY (ANdHRA PRAdESH): Sir, I move:–

161. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing Special 
Category Status to the State of Andhra Pradesh."

162. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing Special 
development Package for the State of Andhra Pradesh particularly for 
the backward districts of Rayalaseema and north coastal Andhra Pradesh.

163. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about giving tax incentives 
for the State of Andhra Pradesh to compensate revenue deficit in the 
State."

164. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the need to expedite 
construction of national Polavaram multi-purpose project for providing 
water and electricity to the State of Andhra Pradesh."
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165. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the need to take 
all necessary measures as enumerated in the 13th Schedule of AP 
Reorganisation Act for the progress and sustainable development of the 
successor States."

166. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about expanding existing 
visakhapatnam, vijayawada and Tirupati airports to international standards."

167. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about eradicating poverty 
and unemployment and generating more job opportunites."

168. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about formulating appropriate 
policy to reduce the increasing tension among various religious and social 
groups in the country."

169. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about bringing appropriate 
reforms in the present education system and making it employment-
oriented."

170. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing loans to 
poor, deprived people unemplyed youth, labourers and marginal farmers 
by banks and financial institutions."

171. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about formulation of a 
national level action plan for land conservation in the country."

172. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about improving the quality 
of programmes being broadcast/telecast by AIR and doordarshan in the 
rural parts of the country."

173. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the steep rise in the 
incidents of murder of old people, women and children and incidents of 
rapes and providing proper security in the metropolitan cities."
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174. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about formulation of effective 
scheme for the welfare of landless labourers."

175. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about setting up of tribunals 
for preventing delay in the delivery of justice and for providing speedy 
justice to the common people."

176. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing telecom 
services on priority basis in the backward and rural areas of the country."

177. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about linking rivers, especially 
godavari and Cauvery, Krishna to Pennar and Pennar to Cauvery."

178. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing necessary 
basic facilities to the citizens living in the slum clusters of the metropolitan 
cities and towns."

179. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the formulation of 
National livestock policy."

180. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the development of 
the tourist spots of the country particularly in the Andhra Pradesh and 
Telangana in order to attract domestic and foreign tourists all the year 
round."

181. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the break out of the 
diseases like Swine flu, Heapatitis B, Encephalities, T.B., HIV and kidney 
and cardiac diseases and poverty related diseases and also for providing 
medical facilities in time to the patients."

182. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about taking measures for 
increasing the production of foodgrains, pulses and edible oils in proportion 
to the increasing population in the country."
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183. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the necessity to 
prepare blue print for development schemes for the farmers, labourers, 
youths and women."

184. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the increasing pendency 
of the cases in various courts including High Courts and Supreme Court, 
and to suggest measures to dispose of the cases expeditiously."

185. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about adopting modern 
technology for agricultural development in the country."

186. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about adopting new technology 
in the sugar industry of the country for increasing the production."

187. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about putting a check on 
the tendency of dropping-out from the schools by a large number of 
students of primary and middle classes of the schools in the country."

188. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about establishment of 
agriculture science centers in all the districts of the country."

189. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing loan assistance 
by re-structuring the loans to be given to the farmers by National Banks/ 
Cooperative Banks in view of adverse weather conditions and natural 
clamities."

190. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about addressing the problems 
being faced by the domestic industry and improving industrial production 
in the country."

191. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the need to achieve 
annual export targets."
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192. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about resolving the border 
disputes among different States in the country."

193. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about resolving the water 
disputes among different States in the country."

194. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the need to providing 
proper medical facilities for fishermen and their families."

195. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the necessity of 
providing drinking water to every village in the country."

196. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the need to formulate 
a national pension and welfare policy for differently abled persons and 
senior citizens."

197. That at the end of the motion, the following be added, namely:– 

 "but regret that the Address does not mention about statutory plans for 
providing compensation to the victims of violences especially the victims 
of communal riots and rehabilitation of such victims."

198. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about an effective industrial 
policy to check migration from rural areas to cities."

199. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the need for immediate 
reforms in judicial process to deliver expeditious justice."

200. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the facilities to be 
provided for the upliftment and empowerment of women belonging to 
the backward and rural areas of the country."

201. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about overcoming the 
shortage of cold storages for storing vegetables, potatoes, onions and 
other perishable goods in the country."
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202. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about need to take steps 
to provide financial and marketing assistance to protect small and 
traditional industries and persons in retail trade in the wake of entry of 
big multinational companies and big industrial houses."

203. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about launching a system 
based on computer education in the rural areas."

204. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about bringing about 
necessary reforms for ensuring efficiency, efficacy and accountability in 
administration."

205. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing sufficient 
funds for specific programme to encourage women in the field of sports."

206. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about popularizing sports 
like Judo and Karate among women for self-defence."

207. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the need to modernize 
the fleet and submarines in Indian Navy which witnessed frequent break-
downs and failures."

208. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing easy access to 
the farmers in scientific research particularly in the areas of bio-diversity."

209. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about financial assistance 
to voluntary sports clubs in cities and villages."

210. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about improving the facilities 
provided to Central Reserve Police Force and other central security forces."

211. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about streamlining the public 
administration system across the country."
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212. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about filling up the posts 
of thousands of officers and defence personnel lying vacant in Indian 
Army, Air Force and Navy."

213. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing good quality 
mid day meal to the children during recess in the school."

214. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about opening of various 
monuments/heritage sites for viewing by common public on the line of 
Taj Mahal, to promote tourism."

215. That at the end of the motion, the following be added, namely:– 

 "but regret that the Address does not mention about the need to formulate 
Pricing Policy of drugs due to wide difference in the manufacturing cost 
of the medicines and their retail prices."

216. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing more funds 
for Scientific and Industrial Research."

217. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about supplying coal 
according the demand to the Thermal Power Stations, steel and cement 
plants throughout the country."

218. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about the need to ban the 
spurious medicines in the country."

219. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about making Khadi village 
Industries Commission more result-oriented and productive."

220. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about augmenting domestic 
production of crude oil to become self-reliant in the field of crude oil 
and to decrease the continuous import of crude oil."
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221. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing adequate 
storage capacity in public sector of agricultural produce and about 
promoting creation of storage facilities in private sector."

222. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about liberalizing and 
effectively implementing comprehensive Crop Insurance Scheme."

223. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about setting up an animal 
husbandry and dairy work research centre in Andhra Pradesh for helping 
the farmers."

224. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about effectively implementing 
the technology mission in the field of horticulture."

225. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing loan facility 
to farmers through cooperative primary banks, rural banks and commercial 
banks."

226. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing housing 
facility to mining workers."

227. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing sufficient 
number of doctors, medical equipments, medicines in ESI hospitals."

228. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about introducing environment 
and climate change as a compulsory subject at the primary level schooling."

229. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention opening residental schools 
in each development block to promote girl-education at primary school 
level."

230. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing special 
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assistance to para-military forces like ITBP, CRPF, BSF for purchasing 
vehicles, modern communication technology and weapons to keep vigil 
on borders and stop infiltration."

231. That at the end of the motion, the following be added, namely:–

 "but regret that the Address does not mention about providing grants 
and technical facilities for the articles made by the Indian craftsmen/
artisans through the cottage and small-scale industries of the country and 
encouraging the export of their goods and artifacts."

MR. dEPUTY CHAIRMAN: Now, Amendments (Nos. 232 to 263) by Shri 
Motilal voraji.

श्री मोतरीलराल वोररा (छत्तीसगढ़): महोदय, मैं प्रसताव करता हंू:–

232. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में पेट्रोि और ्डीजि सलहत सभी आव्यक वसतुओं 

की कीमतों में िगातार हो रही वृलद्ध को रोकने में सरकार की लवििता का कोई 

उल च्ेख नहीं है।"

233. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में मलहिाओं पर बढ़ रहे अतयाचारों और बिातकार 

की रटनाओं को रोकने में सरकार की लवििता का कोई उल च्ेख नहीं है।"

234. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में बढ़ती बेरोजगारी और रोजगारहीन लवकास 

की पलररटना तथा पहिे लकए गए वायदे के अनुसार बेरोजगारों को रोजगार उपिबध 

कराने में सरकार की लवििता का कोई उल च्ेख नहीं है।"

235. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में कृलि सकंट और सरकार की दोिपूर््भ नीलत के कारर् 

लकसानों द्ारा आतमहतया करने की रटनाओं को रोकने में सरकार की लवििता का 

कोई उल च्ेख नहीं है।"

236. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में नयायाियों में िशमबत केसों के शीघ्र लनपटान 

के लिए कोई कदम उिाने में सरकार की लवििता का कोई उल च्ेख नहीं है।"

237. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में मलहिा आरषिर् लवधेयक पालरत करने में सरकार 

की लवििता का कोई उल च्ेख नहीं है।"
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238. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में सवतंत्र लवदेश नीलत का अनुसरर् करने की भारत 
की प्रलतबद्धता का कोई उल च्ेख नहीं है।"

239. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में नागलरकों के सवैंधालनक और िोकता ंलत्रक अलधकारों 
पर बढ़ते हमिों का कोई उल च्ेख नहीं है।"

240. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में कृलि कामगारों के कलयार् और सुरषिा के 
लिए एक केनद्रीय लवधान के अलधलनयम की जरूरत का कोई उल च्ेख नहीं है।"

241. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में, लवशेि रूप से उच्चतर सतर पर लशषिा की 
रटती हुई गुर्वत्ता के सबंधं में कोई उल च्ेख नहीं है।"

242. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में लशषिा षेित्र में बढ़ते वयापारीकरर्, लजससे आम आदमी 
के लिए गुर्वत्तापूर््भ लशषिा प्राप्त करना असभंव हो गया है, का उल च्ेख नहीं है।"

243. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में साव्भजलनक सवास्थय सुलवधाओं की िराब 
शसथलत, लजससे गरीब रोलगयों को महंगे प्राइवटे लचलकतसा ससंथाओं में इिाज करवाना 
पड़ता है, को सुधारने के सबंधं में कोई उल च्ेख नहीं है।"

244. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में मलहिाओं और बच्चों के प्रलत अपराधों की 
बढ़ती रटनाओं का उल च्ेख नहीं है।"

245. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में साव्भजलनक षेित्र के उपरिमों के लवलनवशे, लजससे 
अथ्भवयवसथा के बुलनयादी ततव कमजोर होते हैं, का कोई उल च्ेख नहीं है।"

246. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में निल्ली में सीलिग के कारर् िपप हो चुके वयापार 
और आम जनता को हो रही कलिनाईयों का कोई उल च्ेख नहीं है।"

247. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में अिाभकारी होती कृलि के कारर् गा ंवों से पियान 
रोकने की लदशा में उिाये जाने वािे कदमों के बारे में कोई उल च्ेख नहीं है।"

248. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में िेती योगय भलूम के रटते रकबे को शसथर बनाने 
या रकबा बढ़ाने की योजना के बारे में कोई उल च्ेख नहीं है।"
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249. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में पूरे देश में चौबीसों रंटे लबजिी आपूर्त के लिए 
उिाए जाने वािे कदमों का कोई उल च्ेख नहीं है।"

250. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में सरकारी नौकरी पाने की आयु से ऊपर 
लनकि चुके बेरोजगार लशलषित युवाओं को रोजगार के अवसरों के सबंधं में उिाये 
जाने वािे कदमों के बारे में कोई उल च्ेख नहीं है।"

251. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में असगंलित षेित्र के श्लमकों को पूरे वि्भ काम लमिे, 
इस लदशा में उिाए जाने वािे कदमों का कोई उल च्ेख नहीं है।"

252. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश के समसत नागलरकों को केनद्रीय सरकार सवास्थय 
योजना (सीजीएचएस) की तय सरकारी दरों के समान आम नागलरकों के इिाज हेतु 
असपतािों एव ं जा ंच केनद्र की शुलक िेने की बाधयता का कोई उल च्ेख नहीं है।"

253. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश की आंतलरक सुरषिा को और मजबतू व अभेद् 
बनाने हेतु उिाये जाने वािे कदमों के बारे में कोई उल च्ेख नहीं है।"

254. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में नागलरकों को गुमराह कर उनकी मेहनत की धनरालश 
हड़प करने वािी पोंजी योजनाओं की रोकथाम या उनको देश के कानून के दायरे 
में िाने हेतु उिाये जाने वािे कदमों के बारे में कोई उल च्ेख नहीं है।"

255. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में निल्ली सलहत देश के महानगरों में बढ़ते प्रदूिर् 
को मानक के अनुरूप िाने की लदशा में उिाये जाने वािे कदमों के बारे में कोई 
उल च्ेख नहीं है।"

256. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में कृलि कामगारों के कलयार् और सुरषिा के 
लिए एक केनद्रीय लवधान के अलधलनयम की जरूरत का कोई उल च्ेख नहीं है।"

257. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में िाद् पदाथषों में लमिावट पर पूरी तरह रोकथाम 
हेतु उिाये जाने वािे कदमों के बारे में कोई उल च्ेख नहीं है।"

258. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में बच्चों को लमिावट रलहत शुद्ध दूध उपिबध 
कराये जाने वािे कदमों के बारे में कोई उल च्ेख नहीं है।"
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259. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में लशषिा षेित्र में बडे़ पैमाने पर लरति पडे़ लवलभन्न 

लशषिकों के पदों को भरने हेतु उिाये जाने वािे कदमों के बारे में कोई उल च्ेख नहीं 

है।"

260. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में भारतीय समुद्र षेित्र में मछिी पकड़ते या भिूवश 

जि सीमा के पार गये भारतीय मछुआरों को पड़ोसी देशों, श्ीिकंा और पालकसतान 

द्ारा पकडे़ जाने की रटनाओं के शीघ्र समाधान हेतु उिाये जाने वािे कदमों के 

बारे में कोई उल च्ेख नहीं है।"

261. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में चीन द्ारा हड़पे गये भारतीय षेित्र को पुन: भारतीय 

पलरलध में िाए जाने हेतु उिाये जाने वािे कदमों के बारे में कोई उल च्ेख नहीं है।"

262. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में सभी बच्चों को समान लशषिा लमिे, इस लदशा 

में उिाये जाने वािे कदमों के बारे में कोई उल च्ेख नहीं है।"

263. लक प्रसताव के अंत में निमिन्नखत जोडरा जाए, अथणात्:–

 "लकनतु िेद है लक अलभभािर् में देश में अमीरों और गरीबों के बीच िगातार बढ़ रही 

िाई को कम करने की लदशा में उिाये जाने वािे कदमों के बारे में कोई उल च्ेख 

नहीं है।"

MR. dEPUTY CHAIRMAN: Now, Amendments (Nos. 264 to 309) by Shri T.K. 
Rangarajan and Shri Elamaram Kareem.

SHRI T.K. RANgARAJAN (Tamil Nadu): Sir, I move:–

264. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to mention about the growing unemployment 
and the jobless growth phenomenon in the country and also the failure of 
the government in providing employment to the unemployed as promised 
earlier."

265. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to mention that in 2018, alone, the 
country lost over a crore job as a consequence of reckless economic 
management and 75,000 jobs in the government sector remained vacant 
in the last five years."
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266. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to mention that the country lost lakhs 
of crores of rupees because demonetization and gST."

267. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the government's 
failure to allot 6% of gdP in education as well as 5% gdP in health 
sector as assured by the government."

268. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to mention the number of farmer's suicide 
in the last five years is on which record."

269. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to mention about the 128 innocent lives 
lost because of the long queues for withdrawing their own hard-earned 
money for buying their own ration for survival doing demonetisation."

270. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the resentment 
on account of failure of following roster system in employment in Central 
and universities and education institutions affecting the prospects of SC, 
ST and oBC aspirants."

271. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the government's 
failure to pass Women Reservation Bill."

272. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the failure of 
the government to curb the unprecedented rise in prices of all essential 
commodities including petrol and diesel."

273.  That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the growing 
intolerance manifesting the violence and spread of communal polarization 
in the country."

274. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to mention about the growing incidence 
of child abuse and also trafficking of women and children in the country."
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275. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to mention about the serious situation 
arising in the Central Institutions of Higher education as well as professional 
colleges."

276. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to mention about the growing attacks 
on writers and cultural activists."

277. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to mention about the failure of the 
government to control the ongoing attack on students and journalists."

278. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the guidelines 
for the government in regard to liberalizing Foreign direct Investment 
(FdI) and in the portfolio management."

279. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the deprivation 
of vast majority of poor people to get food under Public distribution 
System in the country even after implementation of Food Security Act."

280. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the government's 
failure to re-define poverty line thereby depriving a majority section of 
people from right to subsidised food as well as other basic necessities 
in the country."

281. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the wilful 
corporate defaulters of Public Sector Banks."

282. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the failure of the 
government in continuing the independent foreign policy of the country 
which has withstood the test of time for generations since independence."

283. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about tackling global 
economic recession affecting Indian industries and loss of jobs of lakhs 
of workers and employees especially in our traditional,regional industries 
and in the private firms."
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284. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the failure of 
the government to protect Indian citizens from racial attacks in various 
countries."

285. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the failure of 
the government to ensure release Indians languishing in jails in various 
countries."

286. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the government's 
failure to review the Centre-State relations which is one of the basic 
structure of the Constitution as per the demands of the State governments."

287. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the question of 
the right to privacy under "Aadhaar".

288. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about any special 
package for the special category States to enable them to narrow down 
regional disparities."

289. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about any scheme for 
employment for unemployed youth and unemployment compensation."

290. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about any comprehensive 
legislation for the welfare of agricultual workers in the country who are 
becoming unemployed very fast and hence in distress."

291. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about universalisation 
of Integrated Child development Scheme and increasing the wages of 
Anganwadi workers and helpers as well as Asha workers."

292. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the failure of 
the government to take steps for the urgent development of various 
under-developed remote villages."
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293. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the failure of 
the government to achieve viability of Air India and also to reject any 
type of privatisation of the national carrier."

294. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the failure of 
the governemnt to take effective steps to stop the crimes against women 
and children."

295. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the failure of the 
government to take effective measures to check the malnutrition among 
the women and children in our country and also to prevent the "stunted 
growth" as evident in the World Hunger Index."

296. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to mention the demand for universalisation 
of Public distribution System and a complete ban on speculation and 
futures trading in the commodity market."

297. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the strict 
enforcement of all basic labour laws without any exception or exemption 
and stringent punishment for violation of labour laws."

298. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the universal social 
security for the unorganised sector workers and creation of a National 
Social Security Fund with adequate resources as per the recommendations 
of the National Social Security Board for Unorganised Workers."

299. That at the end of the motion, the following be added namely:–

 "but regret that the Address does not mention the failure of the government 
to take effective measures to eradicate Child labour from the country."

300. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to mention the failure of the government 
to liberalize the educational policy to enable access higher education to 
all, irrespective of paying capacity."
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301. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the failure of the 
government to take effective steps to provide the life saving medicines 
at subsidized rates and steps taken by the government to bring an 
effective drug Policy which will control the abnormal rise in the prices 
of medicines."

302. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about bringing a 
stringent and better legislation, particularly for women and children."

303. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the emergence 
of 'paid news' that has been a dangerous phenomenon in media world 
distorting parliamentary democracy."

304. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the raising of 
the prices of petrol and diesel even when the price of crude oil in the 
international market is declining, which is leading to rise in the prices 
of all essential commodities."

305. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the failure of 
the government to ensure universal coverage irrespective of schedules/
fix statutory minimum wage at no less than ` 15000."

306. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to assure pension for all."

307. That at the end of the motion, the following be added namely:–

 "but regret that the Address fails to specify the reasons for the economic 
slowdown."

308. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the recommendations 
of Justice Ranganath Misra Commission report where it has been stated to 
provide 10% reservation for Muslims and 5% for other minorities based 
on socially and economically backward criteria."

309. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about a policy for 
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the India's 8 million differently abled population whose interest cannot 
be protected in the absence of institutional mechanism."

MR. dEPUTY CHAIRMAN: Now, Amendment (No. 310) by Shri T.K. Rangarajan.

SHRI T.K. RANgARAJAN: Sir, I move:–

310. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about non-imposition 
of the three language policy or imposition of Hindi in any school or for 
governmet Jobs."

MR. dEPUTY CHAIRMAN: Now, Amendments (Nos. 311 to 313) by Shri v. 
vijayasai Reddy. He is absent. Amendments (Nos. 314 to 323) by Shri Ripun Bora.

SHRI RIPUN BoRA (ASSAM): Sir, I move:–

314. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about fulfilment or 
objective of the North Eastern vision within time bound period by the 
year 2020."

315. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about one country, 
one medicine, one price."

316. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about bi-lateral trade 
development and present status of the Regional Comprehensive Economic 
Partnership (RCEP) between ASEAN countries with North-East States."

317. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about employment 
generation plan of government in North-East States."

318. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about setting up of 
Trade Hub in North-East and to make success of Sutarkandi International 
Border Trade Centre."

319. That at the end of the motion, the following be added namely:–

 "but regret that there is no mention in the Address about the growing 
number of inactive accounts in the country under the Jan dhan Yojana 
scheme."
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320. That at the end of the motion, the following be added, namely:–

 "but regret that there is no motion in the Address about extradition of 
any of the economic fugitives despite cases filed against several persons, 
under the FEo Act."

321. That at the end of the motion, the following be added, namely:–

 "but regret that there is no mention in the Address about government's 
failure to control crime against women in the country."

322. That at the end of the motion, the following be added, namely:–

 "but regret that there is no mention in the Address about increase in NPA 
of the banks to ` 7277 crore as on February, 2019."

323. That at the end of the motion, the following be added, namely:–

 "but regret that there is no mention in the Address about dropping of the 
names of lakhs of genuine Indians from the draft NRC and action taken 
on the concern raised by United Nations over NRC."

MR. dEPUTY CHAIRMAN: Now, Amendments (Nos. 324 to 328) by  
Shri digvijaya Singh; absent. Amendments (Nos. 329 to 339) by Shri Narain dass 
gupta; absent. Amendments (Nos. 340 to 360) by Shri Husain dalwai; absent. 
Amendments (Nos. 361 to 362) by Shri Sanjay Singh; absent.

Now, the Motion and the Amendments moved are open for discussion.

The questions were proposed

क्वपक्ष के नेतरा (श्री गुलराम नबरी आजराद): माननीय नि्पटली चेयरमनै साहब, माननीय राष्ट्रपलत 

जी ने दोनों सदनों को जो सबंोलधत लकया, उसके लिए मैं अपनी पाटथी की तरि से उनका 

आभार प्रकट करने के लिए िड़ा हुआ हंू। इससे पहिे मैं माननीय प्रधान मंत्री जी को और उनके 

मंलत्रमं्डि को दोबारा सरकार बनाने पर बहुत-बहुत बधाई देना चाहता हंू।

(श्री सभरापक्त पीठासीन हुए) 

मैं माननीय गहिोत साहब को भी अपनी तरि से हार्दक बधाई देता हंू लक व े Leader of 

the House बने। इससे पहिे हमारे लमत्र श्ी अरुर् जेटिी जी Leader of the House थे, हमारे 

वयलतिगत रूप से उनसे बहुत अचछे सबंधं हैं, व े हमारे जममू क्मीर के दामाद हैं, िेलकन मुझे 

आज अिसोस है लक उनकी सेहत िीक न होने के कारर् व े आज हमारे बीच में नहीं हैं। हम 

कामना करते हैं, दुआ करते हैं लक व े जलदी सवसथ हो जाएं और हमारे बीच में सदन में आकर 

दोबारा discussions में भाग िें। मैं गहिोत साहब को बहुत बधाई देता हंू, व े बहुत ही ्सजजि 
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आदमी हैं और मुझे पूरा न्श्वा्स है लक लजस तरह से पहिे Leader of the House के साथ 

हमारी सदन को चिाने के लिए चचणा होती थी, इनके साथ भी उसी तरह की चचणा होगी। मैं नए 

Minister of Parliamentary Affairs को भी अपनी तरि से हार्दक बधाई देना चाहता हंू और मुझे 

पूरा न्श्वा्स है लक हम लवपषि के बीच में और नए Minister of Parliamentary Affairs के बीच 

में पहिे से जयादा सपंक्भ  रहा करेगा, लजसकी आम तौर पर हमें कमी महसूस होती है कयोंलक 

िोक सभा में हमेशा Cabinet Minister रहते हैं तो उनका यहा ं आना कम होता है लजसकी वजह 

से बहुत सारे जो लववाद हैं, अगर व े राजय सभा के िी्डस्भ से जयादा सपंक्भ  में रहेंगे, तो बहुत 

सारी चीजें़ िीक हो सकती हैं।

माननीय नड्ा साहब ने सत्ताधारी पाटथी की तरि से शुरुआत की। उनहोंने बहुत सारी चीज़ों 

के ऊपर रोशनी ्डािी, मैं उनका उल च्ेख नहीं करंूगा कयोंलक बहुत िमबी चीजें हैं। नड्ा साहब 

हमारे लमत्र हैं, हमारे दोसत हैं, जब व े बहुत सारी चीज़ों के बारे में बता रहे थे, उस समय मेरा 

धयान जब मैं छिी क्ास में था, उस तरि चिा गया और कुछ लमनट तक मैं सोचता रहा, मैं एक 

नाम याद करता रहा - मेरा एक classmate था, जो मेरे बहुत करीब था, लजसका नाम गुिाम 

मोहममद था, बाद में उसका एकसी्डेंट हो गया। उसके िाि ू का नाम अबदुि सत्तार था। एक 

जगह हम बहुत सारे बच्चचे बिेै थे, तो जो उनका िाि ू था, उनकी मा ं का भाई था, वह िासा 

बुजुग्भ था, मैं उनके बारे में जयादा नहीं जानता था। जब सत्तार साहब बहुत सारी चीजें बोिने 

िगे तो मैंने अचानक गुिाम मोहममद को दरवाजे़ से भागते हुए देिा। मैं उसके पीछे भागा लक 

कया हो गया? उसने कहा लक यह मकान लगर जाएगा। जब मैंने पूछा लक कयों लगर जाएगा तो 

वह कहने िगा लक व े बहुत िमबी-िमबी िें कते हैं। तो मैं उस वति अपने पार्ियामेंट की दीवारें 

देि रहा था लक कहीं कोई दीवार कमज़ोर तो नहीं है, कहा ं से लगरेगी? बहरहाि, देश का 

आजकि ऐसा चिन है, इसी पर वोट लमिते हैं तो बहुत अचछी बात है। आजकि िोग जमीन 

पर कुछ बना है या नहीं बना है, टेलिलवज़न में कया आ रहा है, ad लकसका छप रहा है, रेल्डयो 

कया बोि रहा है, उस पर वोट लमि रहे हैं, बहुत अचछी बात है। भाजपा को भी मुबारक और 

जनता को भी मुबारक। मेरी तरि से दोनों को बहुत-बहुत बधाई। नड्ा साहब ने कहा लक अभी 

मौका है लक लवपषि उस रासते को अपनाए लजसे हमने अपनाया है। मैं नड्ा साहब को यह बताना 

चाहता हंू लक हम हजार साि Opposition में रहेंगे, िेलकन आपका रासता नहीं अपनाएंगे। आपका 

रासता हम अपना ही नहीं सकते। हमने आपकी बातें सुनी, िेलकन हमने बीच में कोई बात नहीं 

कही, हम सुन रहे थे। हम आपका रासता अपना ही नहीं सकते। हम तो टेलिलवजन पर सरकार 

नहीं चिा सकते। ...(वयविरान)...

راشٹرپتی ماتئے  صاحب،  چیئرمین  ڈپٹی  ماتئے  آزاد):  نبی  غلام  (جناب  اختلاف  حزب    قائد 
طرف کی  پارٹی  اپنی  میں  لئے  کے  اس  کیا،  سنبودهت  جو  کو  سدنوں  دونوں  نے   جی 
منتری پردھان  ماننے  میں  پہلے  سے  اس  ہوں۔  ہوا  کھڑا  لئے  کے  کرنے  پرکٹ  آبهار  کا  ان   سے 
ہوں۔ چاہتا  دینا  بدهائی  بہت  بہت  پر  بنانے  سرکار  دوباره  کو  منڈل  منتری  کے  ان  اور  کو  جی 

ہوئے) نشیں  صدر  پتی  سبها  (شرى 

† Transliteration in Urdu script.

†
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श्री प्रभरात झरा (मधय प्रदेश): ये जनता का अपमान कर रहे हैं ...(वयविरान)...

SHRI SURENdRA SINgH NAgAR (Uttar Pradesh): This is wrong, Sir. 
...(Interruptions)...

श्री सभरापक्त: प्रभात जी, आप िोगों ने बोि लिया है। ...(वयविरान)... उनहोंने अपना reply 
लकया ...(वयविरान)... जनता देि रही है, लजनहोंने जनादेश लदया है, व े िोग िुद सुन रहे हैं। 
आप लचता मत करो।

श्री गुलराम नबरी आजराद: हम िोकतंत्र में न्श्वा्स करते हैं, socialism पर न्श्वा्स करते हैं, 

federalism पर न्श्वा्स करते हैं, pluralism पर न्श्वा्स करते हैं। हम सरकार में रहेंगे, लवपषि में 

रहेंगे, पार्ियामेंट से बाहर भी रहेंगे, िेलकन हमारा यह मानना है लक भारत की एकता के लिए 

भारत की अिण्डता के लिए, भारत की सवतंत्रता के लिए, भारत के मान और सममान के लिए 

और भारत की पूरी existence के लिए, ये तमाम चीजें जरूरी हैं। जो भी वयलति, जो भी पाटथी 
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इन चीज़ों को कमजोर करने का प्रयास करे, व े सत्ता में आ सकते हैं, व े जीत सकते हैं और 
जीतते भी हैं, िेलकन देश हार जाता है। हम देश की लवजय चाहते हैं, हम लकसी एक पाटथी की 
लवजय नहीं चाहते हैं। बहुत सारी चीजें माननीय राष्ट्रपलत जी के भािर् में केलबनेट के द्ारा रिी 
गई हैं और राष्ट्रपलत जी के भािर् की शुरुआत हुई है लक इस साि हम राष्ट्रलपता महातमा गा ंधी 
जी का 150वा ं जनमलदन मना रहे हैं। यह भारत के लिए, भारतवालसयों के लिए हमारे िोकतंत्र के 
लिए गौरव की बात है लक हम िोग आज जीलवत हैं और महातमा गा ंधी को लजनहोंने देिा नहीं है, 
लजनको उनके साथ काम करने का अवसर प्राप्त नहीं हुआ, व े कम से कम उनका 150वा ं जनमलदन 
मनाने में लहससेदार तो हो रहे हैं। िेलकन साथ-साथ मुझे यह भी अिसोस होता है लक महातमा 
गा ंधी जी का 150वा ं जनमलदन लजस साि में मनाया जा रहा है, उसी साि में कुछ Member of 
Parliament जो रूलिग पाटथी से चुनकर आ रहे हैं, व े election में उनकी सराहना कर रहे हैं, 
लजनहोंने गा ंधी जी की हतया की थी। उन शबदों को मैं quote करना चाहता था, िेलकन मैं अपने 
मंुह से व े शबद इसतेमाि नहीं कर सकता। ये शबद उस candidate ने इसतेमाि लकए और कहा  
लक लजसने मारा वह patriot था। इसका quote हमारे पास है पर मैं उसे शबद में नहीं िाऊंगा, 
कयोंलक यह कहते हुए मेरी जुबान जि जाएगी। भारतीय जनता पाटथी का कैं ल्ड्ेडट इिेकशन के 
बीच में यह कहे लक गा ंधी को मारने वािा Patriot था, वह कालति नहीं था, यह मेरी माननीय 
प्रधान मंत्री जी से लशकायत है। माननीय प्रधान मंत्री जी, आपको उसी वति पाटथी से उसको 
ल्डसलमस कर देना चालहए था और यह कह देना चालहए था लक यह हमारा कैं ल्ड्ेडट नहीं है। 
मैंने नेहरू जी के बारे में पढ़ा है और सुना है तथा मैं उस आदमी को भी जानता हंू, जब 1952 
में वह इिेकशन के प्रचार के लिए गए, एक लवधान सभा षेित्र में एक वयलति के लिए चुनाव प्रचार 
करने के लिए, तो ्डायस पर ल्डशसट्रकट पे्रलज्डेंट ने बताया लक यह लटकट गित लदया गया है। 
इस कैं ल्ड्ेडट पर कुछ आरोप हैं, तो पलं्डत नेहरू ने कहा लक अचछा दो-चार िोगों को और बुिा 
िो, जब तक मैं यहा ं ्डायस पर मशवरा करता हंू। पलं्डत जवाहरिाि नेहरू ने दो-तीन िोगों से 
पूछा लक यह बताओ लक यहा ं पर कया कोई इंल्डपें्डेंट कैं ल्ड्ेडट िड़ा है, लजसकी छलव अचछी हो। 
उनहें बताया गया लक हा ं, ििा ं आदमी की छलव अचछी है और वह इंल्डपें्डेंट कैं ल्ड्ेडट है। जब 
पलं्डत नेहरू जी भािर् करने गए, तो उनहोंने कहा लक मैं का ंगे्रस के ििा ं वयलति को लजताने के 
लिए आया था, िेलकन मैंने उनके बारे में यहा ं पर कुछ सुना है और मुझे लकसी दूसरे वयलति के 
बारे में बताया गया है लक उसकी छलव अचछी है, मुझे यह पता नहीं है लक वह लकस पाटथी का 
है, िेलकन वह इंल्डपें्डेंट केल्ड्ेडट है, तो इस इंल्डपें्डेंट कैं ल्ड्ेडट को लजताओ और वह इंल्डपें्डेंट 
कैं ल्ड्ेडट जीत गया। ऐसा पलं्डत जवाहरिाि नेहरू ने लकया था। माननीय प्रधान मंत्री जी से मैं 
ऐसी ही उममीद करता था, कयोंलक गा ंधी का ंगे्रस का अधयषि तो था, िेलकन गा ंधी िादर ऑि 
द नेशन भी तो है। िादर ऑि द नेशन के कालति को कोई कहेगा लक वह देशद्रोही नहीं है, 
कालति नहीं है, Patriot है और वह रूलिग पाटथी का कें ल्ड्ेडट हो और जीतकर आ जाए और 
लिर भी, वह पाटथी में हो, वह न ससपें्ड हो, न ल्डशसमस हो, तो कया लकया जा सकता है। मैं 
शायद यह बात नहीं कहता, चूलंक राष्ट्रपलत जी का अलभभािर् गा ंधी जी के जनम लदन से शुरू 
होता है। भारतीय जनता पाटथी के पास अभी भी मौका है लक अकटूबर से पहिे कोई ऐकशन िे। 
हमें कोई िक्भ  नहीं पडे़गा, िेलकन यह दाग रूलिग पाटथी के चेहरे पर हमेशा रहेगा। इसको आप 

लमटा नहीं पायेंगे।

[श्ी गुिाम नबी आज़ाद]
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सभापलत महोदय, मलहिाओं के बारे में बताया गया है लक अलधकतर मलहिाओं ने इस दिा 
जयादा वोट ्डािे और यह कहा गया है लक "बेटी बचाओ, बेटी पढ़ाओ" के लिए सरकार वचनबद्ध 
है। यह सरकार मलहिाओं की सुरषिा के लिए लकसी भी सीमा तक जा सकती है, िेलकन मैं बताना 
चाहता हंू लक इन पा ंच साि में न मलहिा पढ़ी और न इस देश की मलहिा बची और बच्चली भी 
नहीं बची, लजतने बिातकार छोटी बमच्चयों के साथ इस पा ंच साि में देिने और सुनने में आए 
हैं, उतने कभी सुने नहीं थे और देिे नहीं थे। नेशनि रिाइम लरकॉ्ड्भ बयरूो की तो 2016 के बाद 
से लरपोट्भ ही आनी बदं हो गई है। हमने 9 से 10 ऐसी सरकारी एजेंलसया ं देिी हैं, जो हर साि 
लरपोट्भ छापती थीं, चाहे वह सरकार के पषि में होती थी या सरकार के लवपषि में होती थी। पहिे 
एक परंपरा थी। चाहे का ंगे्रस की सरकार हो, या अटि जी की सरकार हो, या चदं्रशेिर जी 
की सरकार हो, या मोरारजी देसाई की सरकार हो, वह लरपोट्भ सािाना छपती थी, िेलकन हमने 
लपछिे तीन सािों 2014, 2015, 2016 में एक नई परंपरा देिी। जब कुछ लरपोटदे, इस तरह की 
एजेंसीज़ के द्ारा सरकार के लििाि-सरकारी एजेंसी है, कें द्रीय एजेंसी है, ये प्राइवटे एजेंसीज़ 
नहीं थीं, ये कें द्रीय मंत्राियों के सरकारी लवभाग थे, जब सरकार के लििाि ऐसी लरपोट्भ देनी 
पड़ीं, तो लरपोटटें पटि पर रिनी ही बदं हो गईं। इस सरकार का यह भी एक पहि ू है, िेलकन 
उन दो सािों के बारे में, 2016 तक जो आया, उसमें यह आया लक Crimes against Women 
have increased by 83 per cent. मलहिाओं के लििाि 83 परसेंट रिाइम बढ़ गया है। There 
are 39 crimes Committed against women every hour. एक रंटे में 39 रिाइमस होते हैं। यह 
2016 की लरपोट्भ है, उसके बाद तो आपने बदं ही कर दी। उसके बाद आप जो भी कहेंगे, वह 
हमें मंजूर करना पडे़गा। आप यह भी कह सकते हैं। लक कोई रिाइम हुआ ही नहीं है, चाहे यह 
छपता रहे। इसी तरह से 63.79 परसेंट एन्डीए के वति में रेप.. unfortunately रेप बहुत गदंी 
चीज है। यह लकसी के भी शासन में भी हो, यह बहुत बड़ी िानत है, िेलकन यह आपके शासन 
में बढ़ गया है। 

महोदय, "बेटी पढ़ाओ, बेटी बचाओ" की बात कही, तो इसमें 56 परसेंट पैसा लसि्भ  ्पमब्न्सटली 
पर िच्भ हुआ है। यह और सवचछ भारत, शायद पहिे ऐसे लवभाग हैं, जहा ँ पर बजट का पैसा 
्पमब्न्सटली पर जयादा िच्भ हुआ है, more than 50 per cent और 20 परसेंट पैसा इस पर िच्भ 
ही नहीं हुआ। लपछिे 4 साि से 20 प्रलतशत पैसा "बेटी पढ़ाओ, बेटी बचाओ" की जो सकीम है, 
उस पर िच्भ नहीं हुआ है। 56 परसेंट और 20 परसेंट को जोड़कर हो गया 76 परसेंट, अथणात् 
76 परसेंट पैसा तो ्पमब्न्सटली और िच्भ नहीं हुआ में चिा गया, तब बाकी पैसों में बच्चली कया 
पढे़गी, उसका टीचर कया पढ़ाएगा और कया बचेगी वह बच्चली?

महोदय, मलहिाओं के सशलतिकरर् के लिए, उनकी empowerment के लिए राजीव गा ंधी जी 
की सरकार पचंायतों में, municipalities में, कॉपदोरेशनस में 33 परसेंट लरज़वदेशन िाई थी। बाद में 
यपूीए गवन्भमेंट ने, श्ीमती सोलनया गा ंधी ने इसमें पहि की। लजससे यह बढ़कर 50 प्रलतशत हो 
गया। हमने लवधान सभाओं के लिए और पार्ियामेंट के लिए भी प्रयास लकए, हम लबि भी िेकर 
आए। िोक सभा में हमारा बहुमत नहीं था, राजय सभा में हमारा बहुमत था, हमने पार्ियामेंट 
में, िोक सभा में, राजय सभा में और लवधान सभाओं में मलहिाओं के लरजवदेशन के लिए राजय 
सभा में लबि पास लकया। कयोंलक हमारे पास िोक सभा में समथ्भन नहीं था, आप िोगों ने उसको 
पास करने के लिए समथ्भन नहीं लदया, िेलकन हम लपछिे पा ंच सािों से कह रहे हैं लक िोक 
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सभा में आपका बहुमत है, इस वति तो उससे भी जयादा बहुमत है, लजतना भी लवपषि यहा ँ 
बिैा है, यह पा ँच सािों से इंतजार कर रहा है लक अगर वाकई में इस देश की मलहिाओं की 
empowerment करनी है, तो जब तक कानून बनाने में उनकी भागीदारी नहीं होती, तब तक 
ये िड्डू लििाने से, लमिाई लििाने से, टेिीलवजन के ऐडस देने से मलहिा सशलतिकरर् नहीं हो 
सकता है। व े लवधान सभाओं और पार्ियामेंट में कानून बनाने की हकदार होनी चालहएं। इसको 
िाइए पार्ियामेंट में, कयोंलक अब िोक सभा में आपका बहुमत लपछिे साि से भी जयादा है। 
अब राजय सभा में भी आपका बहुमत बढ़ रहा है। और राजय सभा में तो हम सब हैं ही, जो इसे 
चाहते हैं, लजसे हमने पास लकया। इसलिए मेरा लनवदेन होगा लक मलहिाओं के बारे में ये िािी 
मगरमचछ के आँसू मत बहाइए, अगर उनको ताकत देनी है, तो उनके लिए पार्ियामेंट और 

लवधान सभा में लरज़वदेशन िाइए।

राष्ट्रपलत जी के इसी भािर् में युवकों के बारे में कहा गया है लक उनहोंने वोट देने में बहुत 

लहससा लिया। वाकई मैं इस देश के युवकों को बधाई देना चाहता हँू लक अब व े िोकतंत्र को 

लजदा रिने के लिए, democracy का एक लहससा बनने के लिए active participants हैं। िेलकन 

यहा ँ व े करोड़ों युवक, लजनहोंने पीएच्डी की ल्डलग्रया ँ, िॉ की ल्डलग्रया ँ, इंजीलनयलरग की ल्डलग्रया ँ 

बडे़-बडे़ टचेमकिक् इंसटीट्ूशंस से, चाहे लवदेशी हों या देशी हों, िी हुई हैं, लजनकी सखंया 

करोड़ों में है, उनके तमाम दरवाजे बदं हैं। देिने में तो बहुत stand-ups हैं, stand-downs हैं, 

िेलकन व े कागजी हैं, practical नहीं हैं। Employment लकसी को लमिती नहीं, िोन लकसी को 

लमिता नहीं, कयोंलक िोन तो लसि्भ  बडे़-बडे़ िोग िे जाते हैं। NSSO की एक लरपोट्भ थी, जो 6 

महीने पहिे िीक हुई थी, िेलकन सरकार ने इिेकशन से पहिे उसको announce नहीं करने 

लदया, उस पर बिै गई, जैसे बाकी लरपोटस्भ पर बिैती है। यह लरपोट्भ हर साि आनी चालहए थी, 

उसको भी बदं रिा था। यह NSSO की लरपोट्भ इिेकशन से पहिे िीक हो गई थी लक 45 साि 

में सबसे जयादा unemployment इन 5 सािों में हुई है, NDA के, लजसके लिए आप बहुत बड़ी 

credit िेते हैं। यह मेरी लरपोट्भ नहीं है, यह ्डीएमके की लरपोट्भ नहीं है, यह बगंाि की हमारी 

टीएमसी पाटथी की या बीएसपी या समाजवादी पाटथी की लरपोट्भ नहीं है, यह NSSO की लरपोट्भ 

है, लजसको आपने 6 महीने दबाया, तालक इिेकशन के बीच में यह लरपोट्भ न आए, तालक युवक 

आपके लििाि न जाएँ। अब वोट लमि गया, अब व े लरपोट्भ पढ़ें और अपने आपको 5 साि पीटते 

रहें। 45 साि के बाद इतनी बड़ी unemployment! यह सरकार employment तो दे नहीं पाई, 

िेलकन लपछिी सरकारों के द्ारा जो छोटे उद्ोग िुिे थे, जो मधयम दजदे के उद्ोग िुिे थे, 

लजनमें करोड़ों, हजारों नहीं, िािों नहीं, क्मीर से िेकर कनयाकुमारी तक, न्समककि से िेकर 

गुजरात तक, ये छोटे और मधयम दजदे के जो उद्ोग िुिे थे, लजनमें करोड़ों िोग काम करते 

थे, demonetization ने व े हजारों उद्ोग भी बदं कर लदए और करोड़ों िोग, जो उन उद्ोगों 

में काम करते थे, व े रर पहंुच गए। GST, लजसकी शुरुआत UPA ने की थी और लजसका आप 

िोगों ने ्डट कर लवरोध लकया था, िेलकन आपको उसे िाग ू करना नहीं आया, कयोंलक आप 

उसके false father थे। आपने गोद लिया था, िेलकन आपको गोद में िेना नहीं आया। आपने उसे 

इस तरह से िाग ू लकया लक demonetization और GST गित तरीके से िाग ू करने की वजह 
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से हजारों-िािों छोटे उद्ोग बदं हो गए, हजारों उद्ोगपलत देश से भाग कर लसगापुर और कई 

देशों में चिे गए। और करोड़ों िोग, लजनको पहिे इम्प्ॉयिेंट लमिा था, उनको आपने रर में 

बिैा लदया। इसलिए लजन करोड़ों बच्चों ने भारत के लनमणार् के लिए, भारत को मज़बतू करने के 

लिए, इस इिेकशन में एक आशा के रूप में वोट लदया, कम-से-कम इस सरकार को उन युवकों 

और उन युवलतयों के लिए भी तो कुछ काम करना चालहए।

एक पवाइंट लपछिे पा ंच साि से हर जगह हमें सुनने में आता था, एक मंत्र था–'सबका 

साथ-सबका लवकास' इस दिा उसमें एक शबद और जुड़ गया–'सबका न्श्वा्स'। माननीय प्रधान 

मंत्री जी इस दिा आपने इसमें कुछ शुरुआत की है। आपने अपने पहिे ही भािर् में एमपीज़ 

को सबंोलधत करते हुए कहा, 'कुछ आशा नज़र आ रही है, रोशनी की लकरर् नज़र आ रही 

है' जैसे लपछिे पा ंच सािों में तो लबलकुि अंधेरा ही था– लनराशा ही थी। िेलकन वह जो आशा 

थी या जो अभी भी है, वह बड़ी धंुधिी है और आशा कभी धंुधिी नहीं होनी चालहए, वह black 

& white होनी चालहए, माननीय प्रधान मंत्री जी। Black & white, दोनों कभी लमकस नहीं होते। 

आपके बहुत सारे मंलत्रयों ने, जो पा ंच साि तक आपके मंलत्रमं्डि में रहे हैं, उनहोंने अलपसखंयकों 

के लििाि, दलितों के लििाि इतने उिटे-सीधे और बहुत सखत से सखत बयान लदए। अगर 

दूध का दूध और पानी का पानी लकया गया था, तो आज व े मंलत्रमं्डि में नहीं होने चालहए थे। मैं 

1988 का एक उदाहरर् देता हंू, उस समय श्ी राजीव गा ंधी जी प्रधान मंत्री भी थे और का ंगे्रस 

पे्रलज़्डेंट भी थे। मेरे रर में ईद-लमिन का प्रोग्राम था। सुबह एक जनरि सेरेिटरी आए, उन लदनों 

इतने जनरि सेरेिटरी नहीं थे, लसि्भ  तीन या चार जनरि सेरेिटरी होते थे। मेरे एक किीग ने, 

एक ऑि इंल्डया जनरि सेरेिटरी ने एक समुदाय के बारे में Times of India में एक सटेटमेंट 

लदया। प्राइम लमलनसटर उनको सुबह से ही ढंूढ़ रहे थे, व े लमि नहीं रहे थे। लकसी ने उनको यह 

बात बता दी, िेलकन दुभणागय की बात यह हुई लक व े भी मेरी पाटथी में पहंुच गए और मेरी पाटथी 

में प्राइम लमलनसटर के सामने उनका टकराव हुआ, तो का ंगे्रस पे्रलज़्डेंट – प्रधान मंत्री जी, ने 

उनसे पूछा लक तुमने आज एक समुदाय के लििाि जो सटेटमेंट लदया है, तुमहें मािमू है लक 

तुम लकस पाटथी में हो? मैंने समझा लक इस तरह तो यह मामिा बड़ा गम्भ हो जाएगा, तो मैंने 

उनसे कहा, राजीव जी, यह बात बाद में देिेंगे और शाम को व े जनरि सेरेिटरी उस पाटथी से 

लनकाि लदए गए। पेपर में सटेटमेंट था।

माननीय प्रधान मंत्री जी, जब लकसी का न्श्वा्स प्राप्त करना होता है, तो दोनों चीजें नहीं 

होती हैं, एक तरि कहना– 'अरे चुप बिैो' और दूसरी तरि कहना – 'करते जाओ जो करते 

हो', ये दोनों एक साथ नहीं हो सकते, इसी को Black and white कहते हैं। 'तुम जो करते हो, 

करते रहो, हम बोिते जाएं', ये दोनों चीजें एक साथ नहीं हो सकतीं। जो करता है, उसे सबक 

लमिना चालहए और करोड़ों िोगों को उससे सबक सीिना चालहए, िेलकन सबक लकसी को नहीं 

लमिता है। मैं िािी माइनॉलरटी या दलित की बात नहीं कर रहा हंू, वह कोई भी हो सकता है। 

आज हो कया रहा है? Mob-violence वैसे ही चि रहा है। कि हम झारिं्ड के एक अंसारी के 

बारे में देि रहे थे। झारिं्ड तो अब lynching and mob-violence का एक अड्ा बन गया है, 

िैकटरी बन गया है। हर हफते mob-violence में, lynching में वहा ं दलित और मुशसिम को तो 

मरना है ही है, वह तय है, उसे दुलनया की कोई ताकत बचा नहीं सकती। इसलिए यह 'सबका 
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साथ, सबका न्श्वा्स' तब होगा। माननीय प्रधान मंत्री जी, हम इसमें आपके साथ हैं, इस जंग 

में आपके साथ हैं, इस िड़ाई में आपके साथ हैं, िेलकन यह कहीं नजर पर तो लदिे, इसका 

एकशन तो कहीं नजर आये। माननीय प्रधान मंत्री जी, एकशन नजर नहीं आता।।

एक और बात कही है लक "My Government is committed to that very idea of nation-

building, the foundation for which was laid in 2014." माननीय प्रधान मंत्री जी, देश की 

िाउं्ेडशन 2014 में नहीं रिी गयी थी, यह 1950 में रिी गयी थी। 1947 में तो आज़ादी हुई, 

िेलकन 1950 के बाद जब पचंविथीय योजना बनी और इस पचंविथीय योजना से जो िाउं्ेडशन 

थी, इस देश के BHEL जैसे उद्ोग थे, तालक हम अपने देश में सब कुछ बनायें। ये आज पावर 

की बात करते हैं। 1950 में 1300 मेगावाट लबजिी थी। आज िािों मेगावाट लबजिी है। यह 

उसी िाउं्ेडशन की वजह से है। थम्भि प्रोजेकट के बारे में मेरे पास गुजरात से िेकर क्मीर 

तक की एक लिसट है। यह NHPC कहा ँ से आया, यह NTPC कहा ँ से आया? ये लकसने िडे़ 

लकये? इनकी टरबाइन मशीनें कहा ँ बनीं? ये इस देश में बनीं। ये ्ैडमस कहा ँ से बने? भािड़ा 

्ैडम से िेकर आज छ:-साढे़ छ: हजार ्ैडमस हैं। ये उसी वति बने हैं, तभी से शुरू हुए हैं। यह 

ग्रीन लरवोलयशून कहा ँ से आया? यह ग्रीन लरवोलयशून लकसने िाया? ये बीज कहा ँ से आये? ये 

इंसटीट्ूशंस लकसने बनाये? ये युलनवर्सटीज़ लकसने बनाये? यह ट्रेनों का जाि लकसने बनाया? 

आज, नहीं, नहीं, उनहोंने कुछ भी नहीं लकया, सोया हुआ हाथी था। उस सोये हुए हाथी ने अपने 

आप ही ये ्ैडमस भी बनाये, अपने आप ही NTPC में और hydroelectric projects में इतने करोड़ों 

की लबजिी पैदा हो गई, ये सड़कें  अपने आप बन गयीं, ट्रेनें बन गयीं, कयोंलक हाथी सोया था। 

नेहरू सोये थे, इंलदरा गा ंधी सोयी थीं, शासत्री सोये थे, राजीव गा ंधी सोये थे और लिर भी इतनी 

तमाम चीजें बन रही थीं। यह बहुत बुरी बात है। शुरि नहीं करना बहुत बुरी बात है, अपने से 

पहिे वािों को, लजनहोंने देश के लनमणार् के लिए काम लकया हो।

"नय ू इंल्डया" की बात सुलनए। थोड़ा-बहुत मैं भी पढ़ता हँू। मैंने "नय ू अमेलरका" नहीं सुना। 

मैंने लकतने बडे़-बडे़ राष्ट्रपलत देिे। 20 साि पहिे चाइना में भी बड़ा लरवोलयशून आ गया, मैं 

चाइना को पहचान नहीं सका था, जब मैं तीन साि पहिे गया, िेलकन उनहोंने "नय ू चाइना" 

नहीं कहा, "नय ू लरिटेन" नहीं कहा। "आधुलनक चाइना" हो सकता है, "आधुलनक अमेलरका" हो 

सकता है, "आधुलनक लरिटेन " हो सकता है, "आधुलनक इंल्डया" हो सकता है, िेलकन "नय ू

इंल्डया" नहीं हो सकता, कयोंलक लिर पुराना इंल्डया कहा ँ गया? मैं आपसे लनवदेन करता हँू लक 

"नय ू इंल्डया" आप अपने पास रलिए, हमको "ओल्ड इंल्डया" दीलजए। वह ओल्ड इंल्डया, लजसमें 

पयार था, मुहबबत थी, कलचर था, सभयता थी। मुशसिम और दलित के पा ँव में का ँटा चुभता था, 

तो उसकी चुभन लहनदू भाइयों में िगती थी और लहनदू भाई की आँि में रास का लछिका जाता 

था, तो आँसू मुसिमान और दलित की आँि से लनकिते थे। वह था- ओल्ड इंल्डया। कोई निरत 

नहीं थी, कोई गुससा नहीं था, कोई लिलचग नहीं थी, एक-दूसरे के लििाि कोई हेट नहीं थी, 

कोई प्रचार नहीं लकया जाता था। वह ओल्ड इंल्डया था। यह नय ू इंल्डया की जो नयी सभयता और 

कलचर आ गयी है, लजसमें इंसान, इंसान का दु्मन है। मैं कई बार इस हाउस में कह चुका हँू 

लक जब इंसान, इंसान से ्डरे और जंगिी जानवर से नहीं ्डरे, तो उसका मतिब यह है लक 
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कुछ नयी चीज हो गयी है। आज अगर आप जंगि से चिेंगे, तब तो शेर, रीछ, सा ंप से ्डर 

नहीं िगेगा, िेलकन अगर आप बसती में चिेंगे, तो आपको आदमी से ्डर िगेगा। यह नय ू इंल्डया 

है। आज आदमी, आदमी से ्डरता है। आज आदमी जंगिी जानवर से नहीं ्डरता। हमको वह 

इंल्डया दीलजए, लजसमें लहनदू, मुसिमान, लसि, ईसाई भाई की तरह पे्रम से रहें, एक-दूसरे के 

लिए जान की बाजी िगाएं। हम एक िून हैं, एक आदमी हैं, एक भारतीय हैं, इसमें कोई बाहर 

वािा नहीं है। लकसी एक लवशेि धम्भ वािे को यह नहीं कहा जा सकता लक वह अंदर का है और 

दूसरे धम्भ का बाहर का। सबने यहीं जनम लिया है, लकसी ने धम्भ पलरवत्भन लकया, िेलकन व े सब 

यहीं के हैं, इसलिए इस नय ू इंल्डया में बाकी चीजें सब हो सकती हैं, यह जरूरी है।

इसमें कहा गया है लक equal opportunities will be given, िेलकन equal opportunities 
कहा ं हैं? माननीय प्रधान मंत्री जी, लहनदुसतान के एक परसेंट िोगों के पास 73 परसेंट वलेथ है। 
यह मेरी लरपोट्भ नहीं है, बशलक जो economists हैं, व े जानते हैं। लक 73 परसेंट वलेथ एक परसेंट 
िोगों के पास है। बाकी िोगों के पास कया है? Equal opportunity कहा ं है? लजतने भी िेके 
लदए जाते हैं, व े सब दो-चार कंपलनयों को ही लदए जाते हैं, चाहे व े लबजिी के िेके हों, सड़कों 
के िेके हों, contracts के हों, एयरपोटस्भ के हों, व े सब दो-चार कंपलनयों के बाहर कहीं नहीं 
जाएंगे और वह भी जो सरकार के करीब हैं, उनको ही लदए जाते हैं। यह equal distribution of 
wealth नहीं है, बशलक चदं िोगों के हाथ में लहनदुसतान की economy आई है, दौित आई है, 
पैसा आया है और अिसोस से कहना पड़ता है लक व े सरकार के बहुत करीबी हैं।

महोदय, Cooperative federalism की बात की गई, िेलकन लजतना Cooperative federalism 
का जनाज़ा इन 5 सािों में उिा है, अथथी उिी है, इतनी कभी नहीं उिी और इसकी शुरुआत 
2015-16 से हुई थी। जब अरुर्ाचि प्रदेश के अंदर का ंगे्रस की three-fourth majority वािी 
गवन्भमेंट को वहा ं के गवन्भर के द्ारा हटाया गया था। लवधान सभा के सपीकर का इिेकशन 
restaurant में लकया गया था, Chief Minister का इिेकशन लकसी बार में हुआ था। यह शायद 
दुलनया के इलतहास में पहिी दिा हुआ होगा लक लवधान सभा से बाहर रेसटोरेंटस में सपीकरों का 
चुनाव लकया जाता है और इस सरकार ने तब तक बस नहीं लकया, जब तक उस सरकार को 
लगराया नहीं, ितम नहीं लकया और अपनी सरकार नहीं बनाई। हमने इसके बाद मलर्पुर में देिा, 
जहा ं का ंगे्रस की majority थी, िेलकन गवन्भर भारतीय जनता पाटथी के चीि लमलनसटर को oath 
लदिा रहा था। हमने गोवा के अंदर तभी देिा लक majority का ंगे्रस की थी और भारतीय जनता 
पाटथी का आदमी ओथ िे रहा था, कया यह federalism है? कया हम इसको federalism कहेंगे?

महोदय, हमने लत्रपुरा के अंदर देिा लक वहा ं कया हुआ और आज हम देि रहे हैं लक 
लवधान सभाओं के अंदर, माननीय प्रधान मंत्री जी, चाहे वह गुजरात के अंदर हो, एमएिएज़ 
कैसे भगाए जाते हैं, लकतने-लकतने करोड़ रुपए देकर भगाए जाते हैं, कया-कया िािच देकर 
भगाए जाते हैं? अभी आनध्र प्रदेश के अंदर यही हुआ। अभी पलचिम बगंाि के अंदर कया हो रहा 
है? वहा ं पर एमएिएज़ भगाए जा रहे हैं, corporators भगाए जा रहे हैं। आज कर्णाटक, मधय 
प्रदेश, महाराष्ट्र और तेिगंाना के अंदर इनको भगाने के लिए लकतने प्रयास लकए गए। अगर यह 
cooperative federalism है सेंटर और सटेटस के लर्ते में, तो इसमें Cooperative federalism 
कहा ं है? आपने कोई सटेट छोड़ी है, जहा ं आप defection करके... उन पर तीन-चार तिवारें 
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रिी जाती हैं सबसे पहिे इनकम टैकस, दूसरा ई्डी, तीसरा सीबीआई और– चार लकताबा ं उतो 
िश्थया ं, पजंवा ं आया ्ंड्डा – और अगर कुछ नहीं, तो ्ंड्डा भी और लिर अगर कुछ नहीं, तो 
लिर पैसा। मैंने federalism का जनाज़ा कभी उिते नहीं देिा, लजस तरह से इन पा ँच सािों में 
federalism की अथथी उि गई। लट्रपि तिाक की बात की गई है, वह जब आएगा, तब उस पर 
चचणा करेंगे, िेलकन मेरा यह कहना है लक हम लट्रपि तिाक के लििाि हैं। तिाक, तिाक के 
िेवर में कोई नहीं है, सब उसके लििाि हैं, िेलकन इसके पीछे वह धारर्ा नहीं है, इसके पीछे 
उस िानदान को ितम करने की नीयत है। Fugitive and Economic Offenders Act के बारे में 
कहा है लक यह बड़ा कामयाब, effective रहा है। मैं कहना चाहता हँू लक बहुत effective रहा है। 
नीरव मोदी का अभी तक पता नहीं है, मेहुि चौकसी का अभी तक पता नहीं है, िलित मोदी 
का अभी तक पता नहीं है। बडे़-बडे़ लवदेश चिे गए और छोटे वािे पाटथी में आ गए। कहा गया 
लक It's very effective, इससे जयादा कुछ effective नहीं हो सकता। इससे जयादा effective कया 
हो सकता है। उसके बाद आपने कहा, we will provide safe and peaceful environment to 
the residents of Jammu and Kashmir. माननीय राष्ट्रपलत जी के अलभभािर् में यह ्डािना 
एक बहुत बड़ा अपराध है। लपछिे 15 साि में जब से militancy ितम हुई है, जममू-क्मीर इतना 
िराब कभी नहीं रहा। इतने िौज के िोग कभी नहीं मरे, लजतने इन चार सािों में मरे हैं। इतने 
security forces के िोग कभी नहीं मरे, इतने civilians कभी नहीं मरे, international border पर 
इतनी cross fire violations कभी नहीं हुईं, जममू, सा ंबा और कटरे के border पर िोगों का और 
माि-मवलेशयों का इतना नुकसान कभी नहीं हुआ, लजतना इन पा ँच सािों में हुआ। उसके बाद 
भी आप कहते हैं लक सब peaceful है। मैंने इसी सदन में माननीय प्रधान मंत्री जी को बताया 
था लक जममू-क्मीर और नॉथ्भ-ईसट के बीच में आप िोग हाथ मत ्डलिये, यह आपके बस में 
नहीं है। आप िोगों की तीन साि हुकूमत चिी और आप भाग गए। अब आप राष्ट्रपलत शासन 
के द्ारा अपनी सरकार चिा रहे हैं। Ruling party अभी बड़ा रेिल्डट िे रही है लक पचंायत 
इिेकशन peaceful हो गए। Corporation और municipality के इिेकशंस का रेिल्डट िे रहे हैं। 
मैं यह मानता हँू लक इिेकशंस peaceful हो गए। आप अभी रेिल्डट िे रहे हैं लक िोक सभा के 
इिेकशन peaceful हुए, मैं मानता हँू लक peaceful हो गए, िेलकन अगर आपकी ही बात को लिया 
जाए लक पचंायत के इिेकशन peaceful हो गए, कोई रटना नहीं हुई, कॉपोरेशन के इिेकशंस 
हो गए, कोई रटना नहीं हुई, तो लिर आप ्ेडढ़ साि से लवधान सभा के इिेकशंस कयों नहीं 
करवा रहे हैं? आप वहा ँ सेंट्रि से हुकूमत करना चाहते हैं, कयोंलक आपको मािमू है लक आप 
दोबारा सत्ता में नहीं आएंगे। आप राष्ट्रपलत शासन के द्ारा जममू क्मीर जैसे sensitive area में 
अपना रूि करना चाहते हैं। वहा ँ आपके वति में गरीब परेशान हो गया, tourism zero हो गया। 
उनकी आर्थक condition zero है, शूनय के बराबर है। उनहोंने जो बैंकों से िोन लिया, व े उनकी 
लक्तें नहीं उतार सके। बडे़-बडे़ होटिों की occupancy 10 प्रलतशत है और आप कह रहे हैं लक 
हम जममू क्मीर को िीक कर रहे हैं, इसलिए मैं आपसे लनवदेन करंूगा लक आप वहा ँ तुरंत 
लवधान सभा के इिेकशन करवाइए और िोगों को इंसाि दीलजए। मैं इसके साथ आलिर में दो 
लमनट िूगंा। हमारा लनवदेन होगा लक इस देश के लकसानों की हाित िराब है। आपने योजनाएं 
बनाईं। माननीय नड्ा जी ने बीमा योजना के लिए बताया। चाहे वह सवास्थय की योजना हो, चाहे 
लकसान की योजना हो। िेलकन आपका लदि कहीं और था, दद्भ कहीं और था। वैसे तो इसको 

[श्ी गुिाम नबी आज़ाद]
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† Transliteration in Urdu script.

सवास्थय और लकसानों के लिए बनाया गया था, िेलकन इसका असिी िायदा बीमा कंपलनयों को 
होने वािा था, यह हम भी जानते हैं। उसका िाभ न तो लकसान को लमिना है, न बीमार को 
लमिना है, जबलक बीमा योजनाओं के लिए हज़ारों करोड़ रुपया जाता है, इसलिए हम satisfied 
नहीं हैं। लकसानों ने अभी आपको वोट दे लदए, कयोंलक इिेकशन के दौरान भी आप दो-दो हज़ार 
हाउस टू हाउस बा ँट रहे। थे। मुझे अिसोस है लक इिेकशन कमीशन ने उसे नहीं रोका। आप 
throughout the election, house to house जाकर बा ँट रहे थे। अब आप अपने भािर् में कहें। 
इसलिए लकसानों के लिए कुछ करने की बहुत जरूरत है। इसी तरह से, इस वति employment 

generate करने की बहुत जरूरत है और उसकी तरि भी धयान देना चालहए। 

आपने 112 Aspirational districts की बात कही है। उनकी aspiration तो तभी ितम हो गई 
थी, जब यपूीए गवन्भमेंट ने बकैव्ड्भ ल्डशसट्रकटस के उतथान के लिए, उनके ्ेडविपमेंट के लिए 
एक बकैव्ड्भ िं्ड रिा था और एक-एक ल्डशसट्रकट को 40-40, 50-50 करोड़ रुपये लमिते थे, 
जो लक बाकी ल्डशसट्रकटस से over and above था, लजसे इस सरकार ने वि्भ 2014 में आते ही 
बनद कर लदया। आपने उनकी सा ँस तो बनद कर दी, अब उनकी aspiration कया रही? मुझे पूरा 
न्श्वा्स है लक सरकार इन तमाम मुद्ों की तरि धयान देगी, वह ज़मीन पर जयादा काम करेगी 
और टेिीलवज़न तथा ऐडस का सहारा कम िेगी, तालक िोगों को वाकई में यह न्श्वा्स हो लक 
चाहे व े वोट लकसी को दें, आपको दें या हमको दें, िेलकन हमारा िक्य यही है लक देश में शा ंलत 
हो, देश में सब भाई-बहन पयार से रहें, लसर उिाकर लजएँ और सबको दो वति की रोटी उपिबध 
हो। यही हमारा िक्य है। इनहीं शबदों के साथ, मैं माननीय राष्ट्रपलत जी का, उनके भािर् के 

लिए बहुत-बहुत आभार प्रकट करता हँू। बहुत-बहुत धनयवाद।

کرتے وشواش  پر  ضوشلسم  ہیں،  کرتے  وشواش  هیں  لوک-تتٌر  ہن  آزاد:  نبی  غالم  † جناب 

رہیں هیں  ضرکبر  ہن  ہیں۔  کرتے  وشواش  پر  پلورالسم  ہیں،  کرتے  وشواش  پر  فیڈرلسم  ہیں، 

کہ ہے  هبًٌب  یہ  ہوبرا  لیکي  گے،  رہیں  ثھی  ثبہر  ضے  پبرلیوٌٹ  گے،  رہیں  هیں  وپکش  گے، 

لئے کے  ضوتتٌرتب  کی  ثھبرة  لئے،  کے  اکھٌڈتب  کی  ثھبرت  لئے  کے  ایکتب  کی  ،ثھبرت 

چیسیں توبم  یہ  لئے،  کے  ایگسضٹیٌص  پوری  کی  ثھبرت  لئے  کے  ّوبى  ض  اور  هبى  کے  ثھبرت 

کوشش کی  کرًے  کوسور  کو  چیسوں  اى  پبرٹی  ثھی  جو  آدهی،  ثھی  جو  ہیں۔  ضروری 

ہبر دیش  لیکي  ہیں،  ثھی  جیتتے  اور  ہیں  ضکتے  جیت  وٍ  ہیں،  ضکتے  آ  هیں  ضتہّ  وٍ  کرے، 

ہیں۔ چبہتے  ًہیں  وجئے  کی  پبرٹی  ایک  کطی  ہن  ہیں،  چبہتے  وجئے  کی  دیش  ہن  ہے۔  جبتب 

ہیں گئی  رکھی  ذریعے  کے  کیجٌیٹ  هیں  ثھبشي  کے  جی  راشٹرپتی  هبًّئے  چیسیں  ضبری  ثہت 

هہبتوب راشٹر-پتب  ہن  ضبل  اش  کہ  ہے  ہوئی  شروعبت  کی  ثھبشي  کے  جی  راشٹرپتی  اور 

لئے کے  واضیوں  ثھبرت  لئے،  کے  ثھبرت  یہ  ہیں۔  رہے  هٌب  دى  جٌن  واں  کب 150  جی  ،گبًدھی 
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(श्री उपसभरापक्त  पीठासीन हुए)

प्रो. रराम गोपराल यरादव (उत्तर प्रदेश): माननीय उपसभापलत जी, राष्ट्रपलत महोदय ने ससंद के 
दोनों सदनों के सयुंति अलधवशेन में जो अलभभािर् लदया और ससंदीय मयणादा का अनुसरर् करते 
हुए उस पर नड्ा साहब ने जो धनयवाद प्रसताव रिा है, उसका मैं समथ्भन करता हँू। िेलकन, 
नड्ा साहब ने बाद में जो बात कही और लजसके समथ्भन में म्ैडम समपलतया उइके ने जो कहा, 
उसके सबंधं में मैं जरूर कुछ बातें कहँूगा।

श्ीमान्, राष्ट्रपलत जी का जो अलभभािर् है, जब मैंने इसे सुना, तो उस वति इतनी तालिया ँ 
बज रही थीं लक हम पूरे तरीके से उसे समझ नहीं पा रहे थे। िेलकन, उसके बाद मैंने देिा 
लक लजतना लवशाि हमारा देश है, लजतना बड़ा हमारा देश है, इस अलभभािर् में मंलत्रपलरिद ने 
राष्ट्रपलत के श्ीमुि से जो बातें कहिवाई हैं, लजन योजनाओं की चचणा की है, उन योजनाओं का 
आकार हमारे देश के आकार से भी जयादा बड़ा है और हमें िगता नहीं लक व े सब धरती पर 
उतर पाएँगी। अगर व े उतर जाएँ, तो देश सवग्भ बन जाए। हािा ंलक मील्डया के जलरए, टेिीलवज़न 
के जलरए इनहोंने इसे सोने की लचलड़या तो बना ही लदया, वह अिग बात है। 

महोदय, मैं राष्ट्रपलत जी के अलभभािर् के पैरा 7, 8 और पैरा 9 की तरि पूरे सदन का 
और िास तौर से सत्ताधारी दि का धयान आकर्ित करना चाहंूगा, हािा ंलक सत्ताधारी दि के 

[श्ी गुिाम नबी आज़ाद]
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जयादातर सदसय माननीय प्रधान मंत्री जी के जाने के बाद चिे गए।

श्ीमन्, मैंने पहिे भी देिा था, लपछिी बार भी राष्ट्रपलत जी द्ारा इनहोंने कुछ ऐसी बातें कही 
थीं, जो नहीं कहिवानी चालहए थीं। इस बार भी इनहोंने कहा लक वि्भ 2014 से पहिे देश में जो 
वातावरर् था, उससे सभी देशवासी भिी-भा ंलत पलरलचत हैं, लनराशा और अशसथरता के माहौि से 
देश को बाहर लनकािने के लिए देशवालसयों ने तीन दशकों के बाद पूर््भ बहुमत की सरकार चुनी 
थी, उस वति। लिर इनहोंने कहा लक मैंने इसी वि्भ 31 जनवरी को इसी सेंट्रि हॉि में कहा था लक 
मेरी सरकार पहिे लदन से ही देशवालसयों का जीवन सुधारने, कुशासन से पैदा हुईं..., मैं यहा ं 
इस बात पर जोर देना चाहंूगा लक कुशासन से पैदा हुईं उनकी मुसीबतें दूर करने और समाज 
की आलिरी पलंति में िडे़ वयलति तक सभी ज़रूरी सुलवधाएं पहंुचाने के िक्य के प्रलत समर्पत है।

श्ीमन्, इधर जो िोग बिेै हुए है, उसमें बहुत लवद्ान िोग हैं, कुछ वदेपािी हैं, शासत्रों के 
ज्ाता भी हैं और शासत्रों का अधययन भी लकया है। हमारे जो प्राचीन महाग्रनथ हैं और जो शासत्र 
हैं, उनमें से मैं आपके माधयम से महाभारत के शा ंलतपव्भ की तरि यहा ं सरकार का धयान आकर्ित 
करना चाहता हंू जब भीष्म लपतामाह महाप्रयार् करने को थे। कृष्र् युनिमषठिर और पा ं्डवों को उनके 
पास िेकर गए और उनहोंने कहा लक ये अब हशसतनापुर के नए नरेश हैं, आप इनको कुछ राजधम्भ 
के बारे में बताइए। धम्भ और राजधम्भ के बारे में जो कुछ उनहोंने बताया, मैं उन सारी बातों पर 
नहीं जाऊंगा, लसि्भ  एक बात की ओर धयान आकर्ित करना चाहता हंू तालक भलवष्य में इस तरह 
की बातें न आएं। लपतामाह ने युलधलष्ठर से कहा लक नए राजा को कभी पुराने राजा ने, पुराने राजय 
में कया हुआ, कया गिलतया ं हुईं, कैसी अथ्भवयवसथा हुई या िराब हुई, इसकी छानबीन में नहीं 
िगना चालहए। उनमें दोि लनकािने का प्रयास मत करना, वरना तुम आगे कुछ नहीं कर पाओगे, 
केवि दोि लनकािते रह जाओगे। यह जो राष्ट्रपलत अलभभािर् की पलंति है, व े वही गिती कर 
रहे हैं और अभी आपने उसका जवाब लदया लक ये सारा देश जो है, इस िोकतंत्र की नींव और 
उसका जो महि बना हुआ है तो कया इनहोंने बाि ू की दीवार पर अभी आकर एकदम दो साि 
में िड़ा कर लदया? इसकी नींव तो बहुत पुरानी है। इसलिए राष्ट्रपलत जी के मंुह से इस तरह 
की बातें हर बार मत कहिवाइए लक पहिे ऐसा हुआ, पहिे ऐसा हुआ और पहिे ऐसा हुआ। 
आप पहिे ऐसा हुआ, वही करते रह जाओगे और कागज़ और अिबारों के ज़लरये देश को 'सोने 
की लचलड़या' बनाते रह जाओगे, ज़मीन पर कुछ नहीं उतार पाओगे।

आपने कहा लक अपार जनसमथ्भन लमिा, लबलकुि सही कहा। जनता ने अपने लहतों, अपने 
अलधकारों का बलिदान देकर आपको सत्ता में पहंुचा लदया। अब आपका यह पुनीत कत्भवय है लक 
आप जनता के हकों की, जनता के लहतों की पूरी तरह रषिा करें और जो वायदे लकए हैं उनकी 
रषिा करें, वायदों को केवि जुमिों तक सीलमत न रिें। और जो वादे लकए हैं, उनको पूरा करें। 
वादों को केवि जुमिों तक सीलमत न रिें। पैरा-11 में कहा गया है लक अनय चीज़ों के अिावा 
इस सरकार का अपने सामानय जीवन में दबाव, प्रभाव या अभाव िोगों को महसूस न हो। यह 
सरकार का मुखय धयेय है, तो कया यह सच है? कया यह सच है लक दबाव, प्रभाव या अभाव, यह 
जनता को महसूस नहीं हो रहा है ? कया यह सच नहीं है लक बडे़ पैमाने पर fake encounters 
हो रहे हैं? कया यह सच नहीं है लक fake encounters और अनय मामिों में कोई एिआईआर 
तक नहीं लििी जा रही है ? कया यह सच नहीं है लक हतयाओं जैसे गभंीर मामिों में इस देश 
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के कई राजयों में एिआईआर नहीं लििी जा रही है? यलद एिआईआर लििी जा रही है, तो 
लजसके पलरवार का आदमी मरा है, उसके पलरवार वािों के ऊपर लरपोट्भ लििी जा रही है। कया 
यह सत्ता का दबाव नहीं है और शसथलत यहा ं तक लबगड़ गई है लक कहीं-कहीं अलधकारी बेिगाम 
हो गए हैं। सत्ताधारी दि के एमएिएज़ को हमारे पड़ोस के लजिे में दो-दो लदन धरने पर इसलिए 
बिैना पड़ा लक दरोगा को हटाइए, कयोंलक यह दरोगा बेईमान है। िेलकन एसपी इसलिए उस 
दरोगा को नहीं हटा सकता, कयोंलक वह दरोगा लजस लबरादरी का है, उसी लबरादरी का मुखय 
मंत्री है, इसलिए एसपी उसको touch नहीं कर सकता है। आप दबाव, प्रभाव या अभाव की जो 
बात कह रहे हैं, यह केवि कागज़ की बात है। यह लबलकुि भी धरती पर नहीं उतर पा रहा है। 
अभी हमारे एमपी लवशमभर प्रसाद लनिाद जी मुझे एक वील्डयो लदिा रहे थे। मैं आपको बताना 
चाहता हंू लक बदायूं में पुलिस सड़क पर एक मोटर साईलकि वािे की चैलकग कर रही थी - 
केवि एक वयलति है - एक सुनसान जगह है, उस सड़क पर एक पुलिस का का ंसटेबि राइिि 
लिए हुए और लबलकुि उस वयलति पर लनशाना साधे हुए है और एक राइिि उसके ऊपर ताने 
हुए है। और उससे कह रहा है लक अगर हाथ नीचे करे, तो गोिी मार दंूगा। यलद आप कहें तो 
मैं आपको अभी वह वील्डयो लदिवा देता हंू। कया यह दबाव नहीं है? कया यह प्रभाव नहीं है? 
जनता को आप लकस तरीके से दबावमुति करना चाहेंगे, प्रभावमुति करना चाहेंगे? यलद ये चीजें 
नहीं होंगी, तो अभाव से मुति कैसे हो जाएंगे?

राष्ट्रपलत के अलभभािर् के पैरा-12 में आप कह रहे हैं, "मेरी सरकार राष्ट्र लनमणार् की उस 
सोच के प्रलत सकंशलपत है, लजसकी नींव वि्भ 2014 में रिी गई थी।" 2014 से पहिे नींव थी ही 
नहीं, लबना नींव के ही सब काम चि रहा था! उसके बाद आप कहते हैं... "एक िास चीज़ 
सशति, सुरलषित, समृद्ध और सव्भसमावशेी भारत के लनमणार् की लदशा में आगे बढ़ रही है।" मैं 
सशति और सुरलषित पर बात करना चाहता हंू। अगर देश पूरी तरह से सुरलषित है, तो श्ीमन्, मैं 
आपके माधयम से, सरकार से यह जानना चाहता हंू लक हमारे देश की सीमाएं कयों लसकुड़ रही 
हैं? कया यह सच नहीं है लक चाइना हमारे देश की सीमाओं पर, हमारे देश की ज़मीन पर हर 
रोज़ कुछ न कुछ आगे बढ़ता है? कया यह सच नहीं है? तो भारत कहा ं सुरलषित है? मैं लिर 
कहना चाहता हंू, लजस बात का, मैंने शुरू में शा ंलतपव्भ का उदाहरर् लदया था, उसमें उसी जगह 
लपतामाह ने कहा था लक युलधलष्ठर, अपने इस राजय की सीमाओं की रषिा उसी तरह से करना, 
जैसे एक बेटा अपनी मा ं के आंचि की रषिा करता है। कया आप यह कर पा रहे हैं? नहीं कर 
पा रहे हैं। पालकसतान की तरि तो आंिें लदिा देंगे, लहनदू-मुशसिम के नाम पर वोट िेने के 
लिए, िेलकन चीन की तरि लगड़लगड़ाते रहेंगे। प्रधान मंत्री जी कहते थे-मेरे पास सब वील्डयोज़ 
हैं–कमज़ोर नेतृतव है, वरना आंि में आंि ्डािकर चाइना से बात करंूगा। की आपने बात? आप 
वहा ं गए, राष्ट्रपलत को िाए और साबरमती नदी के लकनारे दोनों झिूा झिू रहे थे। ...(वयविरान)...

श्री आननद शममा (लहमाचि प्रदेश): और उसी वति उनकी िौज हमारे देश में थी।

प्रो. रराम गोपराल यरादव: श्ीमन्, इसी पैरा में आगे श्ीमान राष्ट्रपलत जी के द्ारा इनहोंने  
श्ी नारायर् गुरु के कुछ लवचारों की बात की है और कहा है, "जहा ं जालत और धम्भ के भेदभाव 
से मुति होकर सभी िोग भाई-भाई की तरह रहते हैं" – इस तरह की ये वयवसथा करेंगे। कया यह 

[प्रो. राम गोपाि यादव]
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सच है? कया यह सच है लक जालत और धम्भ के नाम पर कोई भेद नहीं लकया जा रहा है? कया 
यह सच नहीं है लक जालत देिकर अलधकालरयों की पोससटग होती है, जालत देिकर अलधकालरयों 
को दंल्डत लकया जा रहा है, जालत और धम्भ के नाम पर िोगों के साथ, अलधकालरयों से िेकर 
आम जनता के साथ भेदभाव हो रहा है? कया आप mob lynching को भिू गए, लजसकी यहा ं 
पर चचणा हुई थी? कया यह जालत और धम्भ के नाम पर भेदभाव नहीं है? पॉलिलटकि पाटथीज़ के 
नाम पर ...(वयविरान)...

श्री उपसभरापक्त: कृपया बीच में टीका-लटपपर्ी न करें।

प्रो. रराम गोपराल यरादव: श्ीमन्, मैं इनकी जानकारी में िाना चाहता हंू लक इस सरकार के 
बनने के बाद अकेिे उत्तर प्रदेश में 17 लदन में 24 समाजवादी पाटथी के काय्भकतणाओं की हतया कर 
दी गयी। एक तरि जहा ं हमारी सरकार थी, तो महामलहम रोज़ लचट्ी लििते थे, अब कोई लचट्ी 
नहीं लििी जा रही और दूसरी तरि बगंाि में तीन बीजेपी के काय्भकतणा मार लदए गए– अगर 
व े बीजेपी के हैं तो – तो advisory जारी हो जाती है। यह भेदभाव छोलड़ए। अगर आप देश पर 
राज कर रहे हैं, तो आप केवि बीजेपी के प्रधान मंत्री नहीं हैं या यह सरकार केवि बीजेपी की 
सरकार नहीं है, यह पूरे देश की सरकार है। कया यह हमारी सरकार नहीं है, कया आप हमारे 
मंत्री और प्रधान मंत्री नहीं हैं? इसलिए इस तरह का भेदभाव नहीं होना चालहए। मुझे याद है, 
एक लदन यहा ं इसी सदन में disturbance होने के बाद जब सब िोग पीछे गए तो वहा ं माननीय 
जेटिी साहब भी गए, मैं भी गया, वहा ं सब नेताओं को बुिाया गया था। वहा ं पर प्रधान मंत्री 
जी बिेै हुए थे तो उनहोंने मुझे रोक लिया और कहा लक राम गोपाि, मैंने बनारस लजिे में एक 
गा ंव गोद लिया है। आपकी पाटथी का सदसय उस गा ंव में प्रधान है, वहा ं पर लवकास का कुछ 
काम हुआ था, नािी आलद बनी थी, उसने उसे तुड़वा लदया तो मैंने प्रधान मंत्री जी से कहा लक 
अगर ऐसा है तो वह प्रधान भिे ही समाजवादी पाटथी का है, िेलकन वह जेि में होगा, इतना 
ईमानदार, सखत और बलढ़या किेकटर वहा ं का है, मैं उसे personally जानता हंू कयोंलक वह 
हमारे लिरोज़ाबाद में रहा था। मैंने सेंट्रि हॉि में जाकर उनहें िोन लकया तो ्डीएम ने कहा लक 
वह प्रधान दस लदन से जेि में है और लजतना उसने नुकसान लकया था, सब बनवा लदया गया 
है और 15 तारीि तक वह गा ंव िुिे में शौच से मुति हो जाएगा। उनहोंने कहा लक मुखय मंत्री 
जी के ये लनददेश हैं लक यह प्रधान मंत्री जी का जनपद है, इसमें लवकास के मामिे में और लकसी 
भी तरीके से कोई कमी नहीं आनी चालहए, जो भी प्रोजेकटस हों, उनहें सीधे हमारे पास भेलजए। 
देश के प्रधान मंत्री के जनपद, िोक सभा षेित्र में लकसी तरह की कोई कमी नहीं होनी चालहए, 
हमारी तो यह सोच थी। आपकी सोच यह है लक काय्भकतणाओं को बीन-बीन कर, व े लजिा पचंायत 
के सदसय हैं, पाटथी के पदालधकारी हैं, मारा जा रहा है। मैं नोए्डा में गया, वहा ं लवधान सभा के 
अधयषि को मार लदया गया और कोई कार्भवाई नहीं हुई। हािा ंलक एसएसपी से मैंने बात की, तो 
उनहोंने कहा लक मैं दो लदन के अंदर लगरफतार कर िूगंा, िेलकन हतया तो हो ही गई और मारने 
वािे बीजेपी के िोग थे। अगर इस तरह से लनरंकुश हो जाएंगे, तो कैसे राज चिेगा? आप यह 
न समलझए लक इतना बड़ा जनादेश पाने के बाद िोग हटते नहीं हैं। आपको 303 सीटें लमिीं, 
1984 में राजीव जी को 412 सीटें लमिी थीं और 1989 में चुनाव हार गए थे। आपने जनता का 
न्श्वा्स पा लिया है, यह अिग बात है। िेलकन उसको कायम रिने के लिए जो आपने शबि 
जोड़ा है, 'सबका न्श्वा्स', उस न्श्वा्स को जीतने की कोलशश कीलजए। हािा ंलक मैं तो अलकचन 
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हंू, अलपज् हंू, आपको सिाह नहीं दे सकता, िेलकन लिर भी इतना कहना चाहता हंू लक न्श्वा्स 
अगर नहीं जीत पाओगे, तो कोई िगातार सत्ता में नहीं रह सकता है। कया कभी कोई सोचता 
था लक का ंगे्रस सत्ता से हट जाएगी? उसे भी हटना पड़ा। ये बाते जो हैं, जो आपने बताईं बहुत 
सारी बातें हैं और मुझे अभी कई बातें करनी हैं।

इनहोंने 14वें पैरा में कहा है लक नए भारत के इस पथ पर उद्मी भारत को नई ऊंचाइया ं 
लमिेंगी और युवा भारत के सपने भी पूरे होंगे। कया युवा भारत के सपने पूरे हो रहे हैं? लकतना 
जयादा unemployment है? चपरासी की नौकरी की vacancies लनकिती हैं, उसमें पीएच्डी 
वािे िोग ए्प्वाई करते हैं, यह हाित है। जो बेचारे गरीब िोग सिाई कम्भचारी िग जाते थे, 
व े नहीं िग पाते हैं। बडे़-बडे़ जो धन्ना सेि हैं, व े सिाई कम्भचारी हो जाते हैं और लिर उसे पा ंच 
हजार रुपया दे देते हैं और िुद सिाई करने के लिए नहीं जाते हैं। हमारे इटावा में एक गा ंव 
है, वहा ं पर मैंने िोगों से पूछा लक सिाई कम्भचारी कौन है? उनहोंने कहा लक एक पलं्डत जी 
हैं। मैंने पूछा लक कया व े सिाई करने आते हैं? उनहोंने बताया लक व े नहीं आते हैं। मैंने पूछा लक 
कयों नहीं आते हैं? उनहोंने कहा लक साहब, व े लकसी दूसरे आदमी को भेज देते हैं, इसलिए नहीं 
आते हैं। मैंने कहा लक अब की बार जब बयाह-शालदया ं हों, तो सिाई करने वािे लदन उसी को 
बुिाइएगा। जब शादी-बयाह का समय आया, तो गा ंव वािों ने कहा लक हम तुम से सिाई नहीं 
कराएंगे, तुमहें तो 5 हजार रुपये लमिते हैं। हम उसी से सिाई कराएंगे जो 20 हजार रुपये िेते 
हैं, आप उनहीं को भेलजए। व े इसतीिा देकर चिे गए। ऐसा हो रहा है। कहा जा रहा है लक युवा 
भारत के सपने पूरे होंगे। िोग आतमहतया कर रहे हैं। िोग disgruntled हो गए हैं, लनराश हो गए 
हैं। जो थोड़ा-सा िाइन से हट जाते हैं, व े रिाइम के रासते की तरि चिे जाते हैं।

आपने एमएसपी की बात की थी, सवामीनाथन लरपोट्भ की बात की थी। सवामीनाथन जी ने 
यह कहा था लक िागत की दर से ्ेडढ़ गुना पैसा लमिना चालहए। तो कया यह सच नहीं है लक 
िागत की दर को कम लदिा कर उसका ्ेडढ़ गुना करके आपने एमएसपी बना दी है? Cost of 
production को कम कर लदया और कम कर दोगे, तो ्ेडढ़ गुना दे सकते हो। मैं जानता हंू लक 
हमेशा ही कम करते रहे हैं। मैं 14वीं िोक सभा में चार साि एग्रीकलचर कमेटी का Chairman 
रहा हंू। मैंने CACP के Chairman को अिग से बुिाकर पूछा लक ईमानदारी से बताओ लक िागत 
कैसे लनकािते हो? व े बोिे साहब, आप हमारी गद्भन कयों कटाना चाहते हो? िागत तो बहुत 
जयादा है, िेलकन कम इसलिए लदिाते हैं लक हम एम.एस.पी. नहीं दे पायेंगे, गवन्भमेंट के लनददेश 
ऊपर से हैं, कृलि मंत्री जी के हैं। आपने सवामीनाथन कमेटी की बात कही है। सवामीनाथन कमेटी 
की लरपोट्भ का ंगे्रस के जमाने में आ गई थी, आपने उसको धूि में से झाड़-पोंछकर लनकािा और 
उसकी ्ेडढ़ गुना कीमत दे दी। नड्ा साहब, आप तो अचछे आदमी हैं, हमारे इनके साथ अचछे 
लर्ते रहे हैं। मैं हैलथ कमेटी का चेयरमनै रहा हंू और ये हैलथ लमलनसटर रहे हैं। हमने आपकी 
वलकिं ग देिी है। अब तो आप और भी बडे़ आदमी हो गए हैं, िेलकन full fledged हो जाएं, मेरी 
तो कामना यही है।

उपसभापलत महोदय, राष्ट्रपलत महोदय के अलभभािर् के पैरा 19 में लििा है लक तािाबों 
और झीिों पर रर बन गए और जि-सत्रोतों के ्ु्पत होने से गरीबों के लिए पानी का सकंट 

[प्रो. राम गोपाि यादव]
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बढ़ गया। आपको मािमू है लक जब िगातार जि-सतर लगरने िगा, तो लकसी ने सुप्रीम कोट्भ में 
पीआईएि दालिि की और उसके आधार पर सुप्रीम कोट्भ ने आदेश लदया लक 1952 के बाद लजतने 
तािाबों के पटे् हुए हैं, उन सब को लनरसत लकया जाता है और सरकारों को लनददेश लदए लक उन 
जिाशयों को जयों का तयों लिर से पुनजथीलवत लकया जाए। कया ऐसा लकसी सरकार ने लकया है? 
कया केनद्र सरकार ने इस आदेश की मॉलनटलरग की है? कयोंलक जि सकंट को रोकने के लिए, 
उसको टािने के लिए एक मात्र उपाय यही है लक विणा के जि को इकट्ा करें, उसका सचंयन 
करें। इसके अिावा हमारे पास कोई रासता नहीं है। कया हम कहीं से पानी बनाकर िे आयेंगे! विणा 
का जि जो नलदयों, नािों से होकर समुद्र में चिा जाता है, आप उसको रोकने का काम कीलजए 
और यह काम जिाशयों के जलरए ही हो सकता है। अब जिाशयों के ऊपर मकान बन गए हैं।

महोदय, मैंने एक बार मनैपुरी के लजिालधकारी से कहा, कयोंलक हमारे रर की बगि में ही 
मनैपुरी लजिा है, हमारे रर की और मनैपुरी लजिे की सीमा में दो लमनट की दूरी है। मैंने कहा 
लक मैं यहा ं इंटरमील्डएट में पढ़ा हंू, यहा ं पर चारों तरि तािाब ही तािाब हुआ करते थे, अब 
सभी में मकान बन गए, तािाब कहा ं चिे गए! मैंने उनसे कहा लक आप इन तािाबों की जा ंच 
कराइये। सुप्रीम कोट्भ का िैसिा है, आप तािाबों को नकशे में देलिए लक व े कहा ं-कहा ं पर थे। 
उनहोंने जा ंच के लिए एस.्डी.एम. को भेजा। एस.्डी.एम. साहब वहा ं पर गए, व े सब कुछ देि 
आए और लजनके रर टूटने वािे थे, सबने उनको पैसे दे लदए और व े िौट गए। जब-जब िोग 
लशकायत करते हैं, तब-तब एस.्डी.एम. करोड़पलत हो जाता है और लबना कुछ कार्भवाई लकए 
हुए ही चिा जाता है।

सर, यह सुप्रीम कोट्भ का आदेश है। आप इसको मंगवा कर देि िीलजए। जब तक आप 
जिाशयों को सुरलषित नहीं रिेंगे, तब तक पानी की समसया हि नहीं होगी। राजसथान में पानी 
की कमी होती थी, िेलकन उनहोंने अपनी पुरानी पोिरों को सािसुथरा करके िीक कर लिया 
है। भपेूनद्र जी, ऐसा लकया है या नहीं लकया है? वहा ं पर अब उतनी पानी की कमी नहीं हो रही 
है, लजतनी कमी हमारी तरि है, उत्तर प्रदेश की तरि है, लबहार की तरि है। 

एक माननीय सदसय बुदेंििं्ड की बात कर रहे थे। बुदेंििं्ड मधय प्रदेश और उत्तर प्रदेश 
दोनों ही राजयों में है, िेलकन जि को रोकने की कोई वयवसथा नहीं है। वहा ं पर चैक ्ैडम भी 
बनाते हैं, िेलकन इनद्रदेव की कृपा से एक बार बालरश अचछी तरह से हो जाती है, तो व े टूट 
जाते हैं और पानी बहकर चिा जाता है। वहा ं पर पानी रुक ही नहीं पाता है। मुझे याद है लक 
एक बार लचदमबरम साहब लवत्त मंत्री थे और उनहोंने बजट भािर् में कहा था लक जिाशयों के 
लिए व े अिग से प्रोलवजन करेंगे, तालक नये जिाशय भी बन सकें  और पुराने जिाशयों का 
जीर्दोद्धार हो सके और जो जि-सतर लगर रहा है, जो सकंट पानी का आने वािे लदनों में है, 
उसको रोका जा सके। हम तब से देि रहे हैं लक कब इस पर पूरी तरह से अमि होगा। इस 
पर अमि हुआ, तो मािमू है कैसे हुआ, पैसा लदया लकसी ने चैक तो लकया नहीं, तािाब लसि्भ  
वहा ं बन सकता है, जहा ं पर नेचुरि ढाि हो और पानी इकट्ा हो। तािाब ऐसे नहीं बनता लक 
यहा ँ तो पानी आ सकता है, यहा ँ पीछे से यहा ँ आ जाएगा, तािाब यहा ँ बन सकता है आलद 
आलद। िेलकन आप तािाब यहा ँ बनाने के बजाय, पीछे वािी चेयर है, जो ऊपर है, वहा ँ बना 
देंगे, तो कया बालरश का पानी वहा ँ चिा जाएगा? नहीं जा सकता है। यही हुआ। सारा पैसा िा 
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गए, तािाब एक भी नहीं बना। पुराने तािाबों को बचाने की कोलशश नहीं की। आज़ाद साहब 
Cooperative federalism पर बहुत बलढ़या बात कह चुके हैं, मैं इस पर कुछ नहीं कहंूगा। 25वें 
पैराग्राि में यह कहा गया है लक वि्भ 2022 तक देश के लकसान की आय दुगनी हो सके, इसके 
लिए पा ँच विषों में अनेक कदम उिाए गए हैं। एमएसपी में बढ़ोतरी और so on..जाने कौन-कौन 
से भाव। एक तो जो आप दो, दो हजार रुपये... यानी छह हजार रुपये सािाना दे रहे हैं, उस 
सदंभ्भ में बताना चाहता हंू लक अब देश में जयादातर छोटे लकसान हो गये हैं, सीमा ंत लकसान हो 
गये हैं यानी लक मार्जनि िाम्भर। अगर हम यह मान िें लक उसके पास 1 एकड़ जमीन है, तो 
मैंने लहसाब िगाया है लक हमारे यहा ँ छोटे लकसान के पास ट्रेकटर तो होता नहीं है, वह इसको 
लकराये पर िाता है, वह ्डीज़ि सलहत 900 रुपये प्रलत रंटे के लहसाब से ट्रैकटर िाता है और  
1 एकड़ में हमारे यहा ँ पा ँच बीरा होता है, यानी उसकी जुताई का एक बार का 4500 रुपये हो 
गया। यह एक बार से नहीं होता है, उसको कम-से-कम दो बार तो जोतना ही पड़ता है, तब 
कोई चीज बोई जाती है। 1 एकड़ में एक बोरी यलूरया, जो 450 रुपये की आती है, एक बोरी 
्डीएपी, जो 1250 रुपये की आती है, 1700 रुपये की िाद हो गई। 500 रुपये के ऑन एन एवरेज 
पेशसटसाइडस हो गए। अगर गेहंू की िेती है, तो 75 लकिो गेहंू एक एकड़ में पड़ता है। वैसे तो 
गेहंू 17 रुपये लकिो लमि जाता है, िेलकन बीज के लिए महंगा होता है, 22 रुपये लकिो लमि 
रहा है। इस तरह से 1650 रुपये का यह हो गया। ट्ूब विे वािा 70 रुपये प्रलत रंटे के लहसाब 
से पानी देता है और पा ँच रंटे में वह 1 एकड़ जमीन को सींच पाता है। चार बार गेहंू के िेत 
को पानी देना पड़ता है, इस तरह से 20 रंटे हो गए। इस तरह से पानी के 1400 रुपये हो गए। 
यह सब िच्भ लमिाकर हो गया 9750 रुपये। इसमें लकसान की, जो मेहनत वह िुद करता है, 
उसके बाि-बच्चचे जो काम करते हैं, उसकी िैं्ड की जो रेंटि वलेय ू है, ये सब उसमें नहीं जोड़ी 
गई है। यह 9750 रुपये केवि एक िसि का है। अगर वह और कोई दूसरी िसि िगाना चाहे, 
और वह करेगा ही, कयोंलक एक िसि से तो काम चिता नहीं है, तो लकसान का एक साि में 
6000 रुपये से कया हो जाता है? अभी आप यह जो 6,000 रुपये का झुनझुना दे रहे हैं, उससे 
कया हो जाएगा? ...(वयविरान)... भपेूनद्र जी, वकीिों वािी बात मत करो, मैं reality वािी बात 
कर रहा हंू, reality वािी ...(वयविरान)...

श्री भूपेनद्र यरादव (राजसथान): देश में पहिी बार इस तरह का कुछ हुआ है।

प्रो. रराम गोपराल यरादव: चलिए, आपकी वह बात िीक है, वह तो िीक है, िेलकन आप यह 
देलिए लक कया शसथलत है। यह बताइए लक व े कौन से अथ्भशासत्री हैं, लजनहोंने यह कह लदया है 
लक हम 2022 तक दुगुनी आय कर देंगे? ये कौन से अथ्भशासत्री हैं? लकसान की पर कैलपटा 
इनकम बढ़ाने के लिए, दुगुनी आय करने के लिए एग्रीकलचर की जी्डीपी का ग्रोथ रेट कम-से-
कम अगर 10 परसेंट हो और 2 परसेंट हमारी population बढ़ जाती है, तो 12 साि में दुगनी 
आय हो सकती है, िेलकन मेरी समझ में नहीं आता है लक आपके जो सिाह देने वािे सलचव हैं, 
व े कौन हैं? मैं लिर कहना चाहता हंू..गोसवामी तुिसीदास जी ने कहा है..। सर, आप तो बहुत 
लवद्ान हैं, आप जानते हैं लक मैं कया कह रहा हँू।

 "सलचव बदै गुरु तीलन जौं लप्रय बोिलह भय आस।
 राज धम्भ तन तीलन कर होइ बेलगहीं नास।।"

[प्रो. राम गोपाि यादव]
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अगर सलचव राजा के ्डर की वजह से सही राय नहीं देगा और गित राय देने िगेगा, 
तो राजय का नाश होना तय है। व े कौन-से अथ्भशासत्री हैं, जो यह कहते हैं लक सन् 2022 तक 
दोगुनी आमदनी हो जाएगी? आप कहा ँ से ऐसे िोगों को पकड़ कर िे आए? ...(वयविरान)... 

श्री उपसभरापक्त: प्रोिेसर साहब, आप बोलिए।

प्रो. रराम गोपराल यरादव: िू्ड प्रोसेलसग की भी बात की गई। लपछिे दो साि के कोई आँकडे़ 
नहीं आए हैं, िेलकन 50-60 हजार करोड़ रुपए के िि, सबजी, मा ँस हर साि सड़ जाते हैं। 50 
हजार करोड़ रुपए! िू्ड प्रोसेलसग के अभाव में। अब तो हो सकता है लक यहा ँ 3 या 4 परसेंट 
िू्ड प्रोसेलसग हो गई। आज से 7-8 साि पहिे यह दो परसेंट थी। यह रिाजीि में 80 िीसदी है, 
अमेलरका और लरिटेन में 60-70 परसेंट के आस-पास है। इसीलिए आपने देिा होगा लक आप िोग 
जो सेब िाते हैं, सब लवदेश से आते हैं। लहनदुसतान का सेब क्मीर से िेकर लहमाचि प्रदेश तक 
का इतना बलढ़या होता है, िेलकन वह जयादा लदनों तक नहीं रह सकता, कयोंलक उसमें फ्रकटोज़ 
वगैरह बन जाता है और वह भरुभरुा सा हो जाता है। वह रसीिा नहीं रहता, िेलकन बाहर का 
सेब रसीिा रहता है। िू्ड प्रोसेलसग सबसे महतवपूर््भ है, जो बहुत बड़ा काम कर सकती है। मैंने 
देिा है, मैं जब सभंि से िोक सभा का एमपी था, जावदे भाई वहीं के रहने वािे हैं, तो हमारे 
षेित्र में एक ऐसा इिाका है, जहा ँ बडे़ पैमाने पर टमाटर होता है। मैं एक लदन जा रहा था, तो 
मैंने देिा लक कई जगह टमाटर सड़क के लकनारे पडे़ हुए थे। मैंने िोगों से पूछा लक ये यहा ँ 
कयों पडे़ हुए हैं, तो उनहोंने कहा लक कोई िरीदने वािा नहीं है, ये िराब हो जाएँगे, इसलिए 
हमने इनको िें क लदया, तो जानवर िा रहे हैं। तब मैंने एग्रीकलचर कलमटी और सब िोगों से 
पूछा, लरपोट्भ मा ँगी। Documentary evidences हैं, सारे त्थय हैं, उस वति 50 हजार करोड़ रुपए 
के िि वगैरह सड़ जाते थे। िेलकन इसका न तो कोई बजट है और यह एक लबलकुि छोटा 
सा लवभाग है, लजस मंत्री को दे दें, वही अपना मुहँ टेढ़ा कर िेता है लक यह लवभाग दे लदया, 
इसमें कुछ है ही नहीं। कोई काम नहीं हो पा रहा है।

आपने कहा लक जन-धन योजना के अनतग्भत 91 हजार करोड़ रुपए जमा हो गए। इसमें 
सरकार ने लकतना जमा लकया है? इस 91 हजार करोड़ रुपए में सरकार का कया contribution 
है, I want to know. Not a single pie.

श्री उपसभरापक्त: प्रोिेसर साहब, आपकी पाटथी के पास और दो लमनट समय है, आप कृपया 
समाप्त करें।

श्री आननद शममा (लहमाचि प्रदेश): ल्डबेट का टाइम बढ़ाना चालहए।

श्री उपसभरापक्त: आपकी सहमलत से जो Business Advisory Committee ने तय लकया है, 
मुझे उसे सपष्ट रूप से follow करने का लनददेश है।

प्रो. रराम गोपराल यरादव: बड़ी पार्टया ँ हमें थोड़ा-बहुत टाइम दे दें। मैं जयादा नहीं कहँूगा, 
िेलकन ये जो बातें हैं, मैं यह लदिा रहा हँू, िोग समझते नहीं हैं। देश के भोिे-भािे िोग नहीं 
समझ पा रहे हैं, इनहोंने इतनी बड़ी रालश बता दी, 91 हजार करोड़ जन धन िातों में जमा हो 
गए। सरकार का एक पैसा नहीं है। हम अपने एकाउंट में पैसा जमा कर रहे हैं, तो यह हमारा 
पैसा है, तुमहारा कया है? एक पैसा नहीं।
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आपने 'आयुष्मान भारत' योजना के बारे में कहा। नड्ा साहब, मैं जानता हँू लक यह बहुत 
अचछी योजना है, िेलकन कया आपके पास ्डॉकटस्भ हैं? बोलिए, कुछ नहीं, ्डॉकटर-वॉकटर कुछ 
नहीं, केवि कागज पर मामिा चि रहा है, लजतना चि रहा है, थोड़ा-बहुत चि रहा है। मैंने तो 
NMC Bill के ज़लरए बहुत कोलशश की थी। सारे मेमबस्भ लििाि थे, लिर भी सरकार की मंशा के 
अनुरूप मैंने लरपोट्भ दे दी थी लक अगर राजय सरकारें चाहें, तो जो अनय ्डॉकटस्भ हैं, उनको उसमें 
allow कर सकते हैं। िेलकन आप वह लबि ही नहीं िाए। आपके पास ्डॉकटर हैं नहीं और आप 
'आयुष्मान भारत योजना' के तहत ससती दवाइया ं देने की बात कर रहे हैं। असिी बात तो यह 
है लक आप लजसके लिए ससती दवाइया ं देने की बात कर रहे हैं, वह गा ंव का आदमी तो तुिसी 
के पते्त, अदरक, कािी लमच्भ का काढ़ा पीकर िीक हो जाता है। हािा ंलक आपने एक अचछी बात 
की थी लक stent और knee-joints replacement के लिए आपने पैसा कम कर लदया था, सटेनट 
28,000 और 8,000 का हो गया था और व े तीन-तीन िाि रुपये िे िेते थे। ...(वयविरान)...

श्री उपसभरापक्त: राम गोपाि जी, आपका समय ितम हो गया है। कृपया अब आप कंक ज्ूि 
कर िें।

प्रो. रराम गोपराल यरादव: बस मुझे एक-दो लमनट का समय और िगेगा। अब कहा जा रहा 
है तमाम रोग ितम हो गये ििा ं रोग ितम हो गया, लनमोलनया अब नहीं होता है, िेलकन आप 
देलिए लक हर दूसरे रर में एक आदमी को कैं सर है। इसमें आप कया कर रहे हैं? World Health 
Organisation ने चेतावनी दी है लक अगर आपने दूध में लमिावट को नहीं रोका, तो अगिे दस 
साि में लहदुसतान में पचास प्रलतशत िोग कैं सर रोग से पीलड़त हो जाएंगे। लहनदुसतान में केवि 
18-20 िाि करोड़ िीटर प्रलतलदन दूध का उतपादन हो रहा है, िेलकन िच्भ हो रहा है 64 िाि 
करोड़ िीटर, तो बाकी का दूध कहा ं से आ गया? यह सब लमिावट का दूध है और इसी की 
वजह से कैं सर हो रहा है। इसकी रोकटोक के लिए, जा ंच के लिए कोई काय्भवाही नहीं है। Food 
Safety and Standards Authority of India बनी हुई है, िेलकन वह effectively काम कहा ं कर 
रही है? अभी तक राजयों में उसकी यलूनटस नहीं बन पाई हैं। चूलंक अब टाइम ितम हो रहा है, 
इसलिए मैं एक चीज़ और कहना चाहता हंू। आपने बहुत कहा लक धुएं से आंिें िराब हो जाती 
हैं, िेलकन हमारी अममा, उनसे पहिे उनकी मा ं, सब कोई पहिे िकड़ी से ही रोटी बनाती थीं, 
80-80, 90-90 साि की बढू़ी हो गईं, िेलकन लकसी की आंिें िराब नहीं हुईं। आप 'उजजविा 
योजना' की बात कर रहे हैं। आपने एक लसिें्डर दे लदया, वह सही है, िेलकन कया आपको 
मािमू है लक इनमें refill लकतने हुए? 87 प्रलतशत लसिें्डस्भ की refilling नहीं हुई। इसलिए ये सब 
केवि कागज़ी चीजें हैं।

मैं एक चीज़ और कहंूगा। आपने कहा लक देश में हर बहन-बेटी के लिए समान अलधकार 
सुलनलचित हैं। कया वासतव में समान अलधकार सुलनलचित हैं? रोज़ बिातकार हो रहा है, ररों से 
उनका लनकिना मुश्कि हो गया है, उसके बाद भी लरपोट्भ नहीं लििी जा रही है। अभी ईद 
के अवसर पर अलपसखंयक कलयार् मंत्री ने अगिे पा ंच विषों में पा ंच करोड़ अलपसखंयक छात्र-
छात्राओं को छात्रवृलत्त देने की रोिर्ा की थी, िेलकन राष्ट्रपलत जी ने अपने अलभभािर् में कहीं 
भी इसकी चचणा नहीं की। हा ं, तीन तिाक की चचणा जरूर कर दी, िेलकन जो कलयार् वािी 

[प्रो. राम गोपाि यादव]
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बात है, उसकी चचणा नहीं की। आप जब जवाब दें, तब यह भी बताएं लक इस देश में लपछिे पा ंच 
सािों में लवलभन्न धमषों के लकतने िोगों ने अपनी ्पमतियों को तिाक लदए हैं? लकतने मुसिमानों 
ने तिाक लदए हैं, लकतने लहनदुओं ने लदए हैं और लकतने तिाक बाकी धमषों के िोगों ने लदए हैं? 
धम्भ के आधार पर आप इस बात का जवाब दें। आंकडे़ रि दीलजए और बता दीलजए, देश के 
सामने सारी शसथलत िुद ही आ जाएगी। 

श्री उपसभरापक्त: प्रो. राम गोपाि जी, आप कनक ज्ूि कीलजए, ्प्लीज़। 

प्रो. रराम गोपराल यरादव: मैं केवि आधे लमनट में एक बात और कहंूगा। शौचािय बने, बहुत 
अचछी चीज़ है, िेलकन कया आप यह जानते हैं लक इन शौचाियों को इतने कम पैसों में बनाया 
गया है लक उसमें जो पानी और गदंगी जाती है, वह सब जमीन में percolate की जा रही है, 
लजससे आप ground water को pollute कर रहे हैं। आगे चिकर यह योजना महामारी को जनम 
देने वािी है। आप इस योजना में पैसा बढ़ाइए। इन शौचाियों के कारर् अब लकसी भी गा ंव का 
पानी अब पीने िायक सुरलषित नहीं रह गया है। यह योजना अचछी है, िेलकन जब आप पैसा 
ही नहीं देंगे, जब नीचे RCC की कोई रोक नहीं होगी, तो सारा पानी जमीन में percolate कर 
जाता है। सवास्थय मंत्री, ्डॉकटर साहब पीछे बिेै हुए हैं। जब टैंक का गदंा पानी ground water 
में percolate कर जाएगा, तो कया लिर शुद्ध पानी लमि सकता है? आप शुद्ध पानी कहा ं से िे 
आएंगे? आप कहा ँ से िायेंगे? वहा ँ पर आपका नि िगेगा, कुआँ होगा, कुछ भी होगा, सबका 
पानी दूलि त हो जाएगा।

श्री उपसभरापक्त: प्रो. राम गोपाि जी, आप कृपया समाप्त कीलजए।

प्रो. रराम गोपराल यरादव: बस, मैं इसी बात पर ितम करूँगा। 

इसलिए मैं यह कहता हँू लक देश की जनता को, इस भोिी-भािी देश की जनता को गुमराह 
मत कलरए। उनको वासतव में धराति पर नयाय देने के लिए, िाभ पहंुचाने के लिए यह सरकार 
काम करे। इनहीं शबदों के साथ, मैं महामलहम राष्ट्रपलत महोदय ने यहा ं जो अलभभािर् लदया, उस 
पर आपने जो प्रसताव रिा है, उसका मैं समथ्भन करता हँू।

————

MESSAGES FROM LOK SABHA

(I) Regarding Nomination of Ten Members to Committee on Welfare 
of Scheduled Castes and Scheduled Tribes

(II) Regarding Nomination of Seven Members to Committee on Public 
Accounts

(III) Regarding Nomination of Seven Members to Committee on Public 
Undertakings

SECRETARY-gENERAl: I have to report to the House the following messages 
received from the lok Sabha signed by the Secretary-general of the lok Sabha:–
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(I)

"I am directed to inform you that lok Sabha, at its sitting held on Monday, 
the 24th June, 2019, adopted the following motion:–

 "That this House do recommend to Rajya Sabha that Rajya Sabha do 
agree to nominate ten members from Rajya Sabha for being associated 
with the Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes of the House for the term ending on the 30th April, 2020 and 
do communicate to this House the names of the members so nominated 
by Rajya Sabha."

2. I am to request that the concurrence of Rajya Sabha in the said motion, and 
also the names of the members of Rajya Sabha so nominated, may be communicated 
to this House."

(II)

"I am directed to inform you that lok Sabha, at its sitting held on Monday, 
the 24th June, 2019, adopted the following motion:–

 "That this House do recommend to Rajya Sabha that Rajya Sabha do agree 
to nominate seven members from Rajya Sabha for being associated with 
the Committee on Public Accounts of the House for the term ending on 
the 30th April, 2020 and do communicate to this House the names of the 
members so nominated by Rajya Sabha."

2. I am to request that the concurrence of Rajya Sabha in the said motion, and 
also the names of the members of Rajya Sabha so nominated, may be communicated 
to this House."

(III)

"I am directed to inform you that lok Sabha, at its sitting held on Monday, 
the 24th June, 2019, adopted the following motion:–

 "That this House do recommend to Rajya Sabha that Rajya Sabha do agree 
to nominate seven members from Rajya Sabha for being associated with the 
Committee on Public Undertakings of the House for the term ending on 
the 30th April, 2020 and do communicate to this House the names of the 
members so nominated by Rajya Sabha."

2. I am to request that the concurrence of Rajya Sabha in the said motion and 
also the names of the members of Rajya Sabha so nominated, may be communicated 
to this House."

—————
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MOTION OF THANKS ON THE PRESIDENT'S ADDRESS — Contd.

MR. dEPUTY CHAIRMAN: Now, Shri S. R. Balasubramoniyan. Your party has 
three speakers and the total time for your party is thirty-eight minutes. So, please 
keep in mind the time constraint.

SHRI S. R. BAlASUBRAMoNIYAN (Tamil Nadu): Sir, I will bear in mind 
the time-limit.

Mr. deputy Chairman, Sir, the election schedule for 542 lok Sabha Constituencies 
and also for Assembly elections for a few States was announced on 10th March, 
2019. The elections were conducted in seven phases from 1st April, 2019 to 19th 
May, 2019. The State of Tamil Nadu went to polls in the second phase, on 18th 
April, 2019. After that there were five more phases. I fail to understand the need 
for so many phases and so much time span for these elections. The counting for all 
Constituencies took place on 23rd May, 2019. out of 542 seats, the BJP got 303 
seats and the NdA got 353 seats. It was a commendable performance. I take pride 
in congratulating our hon. Prime Minister for this achievement. My concern here is 
that the elections were conducted in seven phases, spanning over two months period 
of time. This was not only a laborious job for the Election Commission, but it was 
a time-consuming process too. It involved heavy expenditure too. 

After the elections and till 23rd May, 2019, the EvMs were kept under guard 
for nearly 44 days. This not only gave room for suspicion and rumours, apart from 
anxiety amongst candidates, voters, and political parties, not to mention expenditure 
incurred during the whole process. The conduct of elections in seven phases could have 
been avoided and a lot of time and money could have been saved. My suggestion 
here is that too long an election schedule should compulsorily be avoided in future.

(THE vICE-CHAIRMAN, SHRI T. K. RANgARAJAN, in the Chair)

SHRI S. R. BAlASUBRAMoNIYAN: Then, there is a mention about Electronic 
voting Machines (EvMs). So many concerns were expressed, but nobody was in a 
position to prove anything. But, of late, there have been a number of demonstrations, 
especially by a political party in delhi. It was seen by many people and were 
convinced that it can be tampered with even at the booth level. It can be tampered 
with at the booth level. If it can be tampered with at the booth level, what will 
happen? This is the position, Sir, as far as this issue is concerned. Sir, even advanced 
countries, many other democracies, have only ballot paper system. Here also, we 
had ballot paper system for a long time. But, all of a sudden, we have switched 
over to Electronic voting Machines. Now, we are following the same system. But it 
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is bitter. For example, all the major democracies — the United States of America, 
the United Kingdom, France, germany — all these countries have only ballot paper 
system. In germany, of course, it was tried once but the Supreme Court declared it 
unconstitutional. After that, they have gone back to the old system, that is, the ballot 
paper system. In the same way, we must also go back to the ballot paper system. 
That is my suggestion, and, I think, it will receive proper attention.

My next point is about the simultaneous elections to Parliament as well as 
the State Assemblies. That finds a place in the President’s Address. Simultaneous 
elections, whether it will be possible, or whether it can be held like that; I don’t 
understand how far it is feasible. I am saying this because all the reports so far 
given on this issue are that it is not practicable – it is impracticable –, whether it 
is by the political parties or anybody who knows about the elections. We have tried 
this before. After the Constitution came into existence, for the first time, elections 
were held in 1952. In 1952, elections were held to the Parliament as well as all 
State Assemblies. It was a simultaneous election. Again, even after the government 
fell in between, at that time, in 1957 also, we had simultaneous elections to lok 
Sabha as well as Assemblies. After 1957 also, not much immediately, thereafter, at 
least, in two States the government of the day had to be dismissed, but they were 
not in a position to fight it. But, again, in 1962, we had simultaneous elections. 
After that, slowly, there were bickerings. Some State Assemblies were dissolved 
between 1962 and 1967. At least, two Assemblies had to be dissolved. After that, 
from 1967, a number of State Assemblies were to be dissolved. They were not in 
a position to avoid elections. There were elections to many States; not one State, 
but in many States, there were elections. In the Northern belt, there were many and 
in South also, we had elections. So, now, will it be possible to have elections? It 
is not possible because we have had elections to Parliament in 2019. Tamil Nadu 
will go to polls in 2021. Many other States will go to polls in 2022, 2023, etc. 
Parliament elections will be held in 2024. So, will it be possible? It will not be 
possible, as far as I am concerned. In a feasibility report presented to Rajya Sabha, 
in 2015, the Parliamentary Standing Committee on Personnel, Public grievances, 
law and Justice felt that simultaneous elections to lok Sabha and State legislative 
Assemblies is a cost-effective and noble proposal, but difficult to implement because 
of our constitutional arrangement. So, it clearly says, it is not practical, it is not 
possible and it cannot be held like that. The CPI, a political party, has passed a 
resolution, of course, after due deliberations, as far as I know, and it feels that 
this idea is not practical. “There will be mid-term polls in States due to political 

[Shri S. R. Balasubramoniyan]
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instability in States. The terms of such legislative assemblies cannot be reduced to 
have simultaneous elections to legislative Assemblies and Parliament. It will be 
undemocratic. There is a possibility of mid-term polls to Parliament also due to ruling 
party losing majority, as it has happened earlier. To conduct simultaneous elections, 
all the legislative assemblies cannot be unilaterally abolished for no fault of theirs.” 
So, as far as this issue is concerned, this is the position. Therefore, I don't think 
there is any possibility of having simultaneous elections both to Parliament as well 
as the Assembly. It is not practical. It is impractical. That idea may be given up 
at this stage.

Now, I want to say a few words in regard to our State. That's all. Funds which 
have to be given to States must be given in time. The Central government owes 
thousands of crores of rupees to Tamil Nadu. Every time, the Ministers come to 
delhi, the Chief Minister comes to delhi, the deputy Chief Minister comes to delhi 
and other Ministers also visit delhi. They meet the Ministers, they meet the Prime 
Minister, the Finance Minister, every one, and they are pleading that the amount should 
be sent as early as possible. And even in Parliament, we have raised it several times 
that the Central government owes thousands of crores to Tamil Nadu. It has to be 
given at the earliest. If it is not given at the earliest, what will happen is that the 
implementation of the Schemes will definitely suffer. So, under these circumstances, 
I wish to appeal to the Central government to release the funds as early as possible 
and to see that the States' Schemes do not suffer. They must have sufficient funds 
in hand so that they can implement the Schemes. So, it must be implemented as 
early as possible and it must be sent as early as possible. Thank you.

श्री रराम चनद्र प्रसराद ससह (लबहार): उपसभाधयषि महोदय, माननीय नड्ा जी राष्ट्रपलत जी के 
अलभभािर् पर धनयवाद देने के लिए प्रसताव िाए हैं, मैं उसके समथ्भन में िड़ा हुआ हँू। लकसान 
का मुद्ा सबसे महतवपूर््भ है, लजस पर सभी िोगों ने चचणा की है। मैं इसी पर अपनी बात रिना 
चाहँूगा। सरकार की योजना है लक सन् 2022 तक लकसान की आमदनी को दोगुना करें। यह 
एक बहुत अचछी सोच है। मेरा सरकार को सुझाव होगा लक इसमें यह सपष्ट होना चालहए लक 
लकसान की पलरभािा में कौन-कौन से लकसान सशममलित हैं। व े लकसान, लजनके नाम से जमीन है 
या व े लकसान, जो बटाईदार हैं। मेरा सुझाव होगा लक लकसान की पलरभािा में इन दोनों को रिा 
जाना चालहए। दूसरी बात जो कही जा रही है लक इनकी आमदनी दोगुनी होगी। इसमें clear cut 
quantification होना चालहए लक आमदनी लकतनी होगी। यह सपष्ट होना चालहए लक आज लकसानों 
की आमदनी लकतनी है और सन् 2022 तक लकतनी होगी। जब हम इसका 2022 में evaluation 
करेंगे, तो हम िोग इसे पूरी ईमानदारी से कर पाएंगे।

मैं सरकार को बहुत-बहुत धनयवाद देना चाहता हँू लक पहिी बार एक सोच बनी लक 
लकसानों को सीधे एक सममान लनलध के रूप में छ: हजार रुपए लदए जा रहे हैं। अपने अलभभािर् 
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में राष्ट्रपलत महोदय ने कहा है लक अब तक देश में जो कृलि नीलत रही है, वह उतपादन पे्रलरत 
रही है, production oriented रही है। अब पहिी बार लकसानों की आय को केनद्र में रिकर 
यह नीलत बनाई गई है। यह छ: हजार रुपए की जो सोच है, इसमें अभी रालश कम जरूर है, 
िेलकन यह सोच पहिी बार बनी है लक लकसानों को सीधे-सीधे कुछ रालश दी जाए। पहिे लसि्भ  
सोच हुआ करती थी लक लकसान production करे, हम उसे एमएसपी दें, लजससे उनको िाभ 
लमिे। जहा ँ तक Minimum Support Price की बात है, इसकी िूब चचणा हुई है लक हम अपने 
production की cost से ्ेडढ़ गुना जयादा देंगे। मेरा आपसे अनुरोध होगा, अभी प्रो. राम गोपाि 
यादव जी भी बोि रहे थे लक जब भी सीएसीपी लरपोट्भ जारी करती है, उसमें यह भी सपष्ट कर 
देना चालहए लक लकसी भी िसि के लिए cost और production लकतना है। यह लकसानों को 
बहुत ही सपष्ट रूप से पता होना चालहए।

महोदय, लनलचित रूप से लकसानों के लिए एक और योजना की शुरुआत की गई है और वह 
लकसानों के लिए पेंशन है। यह बहुत अचछी सोच है। आज आप देिें लक हमारे लजतने भी सरकारी 
कम्भचारी हैं, हमारे जवान हैं, व े देश के लिए काम करते हैं और उनकी 60 वि्भ की उम्र पूरी होने 
के बाद उनको पेंशन दी जाती है। आप लकसान को देिें। जब हमारा देश आज़ाद हुआ था, तब 
हम िोग बाहर से िाद्ान्न िाते थे, हमारे देश में इतनी उपज नहीं होती थी। लकसानों ने अपनी 
मेहनत से हमारे देश में इतना उतपादन लकया लक हमारा देश आज आतमलनभ्भर है। जब लकसान 
60 साि से ऊपर के हो जाते हैं, तो उनको भी पेंशन लमिनी चालहए, यह सरकार की जो सोच 
है, उसके लिए मैं बहुत-बहुत बधाई देता हँू। इसमें मेरा एक सुझाव होगा लक उनके लिए जो 
पेंशन रिी गई है, वह contributory पेंशन रिी गई है और इसको नीचे सतर पर िाग ू करने में 
बहुत परेशानी होगी। हमारे लबहार में भी यह लकया गया है लक हमारे यहा ँ 60 साि से ऊपर के 
लजतने भी िोग हैं, चाहे उनका नाम एपीएि में हो या बीपीएि में हो, उन सबको पेंशन दी गई 
है। उसमें एक और िायदा यह है लक उसमें लकसानों को अपनी तरि से contribution नहीं करना 
पडे़गा और न ही उनको लकसी इं्योरेंस कंपनी के पास जाना पडे़गा। इसलिए मेरा सरकार से 
अनुरोध होगा लक जो "लकसान पेंशन योजना" है, उसको आप re-look करें और लजस प्रकार से 
ओल्ड-एज पेंशन, लव्डो पेंशन आलद की वयवसथा है, उसी प्रकार इसको भी सीधे-सीधे लकसानों 
को लदया जाए, लजससे लकसानों को लनलचित रूप से िायदा होगा।

मैं एक अनय सुझाव देना चाहँूगा और इसमें सरकार का कोई िच्भ भी नहीं होगा। आज 
"मनरेगा" के तहत पूरे देश में सभी पचंायतों को धनरालश भेजी जाती है और उसमें लजतने तरह 
के काम होते हैं, उसमें उनका लजरि लकया जाता है। मेरा अनुरोध होगा लक "मनरेगा" में जो 
अनुमनय काम हैं, उसमें लजतने भी authorized works हैं, उनमें प्राइवटे लकसान, जो लक िेती 
करते हैं, उनको भी जोड़ा जाए। उससे यह िायदा होगा लक आज सरकार हर एक पचंायत में 
िेबरस्भ के लिए जो पैसे भेजती है, उसका कई जगह दुरुपयोग होता है, बहुत-सी जगहों पर िजथी 
मसटर रोि बनता है, उससे भी मुलति लमि जाएगी और लकसानों का िेबरस्भ पर जो िच्भ होता 
है, उसकी पेमेंट भी "मनरेगा" से हो जाएगी। इससे सरकार को भी िायदा होगा और लकसानों 
को भी िायदा होगा, कयोंलक िेबर कॉसट में जो बचत होगी, उससे उनको सीधा-सीधा िायदा 
होने वािा है। मेरा यही सुझाव है।

[श्ी राम चनद्र प्रसाद लसह]
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एक बात, जो लक बहुत जरूरी है, वह यह है लक लकसान भी बार-बार इस बात की चचणा 
करते हैं लक लजतनी भी सेवाएँ हैं, जो भी काम है, उन सबमें आमदनी की लमलनमम गारंटी हो, 
लकसानों के लिए यह भी तय लकया जाना चालहए। इसके लिए एक कलमटी बनाई जानी चालहए 
लक लकसानों की भी अगर एक एकड़ जमीन है, आधी एकड़ जमीन है, तो व े भी आश््त हों लक 
हमको साि में अपनी जमीन से लकतनी लमलनमम आमदनी होगी, लकतनी guaranteed income 
होगी। आज क्वा्स िोर के employees को 18 से 20 हज़ार रुपये लमिते हैं, िेलकन हमारे लकसानों 
के पास अगर पा ँच एकड़ भी जमीन है, तो व े इस बात के लिए आश््त नहीं हैं लक अगर इस 
साि हमारी इतनी आमदनी हुई है, तो अगिे साि लकतनी आमदनी होगी। इस तरह से लकसानों 
को आश््त करना पडे़गा। लकसान, लजनके लिए सरकार भी चाहती है और सब िोग भी यह 
चाहते हैं लक उनका भी भलवष्य उजजवि हो और िासकर िेती का जो पेशा है, वह िाभकर 
हो, िोग उसमें िगें, तो इन सब चीज़ों को अगर िाग ू लकया जाएगा, तो लकसानों की आमदनी 
भी बढे़गी और कृलि का पेशा भी अचछा होगा।

एक और बात, लजसे मैं सबके सामने रिना चाहँूगा, वह यह है लक आज देश में लजतनी भी 
सटेटस हैं, सब जगह लवकास एक समान तरीके से नहीं हुआ है, उनमें disparities हैं, लजसके 
historical reasons भी हैं। अब समय आ गया है लक इस प्रकार के लजतने राजय हैं, जहा ँ बहुत 
तरह की परेशालनया ँ हैं, उनके बारे में सोचा जाए। जैसे हमारा लबहार राजय है, वह एक land-
locked State है। हमारे यहा ँ हमेशा बाढ़ आ जाती है। ऐसे राजयों के लिए अिग से जरूर वयवसथा 
होनी चालहए। हम िोग लवशेि राजय के दजदे की मा ँग करते रहे हैं। हम िोग और चीज़ों की भी 
मा ंग करते रहे हैं। सरकार को इस पर निमश्चत रूप से एक नीलत बनानी होगी लक आज भी ऐसे 
राजय, जो लवकास के मानक में राष्ट्रीय औसत से पीछे हैं, उनके लिए अिग से योजनाएँ बनाई 
जाएं, लजससे लक आगे चिकर व े भी अनय राजयों के बराबर लवकास कर सकें  और पूरे देश का 
समग्र लवकास हो सके। इस पर लचनतन लकया जाना चालहए और ऐसे राजयों के लिए अिग से 
वयवसथा की जानी चालहए।

मैं एक और बात के लिए सरकार को बधाई देना चाहँूगा। यहा ँ ऊजणा मंत्री भी बिेै हुए हैं। 
मैं बताना चाहँूगा लक आज लबहार जैसे प्रदेश में सभी ररों में लबजिी पहंुचा दी गई है। यह बहुत 
बड़ी उपिशबध है। यह सोच थी, िेलकन कोई समझता नहीं था लक यह सभंव है, िेलकन यह हो 
गया। इसके बाद सरकार की जो सोच आयी है लक हर एक रर को पाइप्ड वाटर ्स्प्वाई से 
जोड़ेंगे और हर एक रर को नि का जि देंगे, यह भी बहुत अचछी सोच है। अगर हर एक रर 
में सवचछ पानी की वयवसथा हो जाएगी, लजसके लिए सरकार सकंशलपत है लक वि्भ 2024 तक 
करेंगे तो लनलचित रूप से हमारे ग्रामीर् इिाकों के िोगों के जीवर-सतर में सुधार आएगा। हमने 
अभी लबहार में देिा है, चूलंक हमारे यहा ं यह सकीम अभी िाग ू की गई है। इसमें ये परेशालनया ं 
आ रही हैं लक धीरे-धीरे कई जगहों पर हमारा ग्राउण्ड वाटर नि्प्लीट हो रहा है, साथ ही चूलंक 
ग्रामीर् इिाकों में इसकी चचणा भी हो रही थी लक पहिे जो ड्ेनेज लससटम था, लजतने तािाब व 
पोिर थे, सब भर लदए गए हैं तो ग्रामीर् इिाकों में जि लनकासी की भी समसया हो रही है। 
इसको यलद आप पूरा का पूरा प्रॉसपैशकटव के रूप में िेंगे तो लनलचित रूप से हमारे ग्रामीर् िोगों 
के जीवन में सुधार आएगा। इसके साथ ही एक और जो सबसे महतवपूर््भ, जो आपने 10 परसेंट 
आरषिर् की वयवसथा िाग ू की, आपने हमारे सामानय श्ेर्ी के गरीब बच्चों को आरषिर् लदया। 
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इसमें मेरा अनुरोध होगा लक आज की तारीि में जो आरषिर् है, वह एससी, एसटी के िोगों 
को लमिता है, हमारे ओबीसी के रिीमी िेयर के बच्चों को लमिता है और जो अपर कासट के 
इकोनॉलमकिी बकैव्ड्भ बच्चचे हैं, उनको भी लमिता है। आज लजतनी भी परीषिाएं होती हैं, उसमें 
जो उनको अटेमटि लदए जाते हैं, हमारे जनरि के बच्चों के लिए 32 साि उम्र है, तो जो हमारे 
ओबीसी के बच्चचे होते हैं उनको 5 साि की छूट लमिती है और जो हमारे एससी, एसटी के 
बच्चचे हैं उनके ऊपर कोई सीमा नहीं होती है। मेरा अनुरोध होगा लक अब चूलंक बच्चों में सबको 
आरषिर् लदया गया है तो ये जो सीमा है, इसको समाप्त कर लदया जाना चालहए। सुझाव यह है 
लक आज जब यपूीएससी की परीषिा है, आप 21 साि से िेकर 32 साि तक आयु सीमा रिते हैं 
और 40 साि तक भी िे जाते हैं। अब इसको ्सिवा्पत कर दीलजए। वह बनै रलिए, 20 से 40 जो 
भी रिना है, लजससे लकसी भी बच्चचे के मन में इस प्रकार का तनाव नहीं होगा, उनको िीलिग 
नहीं आएगी लक मैं चूलंक इस समाज से हंू इसलिए मुझे इतनी ही उम्र तक देना है। अगर हमारे 
रिीमी िेयर के ओबीसी के बच्चचे, हमारे एससी, एसटी के बच्चचे 40 साि की उम्र में सेवा में आ 
रहे हैं तो जो नॉन-रिीमी िेयर के बच्चचे ओबीसी में हैं और जो सामानय श्ेर्ी के हमारे बच्चचे हैं, 
उनको भी कम-से-कम एज का िाभ लमिना चालहए। इससे जो बच्चों में परीषिा देने के समय में 
एक तनाव होता है, वह समाप्त हो जाएगा। इसको िेने में सरकार का कोई िचणा भी नहीं आएगा।

महोदय, एक बात और मैं कहना चाहंूगा चूलंक िोकतंत्र में यह सबसे अचछी चीज़ होती है लक 
career open to talent, अगर आपके पास मेधा है तो आप कहीं भी जा सकते हैं, िेलकन आज 
भी इस देश में judiciary में देलिए। आज हमारे यहा ं सेंट्रि सर्वसेज़ में इंल्डयन ए्डलमलनसट्रेलटव 
सर्वस, इंल्डयन पुलिस सर्वस, इंल्डयन िॉरेसट सर्वस है आलद हैं, िेलकन judiciary में कई बार 
िॉ कमीशन की लरपोट्भ और कई बार इसके प्रसताव आए हैं, यहा ं पर भी हमने कई बार चचणा 
की है। आज तक ऑि इंल्डया जूल्डलशयि सर्वस की सथापना नहीं हुई। मैं सरकार से अनुरोध 
करंूगा लक आपने इतने अचछे-अचछे लनर््भय लिए हैं, ये भी लनर््भय लिया जाए और ततकाि इस 
देश में ऑि इंल्डया जूल्डलशयि सर्वस की सथापना की जाए। इससे िायदा यह होगा लक लजतने 
हमारे देश में बच्चचे हैं, आज हमारे देश में एक से एक अचछे िॉ कॉिेजेज़ हैं, एक से एक रिाइट 
बच्चचे पढ़ कर आ रहे हैं, िेलकन उनकी एंट्री हमारी judiciary में नहीं हो पा रही है, िासकर 
के हायर judiciary में नहीं हो पा रही है। अगर आप आईएएस, आईपीएस की तरह उस तरह 
के सतर पर आप ऑि इंल्डया जूल्डलशयि सर्वस िाएंगे तो उसमें सभी बच्चचे आएंगे और उसमें 
एक और िायदा होगा लक लजतना भी समाज है, चाहे वह एससी-एसटी हो, ओबीसी हो या जो 
हमारे सामानय श्ेर्ी के बच्चचे हैं, सब िोगों को मौका लमिेगा और सब िोग judiciary में अपना 
योगदान दे पाएंगे। सरकार से मेरा ऑि इंल्डया जूल्डलशयि सर्वस के बारे में अनुरोध होगा लक 
ततकाि इसको सथालपत लकया जाए लजससे लक हमारे देश में िोगों को judiciary के बारे में और 
भी जयादा आसथा बढे़गी और िोगों की भागीदारी भी इसमें बढे़गी।

महोदय, इसके साथ ही मैं एक चीज़ और कहना चाहंूगा, िास करके अभी जो आप सब 
िोगों ने मलहिाओं के सशलतिकरर् पर चचणा की। और बहुत सारी योजनाएं भी िाई गईं हैं, िेलकन 
लबहार में लजतनी भी हमारी सेवाएं हैं, सरकारी सेवाएं हैं, उन सब में 35 प्रलतशत लमलनमम आरषिर् 
हमारी िड़लकयों को लदया गया है। मैं केनद्र सरकार से चाहंूगा लक लजतनी भी केनद्र की सेवाएं हैं, 

[श्ी राम चनद्र प्रसाद लसह]
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उन सब में कम-से-कम 35 प्रलतशत आरषिर् हमारी लजतनी भी िड़लकया ं हैं, मलहिाएं हैं, उनको 
देने की वयवसथा करे। अभी चचणा हो रही थी और यह बहुत अचछी बात है और हमारी पाटथी ने 
शुरू से समथ्भन भी लकया है। िासकर जो हमारा legislature है, जो िोक सभा है, जो लवधान 
सभा है, सब जगह मलहिा आरषिर् लबि को ततकाि पालरत कराया जाए, लजससे लक आने वािे 
समय में हमारी जो िोक सभा और लवधान सभा है, उसमें हमारी मलहिाओं का जो प्रलतलनलधतव 
है, वह हो सके। इससे हमारा िोकतंत्र और भी मजबतू होगा। इसके साथ अभी राष्ट्रपलत जी ने 
अपने अलभभािर् में कहा लक हम िोग महातमा गा ंधी जी की 150वीं जयंती मनाने जा रहे हैं। वि्भ 
2017 में लबहार में चमपारर् सतयाग्रह के 100 साि का समारोह मनाया गया था। मेरा सरकार से 
अनुरोध है लक जब गा ंधी जी की 150वीं जयंती मनाने जा रहे हैं, तो एक तरि से यह सोच होनी 
चालहए लक गा ंधी जी के लवचार, उनका जो जीवन-दश्भन था, उनके जो काय्भ थे, व े िासकर जो 
हमारे सकूिी बच्चचे हैं, जो हमारे कॉिेज में हैं, उनके बीच जाएं। लबहार में इसके बारे में काम 
लकया गया था। चमपारर् सतयाग्रह से िेकर िासकर हमारे तीसरी क्वा्स से िेकर आिवीं क्वा्स 
तक के जो बच्चचे हैं, उनके लिए – बापू की पाती – बापूजी, गा ंधी जी की तरि से एक लचट्ी 
– यह एक लकताब है, इसमें बच्चों को पाि पढ़ाया गया था। उसके बाद हमारे नौवीं से बारहवीं 
क्वा्स तक के जो बच्चचे हैं, एक सीरीज़ है – एक था मोहन। यह इसलिए, चूलंक जो गा ंधी जी 
की सोच थी और उनहोंने जो काम लकया, उसको बच्चों के बीच में प्रचालरत करना बहुत जरूरी 
है। िासकर उनकी जो सोच पयणावरर् के बारे में थी, व े यह कहते थे लक आज दुलनया में जो 
ससंाधन हैं, व े इतने जरूर हैं लजससे िोगों की आव्यकताएं पूरी हो जाएं, िेलकन आपका जो 
िािच है, उसको कोई पूरा नहीं कर सकता है। इसके बारे में भी प्रचालरत होना चालहए और 
साथ-साथ गा ंधी जी ने जो 7 जून का सीन बताया था। आप लबहार में चिे जाएंगे तो सभी सकूिों 
में बच्चों के लिए लििा हुआ है कया-कया लकस प्रकार की राजनीलत लबना लसद्धा ंत के करते हैं। 
हमारे पास बहुत तरह के लसद्धा ंत हैं, उसकी चचणा की गई है, लजसे िोग जानेंगे, गा ंधी जी की 
कया सोच थी? लकस प्रकार से गा ंधी जी ने हमारे देश में इस प्रकार का आंदोिन चिाया लक 
हम िोगों ने अंगे्रज़, जो इतने ताकतवर थे, उनको अलहसक तरीके से इस देश से बाहर कर 
लदया – यह सोच हमारे बापू की थी, हम िोग अब उनकी 150वीं जयंती मनाने जा रहे हैं, तो 
इस बात को धीरे-धीरे प्रचालरत लकया जाना चालहए।

एक बात और है लक गा ंधी जी शुरू से ही इस बात के समथ्भक थे लक समाज में पूर््भ रूप से 
शराबबदंी िाग ू होनी चालहए। व े prohibition के पषि में थे और कहा करते थे लक अगर एक लदन 
का भी हमें राज लमिे तो मैं सब जगह शराबबदंी िाग ू कर दंूगा। यह बहुत जरूरी है। अगर आप 
ग्रामीर् इिाकों में देिेंगे तो लजन-लजन प्रदेशों में अभी भी शराब बेची जा रही है, आप देलिए 
लक वहा ं लकस प्रकार की शसथलत है। तो जब हम गा ंधी जी की 150वीं जयंती मनाने जा रहे हैं, 
तो निमश्चत रूप से जो गा ंधी जी की सोच रही है, उनकी जो लवचारधारा रही है, उसको हम 
िोगों को पूरी तरह से िाग ू करना चालहए, प्रचालरत करना चालहए। ...(समय करी घंटरी)... इसके 
साथ-साथ यह भी है लक गा ंधी जी ने भी िास करके श्म और िेबर की जो गलरमा है, महत्ता 
है, उसको बताया था। आज हम सब िोग इस बात के लिए प्रयासरत हैं। एक बहुत अचछी बात 
सरकार की तरि से राष्ट्रपलत महोदय ने कही लक हमारा िक्य है लक आगे चिकर हमारा देश 
5 लट्रलियन ्डॉिर की economy बने। दुलनया में नमबर तीन पर हम सथापलत हों। ...(समय करी 
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घंटरी)... हम तीसरे सथान पर आएं, इसके लिए यह जरूरी है। सबका साथ-सबका लवकास और 
सबका ल वश्वास–यह कोई साधारर् चीज़ नहीं है, िेलक न लनलचि त रूप से...

THE vICE-CHAIRMAN (SHRI T. K. RANgARAJAN): Your time is over.

SHRI RAM CHANdRA PRASAd SINgH: Yes, I am just concluding. यह सबके 
ल िए जरूरी है ल क हमारे देश में, जो हमारे देश का ससंकार रहा है, हमारे देश की पहचान 
रही है, हम िोग उसे सथालप त करें और हमारा देश आगे आने वािे समय में न लसि्भ  largest 
democracy in the world हो बशलक  हम िोग largest economic power in the world हों, 
बहुत-बहुत धनयवाद।

SHRI PRASANNA ACHARYA (odish): Mr. vice-Chairman, Sir, the hon. President 
of India, while addressing the Joint Session of the Parliament on 20th June, 2019, 
rightly began his speech remembering gandhiji, the Father of the Nation. Now, we 
are preparing to commemorate the 150th birth anniversary of gandhiji. Sir, gandhiji 
was the propounder of ahimsa - non-violence. Even the great leaders of the world 
have followed gandhiji and the principle of ahimsa. But, Sir, though we repeatedly 
mention gandhiji and we take pride in saying that we are gandhiji's chief follower 
and we are walking on the path of gandhiji, I fear we are drifting away from the 
path of gandhiji's ahimsa. It was very clearly evident in a few of the States during 
the last general Elections, and even after the elections. violence was rampant.

(MR. dEPUTY CHAIRMAN in the Chair)

Sir, at this juncture, it is high time that we should remember the principle of 
ahimsa as propounded by gandhiji. Sir, there is one leader in this country, who 
has proposed, at this juncture, that gandhiji's ahimsa should be incorporated in the 
Preamble to our Constitution. This is the proposal made by one of the leaders of 
India now, and his name is Shri Naveen Patnaik, the fifth time consecutive Chief 
Minister of odisha. He has requested this in a letter written to all the political 
parties. He has also written a letter to the hon. Prime Minister of India to consider 
this proposal to incorporate ahimsa in the Preamble to our Constitution. Sir, I think, 
when we are observing the 150th birth anniversary of gandhiji, I appeal to the entire 
House and the government to seriously consider the proposal of incorporating the 
principle of ahimsa, as propounded by gandhiji, in the Preamble to our Constitution. 

Sir, very recently, the Election Commission of India conducted the largest election 
ever held in the world. ours is the largest democracy and, I think, more than 60 
crore voters participated in this election. This is not a small thing. But, in spite of 
that, can we say that system of our elections, or, the procedure we follow in the 

[श्ी राम चनद्र प्रसाद लसह]
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elections, is foolproof? Now, there is a demand and a proposal to re-think about 
reforming our election system. I think many hon. Members from different political 
parties have submitted a proposal to the hon. Chairman to discuss this issue in this 
Session itself. I think, it is high time on our part to take up this issue because I 
know there is a debate on the EvM system also. There is also a lot of controversy 
about the violence which took place before elections, during elections and which 
continued even after the elections in some of the States. There are many eyebrows 
raised about certain procedure adopted by the Election Commission and certain orders 
and observations made by the Election Commission during the last general Elections. 
So, I think, the whole country is unanimous in this proposal that we should deeply 
ponder over the issue of reforming our election system.

Sir, the hon. President has expressed happiness over the fact that 78 woman MPs 
have been elected to the lok Sabha in the last general Elections. This is the highest 
number in the history that we have elected 78 woman MPs to the lower House of 
the Parliament. But Sir, are we satisfied with this? Sir, there are 78 women MPs, 
but what is the percentage? It is only 14 per cent of the total strength of the elected 
Members of the lok Sabha. What is the women population in our country? It is 
little more than 47 per cent of the total population. Sir, 47 per cent of the women 
population has only 14 per cent representation in the lower House of Parliament! Are 
we satisfied with this? No, Sir. We are not satisfied with this. Sir, India’s position is 
fourth in terms of women representation in Parliament among the BRICS countries. 
There are five Members in the BRICS and India’s position is only fourth. Sir, there 
are 42 countries in the world where Parliamentary system is prevailing. In most of 
these countries, more than 30 per cent women representation is there. Sir, even in 
Muslim countries like South Sudan, Saudi Arabia and even in Pakistan, the percentage 
of representation of women in their Parliament is more than that we have in India. 
This is the position. Sir, 47 per cent women population of India is represented by 
only 14 per cent women MPs in the lower House of the Indian Parliament, and on 
the other hand, 53 per cent of the male population is represented by 82 per cent 
male MPs in the lower House of the Indian Parliament. This is the state of affairs 
in our country. Sir, I am saying all these things because the Women’s Reservation 
legislation was passed in this House in the year 2010, if I am correct. In the year 
2014, the elected government was a majority government in lok Sabha. But they 
never brought this Bill in the House. I appeal to this government that now you 
are in power with even more majority. This is the time you have more than three 
hundred single party majority in the House. Are you willing to bring this Bill during 
this tenure? This is my question to this government. I fear they will not bring it. 
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let the government come out with this Bill, and I hope all the political parties in 
this country barring a few, will support this Women’s Reservation Bill. Now the 
onus lies with this government. So, I call upon this government that this is high 
time that we should not further delay this Women’s Reservation Bill and bring this 
Bill into lok Sabha and get it passed. If there are any minor differences of opinion 
between some political parties, call the All-party meeting, have deliberations with them, 
come to a unanimous decision and get the Bill passed. This is high time to do it.

Sir, I refer to point No. 12 of hon. President’s Speech, which was also mentioned 
by the leader of the opposition. Sir, I want to say this with due respect to the 
Chair. Sir, hon. President has said “My government is committed to that very idea 
of nation building, the foundation for which was laid in the year 2014.” I will 
appeal to all the Members of the Treasury Benches to go through this line again 
and again. Sir, if the foundation for nation building was laid in the year 2014, 
what were our forefathers doing then? This means that nothing was done during 
Jawaharlal Nehru’s time, the first Prime Minister of our country. This also means that 
nothing was done for this country during Indira gandhi’s time. I was a victim of 
the emergency imposed by Indira gandhi. I was a very young boy at that time. But 
can I say that Indira gandhi has no contribution in the process of nation building? 
Shri lal Bahadur Shastri, during his tenure, did not do anything for this country! let 
us forget about them. Shri Atal Bihari vajpayeeji, he did not do anything for this 
country during his tenure! You want to say that only you have started the process of 
nation building. Forget all that. If your very concept of nation building is different, 
then that concept was started in the year 1925 by dr. K. B. Hedgewarji. You are 
forgetting him also. Forget that. Was the process of nation building not started at 
the time of dr. Shyama Prasad Mukherjee whose Balidan diwas we observed only 
yesterday? Was the process of nation building not started in the year 1951 when Jan 
Sangh was founded? What are we talking, Sir? मुझे िगता है लक महामलहम राष्ट्रपलत जी 
के मंुह से ऐसा वाकय नहीं कहिवाना चालहए था। यह देश के प्रलत अपमान है, देश के इलतहास 
के प्रलत अपमान है और देश के पूव्भजों के प्रलत अपमान है, लजनहोंने देश को बनाने के लिए अपना 
बलिदान दे लदया। यह उनके प्रलत अपमान है। I completely differ with it. I humbly differ 
with it. सर, मुझे िगता है लक ऐसी गिलतया ं आगे नहीं होनी चालहए।

Sir, many of the hon. Members mentioned about the farmers. The government is 
promising that by 2024, every farmer's income will be doubled. Many programmes for 
the farmers have been initiated. I do agree that there are many programmes which 
can be very good projects, if they are implemented rightly and with sincerity. But, 
Sir, in spite of all the things which the governments are doing, why, even after 72 

[Shri Prasanna Acharya]
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years of independence, farmers in this country are committing suicides. 

If you refer to the figures, there is a upsetting figure of suicides by three lakh 
farmers in the last decade. It means that, on an average, every year, 15,000 farmers 
are committing suicides in this country.

Sir, the basic thing is, and, many hon. Members have mentioned it, unless you 
are going to give the farmers the correct price of their produce, you are not going 
to serve the farmers in this country. People are mentioning about Swaminathan 
Commission. In true sense of the term, have the recommendations of the Swaminathan 
Commission with regard to the MSP been implemented by this government? You 
are showing the production cost on a lower side and you are saying that you are 
giving appropriate Minimum Support Price.

Sir, my State, odisha has an agro-based economy. We have been demanding that 
the Minimum Support Price should be, at least, ` 2,930 but nobody is there to hear. 
My Chief Minister wrote to the Central Minister. We appealed before the concerned 
authorities. We staged demonstrations. Farmers in odisha come on the roads every 
day for making this demand. So, Sir, my humble submission is, unless you give 
appropriate price to the farmers for their produce, you are not going to serve the 
farmers and the trend of farmers' suicides will continue and it will further increase. 
Therefore, my appeal to this government is to have a sincere and proper study of 
this matter and please raise the MSP from the coming season.

You have mentioned that you are giving ` 6,000 per year to the farmers and 
provision for this money has been made. I want to refer to one programme which 
has been initiated by odisha government. Its name is Krushak Assistance for 
livelihood and Income Augmentation, in short, KAlIA, and it is in the name of 
lord Jagannath. Under this scheme, we are paying to the farmers ` 5,000 per crop. 
We are not giving them ` 6,000 per year. We give ` 5,000 per crop to the farmers 
in advance and that is not repayable. It is given to start their cultivation. We are 
giving ` 10,000 pension to those old farmers who are not capable of farming or to 
those farmers who have nobody in their family to look after them.

MR. dEPUTY CHAIRMAN: Prasanna Acharyaji, you have two more minutes. 
...(Interruptions)...

SHRI PRASANNA ACHARYA: Sir, I will conclude in five minutes.

श्री उपसभरापक्त : कुि 50 सपीकस्भ हैं और माननीय चेयरमनै साहब की instructions आप 
सबके सामने हैं। 
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SHRI PRASANNA ACHARYA: okay, Sir. I am not elaborating. I would just 
mention the points. My point is that 'KAlIA' is a good scheme and I request the 
Central government to follow this scheme.

let me come to the economic front. Sir, the hon. President has mentioned in his 
speech that India is now on the way to become the world's 5th largest economy in 
terms of gdP. It is most welcome, Sir. We are waiting for that day when India will 
occupy the 5th position in terms of gdP. Sir, it will be a great day when we achieve 
this target. But Indians were pushed to wilderness when the reputed economist and 
former Economic Adviser to the government, Mr. Arvind Subramanian, disputed the 
GDP growth rate. Mr. Arvind Subramanian asserts that our growth has been inflated 
by 2.5 percentage points. I don't know about it. The government has contradicted 
it. But Mr. Arvind Subramanian is not an ordinary man. He is the former Economic 
Adviser to this government. He is a world-famous economist.

MR. dEPUTY CHAIRMAN: Please conclude now. 

SHRI PRASANNA ACHARYA: Sir, this is the state of affairs. Sir, I will mention 
only two or three points on unemployment.

MR. dEPUTY CHAIRMAN: Please be brief and conclude.

SHRI PRASANNA ACHARYA: We are witnessing the highest unemployment 
rate in the last 45 years. And we are talking about giving employment to two crore 
people per annum.

Sir, the President has mentioned that ours is a federal country and we believe 
in cooperative federalism. In my opinion, federalism will be endangered if all the 
units of the federation do not get equal opportunity to grow. All the States in the 
country have to grow equally and simultaneously. There are certain States which 
require special attention and consideration to come up on a par with other States. 
Special Category Status is a provision to achieve that purpose only. A few States 
are enjoying that privilege. My State of odisha also deserves the Status. I do not 
understand why the Central government is so reluctant about it. Frequent natural 
calamities are hitting odisha.

MR. dEPUTY CHAIRMAN: Please conclude it.

SHRI PRASANNA ACHARYA: Sir, I appeal to the government to reconsider 
the matter and accord Special Category Status to States like odisha. one or two 
other States, including Andhra Pradesh, are also demanding it.
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I appreciate the government's step to clean rivers like the Mahanadi along with 
the ganga. In spite of spending thousands of crores of rupees, the work of cleaning 
the ganga is halfway. But it is a good proposition. other rivers like the Mahanadi 
should also be cleaned.

"सबका साथ, सबका लवकास और सबका न्श्वा्स", is a very good terminology. आप 
सबके साथ चिो, िेलकन अपोलजशन के एमएिए, एमपी को िेकर साथ मत भागो। सर, आप 
सबका लवकास करो। आप उन राजयों का भी लवकास करो, लजन राजयों ने आपको वोट नहीं लदया 
है। सर, ऐसे कुछ राजय हैं। "सबका न्श्वा्स", आपने यह जो commitment की है, उस पर िोग 
न्श्वा्स करते हैं, आप उस न्श्वा्स को बरकरार रिो। आपने बोिने का अवसर लदया, इसके 
लिए आपका बहुत-बहुत धनयवाद।

SHRI T. K. RANgARAJAN: Sir, I rise to express my gratitude to the President 
for his Address to both the Houses of Parliament in the Central Hall.

Sir, I heard the hard-hitting speech of Mr. Nadda and the leader of the 
opposition. I listened to them very carefully. The election results have given a very 
big majority, an unbelievable majority, to the NdA and the BJP. In Tamil Nadu, 
there is strong unity in the opposition which started two years ago. We were able 
to build a coalition against the anti-people policies of the State government and the 
Central government and we were able to unite the voters. That should have happened 
in the whole of India. Unfortunately, the party of the leader of the opposition has 
soft hindutva and they have hard hindutva. There is a fight between soft hindutva 
and hard hindutva. And this affected all other parties. I feel very sorry. We did not 
expect it. our party has been reduced to a single digit. Anyway, we will bounce 
back. Marxism will not die. Marxism is a living ideology. In 2014, what the NdA 
government did, what the BJP government did and what the Modi government did 
was demonetisation. Then it brought the gST. There were suicides by kisans. The 
small and medium industry was destroyed. We have witnessed unemployment the 
kind of which we have never seen in the last 45 years. There were atrocities against 
women. There were attacks on the dalits. There were attacks on the minorities. In 
spite of all this, they are able to win.

What is the magic? The only magic is Pulwama and the terrorist attack. Mr. 
Modi promised us when he announced demonetisation that it would eradicate terrorism. 
But, still terrorism is alive. Even yesterday also, an incident happened, as correctly 
mentioned by our LoP. Sir, we had retaliated them with our fight. Normally, it 
happens. In 1965, after Pakistan war, Congress won; after 1971, after Bangladesh war, 
Congress won. But I want to tell the Ruling Party and the Treasury Benches that 
Parliamentary majority alone will not give peace to the people. That is the history. 
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In 1971, Congress had a big majority but in 1974, they faced a big railway strike. 
In 1975, they were not able to rule the country without emergency. In 1977, it was 
defeated. So, history is there. History may now repeat itself in a different way also.

Sir, I would like to draw your attention to the fact that crony capitalism, which 
developed between 2014 and 2018, helped them. The entire capitalist class was united 
and they helped you. I can quote two examples. The Ambanis of Reliance had 23 
billion in 2014; in 2018, their properties are worth 55 billion. Adanis in 2014 had 
properties worth 2.6 billion; in 2018, they have 11.9 billion. You can see all the 
capitalists in this country and find out how they have come up. Your Government 
helped that class and they helped you. Massive corporate money, media, visual media 
and all these things were in your favour.

MR. dEPUTY CHAIRMAN: Please address the Chair.

SHRI T. K. RANgARAJAN: Yes, Sir. A study has estimated that BJP spent a 
whopping ` 27,000 crore in this election. The Centre of Media Studies estimated 
that they spent about ` 27,000 crore or 45 per cent of the total expenditure in the 
election. Now, they are worried about 'one Nation, one Election' because we have 
wasted the money. They want to change the Constitution.

MR. dEPUTY CHAIRMAN: This is a kind of allegation. You know the process.

SHRI T. K. RANgARAJAN: Yes, I am telling them. Please permit me. 
...(Interruptions)...

MR. dEPUTY CHAIRMAN: You have to take permission from the Chairman 
for allegation. You know the procedure and rules of the House. ...(Interruptions)..

SHRI K. K. RAgESH: That is not an allegation. ...(Interruptions)...

SHRI T. K. RANgARAJAN: Sir, this is not an allegation.

SHRI ANAND SHARMA: Sir, I have one clarification. ...(Interruptions)... Just 
one minute. ...(Interruptions)...

MR. dEPUTY CHAIRMAN: Anandji, let him speak.

SHRI ANANd SHARMA: Sir, he has yielded. It is an established practice. I 
am not going to take time. I want to clarify the word 'allegation'. He was referring 
to a report. ...(Interruptions)...

SHRI T. K. RANgARAJAN: I am reading a report.

[Shri T. K. Rangarajan]
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SHRI ANANd SHARMA: He is not levelling allegations. ...(Interruptions)...

श्री उपसभरापक्त: माननीय आननद जी, इस तरह की बात लपछिे लदनों जब... I will come 
back to that. Please go ahead.

SHRI T. K. RANgARAJAN: Sir, the funding through electoral bonds has 
reached a staggering proportion. Through bonds, the Ruling Party got ` 4,794 crore. 
These are all part of it. Sir, I demand that current secrecy surrounding the system 
of electoral bonds and foreign funding should go away. It should not be there. I 
request the government to change the Company law, the Income-Tax law and open 
the field to everyone. Sir, the Times of India wrote a very good editorial on these 
bonds. No country–even Europe, Britain or America–allows foreign money to come 
into their elections. Here, vedanta pays money. vedanta headquarters are in delhi. 
let them refuse, I can prove it.

Sir, the President made an observation in his Address that "the journey of 
development started in 2014." The loP has replied, Mr. Acharya has spoken on 
that. It is not acceptable. The country has a history of development. The Mogul 
period saw development. The British also developed India, for their own interest, of 
course. After Independence, many Governments, which assumed office, developed the 
country. By this observation, the Ruling Party, which drafted the President's Speech, 
they are denying the positive aspect of the Janata government to which you were 
the partner and Mr. vajpayee's contributions. Sir, as the President has quoted our 
Narayana guru, the President has quoted Tagore and gandhi, I would be happy 
if he had quoted vallalar and Thiruvalluvar also. He missed it. What does Tagore 
say about nationalism? "We have to recognize that the history of India does not 
belong to one particular race but to a process of creation to which various races 
of the world contributed, – the dravidians contributed, that is, the Southern part of 
India; Tagore recognized that – the dravidians, the Aryans, the ancient greeks, the 
Persians, the Mohammedans of the West and those in Central Asia. Now at the last 
has come the turn of the English, to become true to his history and bring to it the 
tribute of their life, and we neither have the right nor the power to exclude these 
people from building the destiny of India." This is Tagore. "Therefore, what I say 
about the nation has more to do with the history of Man than specially with that 
of India." This is what Rabindranath Tagore said.

Sir, the President mentioned about a scheme for doubling the income of farmers. 
In this connection, I have to bring this to your attention. In the last BJP election 
manifesto, you had promised to implement the recommendations of dr. Swaminathan 
Committee. Whatever Mr. Nadda said is not true. If that is true, farmers' suicide 
would have stopped. It has not stopped.
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Sir, 40 per cent of the country today is without water, without rain. There 
were too many cyclones during the last five years. The President did not mention 
anything about that. There were too many cyclones. The State of Kerala, the State 
of odisha, the State of Tamil Nadu and other States are affected. The States are 
seeking assistance to overcome the disaster. You talk about co-operative federalism. 
Kerala has suffered shabbily to the tune of ` 20,000 crores. We went there as 
Finance Committee Members but the sum which the Centre gave is very meagre. 
The Centre did not assess. The government should not give a step-motherly treatment 
to the government of Kerala. Again, I can mention that 40 per cent of the country 
is facing a severe drought. In Tamil Nadu, we are suffering for drinking water. of 
course, Kerala wanted to help Tamil Nadu but for their own reason they did not 
want to take it. The agricultural production is severely affected in Tamil Nadu. The 
government of Tamil Nadu has asked for a special package of ` 1,000 crores to 
meet the shortage of water. Further, they have asked for increased allocation of  
` 6,000 crores for Cyclone gaja and release of pending gST arrears of ` 4,458 
crores. I request the government to immediately meet the requirements of Tamil Nadu. 
They are very friendly party to you. You jointly contested the elections. Every day 
the Chief Minister or some other Minister comes to delhi with a begging bowl. Sir, 
under Finance and Banking, they have listed some developments that the economy 
is growing. The RBI data shows that the bank frauds touched an unprecedented  
` 71,500 crores in 2018-19. over 6,500 cases of bank frauds were detected. The 
Nirav Modi looting Punjab National Bank scam came to light. Now, the Il&FS 
infrastructure scam is coming followed by dewan Housing liquidity crisis. These are 
very severe adverse features affecting the financial sector and there is no mention 
of the ways to overcome all these things. on the contrary, government wanted 
to divert the attention by saying, "one Country one Election, one language, one 
culture, one leader.''

MR. dEPUTY CHAIRMAN: Shri Rangarajan, you are left with two minutes  
only.

SHRI T. K. RANgARAJAN: We do not agree to it. give me one or two minutes. 
There is nothing wrong. our general Secretary Shri Sitaram Yechury expressed our 
opinion in the All Party Meeting. Sir, we do not agree with "one Country one 
Election". It is a federal system. our Constitution is very clear. We cannot change 
that overnight. We are the first victims of Article 356 in 1959. Even the Modi Sarkar 
dismissed the State government. Why do you dismiss? If you follow "one Country 

[Shri T. K. Rangarajan]
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one Election" then why the vajpayee Sarkar dismissed the State government and 
Modiji dismissed the State government? Now you are talking about "one Country 
one Election"! do not make everybody a fool.

My last point is this. We are going to celebrate 150th Anniversary of gandhiji. 
We wanted to be a part of it. But, I would like to draw the attention of the 
House that we have celebrated 125th Anniversary of dr. Babasaheb Ambedkar. It is 
auspicious. did we follow any iota of thing about Ambedkar? The dalits are still 
attacked. The dalits are not given appointments as teachers in the universities. They 
are not selected. Sir, gandhiji said, ''Hindustan belongs to all those who are born 
and bred here and who have no other country to look to.''

MR. dEPUTY CHAIRMAN: Please conclude.

SHRI T. K. RANgARAJAN: ''Therefore, it belongs to Parsis, Beni Israels, to 
Indian Christians, Muslims and other non-Hindus as much as to Hindus. Free India 
will be no Hindu raj, it will be Indian raj based not on the majority of any religious 
sect or community but on the representatives of the whole people without distinction 
of religion.'' He wrote this in Harijan on 09-08-1942.

Finally, gandhiji wrote again in same Harijan on 22nd September, 1946, ''I swear 
by my religion. I will die for it. But, it is my personal affair.''

MR. dEPUTY CHAIRMAN: It is over. Please conclude now.

SHRI T.K. RANgARAJAN: I am concluding. ''The State has nothing to do with 
it. The state would look after your secular welfare, health, communications, foreign  
relations, currency and so on, but not your or my religion. That is everybody's 
personal concern.''

MR. dEPUTY CHAIRMAN: Thank you Rangarajanji.

SHRI T.K. RANgARAJAN: So, on this basis, you please celebrate 150th 
anniversary of Mahatma gandhi and we will all participate.

श्री उपसभरापक्त: माननीय सदसयगर्, मैं इसके पहिे लक प्रो. मनोज कुमार झा को लनमंलत्रत 

करंू, मैं पुन: आपको बताना चाहंूगा लक टी.के. रंगराजन साहब को िेकर कुि 8 सपीकस्भ अब 

तक बोि चुके हैं, कुि 50 सपीकस्भ इसमें बोिने वािे हैं। आज और कि के बीच हमें यह ल्डबेट 

सपंन्न करनी है।

श्री जयरराम रमेश (कर्णाटक): सर, आज हाउस लकतने बजे तक चिेगा?
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श्री उपसभरापक्त: यह हाउस को तय करना है लक लकतनी देर तक बिै सकते हैं। यह हाउस 
के सभी सदसय लमि कर तय करते हैं। I think they have decided, they will come. उसमें 
बाद में जाएंगे, जब 6 बजेंगे। मैं लसि्भ  सूचना देना चाहता हँू लक अभी इतने अलधक सपीकस्भ बोिने 
वािे हैं। यह मुझे अलप्रय िगता है लक अपका समय ितम हो और बीच में मैं आपको रोकू। पर, 
यह unpleasant task मुझे करना पडे़गा, इसलिए आप अपने समय का पािन करें।

THE MINISTER oF STATE IN THE MINISTRY oF EXTERNAl AFFAIRS 
ANd THE MINISTER oF STATE IN THE MINISTRY oF PARlIAMENTARY 
AFFAIRS (SHRI v. MURAlEEdHARAN): Sir, yesterday, during the discussion with 
all the party leaders, the general consensus was that we will have a discussion on 
the Motion for 12 hours.

MR. dEPUTY CHAIRMAN: Including the reply by the hon. Prime Minister. 

SHRI v. MURAlEEdHARAN: Yes, including the reply. I agree. Today, the 
suggestion was that, we would have it today from 2.00 p.m. to 8.00 p.m. and, 
tomorrow, for five hours. Then, day after tomorrow, the hon. Prime Minster will 
reply to the discussion.

श्री उपसभरापक्त: अगर हम आज आि बजे तक बिेै और समय का अनुपािन करें, तब हम 
अपना काम पूरा कर सकते हैं।

SHRI BHUBANESWAR KAlITA (Assam): Sir, it can even spill over to the day 
after tomorrow before the hon. Prime Minister's reply. ...(Interruptions)...

श्री उपसभरापक्त: कालिता साहब, बीएसी में यह तय कर लिया गया है, उसमें आप भी मौजूद 
थे, उसके अनुसार ही हम िोगों को हाउस को चिाना है। Now, Prof. Manoj Kumar Jha.

PRoF. MANoJ KUMAR JHA (Bihar): Thank you, Mr. deputy Chairman, Sir. 
Sir, I attended two Addresses of the President. In the first, there was no discussion. 
In the second, we are talking. At least, the conversation has begun. What worries 
me as a Member of this House is that the hon. President's Address should have 
addressed the critical realities of our times. Fictional narrative bereft of any data, 
supporting evidence might make a good television news, but it does not satisfy the 
kind of anguish, the kind of issues people are grappling with. सर, मैं पूरब के इिाके 
से आता हंू। लबहार, पलचिम बगंाि, ओल्डशा और उत्तर प्रदेश के पूवथी इिाकों में हमारे बचपन में 
एक antiseptic cream हुआ करती थी बोरोिीन।

कुछ मराननरीय सदसय: वह अभी भी है।

प्रो. मनोज कुमरार झरा: वह अभी भी है, िेलकन उसका जो जजबा  और तेवर था, वह कम हो 
गया है। अब नवउदारवादी इकोनॉमी है। उस समय बोरोिीन बहुत अद्तु चीज थी। मेरे लपताजी 
बगै में कपड़ा ्डािना भिू जाएं, मगर बोरोिीन ्डािना नहीं भिूते थे। वह कटने, छंटने, कािा 
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पड़ने, सिेद पड़ने, िून लनकि गया या िून नहीं लनकिा, हर जगह बोरोिीन। Sir, the kind 
of issues we have in agrarian sector in the bleeding economy, my government is 
actually going for a Boroline solution. सर, जहा ं open-heart surgery चालहए, जहा ं valve 
बदिने की जरूरत है, अगर वहा ं बोरोिीन का िेप िगाएंगे, तो again repeat, it might make 
a sensational news item for 24 hours, but, ultimately, it is not going to help. सर, 
अभी से आप रड़ी मत देलिए, अभी मेरा बहुत टाइम है।

श्री उपसभरापक्त: मैं आपको ही देि रहा हँू, आप बोिें। मुझे उममीद है लक आप समय का 
पािन करेंगे।

PRoF. MANoJ KUMAR JHA: Sir, I wish to congratulate the party, BJP and 
their allies. They have won a huge majority. But, Sir, I am a student of history. I 
know so many regimes which won greater majority. They must remember as a matter 
of caution that a legislative majority does not mean a moral majority. It has to be 
seen a legislative majority when it is a moral majority. History remembers them 
kindly forever. But if legislative majority is bereft of the idea of moral majority, 
history is very, very unkind. That is a matter of caution. मैं थोड़ा हलकी-िुलकी बात 
करना चाहता था, मैं कई दिा चाहता हँू लक प्रधान मंत्री जी के सामने बोिू,ं िेलकन हो ही नहीं 
पाता है। सर, मैं एक दूसरी चीज़ कहना चाह रहा हँू। राष्ट्रपलत जी के अलभभािर् का 7, 8 और 
12 नमबर पवाइंट है, लजन पर हमारे कई सालथयों ने अपनी बात कही। हमें इस िािच से बचना 
चालहए लक हमसे ही सभयता की शुरुआत हुई, हम नहीं रहेंगे तो सभयता ितम हो जाएगी, मेरे 
से पहिे शूनय था, मेरे बाद अंधकार हो जाएगा। सर, लजस लकसी दि या नेता ने ऐसा सोचा, 
आज आप इलतहास के पने्न पिटकर देि िीलजए लक इलतहास उनको कैसे देि रहा है। मैं मुलकों 
का नाम नहीं िेना चाहता। यह कौन-सी बात हुई लक वि्भ 2014 से सब कुछ शुरू हुआ? Again, 
as a friendly advice to the Treasury Benches, any regime, if they wish to recreate 
what they have done, recreation of past on fictional items, fictional agenda, they 
have actually become history. इससे ्डरना चालहए। मैं यह सब हलके-हलके ही बोि रहा हँू। 
मैं तीसरी चीज़ एनआरसी के सबंधं में कहना चाहता हँू। सर, रड़ी मत देलिए।

श्री उपसभरापक्त: मैं रड़ी नहीं, आपको देि रहा हँू।

प्रो. मनोज कुमरार झरा: सर, कई दिा लसटीजन अमें्डमेंट लबि का लजरि आया, लिर एनआरसी 
की बात हुई। एनआरसी को िेकर तो ऐसी तुरही बजाई जाती है लक उसमें समावशे कम है और 
्डर तथा िौि का माहौि जयादा बनता है। मैंने एनआरसी पर कािी अधययन लकया है। सर, 
अगर ऊपर सवग्भ नाम की कोई चीज़ होगी, जहा ँ आज महातमा गा ँधी और मोहममद अिी लजन्ना 
लमिेंगे, तो बापू कहेंगे लक लजन्ना, तुम जीत गए मैं हार गया। सर, लजन्ना को जीते-जी जो हालसि 
नहीं हुआ, हमने उसकी मौत पर उसको यह दे लदया। मैं धनयवाद करता हँू लक लजन्ना को आपने 
लजनदा कर लदया।

सर, मैं जॉबस को िेकर कुछ ्ेडटा देना चाहता हँू। इस पर मेरे कई साथी बोि चुके हैं। सर, 
यह unemployment की जो situation है, यह मुलक के लिए भयावह है। आज आप चुनाव जीत 
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रहे हैं। आपने एक नायाब िामू्भिा प्रयोगशािा में लवकलसत कर लिया है लक गवनदेस के इ्यजू़ मटैर 
करें या न करें, बेरोजगारी लवकराि है, िेलकन लिर भी आप त्सल्ली से जीत रहे हैं, िेलकन यह 
िामू्भिा हमेशा काम नहीं आएगा। अगर युवाओं को रोजगार नहीं लमिेगा, अगर युवाओं का gainful 
employment नहीं होगा, अगर आपका असगंलित षेित्र bleeding रहेगा, अगर आपकी लकसानी 
सकंट में रहेगी, तो आप जो कहते हैं लक five trillion dollar economy, वह कतई हालसि नहीं 
हो पाएगी। सर, ये न जाने कहा ँ से सोच रहे हैं। Crony पँूजीवाद की एक बड़ी िूबी है। इसने 
10-12 साि हमारे का ंगे्रस के कई सालथयों को मुगािते में रिा और इनहें भी मुगािते में रि 
रही है। Crony पँूजीवाद अपने अिावा कुछ और नहीं देिती। बाजार मूित: लहसक होता है और 
बाजार की लहसा बड़ी भयावह होती है। मैं तो अपने न्श्लवद्ािय को देि रहा हँू, वहा ँ िीस में 
इस प्रकार से बढ़ोतरी हो रही है लक जो निमि आय वग्भ से आने वािे बच्चचे हैं, उनके लिए अब 
दरवाजे बनद हो गए हैं। कया हमने तय कर लिया है लक पा ँच समृलद्ध के टापू जो तय करेंगे, वह 
मुलक की हकीकत होगी और बाकी सब असमानता के महासागर में गोते िगाते रहेंगे? चुनाव के 
लदन आएँगे, ईवीएम दबा देंगे, हो सकता है लिर आपकी जीत हो जाए, िेलकन उससे हकीकत 
नहीं बदि रही है। मेरा लसि्भ  यह आग्रह होगा लक हमारे माननीय राष्ट्रपलत जी का जो ऐड्ेस है, 
वह हकीकत से लमिता-जुिता हो, शत-प्रलतशत नहीं, तो कम से कम 50 प्रलतशत।

सर, ल्डलज टि इंल्डया और एकाउंटस की बहुत बातें हुईं। मैं एक छोटा-सा आँकड़ा दे रहा 
हँू। Inoperative accounts आज highest level पर पहंुच गए हैं। It is close to 25 per cent. 
मुझे यह समझ में नहीं आता है लक इनको मनमालिक ्ेडटा कहा ँ से लमि जाता है। पहिे हम 
सोचते थे लक िोगों को टहिते-रूमते हुए प्रोटेकशन के लिए एसपीजी चालहए, िेलकन अब तो इस 
देश में ्ेडटा को प्रोटेकट करने के लिए भी एसपीजी चालहए। आज ्ेडटा ही प्रोटेकटे्ड नहीं है। ये 
कहते हैं लक यह ्ेडटा कहा ँ से आ गया, इस ्ेडटा को हम नहीं मानते, तो यह कमाि की बात 
है। सर, मैं करपशन के बारे में एक शबद जरूर कहँूगा। बड़ी तेवर से बात हुई, तो मेरे मन में 
यह आया। सर, शेकसपीयर कहते थे, Oh Brutus, as you know was Caesar's angel, this 
was the most unkindest cut of all. जब आप करपशन पर बोिते हैं और मैं देिता हँू आपके 
सहयोग और आशीवणाद से िोग लवदेश प्रवास कर रहे हैं, तो मुझे िगता है लक यह unkindest 
cut है। ईमानदारी इतनी होनी चालहए लक कया हमने लकया और कया हमने नहीं लकया।

सर, पवाइंट नमबर 11 और 12 - जालतगत उतपीड़न और लहसा बदसतूर जारी है। मैं सदन में 
पहिे भी बोि चुका हंू, आज दोहरा रहा हंू, भीड़ की लहसा को अगर िगाम नहीं िगी तो भीड़ 
आज एक समुदाय या दो समुदाय को लनशाना बना रही है, िेलकन भीड़ का चलरत्र होता है, 
उसको सवाद बदिने की ज़रूरत होती है, कि हम सब इसकी जद में आएंगे।

महोदय, मैंने इस मुलक में 52वें वि्भ में प्रवशे लकया है। कभी भी मॉब लिलचग ्ेडिी vocabulary 
का लहससा नहीं हुई। जहा ं सुनो िान-पान के कारर् मार लदया गया, पहनाव े के कारर् मार लदया 
गया। आज कोई कह रहा था लक चोरी के शक में मार लदया गया। ्डकैती भी अगर की हो तो 
कया इस देश में रूि ऑि िॉ नहीं है या हमने Orwellian frame में तय कर लिया है लक "All 
animals are equal but some animals are more equal than others.” सर, यह सोचना होगा। 
यह एक सिाह दी है। मैं कोई चीज़ आिोचना में नहीं कह रहा हंू। अभी चुनाव हुए बहुत लदन 

[प्रो. मनोज कुमार झा]
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नहीं हुए हैं, आप कहेंगे लक तुरंत आिोचना शुरू कर दी है। आज मैं लसि्भ  समािोचना में आपको 
सुझाव देने की कोलशश कर रहा हंू।

महोदय, मैं एक अनय चीज़ आगे आने से पहिे कहंूगा। आप 105 नमबर पॉइंट देलिए। आप 
तमाम सालथयों से, ट्रेजरी बेंचेज़ से आग्रह है लक हमारे राष्ट्रपलत जी ने सवैंधालनक मूलयों की 
चचणा की है, उसमें सेकयुिलरजम गायब हो गया, सेकयुिलरजम है ही नहीं। कया इस बीच में कुछ 
हुआ या सेकयुिलरजम को हमने बना लदया है ‘‘Give a bad name to a dog and kill him.’’ 
सेकयुिलरजम को हमने बीते कुछ विषों में मुसिमान के गिे की रंटी बना लदया है, न... मेरा 
वासता है सेकयुिलरजम से, कयोंलक लहनदू धम्भ की ्डायवर्सटी सेकयुिलरजम से प्रोटेकटे्ड है। अगर 
सेकयुिलरजम लनकि गया, वैसे भी िोग सोशलिजम िा ही गए हैं, तो इस देश में कया बचेगा? 
प्रसतावना में कया बचेगा? िािी पन्ना। महोदय, िािी पन्ना नहीं चालहए। भरा हुआ पूरा पन्ना चालहए, 
पुराने इंल्डया वािा। नए इंल्डया का जो ये पन्ना है, ये ्डराता बहुत है।

महोदय, सहकारी सरंवाद पर आने से पहिे, मैं बार-बार कहता हंू, प्रधान मंत्री जी के 
सामने भी बोिता हंू, कयोंलक सवंाद सीधे हो जाता है तो वह एकशन भी तुरंत ही िे िेते हैं। 
महोदय, एक शेर है

"तेरे दसते लसतम का अजज़ नहीं,
लदि ही काल़िर था, लजसने आह न की"

महोदय, लदि कालिर है और आह भी नहीं कर रहा है। अब सहकारी सरंवाद पर आइए। 
लजस लदन राष्ट्रपलत महोदय अलभभािर् दे रह थे "सबका साथ, सबका लवकास और सबका 
न्श्वा्स" उसी लदन चार इधर से उधर चिे गए। हमारे चार लप्रय साथी। मेरे जे़हन में आया लक 
उसी का दम है इस ज़माने में लक इधर का लदिता रहे, उधर का हो जाए ...(वयविरान)... मैं 
वही कह रहा हंू लक उसी का दम है इस ज़माने में जो इधर का लदिता रहे, उधर का हो जाए। 
यह सहकारी सरंवाद है। सहकारी सरंवाद हमने गोवा, मलर्पुर और मेरािय में देिा और अभी 
ताज़ा-ताज़ा बगंाि में देि रहे हैं। 24 रंटे, सातों लदन। सर, मैं बगंाि का नहीं हंू, बड़ी मुहबबत 
है लजतना सालहतय पढ़ा, बगंाि से ही पढ़ा। लहनदी में अनूलदत लकताबें पढ़ीं। महोदय, लजस लदन 
ईश्वरचदं्र लवद्ासागर जी की मूर्त टूटी थी, उस लदन मुझे िग गया लक बगंाि को तकसीम के 
दौर में िे जाने की कोलशश हो रही है। सन् 1946-47 में बगंाि ने बहुत भगुता था। गा ंधी जी 
के आलिरी िेज़ को सब पढ़ें। कैसे िडे़ हुए थे, उनहोंने बगंाि को उस दंश से बचाने के लिए 
कया-कया नहीं लकया था, आज कोई नहीं है। आप चदं सीटें जीत जाएंगे। मैं मानता हंू आप िोक 
सभा में जीत गए है, िेलकन बगंाि हार जाएगा, ईश्वरचदं्र लवद्ासागर हार जाएंगे, गुरुदेव हार 
जाएंगे, कयोंलक गुरुदेव को माननीय राष्ट्रपलत जी ने क्नोट लकया था, िेलकन वही गुरुदेव कहते 
थे “Where the mind is without fear and the head is held high” और यहा ं ऐसा दौर 

कर लदया है लक

"लनसार मैं तेरी गलियों के ऐ वतन लक जहा ं,
चिी है रसम लक कोई न सर उिा कर चिे।

जो कोई चाहने वािा तवा़ि को लनकिे,
नज़र चुरा के चिे, लजसम-ओ-जा ं बचा के चिे।।"
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कया ऐसा चाहते हैं? महोदय, ़ैिज़ ने यह पालकसतान के लिए लििा था, िेलकन मुझे िग 
रहा है लक जो पालकसतान सन् 1947 से अब तक था, हम पालकसतान की नकि कर रहे हैं। हम 
पालकसतान बनना चाह रहे हैं। हम लहनदू पालकसतान बनना चाह रहे हैं और कािी हद तक स़िि 
हो रहे हैं। अब कया होगा, देश छोड़कर जा भी नहीं सकते, यहीं रहना होगा। इं्योरेंस बेस्ड 
हैलथ मॉ्डि, इस पर बड़ी चचणा हुई। कई िोग कहते हैं लक इसी वजह से चुनाव जीत गए हैं। 
महोदय, यह इं्योरेंस बेस्ड हैलथ मॉ्डि की पड़ताि की ज़रूरत है। ये लकसकी हैलथ की लचता 
है। इं्योरेंस कंपनीज़ की लचता है या आम अवाम की लचता है। महोदय, इं्योरेंस कंपनीज़ बहुत 
िुश हैं। मैं जानता हंू कई साथी हमारे काम करते हैं। मज़ा आ गया, कयोंलक बहुत ड्ाई चि रहा 
था। अचानक से boom in हो गया। सर इं्योरेंस ...(वयविरान)...

श्री उपसभरापक्त: झा जी, आपके पास दो लमनट हैं। हम बोिने का वति देंगे। ...(वयविरान)...

प्रो. मनोज कुमरार झरा: सर, मेरा समय तीन लमनट है। ...(वयविरान)...

श्री उपसभरापक्त: दो लमनट हैं। मैं आपको बोिने का वति दंूगा। छ: बज चुके हैं, कृपया 
हाउस की सव्भसममलत चालहए लक हम लकतने बजे तक बिैेंगे। मैं आपको पहिे ही बता चुका हंू 
लक 50 speakers हैं, झा जी को जोड़ें तो शायद नौवें speaker हो रहे हैं। हम लकतनी देर और 
बिैेंगे? ...(वयविरान)...

SHRI v. MURAlEEdHARAN: Sir, I propose to have the sitting till 8 o'clock. 
...(Interruptions)...

SHRI P. BHATTACHARYA (West Bengal): We will continue tomorrow, Sir. 
Kindly stop for today.

श्री उपसभरापक्त: भट्ाचाय्भ जी, आप सीलनयर और वलरष्ठ सदसय हैं  ...(वयविरान)... 
Bhattacharyaji, you are a very senior Member. Please take your seat. कुि 50 speakers  
हैं ...(वयविरान).... 

श्री क्प. भट्राचराय्ष: जब प्राइम लमलनसटर reply देंगे, तो कया हमें उससे पहिे बोिने का समय 
लमिेगा? ... (वयविरान)... प्राइम लमलनसटर शाम तक भािर् देंगे। ... (वयविरान)... पहिे हम िोगों 
का भािर् हो जाएगा, उसके बाद ही प्राइम लमलनसटर reply देंगे। ...(वयविरान)...

dR. K. KESHAvA RAo (Andhra Pradesh): It all depends on you.

MR. dEPUTY CHAIRMAN: Keshavaji, you are a very senior Member. Business 
Advisory Committee में जो चीजें तय हुईं, उसके अनुसार आज और कि में हमें गयारह रंटे 
की चचणा इस पर करनी है। आज 50 speakers हैं, अगर हम कि पर बोिने के लिए छोड़ते 
हैं, तो ...(वयविरान)...

dR. K. KESHAvA RAo: We have twelve hours. Sir, instead of tomorrow, day 
after tomorrow we will start from 11 o' clock itself so that we have a 12 hour 
debate and 50 Members can speak. ...(Interruptions)...

[प्रो. मनोज कुमार झा]
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MR. dEPUTY CHAIRMAN: Mr. Minister, when will the hon. Prime Minister 
reply? I think he has to go out. ...(Interruptions)...

SHRI v. MURAlEEdHARAN: In the Business Advisory Committee, the discussion 
was that... ...(Interruptions)... let me put my view and let me report what was 
discussed there. I am not giving my suggestion personally. It was agreed that we 
will have a discussion for 11 hours. Today, it will be for six hours and tomorrow, it 
will be for seven hours because already we are exceeding the time. For each party 
the time which was given, we are exceeding that. So, tomorrow, the five hours that 
have been already allotted, I am sure, it will go beyond that. So, tomorrow also, it 
will be six hours. day after tomorrow, the Prime Minister has agreed to reply in 
the afternoon at two o' clock.

SHRI ANANd SHARMA: By our experience of the last many years, when 
we were on that side and this side, it has always happened, without any exception, 
that there are time overruns and there are over-lapses. It has always happened. The 
Chair was also sometimes kind enough to allow some hon. Member's request. Two 
to four minutes here-and-there are given. The question here is of the government. 
Yes, it is true that it was discussed in the Business Advisory Committee, but as per 
the established practice, the sense of the House is always taken before extending, 
which you have done. Sir, we can definitely have the discussion continue tomorrow 
from 2 o' clock or whatever the prescribed time and I agree with what dr. Keshava 
Raoji has said. It has happened every year. If you look at the last five years, it 
spills over to the next day. We will respect, as Members of this House, that the 
Prime Minister has to give the reply at 2 o' clock on Wednesday. We will respect 
that because Prime Minister has to travel, as we were informed. We will respect 
that. But, at the same time, let us be flexible. See where we reach tomorrow at six 
o' clock and, tomorrow, if need be, extend by an hour and day after tomorrow, at 
eleven, we start. You can do away with the Zero Hour and the Question Hour and 
just continue the discussion and let the Prime Minister reply at 2 o' clock.

श्री उपसभरापक्त : माननीय आननद जी, मेरा ल नवेदन होगा आप सभी को सुनने के बाद 
...(वयविरान)...

SHRI ANANd SHARMA: I am requesting you, Sir, and also the leader of 
the House मेरा आपसे भी आग्रह है और अपने पार्ियामेंटरी अिेयस्भ लमलनसटर से भी मेरा यह 
आग्रह है लक सब की भावनाओं को देिते हुए कृपया इस पर सोचें।

सभरा के नेतरा (श्री थरावरचनद गहलोत): मेरा लनवदेन है लक 8 बजे तक आज चचणा कर िें, 
बाकी ...(वयविरान)... 
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श्री उपसभरापक्त : मैंने दोनों पषिों को सुना और केशव जी का भी पषि सुना। मेरा सुझाव 
होगा आननद जी वयावहालरक रूप से हमें आज भी कुछ देर बिैना चालहए। कि लिर से यही 
समसया िड़ी होगी। 

SHRI BHUBANESWAR KAlITA: Sir, we can sit for one more hour. 

श्री उपसभरापक्त : गहिोत जी, आप बताएं।

श्री थरावरचनद गहलोत: महोदय, मुझे तो सदन के अलधका ंश माननीय सदसय आि बजे तक 
बिैने के लिए तैयार लदिते हैं।

श्री आननद शममा: नहीं, नहीं।

श्री उपसभरापक्त: कालिता जी, मेरा सुझाव साढे़ सात बजे तक का है। हम िोग साढे़ सात 
बजे तक बिैते हैं। ...(वयविरान)... आननद जी, साढे़ सात तक िीक है।

SHRI BHUBANESWAR KAlITA: Sir, at 7.30 pm we have some other 
engagement. ...(Interruptions)... So, we can sit up to 7.00 pm. ...(Interruptions)...

श्री आननद शममा: सर, हम िोग सात बजे के बाद नहीं बिैेंगे। हमने सात बजे तक बोिा है।

श्री सुखेनदु शेखर रराय (पलचिम बगंाि): सात बजे तक िीक है।

श्री आननद शममा: एक रंटा हमने बोि लदया है।

श्री उपसभरापक्त: आप साढे़ सात तक कर िीलजए।

श्री थरावरचनद गहलोत: आज अगर सात बजे तक बिैते हैं तो कया कि आि बजे तक बिै 
सकते हैं? कया कि आि बजे तक बिैने की तैयारी है?

श्री आननद शममा: आप नेता सदन हैं। हम आपको बडे़ आदर के साथ कह रहे हैं। गहिोत जी, 
हमने आपसे आग्रह लकया है लक कृपा करके जो सुझाव हमारे वलरष्ठ सदसय माननीय के. केशव 
राव जी ने लदया है, वह िीक है लक परसों सुबह 11 बजे से लिर आप आरमभ करें। हम सारी बात 
को मानते हैं लक दो बजे माननीय प्रधान मंत्री जी उत्तर देंगे। कृपा करके आप ऐसा मत कलरए।

श्री उपसभरापक्त: माननीय आननद जी, एक सुझाव और Leader of the Opposition से आया 
था लक कि हम िचं ऑवर ल्डसलमस करें और िचं ऑवर को ितम करके एक बजे से ही इस 
चचणा को शुरू करें।

श्री आननद शममा: अगर आपको करना है ...(वयविरान)...

श्री उपसभरापक्त: हमें नहीं, यह एक प्रसताव आया था। सहमलत आप सबमें होनी है।

श्री आननद शममा: वह परसों का है।

श्री उपसभरापक्त: कि के लिए है।
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श्री आननद शममा: सर, वह परसों के लिए है, नेता प्रलतपषि से मेरी बात हुई है।

श्री थरावरचनद गहलोत: ऐसा िगता है लक हाउस की मंशा सात बजे तक चचणा करने की 
ही है तो आज सात बजे तक चचणा करा िें और कि िचं ऑवर...

श्री आननद शममा: नहीं, परसों का िचं ऑवर छोड़ने की बात हुई थी। कि दो बजे से िेकर 
सात बजे तक चचणा कर िें और लिर परसों आप 11 बजे से चचणा शुरू कर िें और िचं ऑवर 
को हटा दें।

श्री उपसभरापक्त: गहिोत जी, आप बताएं।

श्री थरावरचनद गहलोत: िीक है, जैसा व े कह रहे हैं ...(वयविरान)...

श्री आननद शममा: मैं एक बात कहना चाहता हंू। उस लदन Business Advisory Committee 
में माननीय सभापलत जी ने कहा था – उस समय आप भी वहा ं थे – उनहोंने एक चीज़ कही 
थी लक प्रलतपषि और सरकार आपस में बिैकर बात कर िें – उनहोंने यह भी कहा था। तो हम 
कि सुबह बिै जाते हैं और इस पर लकतने रंटे कया करना है, हम लबलकुि उसमें रचनातमक 
सहयोग देंगे।

श्री उपसभरापक्त: यह सही सुझाव है। कि सुबह आप िोग बिैकर बातचीत कर िें। 

श्री थरावरचनद गहलोत: मैं सदन की भावना से सहमत हंू। आप जैसा लनर््भय करें।

श्री उपसभरापक्त: िीक है। तो आज सात बजे तक बिैते हैं और कि लिर िचं ऑवर के 
बारे में आप दोनों पषि बिैकर तय कर िें।

श्री आननद शममा: हम परसों का िचं ऑवर छोड़ देंगे। कि सुबह हम बिै जाएंगे।

श्री उपसभरापक्त: कि आप नेता, सदन के साथ बिैकर तय कर िें। कि नेता, प्रलतपषि और 
नेता, सदन बाकी िोगों से बात करके तय कर िें।

श्री आननद शममा: िीक है।

श्री उपसभरापक्त: प्रो. मनोज कुमार झा। आपके पास तीन लमनट का समय है।

प्रो. मनोज कुमरार झरा: सर, लवचार श्ृंििा टूट चुकी है। ...(वयविरान)...

श्री उपसभरापक्त: आज सात बजे तक हाउस चिेगा।

डरा. के. केशव रराव: सात बजकर दस लमनट तक।

श्री उपसभरापक्त: जी, आज सात बजकर दस बजे तक हाउस बिेैगा।

प्रो. मनोज कुमरार झरा: सर, लवचार श्ृंििा लबलकुि टूट सी गयी है।

श्री उपसभरापक्त: झा साहब, आप प्राधयापक हैं, आपकी लवचार श्ृंििा टूटेगी नहीं, तीन 
लमनट में आप conclude करें।
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प्रो. मनोज कुमरार झरा: नहीं सर, conclude कैसे करंू, अभी तीन लमनट का समय था, उसमें 
तो और लदमाग िराब हो गया।

श्री उपसभरापक्त: कृपया conclude करें, आप समय के बारे में देि रहे हैं लक कया समय 
सीमा है।

प्रो. मनोज कुमरार झरा: सर, मैं देि रहा हंू। मैं तो बगंाि भी देि रहा हंू। इंसान के होते हुए 
इंसान का यह हश्, देिा नहीं जाता मगर देि रहा हंू। मैं लसि्भ  आपको इतना कहना चाहता था 
लक लकसानी और िेलतहर समाज पर बहुत बात हुई। मैं सरकार को यह बताऊं लक 7 से 9 प्रलतशत 
ही लसि्भ  िरीद होती है और आपकी िागत का जो calculation है, उसे कोई bureaucrat ही 
बिैकर करता है लजसे लकसानी के बारे में पता ही नहीं है। रबी-िरीि पता नहीं, िेलकन उनहोंने 
तय कर लदया तो यह नयनूतम समथ्भन मूलय, it might win you election, िेलकन मुझे याद है 
लक लदनकर जी ने समभवतया सन् 50 में लििा होगा लक:

"बिैों के ये बधुं वि्भ भर कया जाने कैसे जीते हैं,
बधंी जीभ, आंिें लविम, गम िा शायद आंसू पीते हैं।"

तो आज भी कोई बदिाव नहीं हुआ। अब आलिरी चीज़ जो मैं कह रहा था लक जो हेलथ 
मॉ्डि था, जहा ं से मेरी बात टूट गयी, वह इं्योरेंस कमपनीज़ की हेलथ को protect और 
promote करने के लिए है। सर, मुजफिरपुर न हुआ होता – मुजफिरपुर में बच्चचे Encephalitis 
से नहीं मरे हैं, व े हमारी सवंदेनाओं के मर जाने की वजह से मरे हैं, हमारे सरोकारों के मर 
जाने की वजह से मरे हैं और व े बच्चचे कौन हैं? इस मुलक में व े मायने ही नहीं रिते। आज ही 
सोशि ऑल्डट लरपोट्भ आयी है। माननीय सवास्थय मंत्री जी यहा ं मौजूद हैं Sir, 3/4th of the 
kids are from the BPl families. ्ेडढ़ सौ रुपए प्रलतलदन उनकी आय है और हम Make in 
India, digital India, इतनी ग्रोथ – यह सब कह रहे हैं। लकसके लिए? लकसका चेहरा है उस 
ग्रोथ में? मेरे उन बच्चों का चेहरा नहीं है, लजनके आंगन की लकिकालरया ं ितम हो गई। आलिर 
में, मैं लसि्भ  आपसे यह कहना चाहंूगा, मैं सवचछ भारत अलभयान पर कुछ कहना चाहंूगा। सदन 
में मेरे जो प्रलतपषि के नेता हैं, व े कह चुके हैं और बाकी सालथयों ने भी कहा है। सर, सवचछ 
भारत एक advertising company द्ारा िाया गया प्रोग्राम है, लजसमें advertisement पर पूरा 
िच्भ है। Core component पर लबलकुि िच्भ नहीं है। सवचछ भारत अलभयान अगर होता हो, 
septic tank में उतरकर, सीवर टैंक में उतर कर, िोगों की मौतें नहीं होतीं। हम प्रलतलरिया देते 
हैं और अगिे लदन लनकि जाते हैं। सर, मैंने सदन में पहिे भी कहा है लक हमारे मुलक को 
चदं्रयान भेजने का कोई मतिब नहीं है, अगर सीवर में उतरने वािे की आप जालत नहीं बदि 
सकते हैं। आज भी उसी जालत के िोग लबना motorized equipment के सीवर में उतर रहे हैं। 
मैं आलिर में, कयोंलक मेरा पूरे का पूरा thought process disturb हो गया, यह कहना चाहता 
हंू लक मेरा आग्रह होगा लक आप mandate की पड़ताि करें। Mandate is not a licence to 
decimate the constitutional propriety and cover governance issues. The mandate is 
to take everybody along और इसलिए मनेै कहा लक दरअसि सालबत हुए व े लबिरे हुए पने्न, 
जो कहते थे लक हम मुकममि लकताब हैं। शुलरिया सर, जय लहद।

————
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MESSAGE FROM LOK SABHA — Contd.

Regarding Nomination of Ten Members to Committee on Welfare 
of Other Backward Classes

MR. dEPUTY CHAIRMAN: Now, Message from lok Sabha. 

SECRETARY-gENERAl: Sir, I have to report to the House the following message 
received from the lok Sabha, signed by the Secretary-general of the lok Sabha:

"I am directed to inform you that lok Sabha, at its sitting held on Mondy, the 
24th June, 2019, adopted the following motion:–

"(1) (a) That a Committee of both the Houses, to be called the Committee on 
Welfare of other Backward Classes (oBCs) be constituted, consisting 
of thirty members, twenty from lok Sabha and ten from Rajya 
Sabha, to be elected in accordance with the system of proportional 
representation by means of the single transferable vote;

(b) That a Minister shall not be eligible for election as a Member 
of the Committee and that if a Member after his election to the 
Committee is appointed a Minister, he shall cease to be a Member 
thereof from the date of such appointment;

(c) That the Chairperson of the Committee shall be appointed by the 
Speaker from amongst the Members of the Committee; 

 (2) That the functions of the Committee shall be:–

(i) To consider the reports submitted by the National Commission for 
Backward Classes under article 338B of the Constitution and to 
report to both the Houses as to the measures that should be taken 
by the Union government in respect of matters within the purview 
of the Union government including the Administrations of the Union 
Territories;.

(ii) To report to both the Houses on the action taken by the Union 
government and the Administrations of the Union Territories on the 
measures proposed by the Committee;

(iii) To examine the measures taken by the Union government to secure 
due representation of the other Backward Classes, particularly the 
Most Backward Classes, in services and posts under its control 
(including appointments in the public sector undertakings, statutory 
and semi-government Bodies and in the Union Territories) having 
regard to the provisions of the Constitution;
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(iv) To report to both the Houses on the working of the welfare 
programmes for the other Backward Classes in the Union Territories;

(v) To consider generally and to report to both the Houses on all 
matters concerning the welfare of the other Backward Classes 
which fall within the purview of Union government including the 
Administrations of Union Territories; and

(vi) To examine such matters as may be deemed fit by the Committee 
or are specifically referred to it by the House or the Speaker.

(3) That the members of the Committee shall hold office for a period of 
one year from the date of the first meeting of the Committee which 
shall be reconstituted thereafter for one year at a time according to the 
procedure described in para (1) above;

(4) That in order to constitute a sitting of the Committee, the quorum shall 
be ten;

(5) That in all other respects the Rules of Procedure of this House relating 
to Parliamentary Committees shall apply with such variations and 
modifications as the Speaker may make; and

(6) That this House do recommend to the Rajya Sabha that the Rajya Sabha 
do join in the Committee and communicate to this House the names 
of Members elected from amongst the Members of the Rajya Sabha to 
the Committee as mentioned above.

2. I am to request that the concurrence of Rajya Sabha in the said motion, and 
also the names of the members of Rajya Sabha so nominated, may be communicated 
to this House."

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS — Contd.

श्री बबश्जीत दैमराररी (असम): धनयवाद सर।

*Hon. deputy Chairman Sir, I thank you for giving me the opportunity to 
participate in the discussion on the Motion of Thanks to the President’s Address. 
Sir, the programmes mentioned by the hon. President in his Address to the joint 
sitting of Parliament in the Central Hall are significant. I think, if these programmes 
are properly implemented, our country will surely develop a lot.

* The Hon'ble Member Spoke in  Bodo language.

[Secretary-general]
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Hon. deputy Chairman Sir, the hon. President in his speech has mentioned about 
northeast region of our country, popularly known as “North-East India”. However, 
this region is lagging behind in terms of development. Hon. President has also said 
that, this government will work for the development of the North East region at 
par with the rest of the country. In this regard, I would like to add a few points. 
Since a long time, various communities and tribes of the North-East region have 
been struggling for their identity, rights and development of the region. However, 
these struggles or movements have gradually turned violent. As a result, many armed 
groups have come into existence. Because of their violent activities, the region has 
been confronting many challenges and has suffered a lot. The successive governments, 
in the last fifty years, have never taken up appropriate action for the solution of 
the problems. Because of these challenges, the North East region still remains 
underdeveloped. Therefore, if we have to develop the region, we should concentrate 
on the issue of insurgency and the means to solve it. However, the government of 
India, through Home Ministry, has agreed on a ceasefire with some of the groups 
and invited them for talks. For this, the government of India has appointed some 
of the former government bureaucrats as “Interlocutors” who have already started 
discussing with these groups. Though talks have been held on a number of occasions, 
yet, no permanent solution has been found so far. 

सर, मैं बो्डो भािा में बोि रहा हंू। यह हमारे भारत की सबसे पुरानी भािाओं में से एक भािा 
है। यह असम में जयादातर बोिी जाती है। यह भािा नेपाि में भी बोिी जाती है। यह हमारे भारत 
की गौरवशािी भािा है। दुलनया की लजतनी भी भािाएं हैं, उन भािाओं में से यह एक ऐसी भािा 
है, लजसमें लकसी भी चीज़ को बताने के लिए, लकसी भी चीज़ को देिकर, लकसी भी चीज़ को 
महसूस कर बताने के लिए सबसे जयादा शबद हैं। यह बहुत rich भािा है, िेलकन इस भािा को 
हम आज तक लकसी को बता नहीं पाए हैं और कोई भी लरसच्भ करके अब तक इसको लनकाि 
नहीं पाया लक यह बो्डो भािा कब से शुरू हुई, कहा ं से शुरू हुई थी। लजन िोगों ने लरसच्भ लकया 
है, उन िोगों ने कहा है लक आज से दो हजार साि पहिे नेपाि के पूवथी षेित्र में यह भािा बोिी 
जाती थी। इसके अिावा पलचिमी बगंाि का जो पूवथी षेित्र है, नॉथ्भ-ईसट है और बा ंगिादेश के 
कुछ इिाकों में दो हजार साि के पहिे यह भािा ही लसि्भ  एक भािा थी। भारत में यह लवशेि 
सवैंधालनक दजणा प्राप्त 22 अनुसूलचत भािाओं में से एक भािा है। आप िोगों ने इसको कभी भी 
नहीं सुना, इसलिए मैंने आज बो्डो भािा में अपना भािर् शुरू लकया है, तालक आप िोगों को 
भी इस भािा के बारे में पता चि सके। महोदय हमारे राष्ट्रपलत जी ने नॉथ्भ-ईसट के बारे में कहा 
नॉथ्भ-ईसट को िेकर हमारे राष्ट्रपलत जी ने अपने भािर् में जो कहा लक नॉथ्भ-ईसट को ्ेडविप 
करने के लिए, देश के बाकी राजयों के साथ एक कदम लमिाकर िे जाने के लिए इस बार बहुत 
सारे प्रोग्रामस िेकर काम करेंगे। मैं यह बताने जा रहा हंू लक वहा ँ की जो insurgency की प्रॉब्ि 
है, यह सबसे बड़ी प्रॉब्ि है। आज बीस साि से भी जयादा समय से हमारे गहृ मंत्रािय ने कुछ 
लरटाय्ड्भ ऑलिसस्भ को interlocutor लनयुति करके इसका हि ढंूढ़ने की कोलशश की है। व े उनके 
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साथ बात करके भी आ रहे हैं, िेलकन पता नहीं चिता लक व े इन बीस सािों में इस समसया 
को कयों नहीं सुिझा पाए? इस समसया का समाधान करने में ये िोग, लजनको interlocutor 
लनयुति लकया गया है, व े िोग कया कर रहे हैं? यह जानना सबसे बड़ी बात है लक गहृ मंत्रािय 
ने इसकी मॉलनटलरग की है या नहीं की है? जब तक वहा ँ की उग्रवाद की समसया का समाधान 
नहीं होगा, तब तक हम देश की यह जो पलरकलपना है, इस पलरकलपना के आधार पर लजतनी 
भी सकीमस कयों न िे जाएं, उनका implementation वहा ँ पर करना मुमलकन बात नहीं है। यह 
एलरया हर समय ल्डसटब्भ होता है, इसलिए हम अनुरोध करते हैं... जैसे एनएससीएन (आईएम) 
की समसया है। एक एग्रीमेंट का फे्रमवक्भ  बनाकर रिा हुआ है, िेलकन िाइनि सैटिमेंट अभी 
तक नहीं हुआ है, लजसको िेकर नागािैं्ड में प्रॉब्ि है। इनहीं उग्रवादी िोगों ने, उसी लदन 
अरुर्ाचि में एक एमएिए की भी हतया की है। व े उसी में से हैं, व े िोग discussion में भी हैं, 
िेलकन हमारे interlocutor को यह तक पता नहीं है लक जो उग्रवादी उनके साथ बात करते हैं, 
व े satisfied हैं या नहीं लक व े िोग, लिर से, वहा ँ पर लवद्रोह करने जा रहे हैं?

अभी जयादा लदन नहीं हुए, असम की गुवाहाटी में एक बम ब्वा्ट हो गया। वहा ँ पर गे्रने्ड 
ब्वा्ट हो गया। बाद में यह जानकारी लमिी और यह पकड़ा भी गया। यह जो उलिा है, लजसने 
भारत सरकार के गहृ मंत्रािय के साथ बात की हुई है, उसके लिए एक interlocutor भी िगाया 
गया है। एक तरि व े िोग बातें कर रहे थे, िेलकन दूसरी तरि वहा ँ पर बम ब्वा्ट भी कर 
लदया। यह लकतनी भयानक शसथलत होगी। जब तक उग्रपथंी जंगि में रहता है, अं्डर ग्राउं्ड रहता 
है, तब तक पता रहता है लक ये उग्रपथंी कभी भी कुछ भी कर सकता है, िेलकन लजसके साथ 
बात कर रहा है और जो आम आदमी की तरह हर जगह रूम सकता है, उसमें उसके लिए कोई 
रुकावट नहीं है, अगर वह लिर से इसी तरह से बमबारी करना शुरू करेगा, तो आम आदमी 
के लिए लकतनी बड़ी समसया हो सकती है, हमारे देश के लिए लकतनी बड़ी समसया हो सकती 
है। ये िोग पार्ियामेंट में भी आ सकते हैं।*...अभी एक वयलति िोक सभा में एमपी बनकर आया 
है। ...(वयविरान)...

श्री उपसभरापक्त: कृपया न तो दूसरे हाउस का उल च्ेख करें और न ही नाम िें।

श्री ब्श्जीत दैमराररी: िीक है, मैं नाम वापस िेता हंू। एक उलिा का उग्रवादी नेता है, वह 
दो बार एमपी चुनकर आया है। वह इसी वि्भ सैकं्ड टम्भ के लिए चुनकर आया है, िेलकन अभी 
तक उसने आमस्भ सरें्डर नहीं लकया है। वह उलिा.. discussion में है, यह सबको पता है। अगर 
आप िोग होम लमलनसटर से इसकी िोज कराएंगे, तो उसका पता चि जाएगा। उलिा एमपी 
बन गया, अब उसके जलरये न जाने लकतने उलिा पार्ियामेंट में आकर बिै सकते हैं। यह बात 
लकतनी लनरापद होगी। मेरा उन पर कोई इलज़ाम नहीं है, िेलकन हमारी तरि से, सरकार की 
तरि से, उन िोगों के साथ सीज़िायर करके जो बात हो रही है, उसका धयान रिना चालहए 
लक उनकी लचता कया है? उन िोगों की लचता कया है? कयोंलक मैंने कहा लक कुछ लदन पहिे 
गुवाहाटी में ब्वा्ट लकया गया और लजनहोंने ब्वा्ट लकया है, लजनहें पकड़ा गया, उन िोगों ने 
सवीकार भी लकया लक यह जो प्रो – टॉक उलिा है, उनका एक सदसय है। लसि्भ  एक ही नहीं, 
बशलक दो-तीन सदसय हैं। यह बहुत गभंीर मामिा है। मैं सरकार से अनुरोध करता हंू लक इस 

[श्ी नब श्जलीत दैमारी]

*Withdrawn by the hon. Member.
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लविय को गभंीरता से िे और उस समसया का समाधान करे। यह नहीं होना चालहए लक हम इसके 
लवरोध में लसि्भ  आमथी या कोई पुलिस िगाएंगे। व े िोग कया मुद्ा उिा रहे हैं, इस पर बात करके 
इसका समाधान करना है, कयोंलक हमारी सरकार इस पर interlocutor िगाकर करोड़ों रुपये 
िच्भ कर रही है। जो interlocutor हैं, उन िोगों ने एक ऑलिस िे लिया है, पा ँच-छह कम्भचारी 
भी उनके साथ हैं। व े सभी हर समय नॉथ्भ-ईसट जा सकते हैं, इस काम के लिए उनको यह 
वयवसथा फ्री ऑि कॉसट है। वह वयलति िाइव सटार में रह सकता है, इसके लिए नो प्रॉब्ि है। 
हमारी सरकार ने उनको उग्रवादी समसया का समाधान करने की लजममेदारी दी है। दो, तीन, चार 
interlocutor change होते जा रहे हैं, िेलकन यह एनएससीएन (आई एम), उलिा, एन्डीएिबी 
आलद लकसी भी उग्रवादी सगंिन की समसया का समाधान नहीं हुआ है। यह सीलरयस समसया 
है, इसलिए मैं इस लविय को िाया हंू। हमें नॉथ्भ-ईसट एलरया को ्ेडविप करना है। तो मेरा यह 
सजेशन है लक इसके लिए वहा ँ की जो insurgency की प्रॉब्ि है, उसको हि करने के लिए 
हमें कोई वयवसथा करनी चालहए।

इसके साथ ही साथ हमारे असम में फ्ि की एक प्रॉब्ि है? असम एक छोटी-सी मदैानी 
जगह है, ऐसी भलूम है, जो पहाड़ों की surroundings से लररी हुई है। जब भी बालरश होती है, 
तो वहा ँ इतना पानी आकर जमा हो जाता है लक वहा ँ हर साि flood आता है। आम तौर पर 
जब ऐसा flood आता है, तो हम बोिते हैं लक यह एक प्राकृलतक दुयदोग है, िेलकन असम में यह 
हर समय, हर साि होता है।

MR. dEPUTY CHAIRMAN: You have only two minutes. Please conclude now.

श्री बबश्जीत दैमराररी: वहा ँ पर जो हाित होती है, वह हर साि होती है। इसलिए यहा ँ से 
यह लदिाई नहीं पड़ता है लक यह एक प्राकृलतक दुयदोग है। इसको हमारी राजय सरकार सँभाि 
नहीं सकती है, वहा ँ पर relief नहीं दे सकती है, िोगों को rehabilitation नहीं दे सकती है। पहाड़ 
से 300-400 लक.मी./रंटे की सपी्ड से पानी बह कर आता है और वह सारे रर तथा जमीन को 
erosion कर अपने साथ िे जाता है। इसलिए वहा ँ से िोग हर समय केनद्र सरकार से अनुरोध 
कर रहे हैं लक इस समसया को national problem के लहसाब से मयणादा देकर technically and 
financially कैसे इसका समाधान लकया जा सकता है, वह लकया जाए। असम के िोगों की मदद 
करनी है, असम के इस problem का समाधान करना है। इसलिए मैं अनुरोध करता हँू लक असम 
में जो flood की problem है, जो बाढ़ की समसया है, इसको राष्ट्रीय समसया की मयणादा देकर 
राष्ट्र की तरि से ही लजममेदारी िी जाए, कयोंलक राजय सरकार इसको सँभाि नहीं पाती है।

MR. dEPUTY CHAIRMAN: Please conclude.

श्री ब्श्जीत दैमराररी: सर, मेरा जो कहना है, वह यही है। मैं अनुरोध करता हँू और आशा 
करता हँू लक हमारी सरकार जरूर इन सारी बातों को पूरा करेगी। मैं राष्ट्रपलत जी के अलभभािर् 
का समथ्भन करता हँू। राष्ट्रपलत जी ने जो भी कहा, वह बहुत ही महतवपूर््भ है। अगर ये सारी 
चीजें implement होंगी, तो हमारा देश बहुत आगे बढ़ सकता है।

*To conclude, I would like to thank the hon. deputy Chairman for giving me 
the opportunity to participate in the discussion.

* English transliteration of the portion of  Speech delivered by Hon'ble Member in Bodo.
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MR. dEPUTY CHAIRMAN: Now, Shri Ramdas Athawale – not present; Shri 
Tiruchi Siva – not present; Shri Birendra Prasad Baishya – not present. Shri Rakesh 
Sinha. राकेश जी, पाटथी की ओर से आपको जो समय लमिा है, वह 15 लमनट है। कृपया आप 
इसका धयान रिें।

श्री रराकेश क्सनहरा (नाम-लनददेलशत): उपसभापलत महोदय, जब हम महामलहम राष्ट्रपलत जी 
के अलभभािर् पर िाए गए धनयवाद प्रसताव पर आज बहस कर रहे हैं, तो यह बहस लसि्भ  इस 
हाउस तक सीलमत नहीं है। यलद यह बहस सदन तक सीलमत होती, तो हम राजनीलतक रंग 
देकर उस पर बहस करते, यलद यह अलभभािर् लसि्भ  इस देश की सीमाओं तक सीलमत होता, 
तब भी हम इसकी द ृलष्ट में कुछ और करते, िेलकन यह अलभभािर् लहनदुसतान और लहनदुसतान 
के बाहर सुना जा रहा है, हमारी बहस को िोग धयान से सुन रहे हैं। मैं लवपषि के नेता को सुन 
रहा था। लवपषि के कई िोगों को सुनने के बाद मैं इस लनष्कि्भ पर पहँुचा लक राष्ट्रपलत जी ने 
अपना अलभभािर् लजस लदन भी तैयार लकया हो, िेलकन उनकी आिोचना पहिे ही तैयार हो 
गई थी। 2014 के पहिे के मन, 2014 के पहिे के लहनदुसतान और लहनदुसतान की राजनीलतक 
वयवसथा के अनुकूि आज लवपषि का जो भािर् हुआ, वह सचमुच में इस अलभभािर् के अनुकूि 
नहीं था। उपसभापलत महोदय, मुझे मािमू नहीं लक आयुष्मान योजना से 10 करोड़ िोगों को िाभ 
लमि रहा है, इस बात से लवपषि को कया आपलत्त हो रही है। सुकनया योजना से एक करोड़ से 
अलधक 10 साि से छोटी बमच्चयों को िाभ हो रहा है, पता नहीं लवपषि को इसकी आिोचना 
करके कया लमि रहा है। दो करोड़ ररों में लबजिी पहंुची और जब तलमिना्ुड का 65 साि का 
एक वयलति कहता है लक हमारी लजनदगी बदि गई और वल्ड्भ बैंक के रैंक में electrification में 
लहनदुसतान 73वें से 26वें रैक पर आ गया, तब भी लवपषि के मन में इस लहनदुसतान की प्रगलत के 
लिए थोड़ी सवंदेना नहीं आई।

उपसभापलत महोदय, लहनदुसतान ने 2014 के बाद 2019 में एक mandate लदया, एक जनादेश 
लदया। सवाभालवक है लक हारने वािे के पास अनेक बहाने होते हैं और जीतने वािे के पास जशि 
मनाने के भी अनेक कारर् होते हैं, िेलकन लरिटेन के एक अिबार, 'The Guardian' ने एक 
सपंादकीय लििा। वह सपंादकीय बहुत ही दुभणागयपूर््भ था। उस सपंादकीय में उसने लििा लक 
लहनदुसतान की आतमा कािे लदनों में, अँधेरे में प्रवशे कर चुकी है। उस समपादकीय में यह लििा 
गया, 'Victory of Modi is not good for India and not good for the world.' आज सुबह 
मैं उसके समपादक मं्डि के नामों को ढंूढ़ने की कोलशश कर रहा था, तब तक राजय सभा आ 
गया। राजय सभा में आकर, लवपषि की बातों को सुनकर मैं समझ गया समपादक मं्डि में नाम 
चाहे लजसका भी हो, िेलकन 'The Guardian' अिबार का Editorial हमारे लवपषि के लमत्रों के 
भािर्ों के आधार पर ही लििा गया है। जब लहनदुसतान जनादेश देता है, तो वह जनादेश एक 
लनर्णायक जनादेश होता है। वह जनादेश लसि्भ  यह नहीं है लक नरेनद्र मोदी जी प्रधान मंत्री बनें, 
वह जनादेश लसि्भ  यह नहीं है लक भारतीय जनता पाटथी सत्ता में आए, जनादेश वैचालरक पलरवत्भन 
की एक बड़ी प्रलरिया का अंग है, लजसका नेतृतव प्रधान मंत्री नरेनद्र मोदी जी कर रहे हैं। मैं इस 
जनादेश की एक महतवपूर््भ बात बताना चाहता हंू। लहनदुसतान में 1952 से िगातार चुनाव हो रहे 
हैं। हमारी िोकता ंलत्रक प्रलरिया में peaceful transition की परमपरा रही है। मैं बताना चाहंूगा लक 
इस चुनाव में जब जनादेश मोदी जी के पषि में गया, तो उसमें कया महतवपूर््भ बात है। अब तक के 
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चुनावों में यलद दो-तीन अपवादों को छोड़ लदया जाए, 1977 के और 1989 के चुनावों के अपवाद 
को अगर हम छोड़ दें, तो मैं कहना चाहंूगा लक इस चुनाव में सबसे बड़ा conversion हुआ है। 
िोग मतदान केनद्र पर एक जालत की पहचान के साथ जाते थे। िोग मतदान केनद्र पर एक 
सामप्रदालयक पहचान के साथ जाते थे, िेलकन नरेनद्र मोदी जी ने इस देश का समा ं बदि लदया। 
हम अपनी जालत के, लबरादरी के, समप्रदाय के, धम्भ के होते हुए भी षेित्र और भािा के होते हुए 
भी, मतदान केनद्र पर एक नागलरक के रूप में गए। नागलरकता की अवधारर्ा को पहिी बार इस 
चुनाव ने सालबत कर लदया लक लहनदुसतान के िोग नागलरक के रूप में मतदान करते हैं, समप्रदाय 
के रूप में नहीं, जालतवादी होकर नहीं। इसलिए व े सभी कैलकुिेशंस, व े सभी अंदाज़ समाप्त हो 
गए, लजनके आधार पर आप कलपना कर रहे थे लक नरेनद्र मोदी जी को 180-190 या 220 सीटें 
आ जाएंगी। पता नहीं इस देश में लकतने क्ब काम कर रहे थे, 180 क्ब, 120 क्ब, 220 क्ब, 
िेलकन व े सब के सब क्ब धराशायी हो गए और उनहें धराशायी करने का पूरा श्ेय लहनदुसतान 
की 130 करोड़ जनता को जाता है। लहनदुसतान की जनता ने उस द ृलष्टकोर् को सवीकार लकया 
लक हमारी जालत है, हमारी लबरादरी है, हमारा समप्रदाय है, िेलकन सबसे पहिे हम भारतीय हैं 
ओर भारत के सलंवधान के अनुसार हम काम करते हैं। लहनदुसतान के इलतहास में, िोकतंत्र को 
समृद्ध करने वािा यह सबसे महतवपूर््भ चुनाव सालबत हुआ है।

उपसभापलत महोदय, एक गजब की लव्डमबना है। राष्ट्रपलत जी के अलभभािर् में जो दो-तीन 
बातें आई हैं, उनमें सबसे महतवपूर््भ पषि हालशए के िोग हैं। हालशए पर कौन िोग हैं? कब से व े
हालशए पर हैं। जब लद्तीय न्श् युद्ध समाप्त हुआ था, तो भारत में 39 करोड़ रुपये की लप्रलटग 
होती थी, जब लरिटेन छोड़कर गया, तो 1300 करोड़ रुपये की लप्रलटग होती थी। लरिटेन हमको पूरी 
अराजकता में छोड़ गया था। 1947 में जब देश आज़ाद हुआ था, हािा ंलक मैं बार-बार इलतहास 
में जाना नहीं चाहता हंू, िेलकन इस सदन को यह जानना चालहए। मैं जो बात कह रहा हंू, 
हािा ंलक मेरे वामपथंी लमत्र यहा ं नहीं हैं, िेलकन 1952 में जो पहिा अलभभािर् हुआ था, उसको 
िेकर इसी सदन में P. Sundarayya और Bhupesh Gupta ने जो कहा, मैं उनको उद्धतृ कर 
रहा हंू। 30 करोड़ रुपया नेहरू सरकार ने लकसको लदया? लरिटेन के जो ऑलिसर भारत छोड़ 
कर चिे गए, उनकी पेंशन के रूप में, उनके perks के रूप में 30 करोड़ रुपया सािाना लदया 
जाता रहा। हम annually उनको 30 करोड़ रुपये देते रहे। उन पलरशसथलतयों से भारत गुजरा है। 
जब यपूीए की सरकार गई, तो िगभग 600 लमलियन ्डॉिर का ईरान का कज्भ हमारे ऊपर था। 
इस सरकार ने एकमु्त में वह सारा कज्भ चुका लदया। हम ईरान के कज्भ से मुति हो गए। 2014 
में, सरकार बनते ही नरेनद्र मोदी जी ने अगिे साि पहिा काम यही लकया लक ईरान के कज्भ 
को चुका लदया। का ंगे्रस के लमत्रों को तो प्रसन्नता होनी चालहए लक जो राजीव जी का सपना था, 
उसको पूरा करने का काम नरेनद्र मोदी जी कर रहे हैं। काश, मनमोहन लसह जी की सरकार 
के दौरान ऐसा सपना पूरा होता। राजीव जी ने पूरे देश को एक हकीकत बतायी थी लक एक 
रुपये में से लसि्भ  15 पैसे ही िोगों की जेब तक पहँुचते हैं। राजीव जी की इस पारदशथी हकीकत 
के लिए पूरे देश ने उनको सिाम लकया था लक एक प्रधान मंत्री ने सच तो कहा, िेलकन वह 
सच हमेशा वही सच बन कर 2014 के पहिे तक रहा। आज ल्डलजटि ट्रा ंसिर के बारे में ऐसी 
लटपपर्ी की जा रही है लक हमारे बच्चचे वहा ँ नहीं हैं। इस ल्डलजटि ट्रा ंसिर का सबसे अलधक 
िाभ लकसको हो रहा है? ...(वयविरान)...
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श्री उपसभरापक्त: कृपया पीछे बिैकर आपस में बात नहीं करें। ...(वयविरान)... ्प्लीज़।

श्री रराकेश क्सनहरा: मनरेगा में काम करने वािे मजदूरों को, सामानय वयापालरयों को, आज 
एक रुपये में से, मैं इस दाव े के साथ कह रहा हँू लक 100 पैसे तो नहीं पहंुच रहे हैं, िेलकन 
80 से 85 पैसे िोगों की पॉकेट तक पहँुचने शुरू हो गये हैं। यह रेिल्डट यलद लकसी को जाता 
है, तो नरेनद्र मोदी जी के उस द ृलष्टकोर् को जाता है, दूसरा कोई वयलति इसके लिए श्ेय नहीं 
िे सकता है। उस वयलति ने अपनी द ृलष्ट के आधार पर लहनदुसतान की उस छलव को बदि लदया, 
उस यथाथ्भ को बदि लदया, लजस यथाथ्भ को बाकी सरकारें नहीं बदि पा रही थीं।

राष्ट्रपलत जी ने अपने अलभभािर् में एक बात कही थी। उनहोंने Citizenship Amendment 
Act की बात कही थी। मुझे अचछा िगता, जब लवपषि के लमत्र उन लबनदुओं पर प्रकाश ्डािते। 
प्रो. अबिू बरकत बगंिादेश के ढाका यलूनवर्सटी के प्रोिेसर हैं। उनहोंने बगंिादेश की इकोनॉमी 
पर, पोलिलटकि इकोनॉमी पर एक अचछी पुसतक लििी, लजसका हाि के लदनों में िोकाप्भर् 
हुआ था। उस पुसतक में उनहोंने कया कहा है? 1964 से िेकर 2011 तक बगंिादेश से 11.1 
लमलियन लहनदू लमलसग हैं। व े िोग कहा ँ गये? Vested Property Act के कारर् लहनदुओं की 1.3 
िाि एकड़ िैं्ड पर अवामी पाटथी, जातीय पाटथी, BNP, जमायते इसिामी वगैरह ने कबजा कर 
लिया। लजस लहनदुसतान को इस बात का दद्भ नहीं होगा लक पहिे लहनदुसतान एक भभूाग था, 
लकसी भी कारर् से पाटथीशन हुआ, हमारे िोग गये, धम्भ के आधार पर उनकी इजज़त, आबरू, 
जमीन-जथा िटूी जा रही है, लहनदुसतान 2014 तक चुप बिैा रहा। हमने एनआरसी की बात कही, 
हमने Citizenship Amendment की बात कही और हमने कहा लक इस भभूाग के तीन देशों में, 
पालकसतान, बगंिादेश और अिगालनसतान में यलद धम्भ के आधार पर persecution होगा, तो उसे 
हम भारत में नागलरकता देंगे। लवपषि के िोगों को अबिू बरकत की वह पुसतक पढ़नी चालहए। 
एक ईमानदार प्रोिेसर ने इसको उजागर लकया है लक प्रतयेक लदन 623 लहनदू बगंिादेश से गायब 
होते हैं। 1964 से इसका per day का आंकड़ा 623 Hindus per day है। कया यह secularism 
है? हमारे लमत्रों ने कहा लक हम हजार साि अपनी बात पर कायम रहेंगे, िेलकन अपनी बात से 
नहीं हटेंगे। यलद ये अगिे 10 सािों में अपनी बातों से नहीं हटे, तो आप National Archives की  
िाइिों में पाये जाएंगे, देश की राजनीलत में आपकी कोई जगह नहीं रहेगी, कयोंलक लहनदुसतान 
बदि रहा है।

मैंने कहा लक हम एक वैचालरक पलरवत्भन के दौर से गुजर रहे हैं। उस वैचालरक पलरवत्भन 
का अनिषठिवाि कया है? कयों गार्जयन अिबार हम पर कटु लटपपर्ी करता है? लजस गार्जयन 
अिबार ने हमें 2014 में कहा लक finally, Britishers have left India, वह गार्जयन अिबार 
और नययूॉक्भ  टाइमस कहता है लक you have won the battle of powers, not the battle of 
ideas. मैं बताना चाहता हँू लक battle of ideas हम कैसे जीते। जब सलंवधान बना, तो हमने कहा 
'we, the people of India'. सलंवधान बनाने वािे तो सचमुच में भारत के िोग के नाते सलंवधान 
बना कर इस भारत के िोगों को समर्पत करके चिे गये, िेलकन उस सलंवधान के अंतग्भत जो 
सरकारें चिीं, उनहोंने 'we, the people' नही, 'we the pretenders of India' कर लदया, 'we, 
the people' को 'we the pretenders of India' कर लदया, यानी 'हम ऐसा लदिने वािे िोग', 
हम भारत के िोग नहीं हैं। उनहोंने कयों pretenders कहा? नरेनद्र मोदी जी की सरकार बनी 
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और माकस्भवादी दोसत उसकी आिोचना कर रहे थे। मैं भी पूछंगा, आपके यहा ँ जो मॉि बन रहे 
हैं, िुिु मॉि, 1900 करोड़ का इनवसेटमेंट केरि में है, तो आप इनवसेटमेंट मत कीलजए। आपको 
अमबानी से परहेज़ है, अ्डार्ी से परहेज़ है, हमें भी परहेज़ है। हम उनके ऊपर िगाम रि कर 
लवकास की बात करते हैं और िगाम इसलिए रिते हैं लक िगाम रिनी है। आप भी Lulu Mall 
को रोक दीलजए, 1,900 करोड़ का प्राइवटे इनवसेटमेंट है, वहा ं कमयुलनसट सरकार है, वह कहे 
लक जाओ प्राइवटे इनवसेटमेंट देश से बाहर चिे जाओ, केरि से बाहर चिे जाओ।

श्री उपसभरापक्त: राकेश जी, लसि्भ  दो लमनट और।

श्री रराकेश क्सनहरा: सर, चीन एक कमयुलनसट देश है और वहा ं पर 487 लबलिलनयस्भ हैं। यह जो 
पलरवत्भन की प्रलरिया है, उस पलरवत्भन की प्रलरिया में, इस जनादेश में मैं तीन बातों को रेिा ंलकत 
करना चाहता हँू। पहिी बात, यह जनादेश दिीय वयवसथा की उन ताकतों को, लजन ताकतों 
ने इस देश में जालत और समप्रदाय के नाम पर देश को बा ंटने का काम लकया है, उन ताकतों 
को यह अनुभलूत करा दी लक यलद आप जालत और धम्भ के नाम पर आसथा का दुरुपयोग करके 
जनता तक पहंुचेंगे, तो जनता अपने दरवाजे से आपको वापस कर देगी। दूसरी बात, जो इस 
जनादेश ने सथालपत की है, वह यह है लक सरकार वह होती है, लजसमें राजनीलतक जमींदारी 
नहीं होती है। 1952 से िेकर 2014 तक जो वीआईपी कलचर राजनीलत के नाम पर था, लजसके 
कारर् राजनीलत के प्रलत अनासथा का भाव सामानय िोगों में आ रहा था, नरेनद्र मोदी जी ने अपने 
कत्भवय से, अपने वयलतितव से और भारतीय जनता पाटथी की जो लवचारधारा है, जो लवचारधारा 
जनसरं के लदनों से चि रही है, उसके आधार पर िोगों में लिर से एक आसथा का भाव जगाया 
है राजनीलत के प्रलत। राजनीलत बेईमानी का नाम नहीं है, राजनीलत वयवसाय का नाम नहीं है, 
राजनीलत देश सेवा का नाम है। यह नरेनद्र मोदी जी ने अपनी ताकत से बनाया है।

तीसरा महतवपूर््भ पषि, जो यह जनादेश बताता है, वह यह है लक इस देश में coalition 
politics की आदत पड़ गई थी। उस coalition politics का एक बड़ा कारर् था का ंगे्रस लससटम 
demolish होना। का ंगे्रस पद्धलत demolish हुई, का ंगे्रस समाप्त होती गई। समाप्त होने के कारर् 
हम नहीं थे, बशलक समाप्त होने के कारर् व े सवयं हैं।

श्री उपसभरापक्त: आपकी पाटथी ने अपने एक वतिा का समय कम करके आपको 5 लमनट 
और लदये हैं। आपका समय 15 लमनट पूरा हो रहा था, अब आपको 5 लमनट और लमि गए हैं।

श्री रराकेश क्सनहरा: सर, शंकर राव देव, जो जनसरं के नहीं थे, बशलक व े का ंगे्रस के अधयषि 
होते थे, नेहरू जी के करीबी में से थे, उनहोंने 1949 में 'Decline of Congress' पर 3 िेकचस्भ 
लदए। 10, जनपथ में बिेै हुए िोग, जो का ंगे्रस को चिाते हैं, पहिे व े 'Decline of Congress' 
के उन तीन िेकचस्भ को पढ़ िें, लिर भारतीय जनता पाटथी या नरेनद्र मोदी जी पर उँगिी उिाएं। 
आप अपने कारर् सवयं हैं, कारर् सवयं तिालशए। दिीय वयवसथा में जीत-हार होती है, िेलकन 
जब वैचालरक पतन होता है, तो आपका अशसततव लमटता है।

दूसरा पषि, जो इस जनादेश का है, जो मैंने कहा 'We the pretenders' उनहोंने कहा था, 
1976 में आपने 'समाजवाद' शबद को जोड़ा। हमें 'समाजवाद' शबद से कोई पे्रम नहीं है, िेलकन 
नरेनद्र मोदी जी की सरकार को यलद आंि बदं करके देिा जाए, अपनी अवधारर्ाओं के आधार 
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पर मत देलिए, इस सरकार ने 2014 से िेकर आज तक यलद लकसी के लिए काम लकया है, 
तो वह कौन है? भलूमहीन िोग, गहृलवहीन िोग, दीये और िािटेन में पढ़ने वािे बच्चचे, हमारे 
गा ंव में गोबर से बने हुए जिावन को गोयिा कहते हैं, उस गोयिा और िकड़ी में धुएं के साथ 
आंिों का सामना करती हुई मलहिाएं.... चौधरी साहब ने, चौधरी चरर् लसह जी ने प्रधान मंत्री 
बनने के बाद िाि लकिे से भािर् में कहा था, मैं उसको क्नोट कर रहा हँू, वह इंलदरा जी 
की ओर इशारा करते हुए कहा था लक यलद हमारी बहन को, उनहोंने नाम नहीं लिया, िेलकन 
उनहोंने कहा लक यलद हमारी बहन को अभी शौच करने के लिए साव्भजलनक सथानों पर जाना 
होगा, तब पता चिेगा लक शौचािय रर में नहीं होने का पलरर्ाम कया होता है? चौधरी साहब 
यह बात 1979 में कह गए। मैं उनका सममान करता हँू, कयोंलक उनहोंने कम से कम इस भावना 
को कहा। 1979 से िेकर 2014 तक सरकारें आईं और गईं, िेलकन लकसी के मशसतष्क में यह 
नहीं आया लक हम अपनी मा ं और बहनों को शौचािय दें। आप शौचािय में ईंट की क्वान्टली 
ढंूढ़ रहे हैं, शौचािय में सीमेंट की क्वान्टली ढंूढ़ रहे हैं। अगर यलद कहीं भ्रष्टाचार है लससटम में, 
तो 50 साि के भ्रष्टाचार को नरेनद्र मोदी जी ने सत्ता के कॉलर्डोर में तो रोक लदया। एक हमारे 
लमत्र कह रहे थे लक अलभभािर् में भ्रष्टाचार की चचणा नहीं हुई। अब 2जी नहीं है, 3जी नहीं है, 
कॉमनवलेथ नहीं है, तो राष्ट्रपलत जी भ्रष्टाचार की चचणा कया करें? भारतीय जनता पाटथी ने एक 
नारा लदया है लक मोदी है, तो मुमलकन है। मैं उस नारे के समाना ंतर एक नारा और कहना चाहता 
हँू मोदी है, तो मुश्कि है।

श्री उपसभरापक्त: आप दो लमनट और बोिें।

श्री रराकेश क्सनहरा: कािे धन वािों ने कहा लक मोदी है, अब बहुत मुश्कि है। उनहोंने कहा 
लक कैश से पेमेंट िेने में अब बहुत मुश्कि हो रही है, कोई दूसरा उपाय ढंूढ़ें। यह मुश्कि 
उन िोगों के लिए हुई है, जो अमेलरका और इंग ल्ैणि में बिैकर एनजीओ के नाम पर इस देश 
में अराजकता िैिाना चाहते थे। लजन एनजीओज़ में ्ेडविपमेंट के नाम पर करोड़ों-अरबों रुपया 
लहनदुसतान की धरती पर आता था, िेलकन उसका काम धन पलरवत्भन का होता था। पैसा गरीबों के 
लिए आता था और काम अमीरों के लिए होता था। उस पैसे का लहसाब लिया गया और िगभग 
ढाई हजार एनजीओज़ को रासता लदिा लदया गया। उस पैसे देने वािे को कहा गया लक पैसा 
लजस उदे््य से आएगा, वहीं िच्भ होगा, लजसके पास आएगा, उसी के द्ारा िच्भ होगा। सरकार 
एकएक पैसे का ऑल्डट िेगी। यह The Guardian और New York times में भी आया। 

श्री उपसभरापक्त: राकेश जी, महज़ एक लमनट और बोिें।

श्री रराकेश क्सनहरा: सर, मेरा flow टूट जाता है।

श्री उपसभरापक्त: जो समय तय हुआ है, मैं उसके बारे में आपको बता चुका हँू।

श्री रराकेश क्सनहरा: सर, मैं बिै जाता हंू।

श्री उपसभरापक्त: छाया जी आपको आपकी पाटथी द्ारा पा ँच लमनट का समय लदया गया है। 
आप अपनी बात पा ँच लमनट में ितम करें।

[श्ी राकेश लसनहा]



Motion of Thanks on [24 June, 2019] the President's Address 445

श्रीमतरी छरायरा वममा: सर, आपने मुझे राष्ट्रपलत जी के अलभभािर् पर बोिने का मौका लदया, 
इसके लिए आपका बहुत-बहुत धनयवाद। मुझे बहुत िचछेदार भािर् बोिना नहीं आता है, िेलकन मैं 
अपने लवचार, अपनी बात सीधी-सपाट सदन के सामने रिना चाहँूगी। राष्ट्रपलत जी के अलभभािर् 
में बहुत सारी योजनाओं का उल च्ेख है। आयुष्मान भारत योजना का उल च्ेख है। मैं एक-एक योजना 
से शुरुआत करना चाहँूगी। पहिी आयुष्मान भारत योजना है। मैं कहना चाहती हँू लक गोरिपुर 
में ऑकसीजन नहीं था, लबहार में हॉशसपटि नहीं था और गुजरात में 30 िीट की सीढ़ी नहीं थी, 
तो आयुष्मान योजना कहा ँ गई। व े बच्चचे हमारे देश के भलवष्य थे। आयुष्मान योजना िेि होने के 
कारर् उनका यह हश् हुआ। अगर कोई योजना बनती है, तो उसका सही मायने में लरियानवयन 
होना चालहए। आज यह शसथलत लरियानवयन के अभाव में लनर्मत हुई है। राष्ट्रपलत जी के अलभभािर् 
में लििा हुआ है लक लकसानों की िसि दोगुनी होगी, िेलकन यह कैसे होगी, इसके सबंधं में 
कहीं कोई उल च्ेख नहीं है, इसकी कहीं कोई जानकारी नहीं है।

नोटबदंी से लकतना िाभ हुआ, शासन-प्रशासन के पास लकतना पैसा आया, लकतना कािा 
धन आया, राष्ट्रपलत जी के अलभभािर् में इसका कहीं उल च्ेख नहीं है। 15-15 िाि िोगों के 
िाते में आएंगे, उसका राष्ट्रपलत जी के अलभभािर् में कहीं उल च्ेख नहीं है।

मैं सवचछ भारत लमशन की बात करती हँू। इसका पूरे देश में बहुत लढढोरा पीटा गया, िेलकन 
उसका टॉयिेट 12 हजार में बना। उन शौचाियों की शसथलत 1-2 साि में सपष्ट हो जाएगी। जब 
इनदौर में अद्ध्भ कंुभ िगा, तब 35-35 हजार रुपए में शौचािय बनाया गया। आप 12 हजार रुपए में 
शौचािय बनाते हैं, तो उसकी शसथलत तीन साि बाद कैसी होगी, यह समय बताएगा। यह योजना 
पूरी तरह से failure होगी। अगर मैं मलहिाओं की बात करंू, तो बेटी बचाओ, बेटी पढ़ाओ की 
बहुत बात होती है, िेलकन इस योजना में साथ्भकता कहीं भी नजर नहीं आ रही है। मलहिाओं के 
साथ अतयाचार-अनयाय हो रहा है। लरकॉ्ड्भ बता रहे हैं लक उसमें लदन दूनी, रात चौगुनी बढ़ोतरी 
होती जा रही है। अगर कोई मलहिा थाने में लरपोट्भ लििवाने जाएगी, तो सही तरीके से उसकी 
लरपोट्भ भी नहीं लििी जाती है। अगर सामने वािा वयलति लरपोट्भ लििवाता है, तो उलटा उस 
मलहिा को ही प्रतालड़त लकया जा रहा है। ऐसे बहुत से केस देिने-सुनने में आए हैं। सभी िोगों 
ने उजजविा गैस योजना की बात की। उजजविा गैस योजना के तहत गैस पहिे चार सौ रुपए 
में लमिती थी। आपने फ्री में एक cylinder बा ंट लदया और िोगों तक फ्री में उजजविा गैस पहंुचा 
दी, बडे़-बडे़ वायदे लकए लक मलहिाओं की आंिों में आंसू नहीं आएंगे और लिर आपने उसकी 
कीमत चार सौ से बढ़ाकर 900 रुपए कर दी। उसकी कीमत देिकर ही मलहिाओं की आँिों में 
आसू आ गए और उनहोंने उजजविा गैस की रीलिलिग करानी बनद कर दी। उनहोंने लसिें्डर को 
लिर से िेना बनद कर लदया, लजसका कहीं पर भी उल च्ेख नहीं है। राष्ट्रपलत जी के अलभभािर् 
में इस योजना का कहीं कोई उल च्ेख नहीं है।

दूध का उतपादन – दूध की लजतनी िपत होती है, उससे बहुत कम मात्रा में दूध का उतपादन 
हो रहा है और जो लमिावटी दूध शहरों में लबक रहा है, िोगों के रर तक पहँुच रहा है, उसकी 
जा ँच करने के लिए, उसका मूलया ंकन करने के लिए कहीं कोई मशीन नहीं िगाई गई है, कहीं 
कोई जा ँच नहीं हो रही है और उस जहरीिे दूध को पीने से कैं सर तथा नाना प्रकार की बहुत 
सारी अनय बीमालरयों से िोग ग्रलसत हो रहे हैं। बीमारी हो रही है, तो उसके इिाज के लिए भी 
कोई सही वयवसथा नहीं है। माकदे ट में नकिी दवाइया ँ भी बहुत आ गई हैं।
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श्री उपसभरापक्त: छाया जी, आपका एक लमनट समय बचा हुआ है, अब आप कृपया कनक ज्ूि 
करें।

श्रीमतरी छरायरा वममा: सर, िोगों को कलिनाइयों का सामना करना पड़ रहा है। अगर मैं "मनरेगा" 
की बात करूँ, तो अभी भाई साहब कह रहे थे लक बहुत-से िोग उदाहरर् देते हैं लक राजीव जी 
कहा करते थे लक िोगों तक एक रुपये में से 15 पैसे ही पहंुच पाते हैं। आप कहते हैं लक िोगों 
तक और पचंायतों तक उसके पहंुचने में बहुत सारा भ्रष्टाचार होता था और अब हम सीधे िाते 
में देते हैं, िेलकन ऐसा नहीं है, भ्रष्टाचार आज भी उतना ही है। बस, भ्रष्टाचार करने के तरीके 
बदि गए हैं। रुपया अब सीधे िाते में जाता है, िेलकन आप जनपदों और ग्राम पचंायतों में पता 
कीलजए लक जब तक वहा ँ का सरपचं, वहा ँ का ग्राम प्रधान उस काम के लिए सबंलंधत सलचव 
को, सीओ को पैसा नहीं देता है, तब तक उसको चेक नहीं लमिता है। भ्रष्टाचार पहिे से और 
जयादा बडे़ पैमाने पर हो रहा है। अभी के शासन में भ्रष्टाचार को और अलधक बढ़ावा लमि रहा है।

श्री उपसभरापक्त: छाया जी, आपका समय ितम हुआ, अब आप कनक ज्ूि करें।

श्रीमतरी छरायरा वममा: केवि योजना बना िेने से और उन िचछेदार योजनाओं को टेिीलवज़न 
में प्रसालरत करने से, समाचार-पत्र में प्रचालरत-प्रसालरत करने से व े योजनाएँ इमम्प्िेंट नहीं होतीं। 
अगर हम सही मायने में िोगों का लहत चाहते हैं, सही मायने में िोगों को सुरषिा देना चाहते 
हैं, िोगों का जीवन-यापन बढ़ाना चाहते हैं, नवयुवकों को रोजगार देना चाहते हैं, मलहिाओं की 
सुरषिा करना चाहते हैं, तो जो बात कहते हैं, उसका अषिरश: पािन करना होगा, उसे धराति 
पर उतारना होगा, तभी व े साथ्भक होंगी, वरना यह जनता है, आज हम इधर हैं, कि आप इधर 
आ जाइएगा। सर, आपने मुझे बोिने का मौका लदया, इसके लिए धनयवाद।

MR. dEPUTY CHAIRMAN: Now, Shri S. Muthukaruppan - not present; Shrimati 
vijila Sathyananth - not present; Sardar Balwinder Singh Bhunder - not present; Shri 
veer Singh - not present; Shri Shiv Pratap Shukla. आपके पास दस लमनट का समय है।

सरामराक्जक नयराय और अक्िकराक्रतरा मंत्रालय में रराजय मंत्री (श्री ररामदरास अठरावले): सर, 
...(वयविरान)...

श्री उपसभरापक्त: आप उपशसथत नहीं थे, आपका नमबर आ चुका।

श्री क्शव प्रतराप शुक्ल (उत्तर प्रदेश): मानयवर, आप उनहीं को बुिा िीलजए, हम बाद में 
बोि िेंगे।

श्री उपसभरापक्त: आप बोिें।

श्री क्शव प्रतराप शुक्ल: मैं लनवदेन करना चाहता हँू लक आप उनको पहिे बुिा िीलजए, मैं 
कि बोि िूगँा।

श्री उपसभरापक्त: माननीय लशव प्रताप जी, आप बोलिए।

श्री क्शव प्रतराप शुक्ल: मानयवर, जब भी पा ँच साि के बाद नई सरकार बनती है, तो इस प्रकार 
से राष्ट्रपलत जी का अलभभािर् भी होता है और उसके बाद दोनों सदनों में उस पर ल्डसकशन भी 
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होता है, सवंाद भी होता है। पषि और प्रलतपषि, दोनों एक-दूसरे के ऊपर केवि आरोप िगाते हों, 
ऐसा नहीं होता है, बशलक पूरे तौर पर जो चचणा होती है, वह इस बात पर होती है लक महामलहम 
राष्ट्रपलत जी ने जो अलभभािर् लदया है, वह कया है। महामलहम राष्ट्रपलत जी ने जो अलभभािर् 
लदया, उसमें आदरर्ीय प्रधान मंत्री श्ी नरेनद्र मोदी जी की लपछिे पा ंच साि की उपिशबधयों 
के साथ ही साथ आगे की योजनाओं का भी वर््भन है। उन आगे की योजनाओं के वर््भन में यह 
बहुत साि था लक हम लकस प्रकार से भारत को और आगे िे जाना चाहते हैं, बनाना चाहते 
हैं। लजस समय नेता प्रलतपषि बोि रहे थे, व े बहुत मृदुि हैं, िेलकन आज कुछ रूिे हो गए थे। 
व े कह रहे थे लक हमने भािड़ा ना ंगि बा ंध बनाया, अनय चीजें बनायीं। आदरर्ीय नरेनद्र मोदी 
जी ने कभी भी अपने लकसी भािर् में नहीं कहा लक मैंने देश एक लदन में बना लदया है। उनहोंने 
कहा लक देश सतत् लवकास के आधार पर बनता है, िेलकन हम और आगे कैसे बढ़ते हैं, उसके 
सदंभ्भ में उनहोंने इस बात को बताया था। वि्भ 2014 से पहिे यह देश ऐसी शसथलत में गुज़र रहा 
था, जहा ं भ्रष्टाचार का बोिबािा था। राकेश जी अपने भािर् में जब बोि रहे थे तो, उनहोंने 
2जी, 3जी, कॉमनवैलथ इतयालद की बात कही थी। इससे इनकार नहीं लकया जा सकता है। वह 
एक ऐसा काि था जब भारत में भी उनके लकए गए भ्रष्टाचार के नाते िोगों को जेि तक जाना 
पड़ा था। एक सुई की नोंक के बराबर भी कािा धबबा श्ी नरेनद्र मोदी जी की सरकार के लकसी 
भी मंत्री के ऊपर या लकसी अनय पर नहीं िगा। पा ंच साि बीत गए। पा ंच साि की यह जो श्ी 
नरेनद्र मोदी जी की सरकार थी, वह इसी आधार पर थी लक जो भ्रष्टाचार है, उस भ्रष्टाचार को 
दूर करने के लिए हम एक ऐसे वयलति को भेजना चाहते हैं, जो भ्रष्टाचार को ितम कर सके। वह 
आज़माया गया था लक हम देिेंगे लक कर सकते हैं या नहीं। आज पा ंच साि के बाद इस देश 
की जनता ने पूरे तौर पर जोर-शोर से सवयं चुनाव मे भाग िेकर नरेनद्र मोदी जी को इस देश 
का प्रधान मंत्री बनाया है। इस देश की जनता ने यह तय कर लदया था लक हमने जो सोचा था, 
इस वयलति ने वह वादा लनभाया और वादा लनभाने के बाद आज हमारा कत्भवय बनता है लक हम 
इस वयलति को और आगे बढ़ा कर देश को आगे बढ़ाने के लिए भेजें।

मानयवर, यहा ं लकसानों के सदंभ्भ में चचणा चि रही थी। लकसानों को प्रधान मंत्री जी ने 6 
हजार रुपये देने का काम लकया। पहिे ढाई हैकटेयर की बात थी, बाद में उनहोंने कहा लक हम 
सभी लकसानों को देंगे। वह करोड़ों रुपया िातों में गया भी लसि्भ  कहा ही नहीं था। आदरर्ीय 
नड्ा जी जब बात कर रहे थे तो उनहोंने कहा लक लसि्भ  कहा ही नहीं था, बशलक उसको पूरा 
करने का काम लकया, जो कहा, वह लकया। सरकार ने आगे आने वािे सािों के लिए भी 25 िाि 
करोड़ रुपये के लनवशे का िक्य रिा है। वि्भ 2022 तक लकसानों की आय दुगुनी करने की बात 
वैसे ही नहीं कह दी गई थी, बशलक इस आधार पर कही गई थी लक जब लकसान आतमहतया कर 
रहे थे, आज नहीं सुना जाता है लक लकसान आतमहतया कर रहे हैं। आज उनको उसका िायदा 
लमि रहा है। मैं बहुत सा़ि शसथलत में कहना चाहता हंू लक प्रधान मंत्री जी ने लकसान सममान 
लनलध के लिए 90 हज़ार करोड़ रुपये का प्रावधान लकया और 12 हज़ार करोड़ रुपये पहिे ही 
लकसानों को लदए जा चुके हैं।

यह पलं्डत दीनदयाि उपाधयाय के अंतयोदय का पलरर्ाम है लक आज इस प्रकार के लनर््भय 
वत्भमान में श्ी नरेनद्र मोदी जी की सरकार िेती चिी जा रही है। एक दो नहीं हैं। हम उन 
योजनाओं को लगनाएं, लजसको िोग कहते नहीं हैं। जन-धन योजना, Skill India Mission, Make 

7.00 p.m.
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In India, सवचछ भारत लमशन, सा ंसद आदश्भ ग्राम योजना, श्मेव जयते योजना, बेटी बचाओ, 
बेटी पढ़ाओ योजना, हृदय योजना, प्रधान मंत्री मुद्रा योजना, उजजविा योजना, अटि पेंशन 
योजना, प्रधान मंत्री जीवन जयोलत बीमा योजना, प्रधान मंत्री सुरषिा बीमा योजना, समाट्भ लसटी 
सकीम, अमृत योजना, ल्डलजटि इंल्डया लमशन, Gold Monetisation Scheme, Sovereign Gold 
Bond Scheme, उदय योजना, Startup India, इतयालद श्ी नरेनद्र मोदी जी के समय में आयीं।

सेतु भारतम योजना भी श्ी नरेनद्र मोदी जी के समय में आई। ग्रामोदय योजना, प्रधान मंत्री 
उजजविा योजना, नमालम गगें योजना, आयुष्मान भारत योजना, न्श् की सबसे बड़ी योजना प्रधान 
मंत्री जी अपने समय में िेकर आए, प्रधान मंत्री िसि बीमा योजना, लकसानों और दुकानदारों 
को पेंशन, ग्रामीर् भ्ंडारर् योजना आलद। हम जब जनसरं के रूप में थे, तो कहा जाता था लक 
वयापालरयों की पाटथी है, बलनयों की पाटथी है। हा ं, हमें इस बात का गव्भ है लक हम उन बलनयों की 
पाटथी हैं, जो निमश्चत तौर पर ग्रामीर् पद्धलत से जुडे़ हुए थे। हम उन बलनयों की पाटथी नहीं हैं, 
जो िे जा, िे जा कर सत्ता से जुडे़ हुए िोगों के यहा ं पहंुचाया करते थे और उनके भी कष्ट 
को देिकर हमने उनको भी पेंशन योजना में सशममलित लकया है।

मानयवर, यहीं पर माननीय नेता लवपषि ने बगंाि की बात कही है लक वहा ं पर एमएिएज़ 
को भारतीय जनता पाटथी जवाइन करा रहे हैं। उनहोंने शायद यह नहीं कहा – उसमें उनको यह 
भी कहना चालहए था लक भारतीय जनता पाटथी के काय्भकतणाओं की बगंाि में जो हतयाएं हो रही 
हैं, उसके सदंभ्भ में भी उनको इस सदन में कहना चालहए था। मैं यह कह सकता हंू लक वह 
नोआििी जो कभी बृहत् बगंाि में था, आज पलचिम बगंाि की सरकार ने इस देश में दूसरा 
नोआििी िड़ा कर लदया है, लजसमें िोगों की हतयाएं हो रही हैं और आज उस प्रदेश में यह 
कहा जा सकता है लक वहा ं पर िोकतंत्र नाम की कोई भी चीज़ नहीं रह गई है।

श्ीमन्, प्रधान मंत्री सुरषिा बीमा योजना में 15 करोड़ 91 िाि िोगों ने पजंीकृत कराया था। 
उसमें 33,580 दाव े लनसतालरत लकए गए और उस पर यह कहा जा रहा था लक सुरषिा बीमा का 
मतिब कया है? उसमें 33,580 दाव े लनसतालरत लकए जा चुके हैं। प्रधानमंत्री जीवन जयोलत योजना 
में 6 करोड़ 5 हजार िोगों को पजंीकृत लकया गया था, इसमें 1,39,917 मामिों का लनसतारर् 
लकया जा चुका है। श्ीमन्, ...(वयविरान)...

श्री उपसभरापक्त : आपके पास दो लमनट और हैं। ...(वयविरान)...

श्री क्शव प्रतराप शुक्ल: मानयवर, हम िुद ही आपका आदर करते हैं।

श्री उपसभरापक्त: यह तो हाउस के द्ारा लनधणालरत लकए गए समय का आदर है। ...(वयविरान)... 

श्री क्शव प्रतराप शुक्ल: जहा ं तक मुद्रा योजना की बात है, मैं इसके बारे में बहुत सी बातें 
लगना सकता हंू, िेलकन मैं यह बताना चाहता हंू लक इस योजना के अंतग्भत 19 करोड़ से अलधक 
ऋर् लदए गए हैं। हमारी सरकार ने हर साि तीन करोड़ के मुद्रा िोन का टारगेट रिा था, 
िेलकन लपछिे तीन साि में लजतना टारगेट रिा गया था, उससे जयादा िोन लदया गया है। यहा ं 
पर एक बात आई और िे्डरलिजमट के सबंधं में नेता लवरोधी दि ने कहा था। मानयवर, मैं उस 

[श्ी लशव प्रताप शुक्]
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समय उत्तर प्रदेश में मंत्री था। अयोधया में 1992 में एक रटना हो गई थी, उस समय भारतीय 
जनता पाटथी की चार सरकारें थीं – मधय प्रदेश, राजसथान, लहमाचि प्रदेश और उत्तर प्रदेश। 
हमारे यहा ं ऑि इंल्डया बदे्डलमटन मीट हुई थी और सपोटस्भ लवभाग मेरे पास था। मैं अपने यहा ं 
पर लििालड़यों को दावत दे रहा था, मैं मंत्री के रूप में उनको दावत दे रहा था और एक रंटे 
के बाद पता िगा लक पैदि हो गया हंू। आप लकस िे्डरलिजम की बात करते हैं? हमारी चार-
चार सरकारें बरिासत कर दी गईं, का ंगे्रस की सरकार द्ारा कर दी गईं।

श्री उपसभरापक्त: आप कनक ज्ूि कीलजए।

श्री क्शव प्रतराप शुक्ल: का ंगे्रस के द्ारा हमारी सरकारें बरिासत कर दी गई थीं और आप 
िे्डरलिजम की बात कर रहे हैं! आप हमें कहते हैं। आज पा ंच साि बीत जाने के बाद भी  
श्ी नरेनद्र मोदी जी ने बगंाि जैसी सरकार को छुआ तक नहीं और आप इस बात को कहते 
हैं लक िे्डरलिजम की बात कया होती है? हम इस बात को कहते हैं लक "सबका साथ, सबका 
लवकास और सबका न्श्वा्स" है और हम इस बात को िेकर चि रहे हैं।

श्री उपसभरापक्त: माननीय शुक् जी, अब आप कनक ज्ूि कीलजए।

श्री क्शव प्रतराप शुक्ल: सर, मैं कनक ज्ूि कर रहा हंू। मानयवर, मैं बहुत साि शबदों में यह 
कहना चाहता हंू लक demonetization के लविय में कहा गया था। इससे हमारी अथ्भ वयवसथा 
आगे बढ़ी है। आज हम इस शसथलत में जा रहे हैं लक प्रधान मंत्री जी ने यह कहा है लक हमें इस 
देश को िाइव लट्रलियन ्डॉिर के रूप में आगे िे चिना है। मैं आपको बताना चाहता हंू लक 
demonetization की उनको लचता थी, लजन िोगों की लतजोलरयों में नोट भरे हुए थे। व े यह सोच 
रहे थे। देश की जनता ने उसका सवागत लकया था। ...(वयविरान)...

श्री उपसभरापक्त: अब आप conclude करें।

श्री क्शव प्रतराप शुक्ल: मैं conclude कर रहा हंू। मैं केवि एक बात कहकर अपनी बात को 
समाप्त करंूगा। यहा ं जीएसटी के बारे में कहा गया। अगर सही अथषों में लकसी को देिना हो तो 
जाकर देिें लक नरेनद्र मोदी जी की सरकार का काम करने का तरीका देिें लक सारे राजयों के 
लवत्त मंत्री आते हैं और जो िैसिा करते हैं, वह सव्भसममलत से करते हैं। जो जीएसटी इन िोगों 
ने रिा था, वह जीएसटी नहीं था, उनका वयलतिगत कानून था, ...(वयविरान)... हम जो जीएसटी 
िेकर आए ...(वयविरान)...

श्री उपसभरापक्त: धनयवाद, लशव प्रताप जी।

श्री क्शव प्रतराप शुक्ल: महोदय, मैं एक लमनट िूंगा। उस जीएसटी के द्ारा 32 और  
33 परसेंट के टैकस को maximum 28 परसेंट पर िाया गया और टैकस सिैब को 5 परसेंट,  
12 परसेंट, 18 परसेंट और maximum 28 परसेंट पर िाया गया। ...(वयविरान)...

श्री उपसभरापक्त: बहुत-बहुत धनयवाद। माननीय अिाविे जी।

श्री क्शव प्रतराप शुक्ल: इसलिए मानयवर, मैं माननीय राष्ट्रपलत जी के अलभभािर् का समथ्भन 
करता हंू।
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श्री ररामदरास अठरावले: माननीय ल्डटिी चेयरमनै सर, आज राष्ट्रपलत जी के अलभभािर् पर चचणा 
चि रही है और सरकार ने 2014 से 2019 तक जो काम लकए, उनका पूरा जायज़ा राष्ट्रपलत जी 
के अलभभािर् में आया है।

  राष्ट्रपलत जी के अलभभािर् ने देश को दी है नयी लदशा,
  इसलिए सारे देशवालसयों की बढ़ गयी है आशा।
  नरेनद्र मोदी जी को है सबका साथ-सबका लवकास का नशा, 
  और मेरी है जय भीम, जय भारत की भािा।
  बाबा साहेब अमबे्डकर जी ने देश को लदया है मज़बतू सलंवधान,
  इसलिए बढ़ रही है भारत की शान।
  नरेनद्र मोदी जी की तरि है सारी दुलनया का धयान,
  इसलिए मैं हंू मोदी जी का िैन।

तो राष्ट्रपलत जी का जो अलभभािर् है, यह देश को लवकास की लदशा में आगे िे जाने वािा 
भािर् है। सरकार ने जो काम लकए हैं और सरकार अगिे पा ंच साि में कया करने वािी है, 
इसके सबंधं में बहुत सारे मुदे् उसमें हैं। मैं का ंगे्रस को बताना चाहता हंू लक मैं भी का ंगे्रस पाटथी के 
साथ रहा, का ंगे्रस पाटथी ने भी अचछा काम लकया, िेलकन लजतना काम करना चालहए था, उतना 
नहीं लकया है। बाबा साहेब अमबे्डकर के जो मेमोलरयलस हैं, 26, अिीपुर रो्ड का बाबा साहेब 
का मेमोलरयि इतने साि से पेंल्डग पड़ा था, बहुत बार हमने कोलशश की िेलकन बाबा साहेब के 
26, अिीपुर रो्ड के मेमोलरयि को बनाने के लिए नरेनद्र मोदी जी को प्रधान मंत्री बनना पड़ा।  
्डा. बाबा साहेब अमबे्डकर िाउं्ेडशन का जो Dr. Ambedkar International Centre है, 197 
करोड़ का वह सेंटर पा ंच सािों में बन गया।

ल्डटिी चेयरमनै सर, मुमबई में कम से कम बीस साि से हमारी मा ंग थी, इंदु लमि बदं हो 
चुकी थी और उसकी ज़मीन साढे़ 12 एकड़ थी, चैतय भलूम उसके पास में है। वहा ं हर साि कम 
से कम 20-20 िाि िोग 6 लदसमबर को आते हैं, वह ज़मीन बाबा साहेब के मेमोलरयि को लमिनी 
चालहए, यह मा ंग हमने बहुत बार की, िेलकन इस सरकार ने बहुत िेट लनर््भय लिया। आननद 
शमणा जी अभी यहा ं मौजूद नहीं हैं, िेलकन जब आप िोगों का जाने का वति आया था, तब आप 
िोगों ने आलिर में, जब आननद शमणा जी टैकसटाइि लमलनसटर थे, उनहोंने उस ज़मीन को देने 
का लनर््भय लिया था। आपको वति लमिा िेलकन उसका काम आप िोगों ने जलदी शुरू नहीं लकया। 
वह काम शुरू करने के लिए नरेनद्र मोदी जी को प्रधान मंत्री बनना पड़ा और नरेनद्र मोदी जी ने 
प्रधान मंत्री बनने के बाद उसका भलूम पूजन लकया और अभी एमएमआर्डीए के माधयम से शपूरजी 
पिौंजी जो बडे़ लबल्डर हैं, उनको काम दे लदया है और कम से कम आि सौ करोड़ का काम 
वहा ं शुरू हुआ है, बाबा साहेब अमबे्डकर जी के सटैचय ू की हाइट 350 िीट की है। इस प्रकार 
जो सटैचय ू ऑि लिबटथी की हाइट है, उससे भी जयादा हाइट उसकी है। बाबा साहेब अमबे्डकर 
जी का statue अरेलबयन समुद्र की तरि अंगुिी लकए हुए, वहा ं िड़ा होने वािा है। इसी तरह 
बहुत सारे काम जो काम हैं, िदंन में बाबा साहेब अमबे्डकर जी का मकान... 

श्री उपसभरापक्त: अिाविे जी, 7.10 तक ही सदन चिना था। आपके पास 6 लमनट बोिने 
का समय था और आप 4 लमनट बोि चुके हैं। अगर सदन की अनुमलत है, तो आप दो लमनट में 
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conclude करें। आपके पास दो लमनट हैं।

श्री ररामदरास अठरावले: जब तक मेरा भािर् ितम नहीं होता, तब तक चिने दो।

श्री उपसभरापक्त: आप अपनी बात दो लमनट में ितम करें।

श्री ररामदरास अठरावले: मैं जयादा नहीं बोिूगंा, िेलकन House तो अपना ही है। ये सब िोग 
हमारे लमत्र हैं। बाबा साहेब अमबे्डकर जी London School of Economics में पढ़ते थे। 1921-22 
में व े वहा ं गए थे। महाराज सयाजीराव गायकवाड़ जी ने उनको scholarship देकर वहा ं भेजा 
था और बाबा साहेब अमबे्डकर जी ने "The Problem of the Rupee" नाम का एक शोध-प्रबधं 
लििा था और उसमें बाबा साहेब ने लििा था लक देश में कािा धन पैदा हो सकता है, उसको 
अगर रोकना है, तो बाबा साहेब अमबे्डकर जी ने कहा था लक दस साि के बाद एक बार चिन 
बदिने की आव्यकता है, नोटबदंी करने की आव्यकता है। नरेनद्र मोदी जी के प्रधान मंत्री 
बनने के बाद उनहोंने 8 नवमबर को यह announcement की और नोटबदंी की। उसके पलरर्ाम 
कुछ िोगों को अचछे िगे और कुछ िोगों को अचछे नहीं िगे, िेलकन मोदी जी की जो सोच 
थी लक देश में कािा धन कम हो जाएगा, तो सरकार के िजाने में पैसा आ जाएगा, देश का 
development अचछा होगा, हमारी roads अचछी होंगी। जब हम लसगापुर जाते हैं, जब हम दुबई 
जाते हैं, जब हम जापान जाते हैं, तो देिते हैं लक वहा ं की रोडज़ बहुत अचछी हैं। हमारे यहा ं 
की रोडज़ इतनी अचछी नहीं बन पाईं, पर अब रोडज़ अचछी बन रही हैं। मुझे िगता है लक बाबा 
साहेब अमबे्डकर जी ने जो भलूमका रिी थी, उसको धयान में रिकर नरेनद्र मोदी जी ने नोटबदंी 
की और नरेनद्र मोदी जी बाबा साहेब के सलंवधान को मानते हैं। का ंगे्रस वािे बोिते हैं लक व े
सलंवधान बदिेंगे। मैं उनसे पूछता हंू लक व े कैसे सलंवधान को बदि सकते हैं, जब आपने नहीं 
बदिा, तो व े कैसे बदिेंगे? बाबा साहेब के सलंवधान की शपथ िेकर जो भी मेमबर बनता है, 
जो भी मंत्री होता है, सलंवधान की शपथ िेकर, वह बोिता है लक मैं सलंवधान के दायरे में काम 
करंूगा। पाटथी की philosophy अिग हो सकती है, पाटथी की सोच अिग हो सकती है, िेलकन 
एक बार सरकार में आ गए तो सरकार में बाबा साहेब के सलंवधान के मुतालबक ही आगे चिना 
चालहए। आपने देिा है लक एन्डीए की मीलटग में, सेंट्रि हॉि में...

श्री उपसभरापक्त: अिाविे जी, आपके बोिने का समय ितम हो गया है। कृपया आप अपनी 
बात ितम करें। अब हाउस adjourn होगा। हाउस ने दो लमनट आपको और बोिने की सेंस दी थी। 
्प्लीज़ कनक ज्ूि कीलजए। आपमें षिमता है लक आप एक लमनट में अपनी बात समाप्त कर सकते हैं।

श्री ररामदरास अठरावले: सर, मैंने भी बोिा था लक मैं चेयरमनै साहब से ्डरता हं, इसीलिए 
मैं आपको सपोट्भ करता हंू।

श्री उपसभरापक्त: िीक है। आप अपनी बात पूरी कीलजए।

श्री ररामदरास अठरावले: मुझे अभी िोग सुन रहे हैं, इसलिए मैं बोि रहा हंू। ...(वयविरान)... मुझे 
िगता है लक बाबा साहेब के सलंवधान के मुतालबक भारत को आगे बढ़ाने की और िड़ा करने की 
लजममेदारी हम पर है। अभी में्ेडट नरेनद्र मोदी जी को लमिा है। का ंगे्रस ने हराने की पूरी कोलशश 
की, सभी लवरोधी पार्टयों के िोग इतना रूमते रहे, लकसको सपीकर बनाना है, लकसको प्रधान 
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मंत्री बनाना है, लकसको कौन-सा ल्डपाट्भमेंट देना है, यह सोच चि रही थी, िेलकन इस देश की 
जनता ने बहुत बड़ा सपोट्भ नरेनद्र मोदी जी को लदया है। का ंगे्रस पाटथी से हमारा इतना ही लनवदेन 
है लक आपकी majority राजय सभा में है, इसलिए कानून बनाने के लिए आपका सपोट्भ हमको 
लमिना चालहए। एक साि के बाद यहा ं पर हमारी majority हो जाएगी, तो लिर आपके सपोट्भ की 
कोई आव्यकता नहीं है। आप भी अचछा काम कलरए। आपको भी सत्ता में आने का अलधकार है।

श्री उपसभरापक्त: अब आप कनक ज्ूि कीलजए।

श्री ररामदरास अठरावले: आप जनता की सेवा करके दोबारा से सत्ता में आने की कोलशश करो। 
हमारी नर्पमब्कि पाटथी एन्डीए के साथ रहेगी, बीजेपी के साथ रहेगी और हम नरेनद्र मोदी जी 
नेतृतव में देश का लवकास करने की कोलशश करेंगे। ...(वयविरान)...

श्री भु्नवेश्र कराक्लतरा: अगर का ंगे्रस सत्ता में आ गई, तो आप हमारे साथ आयेंगे?

श्री उपसभरापक्त: कृपया आप आपस में बात न करें। अिाविे जी, अब आप अपनी बात ितम 
कीलजए। अिाविे जी, आप चेयर को देिकर समबोलधत कलरए। आप अनुभवी आदमी हैं, आप 
चेयर को समबोलधत करके बोलिए।

श्री ररामदरास अठरावले: मैं उधर से इधर आया हंू और अब उधर कयों जाऊंगा?

श्री उपसभरापक्त: अिाविे जी, अब आप अपनी बात कनक ज्ूि कलरए। मुझे हाउस adjourn 
करना है।

श्री ररामदरास अठरावले: सर, इसीलिए मुझे िगता है लक जो महामलहम राष्ट्रपलत का अलभभािर् 
है, उसका मेरी नर्पमब्कि पाटथी ऑि इंल्डया पूरा सपोट्भ करती है और उस अलभभािर् में जो 
मुदे् आये हैं, उनको इमम्प्िेंट करने का प्रयास मोदी जी की सरकार करेगी और देश को नयाय 
देने का काम करेगी, लवरोधी पार्टयों का आदर करेगी, का ंगे्रस पाटथी का आदर करेगी। का ंगे्रस 
पाटथी को हमेशा ही उधर रहना चालहए, हमारी पाटथी इधर रहेगी। इनहीं शबदों के साथ मैं राष्ट्रपलत 
के अलभभािर् को पूरा सपोट्भ करता हंू। जय भीम, जय भारत।

MR. dEPUTY CHAIRMAN: The House stands adjourned till 1100 hours on 
Tuesday, the 25th June, 2019.

The House then adjourned at fifteen minutes past
seven of the clock till eleven of the clock on

Tuesday, the 25th June, 2019.
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